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 Thursday,  December  5,  1968)  Agrahayana  कक,
 4890  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 Election  Petitions  Filed  in  Jammu  and
 Kashmir

 854),  SHRI  GEORGE  FFRNANDES:
 Will  the  M-nister  of  LAW  be  pleased  to
 State  :

 (a)  the  total  number  of  election  pet!-
 tions  filed  against  the  winning  candidates
 in  Jammu  and  Kashmir  following  the  967
 General  Elections  ;

 (b)  the  result  of  theee  election  peti-
 tions  ;

 (c)  whether  the  National  Conference
 has  demanded  immediate  free  and  fair
 elections  in  Kashmir  ;  and

 (d)  if  so,  the  attitude  of  Government
 to  this  demand  ?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM):  (a)  57  election  petitions  were
 filed  in  respect  of  the  elections  to  tbe
 Jammu  end  Kashmir  Legislative  Assembly
 held  in  ‘1967,

 (b)  38  of  these  have  been  disposed  of,
 of  which

 ry  8  have  been  allowed
 (2)  29  have  been  dismissed,  and
 (3)  withdrawn.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 थी  ार्थ  फरमेण्डीज  :  जम्मू  कशमीर  में  चुनाव
 की  लेकर यो  मचाक हो  भया  बहू  एक  बहुत
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 ही  गन्दी  घटना  हिन्दुस्तान  के  प्रजातन्त्र  में  है  t
 75  जगहों  में  से  22  जगहों  में  कोई  चुनाव  होने
 ही  नहीं  दिया  गया  क्योंकि  विरोधी  दलों  के
 उम्मीदवारों  के  नामिनेशन  पेपर  रिजेक्ट  कर
 दिये  गये।  जो  श्रारोप  लगाये  गये  हैं  उनमें  इस
 प्रकार  के  प्रारोप  भी  हैं  कि  कुछ  उम्मीदवारों
 को  किडनैप  किया  गया,  रिटनिंग  भ्राफीसर  गैर-
 हाजिर  रहे,  श्षपथ-पत्र  गायब  किये  गये,  नामि-
 नेशन  पेपर  रिजेक्ट  किये  गये  ।  भौर  भी  ऐसी
 ही  कई  बीजें  हैं  जिनको  लेकर  दिल्‍ली  के  9  प्रमुख
 नागरिकों  मे,  जिनमें  'हंडियन  एक्स्प्रेस'  के  फ्रैक
 मोरेस,  'हिस्दुस्तान  टाइम्स”  के  मुलगांवकर,
 वलराज  पुरी  धौर  एस  एल  पौपलाई  भी  थे,  एक
 बयान  निकाला  था  जिसमें  यह  कहा  गया  था
 किः

 “Rejections  of  118,  nomination  papers
 in  39  of  75  constituencies  of  the  Kash-
 mir  Assembly,  including  22  unopposed
 returns,  raises  grave  doubts  about  the
 fairness  of  fhe  elections  in  Kashmir.”
 They  further  said  that  a  high-powered

 authority  should  probe  into  this  and
 “Till  the  results  of  the  probe  we

 urge  postponement  of  the  elections  in
 Kashmir.”

 मैं  मसत्री  महोदव  से  पूछना  चाहता  हूं  कि

 यह  जो  सारी  घटनाएं  घटीं,  जिनको  लेकर
 लोगों  ने  शिकायतें  कीं,  क्‍या  उनके  बारे  में

 उन्होंने  बाँच  की  है,  दौर  उसके  चीफ  एलेक्सन
 कमिश्मर  ने  इसमें  जो  जांच  पड़ताल  की  है  उस
 में  उसकी  क्या  फाइरिडंग  हैं  ?

 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON):  If  a  nomination
 paper  is  rejected,  the  procedure  laid  down
 by  law  is  to  file  an  election  petition  and  it
 will  be  seen  that  ont  of  the  total  sumber
 of  57  election  petitions,  47  alleged  impro-
 per  rejection  or  acceptance  of  nomisstion
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 papers.  Of  these  I2  are  still  pending.  Of
 the  remaining  35  petitions,  which  have  so
 far  been  decided,  8  have  been  allowed  by
 the  High  Court,  26  have  been  dismissed
 and  one  was  withdrawn.  I  would.  there-
 fore,  submit  that  the  sweeping  allegation
 made  of  improper  iejection  of  a  very  large
 number  of  nomination  papers  in  as  many
 as  47  election  petitions  has  not  been  borne
 out  by  the  decision  of  the  High  Court.

 tt  जाज  फरनेग्डीज  :  प्रध्यक्ष  महोदय,
 मेरे  प्रहन  का  पूरा  उत्तर  नहीं  झाया  ।  मैंने  यह
 भी  पूछा  था  कि  जो  भी  श्रारोप  लगाये  गए,
 उनमें  एक  भी  दल  बाकी  नहीं  रहा  देश  का  शौर
 एक  भी  भ्रखवार  बाकी  नहीं  रहा  जिसने  श्रारोप

 नहीं  लगाया  ।  इन  तमाम  भ्रखबारों  में  'इंडियन
 एक्सप्र स'  है,  'स्टेट्समेन'  है,  हिन्दुस्तान  टाइम्स'
 'टाइम्स'  है,  इन  सबने,  जो  कि  प्रापके  प्रक्लबार

 हैं,  आ्ारोप  लगाये  हैं।  मेरे  पहले  प्रश्न  का  उत्तर

 नहीं  ध्राया  ।  मैं  पूछना  चाहता  था  कि  यह  जो
 सारे  प्रारोप  लगाये  गए  हैं  क्या  उनके  बारे  में
 सरकार  ने  कोई  जांच  की  थी,  धौर  सुन्दरम
 साहब  जो  वहाँ  गए  शौर  प्राकर  भ्रपनी  रिपोर्ट
 दी  उसमें  उन्होंने  क्‍या  निष्कर्ष  निकाला  था  ?
 इसका  उत्तर  नहीं  दिया  गया  ताकि  मैं  दूसरा
 प्रदन  पूछू  |

 SHRI  GOVINDA  MENON  Mr.
 Sundaram’s  report  in  that  by  and  large
 the  elections  have  been  conducted  in  faire
 manner.

 SHRI  GEORGE  FERNANDES:  Are
 you  satisfied  ?

 SHRI  GOVINDA  MENON:  When
 elections  take  place,  the  Supreme  Court
 has  said  that  from  the  date  of  nomination,
 it  is  the  process  of  election  and  the  Consti-
 tution  says  that  the  only  way  in  which  an
 election  can  be  questioned  is  by  an  election
 petition.  Any  inquiry  by  Government  will
 be  wrong  and  bad.

 af  ora  फरनेस्डीज  :  सुन्दरम  साहब  बहां

 गये,  उन्होंने  जांच  पड़ताल  की  झौर  झषनी

 रिपोर्ट  दी,  जो  कि  हिन्दुस्तान  हॉम्स'  2
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 फरवरी,  967  &  अंक में  छपी  है।  मैं  उसका
 एक  वाक्य  पढ़  कर  सुनाता  हूँ  :

 “IT  have  not  found  it  possible  to
 make  anything  more  than  a  cursory
 glance  of  the  records  and  hearing  the
 complaints  made  in  person  by  the  party
 representatives.  I  am,  however,  satis-
 fied  that,  by  and  large,  the  orders  pass-
 ed  by  the  Returnning  Officers  are
 justified  from  the  records.”

 प्रब  मेरा  इतना  ही  प्रदन  है  कि  सुन्दरम
 जो  कहते  हैं  कि  :

 “Iam  only,  by  and  large,  satisfied  ;
 I  have  had  only  a  cursory  glance  at  the
 records  und  the  meeting  with  various
 party  representatives.”
 क्या  वह  इस  मेरे  सुकाव  को  स्वीकार

 करेंगे  कि  तत्काल  जम्मू-कश्मीर  भ्रसेम्बली  को
 बरखास्त  किया  जाये  श्रौर  वहां  जो  घटनायें  घटी
 हैं  उनके  बारे  में  निष्पक्ष  जांच  की  जाय  शौर
 इसके  बाद  वहां  चुनाव  कराये  जायें  ?

 SHRI  GOVINDA  MENON  :  Unless
 all  the  election  petitions  are  disposed  of,  it
 will  be  going  against  the  Constitution  to
 have  inquiry  into  this  matter.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 In  addition  to  those  8  cases  which  ४8९८
 already  been  decided  by  the  High  Court
 where  improper  rejection  of  nomination
 papers  has  been  upheld  by  the  High  Court,
 may  |  know  whether  there  are  petitions
 alleging  maja  fide  discretion  on  the  part  of
 officers  who  acted  as  Returning  Officers
 and,  1  so,  what  specific  administrative
 action  has  been  taken  against  those  officers
 who  out  of  mate  fide  exercise  of  discretion
 improperly  rejected  nomination  papers  ?

 SHRI  GOVINDA  MENON  :  In  2
 cases,  the  High  Court  itself  has  ordered
 prosecution  segainst  the  Returning  Officer
 and  thc  Assistant  Returning  Officer.  Under
 Section  476  of  the  Code  of  Criminal  Pro-
 cedure,  when  8  case  is  being  tried,  if  the
 court  comes  to  know  of  certain  offences

 itted,  pr  may  be  ordered.
 In  2  cases,  the  Commission  bas  called  for
 the  explanation  of  thé  Returning  Officer
 9A  the  basis  of  the  findings  of  the  High.



 हु  Oral  Answers

 Court.  There  were  no  adverse  remarks
 against  officials  in  3  other  cases  allowed  by
 the  High  Court.

 SHRI  P.  GOPALAN::  The  demand  is
 being  raised  about  the  immediate  free  and
 fair  elections  in  Jammu  and  Kashmir.  How
 can  there  be  free  and  fair  elections  Jammu
 and  Kashmir  where  even  the  elementary
 democratic  rights  of  the  people  are  ruth.
 lessely  suppressed,  for  example...

 MR.  SPEAKER:  Examples  are  not
 Necessary.  You  put  a  specific  question.

 SHRI  P.  GOPALAN:  The  Govern-
 ment  employees  for  putting  posters  on  the
 wall  were  arrested  and  kept  under  deten-
 tion  in  Kashmir.  In  view  of  the  suppres-
 sion  of  even  elementary  democratic  rights,
 I  would  like  to  know  from  the  hon.  Minis-
 ter  whether  the  Government  will  appoint  a
 Parliamentary  Committee  to  go  into  the
 question  of  the  suppression  of  democratic
 rights  of  the  people  of  Jammu  and  Kashmir
 asa  preliminary  step  for  conducting  free
 and  fair  elections  in  the  State  of  Jammu
 and  Kashmir  ?

 SHRI  GOVINDA  MENON  :  I  do  not
 admit  that  elementary  democratic  rights  are
 not  conceded  in  Jammu  and  Kashmir.  As
 for  Government  employees,  it  is  well-
 known,  they  have  no  right  to  participate  io
 elections.  The  Government  employees  can-
 Dot  put  posters  etc.  with  respect  to  elec-
 dons.

 That  is  an  offence  under  the  Govern-
 ment  Servants’  Conduct  Rules  and  also
 uader  the  Representation  of  People  Act...

 SHRI  P.  GOPALAN
 rights  were  suppressed...

 SHRI  GOVINDA  MENON  :
 cratic  rights  were  npt  suppressed.

 Democratic

 Demo-

 4‘  SHRI  ि,  GOPALAN  :  They  were  sup-
 pressed.

 MR.  SPEAKER:  This  contoversy  is
 e@ot.to  be  decided  hese.  Mr.  Vajpayee.

 थी  झल  बिहारी  जालपेबवी  :  जब  से  जम्मू-
 'काइमीर में  खुनाव  प्रारम्भ  हुए  हैं  तव  से  नावों
 में  चांघली  की  किफायत  भरा  रही  हैं। पथ
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 झेल  बदुल्ला  वहां  प्रधान  मन्त्री  कहे  जाते  थे
 तब  भी  धांधसी  हुई  थी  भौर  यह  धांधली  प्रथ
 भी  जारी  है।  लेकिन  जब  से  सारत  के  इलैक्दन
 कसी बत  का  छुस्सिडिकक्षन  जम्मू  काइमीर  पर

 लागू  हुआ  है  तब  से  इन  धांघलियों  का  संतोष-
 जनक  ह. ..! ह  देना  जरूरी  है  क्योंक्रि  हमारे
 इलैक्शन  कमिशन  की  प्रतिष्ठा  दांव  पर  लगी
 है  |  मैं  जानना  चाहता  हूँ  कि  क्या  इन्हें  पता  है
 कि  हाल  ही  में  काहमीर  की  धाटी  में  भप्रसेम्बली
 के  लिये  जो  एक  उपचुनाव  हुभा  था  उसमें  3
 बैलट  बक्सों  पें  बेलट  डाले  गये  थे  लेकिन  जब
 गिनती  के  लिये  बैलट  बबसे  लाये  गये  तब  3l  के
 बजाय  38  हो  गये  कया  यह  झ्ारोप  उनके
 ध्यान  में  ग्राया  है  शौर  क्या  यह  सत्य  है  कि
 इलंक्शन  पेटीशंज  तय  करने  में  बहुत  देर  लग

 रही  है  जिसकी  वजह  यह  है  कि  जज  कम  हैं  भ्रौर

 वे  पूरा  समय  नहीं  दे  पाते  ?  क्या  विधि  मन्त्री

 जम्मू  काहमीर  सरकार  को  सलाह  देंगे  कि  हाई-
 कोट  के  जर्जो  की  संख्या  बढ़ाई  जाए  जिससे
 चुनाव  पेटीशंज  का  निपटारा  जरदी  हो  सके  ?

 SHRI  GOVINDA  MENON  The  rule
 that  election  petitions  in  Kashmir  ulso
 should  be  doalt  with  by  the  High  Court
 has  been  ijotroduced,  so  that  there  may  be
 fairness  io  the  matter  of  elections.

 With  respect  to  the  facident  pointed
 out  by  the  hon.  Member,  he  hineelf  has
 said  that  there  is  an  election  petition  ;  if
 thc  Government  begins  to  joterfere  with
 these  matters,  if  we  take  away  these  things
 from  the  jurisdiction  of  the  courts,  that
 will  lead  to  more  difficulties  and  irregula-
 rities.

 MR.  SPEAKER:  What  about  the
 question  of  appointing  more  High  Court
 judges  to  expedite  disposa!  of  election  petl-
 Uons  ?

 SHRI  COVINDA  MENON  :  j  shall
 communicate  this  to  the  Home  Ministry.

 A  wee  बिहारी  बाजपेथी:  मैंने  यह
 कहा  है  कि  सरकार  हस्तक्षेप  करे।  मैंने नहीं

 बह  कहा  है  कि.  कया  विधि  मन्त्री को  हस  प्राशोष
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 के  बारे  में  जानकारी  है  कि  बैलट  बकस  3l  थे
 शौर  जब  गिनती  हुई  तो  38  हो  गये  ?

 SHRI  GOVINDA  MENON  :  There  is
 an  election  petition  pending  regarding  that
 matter.

 AN  HON.  MEMBER  :  Are  you  aware
 of  it?

 MR.  SPEAKER:  Next  Question.

 महापात्र  प्रायोग

 544.  श्री  विभृति  मिथ :  क्या  ere  तथा
 कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  बिहार  सरकार  ने
 महापात्र  भ्रायोग  नियुक्त  किया  है  ;

 (ख)  यदि  हां,  तो  कया  उक्त  ्रायोग  ने
 पपना  प्रतिवेदन  बिहार  सरकार  के  सलाहकार
 को  प्रस्तुत  कर  दिया  है  ;  भौर

 (ग)  यदि  हां,  तो  उसकी  मुख्य-मुख्य  बातें
 क्‍या  हें?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).  Yes,  Sir.

 (c)  The  relevant  information  is  being
 collected  and  will  be  placed  on  the  Table
 of  the  Sabha  when  received.

 aft  विभृति  मिश्र :  मैं  जानना  चाहता  हूं
 कि  भ्रव  तक  सरकार  ने  क्या-क्या  जामकारी
 प्राप्त  की  है  भोर  शझागे  कौन-कौन  सी  जानकारी
 बह  प्राप्त  करने  की  प्रतीक्षा  कर  रही  है?  मैं
 ज्वानला  चाहता  हैँ  कि  इतने  दिस  गुजर  जाने  के
 बाद  भी  क्‍यों  जानकारी  प्राप्त  नहीं  की  गई  है
 झोौर  कब  तक  सरकार  जानकारी  कलेक्ट  करके
 दे  देगी  ?

 SHRI  ANNASAHIB  SHINDE:  We
 had  referred  the  question  to  the  Bibar
 Administration.  We  had  no  information
 with  us  and,  therfore,  we  wanted  to  collect
 the  information  from  the  Bihar  Govera-
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 ment.  They  have  sent  one  telegram  which
 does  not  cover  all  the  points  raised  in  this
 question.  Naturally  I  did  not  want  to  give
 incorrect  or  incomplete  information...

 MR.  SPEAKER  :
 patra  Commission  ?

 What  is  this  Maha-

 SHRI  ANNASAHIB  SHINDE:  This
 is  not  connected  with  my  Ministry.  About
 this,  there  was  no  record  available  io  my
 Ministry.  We  accepted  this  question,  but
 later  on  we  found  that  this  was  a  question
 which  concerned  the  Ministry  of  Works,
 Housing  and  Supply  and  not  my  Ministry,
 but  then  it  was  too  late  to  be  transferred
 to  that  Ministry.

 att  विभृति  मिथ् :  हस  कमिद्दन  के  बारे
 में  मन्‍्त्री  महोदय  खुद  जानते  हैं।  वह  वहाँ  के
 रहने  वाले  हैं।  वहां  पर  घर  बनाने  के  लिए  जो
 जमीन  दी  गई  थी  उसकी  बन्दोबस्ती  में  गड़बड़
 हुई  |  मैं  चाहता  हैं  कि जगजीवन  राम  जी  इसके
 बारे  में  स्पष्टीकररा  करें।  मैं  जानना  चाहता  हूँ
 कि  भागे  वह  कब  तक  पूरी  जानकारी  उपलब्ध
 कर  देने  का  वादा  करते  हैं  ?

 खाद्य  तथा  कृषि  सम्त्री  (भो  जगजीवन
 राम)  :  बात  यह  है  कि वह  जो  जमीन  थी  वह
 कृषि  के  लिये  नहीं  दी  गई  थी।  वह  जमीन
 मकान  बनाने  के  लिये  दी  गई  थी,  इसलिए  वह
 हाउसिंग  भिनिस्ट्री  से  सम्बन्ध  रखती  है  1  चूंकि
 हमारे  यहां  इसके  बारे  में  कोई  जानकारी  नहीं
 थी,  इस  वास्ते  प्रदन  भ्राने  क ेबाद  बिहार  सरकार
 से  जानकारी  मांगी  गई।  जब  वहाँ  से  तार
 भ्राया  तब  मालूम  हुआ  कि  इससे  हमारी  मिलि-

 स्ट्री  का  कोई  सम्बन्ध  है  ही  नहीं।  पटना  इम्प्रृव-
 मेंट  ट्रस्ट  ने  मकान  बनाने  के  लिये  शौर  मकान
 बना  करके,  दोनों  तरह  के  प्लाटस  का  एलाटमेंड
 कुछ  लोगों  को  किया  और  जैसा  कि  इन्होंने  कहा
 बिहार  भसेम्बली  में  इस  बारे  में  काफी  हो
 हल्ला  हुआ  t  जो  बन्दोबस्ती  हुई  थी  कहा  जाता
 था  उसमें  से  झधिकांश  युक्तिसंगत  नहीं  थी,  इस-
 लिए  संबिद  सरकार  ने  यह  कमिशन  विछाया  था
 उसकी  जांच  करने  के  लिए।  झागे  से  थो  कुच
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 -भी  जानकारी  माननोय  सदस्य  लेना  चाहें,  मै
 उनसे  कहूँगा  कि  वह  हाउसिंग  मिनिस्ट्री  से  लें,
 उनके  पास  प्रपना  सबाल  भेजें  ।

 राजस्थान  में  मलकूपों  पर  ध्यय

 ्र

 शौ  हिम्मतसिहका  :
 श्री  झोकार  लाल  बेरवा  :
 श्भी  go  go  तापडिया  :

 क्या  wre  तथा  कृषि  मल्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान  राज्य
 की  स्थापना  के  बाद  उस  मरू-भूमि  को  उपजाऊ
 बनाने  के  लिये  राजस्थान  में  सरकार  ने  नलकूपों
 तथा  धन्य  कई  कार्यों  पर  करोड़ों  रुपया  व्यय
 किया  था  ;

 (ख)  यदि  हां,  तो  ब  तक  कितनी  राशि
 व्यय  की  गई  है,  कितने  नलकूप  लगाये  गये  है,
 उनमें  से  कितने  कार्य  कर  रहे  हैं  भौर  कितने

 कुझ्ों  क ेलिए  बिजली  उपलब्ध  की  है  ;

 (ग)  जिन  कार्यों  पर  यह  रादि  व्यय  की
 गई  थी,  उनका  ब्यौरा  क्‍या  है;  भौर

 6547.
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 (घ)  राजस्थान  के  इन  क्षेत्रों  को  उपजाऊ
 बनाने  के  मामले  में  कया  प्रगति  हुई  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  Sabha.

 Statement

 (a)  The  information  regarding  the  ex-
 penditure  incurred  by  the  State  Govern-
 ment  on  tubewells  and  other  Minor  Irriga-
 tion  works  since  the  formation  of  the  State
 is  not  available.  However,  a  total  expen-
 diture  of  Rs.  2,413  lakhs  is  reported  to
 have  been  incurred  in  the  Plan  sector  on
 Minor  Irrigation  Scheme  since  the  begin-
 ning  of  the  First  Five  Year  Plan  upto  1967-
 68.  The  State  Government  has  budgeted
 an  amount  of  Rs.  199  lakhs  in  the  Plao
 Sector  during  ‘1968-69  and  the  expenditure
 is  expected  to  be  of  the  same  order.

 (b)  and  (c).  The  progress  achieved  in
 respect  of  main  Minor  Irrigation  Scheme
 at  the  end  of  Third  Plan  since  the  forma-
 tion  of  the  State  and  that  anticipated  by
 the  end  of  1968-69  is  indicated  below  :—

 Progress  of  Minor  Irrigation  works  in  Rajasthan

 Scheme  At  the  end  of  At  the  end  of
 Third  Plan  1968-69

 (anticipated)
 l.  Dugwells  5,90,732  6,3!,02I
 2.  Boriog  in  wells  i99  527
 3.  Deepening  of  wells  54,763  90,918
 re  Private  tubewells  141  447
 5.  State  tubewells  2  52
 6  Diesel  pumpects  7,252  ‘15,974,
 7.  Electrical  pumpesets  6,962¢  16,463,

 *Actually  energised.

 (da)  An  area  of  about  33.94  lakh  acres
 (gross)  was  benefited  by  the  Minor  Irriga-
 tion  Schemes  upto  the  end  of  the  Third
 Pian.  It  is  cstimated  tbat  ao  additional
 area  of  about  2.50  lakhs  acres  (gross)  would
 be  benefited  during  ‘1966-69  by  the  Minor
 Irrigation  Schemes.

 SHRI  HIMATSINGKA  :  I  am  not
 able  to  read  the  statement,  but  will  the
 hon.  Minister  consider  the  desirability  of
 siving  more  attention  to  digging  of  tube-
 wells  in  view  of  the  fact  that  this  area  ts
 affected  by  drought  almost  every  yeas,  or
 ६  any  event,  3  to  4  years  ip  every  5  ३७७४७  3
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 and  will  he  alse  see  that  those  tube-wells
 that  are  dug  are  properly  maintained  and
 are  available  for  use  ?

 SHRI  ANNASAHIB  SHINDE:  As
 far  the  Central  Government  is  concerned,
 the  financial  assistance  from  the  Centre  is
 not  coming  in  the  way  of  sinking  more
 tube-wells  in  Rajasthan.  In  fact  we  have
 indicated  to  Rajasthan  Government  about
 this.  We  have  already  made  about  Rs.  65
 lakhs  available  for  sinking  60  tube  wells
 and  we  have  indicated  to  them  that  if
 they  are  in  a  position  to  sink  40  more  tube-
 wells  before  June  we  are  prepared  to  give
 more  assistance  to  Rajasthan  Government;
 but  Rajasthan  Government  is  not  very
 confident  of  completing  that  much  number
 before  June.  |  wish  they  succeed  in  sink-
 ing  as  many  tube-wells  as  possible.  The
 central  assistance  is  not  coming  in  the
 way  of  sinking  more  tube-wells  in  Rajas-
 than.  Rajusthan  Government  itself  is  pre-
 paring  a  plan  for  having  500  tube-wells.
 The  plan  is  under  consideration  ;  and  wheo
 ft  Is  received  in  the  Government  of  India
 it  will  receive  due  consideration  from  us,
 though,  as  a  matter  of  fact,  as  far  as  the
 sinking  of  tube  wells  is  concerned,  that  is
 the  concern  of  the  Rajasthan  Government.

 SHRI  HIMATSINGKA  :  In  view  of
 the  fact  that  great  importance  should  be
 attached  to  improvement  of  agriculture
 and  more  production  of  foodgrains,  will
 the  Government  help  in  giving  more  assis-
 tance  to  such  States  for  irrigation  purposes
 and  for  sinking  of  tubewells  १

 SHRI  RANGA:  You  haue  to  energise
 the  Rajasthan  Government,  your  Govern-
 ment...

 SHRI  K.  TAPURIAH:  He  said
 that  central  assistance  has  not  come  in  the
 way  of  sinking  of  tube  wells.  The  Rajas-
 than  Government  itself  is  incapable  of  lay-
 ing  down  or  achieving  the  targets.  This
 Government  in  Rajasthan  has  the  largest
 Cabinet  in  any  State  in  the  country—there
 deing  one  Minister  for  every  three  Con-
 tress  M.L.As.  In  spite  of  that  it  is  not
 doing  any  work.  You  will  remember,  Sir,
 that  we  have  recently  seen  that  in  the
 Boréer  Roads  Organisation  also  funds
 meant  for  them  could  not  be  utilised  and
 epent  by  tre  Government.  In  view  of  all
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 this,  may  I  known  whether  the  sinking  of
 tube  wells  wil!  be  taken  over  by  the  Centre.
 in  view  of  the  drought  conditions  prevail-
 ing  in  Jaisalmeer,  Barmeer,  Jalore  and
 other  areas  of  Rajasthan  or  alternatively,
 in  view  of  the  failure  of  the  Rajasthan
 Government  to  dig  enough  tube-wells  in
 its  own  affected  areas,  will  the  Centre
 think  of  setting  up  an  organisation  or
 machinery  to  ensure  that  the  targets  set
 are  executed  and  completed  and  Central
 assistance  is  fully  utilised  ?

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE:  (SHRI  JAGJIWAN
 RAM):  The  hon.  Member  should  not
 presume  that  the  Rajasthan  Government
 are  not  anxious  to  provide  the  facilities
 there

 SHRI  S.  K.  TAPURIAH:  Anxiety
 and  competence  are  two  different  things.

 SHRI  JAGJIWAN  RAM:  Compet-
 ence  can  be  judged  only  by  competent
 people.

 SHRI  5.  K.  TAPURIAH  :  By  results.

 SHRI  JAGJIWAN  RAM:  By  com-
 petent  people  with  a  little  bit  of  exercise
 of  commonsense  as  well.

 AN  HON.  MEMBER:
 very  uncommon  on  that  side.

 Which  is

 SHRI  JAGJIWAN  RAM:  What  |
 was  going  to  explain  was  this.  I  am  sure
 the  hon.  Member  is  aware  of  the  nature
 of  the  land  in  that  area:  it  is  sandy  desert
 area.

 SHRI  RANGA  :
 want  400  wells.

 That  is  why  they

 SHRI  JAGJIWAN  RAM:  Yes,  they
 want  400  wells,  of  course.  है  is  not  merely
 a  question  of  funds,  but  technical  person-
 vel  are  also  required.  So,  the  question
 cannot  be  solved  easily  whether  by  the
 State  Government  or  by  the  Centre.  We
 have  at  presenta  limitation  of  the  techni-
 cal  personnel  as  well.

 SHRIS.  K.  TAPURTAH:  ‘There  are
 jobless  engincers  also.
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 SHRI  JAGJIWAN  RAM:  Then  again
 the  difficulty  is  in  boring  tube  wells  in  the
 sandy  terrain  where  sand  comes,  and,
 therefore,  It  takes  a  longer  time  and  it
 creates  more  complications.  I  am  sure
 the  hon.  Member  is  aware  of  the  area.  The
 tube-wells  have  been  sunk  in  many  areas,
 but  they  require  special  pumps.  One
 should  not  forget  that  that  Jaisalmeer  is  an
 area  where  electricity  is  not  available.  It
 will  vot  be  economic  to  carry,electricity  in
 that  area.  So,  it  has  to  be  operated  by
 diesel  pumps.

 SHRI  RANGA:  Why  this  apology  ?

 SHRI  JAGJIWAN  RAM  :  It  is  nota
 question  of  apology.  |  am  not  apologetic
 at  all.

 SHRI  RANGA:  Hels  providing  an
 apology  for  the  Rajasthan  Government.

 SHRI  JAGJIWAN  RAM:  No,  Iam
 4  am  only  explaining  the  correct

 I  hope  the  hon.  Member  would
 When  I  visited  the

 not.
 Position.
 have  seen  that  area.
 area  J  found  that...

 SHRI  VASUDEVAN  NAIR:  The
 answer  also  shonid  not  take  so  much.  He
 should  answer  to  the  point.

 SHKI  JAGJIWAN  RAM  :  It  is  easier
 to  speak  and  make  remarks  than  to  per-
 form.  When  I  visited  that  area,  |  found
 that  some  of  the  tube-wells..  (/nterruption
 What  is  this  running  commentary  that  is
 going  on?

 SHRI  RANGA  :
 song.  We  do  oot  wan  ail
 song.

 He  is  singing  a  long
 that  long

 SHRI  JAGJIWAN  RAM:  What  is
 the  use  of  this  running  commentary?  If
 the  hon.  Member  waats  to  ask  a  suppie-
 mentary  question,  be  should  staad  up  and
 ask  his  question.  Why  should  there  be
 this  running  commentary  ?

 SHRI  RANGA:  We  do  not  want  all
 these  explanations.

 SHRI  JAGJIWAN  RAM:  It  is  but
 fajc  that  if  the  hon,  Member  waots  any
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 information,  he  could  get  up,  catch  your
 eye  and  then  ask  his  question.

 SHRI  RANGA:  He  is  only  giving  us
 those  technical  explanations  which  he  has
 learnt  from  his  officers.

 SHRI  JAGJIWAN  RAM!  One  should
 take  into  consideration  all  those  factors
 before  passing  any  adverse  remarks  against
 the  Rajasthan  Government.

 et  ater  भाथ  भास्टर:  राजस्थान  में
 जो  प्रण्डरग्राउण्ड  वाटर  बोर्ड  इस  समय  काम
 करता  है,  पहले  बह  सेंट्रल  गवर्नमेंट  के  मातहत
 काम  करता  था।  फिर  उस  को  राजस्थान
 प्रण्डरग्राउण्ड  वाटर  बोद  बना  दिया  धौर  वे
 सचिसिज्ञ  राजस्थान  गवर्नमेंट  को  ट्रॉसफर  कर
 दी  गई  |  लेकिन  उस  के  पास  बोरिंग  रिग्या
 शौर  दूसरी  मशीनरी  की  बहुत  कमी  है।  प्रभी
 वहां  से  कुछ  लॉग  ट्रेनिंग  क ेलिए  भेजे  गये  थे,
 लेकिन  जब  तक  सेण्ट्रल  बावमंमेंट  की  तरफ  से
 मशीनरी  के  लिए  फारेन  एक्सचेंज  की  हमदाद
 नही  मिलती  है,  तब  तक  केम्द्रीय  सरकार  धौर
 राजस्थान  सरकार  का  मंशा  पूरा  नहीं  हो
 सकता  है।  मेरा  निवेदन  है  कि  टेस्ट  बोरिय  के
 लिए  प्रलग  प्रागंनाइजेशन  है,  उसको  फिलहाल
 राजस्थान  में  लगाया  जाये,  ताकि  बहा  की
 डिफिकल्टीज़  दूर  की  जा  सके  |

 भी  जनलजीयषम  राग:  शावद  |  सवस्य
 महोदय  को  यह  जानकारी  नहीं  है  कि  वहां  जो
 काम  घीमे  चल  रहा  है,  उसकी  बजह  यह  नहीं
 है  कि  वहां  हर  बोरिंग  रिग्या  की  कमी  है।  बह
 उस  इलाके  में  जा  कर  वह  देखने  का  कष्ट  करें
 कि  जो  कुए  छोद  दिये  गये  हैं,  उन्त  का  पानी
 इस्तेमाल  हो  रहा  है  या  नहीं

 SHRI  N.  K.  SOMANI:  Ons  is  woe-
 fully  distressed  to  fod  that  ooly  whea
 terrible  tragedies  overtake  State  Govera-
 meats,  as  has  bappered  in  Bihar  and  as  is
 happening  now  in  Rajastban,  the  catire
 apparatus  wakeas  up  or  energises  itself
 while  the  Pourth  Five  Year  Plan  is  being
 envisaged  is  it  not  the  duty  of  the  Central
 Government  at  this  stags,  when  it  is  realie-
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 ed  that  Rajasthan  consists  of  large  arid
 zones  of  a  desert  area,  to  provide  some
 crash  programme  of  digging  tube-wel.s  so
 that  recurring  tragedies  of  this  nature  do
 not  recur  any  more  ?

 SHRI  ANNASAHIB  SHINDE:  I
 have  already  explained  the  position  ;  the
 Rajasthan  Government  are  thinking  of  hav-
 ing  a  very  ambitious  programme  of  sinking
 tube-wells.

 SHRI  AMRIT  NAHATA:  After  so
 many  years,  the  Rajasthan  Government
 have  now  realised  the  urgency  of  sinking
 tube-wells  in  Western  Rajasthan,  and  they
 have  prepared  a  scheme  for  sinking  500
 tube-wells.  If  the  Central  Government
 give  them  cent  per  cent  assistance  today,
 they  can  place  orders  with  the  manufac-
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 SHRI  RANGA;
 has  to  be  energised  first.

 The  Government

 SHRI  ANNASAHIB  SHINDE:  Dur-
 ing  the  Third  Plan,  there  were  141  private
 tube-wells.  By  the  end  of  1968-69,  they
 are  expected  to  be  447  in  number;  the
 number  of  State  tube-wells  was  12  by  the
 end  of  the  Third  Plan,  and  the  number
 constructed  so  far  is  52.

 SHRI  D’N.  PATODIA:  My  ques-
 tion  was  entirely  different.  My  question
 was  how  many  tube-wells  had  been  sunk
 and  how  many  had  been  energised  and
 what  plan  the  State  Government  or  the
 Central  Government  have  to  energise  them
 and  within  what  time  that  will  be  comple-
 ted?  I  want  an  answer  to  this  question.

 SHRI  5.  K.  TAPURIAH:  A  com-
 mo: turers  for  the  machioes  and  pumping  sets

 so  that  they  can  manufacture  them.  So,
 will  the  Central  Government  give  them  cent
 per  cent  assistance  for  sinking  these  500  tube
 wells  in  Western  Rajasthan  ?

 SHRI  ANNASAHIB  SHINDE:  All
 these  things  can  be  considered  after  the
 scheme  is  received  by  the  Government  of
 India,

 As  far  as  drought  relief  and  immediate
 sinking  of  tube-wells  is  concerned,  |  have
 already  explained  the  position.  We  are
 giving  liberal  assistance  to  the  Rajasthan
 Government.

 SHRI  D.  N.  PATODIA:  With  the
 background  of  the  present  drought  cond!-
 tions  prevailing  in  Rajasthan  where  it  is
 well  known  that  ifthe  entire  number  of
 tube.  wells  which  had  been  sunk  would  have
 been  energised,  the  conditions  would  sot
 have  been  that  bad,  may  |  know  in  the
 course  of  the  last  three  years  how  many
 tube-wells  were  sunk  by  the  Rajasthan
 Government  and  out  of  them  how  many
 have  been  energised  ?  With  regard  to
 those  which  have  not  been  energised  may  I
 know  in  what  manner  and  in  what  period
 of  time  the  State  Government  propose  to
 energise  (tbe  same  so  that  present  difficult-
 {oe  may  be  relieved  ?

 answer  is  required.

 SHRI  ANNASAHIB  SHINDE:  The
 Exploratory  Tube-wells  Organisation  has
 sunk  about  28!  tube-wells  in  Rajasthan,
 out  of  which  70  were  considered  to  be
 successful,  and  if  my  information  {s  correct,
 out  of  them  only  about  99,  including  drink-
 ing  water  tube-wells  are  being  energised.

 MR.  SPEAKER:  Next  question.

 SHRI  0.  N.  PATODIA  :  What  about
 the  balance  ?  Only  60  per  cent  are  being;
 used  ;  40  per  cent  are  not  being  used.
 What  are  they  going  to  do  about  them  ?

 MR.  SPBAKER  :  Next  question.

 Hindu  Succession  Act

 *548.  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  LAW  be  pleased  to
 State:

 (a)  whether  certain  State  Governments
 have  recommended  to  the  Centre  for  suit-
 able  amendments  in  the  Hiadu  Succession
 Act  in  order  to  debar  the  daughter  fora
 share  in  the  father’s  property  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  and  the  steps  taken  for  the  amend-
 ment  of  the  Act  ?

 THE  DEPUTY  MINITTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  हनी,  YUNUS
 SALEBM):  (७)  Yes,  Sir.  The  State
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 Government  of  Haryana  has  made  the
 Proposal.

 (b)  The  Government  of  India  do  not
 Propose  to  make  any  amendment  in  the
 Hindu  Succession  Act,  1956,  for  this
 Purpose.

 शी  यश  दस  हार्मा :  प्रध्यक्ष  महोदय,
 शायद  मन्त्री  महोदय  इस  बात  से  परिचित  नहीं
 हैं  कि  इस  विधेयक  की  इस  व्यवस्था  के  कारण
 कितनी  सामाजिक  कटुता  पंदा  हो  रही  है।
 समाज  की  जो  महत्वपूर्ण  हकाई  है  परिवार,  हस
 के  कारण  उस  में  कड़वाहट  पैदा  हो  रही  है।
 भूमि  को  इकट्ठा  करके,  चकवन्दी  करके,  किसानों
 को  अ्रधिक  सुविधायें  उपलब्ध  करने  का  प्रबन्ध
 किया  जाता  है,  लेकिन  हस  विधेयक  की  इस
 व्यवस्था  के  कारण  चकबन्दी  ह:  रही  है  प्रौर
 झनेक  प्रकार  की  मुकदमेबाजी  बेदा  हो  रही  हैं।
 इसमें  सारी  सम्पत्ति  का  भगड़ा  नहीं  है।  केवल
 झचल  सम्पत्ति  में  लड़की  को  पिता  के  बजाये

 ससुर  की  जायदाद  में  हिस्सा  मिल  जाये,  इस
 प्रकार  का  संशोधन  इस  विधेयक  में  किया  जाये,

 यह  मांग  बहुत  देर  से  कुछ  राज्य  कर  रहे  हैं  1
 पंज्ञाब  सरकार  ने  इस  बारे  में  सर्व-सम्मति  से
 पास  किया  हुआ  एक  प्रस्ताव  केन्द्र  को  भेजा
 था।  मैं  यह  जागना  चाहता  हैँ  कि  क्‍या  सर-
 कार  उस  प्रस्ताव  पर  विचार  करने  के  लिये
 तैयार  है।

 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON):  It  is  not  correct
 to  say  that  many  State  Governments  have
 made  this  request.  In  the  Punjab  Legisla-
 tive  Assembly,  a  resolution  had  been  passed
 in  this  respect,  but  a  week  later,  the  then
 Chief  Minister  moved  8  resolution  rescind-
 ing  the  previous  one.  The  Haryana  State
 Government  did  make  the  proposal.  I
 said  that  already.  No  other  State  Govera-
 ment  have  done  it.

 In  the  Hindu  Succession  Act  itself
 there  is  a  provision  under  which  immov-
 able  property  can  be  kept  without  being
 partitioned  by  giving  compensation  to  the
 sharers.  This  fragmentation  will  apply
 even  if  there  are  seven  or  cight  sons.  If
 the  property  is  partiiloned  among  four  or
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 five  sons,  it  is  clear  that  the  property  will
 get  fragmented

 भौ  यज्ञ  दत्त  हार्मा:  मैं  मन्त्री  महोदय  से
 यह  जानता  चाहता  हैँ  कि  क्या  वह  केसीय  सर-
 कार  की  प्रोर  से  एक  ऐसी  समिति  बनायेंगे,  जो
 सारे  देश  में  इस  बात  की  जांच  करे  शौर  एक
 रिपोर्ट  सदन  को  दे  कि  इस  सम्बस्ध  में  देश  भर
 में  कितनी  मुकदमेबाजी  हो  रही  है  शौर  कितनी
 सामाजिक  कटुता  ध्रौर  परिवार  में  कहुता  फंली

 हुई  है।  क्‍योंकि  मन्त्री  महोदय  जो  यह  उत्तर  दे
 रहे  हैं,  इसका  एक  सब  हो  कर  प्रा  जाय  तो
 मन्‍्त्री  महोदय  की  बात  में  कितनी  प्रामारिकता
 है,  यह  बात  सदन  के  सामने  भा  जायेगी,  तो
 क्या  ऐसी  समिति  वह  नियुक्त  करेंगे  ?

 SHRI  GOVINDA  MENON:  As  the
 House  knows,  the  Hindu  Code  Act  was
 passed  in  1955  by  Parliament  after  years  of
 discussion.  It  may  be  that  being  a  new
 law  providing  for  the  first  time  equal  rights
 (o  a  daughter  with  that  of  a  son,  there
 may  be  some  litigation  and  bitterness  in
 some  parts  of  the  country.  I  am  not  pre-
 pared  to  appoint  a  committee  to  look  into
 this  matter  now  0  or  ‘12  years  after  the
 Bill  was  passed.

 थी  रणधीर  सिह:  स्पीकर  महोदय,
 जिस  पर  पड़ती  है,  उसी  को  मालूम  होता  है  कि
 क्या  तकलीफ  है।  यहां  गैर-किसान  इस्क्‍्लाबी
 बहुत  बैठे  हुये  है ंजिनको  अमीन  का  पता  नहीं,
 क्या  किसान  को  तकलीफ  है  इसका  पता  नहीं
 इस  प्रकार  के  इस्वलाबी  यहां  बहुत  बैठे  हैं  dee

 ओऔमती  सक्ष्मीकास्तस्ता  :
 अच्छी  किसान  हैं।

 भी  रसजीर  लिह :  भरे  बुनो  भाई,
 मुझे  कहने  तो  दो  पह  नहीं  समझना  चाहिये
 कि  हम  बहनों  को  हक  नहीं  देगा  भाहते  हैं...

 शी मयु  लिलये  :  भ्रध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रदत  है  इस  के  शब्दों  पर।  कल
 मरे  साथी  का  यहां  पर  धपमाम  किया  गया  है।
 भी  यह्‌  थोले  कि  'सुनो  तो'  मैं  कहता  है  कि

 सहिला  भी
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 यह  तो  एक  शैली  है,  लेकिन  जब  फरनेण्डीज  साहब
 ने  कल  यह  कहा  कि  'बताधो'  तो  उसपर  भापत्ति
 उठाई  गई,  तो  क्या  प्रधान  मस्त्री  में  प्रौर  दूसरे
 सदस्यों  में  इस  तरह  फर्क  किया  जा  सकता

 है  ?...(ध्यवधान)...  ध्गर  यह  ठीक  है  तो  उन
 को  भी  दोष  नहीं  दे  सकते  -  लेकिन  कल  उन
 को  कल  दोष  दिया  गया  था  |

 MR.  SPBAKER:  Let  him  come  to
 the  question  without  going  into  the  merits
 of  the  case.

 st  रणधीर  सिंह  :  स्पीकर  महोदय,
 सवाल  सीधा  सा  यह  है,  पिछली  बार  भी  प्राप
 ने  मेहरबानी  की  थी,  श्राप  ने  एक  घंटे  का
 डिस्कशन  एलाऊ  किया  था,  उसमें  मन्त्री  महोदय
 ने  खुद  माना  था  कि  स्टेट  गवनंमेंट  इस  किस्म
 की  कोई  तज़्वीज  भेजेगी  तो  हम  उसे  मंजूर  कर
 लेंगे,  इस  हाउस  में  इस  का  इकबाल  किया  है  तो
 मैं  उन  से  पूछना  चाहता  है  कि  हजारों  सालों  से  जो
 किसान  शौर  केवल  हरियाने  धौर  पंजाब  का  ही
 किसान  नहीं,  सारे  हिंदुस्तान  का  40  करोड़
 किसान  जिस  पर  यह  मुसीबत  पड़ती  है,  उस  की

 यह  मांग  है  भौर  बड़ी  जोरदार  मांग  है  कि  जो

 किसान  मनु  महाराज  के  वक्त  से इस  नियम  का
 पालन  करता  भरा  रहा  है  कि  उत  की  लड़कियों
 को  बाप  की  बजाये  'दवसुर  की  जायदाद  से  हक
 मिलता  था,  कांग्रस  सरकार  प्रोर  हमारी  गवरनं-
 मेंट  उन  के  प्राइवेट  मामलों  में  दखल  क्‍यों  देती
 है  भौर  जब  किसी  प्रसेम्बली  की  तरफसे  या
 किसी  गबनेंमेंट  की  तरफ  से  यह  तजबीज  प्राती  है
 तो  मध्त्री  महोदय  जैसा  कि  उन्होंने  माना  है,  उन्हें
 उस  तजबीज  को  मान  लेने  में  क्या  एतराज  है
 झौर  सारे  देश  के  लिए  इस  तरह  की  एक
 पालियामेंट्री  कमेटी  बनाई  जाय  ताकि  एक  यूनि-
 फामे  बात  सारे  देश  के  लिए  की  जा  सके,  इस
 में  उन्‍हें  कया  एतराज  है  ?

 SHRI  GOVINDA  MENON:  There
 are  farmers  not  only  io  Haryana  but
 throughout  India.  What  I  stated  on  a
 previous  occasion  is  this;  the  Hiadu
 Marriage  Act  is  a  law  on  a  subject  in  the
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 Concurrent  List  ;  if  the  Legislature  of  an
 area  feels  that  a  particular  amendment  to  a
 Central  legislation  ona  particular  subject
 is  required,  certainly  the  Government  of
 India  will  be  prepared  to  consider  that  pro-
 position  sympathetically.  That  is  what  I
 stated.  On  the  one  side,  there  is  a  demand
 in  this  House  that  there  should  be  a  com:
 mon  code  regarding  marriage,  divorce,
 succession  etc.,  on  the  other,  even  where  a
 common  code  has  been  evolved  for  one
 section  of  the  population,  that  is,  Hindus,
 there  is  a  demand  that  the  common  code
 should  be  interfered  with.  That  is  the
 situation.  If  fragmentation  of  agricultural
 holdings  has  to  be  prevented,  there  is  pro-
 vision  in  the  Hindu  Marriage  Act  for
 that.

 SHRI  TENNETI  VISWANATHAM  :
 Having  regard  to  the  fact  that  every  girl
 is  bound  to  have  a  father  but  not  necessa-
 rity  father-in-law,  will  the  hon.  Minister
 desist  from  making  any  amendment  and
 tampering  with  the  present  law  ?

 SHRI  GOVINDA  MENON  :  I  am
 thankful  for  the  support  from  the  hon.
 Member.

 झोसमती  लक्ष्मीकाम्तम्मा :  प्रध्यक्ष  महो-
 दय,  जो  मनु  की  बात  हमारे  भाई  बोले  हैं,  मनु
 ने  तो  यह  भी  कहा  है  :  'न  स्त्रीस्वातन्त्रयमहंति'
 तो  मनु  की  बात  हम  सुनें  तो  झाज  महिला
 प्रधान  मन्त्री  कैसे  होती  in

 att  am  दत्त  धार्मा  :  प्रध्यक्ष  महोदय,  यह
 गलत  है।  मैं  चैलेंज  करता  हूँ  इन  के  बचन
 को  t

 श्रीमती  लक्ष्मीकास्ससम्मा:  इन  के  ऐसे
 प्रतिक्रियावादी  इन  से  पहले  भी  बहुत  थे  ।  ऐसे
 प्रतिक्रियाबादियों  की  बात  सुने  तो  झाज  हम
 को  समानाधिकार  नहीं  मिलता  |  मैं  मन्त्री
 महोदय  से  जानना  चाहती  है  कि  जो  हिंदू  सक-
 सेशन  शेक्ट  है  वह  झाज  भी  ऐसा  है  कि  उस
 में  पूरा  प्षिकार  नहीं  दिया  गया  है  महिलाभों
 को,  तो  लड़कियों  को  लड़कों  के  साथ  पूरा
 समानाधिकार  मिले  इस  के  लिये  वह  कोई
 काम्प्रीहँसिय  बिल  खायेंगे  ?
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 SHRI  GOVINDA  MENON:  Manu
 was  a  great  ancient  Indian  law-giver,  but  I
 do  not  think  that  some  of  his  statements
 regarding  the  rights  of  women  would  be
 considered  to  be  relevant  in  modern
 times.

 SHRI  V.  KRISHNAMOORTHI:  The
 very  fact  that  the  lady  members  are  in
 small  minority  in  this  House  indicates  that
 we  should  not  put  questions  which  take
 away  the  rights  of  ladies  in  the  country.
 Even  after  the  passing  of  the  Hindu
 Succession  Act  in  1955,  the  girls  are  not
 having  as  much  share  as  is  required  to  have
 them  married  in  a  decent  family.  That  is
 why  we  find  a  large  number  of  girls  in  this
 country  unmarried  even  at  30  or  35  years.
 So,  in  order  to  protect  the  ladies,  may  |
 know  from  the  hon.  Minister...

 झरीमती  लक्ष्मीकान्तम्मा :  हम  प्रोटे-
 कान  नहीं  चाहतीं,  हम  भ्पना  प्रधिकार  चाहती

 SHRI  V.  KRISHNAMOORTHI  :  She
 needs  no  protection  as  is  known  to  thls
 House.  !  am  arguing  for  the  girls  who  are
 still  unmarried  even  upto  the  age  of  30  or
 35  years.

 SHRI  KANWAR  LAL  GUPTA  :  What
 about  the  boys  ?

 SHRI  च,  KRISHNAMOORTHI:  I!
 want  to  know  from  the  hon.  Minister
 whether  the  Government  will  bring  an
 amendment  to  the  Hindu  Succession  Act
 to  give  equal  sbare  to  the  daughters  and
 sons.

 SHRI  GOVINDA  MENON:  That  is
 the  present  law.

 SHRI  V.  KRISHNAMOORTHI  :  I  am
 sorry  he  has  no  answered  my  question.

 MR.  SPEAKER:  About  girls  not  be-
 ing  married  ?

 SHRI  च्  KRISHNAMOORTHI  :
 Under  the  existing  law  a  son  divides  the
 property  along  with  his  father.  Afterwards
 the  father’s  property  is  divided  after  the
 father’s  death  among  the  sons  and
 daughters.  SO  the  daughter  gets  only  8
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 negligible  portion  of  the  joint  family  pro-
 perty.  She  does  not  get  an  equal  share.

 MR.  SPEAKER  :  That  is  a  law  point
 which  can  be  argued  latter.

 SHRI  KARTIK  ORAON:  No  matter
 what  the  facts  and  acts  are,  one  thing  is
 very  clear  that  there  is  a  definite  lack  of
 thinking  in  the  Indian  way.  On  the  side
 we  think  ours  is  a  secular  state,  that  we
 should  have  national  Integration,  and  on
 the  other  hand  we  come  forward  with  the
 Hindu  Succession  Act,  the  Muslim  Succes-
 sion  Act  etc.  In  some  parts  of  the  country
 we  have  the  matriarchical  system  and  in
 some  other  parts  we  have  the  patriarchical
 system.  |  would  like  to  know  from  the
 Government  whether  they  consider  it  expe-
 dient,  whether  they  think  that  the  time
 has  come  when  they  should  come  forward
 with  something  like  the  Indian  Succession
 Act.

 SHRI  GOVINDA  MENON  :  Just  at
 present  |  am  being  asked  about  amending
 the  Hindu  Succession  Act.  His  question
 fe  that  there  should  be  a  Succession  Act
 for  all  the  communities  in  India.  That  {s
 provided  for  in  the  Constitution.

 SHRI  HEM  BARUA:  Manu  wasa
 law-giver  of  a  man-made  society.  Some  of
 his  ideas  are  stupid  in  the  context  of  the
 society  today.  I!  want  to  know,  since  the
 daughter  springs  from  the  veins  of  the
 father  as  the  son  does,  why  should  there
 be  any  discrimination  against  the  daughter
 simply  because  the  State  Governments  १४४०६
 to  discriminate  against  the  daughter.  May
 I  know  if  the  Government  are  firm  about
 their  non-discrimination  policy  against  the
 daughter.

 SHRI  GOVINDA  MENON  :  I  thought
 I  was  firm  enough.

 इमारती  लकड़ी  का  पाकिस्तान  को

 ag  कर  चला  आना

 +
 (549.  थी  जल  बिहारी  बाजपेयी  :

 थी  लबन्मायराज  जोशी  :
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 sit  मारायरा  स्वरूप  छर्मा  :

 क्या  wre  तथा  कृषि  मन्त्री यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पिछले  पांच  वर्षों  में  भारतीय  नदियों
 से  प्रति  वर्ष  कितने  करोड़  रुपये  की  इमारती
 लकड़ी  तथा  भ्रस्य  लाभप्रद  लकड़ी  बह  कर
 पाकिस्तान  में  चली  गई  ;  भौर

 (ख)  उन  को  पाकिस्तान  में  बह  कर  जाने
 से  रोकने  के  लिए  श्र्ब  तक  क्‍या  कायंयाही  की
 गई  है?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).  The  information
 is  being  collected  from  the  sources  concern-
 ed  and  will  be  laid  on  the  Table  of  the
 Sabha,  in  due  course.

 क्री  प्रटलत  बिहारी  वाजपेयी:  क्‍या  इस
 सम्बन्ध  में  पाकिस्तान  के  साथ  कोई  वार्ता  हुई
 है  कि  हमारी  लकड़ी  जो  बह  कर  उस  तरफ
 चली  गई  है,  उस  को  वे  वापस  कर  दे  या  सच्चाई
 यह  है  कि  हमारी  जितनी  लकड़ी  बह  कर  गई
 है,  न  तो  वह  वापस  झाई  है  धौर न  उन्होंने
 हम  को  उसका  रुपया  दिया  है  ?

 SHRI  ANNASAHIB  SHINDE:  The
 question  cf  taking  up  the  matter  would
 arise  after  we  have  collected  the  informa-
 tion.  There  were  recurrent  reports  even
 in  the  past  that  such  cases  have  taken
 place.  We  have  addressed  the  concerned
 State  Governments  yjz.,  Jammu  &  Kashmir,
 Assam,  West  Bengal  and  the  Union  Terri-
 torles  of  Himachal  Pradesh  and  Tripura.
 As  far  as  Punjab  and  Tripura  are  concern-
 ed,  they  bave  already  reported  that  no  suca
 wood  has  flowed  from  the  Indian  territory
 to  Pakistan.  But  the  other  State  Govern-
 ments  have  stated  that  they  would  require
 some  time  in  order  to  collect  the  informa-
 tion.

 oft  wee  जिशारी  लाखदेजी :  जो  आन-

 कारी  क्  की  गई  है,  क्या  भेन्‍्त्री  महोदय  उस
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 से  यह  भ्रनुमान  लगा  सकते  हैं  कि  जो  लकड़ी
 यहां  से  बह  कर  गई  है,  उसकी  कीमत  क्‍या  है  ?

 SHRI  ANNASAHIB  SHINDE;  But
 unless  we  have  the  information  how  can  we
 we  give  the  approximate  estimate  of  the
 price.

 SHRI  Be  N.  SHASTRI:  A  part  front
 the  annual  washing  away  of  timber  and
 wood  from  the  rivers  from  India  to  Pakis-
 tan,  in  the  last  earthquake  which  took
 place  in  Assam  in  1950,  timber  worth  crores
 of  rupees  was  washed  away  to  Pakistan  and
 similar  things  happened  in  the  recent  flood
 in  the  Teesta  river.  May  I  know  from  the
 hon.  Minister  whether  Goveroment  will
 take  some  measures  or  propose  some
 measures  to  check  this  national  wastage  of
 wealth.

 SHRI  ANNASAHIB  S'IINDE:  As
 far  as  the  Himachal  Pradesh  Government
 is  concerned,  they  have  taken  steps  to
 strengthen  the  boom  on  the  river  Ravi  near
 Shahpur  Khandi.  As  far  as  the  Jammu
 &  Kashmir  State  is  concerned,  in  order  to
 prevent  washing  away  of  timber,  a  boom
 is  in  the  process  of  being  constructed  over
 the  river  Chenab.

 SHRI  BAL  RAJ  MADHOK:  The
 hon  Minister  has  just  now  said  that  there
 are  no  estimates.  I  know  that  in  Jammu
 &  Kashmir  State  almost  every  year  a  large
 amount  of  timber  gocs  away  to  Pakistan
 and  the  State  Government  have  been  cor-
 Tesponding  with  the  Central  Government
 and  is  also  pressing  that  something  should
 be  done  to  get  it  back.  Just  now  the
 Hon.  Minister  said  that  we  have  no  esti-
 mate  and  we  do  not  know.  Every  year
 crores  of  rupees  worth  timber  is  being
 washed  away.  It  is  not  correct.  The
 Government  must  have  the  figures  from
 the  State  Government.  The  question  is
 how  to  prevent  it.  You  cannot  get  any-
 thing  back  from  Pakistan.  That  is  beyond
 your  ken,  that  is  beyond  your  power.  But
 the  question  is  :  can’t  you  take  preventive
 measures.  You  have  now  suggested  that
 some  barrage  is  being  built.  But  it  ts
 being  sald  many  times.  Why  carnot  you
 build  bridges  on  the  river  Chanab  near
 Akhnoor  so  that  this  wood  कक,  not  flow
 into  Pakistban  and  cam  be  restored  afier
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 the  floods  are  over?  What  steps  are
 taken  .and  how  long  will  it  take  to  create
 such  kind  of  barrages  on  these  rivers  ?

 SHRI  ANNASAHIB  SHINDE:  I
 have  already  mentioned  that  booms  are
 under  construction.
 Stand  the  anxiety  of  the  hon.  Member  that
 unless  proper  booms  are  there,  we  cannot
 completely  prevent  the  flow  of  timber  from
 India  to  Pakistan.  Positive  steps  are  be-
 ing  taken.

 Animal  Husbandry  Programme  in  Bibar

 *550,  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  Bihar  State  have  inltiat-
 ed  a  coordinated  animal  husbandry  pro-
 gramme  ulilising  financial  assistance  offered
 by  the  Agricultural  Revenue  Corporation
 and  the  Commercial  Banks  between  the
 Ist  July  to  Ist  October,  ‘1968  ;

 (b)  if  so,  the  details  thereof  :
 (c)  whether  Khagaria  and  Basusaria

 Sub-division  have  been  included  in  the
 Programme  ;

 (d)  if  not,  the  reasons  therefor  ;  and
 (e)  the  action  taken  by  Government  in

 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.  The  State  Govern-
 Ment  are  preparing  a  scheme.

 (b)  Does  not  arise.
 (c)  The  proposal  will  include  the  whole

 of  Begusaria  Sub-Division  and  part  of
 Khagaria  Sub-Division  falling  in  the  aren
 of  Intensive  Cattle  Development  Block
 Barauni  Begusarai.

 (d)  Does  not  arise.
 (e)  Does  not  arise.

 oft  कामेहथर  सिह:  इस  समय  बरोनी
 में,  जो  कि  बेगूसराय  सब-डिबीजम  में  है  धौर
 र्फाइनरी  के  पास  है,  सार्वजनिक  क्षत्र  में  एक
 रूरल  क़ीमियरी  है, थो  दूध की  कभी  के  काररत
 बन्द-सी  ही  रहती  है।  में  जानना  चाहता  हूं  कि

 AGRAHAYANA  14,  1990  (SAKA)

 ]  can  quite  under-"

 Oval  Answers  %

 पेगूसराय  भ्ौर  खगरिया  सब-डिवोजन  में  पशु
 धन  के  विकास  के  लिए,  जहां  सारी  सुविधाएं
 मौजूद  हैं,  सरकार  ने  कितनी  धनराश्ति  खर्च  की
 है  ?

 SHRI  ANNASAHIB  SHINDE:  The
 total  expenditure  of  one  intensive  cattle
 development  block  over  a  period  of  five
 years  is  about  Rs.  80  lakhs,  and  this
 is  spread  over  the  five  years.  I  will  have
 to  collect  from  the  State  Governments  the
 actual  amounts  spent  by  them  so  far.

 sit  कामेश्यर  सिह:  क्‍या  मन्‍्त्री  महोदय
 बतायेंगे  कि  जिस  तरह  से  आपमे  बरोनी  में
 रूरल-क्रीमियरी  खोला  है,  उसी  प्रकार  से  क्या
 खगरिया  में  भी  दूसरा  यूसिट  खोलने  का  धाप
 का  विचार  है  ?  यदि  नहीं  है,  तो  उस  के  क्‍या

 कारण  हैं  ?

 SHRI  ANNASAHIB  SHINDE:  I
 have  already  explained  the  position  as  to
 where  the  cattle  development  block  is  to  be
 extended  now.  Beyond  that,  there  is  no
 immediate  plan.

 oft  कालेश्यर  सिह  :  प्रध्यक्ष  महोदय,
 इग्होंने  मेरा  प्रषन्त  समझा  नहीं  है।  मेरा  प्रदन
 यह  हैं  कि  जिस  तरह  सार्थजनिक  क्षेत्र  में  बेगू-
 सराय  में  रूरल  क़रीमियरी  है,  क्या  उसी  तरह  का

 दूसरा  यूनिट  खगरिया  में  भी  खोलमे  क।  विचार
 है,  क्‍यों  कि  बह  इलाका  बहुत  पिछड़ा  ह्भा  है
 तथा  इस  प्रकार  के  यूनिट  खोले  जाने  से  वहां
 काफी  विकास  होगा।

 SHRI  ANNASAHIB  SHINDE  :  Nor-
 mally,  the  intensive  cattle  development
 Programmes  are  tied  up  with  the  develop-
 ment  of  dairies  and  creameries.  It  fea
 good  suggestion  for  action,  and  we  will
 examine  it.

 थी  अशुभा  प्रसाद  -न  अष्यक्ष  महो-
 दय,  इंटेन्सिव  प्रोग्राम  को  कोसी  क्षेत्र  तथा  मंगा-

 दियरा  क्ष  त्र  में  भी  लागू  किया  जाता  तो  झच्चछा
 था।  मैं  जानना  चाहता  है  कि  क्‍या  पशु  घन  के
 बिकास  के  सिए  कोसी  क्षण  धौर  यंगा-दियरा
 क्षत्र  उपयुक्त  नहीं  हैं  ?
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 SHRI  ANNASAHIB  SHINDE:  We
 usually  consult  the  State  Governments.
 On  the  basis  of  the  assissment  of  the  State
 Governments,  these  blocks  are  taken  up  for
 development.

 SHRI  P.G.  SEN:  In  view  of  the
 fact  that  a  large  number  of  heads  of  cattle
 and  also  human  beings  are  washed  away
 by  the  floods,  as  has  happened  recently,  so
 far  as  North  Bengal  and  Bihar  are  concern-
 ed,  and  since  many  deaths  have  also  taken
 place,  may  I  know  if  there  is  any  demand
 from  North  Bengal  and  Bihar  for  hybrid
 cattle,  cows  and  buffaloes  and,  if  so,  how
 is  the  demand  going  to  be  met  ?

 SHRI  ANNASAHIB  SHINDE  :  Inall
 these  intensive  cattle  development  blocks,
 cross-breeding  is  one  of  the  aspects  which
 is  attended  to.
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 AND  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  amount  allocated  to  Orissa  for
 soil  conservation  works  during  ‘1966-67  and
 ‘1968-69.  ;

 (b)  the  amount  actually  spent  thereon
 during  the  above  periods  ;  and

 (c)  whether  the  amount  was  utilised  for
 the  purpose  for  which  it  was  sanctioned  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).  Soil  conserva-
 tion  programmes  in  Orissa  fall  under  two
 categories;  the  State  Sector  and  the
 Centrally  sponsored  scheme  of  soil  conser-
 vation  in  the  water-shed  of  Hirakud  and Central  Assist  for  Soll  Conserva  Machkund  projects.  The  amounts  allocat- ton  in  Orissa  ed  and  actually  spent  for  each  of  these

 9551,  SHRI  CHITAMANI  PANIG-  programmes  during  ‘1966-67,  and  1968-69.
 RAHI:  Will  the  Minister  of  FOOD  are  as  follows  :—

 Year  State  Sector  Centraly  sponsored  Sector
 Plan  Expendi-  Plan  Expenditure

 allotment  ture  allotment

 (lakhs  of  Rupees)
 ‘1966-67  29.7  9.0I  31.24  25.73
 1968-69  5.00  2.00  25.00  25.00

 (revised)  (anticipated)

 The  short-fall  under  the  State  Sector
 was  due  mainly  to  inadequate  budget
 support.

 (c)  Progress  reports  received  from  the
 State  Government  indicate  that  the  provi-
 sions  have  generally  been  properly  utilised.

 SHRI  CHINTAMANI  PANIGRAHI  :
 Now  it  becomes  clear  from  the  answer  of
 the  hon.  Minister  that  there  is  shortfall
 both  in  ‘1966-67  and  1967-68  in  the  money
 allotted  and  the  money  spent.  Soil  con-
 servation  is  a  most  important  measure  for
 preventing  floods  and  we  have  to  take
 every  effort  towards  the  soil  conservation
 measures.  I  would  like  to  know  from  the
 hon.  Minister  what  special  measures
 Government  are  taking  to  see  that  what-
 ever  allotment  is  made  for  specific  program-
 mes,  by  the  State  Government,  it  is  spent

 in  time.  ह  they  are  not  implemented,  may
 3  know  whether  the  Central  Government  is
 thinking  of  taking  some  specific  measures
 to  see  that  even  in  the  Centrally-sponsored
 schemes  there  is  no  shortfall,  as  there  is
 at  present,  and  also  see  that  in  the  State
 schemes  as  well  there  is  no  shortfall  and
 that  all  the  money  is  spent?  What  specia!
 measures  are  being  taken  ?

 SHRI  ANNASAHIB  SHINDE:  The
 implementation  of  such  schemes  is  the  res-
 Ponsibility  of  the  State  Government.  We
 shall  draw  the  attention  of  the  State
 Government  to  it.

 ‘SHRI  CHINTAMANI  PANIGRAHI  :
 The  State  Government  has  an  overdraft  of
 Rs.  12  crores.  You  know  the  present  set-
 up  of  things  ia  Orissa.  If  the  moncy  given
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 by  the  centre  for  soil  conservation  and  for
 cyclone,  flood  and  drought  relief  is  not
 properly  utilised,  who  is  accountable  to
 this  House  ?

 MR.  SPEAKER  :  No  arguments.
 What  is  his  question  ?

 SHRI  CHINTAMANI  PANIGRAHI  :
 The  question  is  pending  for  the  last  one
 month.  What  further  attention  of  the
 State  Government  is  to  be  drawn  ?

 SHRI  ANNASAHIB  SHINDE:  Many
 of  the  schemes  connected  with  develop-
 ment  of  agriculture  are  in  charge  of  the
 State  Governments  They  are  expected  to
 implement  these  programmes.  I  have  said
 that  if  there  are  any  shortcomings,  I  shall
 draw  the  attention  of  the  State  Government
 to  them.

 SHRI  SRADHAKAR-  SUPAKAR:
 What  is  the  total  plan  allocation  so  far  as
 soil  conservation  in  the  multi-purpose  dam
 project  at  Hirakud  is  concerned?  May
 I  know  whether  any  estimate  has  been
 made  as  to  how  far  it  has  been  possible  to
 check  soil  erosion  by  past  expenditure  ?

 SHRI  ANNASAHIB  SHINDE:  For
 the  protective  afforestation  and  plantation
 schemes,  the  estimate  is  about  Rs.  150
 per  acre  would  be  required  and  for  Hirakud
 and  Machkund  centrally  sponsored  schemes,
 the  allocation  of  Rs.  1590  lakhs  has  been
 tentativefy  putin  the  fourth  plan.  But  it
 will  depend  upon  how  the  fourth  plao  is
 being  finalised.

 Reconstruction  of  Tripartite  Iadian  Labour
 Conference

 +
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  0.  C.  SHARMA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  a  Study  Group,  set  up  by
 the  National  Commission  on  Labour  has
 suggested  the  reconstitution  of  the
 Tripartite  Indian  Labour  Conference  and
 Standing  Labour  Committee  to  make  them
 more  broad-based  and  representative  of
 various  parties  concerned  than  they  now
 are;
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 (9)  whether
 considered  ;  and

 (c)  if  so,  the  result  thereof  ?

 the  suggestion  has  been

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 The  Government  understand  tbat  the  Study
 Group  on  Sociological  Aspects  of  Indus-
 trial  Relations  has  made  such  a  suggestion
 in  the  report  which  it  has  submitted  to  the
 National  Commission  on  Labour.

 (b)  and  (c).  The  Government  are  not
 seized  of  the  matter  now  and  are  awaiting
 the  recommendation  of  the  National
 Commission.

 भरी  बेरी  हझंकर  हर्मा :  प्रष्यक्ष  महोदय,
 स्वतन्त्रता  के  पश्चात  इन  बींस  वर्षों  में  सरकार
 ने  मजदूरों  के  सम्बन्ध  में  बहुत  तरह  के  कानून
 बनाए  ध्रौर  इधर  ट्रेड  यूनियन  मूबमेंट  का  भी
 विकास  हुमा  है  परन्तु  उसके  बावजूद  मजदूरों
 की  भ्रवस्था  सुधरी  नहीं  है।  न  तो  उनके  रहने
 के  लिए  सुविधाजनक  मकान  हैं  ध्रौर गे  उन  के
 लिये  भ्रामोद-प्रमोद  के  साथन  हैं।  किसी  भी
 मजदूर  को  देख  कर भाप  पहचान  जायेंगे  कि
 यह  मजदूर  है,  प्रतएव  मैं  मन्त्री  महोदय  से
 पूछना  चाहता  हूं  कि  ऑ्रभी  जो  ट्रिपार्टाइट
 इृण्डियन  लेबर  कान्फेरेस्स  का  कांस्‍्टीट्यूसन  है
 उस  में  श्राप  इन  की  व्यवस्था  सुधारने  के  लिए
 क्या  परिवर्तन  करने  जा  रहे  हैं  भौर  उन  परि-
 बर्तनों  के  होने  से  मजदूरों  की  धवस्था  में  कितना
 सुधार  होगा  ?

 SHRI  HATHI:  As  I  sald,  this  study
 group  has  made  its  recommendation,  which
 has  been  submitted  to  the  National  Labour
 Commission.  We  have  as  such  not  received
 any  report  from  the  National  Labour
 Commission.  Government  will  certainly
 consider  whatever  suggestions  have  been
 made,  on  receipt  of  the  report.

 जी  बेसी  संकर  शर्मा:  में  जानना
 चाहता  हूं  कि  सरकार  उन  रिकमेम्देशंस  को  देखने
 में  भौर  उस  के  मुताबिक  काम  करने  में  कितना

 सभ्य  लगेगा  ?  माज  तो  प्रबस्था  यह  हो  रही
 है  कि  ट्रेड  यूनियन  मूबमेंड  में  भी  थो  प्रोफेशनल
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 पालिटिशियन्स  हैं  वे  मजदूरों  से  बेजा  फायदा
 उठाते  हैं।  इसलिए  इस  का  झब  जो  कांस्टी-

 ट्यूशन  बनाया  जा  रहा  है  उस  में  इन  प्रोफे-
 शमल  पालिटीशियन्स  से  मजदूरों  की  रक्षा  केसे

 हो,  इस  के  सम्बन्ध  भी  मैं  मन्‍्त्री  जी  के  विचार
 जानना  चाहता  हूँ  ?

 SHRI  HATHI:  At  present,  the  cons-
 titution  is  that  the  central  organisations  and
 trade  unions  are  represented  on  the  tripar-
 tite  body.  The  hon.  member  asked  how
 much  time  it  will  take.  The  Commission
 is  submitting  its  report  by  the  end  of
 March  or  beginning  of  April.  Soon  after
 that,  we  shall  take  up  this  matter.

 श्री  देवेन  सेन  :  मध्त्री  महोदय,  फर्माय गे
 कि  यह  जो  एसेन्शियल  स्विसेज्ञ  मेंटीनेंस  बिल
 लाने  वाले  हैं,  क्या  उसके  ऊपर  विचार  करने  के
 लिए  दृण्डियन  लेबर  कान्फ्रेंस स  या  स्टैंडिग  लेबर
 कमेटी  की  बैठक  बुलाई  जायगी  ताकि
 उस  बिल  के  ऊपर  पहले  वहां  पर  विचार  कर
 लिया  जाये  ?  प्रध्यक्ष  महोदय,  यह  कस्वेन्शन है
 कि  झगर  कोई  ऐसा  बिल  लाया  जाये  जिस  से

 मजदूरों  के  हकों  पर  चोट  पहुंचती  हो  तो  पहले
 उसको  इण्डियन  लेबर  कान्फस  या  स्टैंडिंग  लेबर
 कमेटी  में  रखा  जाय  ny

 SHRI  HATHI:  |  am  afraid,  this
 Question  relates  to  the  recommendation  of
 the  study  group  on  the  re-constitution  of
 the  tripartite  body.  The  hon.  Member's
 question  does  not  arise  out  of  it.

 SHRI  S.M.  BANERJEE  :
 Iike  to  know  whether  the  hon.  Minister  is
 awarethat  one  of  the  members  of  the
 National  Commission  on  Labour,  an  hon.
 Member  of  this  House,  Shri  S.  A.  Dange,
 has  resigned.  A  pirticular  letter  was  be-
 ing  forced  on  the  Chairman  of  the  Com-
 mission  and  he  signed  a  letter  saying  that
 the  question  of  the  need-bised  minimum
 wage  was  also  under  the  consideration  of
 the  Commisssion.  I  would  like  to  know
 the  causes  of  his  resignation  and  whether
 this  question  has  really  been  referred  to  the
 National  Commission  on  Labour  ;  if  not,
 why  ?

 I  would
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 SHRI  HATHI:  So  far  as  the  resigna-
 tion  of  a  member  of  the  Commission  is
 connerned,  he  has  tendered  his  resigna-
 tion.

 AN  HON.  MEMBER:  Why  ?

 SHRI  5.  M.  BANERJEE:  Why  ?

 SHRI  HATHI:  I  will  tell  you.
 A  letter  was  also  published.  हल  I  have

 to  narrate  actually  the  causes,  !  think,  [
 should  see  the  letter  and  then  reply  in  the
 House  ;  I  would  not  reply  off-hand.  As
 this  question  is  not  related  to  that,  I  have
 Not  got  the  letter  and  I  would  not  hazard
 making  certain  points  which  may  or  may
 not  be  there  in  the  letter.

 SHRI  S.  M.  BANERJEE  :
 reply  tothe  point  whether  a  letter  was
 written  by  Shri  Gajendragadkar,  the
 Chairman  of  the  Commission.

 He  should

 SHRI  HATHI  :  8606  I  reply  to  this
 question,  as  I  said,  I  must  have  before  me
 the  facts.  I  can  reply  from  memory,  but  |
 do  not  want  to  hazard  any  incorrect  state-
 ment  today.

 Storage  Capacity  for  Foodgrains
 +

 SHRI  7.  K.  AMIN  :
 SHRI  ESWARA  REDDY  :
 SHRI  NARENDRA  KUMAR

 SALVE  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  the  total  storage  capacity  of  food-

 grains  at  present  in  India  both  in  the
 public  and  private  sectors  ;

 (b)  the  proposed
 sector  by  97I-72  ;

 (c)  the  required  capacity  of  India  for
 storage  of  foodgrains  by  1971-72  ;  and

 (d)  the  steps  that  Government  propose
 to  take  to  satisfy  this  requirement  and  the
 expenditure  so  far  iocurred  in  this
 respect  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURB,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a).  A  statement  of  storage

 #554,

 pacity  ia  the  publi
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 capacity  in  the  public  sector  is  placed  on
 the  Table  of  the  House.  The  figures  of  ac-
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 commodation  in  the  private  sector  are  got
 available.

 STATEMENT

 Storage  capacity  available  in  India  in  the  Public  Sector

 (In  000  tonnes)
 Owned  Hired  Total  Remarks

 *Food  Department  and  2367.2
 F.C.  I.

 *State  Governments  429.5

 *C.W.C.  43.3

 @  SWCs.  236.4

 Cooperatives  2500.0

 2855.3

 Not  Avail-
 able.

 For  storage  of  Buffer
 Stock

 Used  tainly  for
 procurement  and  dis-
 tribution  purposes  of
 the  State  Governments.

 i
 Used  mainly  for
 storage  by  agricul-

 J  turists  and  traders,  but
 a  part  of  this  is  avail-
 able  for  storage  of
 foodgrains  also.
 This  is  mainly  meant
 for  storage  of  agricul-
 tural  inputs  etc.  How-
 ever,  a  part  of  it  is
 available  for  ‘transit
 storage’  purposes  also.

 5222.5

 497.7  2927.2

 653.0  066.3

 M9  948.3

 *  As  on  I.0.968.
 @  As  on  1.7.1968.
 (b)  and  (c),  The  proposals  for  the

 Fourth  Five  Year  Plan  are  still  under  con-
 sideration.

 (d)  The  Government  have  approved
 additional  construction  of  storage  of  9.65
 lakh  tonnes  capacity,  to  be  completed  in
 the  current  year  and  the  next,  at  the
 estimated  cost  of  Rs.  5.36  crores.

 SHRI  ्र,  K.  AMIN  :  In  view  of  the  fact
 that  the  storage  of  food  is  the  most  impor-
 tant  thing  in  order  to  meet  our  calamity,  is
 Government  having  any  scheme  to  find  out
 the  storage  of  food  at  any  time  during  the
 year  and  where  the  storage  is  and,  having
 found  out,  howto  mop  up  that  storage
 for  the  use  of  the  people  wherever  it  is
 required  ?

 SHRI  ANNASAHIB  SHINDE:  We
 have  been  utilising,  apart  from  Govern-
 meat’s  own  storage,  whatever  capacity  is
 available in  the‘private  sector,  We  have

 considerable  information  in  regard  to  the
 location  and  avilability  of  private  sector
 storage.

 SHRI  २.  K.  AMIN:  I  find  from  the
 reply  that  io  so  far  as  the  Warehousing
 Corporations  are  concerned,  the  storage

 capacity  is  very,  very  low  dsspite  the  fact  that
 these  corporations  have  been  recommend-
 ed  by  the  rural  credit  survey  long  before.
 Is  there  any  plan  before  the  Government
 to  increase  considerably  this  capacity  so
 that  the  agriculturist  can  make  use  of  it
 like  a  grain  bank  in  future  in  order  to
 safeguard  against  distress  sales  by  them  ?

 SHRI  ANNASAHIB  SHINDB:  As
 fer  as  storage  required  for  the  agriculturist
 is  conceraed,  there  is  a  State  Warehousing
 Corporation  and  the  Central  Warehousing
 Corporation  also.  Moreover,  |  have  also
 mentioned  that  about  25  lakh  tonnes
 capacity  exists  in  the  co-operative  sector
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 and.spread  all  over  ‘the  country  in  mandis,
 Primary  marketing  societies  -as:'  well
 as  in  merketing  societies  at  the
 centers.  They  have  this  capacity  ‘with
 them.  We  have  also  planned  to  construct
 additional  storage  capacity  through  co-
 Operative  organisations  to  meet  the  require-
 ments  of  agriculturists.

 sit  कंबर  लाल  गुप्त  :  क्‍या यह  सही  है
 कि  वेयरहाउसेज़  जिसमें  भनाज  का  स्टोरेज
 होता  है  उन  वेयरहाउसज़  की  कण्डीशन  बहुत
 खराब  है  भौर  उस  से  बहुत  श्रनाज  खराब  जाता

 है  भौर  वहां  पर  भशौर  भी  जो  रखने  का  श्रौर

 दवाई  वर्गरह  का  दृस्तजाम  होना  चाहिये  वह
 नहीं  होता  है।  यदि  हां  तो  कया  मन्त्री  महीदय
 बतलाधेगे  कि  कितना  प्रभाज  एक  साल  में  इस

 “की  वजह  से  खराब  होता  है और  उस  को  ठीक
 करने  के  लिए  ताकि  वह  स्टोरैज  बगैरह  की

 ब्यवस्था  हीक  हो  उस  के  लिए  क्या  उन्होंने  कोई
 प्लान  बनाया  है  ?

 SHRI  ANNASAHIB  SHINDE:  The
 information  of  the  hon.  Member  is  not
 correct.  As  far  as  the  Government-owned
 storage  is  concerned,  it  is  scientific  and
 modern  storage.  The  losses  incurred  as  a
 result  of  damage,  etc.  are  negligible.  I  can
 give  the  figures  if  given  notice.  The  tosses
 are  negligible.  But  the  condition  of  the
 Private  storage  is  not  satisfactory  in  some
 places.

 SHORT  NOTICB  QUESTION

 टायरों  तथा  ट यूथों  के  भमूल्य

 SNQ.  9.  श्री  हरदबाल  देवगुण  :
 धी  लहन्त  दिग्बिजय  माथ :
 शी  भवल  किशोर  शर्मा:
 श्यो  बासुदेव  मायर  :
 श्री  जार्ज  फरनेग्डीज  :

 क्या  झौचोगिक  विकास  तथा  समंवाय-कार्य
 मस्ती  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  टायर  तथा  ट्यूब
 "निर्भाताभों  ते  मीटर  गौड़ियों  संया  श्राइकिलों  के

 हायरों  तथा  ट्यूबों  के  मूल्य  बढ़ा  दिये हैं  ;
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 (a)  यदि  हां,  तो  इसके  क्‍या  कारख  हैं  ;

 (ग)  क्‍या  निर्माताओं  ने  मूल्य  बढ़ाने  से
 पहले  सरकार  की  भ्रनुमति  ले  ली  थी  ;  धौर

 (घ)  इस  मूल्य  बृद्धि  का  क्‍या  प्रभाव  हमा
 है  ?

 प्रौद्योयिक  विकास  तथा  समवाय-कार्य
 शस्त्रो  (भो  फलतददोम  झली  झहुमद) :  (क)
 जी,  हां।

 (ख)  टायर  उद्योग  ने  टायरों  के  मूल्य  में

 बृद्धि  का  कारण  देशी  प्राकृतिक  रबर  के  मूल्य
 में  हाल  ही  में  वृद्धि  होना  बताया  है  -  यह  बृद्धि
 सरकार  द्वारा  विभिन्न  मानों  के  रबर  के  ष्
 भ्रधिसूचित  ग्रधिकतम  मूल्य  के  समाप्त  कर  देने
 से  हुई  है

 (ग)  जी,  नहीं  1

 (घ)  बढ़े  हुए  मुल्यों  से  गाड़ियों  की
 कीमत  बढ़  सकती  है  ग्रौर  माल  ढोने  वाले  तथा
 यात्री  वाहक  वाहनों  का  भ्रधिक  मूल्य  हो  सकता
 हैं  तथा  धन्य  उपभोक्ता  भी  प्रभावित  हो  सकते
 हैं  1

 श्री  हरदयाल  देवशुण  :  मम्त्री  जी  ने  यह
 स्वीकार  किया  हैं  कि  प्राकृतिक  रबर  के  मूल्य
 की  बृद्धि  के  फलस्वरूप  मोटरगाड़ियों  तथा
 साइकिलों  के  टायरों  तथा  ट्यूबों  के  मूल्य  बढ़  गे
 श्रौर  उस  रबर  के  मूल्य  बद्धि  का  तुष्प्रभाव  इन
 की  कीमतों  पर  पड़ेगा  7  कया  सरकार  को  इस
 बात  का  पता  है  कि  यह  देशी  प्राकृतिक  रबर  के

 मूल्य  में  हाल  की  बृद्धि  का  बहाना  करके  टायर
 व  ट्यूब  लिर्माताभ्ों  ने  यह  कीमतें  बढ़ाई  हैं  जब
 कि  हकौकत  यह  है  कि  इस  के  पहले  से  ही  साइ-
 किलों  के  व-चूसरे  टायर  ठयूबों  में  ब्लैक  चल  रहा
 था  द्ौर  वह  दुशुने  'प्रौर  तिगुने  दामों  पर  यहां
 देश  में  मिल  रहे  हैं  वविलली  में  मी  पहले  यह
 बढ़-चढ़  ब्लैक  के  भाव  थे  लेकिन  दिल्ली
 प्रशासन  ने  उस  स्थिति  पर  किसी  तरह  काबू  पा

 'लिया  है  लेकिन  प्रभी  भौ  हालत यह  है  कि  दिल्ली
 के  बाहर  निकलते  ही  नयहां-महां  भी  कांग्रेस

 'सरकारें  हैं  वेहां  पर  हुशुने  चौर  तिगुने  भाव  पर
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 यह  टायर  ट्यूब  ब्लैक  मार्कट  में  मिल  रहे  हैं।
 झब  मेरा  कहना  है  कि  यह  जो  बहाना  कीमतें
 बढ़ाने  का  टायर  निर्माताशों  ने  किया  है  बह
 कोई  कीमत  बढ़ाने  का  यथोचित  कारण  नहीं
 है  ।  उन  पर  पहले  से  ब्लैक  माकंट  चल  रहा  है
 उस  को  रोकने  के  बजाय  उन्होंने  उनकी  कीमतें

 बढ़ाई  हैं  तो  क्या  सरकार  उन  निर्माताभों  को
 जो  कि  लाइससदार  हैं  उठ  को  बुला  कर  उन  से

 यह  कहेगी  कि  बहू  भ्रपनी  कीमतें  कम  करें  शौर
 रबर  के  पूर्व  भ्रधिसूचित  मुल्य  को  यथाबत  रखने
 की  कोशिश  करेंगे  ?

 श्री  'फलसददीम  प्रलो  'झहनव :  इस  में
 ब्लैकमार्केट  का  सवाल  ही.नहीं  ्ाता  है...

 भरी  हरदयाल  बेवगुण :  सवाल  कंसे  नही
 झ्राता  है  जब  कि  न्लैक  मार्कट  हो  रहा  है  |

 भ्रो,  फलबहोन  जलो  धहमद  :  ज़ंसा  मैं  ने

 मूल  प्रश्न  का  जवाब  देते  हुए  बतलाया  है  टाबर
 निर्माताप्नों  ने  टायर  के  दामों  में  इनक़ीज  करने
 का  काररा  हाल  में  इण्डियन  नेचुरल  रबर  के
 दामों  में  बढ़ोत्तरी  होना  बतलाया  है।  हमारे
 पास  पहले  जो  टैरिफ  कमिक्षन  में  रिपोर्ट  दी-थी
 उसके  मातहत  उन  से  एक  एग्रीमेंट  हुआ  था  कि
 जब  वह  श्रपने  माल  की  कीमतें  प्रादिः  बढ़ाओंगे
 तो  बह  गवरनेमेंट  से  पूछेंगे  बह  एग्रीमेंट  963
 में  खर्म  हो  गया  लेकिन  उस  के  बाद  भी  थह

 गवरनं  मेंट  से  पूछते  रहे  शौर  जब  मी  उस्होंने  कोई
 टायर,  ट्यूब  भादि  की  कीमत  बढ़ाई  भौर  उस
 के  बारे  में  हमें  फोरन  मालूम  हुप्रा  त्योंही  उस  के
 मालूम  होते  ही  हम  ने  निर्माताधों  को  बुलाया
 झौर  कहा  कि  यह  जो  उन्होंने  कीमतें  बढ़ाई  हैं
 बगैर  हम  को  इत्तिला  दिये  हुए  तो  यह  बात
 गलत  है  |  उन्हें  पहले  हमें  भ््ण्जे  तरीके  से  सम-
 भागा  चाहिये  कि  इस  रबर  की  कीमत  बढ़ने  से
 क्या  धसर  होता  है  पहले  कीमत  टायरों  ध्राथि
 की  बढ़ाने  से  हमें  उस  बारे  में  उन्हें  सममाना
 चाहिए  था  4  टायर.  निर्माताओं  मे  इस.  पर 4
 दिसम्वर'  तक  का  समय!  भांवा  था  भौर  हमें  कहा
 था  कि  बह, इस.  बारे  में  4  दिसम्वर  तक  जवाब
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 देंगे  ।  उनका.  जवाब  मिल  जाने  पर  हम  देलेंगे
 कि  इस  बारे  में  धौर  क्‍या  कायंबाही  की  जा
 सकती  है

 शो  हरबबात  देवगुण  :  सरकार  ने  साढ़े
 सात  हजार  टन  रबर  के  भायात  करने  के  लिए
 लाइसेंस  देने  की  घोषणा  की  है।  इस  के  लिए
 सरकार  इंपोर्ट  लाइसेंस  दैने  जा  रही  है  तो  क्‍या
 सरकार  निर्माताप्नों  क ेसामने  यह  दार्त  रखेगी
 कि'पहले  वह  जो  यह  टायर,  ट्यूब  की  कीमत

 'बढ़ाने  का  फैसला  है  उस  को  वापिस  लें  शौर -
 उस  के  बाद  ही.  उनको  लाइसेंस  दिया
 जायेगा  ?

 दूसहे  देश: में  यह  जो  टायर,  ट्यूबों  कीः
 भभाद की  स्थिति  है,  कमी  की  स्थिति  है  उसे
 दूर-करने /के  -लिए  क्‍या  मस्त्री  महोदय  नई
 कंपेसिटो  शौर  नये  लाइसेंस  देने  पर  विदार
 करेंगे  ?

 थी  फलरददोन  झली  प्रहलद  :  मैं  मान-
 नीय  सदस्य  को  बतलाना  चाहूँगा  कि  जो  हमारी
 968  की  रिक्वायरमेंट  है  प्रौर  जो  968  भें
 हमारा  प्रोडक्शन  ह: 1. द  तक  हुमा  है  उस  के  मुता०
 बिक  हमें  सिर्फ  ट्रैक्ट्स  के  टायर  में  कमी  मालूम
 होती  है  दूसरे  मोटर  वेहकिल्स'  शौर  साइकिलों
 के  टायर,  ट्यूबों  में  शौर  भर्थमूिंग  के  लिए
 टावरों  की कमी  मालूम  हो  रही  है  धौर  हसी
 वजह  से  हम  ने  जो  कम्पनियां  हैं  उतके  लाइसेंस
 बढ़ा  दिए  हैं,  दूसरी  क्रम्पनियों  को  भी  इसके  लिए
 लाइसस  दिये  हैं  भौर  हमने  कामसं  मिनिस्टरी  से
 कहां  है  कि.  जब  तक  हमें  जरूरत  के  लायक  इन-
 डिजिनस  रबर  भही  मिलता  है  तब  तक  हम
 निर्माततमों को  थाहर  से  रबर  हम्पोर्ट  कर  के
 उन्हें  दे  सकें  ताकि  वह  इस  का  उत्पादन  बढ़ा
 सके  t  इसलिए  इस  के  लिए  भी  कायंवाही  की
 गई  है  1

 भी अहन्त  दिग्विजय  न्माथ ;  "प्रमी  मस्त्री
 महेबन:म  कहा  है  ॥, अ  ट्रैक्टर्स।  मोटर  गाड़ियों,
 स्कूरहंशसका  साइकिलों  के  'हायरों"  तका  द्यूबों"
 की  कमी  है। हम  रोज  कहा  करते  हैं  कि  उन
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 का  हमें  उत्पादन  बढ़ाना  चाहिये।  ट्रेक्टर्स  हमें
 मिल  नहीं  रहे  हैं  क्योंकि  बाहर  से  वहू  भरा  नहीं
 रहे  हैं  बाकी  टायर  हमें  यहां  इसलिए  नहीं  मिल

 रहा  है  कि  उस  की  कोमत  बढ़  गई  है  तो  ऐसी
 सूरत  में  हम  लोग  जो  प्रधिक  खाद्यान्न  का
 उत्पादन  करना  चाहते  हैं  वह  वर्गर  टायर  के
 हम  ट्रैक्टर  कैसे  चला  सकले  हैं  ?  क्‍या  गव्नें-
 मेंट  इस  पर  भी  विचार  कर  रहो  है  कि  यह
 टायर  जनता  को  सही  मुल्य  पर  भासानी  से

 सुलभ  हो  सके  ?

 भरी  फ़लराहीन  झली  झहमद :  हम  हस
 पर  विचार  कर  रहे  हैं  कि  किस  तरीके  से  इन
 चीजों  का  जिन  से  कि  खेती  बढ़  सकती  है  उन
 को  हम  भपने  मुल्क  में  जरूरत  के  लायक  मुहैय्या
 कर  सके  भौर  उन्हें  काइतकारों  को  दे  सकें  चाहे
 वह  ढ्रौक्टस  हों  चाहे  उन  ट्रैक्टरों  मे ंकाम  भाने
 वाले  टायर  भ्रादि  हों।  उन  तमाम  चीजों  का
 रुयाल  किया  जा  रहा  है।  हस  के  भ्लावा  जो
 चीजे  हमको  यहाँ  इण्डिजिनस  नहीं  मिल  पाती  हैं
 किस  तरह  से  बाहर  से  उन  को  लाकर  हस  में
 इजाफ़ा  करे  इसकी  भी  गवरनेमेंट  कोष्िण  कर

 रही  है

 sft  मनवल  किशोर  धार्मा:  टायर,  ट्यूबों
 की  कीमत  बढ़ने  के  उन्होंने  जो कारण  बतलाये

 हैं  उन  में  एक  बड़ा  काररण  यह  है  कि  हमारे  यहां
 जो  देशी  रबर  होता  है  उस  की  कमी  हो  गई  है
 तो  मैं  उन  से  यह  पूछना  चाहता  हूं  कि  क्या  वह
 ऐसी  कोई  व्यवस्था  करेंगे  कि  हमारे  देश  के  प्रन्दर
 रबर  का  पर्याप्त  मात्रा  में  स्टाक  हमेशा  बना  रहे
 जिस  से  कि  देशी  रबर  की  कोई  कमी  भी  हो  तो
 बह  रबर  निर्माताध्ों  को  उन  की  फैक्टरीज्ञ  के

 लिए  बराबर  मिलता  रहे
 मैं  यह  भी  सरकार  से  पूछना  चाहूँगा  कि

 साइकिल  टायर  धौर  ट्यूब  जिनकी  कि  कमी  इस
 देश  में  नहीं  हैं  उन  की  कीमत  प्रगर  बढ़ती  है
 तो  सरकार  क्‍या  उनको  एसेम्शियल  कमोडिटीज
 ऐक्ट  के  अन्तरगत  शामिल  करने  की  कपा
 करेगी  ?

 jes  may  be  relieved  7

 DECEMBER  5,  968  Oral  Answers  40°

 भरी  फलरददोगन  झलो  प्रहमद  :  पहले
 सवाल  का  जवाब  यह  है  कि  हम  ने  साल  के

 शुरू  ही  से  जहां  तक  कि  हमारी  मिनिस्टरी  का

 ताल्लुक  है  हम  ने  इसका  भ्रन्दाजा  कर  लिया  थां
 कि  कितनी  हमारी  रबर  की  कमी  है  जिसकी  कि

 वजह  से  यह  टायर  प्रौर  ट्यूबों  के  मैनुफंक्चर  में
 कमी  हो  सकती  है  ध्रौर  उसके  लिए  इम्पोर्ट  करने
 के  लिए  हम  ने  कामर्स  मिनिस्टरी  को  कह  रखा

 है  ।  कुछ  रबर  आया  है  शौर  कुछ  रबर  भाने
 वाला  है  श्र  हमें  उम्मीद  है  कि  जो  कमी  है  वह
 भी  जल्द  ही  पूरी  हो  जायेगी  ।

 जहां  तक  दूसरे  सवाल  का  ताल्‍लुक  है  तो

 हमने  बहुत  सारी  चीजों  के  लिए  एसेंशियल
 कमोडिटीज  ऐक्ट  में  डिक्लेयर  कर  दिया  है
 द्रौर  जहाँ  जिस  चीज्ञ  के लिए  जरूरत  महसूस
 होगी  प्रौर  हम  देखेंगे  कि  फलां-फलां  चीज  की
 कीमत  बढ़  रही  है  तो  हम  उन  चीजों  पर  भी
 दस  ऐक्ट  को  एक्सटैण्ड  करने  के  लिए  स्टेट
 गवरनेमेंट  को  भ्रधिकार  देंगे  ।

 SHRI  VASUDEVAN  NAIR  :  Mr.
 Speaker,  Sir,  I  am  not  in  the  habit  of
 taking  more  time  in  framing  a  question,
 but...

 MR.  SPEAKER  :  ...today  you  want  to
 do  it  ?

 SHRI  VASUDEVAN  NAIR  :...was  I
 am  a  member  of  the  Rubber  Board  and  |
 am  associated  closely  with  the  production
 of  rubber,  I  should  like  the  House  to  know
 certain  facts,  because,  I  am  throughly
 convinced  that  the  manufacturers  are  trying
 to  mislead  this  country  and  the  Govern-
 mont  by  putting  out  a  story  that  rubber
 forms  almost  fifty  per  cent  of  the  tyre.
 They  say  that  the  rubber  content  of  the
 tyre  is  almost  50%  which  isa  lie.  It  is
 from  15%  to  18%.  I  wantto  know  from
 the  hon.  Minister  whether  it  is  correct  or
 not.  Also,  there  is  the  decision  of  the
 Government  to  lift.  The  maximum  price
 which  was  a  ridiculous  price  of  Rs.  4I6
 maximum  and  Rs.  4s  for  minimum.  They
 became  wiser  and  they  decided  to  lift  this
 Maximum  and  decided  to  import  rubber
 when  there  is  a  deficit.  Following  that

 छा.  me  उपाधि DALEEM):  (a)  "Fes,
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 the  prices  have  come  down.  The  manu-
 facturers  claim  that  the  prices  have  gone
 up  to  Rs.  6,000  per  tonne.  But  now,  Sir,
 the  ruling  price  as  far  as  this  item  is  con-
 cerned,  is  something  around  Rs,  5,000  or
 Rs.  5,200.  After  the  increase  in  tyre  prices
 the  prices  of  natural  rubber  has  come  down
 to  Rs.  5,000  per  tonne.  So,  on  the  basis
 of  this  fall  in  prices  of  indigenous  natural
 rubber  and  in  view  of  the  fact  that  there  is
 an  accumulation  of  nearly  6,000  tonnes  of
 synthetic  rubber  produced  in  this  country
 which  is  available,  but  which  manufacturers
 are  not  purchasing,  because  the  prices  are
 a  little  higher  than  the  price  fixed  for
 natural  rubber,  I  should  tike  to  know
 whether  the  Government  will  take  imme-
 diate  steps  to  see  tbat  the  price  increase  is
 brought  down  so  that  the  people  are  not
 hit  hard  by  the  step  taken  by  the  manu-
 facturers.

 SHRI  F.A.  AHMED  :  May  J  point  out
 that  it  will  be  better  to  go  into  these  facts
 not  because  certain  arguments  or  opinions
 are  expressed  but  because  of  certain  facts
 which  are  placed  before  us,  both  by  the
 rubber  Board  and  also  by  the  D.G.T.D.  ?
 Now,  the  Rubber  Board,  after  estimating
 the  demand  of  natural  and  synthetic  rubber
 were  of  the  opinion  that  the  requirements
 in  the  present  year  would  be  of  the  order
 of  one  lakh  and  twelve  thousand  tonnes:
 And,  our.  estimate  was  that  it  will  be  one
 lakh  and  fifteen  thousand  tonnes.  The
 difference  was  three  thousand  tonnes  with
 regard  to  the  consumption  of  natural  and
 syothetic  rubber.  So,  Sir,  it  is  not  a
 question  of  percentage  and  so  in  this
 matter.  There  have  been  discussions  b-t-
 ween  the  two  bodies  and  we  are  trying  to
 sort  out  why  this  difference  arose,  and  why
 this  difference  should  not  be  made  up  and,
 as  |  have  already  pointed  out,  we  had
 called  a  conference  of  all  the  dealers  and
 they  came  and  met  our  Secretary  only
 about  a  week  ago  and  they  have  promised
 to  place  before  us  all  the  facts  and  figures
 by  the  4th  of  December  when  this  question
 will  be  gone  into  and  if  we  find  that  the
 increase  is  unreasonable,  certalaoly
 necessary  action  will  be  taken.

 SHRI  VASUDEVAN  NAIR:  I  want
 to  know  whether  be  is  aware  that  the
 rubber  content  is  only  18%  to  I8%.  I
 want  to  know  whetber  he  f  aware  thai  the
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 price  of  indigenous  rubber  has  fallen  after
 the  decision  of  the  Government  to  import
 rubber  and  to  liftat  the  maximum  price.

 SHRI  7.  A.  AHMED:  May  I  tell  him
 that  the  rubber  content  is  50%  by  weight,
 but  it  is  only  30%  by  value  ?

 भी  जारज  फरमेन्डोज  :  टायर  शौर  टयूब
 का  जो  काला  बाजार  चल  रहा  है  प्लौर  दाम
 बढ़  रहे  हैं  उसमें  तीन  लोगों  का  पड़यन्भ  हैं  भौर
 सरकार  उसकी  चौथी  हिस्सेदार  है।  पहला  है
 रबर  प्रोड्यूसर,  दूसरा  हैं  मंनुफंक्चरर  धौर
 तीसरा  है  डीलर  1  यह  तीनों  मिलकर  सारा
 मंभकट  खड़ा  कर  रहे  हैं  धौर  सरकार  उसमें
 भागीदार  बन  कर  बैठी  है।  मैं  मन्त्री  महोदय
 से  पूछना  चाहता  हूँ  कि  क्या  इसमें  कुछ  तथ्य  है
 कि  आपने  जो  रबर  का  कंट्रोल्ड  दाम  रखा  था
 उससे  ज्यादा  पर  प्लेन्टेशन  वाले  रा  स्वर  बेचते
 थे  प्रौर  वह  जो  ज्यादा  दाम  लेते  थे  उसके  बारे
 में  रोज  ट्रिबेंड्स  स्टेशन  झाल  इंडिया  रेडियो
 का  एलान  करता  था  कि  रबर  के  दाम  इस
 समय  में  प्रमुक  प्रमुक  हैं,  जो  कि  कंट्रोल्ड  दाम
 से  डेढ़  प्रौर  दोगुने  होते  थे,  भौर  जो  यह  गैर-
 कानूनी  काम  चल  रहा  था  उसमें  सरकार  सह-
 योग  दे  रही  थी  ?  प्लेन्टेशन  ध्रौनसं  जो  भंगट
 फलाते  शौर  मंनुफंक्चरसं  जो  मुनाफाश्ोरी
 करते  हैं,  उसको  छोड़कर  मैं  पूछना  चाहता  हूं  कि
 झाजकल  कितने  रबर  की  इन्स्टाल्ड  कर्पसिटी  है,
 कितनी  लाइसेंस्ड  कर्पेसिटी  है,  कितना  ऐक्युभल
 प्रोडक्शन  है  तथा  कितनी  कभी  बाकी  रह  जाती
 है  ?  भ्रभी  मम्त्री  महोदय  ने  कहा  कि  ट्रैक्टर्स
 श्रौर  कुछ  दूसरी  चीजों  को  छोड़कर  किसी  चीज
 के  लिये  रवर  की  कमी  नहीं  है  भौर  इस  बक्त
 ट्रेक्ट्स  स ेलेकर  साइकिल  के  क्षेत्र  में  टायर

 ट्यूब्श  की  कितनी  प्रावश्यकता  है,  गले  तीन
 बचों  में  उसकी  कितनी  प्रावश्यकता  पड़ने  बाली
 है  प्रौर  उसको  पूरा  करने  के  लिए  श्राप  क्‍या
 करने  जा  रहे  हैं  ताकि  काला  थाजार  धौर  यह
 पड़  यन्त्र  खत्म  हो  सके  ?

 SHRI  F.  A.  AHMED:  If  you  would
 permit  ae,  |  may  meation  the  figures  tv
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 indicate  how  the  production  of  tyres  and
 tubes  has  gone  up  in  the  country  and  what
 further  steps  we  are  taking  to  further
 increase  the  production  of  tyers  and  tubes.

 80  far  as  truck  and  bus  tyers  are  con-
 cerned,  our  requirement  during  the  year  is
 18,30,000,,  and  the  anticipated  production  is
 19,56,000,  and  already,  till  September,
 13,20,278,  have  been  manufactured,  and  we
 hope  that  the  target  which  we  have  fixed
 will  be  achieved.  So  far  as  cars  are  con-
 cerned,  our  requirement  is  7,40,000,  and  the
 anticipated  production  is  7,70,000,  and  by
 the  end  of  September,  we  have  already
 reached  5,99,  848.

 So  far  as  tractors  ure  concerned,  our
 requirement  is  1,24,800,  and  the  anticipated
 production  is  1,19,000,  and  up  till  now,  we
 have  reached  the  figure  of  1,04,788.

 In  regard  to  motor-cycles,  our  require-
 ment  is  “147,000,  and  95,000  is  the  antici-
 pated  production  and  87,000  have  already
 been  produced.  Therefore,  as  I  have
 already  pointed  out,  there  will  be  a
 shortage  of  motor-cycle  tyres.

 As  regards  scooter  and  rickshaw  tyres,
 the  requirements  is  315,000,  our  anticipated
 production  is  252,000 ;  we  have  already
 reached  a  production  of  -2,15,000,  There
 also  we  have  indicated  that  there  will  be
 shortage.  पत  the  case  of  earth-movers,  the
 requirement  is  12,600,  and  the  anticipated
 production  is  38,500,  and  we  hope  that
 there  will  be  import  of  about  6,932  tyres.

 aft  are  फरलेग्डीज  :  ध्रथ्यकष  महोदय,  मेरे
 प्रशण  का  उत्तर  नहीं  श्राया  ।  मेरा  सीधा  प्रह्व
 है  कि.  इस  बक्त  इन्स्टाल्ड  कपेसिटी  कितनी  है,
 लाइलेंस्ड  कपेसिटी  कितनी  है,  ऐक्ड्प्तस  प्रोडक्दाल
 कितना  है.  कमी  कितनी  है  भौर  प्रगले  तीम
 वर्षो ंमें  यह  कितसी  ौर  बढ़से  वाली  है  तथा
 इसका  प्रापके'  पास  Hy  इलाल  है  ?  ाप  इसके

 प्रांकड़े  हमको  दें

 ‘SHRA  7.  A.  AHMED  :  May-t  just:
 complete  my  answer  ?  Where  the  factories
 are  running  to  their  full  capacity,  we  have
 increased  their  expansion  programme,  and
 five  factories  have  been:.given  permission
 to  expand  their,  production  programase...

 कहल  emmy  vw  0७४४२  ve  I”

 DECEMBER  5,  968  Oral  Answere

 श्री  जाज  फरनेन्डीम  :  कितना  ?

 SHRI  F.  A.  AHMED:  We  have  done
 14,50,000  tyres  in  the  case  of  these  five
 factories.  May  I  point  out  that  had  it
 not  been  for  the  strike  in  one  of  the
 factories  in  Bombay  for  about  ten  month,
 and  in  another  factory  for  two  or  three
 months,  the  position  would  not  have  been
 so  bad  ?  The  hon.  Member  had  mentioned
 only  one  reason,  but  he  would  not  like  to
 Mention  that  the  people  whom  he  controls
 had  also  been  responsible  for  the  shortage,
 because  this  shortage  has  also  been  due  to
 that  strike.

 श्री  Wo  मा०  तिवारी  :  मन्त्री  महोदय  ने  इस
 बात  को  माना  है  कि  ट्रेक्टर  के  टायरों  की  कमी

 है  श्रौर  उनके  बनने  में  भी  समय  लगेगा।  श्राज

 ट्रैक्टर  बेकार  पड़े  हुए  हैं।  क्‍या  मैं  जान  सकता

 हूँ  कि  ट्रेक्टरों  क ेटायर  विदेशों  से  मंगा  लिये
 जायेंगे  ताकि  देश  में  खेनी  का  काम  हो  सके  ?

 भी  फलरुह्दीन  प्रलो  झहमब :  जब  हमने
 बढ़ाने  का  सवाल  श्रपने  सामने  रखा  था  तो  सब
 से  पहले  इस  बात  पर  गौर  दिया  गया  था  कि
 किस  तरह से  ट्रैक्टरों  क ेटायरों  की  जो  कमी
 है,  उसको  हम  पूरा  कर  सकते  हैं  a

 ‘SHRI  5.  5.  KOTHARI:  At  one  time
 the  prices  of  tyres  were  controlled  by  the
 Tariff  Commision.  In  view  of  the  fact  that
 the  prices  have  been  increased  by  the  tyre
 companies  on  grounds  which  are  at  least
 controversial,  |  would  request  the  hon. Minister  to  see  whether  he  could  have  the
 matter  ultimately  decided  by  the  Tariff
 Commission  or  by  some  other  official  body
 which  would  go  into  the  whole  cost  struc-
 ture  of  the  industry  and  determine  what
 should  be  the  fair  prices  for  tyres  keeping in  view  the  interests  of  the  public  as  well
 as  the.industry,

 SHRI  ्  A.  AHMED  :  The  solution
 suggested  by  the:  hon.  Member  will  take.
 us  another  two  or  three  years.  Since  we
 have  to  take  action  immediately,  we.  have
 to  take  cestaia.  steps  immediately.

 [ ्ण्ा

 DALCENyT:  w  Ye,  Bir.”  The  State
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 उत्तर  प्रदेश  झाजमगढ़  जिले  में  सखा

 542.  री  ही०  पी ०  शाह  :
 श्री  राम  सिंह  भ्रयश्वाल  :
 थ्री  मारत  सिंह  चौहान  :

 क्या  खास  तथा  कृषि  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भ्राजमगढ़  की
 लालगंज  तहसील  में  भीषण  सूखा  पड़ा  है;

 (ख)  यदि  हां,  तो  उक्त  शहसील  के  कितने
 गांवों  तथा  कितनी  जन  संख्या  पर  सूखे  का
 प्रभाव  पड़ा  है  ;  श्रौर

 (ग)  इस  समय  उन  गांवों  में  सस्ते  भ्रनाज
 की  दुकानें  खोलने  'तकावी  देने  तथा  मू-राजस्व
 के  भुगतान  के  छूट  देने  के  बारे  में  क्‍या  कार्य-
 वाही  की  गई  है  ?

 खास,  कृषि  सामुदायिक  विकास  तथा  सहकार
 सन्त्रालय  में  राज्य-मम्त्री  (भी  ध्रम्नासाहिब

 घिसे)  :  (क)  द्रौर  (ख).  भाजमगढ़  जिले  को
 लालगंज  तहसील  के  सभी  860  गांव  इस  समय

 शुखे  से  प्रभावित  हुए  हैं।  इससे  प्रभुमानत:
 4,  2,000  व्यक्ति  प्रभावित  हुए  हैं  |

 (ग)  उक्त  जिले  के  कलक्टर  ने  लालगंज
 तहसोलदार  को  संकट-तकावी  के  स्प  में  वितरित
 करने  हेतु  38,000  रुपये  की  एक  धनराष्षि  दी

 है  ny  भूमि-राजस्व  वसूली  रोक  दी  गई  है।  राज्य
 सरकार  प्रभो  तक  उचित  मूल्य  की  दुकानें  खोलने
 की  प्रावप्यकता  प्रमुभव  नहीं  कर  रही  है।  ये

 दुकानें  भ्रावदयकता  पड़ने  पर  खोली  जाएंगी।

 किसानों  को  उबरकों  को  सप्लाई

 543.  थ्री  रचुंवीर  सिह  शास्त्री :  कया  साख
 शथा  कृषि  मन्त्री  यह  बताने  की  क््पा  कर गे  कि  :

 (क)  क्या  सरकार  ने  इस  तथ्य  पर  विचार

 "किया  है  कि  एक  झोर  तो  उपेरक  कारणातों  में
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 धोर  ये  किसानों  को  समय  पर  और  प्रावहयक
 मात्रा  में  उपलब्ध  नहीं  किए  जा  रहे  हैं;  भौर

 (ख)  किसानों  को  समय  पर  उ्ेरकों  की
 उपलब्धता  सुनिश्चित  करने  के  बारे  में  सरकार
 का  क्‍या  कार्यवाही  करने  का  विभार  है  ?

 क,  कृषि,  सामुवायिक  विकास  तथा

 सहकार  मग्जालय  में  राज्य  मस्ती  ी
 अ्रस्मासाहिद  शिम्दे)  :  (क)  सरकार  के  पास
 ऐसी  कोई  शिकायत  नहीं  भाई है  कि  किसानों
 को  समय  पर  और  धपेक्षित  मात्रा  में  उर्वरक
 नहीं  मिले  ।

 उन  निर्माताप्रों  के  पास,  जिन्हींने  कुशलता
 से  उन्नति  परक  एंव  विपणनीय  प्रयत्न  किये
 हैं,  स्टाक  जमा  नहीं  है  ।  प्राय:  विपणान-भावना
 का  प्रभाव,  प्रौर  सोदे  से  भ्रधिकतम  लाभ  उठाने
 की  लालसा  के  फलस्वरूप  कुछ  कारखानों  में
 स्टाक  अमा  हो  गये  हैं।

 ख)  प्रदन  ही  नहीं  होता  ।

 High  Prices  Indigenous  Fertilisers

 *545.  DR.  SUSHILA  NAYAR:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the:  price
 of  indigenous  fertilisers  is  very  high  as
 compared  to  the  imported  fertilisers  ;

 (b)  if  so,  the  extent  of  the  differeace
 and  the  reasons  therefor  ;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  bring  down  the
 prices  of  indigenous  fertillsers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Some  of  the  factories  are
 reporting  that  the  present  cost  of  prod:
 tlon  of  fertilisers  in  the  factory  is  bigher
 than  the  average  price  fixed  for  imported
 fertilisers  of  that  variety.

 (b)  There  are  various  teething  troubles
 in  the  factories  ;  and,  asa  result,  the  pro-
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 duction  {s  far  less  than  the  assumed  instal-
 led  capacity  ;  and,  as  a  result,  the  cost  of
 production  has  gone  up.  It  was  estimated
 that  a  factory  working  normally  should  be
 able  to  produce  fertilisers  below  the  price
 of  those  in  the  pool.

 (c)  With  better  efficiency  of  production
 the  cost  of  indigenous  fertilisers  will  have
 to  be  brought  down.

 Automation  and  {ts  Effect  on  Employment

 *546.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  Central
 Government  have  examined  the  general
 question  of  automation  and  its  effects  on
 the  employment  situation  ;  and

 (b)  if  so,  what  are  the  results  thereof
 and  decision  taken  in  the  matter  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)
 The  matter  has  been  considered  from  time
 to  time  and  was  also  discussed  at  length  at
 the  28th  Session  of  the  Standing  Labour
 Committee  held  on  the  I8th  July,  1968,

 (b)  In  certain  circumstances,  automa-
 tion  may  reduce  employment  in  the  units
 where  it  is  introduced  ;  on  the  other  hand,
 where  it  is  utilised  for  scientific  research
 or  for  tasks  which  cannot  be  performed
 by  human  labour,  it  adds  to  employment.
 In  the  longer  run  the  expansion  of  manu-
 facturing  activities  and  commerce  made
 Possible  by  automation  may  create  addi-
 tional  sources  of  employment.  It  is  Govern-
 ment’s  policy  that  the  introduction  of
 automation  should  be  selective  and  consis-
 tent  with  the  social  good  and  that  there
 should  be  no  consequential  retrenchment
 or  loss  of  earnings  of  existing  emplyees.

 Procurement  Prices  of  Paddy

 %553,  SHRI  RAM  KISHAN  GUPTA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 great  disparity  in  procurement  prices  of
 paddy  from  State  to  State  ;  and

 (b)  if  so,  the  steps  taken  or  proposed
 fo  be  taken  to  narrow  down  the  Inter-state
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 disparities  in  regard  to  procurement  prices
 for  paddy  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  There  are  some  differences
 in  the  prices  fixed  for  the  deficit  States
 being  generally  higher  than  those  of  the
 surplus  States.

 (b)  Government  are  aware  of  the  neces-
 sity  to  narrow  down  inter-State  disparities
 in  procurement  prices.  Procurement  prices
 are  fixed  in  consultation  with  the  States
 concerned.  8९०९१  effort  is  made  to  per-
 suade  the  States  to  agree  to  such  prices
 as  would  narrow  down  the  disparities  bet-
 ween  States.

 Production  Cost  of  Cereals  and  Oilseeds

 *555.  SHRI  HEM  RAJ:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  ;

 (a)  whether  the  Standing  Technical
 Committee  has  devised  any  methods  to
 work  out  the  cost  of  praduction  of  the
 cereals  and  oilseeds  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Standing  Technical
 Committee,  set  up  by  the  Ministry,  has
 suggested  a  comprehensive  scheme  far
 studying  cost  of  cultivation  of  principal
 crops,  but,  in  the  First  Report,  it  has  not
 gone  into  detai'ed  methods  of  costing.

 (b)  The  question  does  not  arise.

 हिन्दुस्तान  मेस  लिमिटेड  के  कर्मचारियों  को
 बोनस

 9556.  ह , ड  मथु  लिमये  :  क्या  भ्रम  तथा  पुन-
 बास  मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दुस्तान  मोटर्स
 के  प्रबन्थकों  ने  कम्पनी  के  कमंचारियों  को  वर्ष
 ‘1961-62  का  बोनस  ब  तक  नहीं  दिया  है  ;

 (से)  क्या  यह  भी  सच  है  कि  21  नवम्बर
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 967  को  सर्वोच्च  न्यायालय  ने  निर्णय  दिया

 था  कि  वर्ष  961-62  के  लिए  कमंचारियों  को
 20  प्रतिशत  की  दर  से  बोनस  दिया  जाये  ;  भौर

 (ग)  यदि  हां,  तो  क्‍या  सरकार  सर्वोच्च
 न्यायालय  के  निर्णय  को  क्रियास्वित  करने  के
 लिए  कम्पनी  पर  दवाब  डालेगी  शौर  इस  निर्णय
 के  प्रनुसार  नियत  दर  पर  बोनस  का  भुगतान
 सुनिश्चित  करेगी  ?

 क्रम  तथा  पुमवसि  स्त्री  भी  हाथी)  :

 (क)  से  (7).  पष्दिचमी  बंगाल  के  न्यायाधिकररा
 के  पंचाट  के  विरुद्ध  की  गई  श्रपील  में  सर्वोच्च
 न्यायालय  ने  यह  निर्णय  दिया  कि  कम्पनी
 श्रमिकों  को  कुल  मिलाकर  9  लाख  60  हजार
 रुपये  बोनस  के  रूप  में  देगी  जो  कि  श्रमिकों  की
 वाधिक  मजूरी  का  20  प्रतिशत  है।  प्रबन्धकों
 का  कहना  है  कि  उपर्युक्त  कुल  राशि  श्रमिकों
 की  मूल  मज़ूरी  का  20  प्रतिशत  है  भौर  उन्होंने
 केवल  मूल  मजूरी  के  भ्रनुसार  ही  बोनस  देने  की
 सहमति  व्यक्त  की  थी  ।  श्रमिकों  ने  विरोध  प्रकट
 करते  हुए  ही  प्रदायगी  ली  प्रौर  यह  मांग  की  कि
 बोनस  मंहगाई  भत्ते  सहित  मज़ूरी  पर  दिया
 जाना  चाहिये  |  यूनियन  की  मांग  पर  राज्य
 सरकार  ने  गत  8  प्रक्टूबर  के  प्रादेश  द्वारा
 एक  श्रम  न्यायालय  को  542  श्रमिकों  की  देय
 राशि  को  सर्वोच्च  न्यायालय  द्वारा  संशोधित
 पंचाट  के  भनुसार  तय  करने  के  लिये  निदिष्ट

 किया  बुकि  यह  मामला  श्रम  न्यायालय  के

 समक्ष  है,  इसलिये  इस  समय  प्रवन्धकों  के  विरुद्ध
 कोई  कार्यवाही  करने  का  प्रदन  नहीं  उठता  |

 उल्लेत  (म०  wo)  में  टेलीफोस  कनेक्शन

 *557.  भरी  हुकम  कन  कछुवाय  :  क्‍या
 संचार  मस्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी  967  से  ब  तक  उज्सन

 (मध्य  प्रदेक्ष)  के  निवासियों  से  टेलीफोन  के  लिए
 कितने  ध्रावेदन-पत्र  प्राप्त  हुए  हैं  ;

 (ल)  इसी  भवधि  में  सरकार  द्वारा  गैर-
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 कितने  टेलीफोन  लगाये  गये  ;  भौर

 (ग)  इस  समय  सरकार  के  पास  कितने
 झावेदन-पत्र  विचाराधीन  है  ?

 संसद-कार्य  विभाग  तथा  संचार  विभाग  में
 राज्य  मल्त्री  दी  go  go  गुजराल)  :  (क)  30l

 (ख)  गैर-सरकारी  सरकारी
 45  16

 (ग)  176.

 Modera  Bakeries  (India)  Ltd.

 *558.  SHRI  PREM  CHAND  VBRMA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  what  was  the  authorised  and  paid-
 up  capital  of  Modern  Bakeries  (India)  Ltd.
 at  the  time  af  its  setting  up  and  as  on  the
 3st  March,  968  ;

 (b)  how  much  amount  of  loan  the
 company  owed  the  Central  Government,
 banks  or  other  parties,  separately  as  on  the
 3ist  March,  968  ;

 (c)  how  much  money  has  been  paid  as
 interest  by  the  company  during  the  last
 three  years  ;  and

 (d)  what  are  the  working  results  of  the
 last  three  years,  what  was  the  extent  of
 profit/loss  incurred,  causes  forthe  loss  if
 any  and  the  estimates  for  ‘1968-69  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  authorized  capital  of
 the  Company  both  at  the  time  of  its  setting
 up  and  as  on  31.3.1968  was  Rs.  |  crore.
 The  paid  up  capital  at  the  time  of  its  set-
 ting  up  was  ‘nil’  and  Rs.  80  lakbs  on
 31.3.1968,

 (b)  On  3f  3.1968,  the  Company  owed
 a  long  of  Rs.  65  lakhs  to  the  Central
 Government  only.  No  loan  was  taken
 from  any  other  source.

 (०)  Rs.  1,93,873/-
 (७)  The  working  results  of  the  last  3

 years  have  showo  that  the  Company  has
 incurred  a  floss  of  Rs.  9.36  lakhs  upto
 31.3.1968.  The  estimated  loss  during
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 69  is  about  Rs.  2  lakhs.  The  losses  are
 due  to  pre-operative  expenditure  pending
 the  going  into  production  of  the  various
 Ualts  of  the  Company.

 राजस्थान  में  मोटे  झमाल  के  मूल्य

 *559,  थी  प्रकाहावीर  झात्त्री  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  खास  तथा  कृषि  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान  में

 भीषण  सूखे  कि  स्थिति  के  कारण  छवार  तथा
 मकका  प्रादि  जते  मोटे  श्ननाज  के  मूल्य  बहुत
 बह  गये  हैं;  भौर

 (लत)  यदि  हां,  तो  मूल्यों  को  बढ़ाने  से
 रोकने  के  लिए  सरकार  द्वारा  कया  कार्यवाही
 कीजा  रही  है  ?

 खाद,  कृषि,सामुदायिक  विकास  तथा  सह-
 कार  मस्बालथय  में  राज्य-सरजो  (भो  प्रन्‍्तनासाहिब
 चिन्वे) :  (क)  हालांकि  सितम्बर,  968  तक

 मूल्यों  में  बढ़ि  हुई  थी,  लेकिन  प्रक्तूबर  से  मूल्यों
 में  गिरावट  का  रुख  ध्ाया  है  ।

 (ख)  राजस्थान  से  ज्वार,  बाजरा  शौर
 मक्के  के  संजलन  पर  सितम्बर,  968  से  रोक
 लगाया  गया  है।  केन्द्रीय  मंडहार  से  राजस्थान

 को  लाद्यास्तों  का  प्राबंटन  भी  बढ़ा  दिया  गया

 है।  राज्य  सरकार  ने  कमी  से  प्रभावित  क्षंत्रों
 में  सरकारी  वितरणा  प्रगाली  शुरू  कर  दी

 है।

 रेले  से  faa  के  संबंध  में  भ्रम  शिकारी

 हारा  कर्मचारियों  की  सहायता  करते
 से  इम्कार

 #560.  थ्ी  रामस्थरूप  विश्वार्थी  :  कया  असम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  सरकार  को  सरकारी  कर्मचारियों
 के  संगढ़तों  से  इस  धाशय  का  कोई  शापत  प्राप्त
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 हुआ  है  कि  कर्मचारियों  का  शैलबे  से  बिवाद
 होने  की  स्थिति  में  श्रमिक  भ्रधिकारी  उनकी
 सहायता  करने  से  हम्कार  कर  देते  हैं  ;

 (ख)  यदि  हाँ,  तो  क्‍या  मंत्रालय  ने  श्रमिक
 झ्रधिकारियों  को  कोई  ऐसे  प्रादेश  दिये  हैं  ;  झौर

 (ग)  सदि  हां,  तो  उसके  क्‍या  कारश  हैं
 शौर  यदि  नहीं,  तो  क्या  उन  भ्रधिकारियों  के
 विरुद्ध  कोई  कायंवाही  की  गई  है,  जिन्होंने  कर्म-
 चारियों  भ्रौर  रेलवे  के  बीच  विवाद  होने  पर
 विधि  का  उल्लंघन  करके,  कमंचारियों  के  प्रावे-
 दन  पत्र  लेने  इन्कार  किया  है  ?

 अस  तथा  पुनर्वास  सम्त्रो  (ह  हाथो):
 (क)  इस  सम्वन्ध  में  हाल  ही  में  रेलबे  करम-
 चारियों  की  गर-मान्मता-प्राप्त  यूनियन  से  एक
 भम्यावेदन  प्राप्त  हुमा  ।

 (ख)  शौर  (ग)  विवादों  को  निपटाने  के
 लिये  रेलवेज  में  एक  स्थायी  वार्ता  मशीनरी  है।
 इसलिये  केन्द्रीय  प्रौद्योगिक  संबंध  मशीनरी  के
 भ्रधिकारियों  के  लिए  रेलवेज्ध  के  विवादों  में
 हस्तक्ष  .प करना  उस  समय  तक  सदा  प्रावह्यक

 नहीं  है  जब॒तक  कि  विवाद  से  सम्बद्ध  पक्ष
 विभागीय  मछीनरी  द्वारा  समभोते  के  सभी
 उपायों  का  इस्तेमाल  न  कर  लें,  धथवा  जब  तक
 कि  हड़ताल  के  नोटिस  की  भांति  उनके  लिए
 भ्रौद्योगिक  विवाद  प्रधिनियम,  947  के  प्रन्तगंत
 हस्तक्षेप  करना  झावहध्यक  न  हो  फिर  भी
 केन्द्रीय  प्रौद्योगिक  सबंध  मशीनरी  के  भ्रधिकारी
 श्रम  कानूसों  की  भ्रावदयकताभों  को  देखते  समय
 खम्रियों  को,  बदि  कोई  हो,  संबंधित  रेले
 प्रशासन  के  ध्यान  में  लाते  हैं  ।

 विहार  में  निल्‍्त  झाय बर्ग बाले बाले  लोगों  के  पास

 कृषि  बोष्य  द्र्मि
 *561.  श्री  wo  fro  भजूकर  :  we  तथा

 कृथि  मन्त्री यह बताने यह  बताने  की  कृपा  करेंगे कि  :
 (क)  बिहार  में  समाख  के  निम्न  छाव  बर्ग

 के  पास  कितने  अतिश्त ती  बोस्ब  कृषि  भूमि
 है;



 3  Written  Answers

 (ख)  (0)  भूमिहीन  व्यक्तियों  (॥)  एक
 एकड़  तक  भूमि  वाले  (iii)  एक  एकड़  से  पांच
 एकड़  भूमि  वाले  (iv)  पांच  एकड़  से  दस  एकड़
 भूमि  बाले  (४)  दस  एकड़  से  25  एकड़  भूमि
 वाले  तथा  (vi)  25  एकड़  से  बधिक  भूमि  वाले
 व्यक्तियों  की  संख्या  कितनी  है  ;

 (7)  क्या  सरकार  का  विचार  कृषि  के
 क्षेत्र  में  प्रपेक्षित  प्रगति  करने  के  प्रदन  को  ध्यान
 में  रखते  हुए  कृषि  संबंधी  वर्तमात  कानूनों  में
 परिवर्तन  करने  का  है  ;  भ्ौर
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 (=)  यदि  हां,  उनका  ब्योरा  क्‍या  है  ?

 खास,  कृषि,  सासुदायिक  विकास  सथा

 सहकार  मंत्रालय  में  राज्य-बरत्री  (शी  ‘we

 साहिब  हिस्दे)  :  (क)  प्रौर  (ल).  बिहार  राज्य
 में  राष्ट्रीय  नमूना  सर्वेक्षण  के  7G  चक्र

 (सितम्बर  96i-qaré  962)  के  भूमि  जोत
 जांच  (ग्रामीरा)  के  परिशामों  के  शाधार  -के

 अनुमानों  के  भंनुसार  भू-स्वामियों  की  एक  छोटी
 श्रेणी  के  पास  भनुमानित  घरेलू  भ्रूमि  भौर
 क्षेत्र  का  प्रतिशत  वितरणा  निम्न  प्रकार  हैं  cr

 विहार  के  भू-स्वामियों  की  एक  छोटी  श्रेणी  के  पास  भनुमानित
 घरेलू  क्षत्र  का  प्रतिशत  चिवररों|

 मू-स्वामियों  की
 छोटी  श्रेणी  घरेलू  स्वामित्व  क्षेत्र  प्रतिशत

 (६५-27.  4  ' मिथ»
 0.99  तक  5.0  8.76
 ‘1.00-4.99°  32-81  30.25

 5.00-9.99  0.95  25.97
 10.00-24.89  5.2I  26.43
 25.00  ब्रौर  ऊपर  0.93  360

 सब  साइज  300.00  00.00

 (ग)  भौर  (ध).  चतुर्थ  योजना,  जिसकी
 तैयारी  हस  समय  विचाराधीन  है,  का  जद  द्य  छोटे

 छोटे  कृषकों  को  भ्रावश्यक  झावान  धौर  ऋण

 सुविधायें  प्रदान  करना  है,  इसमें  कृषि  विकास  के

 लिये  सामाजिक  भौर॑  प्राधिक  लोकाबार  प्राप्त

 करने  के  लिये,  विशेषकर  पट्ट  की  सुरक्षा,
 किराया,  भूमि  की  प्रंधिकतम  जीती  के  निर्धारिशं
 के  लिये  भूमि  सुधार  को  भी  सम्मिलित  कर

 लिया  गया  है  t

 सहकारी  समितियों  को  उर्धरकों  की  बिक्री

 ०562.  att  महाराज  सिह  मारती  :  १या  wre

 लगा  क्ृथि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ae  सब  है  कि  उर्दरकों  पर

 से  नियंत्रण  शिथिल  करने  के  बाद  से  सहकारी
 समितियों  को  केवल  सरकारी  क्षेत्र  से  उर्बरक
 प्राप्त  हो  रहा  है;  भौर

 .

 ्)  यदि  हां,  तो  क्या  इसका  कारण  वहाँ
 है  कि  गैर-सरकारी  क्षत्र  सहकारी  विभाग  कौ
 जर्बरक  बेचना  महीं  चाहता  धववा  क्या  सहकारी
 विभाम  उनसे  उर्वरक  लेगा  नहीं  चाहता  ?

 खास,  कृषि,  सामुशयिक  विकास  तथा  सह-
 कारे  ह... ड  में  राज्य  अग्त्री  (भी  एम०  एस०

 सुस्पदस्थानी)  :  (क)  जी  नहीं  ।

 (ख)  धवन  नहीं  उठता  |
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 Production  Consumption  and  Import  of

 Nitrogen

 *563.  SHRI  DEVEN  SEN  :
 SHRI  LAKHAN  LAL

 GUPTA  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  the  estimated  consumption  of

 nitrogen  in  the  year  I968-69  ;
 (b)  estimated  indigenous  production  for

 the  year  :
 (c)  estimated  planned  import  for  the

 year  ;
 (d)  estimated  carry  over  stock  on  the

 Ist  April,  968  ;
 (e)  excess  of  supplies  on  consumption  ;

 apd
 (f)  what  is  the  foreign  exchange  in-

 volved  in  the  import  nitrogen  for  (1968-69  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDF):  The  availability  for  consump-
 tion  during  any  particular  year  consists  of
 carry-over  stocks  as  on  Ist  April,  imports
 delivered  at  Ports  between  April  to  Decem-
 ber  and  production  during  the  same  period.
 Availability  from  the  succeeding  January
 to  March  froms  the  essential  stock-piling
 for  meeting  the  demand  for  the  following
 crop.  Based  on  these  considerations,  the
 required  information  is  as  under  :—

 (a)  1,700,000  tonnes.
 (b)  425,000,  tonnes

 1968),
 (०)  85,C00

 1968).
 (७)  424,000  tonnes.
 Total:  (०)  +  (c)  +  (d)  = 1,700,000

 tonnes.
 (e)  Excess  of  supplies  over  consump-

 tion  Nil.
 (f)  Rs.  56  crores  approximately.

 कामिक  संधों  से  धाहरी  व्यक्ति  के  संबंध  पर
 प्रतियन्‍्य

 ७564.  श्व  नीतिराज  सिह  लौथरी  :  क्‍या
 क्रम  तथा  पुनर्वास  मस्ती  यह  बताने  की  कृपा

 (upto  December,

 tonnes  (upto  December,
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 करंगे  कि  :

 (क)  क्‍या  हाल  में  हुए  अनुभव  के  कारण
 सरकार  कामिक  संधों  में  किसी  भी  प्रकार  से
 किसी  बाहरी  व्यक्ति  के  शामिल  होने  पर  रोक
 लगाने  के  लिए  कामिक  संघ  भ्रधिनियम  में
 संशोधन  करने  पर  विचार  करेगी  ;

 (ख)  यदि  हां,  तो कब  तक  ;  भ्रौर

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 ?

 शम  तथा  पुनर्वास  मस्ती  (भी  हाथी):
 (क)  से  (ग).  इस  सम्बन्ध  में  कोई  कार्यवाही
 शुरू  करने  से  पहले  सरकार  का  विचार  राष्ट्रीय
 श्रम  श्रायोग  की  सिफारिशों  की  प्रतीक्षा  करने
 का  है।

 Manhandling  of  Employees  of  Ambala
 Telephone  Exchange

 #565,  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  Lady
 Telephone  Operator  was  manhandled  by  a
 Police  Officer  on  the  I8th  September,  968
 in  Ambala  Telephone  Exchange  premises,
 when  she  came  out  from  the  Switch
 Room  ;

 (b)  whether  it  is  also  a  fuct  that  a
 Jeep  Driver  of  the  DET  Co-Axel  Equipment
 Installation,  Ambala  was  beaten  mercilessly
 while  on  duty  by  the  Police  on  the  80
 September,  ‘1968  at  Ambala  cantonment  ;
 and

 (c)  if  so,  the  reasons  for  the  said  two
 incidents  ?

 THE  MINISTER  OF  STATE  IN  THB
 DEPARTMENTS  OF  PARLIMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  No,  Sir.

 (b)  No,  Sir.
 (c)  In  view  of  (a)  and  (b)  the  question

 does  not  arise.
 पंचायतों  हारा  सूनिद्वीन  लोगों  को  सूमि  देना

 0566.  श्री  बोग  wore  स्थायी :  क्या

 we  तथा  कृषि  मस्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि  सरकारी
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 हिंदायतों  के  भ्रनुसार  भूमिहीन  लोगों  को  भूमि
 देने  की  बजाये  ग्राम्य  पंचायतों  द्वारा  देहातों  में

 फालतू  भूमि  पंचायत  के  सदस्यों  प्रथवा  उनके

 सम्बन्धियों  को  पटटे  पर  दे  दी  जाती  है;
 भ्ौर

 (ख)  यदि  हाँ,  तो  इस  कदाचार  को  रोकने
 के  लिये  सरकार  ने  क्‍या  कायंवाही  की  है  ?

 खास,  कृषि,  सामुदाधिक  विकास  तथा

 सहकार  मस्त्रालय  में  राज्य-सस्त्री  (श्री  भभ्ना-

 साहिब  शिम्दे)  (१)  भोर  (ख).  संविधान  के
 भन्तर्गत  भूमि  का  नियतन  राज्य  का  विषय  है  ।
 विभिन्‍न  वर्गीय  लोगों  को  भूमि  नियतन  के  लिए
 विभिन्‍न  राज्य  सरकारों  ने  विधान  बनाया  है
 या  नियम/  आ्रादेश  बनाये  है।  ऐसे  नियतन  से
 जो  व्यक्ति  प्रसंतुष्ट  हैं  वे  प्रपनोा  शिकायत  को
 दूर  कराने  के  लिए  राज्य  सरकारों  के  उपयुक्त
 भ्रधिकारियों  के  पास  भ्रपील  कर  सकते  हैं

 उत्तर  प्रदेश  में,  उत्तर  प्रदेश  जमीनदारी

 उन्मूलन  तथा  भूमि  सुधार  भ्रधिनियम,  3950
 की  धारा  95  तथा  l97  के  भ्रधीन  भूमि
 नियतन  में  ग्राम  समाज  की  भूमि  प्रबन्ध
 समितियों  द्वारा  भ्रपने  भ्रधिकारों  के  दुरुपयोग
 सम्बन्धी  मामले  राज्य  सरकार  के  सामने  झाये  |

 राष्ट्रपति  भ्रधिनियम,  968  के  ।7  द्वारा  तद-

 नुसार  विधान  में  उपयुक्त  संशोधन  कर  दिये
 गये  हैं,  जिनके  भनुसार  भूमि  प्रबन्ध  समितियों
 के  भ्रधिकारों  पर  नियंत्रण  कर  दिया  गया

 है।
 Kerala  Marxists’  Battle  Against  Ceatre

 *567.  DR.  KARNI  SINGH:  Will  the
 Minister  of  LAW  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  as  reported
 toin  the  “Hindustan  Times”  dated  the
 29  September,  1968,  he,  in  a  press  state-
 ment,  had  stated  that  the  Marxists  in
 Kerala  were  planning  another  “battle”
 against  the  Centre;  and

 (b)  whether  he  by  the  word  “battle”
 meant  a  pitched  battle  of  a  warfare  or  an
 organised  resistance  to  the  Central  autho-
 rity  ?
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 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON)  :  (a)  Yes.

 (b)  ॥  used  the  word  “battle”  in  the
 same  sense  in  which  the  Kerala  Chief
 Minister  and  his  party  were  using  the
 word.  It  frequently  used  to  be  said  by
 them  that  they  are  engaged  in  a  ‘Kendra
 Virudha  Samaram”.  The  word  Samaram
 Means  ‘“‘battle’’.

 Amendment  of  Untouchability  (Offences)
 Act,  4955

 #568,  SHRI  S.M.  BANERJEE:  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern.
 Ment  propose  to  amend  the  Untouchability
 (Offences)  Act,  1955;

 (b)  if  so,  in  what  manner;  and
 (c)  when  a  final  decision  is  lUkely  to

 be  taken  in  this  regard  ?
 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  SOCIAL  WELFARB
 (DR.  SHRIMATI  PHULRENU  GUHA):
 (4)  to  (c)  The  question  is  currently  being
 considered  by  the  Committce  on  Untouch-
 ability.  Necessary  action  to  amend  the
 Untouchability  (Offences)  Act,  1955,  14
 necessary,  has  to  be  made  by  the  commit-
 tec.

 Violation  of  Labour  Laws  In  Colleries

 *569.  SHRI  DHIRESHWAR  KALITA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  labour
 laws  are  not  being  implemented  fully  in
 the  Searsole  Colliery,  Western  Kajora
 Colliery,  Bhatters  Group  of  Collieries
 (Kalipabari,  Ghusick  Nslia),  New  Jemohary
 Khas  Colliery,  New  Damagoriah  Colliery,
 Jambad  Kajore  Colliery,  Parasea  Colliery,
 South  Parasea  Colliery  and  Western  Kajors
 Colliery;

 (b)  if  so,  the  details  of  the  labour
 laws  not  being  implemented  in  these
 collieries;  and

 (c)  the  nature  of  action  taken  against
 them  for  non-implementation  of  the
 Labour  Laws  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHR!  HATH)  ;
 (a)  Yea,  [Sir.  Violations  involving  delay
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 in  payments  and  breaches  of  the  provi-
 sions  of  some  of  th:  labour  laws  have
 come  to  the  notice  of  the  Government  in
 reapect  of  Searsole,  Western  Kajora,  Kali-
 pahari,  Ghusick,  Muslia,  New  Jemehari,
 Parasea  and  South  Parasea  Collieries.

 (b)  Payment  of  Wages  (Mines)  Rules,
 Payment  of  Bonus  Act  and  Coal  Mines
 Bonus  Scheme.

 (c)  Prosecutions  under  the  above
 Labour  Laws  have  been  Jaunched  against
 the  managements  of  some  of  the  Collieries
 and  further  prosecution  proposals  are
 under  scrutiny.  Claim  applications  and
 Certificate  cases  have  also  been  filed  where
 necessary.

 एल०  एल०  to  पाठ्यक्रम  के  विश्ञाथियों  के
 लिए  'बार  कौंसिल'  को  परीक्षा

 @570.  श्री  यहापाल  सिह  :
 थो  राम  गोपाल  दालवाले  :

 ब्या  जिथि  मस्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  में
 उ  विद्यारथियों  क ेलिए  भी  बार  कौंसिल  की
 परीक्षा  को  समाप्त  कर  दिया  गया  है  जो  वर्ष
 1969  को  समाप्त  होने  वाले  सत्र  में  दो  वर्ष  के

 एल  ०  एल०  Mo  पाठ्यक्रम  का  भ्रध्ययन  कर  रहे
 हैं;

 (ख)  यदि  हां,  तो  उसकी  रूपरेखा  क्‍या  है  ;
 भौर

 (ग)  यदि  नहीं,  तो  उसके  कारण  क्या  हैं
 क्योंकि  उपरोक्त  परीक्षा  उन  विद्यार्थियों  के  लिये
 भी  सप्राप्त  कर  दी  गई  है  जी  दिसम्बर,  968
 को  समाप्त  होने  बाले  सच  में  पढ़  रहे  हैं  ?

 विधि  सस्त्री  ी  गोविन्द  सेवन)  :  (क)  जी

 नहीं  ,

 (ख)  प्रदन  ही  नहीं  उठता  |

 (ग)  भारत  की  विक्लि  परिषद्‌  के  पुनरी-
 कित  नियमों  के  भाग  3  के  के  अधीन  उप
 व्यक्तियों  की  े  शैलिक  थर्ष  1987-68  की
 प्रथम  वधि  से  या  उसके  पदचात्‌  विधि  का
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 पाठ्यक्रम  प्रारम्भ  करते  हैं,  तीन  वर्ष  का  पाठय-
 क्रम  पूरा  करना  होगा  यदि  उनकी  डिग्री  को
 मान्यता  दी  जानी  है  ।  किन्तु  भारत  की  विधिज्ञ

 परिषद्‌  ने  विशेष  मामले  के  रूप  में,  कतिपय
 विश्वविद्यालयों  को  द्विवर्षीय  9  पाठ्यक्रम  के
 पद्चात्‌  विधि  में  डिग्री  प्रदान  करने  के  लिए
 प्रस्थायी  रूप  से  एक  वर्ष  की  कालावधि  के  लिए

 ग्रनुज्ञात  कर  दिया  है।  उन  व्यक्तियों  को,
 जिनका  विधि  का  पाठ्यक्रम  त्रिवर्षीय  है,
 व्यावहारिक  प्रशिक्षण  श्रौर  विधिशञ  परिषद्‌  की
 परीक्षा  से  इस  श्राघार  पर  छूट  दे  दी  मई  है  कि
 त्रिवर्धीय  पाठ्यक्रम  से  उनको  विधि  व्यवसाय
 करने  के  लिए  विधि  का  पर्याप्त  ज्ञान  प्राप्त  हो
 जायेगा

 उन  विद्याथियों  को,  जिन्होंने  द्विवर्षीय

 पाठ्यक्रम  किया  है,  छूट  देने  का  भ्र्थ  उन  विद्या-
 थियों  को  दण्डित  करना  होगा  जिन्होंने  त्रिवर्षीय

 पाठ्यक्रम  लिया  हुआ  है  प्रौर  द्विवर्षीय  डिग्री

 पाठ्यक्रम  लेने  वाले  विद्याथियों  को  प्रनायास
 फायदा  प्रदान  करना  होगा  ।  उनको  छूट  न  देने
 का  कारण  यह  है  कि  वे  सभी  विद्यार्थी,  जिन्होंने
 वर्ष  ‘1967-68  से  विधि  में  पाठयक्रम  लिया  है,
 लाहे  उनका  पाठ्यक्रम  दो  वर्ष  की  भ्रस्तित्वावधि
 का  है  या  तीन  वर्ष  की,  एक  ही  समय  नामा-
 वलीगत  किए  जाने  के  पात्र  होने  चाहिएं  t

 Block  Sheed  Farms  ia  West  Bengal

 3296.  SHRI  JYOTIRMOY  BASU  :  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  how  many  block  seed  farms  have
 been  set  up  in  each  District  of  West
 Bengal  upto  date;

 (b)  names  of  blocks  in  each  District
 where  such  farms  have  been  set  up  and
 total  crop  land  in  acres  of  each  farm  so

 set  up  District  by  District;  and
 (c)  total  amount  of  expenditure  iocur-

 red  on  this  account  till  date  ?
 THE  MINISTER  OF  डाल1ाए  ह]. ल  THS

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDB)  :  (a)  A  statement  showing  the
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 aamber  of  block  seed  farms  so  fer  set  up
 in  each  District  of  West  Bengal  is  given
 in  Annexure  |  which  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  Set  No.
 LT-2528/68.]

 (b)  A  statement  showing  names  of
 block  seed  farms  in  each  District  of  West
 Bengal  and  the  area  of  each  block  farm
 setup  during  the  Second  and  the  Third
 Plan  Period  is  given  us  Annexure-Il
 which  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT—
 2528  68).

 (c)  Total  expenditure  incurred  upto
 ‘1966-67,  in  respect  of  Block  Seed  Farms  is
 Rs.  -2,81,64,978,00.  Expenditure  for  1967-68
 is  not  available  at  present.

 मारतीय  ere  निगम  द्वारा  गेहूं  ककी  खरीद

 3297.  थ्री  साथूरास  श्रहिरवार  :
 शी  गं०  wo  दौलत  :

 क्या  खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  30  जून,  968  को  समाप्त  होने
 वाली  रबी  की  फसल  में  भारतीय  खाद्य  निगम
 ने  कितना  गेहूं  खरीदा  ;

 (व)  उसमें  से  कितना  गेहूँ  केन्द्रीय  खास
 गोदामों  में  श्रौर  कितना  राज्य  गोदामों  में  लाया
 गया  ;  प्रौर

 (ग)  उसमें  से  कितना  गेहूँ  सुला  ग्रस्त  तथा

 बाढग्रस्त  राज्यों  को  भेजा  गया  ?
 खास,  कृषि,  सामुदाधिक  विकास  तथा  सह-

 कार  लग्बालयव  में  राज्य-मंत्री  (भी  अ्रस्तासाहिब
 विस्व):  (क)  भारतीय  ाद  निगम  ने  80-6-
 68  तक  विभिन्‍न  राज्यों  में  गेहूं  की  प्रधिप्राप्ति
 इस  प्रकार  की  थी  :-
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 क्रम  संख्या  राज्य  आाकड़े  हजार
 मीढरी  हन  भें

 l  2  3

 l  मध्य  प्रदेश  57.3

 2  पंजाब  (केरद्र
 झासित  प्रदेश
 अंडीगढ़  सहित)  94.6

 रे  2  3

 3  हरियाणा  46.9
 4  राजस्थान  55.2
 5  उत्तर  प्रदेश.  237.1
 6  गुजरात  O01
 7  बिहार  O01
 8  दिल्ली  0.5

 wy¥—40.6

 (a)  भारतीय  खाद्य  निगम  मे  सम्बन्धित
 राज्य  सरकारों  की  धोर  से  मध्य  प्रदेश  एवं
 बिहार  में  गेहूं  की  प्रधिप्राप्ति  की  थी।  धर्य
 सभी  राज्यों  में  प्रषिप्राप्ति  केन्द्रीय  पूल  के  लिये
 की  गई  थी  I

 (ग)  केरद्रीय  पूल  में  भ्राने  वाला  गेहूँ  गोदामों
 में  पहुँचने  के  बाद  प्रपनी  पहचान  को  बैठता  है।
 धत:  स्‍्वानीय  प्रषिप्राप्त  तथा  भायातित  गेहूँ  में
 से  कितनी  मात्रा  किस  राज्य  को  चाहे  वह  सूखे
 से  प्रभावित  है  प्रथवा  नहीं,  सप्लाई  की  गयी  है,
 प्रलग  प्रलग  से  बताना  कठिन  है  ।

 Cultivation  of  Dry  Farming  Areas

 3298.  SHRI  HEM  RAJ  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  the  acreage  of  dry  farming  area  In
 the  country  that  was  cultivated  asd  sown
 during  the  rabi  und  kharif  crops  of  967
 and  1968;

 (b)  the  acreage  under  crops  that  was
 damaged  due  to  the  failure  of  rains  in
 September  las!;  and

 (c)  the  steps  that  Government  propose
 to  take  to  improve  the  dry  farming  eultiva-
 tion  in  India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  The  exact  acreage
 of  dry  farming  area  sown  during  !967  aed
 968  is  not  available.  However,  taking
 the  statistics  of  the  net  sown  area  for
 ‘1964-65,  a  total  of  38.36  million  beteres
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 falls  in  districts  which  are  unirrigated  and
 have  a  total  annual  rainfall  of  750  mm
 (30  inches)  or  less.  It  is  in  this  category
 that  the  crops  are  susceptible  to  the  failure
 of  rains.  However,  no  estimates  are  avai-
 lable  as  to  the  acreage  which  suffered
 damage  due  to  the  early  recession  of  the
 monsoon  this  year.

 (c)  Apart  from  developing  ground
 water  potential  in  these  areas,  intensive
 soil  conservation  measures  have  been
 undertaken  in  all  Jow  rainfall  areas  to
 conserve  moisture.  These  include  const-
 ruction  of  contour  bunds  which  catch
 rain  water  and  allow  it  to  infiltrate  into
 the  sub-soil  to  ensure  better  crop  growth.
 An  area  of  7.58  million  hectares  has  been
 treated  with  contour  bunding  by  the  end
 1967-68.  Other  supporting  measures  in-
 clude  land  grading  and  levelling,  adoption
 of  dry  farming  techniques,  deep  ploughing
 and  growing  of  legumes.  Short  duration
 varieties  are  also  being  propagated  to
 synchronise  with  the  availability  of  maxi-
 muin  soil  moisture.  Steps  have  also  been
 taken  to  carry  out  research  in  drough
 resistant  varieties.

 कृषि  उपज

 3299.  श्री  बेथराव  पाटिल:  क्या  लाश
 तथा  कृषि  मस्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  चालू  वित्तीय  वर्ष  में  कृषि  उपज्ष

 बढ़ाने  के  सम्बन्ध  में  वाधिक  योजना  का  ब्यौरा
 क्या  है  ;  भोर

 (=)  प्रति  एकड़  उत्पादन  बढ़ाने  के  लिये
 क्या  कार्यक्रम  बनाया  है  तथा  कितने  एकड़  भूमि
 में  ब्यापारिक  फसलें  उगाई  जा  रही  हैं  ?

 साख,  कृषि,  सामुधाधिक  विकास  तथा

 सहफकार  सम्जालय  में  राज्य-मस्त्री  (भो  प्स्ता-

 साहिब  चिस्वे) :  (क)  चालू  वित्तीय  बचे  में,
 कृषि  उत्पादन  बढ़ाने  के  लिए  वाधिक  योजना
 प्रस्ताव  का  ब्यौरा,  दिनांक  31-7-68  को  लोक

 सभा  के  पटल  पर  रले  गये  'बाषिक  योजना
 968-69’  शासक  दस्तावेज  के  प्रध्याय  4,

 झनुभाग  1 में  उपलब्ध  है।

 DECEMBER  5  968  Written  Answers  64

 (ख)  निर्यात/प्रायात  एवजी  के  लिए
 भ्रधिक  मात्रा  में  उपलब्ध  करने  के  लिए  कपास,

 मू  गफली,  पटसन,  तम्बाकू,  लाख,  काली  मिर्च,
 काजू  श्रौर  नारियल,  दृत्यादि  का  उत्पादन  बढ़ाने
 के  लिए  विभिन्‍न  राज्यों  में  श्रधिकतम  उत्पादन
 वाले  क्षेत्रों  में  लागू  करने  के  लिए  केन्द्रीय  प्रायो-
 जित  योजनाएं  स्वीकृत  की  गई  हैं।  ये  नकदी-
 फसलों  के  उत्पादन  के  विकास  के  लिए  विभिन्‍न
 राजकीय  योजनाग्रों  में  सम्मिलित  योंजनाभों  की

 पूरक  हैं।  नकदी-फसलों  के  भ्रन्तगंत  क्षेत्र
 बढ़ाने  के  लिए  विशेष  योजना  नहीं  है,  क्योंकि
 श्रच्छी  फसलों  वाले  क्षेत्रों  में  पैकेज  प्रणालियां
 भ्रपना  कर  प्रति  एकड़  उपज  बढ़ाने  की  नीति
 ही  प्रमुख  है।  फिर  भी,  नागाजुनसागर,  कोसी
 परियोजना,  तु  गभद्रा  परियोजना  इत्यादि  जैसी
 बृहत  सिंचाई  परियोजनाप्नों  के  चालू  होने  से
 भ्राशा  है  कि  व्यापारिक  फसलों  के  झ्ाधीन  क्षेत्र
 में  भी  कुछ  वृद्धि  होगी  I

 Devadasj  and  Basavi  Systems  in  Mysore

 3300.  SHRI  SIDDAYYA:  Will  the
 Minister  of  SOCIAL  WELFARE  be  pleased
 to  start  :

 (a)  how  far  the  Devadasi  and  Basavi
 systems  are  prevalling  in  Mysore  state;

 (b)  whether  any  effective  steps  have
 been  taken  by  the  Central  and  State  Govern-
 ments  to  abolish  them;  and

 (c)  if  so,  the  results  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  to  (c).  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  table  of  the
 House  in  due  course.

 Hestels  for  Scheduled  Caste  Girls

 3301.  SHRI  SIDDAYYA  :  Will  the
 Minister  of  SOCIAL  WELFARE  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  097  oo  the  Ist  June,  967
 and  state  :

 (a)  the  oames  of  places  where  the
 hostel  buildings  for  scheduled  caste  girly
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 have  been  constructed  in  each  State  and
 Union  Territory  ;  aad

 (b)  the  reason  for  not  allotting  any
 amount  to  several  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  A  statement  is  laid  On  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT—
 (2529/68).

 (b)  Funds  were  not  allotted  to  some
 States  because  the  applications  forwarded
 by  them  did  not  satisfy  the  criteria  pres-
 cribed  for  the  scheme.

 Drought  in  Baberu  Tebsil  in  District
 Banda,  U.  P.

 3302.  SHRI  JAGESHWAR  YADAV:
 Will  thr  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  fsa  fact  that  North
 Eastern  area  of  Baberu  Tehsil  in  District
 Banda  (U.  P.)  is  constantly  being  affected
 by  drought  for  the  past  five  years  ;

 (0)  whether  it  {fs  also  a  fact  that
 Kamasin  Block  of  Baberu  Tehsil  of  the
 said  District  has  been  badly  effected  by
 drought  this  year  ;

 (c)  whether  it  is  also  a  fact  that  some
 of  the  area  of  Kamasin  Rajvaha  never
 receive  any  water  for  irrigation  and  this
 year  also  several  thousand  acres  of  land
 have  not  been  cultivated  ;

 (4)  whether  in  order  to  solve  the  irriga-
 tion  problem  of  the  said  area  Government
 would  try  to  supply  water  to  Aura  Dahar,
 a  deep  pool,  near  village  Barauli  and
 Lakhanpur  through  lift  irrigation  scheme  ;
 and

 (e)  whether  Government  would  con-
 duct  a  survey  of  the  said  areas  for  supply-
 ing  water  to  Kamasin  Rajvaha  from  Jamuna
 through  machines  so  that  drought  problem
 {is  solved  once  for  ever  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  to  (e).  The  imformation
 is  being  collected  from  the  State  Govern-
 mest  and  will  be  placed  on  the  Table  of
 the  Sabha  as  soon  as  possible.
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 Gift  of  Australian  Wheat

 3303.  SHRI  K.  M.  KOUSHIK:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Australia  is
 supplying  70,000  tonnes  of  wheat  to  India
 as  a  gift  ;  and

 (b)  if  so,  for  what  purpose  ;  and
 (c)  conditions  attached  to  the  gift  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDB):  (a)  (०  (ec).  Australia  hae  given
 a  grant  of  70,000  tonnes  of  Australian
 wheat  as  a  part  of  Australia’s  contribution
 for  1968/69  to  the  food  aid  programme  for
 the  benefit  of  developing  countries  under
 the  Food  Aid  Convention  of  the  Interna-
 tlonat  Grains  Arrangement,  1967.  The
 rupee  value  of  the  wheat  supplied  is  to  be
 used  in  one  or  more  of  India’s  development
 projects  mutually  acceptable  to  the  two
 Governments.

 राजस्थान  में  स्वचालित  टेलीफोन  केसा

 3304.  शी  भौदटालाल  शीना :  कया  संचार
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजस्थान  में घ्रब  तक  कितने  स्व्र-
 चालित  टेलीफोन  केम्द्र  श्वापित  किये  गये  हैं  ;

 (ख)  वर्ष  ‘1968-69  में  ऐसे  कितने  केन्द्र
 स्थापित  करने  का  विचार  है  तथा  वे  कहां
 स्थापित  किये  जायेंगे  ;  भौर

 (ग)  बर्ष  968-69  में  राजस्थान  में  कितने
 सार्वजनिक  टेलीफोन  कैरद  स्थापित  किये
 जायेंगे  ?

 संसब्‌  कार्य  विधान  तथा  संचार  विभाभ  में
 राज्य-मस्त्री  (श्री  fo  go  गुलराल)  :  (क)
 राजस्थान  में  ह; द  तक  57  स्वचालित  गृढ़सचेंज
 लगाये  जा  श््के  हैं  ny

 (w)  प्राशा  है  कि  1968-69  के  दौरान
 निम्नलिखित  0  स्थानों  पर  नये  स्वचालित
 एक्सचेंज  लगाये  जायेंगे  :-

 l.  चारभजा  रोड़
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 2.  चौथ  का  बारबाड़ा
 3.  छोटी  सदरी
 4.  गजसिहपुर
 5.  जेतसर
 6.  मारवाड़  मु  डया
 7.  नापासर
 8.  पाली  मारवाड़
 9.  श्री  विजयनगर

 10.  उनियारा

 (ग)  968-69  में  धव  तक  3  लम्बी  दूरी
 के  सावंजनिक  टेलीफोनधर  खोले  जा  चुके  हैं।
 0  भ्रौर  सावंजनिक  टेलीफोनधर  चालू  किए
 जाने  की  संभावना  है,  किन्तु  यह  सामान  के
 उपलब्ध  होने  पर  निर्मर  करता  है

 जयपुर  के  लाजसोट  नगर  में  टेलीफोन  लगाना

 3305.  श्रो  सीठालाल  सीना  :  क्‍या  संचार
 मम्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  राजस्थान  में

 जयपुर  जिले  के  लालसोट  नगर  के  बहुत  से
 व्यापारियों  ने  टेलीफोन  लगाने  के  लिये  प्रावेदन
 पत्र  दिये  हैं  ;

 (स)  क्‍या  यह  भी  सच  है  कि  इस  काय॑  के
 लिए  जो  राशि  देगी  पड़ती  है  उसे  भी  बहुत  से
 लोगों  ने  जमा  करा  दिया  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इन  बातों  के
 बावजूद  वहां  टेलीफोन  केन्द्र  स्थापित  करने  में
 देर  की  जा  रही  है  ;

 -(थ)  यदि  हाँ,  तो  उसके  क्‍या  कारण  हैं;
 झौर

 (३)  यवि  नहीं,  तो  टेलीफोन  केन्द्र  कब  तक
 स्थापित  किया  जायेगा  ?

 संसद-कार्य  बिमाग  तथा  संचार  विभाग  में
 राज्य  सरत्री  (भी  fo  go  गुजराल)  :  (क)
 जी  नहीं  1

 ्)  जी  नहीं  ।

 (ग)  प्रश्न  हो  नहीं  उठता  |
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 (थ)  प्रदन  ही  नहीं  उठता  |

 (४)  इस  समय  लालसोट  में  एक  दस
 लाइनों  का  लम्बी  दूरी  का  सावंजनिक  टेलीफोन
 घर  है,  जिसका  मूल  संबंध  दौसा  एक्सचेंज  से  है
 दौर  उससे  केवल  एक  विस्तार  टेलीफोन  कनेक्शन
 दिया  हुभा है ।  प्रतीक्षा  सूची  पर  झाठ  मांगे
 झौर  है  जिनको  मेगनेटो  यंत्र  उपलब्ध  न  होने  के
 कारणा  कनेक्शन  नहीं  दिने  जा  सके  हैं।  लालसोट
 में  एक  नियमित  टेलीफोन  एक्सचेंज  खोलने  के
 प्रदन  पर  लग  से  जांच  की  जा  रही  है  t

 Agricultura!  University  at  Gorakhpur

 3306.  SHRI  MAHANT  DIGVIJAI
 NATH:

 SHRI  0.  N.  PATODIA  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  whether  there  is  any  proposal

 under  the  consideration  of  Government  for
 setting  up  an  Agricultural  University  at
 Gorakhpur  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMMNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHIDE):  (a)  No.

 (b)  Does  not  arise,

 Long-Term  Loans  to  Agriculturists  ia
 Madbya  Pradesh

 3307.  SHRI  BABURAO  PATEL  :
 SHRI  0.  C.  DIXIT  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  total  amount  advanced  as  long-
 term  loans  to  the  agriculturists  in  Madhya
 Pradesh  during  the  years  1963-66,  1966-67,
 and  ‘1967-68,  yearwise  ;

 (b)  whether  it  is  a  fact  that  quite  a  few
 farmers  who  were  given  loans  in  year
 ‘1965-66  were  refused  loans  in  ‘1967-68,
 because  they  had  supported  political
 parties  other  than  the  Congress  in  the  last
 elections  ;  and

 (c)  the  names  of  commercial  banks  in
 Madbya  Pradesh  who  have  been  permitted
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 by  the  Reserve  Bank  of  India  to  give  laons
 to  the  farmers  and  the  amount  of  loan
 given  by  them  in  the  years  1965-66,  1966-67,
 and  ‘1967-68,  year-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  total  Long-term
 Loans  issued  by  the  Madhya  Pradesh  Land
 Development  Banks  for  long  term  purposes
 during  the  years  1965-66,  ‘1966-67,  and
 1967-68  were  of  the  order  of  Rs.  .83
 crores,  Rs.  .60  crores  and  Rs.  3.22  crores
 respectively.

 (b)  Information  is  not  available.
 (c)  Commercial  Banks  have  started

 Providing  loans  to  the  agriculturists.  Exact
 information  is  not  availabie.

 Damage  Due  to  Floods  and  Drought  in
 Madhya  Pradesh

 3308.  SHRI  BABURAO  PATEL  :
 SHRI  0.  V.  SINGH:
 SHRI  G.  ९.  DIXIT:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  extent  of  damage,  in  area  and
 value,  to  food  and  other  crops  in  Madhya
 Pradesh  due  to  floods  and  drought  in  recent
 months  ;

 (b)  the  number  of  human  and  cattle
 lives  Jost  as  a  result  ;

 (c)  number  of  houses
 their  value  ;

 (d)  the  amount  of  financial  assistance
 given  to  the  State  for  relief  measures  ;
 and

 (e)  if  not,  reasons  therefor  ?

 damaged  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  In  the  recent  months  there
 have  been  no  floods  of  any  consequence  in
 Madbya  Pradesh  nor  drought  conditions
 been  reported.  Firm  estimates  Of  area  and
 production  for  ‘1968-69  would  become  avail-
 ‘eble  only  after  the  close  the  agricultural
 ‘year-some  time  in  July-August,  1969.
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 (0)  and  (c).  Do  not  arise  in  view  of  (a)
 above.

 (d)  and  (e).  The  State  Government  have
 not  asked  for  any  Central  assistance  so  far
 during  the  current  financial  year.

 Cultivation  of  High-Yielding  Varieties
 of  Seeds  of  Foodgrains

 3309.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  salient  features  of  the  programme
 for  cultivation  of  high-yielding  varieties  of
 seeds  of  foodgrains  and  the  progress  made
 80  far  ;

 (b)  the  area  of  the  land  which  has
 been  brought  under  cultivation  with  the
 above  seeds  in  Madhya  Pradesh  ;

 (c)  the  numbers  of  acres  brought  under
 cultivation  ia  other  States,  Statewise  ;
 and

 (d)  reasons  why  the  programme  is  not
 pushed  vigorously  in  Madhya  Pradesh  con-
 sidering  the  size  of  the  State  and  the
 natural  promise  of  a  bigger  yield  of  crops  ?

 THE  MINISNER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Highb-yielding  Varie-
 ties  Programme  envisages  the  introduction
 of  strains  of  paddy,  wheat  and  hybrids  of
 maize,  jowar  and  bajra_  which  are  respon-
 sive  to  high  doses  of  fertilisers  and  give
 much  higher  yields  than  traditiona|  varte-
 ties.  This  programme  is  concentrated
 mainly  in  areas  with  assured  Irrigation  and
 assured  rainfall.  Arrangements  have  been
 made  for  farmers  participating  io  the  pro-
 gramme  getting  the  required  agricultural
 inputs  viz.  seeds,  fertilisers,  pesticides,
 credit.  The  Extension  agencies  have  been
 suitably  strengthened  to  provide  technical
 know-how  to  the  farmers  and  guidance  in
 the  adoption  of  improved  practices.  Re-
 gular  training  courses  of  2-3  days  duration
 before  each  crop  season  are  also  arranged
 for  the  farmers.

 The  Programme  was  introduced  in  the
 country  in  the  beginning  of  I966-67  in  areas
 having  assured  irrigation  assured  rainfall.
 An  area  of  about  4.66  million  acres  was/
 covered  under  different  high-yielding  varie-
 thes  of  paddy,  maize,  jowar,  bajra  and
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 wheat  during  ‘1966-67.  The  estimated
 coverage  under  these  varieties  during  ‘1967-
 968  was  4.9  million  acres.  The  coverage
 under  the  programme  dering  kherif  1968,
 is  reported  to  be  about  9.00  million
 acres.

 (b)  The  area  covered  under  this  Pro.
 gramme  so  far  is  as  below  :
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 effort  to  stop  such  smuggling  and  to  pre-
 vent  ilticit  entry  of  such  sugar  from  Nepat
 are  being  made.

 (c)  The  names  of  2  of  the  persons
 caught  inthe  act  of  smuggling  with  the
 quantity  of  sugar  seized  from  each  are
 given  below  :

 Year  Area  covered
 (lakh  acres)

 ‘1966-67  2.42
 ‘1967-68  2.98
 1968-69  4.68
 (kharif  68  onty)

 (c)  A  statement  is  laid  on  the  Table  of
 House.  [Ptaced  in  Library.  See  No.  LT—
 2530/68).

 (d)  The  taformatton  has  been  called
 for  from  the  State  Government  and  will  be
 placed  on  the  Table  of  Sabha  as  soon  as
 received,

 Smuggling  of  Foreign  Sugar

 33I0.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  to  what  extent  the  price  and  salts
 of  Indian  sugar  has  been  affected  by  the
 large  quantity  of  Rusian,  Czechoslovakian
 and  Polish  sugar  smuggled  into  our  coun-
 try  via  Nepal  ;

 (b)  if  so,  what  precise  steps  are
 Government  taking  to  stop  smugglsng  and
 to  protect  Our  sugar  industry  after  adver-
 sely  being  affected  by  this  large  scale  smug-
 gling  ;  and

 (c)  the  names  of  a  dozen  smuggiers  if
 caught  and  the  quantity  of  sugar  seized
 from  each  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVBLOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  extent  to  which  the
 sale  and  price  of  Indian  sugar  has  been
 affected  by  foreign  sugar  smuggled  from
 Nepal  canaot  be  accurately  determined.

 (७)  Preventive  patreiliag  and  mobile
 checks  have  been  intensified  and  officers
 posted  at  the  border  check  posits  have
 teva  alerted  to  be  vigilant.  All  possible

 S!.  No.  Name  Quantity  seized
 in  Kilogram

 dL  Sheonandan  Sah  4I50
 2.  Sultan  Mian  853
 3.  Rajak  Mian  800
 ro  Sudama  Tewari  500
 5.  Ram  Pd.  Sah  400
 6.  R.L.  Rai  2I6
 7.  ह: ति  Rajaram  25
 8.  Kedar  Prasad  20
 cm  Asharfi  Mahto  111

 10.  Nand  Lal  Sah  95
 li.  Karu  Sah  86
 12,  Basuman  Mahto  80

 Sinkkiag  of  Tubewells  in  Madhya  Pradesh

 3311,  SHRI  BABURAO  PATEL  :
 SHRI  G.  ८.  DIXIT:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (3)  the  total  number  of  tubwells  pro-
 posed  to  be  sunk  in  Madhya  Pradesh  dur-
 ing  the  Fourth  Plan  ;

 (b)  the  number  of  tubwefts  fnstalled  in
 the  years  1965-66,  I966-67  and  1967-68  in
 Madhya  Pradesh,  year-wise  ;

 (c)  the  amount  of  loans  given  by
 Government  for  private  tubewells  in  Madya
 Pradesh  duriang  the  year  £965-66,  ‘1966-67
 and  1967-68,  year-wise  ;  und

 (d)  statistic  of  tubdewells  installed  in
 other  States  in  ‘1967-68,  State-wise  ?

 THE  MINISTER  OF  STATE  IN  THR
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPEPATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Cemral  Working
 Group  of  the  Ministry  of  Food,  Agricu, ture,  Co  ity  Develop  and  Co
 Operation  bas  recommended  construction-
 of  10,000  private  and  90  State  tubewells  in
 Madhya  Pradesh  duriag  the  Fourth  Plan  as



 १8  Written  Answers

 against  1,500,  private  end  92  Seate  tubewells
 Proposed  by  the  State  Government.

 (b)  and  (c).  The  information  is  being
 collected  from  the  State  Government  and
 will  be  laid  on  the  Table  of  the  Sabha  on
 receipt.

 (d)  A  statement  giving  the  requiste
 information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library  See  No.  LT—
 2531  /68).

 मध्य  प्रदेश  में  भू-यंधक  बंक

 3312.  श्री  ०  wo  दीक्षित:  कया
 खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  वर्ष  966-67  में  मध्य  प्रदेश  में

 भू-बन्धक  बैंकों  को  कोई  सरकारी  सहायता
 दी  गई  थी  ;  भौर

 खि)  यदि  हां,  तो  ऐसे  ब्त्पेक  बैंक को
 कितनी  सहायता  दी  गई  थी  ?

 नात,  कृषि,  सामुदाबिक  चिकास  तया  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (सो  एम०  एस०
 गुरुपदस्थासो)  :  (क)  तथा  (ख).  केन्द्रीय  सरकार
 राज्य  सरकारों  को  सहायता  देती  है  भ्रौर  सीधे

 सहकारी  भूमि  विकास  बैंकों  को  सहायता  नहीं
 देती  है  966-67  में  मध्य  प्रदेश  की  राज्य
 सरकार  को  मध्य  प्रदेश  सहकारी  केन्द्रीय  भूमि
 विकास  बैंक  के  साधारण  ऋणरा  पत्र  कार्यक्रम  में
 धन  लगाने  के  लिए  40  लाख  रुपये  का  ऋण
 दिया  गया  था  |  इस  के  भतिरिक्‍त,  ‘1966-67
 में  राज्य  सरकार  को  केन्द्रीय  तथा  फ्राथजिक
 भृमि  विकास  बैंकों  को  प्रवन्धकीय  उपदान  देने
 के  लिए  23,450  रुपये  की  कैस्द्रीय  सहायता  दी
 गई  थी  ny

 ‘1966-67  में  राज्य  सरकार  ने  मध्य  प्रदेश

 सहकारी  केन्द्रीय  भूमि  विकास  बैंक के  ऋण-
 पत्रों  में  70  wae  eta  शगाये  झौद  केन्द्रीय  सथा
 प्राथमिक  भूमि  विकास  बैकों  को  1,14,900
 झुपये  का  प्रथंधकीय  उपदान  थी  दिया  v
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 अध्य  प्रदत्त में  रोजगार  बिलाऊ  बक्‍तरों
 में  पंजोवड़  व्यक्तियों  के  भाग

 8313.  श्री  1  wo  बीलखित  :  क्या
 शल  तंथा  पुनर्वास  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  जनवरी,  1968  से  प्रवतूबर,  668
 तक  की  वधि  में  मध्य  प्रदेश  में  रोजगाए
 दिलाऊ  दफ्तरों  में  कुल  कितने  शिक्षित  बेरोज-
 गार  व्यक्तियों  के  नाम  पंजीबदध  थे  ;

 (ख)  उन  में  प्रनुसूचित  जातियों  तथा

 प्रनुसूचित  झादिम  जातियों  के  कितने  व्यक्ति
 थे;

 (ग)  उन  में  कितने  व्यक्तियों  के  पास  तक-
 नीकी  पभ्हंताएं  है;

 (घ)  रोशगार  विलाऊ  वफ्तरों  के  माध्यम
 से  कितने  व्यक्तियों  को  रोजगार  दिलाया  गया
 है;

 (2)  प्रनुसूचित  कातियों  तथा
 मुशरत झादिम  जातियों  के  ऐसे  कितने  अ्यक्तियों  को

 रोजगार  दिलाया  गया  है,  जिनके  पास  तकनीकी
 भहंताएं  हैं  ?

 भ्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 उप-मंत्री  (भी  स०  go  wat):  (क)  से
 (४).  उपलब्ध  जानकारी  विवशशा  में  दी  गई
 है  जो  सभा  पटल  १२  रखा  गया  है  [पुस्तकालय
 में  शण्खा  गया  ।  देखिये  संख्या  Lr-2532/68].

 Ferest-Based  Indugtries  fe  Bastar  Aven
 of  Madbye  Pradesh

 33I4.  SHRI  0.  च  SINGH:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  a  team  of  experms  of  ttre
 U.N.  Food  and  Agticukure  Organisation
 and  a  team  of  Indian  Officials  recently  coa-
 ducted  a  survey  of  Bastas  ares  io  Madhys
 Pradesh  with  a  view  to  finding  the  feasi-
 bility  of  setting  up  forest  based  industry  ia
 (bat  area  ;

 (b)  if  so,  the  results  of  the  ०००५  ;
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 (c)  the  details  of  any  schemes  or  tenta-
 tive  proposal  for  setting  up  forest-based
 industries  in  Madhya  Pradesh  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.

 (b)  The  report  of  the  United  Nations
 Development  Programme/Food  and  Agri-
 Culture  Organisation  experts  on  the  ‘“Pro-
 ject  Preinvestment  Survey  of  Forest  Res-
 ources”  which  covers  Bastar  area  also  is
 being  compiled  by  them.  Details  of  the
 scheme  or  proposals  would  be  known  only
 on  receipt  of  their  final  report  through  the
 Food  and  Agriculture  Organisation  of  the
 United  Nations.

 (c)  An  interim  progress  report  has  been
 received  from  the  FAO  indicating  the
 feasibility  of  setting  up  of  a  combined
 rayon  pulp  and  paper  factory  with  300
 tons  a  day  capacity  at  Barsur,  the  northern
 Part  of  Bastar  district  of  Madhya  Pradesh.

 Employment  {fo  Tripura

 3315.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  LAB-
 OUR  AND  REHABILITATION  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  8500  on  the  25th  April,  968
 and  state  :

 (a)  whether  the  estimates  about  the
 number  of  employment  opportunities  like-
 ly  to  be  created  in  Tripura  in  1968-69.  plan,
 are  now  available  ;

 (b)  if  so,  the  details  about  the  number
 and  nature  of  jobs  such  as  skilled,  semi-
 skilled  etc.  likely  to  be  created  thereunder;
 and

 (c)  the  number  of  educated,  un-educat-
 ed,  skilled  and  semi-skilled  unemployed  in
 Tripura  according  to  the  live  Registers  of
 the  Employment  Exchanges  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMIR):  (a)  No.

 (b)  Does  not  arise.
 (c)  A  statement  is  laid  on  the  Table  of

 the  House.  [Placed  in  Library.  See  No.
 LT-2533/68).
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 Employment  Exchanges  in  Tripura

 3316.  SHRI  KIRIT  BIKRAM  DEV
 BURMAN:  Will  the  Minister  of  LAB-
 OUR  AND  REHABILITATION  be  pleased
 to  state  ;

 (a)  whether  itis  a  fact  that  Employ-
 ment  Exchange  facility  in  Tripura  is  very
 scarce  ;

 (b)  if  so,  the  maximum  distance  from
 where  people  are  expected  to  come  to
 avail  of  the  services  of  the  Employment
 Exchange  ;

 (c)  whether  any  more  Employment
 Exchanges  or  sub-exchanges  are  proposed
 to  be  set  up  in  that  Union  Territory  ;
 and

 (d)  if  so,  the  details  of  the  plan  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMIR):  (a)  One  Employment  Ex-
 change  at  Agartala  and  three  Employment
 Information  and  Assistance  Bureaux  in
 tural  areas  are  catering  to  the  needs  of
 employers  and  employment  seekers  io  Tri-
 pura.

 (b)  Precise  information  is  not  available.
 Employment  Exchanges  and  Employment
 Information  and  Assistance  Bureaux  are
 generally  located  in  heavily  populated  and
 easily  accessible  areas  having  employment
 potential.

 (c)  No.
 (d)  Does  not  arise.

 Establishment  of  an  Agr  )
 University  io  Gujarat

 ‘3317.  SHRI  VIRENDRA  KUMAR
 SHAH:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state:

 (a)  whether  Central  Government  have
 received  a  proposal  from  the  Government
 of  Gujarat  to  establish  an  Agricultural
 University  io  that  state  during  the  Fourth
 Five-Year  Plan  ;

 (b)  the  criteria,  if  any,  laid  down  by
 the  Central  Government  to  select  a  specific
 site  for  an  Agricultural  University  ;

 (c)  whether  the  Government  of  Gujarat
 have  recommended  any  specific  site  for  the
 proposed  University  ;
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 (d)  if  so,  the  name  of  the  suggested
 site  ;  and

 (९)  whether  it  conforms  to  the  said
 criteria  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Government  of  Guja-
 rat  have  planned  for  the  establishment  of
 an  Agricultural  University  in  the  State
 during  the  Fourth  Five-Year  Plan.

 (b)  The  establishment  of  Agricultural
 University  and  the  location  of  its  Head-
 quarters  are  decided  by  the  State  Govern-
 ments.  No  criteria  has  been  laid  down  by
 the  Central  Government  to  select  a  specific
 site  for  an  Agricultural  University.

 (c)  No  decision  with  regard  to  the
 headquarters  of  the  University  has  yet  been
 communicated  to  the  Centra!  Government.

 (9)  and  (९).  Do  no  arise  in  view  of
 (b)  and  (c)  above.

 Opening  of  Sub-Post  Office  at  Pichkuli
 fa  Puri  District  (Orissa)

 33I8.  SHRI  ESWARA  REDDY:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  sub-post
 office  was  to  be  opened  in  Pichkuli  fo  Puri
 District  (Orissa)  on  the  Ist  November,
 968  ;

 (b)  whether  all  the  necessary  arrange-
 ments  including  appointment  of  staff  were
 completed  ;

 (c)  whether  it  isa  fact  that  the  pro-
 posed  sub-post  office  was  not  opened  on
 the  Ist  November  ;  and
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 (d)  if  80,  the  reasons  therefor  and  when
 this  sub-post  office  will  start  functioning  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  to  (c).
 Yes.

 (d)  The  upgradation  of  Pichkull  Branch
 Office  into  a  sub  Office  is  kept  in  abeyance
 pending  a  decision  on  the  dispute  regard-
 ing  the  choice  of  building  for  locating  the
 Office.  The  post  office  will  be  upgraded
 as  soon  as  this  is  settled.

 Central  State  Farms

 3319,  SHRI  NAWAL_  KISHORB
 SHARMA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state  :

 (a)  how  many  Central  State  Farms  are
 there  in  the  country,  their  areas  of  opera-
 tions  together  with  the  cost  of  equipment
 and  machinery  on  each  of  these  Farms  :

 (b)  what  was  the  total  yield  of  these
 Farms  yearly  during  the  last  three  years  ;

 (०)  what  is  the  net  “profit,  if  any,  out  of
 every  one  of  these  Farms  ;  and

 (d)  if  the  Farms  are  going  in  loss  the
 reasons  thereof  and  the  proposed  remedial
 measures  taken,  if  any  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHITNDB):  (a)  and  (b).  The  informa-
 tion  regarding  the  number  of  Central  State
 Farms  set  up  by  the  Central  Government,
 their  total  area,  of  operations  together  with
 the  cost  of  equipment  and  machinery,  and
 total  yield  of  these  Farms  during  the  last
 three  years,  is  as  under  :—

 Name  ofthe  _‘Totat.~Areaof  Production)  Total  cost  of of  the  Totat  Area  of  Production  Total  cost  of
 Central  State  Area  oporation  Yield  equipmeat  and

 Farm  (Acres)  (Acres)  machinery
 2  3  4  5

 l.  Suratgarh  331  7,501  3  Detail  given  in  Rs.  40.33  lakh
 (Rajasthan)  |  Annexures  Rs.  46.64  lakh

 2  Jetsar  22,162  SSE  {lal
 (Rajasthan)  (Actual  area  under  |  Laid  on  the  Table

 cultivation  is  about  }of  the  House.
 ‘5,000  acres  for  |  (Placed  In  Library.
 Kbarif  and  Rabi  |  See  No.  LT-2534/

 J  6) together
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 i  2  3a  4  5

 3.  Hirakyd
 (Orissa)

 ment

 4  Jullundur  Clty

 available  89  far  by  |  Annexure  III
 10,000  4,623  acres  made)  Details  given  in

 the  State  Govern-  |  Laid  on  the  Table

 10,000,  442  acres  being

 Information  is
 being  collected
 aod  will  be  laid

 |  Of  the  House.  |  on  the  table  of
 }  [Placed  in  Library.  >the  House
 |  See  No.  LT-2534/  |

 J  68)
 Production  not  yet  |

 (Punjub)  taken  up  for  Rabi  started.  (Farm  set  |
 ‘1968-69  up  only  on  1.8.1968)  )

 3s  Hissar  8,000  4,703  acres  so  far  Production  not  yet  Information  is
 (Haryana)  made  available  by  started  (Farm  set  being  collected

 the  State  Govern-  up  only  on  20.8  68)  and  will  be  laid
 ment  on  the  Table  of

 the  House.

 6.  Raichur  7,500  Land  not  yet  Production  not  yet  No  purchases
 (Mysore)  handed  over  by  started.  have  been  made

 the  State  Govern-  80  far.
 ment

 (c)  and  (d).  Saratgarh  Farm  :  Election  of  noa-Tribal  origin  Members
 The  Suratgarh  Farm  made  a  profit  of

 Rs.  8.7t  takh  during  96667  and  about
 Rs.  37  lakh  during  1967-68.  Net  loss  in-
 curred  by  the  Farm  from  its  inception  in
 ‘1956-57  now  stands  at  Rs.  8  42  lakh  only.

 The  Farm  has  not  yet  reached  its  full
 potential  because  of  Inadequate  and  irregu-
 les  irrigation  supplies.  The  Ghaggar  floods
 have  also  been  doing  considerable  damage.
 Efforts  are  being  made  to  increase  irrigation
 supplies  to  the  Farm  and  to  adopt  flood
 control  measures.

 Jotsar  Farm  :
 Jetsar  Farm  has  suffered  a  total  loss  of

 Rs.  7.93  lakh  from  its  inception  in  1964-65,
 to  1966.67.  ह  also  suffers  from  inadequate
 irrigation  supplies.  Efforts  are  being  made
 to  obtain  increased  irrigation  supplies  which
 would  facilitate  full  development  of  the
 Farg.

 Hirakwd  Farm  :
 The  Hirakud  Farm  (Orissa)  wag  set  up

 in  February  1967,  and  has  incurred  a  loss
 of  Rs.  5.70  lakh  in  its  first  year  of  operar
 tion  1.6.  during  ‘1967-68.  The  Farm  is  in  a
 developmental  stage  and  it  is  pot  expected
 that  it  would  make  a  profit  during  ॥) ह  Grst
 two  or  three  years.

 for  Reserved  Seats  in  States

 3320,  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  LAW  be  pleased  to  state  :

 (a)  whether  Government  are  aware  tkat
 Shrj  Paul  Dayal,  an  Indian  Christian,  with-
 out  tribal  origin,  was  elected  to  Bibar  Legise
 lative  Assembly  from  Baro  Assembly
 constituency  in  Ranchi  District  seserved
 for  members  of  Scheduled  Tribss  and  Shri
 Alexander  Henry  Besterbitch,  and  Angio-
 Indian,  without  any  tribal  origin,  was  etect-
 ed  to  Bengal  Legisiative  Assembly  from
 Madarihat  Assembly  constituency  in  Jal-
 Paiguri  District,  reserved  for  Members  of
 Scheduled  Tribes  in  1962,  Genera!  Election;
 and

 (b)  if  so,  the  action  taken  against  those
 who  granted  them  tribal  certificates  7

 THB  DBPUTY  MINISTER  IN  THB
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM);  (a)  and  (b).  A  statement  of
 assurance  of  a  similar  question  No.  740
 far  the  Mh  May,  1968.  containing  the  factual
 information  was  laid  on  the  Table  of  the
 Lok  Sabha  on  the  [2th  November,  1968,
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 Labour  Colonies  at  Chandigarh

 332l  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  steps  taken  for  the  establish-
 ment  of  the  Labour  Colonies  at  Chandi-
 garh  ;

 (b)  the  amenities  provided  in  the  above
 colonies  :  and

 (c)  the  percentage  of  labour  of  the
 Union  Territory  which  will  be  accommo-
 dated  in  these  Colonies  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 Four  temporary  Labour  Colonies  in  Sectors
 14,  25,  26  and  30  have  come  up  in  Chandi-
 garh,

 (b)  The  amenties
 colonies  are  :—

 (I)  Residential  plots  have  been  leased
 out  @  Rs.  1.50,  P.M.  per  plot.

 (il)  Temporary  flush  type  latrines  have
 been  provided  in  the  colonies  in
 Sectors  4  and  26  and  are  being
 provided  in  others  also.

 (ili)  Community  baths  have  been  pro-
 vided.

 (iv)  Katcha  streets,  roads,  water  taps
 for  drinking  purposes  and  street
 lights  have  also  been  provided.

 (c)  About  75%  of  the  Labour  working
 in  Chandigarh  has  been  accommodated  in
 these  Colonies.

 provided  in  these

 Harijan  Kalyan  विघात  for  Chandigarh

 3322,  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  any  steps  bave  been  taken
 to  create  the  Harijan  Kalyan  Fund  for  the
 Union  Territory  of  Chandigarh  ;

 (b)  if  so,  the  amount  collected  so  far  ;
 and

 (c)  the  items  on  which  it  is  proposed
 to  be  expended  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)
 (७)  :  The  Union  Territory  of  Chandigarh

 ly  proposed  the  creation  of  a  Hurijan wre
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 Kalyan  Fund.  being
 examined.

 (b)  and  (c).  Do  not  arise.

 The  proposal  is

 Allotments  of  Plots  to  East  Pakistan
 Refages  ia  Kajkaji  Colony,  Delhi

 3323.  SHRI  RABI  RAY:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  to  refer  to  the
 reply  given  to  Starred  Question  No.  2t4
 on  the  Ist  August,  968  and  state  the  names
 of  allottees  given  plots  of  320  sq.  yards
 clearly  showing  the  authentic  financial
 Position  against  each  allottee  together
 with  the  account  of  financial  position  of
 the  applicants  for  allotment  of  plots  of
 320  sq.  yards  but  not  allotted  so  far.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 9.  R.  CHAVAN)  :  Information  available
 with  Government  regarding  the  financial
 position  of  applicants  for  plots  of  land
 measuring  320  sq  yards  or  more  in  the
 East  Pakistan  Displaced  Persons’  Colony
 near  Kalkaji,  including  those  to  whom
 plots  measuring  320  sq.  yards  have  been
 allotted,  fs  given  in  two  Statements  No.  |
 and  No.  11 ह  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—2535/68).

 In  a  large  number  of  cases  the  actual
 {ncome  of  the  applicants  has  not  been
 stated  nor  has  {t  been  ascertained  for  the
 reason  that  the  posts  held  by  them  under
 Government  are  a  sufficient  Indication  of
 thelr  eligibility  for  plots  measuring  320  eq.
 yards.  Government  has  not  generally  had
 occasion  to  verify  the  authenticlty  of  the
 information  gathered  from  applicants
 regarding  their  financial  position  since,  by
 and  large,  there  has  not  been  any  ground
 for  doubting  their  veracity.

 Jnatallation  of  pumping  Sots

 3324.  SHRI  KAMESHWAR  SINGH  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  instal  more  than  1,$0,000,
 pumping  sets  a  year  in  the  country  ;

 (७)  ह18  so,  the  acteal  sumber  proposed
 to  be  installed  ;
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 (c)  the  total  financial  requtred  ;
 (d)  the  total  number  to  be  allotted  to

 Bihar;  and
 (e)  the  total  number  allotted  to  Kha-

 garia  and  Begusaral  Sub-Divisions  out  of
 them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERTION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.

 (b)  The  Fourth  Five  Year  Plan  has
 not  been  finalished  yet.  However,  the
 Central  Working  Group  of  the  Ministry  of
 Food,  Agriculture,  Community  Develop-
 ment  and  Cooperation  recommended  in-
 stallation  of  600  lakhs  diesel  and  2.50
 lakhs  electrical  pumpsets  in  the  country
 during  the  Fourth  Plan  period.  The  elec-
 trical  pumpsets  would  also  include  those
 which  would  be  installed  on  tubewells
 both  private  and  State.

 (c)  The  total  financial  outlay  required
 for  the  purpose  is  estimated  to  be  about
 Rs.  435.00  crores.

 (d)  Out  of  the  total  pumping  sets
 proposed  to  be  installed  in  the  country
 during  the  Fourth  Plan,  1.20  lakhs  electri-
 cal  and  45,000  diesel  pumping  sets  have
 been  suggested  for  the  State  of  Bihar.

 (e)  It  is  for  the  State  Government  to
 decide,  after  its  Fourth  Five  Year  Plan  is
 approved,  what  number  of  pumpsets  should
 be  allotted  to  different  Sub-  Divisions.

 प्रभुसूचित  जातियों  प्रादिम  जातियों
 के  होस्टलों  में  कार्य-पत्रक

 3325.  श्री  झोंकार  लाल  बेरबा  :  क्या
 समाज  कल्याण  मस्बी  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भनुसूचित
 जातियों  धौर  भ्रमुसूचित  प्ादिम  जातियों  के

 होस्टलों  में  प्रयोग  में  लाये  जा  रहे  कार्य-पत्रक
 20  बर्ष  पुराने  हैं  ;

 (ख)  यदि  हां,  तो  वर्तमान  उच्च  जीवन

 निर्वाह  थ्पय  के  भ्रनुसार  उसके  बनाने  के  लिये
 जनमें  संशीषत  ने  किये  जाने  के  क्‍या  कारण  हैं;
 झौर
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 (ग)  इस  समय  प्रयुक्त  कार्य-पत्रक  के  भनु-
 सार  एक  विद्यार्थी  पर  कितना  व्यय  होता  है  ?

 समाज  कल्याण  विम्ाग  में  राज्य  मस्ती
 (डा०  श्रीमती  फूलरेश  गुह) :  (क)  और
 (ख).  'कार्यपत्रक'  अभिव्यक्ति  की  साथंकता
 साफ  नहीं  है।  राज्यों  से  प्राप्त  हुई  रिपोर्टों  सें
 पता  चलता  है  कि  भ्रधिकतर  मामलों  में,  तथा
 वित्तीय  स्थिति  द्वारा  प्लारोपित  सीमाधों  के
 प्रन्तर्गत,  प्रत्येक  पांच  से  साथ  वर्षों  में  भोजन
 के  दरों  का  पुनविलोकन  किया  जाता  है।  कुछ
 मामलों  में,  भोजनकर्त्ताश्रों  से, उनके  पोषरा  के
 निमित्त,  भ्न्शदान  (सामान  के  रूप  में)  की
 ध्रादा  रखी  जाती  है

 (ग)  राज्यों  में  दरें  भिन्‍न  है,  संस्थान  के
 प्रकार  के  अनुतार  भी  ।  सामान्यतया,  एक  छात्र
 पर  मासिक  खर्च  तीस  से  पचास  रुपये  तक  है  ।

 Sale  of  Hicit  Liquor  in  the  Capital

 3326.  Dr.  SUSHILA  NAYAR:  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that
 liquor  is  being  sold  in  the  Capital  ;

 (b)  whether  it  is  also  a  fact  that  the
 extent  of  sale  of  illicit  liquor  has  increased
 with  the  increase  of  liquor  shops  ;  and

 illegal

 (c)  the  steps  taken  or  proposed  to  be
 taken  to  stop  this  menace.

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  Yes.

 (b)  No.
 (c)  Intensive  patrolling  and  frequent

 surprise  raids  are  conducted  by  the  Excise
 and  Police  personnel  to  curb  the  menance.
 A  special  Police  Squad  has  been  organised
 for  the  detection,  investigation,  etc.  of
 Excise  Crimes.

 गुजरात  में  सहकारी  उबरक  कारखाना

 3327,  ओऔ  बिसृति  लिख:  या  खाल
 तथा  कृषि  मम्त्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  गुजरात  में  एक
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 प्रमरीकी  सहकारी  संगठन  के  सहयोग  से  एक
 सहकारी  उवंरक  कारणाना  लगाया  BT  रहा
 है;

 (ख)  यदि  हां,  तो  उस  कारखाने  की  भनु-
 मानित  क्षमता  कितनी  होगी  तथा  उस  में  कब
 उत्पादन  झारम्भ  हो  जायेगा  ;  प्रोर

 (ग)  प्रमरीकी  सहकारी  संगठन  किन
 दवार्तों  पर  सहयोग  दे  रहा  है  ?

 खास,  कृषि,  सामुदायिक  विकास  तथा

 सहुकार  मम्त्रालय  में  राज्य  मंत्री  (श्री  एम०
 एस०  गुरुपदस्थामी)  :  (क)  जी,  हां।

 (ख)  ऐमोनिया  =  318,500,  मीटरी  टन
 प्रति  वर्ष

 यूरिया  382,000  मीटरी  टन
 प्रति  वर्ष

 काम्प्लेक्स  )
 उबंरक  )  637,000  सीटरी  टन

 प्रति  बषं

 प्रनुमान  है  कि  कारखाना  972  के  मध्य

 तक  उत्पादन  करना  प्रारम्भ  कर  देगा  |

 (ग)  समभौते  की  मुक््य-मुख्य  बातें  ये

 हैं:

 (1)  प्रमेरिकन  कोझ्माषरेटिव  संयंत्र  की

 स्थापना  करने  श्रौर  हसे  छुरू  में  चलाने

 के  बारे  में  सनाह  तथा  सहायता  सुलभ
 करेगी  t

 (2)  प्रमेरिकन  कोप्मापरेटिव  0  लाख
 डालर  का  एक  मुएत  प्रनुदान  देगी  |

 (3)  भ्रमेरिकन  कोप्रापरेटिव  कुछ  महत्व-

 पूर्ण  तकनीकी  कामिक  तथा  भारतीय
 कामिकों  को  ह: द  एस०  ए०  में  प्रक्षि-

 क्षण  सुविधायें  भी  सुलभ  करेगी  |

 Servey  of  Staff  Position  in  the
 Commmaications  Mialstry

 3328.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  say  survey  of  the  staff
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 employed  was  made  in  the  Ministry  during
 the  year  ‘1967  68  ;

 (b)  if  so,  how  much  surplus  staff,  class-
 wise,  was  found  and  whether  Government
 propose  to  retrench  the  staff  or  to  absorb
 them  otherwise  ;

 (c)  how  many  additional  hands  class-
 wise  were  employed  by  the  Ministry  during
 the  period  from  Ist  April  968  to  the  30th
 June  968  and  how  many  new  posts  of
 Gazetted  Officers  were  created  during  the
 period  ;  and

 (d)  what  are  the  details  of  surplus  staff
 working  with  Ministers,  Ministers  of  State,
 Deputy  Ministers  etc.  for  which  proper
 sanction  has  nat  been  obtained  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  Yes,  a  survey
 of  Class  IV  staff  was  made.

 (b)  Fhe  class  IV  employees  were  resder-
 ed  surplus.  Of  these,  one  has  been  ab-
 sorbed  elsewhere  and  the  other  has  volun-
 tarily  retired  from  Goverament  service.

 (c)  Four  Class  II!  officials  were  em-
 ployed  during  the  period.  No  new  posts
 of  Gazetted  Officers  were  created.

 (d)  Nil.

 ga  धी  के  उत्पादन  में  कमी

 3329.  भी  जगम्ताथ राज  शोकी  :
 भी  प्रस,  बिहारी  आजपेयी  :
 थी  साशाग्रण  स्वकृप  हार्मा  :

 क्या  खास  तथा  कृषि  मन्त्री  पह  अताने की
 कपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वर्ण  l047  &
 967  के  बीच  देश  में  शुद्ध थी  के  उत्पादन  में
 भारी  कमी  हुई  है  ;  शौर

 (#)  यदि  हां,  दो  यह  कमी  किस  हद  तक

 हुई  है  भौर  इसके  क्या  कारण  हैं  ?

 @re,  कृषि,  तसामुरापिक  विकास  तथा
 सहकार  अन्जालय में  राज्य  मंत्री  (ली  प्रन्‍्ता-
 साहिब  लिये):  (क)  जी,  हाँ

 (स)  सग  945  धौर  966  कीं  पंच-वर्षीय
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 पशु-गणाना  पर  भ्राधारित  लगभग  26  प्रतिष्त
 की  कमी  के  कारणा  निम्नलिखित  है  :--

 (i)  शहरी  क्षेत्रों  मे ंतरल  दूध  की  मांग

 बढ़  जाना  (तरल  दूध  की  खपत  जो

 कुल  दूध  उत्पादन  (1958)  की  30
 प्रतिशत  अनुमानित  की  गई  थी,  हाल
 के  वर्षों  में  45  प्रतिशत  तक  बढ़  गई

 है)
 (ii)  घी  की  कीमत  का  बढ़ना  धौर

 (iii)  वनस्पति  जैसे  एवजी  से  मुकाबला  ।

 फालतू  पुजो  के  झमाव  में  बेकार  पड़े  ट्रैक्डर

 3330.  श्री  जगम्ताथ  राव  जोशी  :
 भी  झटल  बिहारी  वाजपेयी  :
 श्री  नारायरा  स्वरूप  दार्मा  :

 गया  खाद्य  तथा  कृषि  मन्‍्त्री  यह  बताने  की
 कृपा  करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फालसछ्ू  पुजो  के
 उपलब्ध  न  होने  के  कारण  वहुत  से  (देशी  तथा

 विदेशी)  ट्रैक्टर  प्रयोग  में  नहीं  लाये  जा  रहे
 धौर  इसके  फलस्वरूप  खाद्य  उत्पादन  पर  प्रति-

 कूल  प्रभाव  पड़  रहा  है  ;  भौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 ला,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  सम्त्रालय  में  राज्य  सम्त्रो  (भी  झस्ता-

 साहिब  दिम्वे)  :  (क)  जो,  हां  1

 (ख)  ट्रैक्टरों  के  लिये  फालतू  पुर्जों  के
 वर्याप्त  सम्भरण  को  सुनिह्तितत  करने  हेतु,
 सुस्थापित  प्लायातकों  द्वारा  कृषि  ट्रैक्टरों  के  लिये

 फालतू  पुजों  के  भ्रायात  के  कोटे  को  चालू  लाय-
 सैन्सिंग  में  पिछले  वर्ष  के  झायात  को  40  प्रति-
 दात  से  बढ़ा  कर  50  प्रतिशत  कर  दिया  गया

 है।  वाह्तविक  उपभोक्ताध्नों  को  मुक्त  रुप  से

 संयुक्त  राज्य  ध्मेरिका,  सोवियत  समाजवादी

 गरतन्त्र  संघ,  रूसानिया,  चैकोस्लावाकिया,
 यूगोसलाविया,  तथा  जमंन  प्रजातस्त्र  गरणतस्त्र  से

 फालतु  पुजों  के  भायात  लायसंन्सों  को  स्वीकृति

 DECEMBER  5,  968  Written  Answers  ४8

 के  लिये  चालू  वर्ष  की  लायसेन्सिग  नीति  में  भी
 उपलब्ध  कर  दिया  गया  है।  इसके  भतिरिकक्‍त
 स्टेट  एग्रो-इण्डस्ट्रीज  कारपोरेद्वस्स  तथा  विदेशी
 सम्भरणकर्ताप्रों  के  एजेन्टों  के  लिये  तद
 झ्राधार  पर  29.09  लाख  रुपयों  की  लागत  के

 फालतु  पुर्जों  के  भ्ायात  की  सिफारिश  भब  तक
 की  गई  है।

 Drought  in  Orissa

 3331.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 State  :

 (a)  whether  the  drought  map  of  Orissa
 has  been  received  from  the  Orissa  Govern-
 ment  by  now  for  undertaking  pilot  projects
 for  solving  permanently  drought  problems
 in  chronic  drought  affected  areas  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  All  State  Government,  in-
 cluding  Orissa,  were  requested  to  classify
 their  chronically  drought  affected  areas  into
 ‘A’,  ‘B’  and  ‘C’  categories,  bused  on  the
 severity  and  frequency  cf  drought.  No
 map  showing  the  classification  of  chroni-
 cally  drought  affected  areas  has  so  far  been
 received  from  the  Government  of  Orissa.
 It  has  since  been  decided  to  treat  this
 scheme  as  part  of  the  State  Plan  with
 effect  from  1.4.1969.  The  National  Deve-
 Jopment  Council  has  recently  decided  that
 the  chronically  drought  affected  areas
 would  be  dealt  with  as  one  of  the  special
 problems  of  the  States  concerned  and  that
 10%  of  the  total  Central  assistance  to  the
 States  would  be  earmarked  for  such  special
 problems.

 (b)  Does  not  arise.

 Agricultura]  Research  Projects  in  Gujarat
 State

 3332.  SHRI  R.K.  AMIN:  Will  the
 Minister  of  FOOD  AND  AGRICULTURB
 be  pleased  to  state  :

 (a)  the  number  of  agricultural  research
 projects  in  progress  in  Gujarat  State  ;
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 (b)  total  amount  spent  on  research  pro-
 jects  during  the  last  three  years  ;  and

 (c)  details  of  the  successful  research
 Projects  in  Gujarat  for  the  last  five
 years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  There  are  fifteen  research
 Projects  in  progress  in  Gujarat  State
 financed  by  the  Indian  Council  of  Agricul-
 tural  Research  and  from  P.  L.  480  funds.
 The  details  are  given  in  statement  I.

 (b)  Rs.  22.50  lakhs.
 (c)  In  all  29  research  projects  have

 remained  in  operation  during  the  last  five
 years  in  Gujarat  State.  Details  of  these
 Projects  are  given  in  statements  I  and  II
 laid  on  the  Table  of  the  House  [FP/laced
 in  Library.  See  No.  LT—2536/68}.

 Warehouses  in  Gujarat

 3333.  SHRIR.K.  AMIN:  Will  the
 Mipister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  number  of  warehouses  at  present  in
 Gujarat  State  ;

 (b)  what  are  the  targets  of  their  con-
 struction  in  that  State  ;  and

 (c)  names  of  places  where  they  are
 situated  at  present  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  There  are  8  Warehouses
 of  Central  Warehousing  Corporation  and
 64  of  Gujarat  State  Worehousing  Corpora-
 tion.

 (b)  The  Central  Warehousing  Corpo-
 ration  are  undertaking  construction  of  a
 Warehouses  of  5,000  tonnes  capacity  at
 Nadiad.  During  the  Fourth  Five  Year
 Plan  the  Corporation  propose  to  construct

 h  of  5,000  capacity  each
 at  the  following  centres  i

 de  Surat
 2.  Bhavnagar
 3.  Jamoagar
 re  Baroda
 5.  Anaad
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 The  Gujarat  State  Warehousing  Corpora-
 tion  propose  to  construct  10,  Warehouses
 of  a  total  of  15,000  tonnes  capacity  during
 the  Fourth  Five  Year  Plan.

 (c)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT--2537/68).

 विधि  मंत्रालय  हारा  दिया  गया  परासर्श

 3334.  शी  कंबर  लाल  गुप्त  :
 भरी  ह्लोंकार  सिह  :
 शी  शारदा  ममद :
 थ्री  जि०  wo  fag:

 war  विधि  मंत्रो  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  ने  विधि  मंत्रालय  द्वारा
 कानूनी  मामलों  पर  भारत  सरकार  के  प्रम्य
 मन्त्रालय  तथा  विभागों  को  दिये  गये  परामझों
 के  बारे  में  जो  कि  उच्च  न्यायालय  द्वारा  ह्बी-
 कार  कर  लिए  गए  हैं,  कोई  सर्वक्षण  कराया

 (ख)  क्‍या  यह  सच  है  कि  उनके  मन्त्रालय
 द्वारा  दिये  गये  परामर  को  उच्च  न्यायालय  ने
 पझनेक  मामलों  में  स्वीकार  नहीं  किया  है  ;  धौर

 (ग)  क्‍या  सरकार  ने  पिछले  पांच  वर्षों  में
 बार-बार  गलत  पराम्ां  देने  क ेलिए  किसी
 झ्रधिकारी  के  विरुद्ध  कार्यवाही  की  है  ?

 लिधि  अस्त्रालय में  उपसंत्री  (भी  go  धूशुस
 एलीम)  :  (क)  जी,  नहीं  ।

 (ख)  ऐसे  मामलों  शंख्या  का  पता
 लगाना  भी  प्रसंभव  है  जिनमें  हस  मम्त्रालय  के
 झाफिसरों  द्वारा  दी  गई  सलाह  को  स्यायालय  ने

 gee  किया  हो  या  पुष्ट  न  किया  हो  |  तथापि
 यदि  संगणाना  कर  भी  ली  जाए  तो  भी  निकाली
 गई  प्रतिशतता  गलत  चित्र  भ्रस्सुत  करेगी  ।

 बहुत  से  मामलों  में  दी  गई  सलाह  का  परिक्षरा
 स्यायालयों  में  नहीं  किया  जाता  क्‍यों  कि  सम्पृक्‍्त
 पक्षकारों  को  ऐसी  सलाह  माम्य  होती  है  ।
 विधिक  राय  देते  वाले  ध्राफिसरों  के  बिष्द्ध
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 साबित  उपेक्षा  या  भसदभावपूर्ण  कार्य  के  प्रभाव
 में  कार्यवाही  करने  का  प्रदन  ही  नहीं  उठता  |

 ध्रायातित  लखाद्यानों  को  क्षति

 3335.  शी  विदवन थ  पाण्डेय  :  क्या  खाद्य
 तथा  कृषि  मस्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  वर्ष  सितम्बर  के  ध्रण्त  तक  किलना
 प्रनाज  प्रायात  किया  गया  तथा  उसके  प्रायात
 पर  तथा  उसको  लाने  ले  जाने  पर  कितनी
 घनराहि  ब्यय  की  गई  ;

 (ख)  जहाजों  के  हूब  जामे  तथा  प्नन्य

 कारणों  से  कितने  प्रायातित  भ्रनाज  तथा  प्रन्य
 खाद्य  पदार्थों  की  क्षति  हुई;  शौर

 (ग)  इससे  कितनी  हानि  हुई  ?

 खाद्य,  'कृषि,  सामुदायिक  विकास  तथा

 सहकार  मस्त्रालय  में  राज्य  स्त्री  (ओऔ  प्रस्ता-

 साहिब  वे) :  (क)  पहली  जमवरों  से  30

 सितस्थर,  968  तक  की  झवधि  में  5II6.)

 हजार  मीटर  टन  खाद्यानों  का  पभ्राथात  किया
 गया  था  जिन  धर  प्रसुमानतः  3I4.76  करोड़
 रुपये  (साड़ा  सहित)  खर्च  हुये  थे  1  देश  में  इन्हें
 इधर  उधर  रेलवे  द्वारा  भेजने  पर  6.5  करोड़
 रुपये  च  हुये  थे।

 (ख)  मार्ग  में  अहाजों  के  हुब  जाने  प्रथवा

 जहाज़ों  के  खाबों  में  पानी  टपकने  से  कुल  8.4

 हजार  मीटरी  टन  खाद्यान्‍नों  की  क्षति  हुई  थी

 (ग)  0.85  करोड़  रुपये  ny

 Employment  in  U.  P.

 3336.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  io
 state  :

 (a)  the  number  of  persons  offered  em-
 ployment  in  Uttar  Pradesh  during  the  three
 Five  Year  Plans  period  ,  and

 (b)  the  number  of  unemployed  persons
 in  rural  and  urban  areas  of  Uttar  Pradesh
 during  the  yeass  from  960  ‘to  October,
 968  7
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  S.  C.
 JAMIR):  (a)  Precise  information  is  not
 available.  However,  according  to  the
 ¢stimates  made  by  Uttar  Pradesh  Govern-
 ment  the  number  of  new  job  opportunities
 created  during  the  Second  and  Third  Five
 Year  Plans  were  of  the  order  of  7.38  and
 9  lakhs  respectively.

 Estimates  for  the  First  Five  Year  Plan
 are  not  available.

 (b)  Precise  information  regarding  the
 number  of  unemployed  persons  in  rural  and
 urban  areas  is  not  available.

 A  statement  showing  the  number  of
 work-seekers  on  the  Live  Registers  of  Em-
 ployment  Exchange  at  the  end  of  the  each
 year  for  the  period  !960—68  which  gives
 some  idea  of  the  trends  in  urban  employ-
 ment,  is  given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—  2538/68).

 Telephone  Factory  in  Uttar  Pradesh

 3337.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  Govern-
 ment  are  considering  to  set  up  a  telephone
 factory  in  Uttar  Pradesh  ;

 (b)  if  so,  when  and  at  what
 and

 place  ;

 (c)  the  total  amount  of  expenditure
 involved  on  such  a  project  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  1.  K.  GUJRAL):  (a)  and  (b).
 There  is  a  proposal  to  set  up  shortly  a  new
 factory  for  the  manufacture  of  long  dis-
 tance  transmission  equipment  to  augment
 the  production  of  the  Indian  Telephone
 Industries  Limited  Banglore  of  such  equip-
 ment.  Some  sites  suggested  by  State
 Governments  for  location  of  the  proposed
 factory  are  under  consideration  but  no
 decision  in  this  regard  has  been  taken  so
 far.

 (c)  According  to  preliminary  estimates
 the  capital  expenditure  on  the  new  factory
 is  expected  to  be  about  Rs.  245  lakhs,
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 बिहार  में  खरीफ  तथा  रथी  की  फसलें

 3338.  भी  बिसृति  लिभ  :  क्या  ee  तथा
 क्ष  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  में
 विशेषकर  उत्तरी  बिहार  में  इस  वर्ष  खरोफ  की
 फसल  में  जितना  उत्पादन  होने  की  झाशा  थी
 उससे  केवल  60  प्रतिशत  उत्पादन  ही  हुमा  है
 भ्रौर  प्रागामी  फसल  की  भी  स्थिति  खराब  है  ;
 झौर

 (ख)  यदि  हाँ,  तो  क्या  सरकार  का  विचार
 रबी  की  फसल  के  लाभ  के  लिए  तथा  क्ृषि  मजदूरों
 तथा  किसानों  के  लिए  राशन  की  व्यवस्था  करने
 के  हेतु  कोई  कायंवाही  करने  का  है?

 खाद्य,  कृषि,  सामुदाधिक  विकास  तथा

 सहकार  सन्त्रालय  में  राज्य  सन्त्री  (भो  झरना-

 साहिब  विन्दे) :  (क)  बिहार  में  सन्‌  968-
 69  के  दौरान  खाद्यान्न  (खरीफ  जझौर  रबी)
 उत्पादन  के  सही  अनुमान  कृषि-वर्ष  की  समाप्ति
 पर  जुलाई-प्रगस्त  960  में  किसी  समय  प्राप्त
 होंगे  किन्तु  मौजूदा  संकेतों  के  श्रनुसार  बिहार
 में  खाद्य-यफसलों  की  कुल  सम्भावनायें  संतोषजनक
 प्रतीत  होती  है  भौर  सितम्बर  में  राज्य  के  कुछ
 भागों  में  वर्षा  की  कमी  तथा  जुलाई  शौर

 प्रक्तुबर  में  बाढ़  द्वारा  किए  गए  नुकसानों  के
 होने  पर  भी,  उत्पादन  पिछले  वर्ष  से  कम  होने
 की  सम्भावना  नहीं  है  1

 (ख)  रबी  फसलों  की  खेती  का  क्षेत्र  बढ़ाने
 के  लिए  राज्य  सरकार  ने  कदम  उठाये  हैं।
 निस्संदेह  यदि  परिस्थितियों  की  माँग  हुई,  तो
 राज्य  सरकार  कृषि-मजदूरों  तथा  किसानों  को
 खाद्यान्न  उपलब्ध  कराने  के  विषय  पर  विभार
 करेगी

 forgery  'शोटर्थ  में  स्वयालित  महीने  लगाना

 3339.  थमी  णु  लिखये  :  क्या  अम  तथा

 बुनर्वास  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  खच  है  कि  हिन्दुस्तान  गोटों
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 के  कारखाने  में  स्वचालित  मक्षीनें  लगाई  जा  रही
 है;

 (ख)  यदि  हां,  तो  क्‍या  इससे  वहां  के
 श्रमिकों  की  सेवायों  पर  कुप्रभाव  पड़ेगा  ;  भौर

 (ग)  ऐसे  समय  जब  कि  देश  में  बेरोजगारी
 बढ़  रही  है  क्‍या  स्वचालित  मशोनों  को  लगाने
 से  बेरोजगारी  शौर  नहीं  बढ़ेगी  ?

 असम  तथा  पुनर्वास  मलती  (भी  हाथी)  :  (क)
 ऐसे  प्रौद्योगिक  कारखाने  में  किसी  मे  किसी
 स्वचालित  साधन  का  प्रयोग  होना  जरूरी  है
 लेकिन  यदि  माननीय  सदस्य  का  स्वचालित  यंत्र
 का  प्रथ॑ं  समैकित  उत्पादन,  प्रतिसंभरणा  नियंत्रण
 द्रौर  कमपुटेराइजेशीन  की  प्रणाली  से  है  तो
 उत्तर  ग्ना'  में  है  1

 (ख)  जौर  (ग).  प्रश्न  नहीं  उठता  ।

 हिन्दुस्तान  मोटर्ज  के  कारलाने  में  डाकधर

 3340.  थनी  मधु  लिसये  :  क्‍या  संचार  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मैसस  हिन्दुस्तान
 मोटर्ज  के  कारखाने  में  एक  भी  डाकधर  नहीं  है
 हालांकि  वहां  13,000  कमंचारी  काम  करते  हैं;
 धौर

 (=)  क्‍या  सरकार  बहा  एक  डाकधर
 खोलेगी  ?

 संसब्‌-कार्य  विभाग  तथा  संचार  विभाष  में
 राज्य  मंत्री  (भी  to  गुजराल)  :  (क)  जी
 हाँ।

 (=)  एक  डाकघर  की  पहले  से  ही  मंजूरी
 दी  जा  चुकी  है।  इसके  लिए  समुचित  स्थान
 उपलब्ध  होते  ही  वह  खोल  दिया  जायगा।

 wea  प्रदेश  को  लीगी  की  सप्लाई

 334]  श्री  हुकम  क  ounre  :  क्‍या
 are  तथा  कृषि  मम्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  जुलाई,  श्रगस्त,  सिशलम्थर  तथा
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 भकक्‍्तूबर,  968  के  महीनों  के  लिये  मध्य  प्रदेश
 सरकार  ने  केन्द्रीय  सरकार  से  कितनी  चीनी

 मांगी  थी  तथा  केन्द्रीय  सरकार  ने  उक्त  महीनों
 में  मध्य  प्रदेश  के  लिये  कितनी  चीनी  का  कोटा
 निर्धारित  किया  ;  प्रौर

 (ख)  उक्त  महीनों  में  केन्द्रीय  सरकार  द्वारा
 मध्य  प्रदेश  को  वस्तुतः  कितनी  चीनी  की

 सप्लाई  की  गई  |

 wie,  कृषि,  सामुदायिक  विकास  तथा

 सहुकार  मंत्रालय  में  राज्य  सरत्री  (श्री  प्रस्ता-

 साहिब  दिम्दे)  :  (क)  मध्य  प्रदेश  सरकार  ने

 झपने  5,  832  मीटरी  टन  के  मासिक  कोटे  के
 स्थान  पर  श्रगस्त,  968  में  7,430  मीटरी  टन

 सेवी  चीनी  के  मासिक्र  कोटे  के  लिए  प्रनुरोध
 किया  था  ।  लेवी  चीनी  की  सीमित  उपलब्धि  के

 कारण  इस  माँग  को  स्वीकार  न  किया  जा

 सका  ।  जुलाई  से  भक्तुबर,  968  के  महीनों  के

 दौरान  मध्य  प्रदेश  को  प्रावंटित  चीनी  की  मात्रा

 ्स  प्रकार  ह ै—
 (मीटरी  टन)

 जुलाई,  968  5,839  (क)
 धगस्त,  968  6,951.2  (ख)
 सितम्बर,  968  5,839  क)
 झक्तूबर,  968  5,  889  (कक)

 (क)  इसमें  भेषजीय  यूनिटों  को  पावंटित

 करने  के  लिए?  मीटरी  टन  चीनी  शामिल

 है।
 (ख)  उसमें  3112.2  मीटरी  दन  त्योहारों

 के  लिए  तथा  7  मीटरी  डत  भेषज्ीय  यूनिटों  के

 लिए  शामिल  है।

 Wheat  Supply  to  Madhy  Pradesh

 3342,  SHRI  HUKAM  CHAND  KACH-
 WAI:  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  quantity  of  wheat  demaded  by
 Madhya  Pradesh  Government  from  the
 Central  Government  for  the  months  of
 August,  September  and  October  ;  968

 (b)  the  quota  of  wheat  fixed  by  Govern-
 ment  for  the  said  months  ;  and
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 (c)  the  quantity  of  wheat  supplied  by
 the  Central  Government  to  Madhya  Pradesh
 during  the  said  roonths  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  quantity  of  wheat
 demanded  by  the  Madhya  Pradesh  Govern-
 ment  during  the  period  under  review  was
 as  under  :--

 August,  968  3.4  thousand
 tonnes.
 ).3  thousand
 tonnes.
 No  |  specific
 demand  was
 made.

 (b)  and  (c).  The  position  with  regard
 to  the  allotment  and  supplies  of  wheat  to
 Madhya  Pradesh  during  the  said  months
 was  as  follows  :—

 September,  968

 October,  968

 (In  °000  tonnes)

 Months  Quantity  Quantity
 allotted  supplied

 August,  968  4.7  0.6
 September,  968  4.7  3.7
 October,  968  5.0  2.7

 हस्दौर  में  डाक्टरों  के  लिए  टेलीफोन

 3343.  श्री  हुकुम  ॥  कछूवाय  :  क्‍या
 संचार  मन्त्री  यह  बताने  की  कृपा  करेगे  किः

 (क)  किन-किन  श्रेणियों  में  प्रधिकारियों
 को  तथा  गैरसरकारी  क्षेत्र  के  लोगों  को  टेलीफोन
 कनेकद्ान  देने  के  मामले  में  प्राथमिकता  दी  जाती

 है;

 (ख)  क्‍या  डाक्टरों  को  ऐसे  लोगों  की
 श्रेणी  में  झ्ञामिल  किया  गया  है  ;

 (ग)  यदि  हां,  तो  क्या  यह  सच  है  कि

 इंदौर  जिले  में  कुछ  डाक्टरों  ने  बहुत  दिन  पहले
 टेलीफोन  लगबाने  के  लिये  झावेदन  पत्र  दिये  थे,
 परस्तु  उन्हें  झव  तक  टेलीफोन  लगवाने  की

 मंखूरी  नहीं  दी  गई  है  ;  भौर
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 (a)  यदि  हां,  तो  हस  के  क्‍या  कारण  हैं
 तथा  उन  को  टेलीफोन  लगवाने  की  मंजूरी  देने
 के  लिए  सरकार  का  क्‍या  कायंबाही  करने  का
 विचार  है?

 संसद-कार्य  जिमाग  तथा  संचार  विभाग  में

 राज्य  मलती  भी  go  गुजराल) :  (क)

 क--  बिशेष  वर्ग  के  प्रन्तगंत  (बिना  “प्रपना
 टेलीफोन  योजना”  के  लिए  जमा  कराये)

 l.  डाक्टर

 इस  में  रजिस्टर्ड  चिकित्सक,  दन्त  चिकि-

 त्सक,  पशु  विशेषज्ञ  सर्जन,  रजिस्टर्ड  होम्योप॑थ,
 प्रशिक्षित  नसें,  रजिस्टर्ड  दाइयां  पौर  मनो  रोग-
 चिकित्सक  शामिल  हैं  ।

 2.  प्रस

 इस  में  प्रस,  समाचार  एजेन्सियां,  प्रत्या-
 यित  संबाददाता,  देनिक  समाचारपत्र,  साप्ता-

 हिक,  पाक्षिक  प्रौर  मासिक  पत्रिकाएं  शामिल
 हैं  1

 3.  साथ  जनिक  संस्थाएं

 इन  में  मान्यता  प्राप्त  स्कूल  भ्रौर  कालेज,
 रजिस्टडं  ट्रेड  यूनियने,  रजिस्टर्ड  सहकारी  समि-
 तियां  (इनमें  गृह-निर्मांण  भौर  वस्तुप्रों  के  विक्रय
 के  लिये  बनाई  गई  समितियां  शामिल  नहीं  है)
 प्रनाधालय  तथा  प्रन्धों  के  लिये  संस्थाएं,  कुष्ट-
 रोग  निवारणगृह,  प्रस्पताल,  उस  क्षेत्र  की  सबब-
 मान्य  राजनीतिक  संस्थाएं,  सामाजिक  व
 धामिक  संस्थायें  प्रौर  मिशन,  लेल-कूद  संबन्धी
 तथा  सांस्कृतिक  क्लब  धौर  गुरुद्वारे,  मस्दिर,
 मस्जिद  तथा  गिर्जाबरों  जैसी  धामिक  संस्थायें
 शामिल  हैं  ny

 ra  लघु  उच्योग

 जो  राज्य  प्रौद्योगिक  विभाग  के  पास  रजि-
 हड्ड  हों।

 5.  artafe  कायकर्ता

 6.  ऐसे  कृषि  काने :  जो  बड़े  शहरों
 की  बाहरी  सीमा  पर  स्थित  हों  ।

 स--  “ज़पना  टेलीफोन  बौचना'  के  जतर्चत्र
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 ऐसे  व्यापारिक  धौर  भ्रौद्योगिक  संस्थान
 जो  ऐसा  उत्पादन  बढ़ाने  में  लगे  हुए  हैं  जिस  से
 प्रति  वर्ष  5  लाख  रुपये  या  इस  से  प्रथिक  की
 विदेशी  मुद्रा  प्रणित  होगी/बचेगी  t

 (=)  जी  हां  t

 (ग)  जी  हां  t

 (घ)  एक्सचेंज  क्षमता  की  कमी  के  कारण
 टेलीफोन  कनेक्शन  नहीं  दिये  है | छ  सके  ।  इस्दौर
 %  5,000  लाइनों  के  एक  स्वचल  एक्सचेज  को
 स्थापना  की  जा  रही  है  प्रौर  इस  के  पूरा  होने
 पर  नये  कनेक्शन  दिये  जायेंगे  t

 Natloaal  Seeds  Corporation  Ltd.

 3344.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Mioister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  year  in  which  the  National
 Seeds  Corporation  Ltd.  was  floated,  who
 were  the  Members  on  its  Board  of  Direc-
 tors  and  how  long  the  same  Board  conti-
 nued;  and

 (b)  who  are  the  members  of  the  Board
 of  Directors  at  present  and  the  names  of
 the  Chairman  or  Managing  Director,  and
 when  they  were  appointed  and  what  is
 their  tenure  and  terms  of  employment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &  CO-
 OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  National  Seeds  Cor-
 poration  Ltd.  was  registered  as  a  pany
 on  I9.  3  63  under  the  Companies  Act,  ‘1956.
 A  list  of  the  Mombers  of  the  first  Board
 of  Directors  of  the  Corporation  is  given
 us  Annexure!  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See  No,
 LT—2539/68).  The  Board  was  initlally
 constituted  w.e.f.  ‘19.3.63  and  contiaued  tili
 3.  3.  64.

 (b)  A  statement  indicating  the  names  of
 members  of  the  present  Boerd  of  Directors
 including  the  Chairman  and  Managing
 Directors,  their  dates  of  sppointment,
 tenure  and  terms  of  employment  is  given  us
 Annexure  1,  Laid  on  the  Table  of  the
 Howse,  [Pieced  tn  Library.  See  No.  LT—
 2539/68).
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 Central  Fisheries  Corporation,  Ltd.

 3345.  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  authorised  and  paid  up  capital
 of  the  Central  Fisheries  Corporation  Ltd.
 at  the  time  of  its  setting  up  and  as  on  the
 3ist  March,  1968;

 (b)  how  much  amount  of  loan  the
 Coproration  owed  to  Central  Government,
 Banks  or  other  parties  as  cn  the  3ist
 August,  1968  separately;

 (c)  how  much  money  _  has  been  paid  as
 interest  by  the  Corporation  during  the
 last  three  years;  and

 (d)  what  are  its  working  results  for
 the  last  three  years,  its  profit  and  loss
 position  and  the  main  causes  for  the  loss,
 if  any,  what  are  the  estimates  for  1968-69  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  &  CO-
 OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)

 On  29.  9.  965  On  the  3ist
 date  of  incor-  March,  1968.
 poration.

 Authorised  Rs.  5  crores.  Rs.  5  crores.
 Capital,
 Paid  up  Rs  6  lakhs.  Rs.  65  lakhs.
 Capital,

 (b)  Nil.

 (c)  Nil.

 (9)  The  working  results  of  the
 Corporation  during  the  last  three  years  are
 as  follows  :—

 Turnover  Trading  Account  Profit  and  Loss
 (Gross  profit)  Account  (Net  loss)

 Rs.  Rs.  Rs.
 ‘1965-66  6,78,018  (—)  26,526  2,08,244
 from  29.  9.  65)
 1966-67  25,88,952  3,71,929  5,60,714
 ‘1967-68  36,08,475,  2,76,928  12,67,491

 On  the  basis  of  the  results  of  working
 of  the  first  six  months,  it  is  estimated  that
 there  will  be  a  total  turnover  of  Rs.  55
 lakhs  with  a  gross  profit  of  Rs.  6  lakhs  in
 the  trading  account  and  a_  net  loss  of  Rs.
 8  lakhs  in  the  Profit  and  Loss  Account.

 The  Corporation  is  in  the  formative
 stage.  It  has  to  compete  in  the  matter
 of  procurement  of  fish  with  the  private
 trade  which  is  well  established  and  has
 traditional  links  with  supply  and  distribu-
 tion  centres.  The  bulk  of  the  fish  is  at
 present  procured  in  competition  with  the
 trade.  In  the  circumstances  the  margin  of
 profit  on  trading  activities  has  been  low,
 and  the  Profit  and  Loss  Accounts  have
 shown  net  losses.

 To  avold  dependence  on  the  competi-
 tive  market,  the  Corporation  has  already
 embarked  on  a  policy  of  taking  over  water
 areas  for  development  so  as  to  build  up
 steady  sources  of  supply.  Some  reservo-
 irs  have  already  been  taken  over  in
 various  Siates  and  these  are  in  the  process
 of  being  developed,

 Staff  Employed  inthe  Ministry  of  Law
 3346.  SHRI  PREM  CHAND  VERMA  :

 Will  the  Minister  of  LAW  be  pleased  to
 State  :

 (a)  whether  any  survey  of  the  staff
 employed  in  his  Ministry  was  made  during
 the  year  1967-68;

 (b)  if  so,  the  surplus  staff  class-wise
 and  whether  Government  propose  to  re-
 trench  the  staff  or  to  absorb  them  other-
 wise;

 (c)  how  many  additional  hands  class-
 wise  were  employed  by  the  Ministry  during
 the  period  Ist  April,  and  30th  June,
 968  and  how  many  new  posts  of  Gazetted
 Officers  were  created  during  the  period;
 and

 (d)  the  details  of  surplus  staff  work-
 ing  with  the  Ministers,  Minister  of  State,
 Deputy  Ministers  for  which  proper  sanction
 has  not  been  obtained.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM)  :  (a)  No,  Sir.
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 (b)  Does  not  arise.
 (०)  (i)  Number  of  addi-

 {
 Class  I==2

 tional  hands  Class  I!=5
 Ciass-wise  ecplo-  t  Clase  II]  8
 yed  by  the
 Ministry  during
 the  period  1.4.68
 to  30.6.68

 (ii)  Number  of  posts  of

 |
 Gazetted  Officers  crea-  6
 ted  during  the  period
 .  4.  68  to  30  .6.  68

 (d)  Nil.

 सवालों  भद्धानंव  के  सम्मान  में  स्मृति
 डाक  डिक

 3347.  श्री  प्रकाश  बीर  शास्त्री  :
 थी  धहपाल  सिह  :
 शनी  राम  गोपाल  झालवाले  :
 थी  शिव  कुमार  झास्त्री  :
 श्री  रघुवीर  सिह  शास्त्री  :

 ब्या  संचार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  प्रमर  बाहीद  स्वामी
 श्रद्धानन्द  की  स्मृति  में  स्मृति  डाक  टिकट  जारी
 करने  के  लिए  पहले  कुछ  सुभाव  प्राप्त  हुये  हैं  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  का  विदार
 एक  ऐसा  स्मृति  डाक  टिकट  जारी  करने  है  भोर
 बढि  हां,  तो  कब  ;  शौर

 (ग)  यदि  नहीं,  तो  इस  के  क्‍या  कार
 हैं!

 संसब-कार्य  बिमान  तेया  संचार  थिमाम  में
 राज्य  मंत्री  (सी  go  Go  मुनरास) :  (क)
 जीहां।

 (ख)  तंथा  (ग).  डाक  टिकट  संलोहकार
 शंमिति  ने  इसे  श्रस्ताव  की  जॉच  की  थी,  किंतु
 इसे  स्वीकार  नहीं  किया  जा  सका

 कर्मचारी  राज्य  वीजा  निमम  क  भ्रस्प-
 शालों  को  श्ोथधियों  का  शंजरस्थ

 $848.  शी  रामस्थरूप  विसार्थी  :
 ी  सिं  ‘fee  धंपरंधाल  :
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 wit  भारत  सिंह  चौहान:
 क्या  अस  तेथा  पुनेशास  शन्त्री  यह  बताने

 की  कृपा  करेगे  कि  :

 (कं)  दिल्‍ली  में  कर्ंचारी  राज्य  बीमा
 निगम  के  श्न्तर्गत  कितने  प्रस्पताल  हैं;

 (ख)  क्‍या  यह  सच  है  कि  स्टारों  ्वारीं  म
 भ्रस्पतालीं  की  ऐसी  वबाहर्या  दी  जाती  हैं;
 जिसे  के  प्रयोग  करने  की  तिथि  समाप्त  हो  बक्की
 होती  है  ;

 (ग)  क्या  कर्मचारियों  ने  इस  सम्बस्ध  में
 सरकार  को  तथा  इन  प्रस्पतालों  के  कार्यसंचा लन
 के  बारे  में  सामाम्य  रूप  से  कई  प्रभ्यावेदन  भेजे

 हैं  ;  ध्रौर

 (घ)  यधि  हां,  तो  उम  पर  क्‍या  कायंवाही
 की  गई  हैं  ?

 असम  तथा  पुमर्बास  मंत्रों  भी  हाथी)  :

 (क)  करमंचारी  राज्य  बीमा  योजना  का  हस
 समय  दिल्‍ली  हैं  झपना  कोई  भ्रस्पताल  नहीं  है

 (ख)  से  (घ).  प्रएन  नहीं  उठते  t

 प्रामों  के  लिये  लीनी  के  कोटे  का  मियतस

 3349.  श्री  रधुबोर  सिह  :  क्या  लाश  तथा
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विन्मिन  राज्यों  को  चीनी  का  कोटा
 किस  भाषार  पर  नियत  किया  जाता  है  ;

 (ख)  क्‍या  यह  सच  है  कि  उत्तर  प्रदेश  के
 गांव  में  चीनी  25  ग्राम,  प्रति  मास  प्रति  ब्यक्ति
 के  हिसाव  से  बेची  जाती  है,  जबकि  मगरीय
 क्षेत्रों  मे ंराशन  में  चीनी  500  ग्राम  प्रति  व्यक्ति
 के  हिसाब  से  दी  जाती  है  ;  भौर

 (ग)  यदि  हां,  तो.  हस  भेदभाव  के  क्‍या
 कारण  हैं  तथा  गांवों  में  पर्याप्त  मात्रा  में  चीनी
 की  संप्लाई  सुनिश्वित  करने  के  लिये  सरकार
 का  क्‍या  कार्यथाही  करने  का  विचार  है  ?

 ete,  कृषि,  लामुदाबिक  विकात  तथा  सेही-
 कार  भंप्जालय  में  राज्य  स्त्री  (श्री
 सिन्‍्वें)  :  (क)  चौनी  की  प्राशिक  विभियरत्रता
 की  नीति  लॉगू  होने  के  थाव  राज्यों  के  चौनी
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 के  मासिक  कोटे  भ्रांशिक  विनियन्त्रश  की  नीति
 लागू  होने  से  पूर्व  उन  कोटों  के  समान  भ्रनुपात  में
 निर्धारित  किये  गए  थे  ।

 (0)  जी  हां,  कुछ  हहरी  क्षेत्रों  में,  यह
 प्रति  यूनिट  प्रति  मास  500  ग्राम  से  मामूली
 भ्रचिक  है।

 (ग)  उत्तर  प्रदेश  सरकार  ने  सूचित  किया

 है  कि  हहरी  भौर  ग्रामिर  क्षेत्रों  को  प्रावंटन

 पिछले  खपत  प्रतिमान  के  श्राघार  पर  किया  जाता

 है  |  नियन्त्रित  वितरण  के  लिये  जब  लेवी  चीनी
 की  अ्रधिकतर  मात्राएं  उपलब्ध  होंगी  तब

 ग्रामीरा  क्षत्रों  को  सप्लाई  बढ़ाई  जा  सकती  है

 अभिक  कह्यारा  समिति

 3350.  श्री  रघुवोीर  सिंह  हास्त्री  :
 ओमती  सुशीला  गोपालन  :

 श्री  Bo  एम०  धन्माहम  :
 भरी  पी०  पी०  एस्थोस:

 क्या  शल  तथा  पुनर्वास  मम्न्री  यह  बताने
 की  कृपा  करंगे  कि  :

 (क)  ब्या  सरकार  को  श्रमिक  फल्याण
 समिति  का,  जो  भप्रगस्त,  968  से  नियुक्त  की
 गई  थी,  प्रतिवेदन  प्राप्त  हो  गया  है;

 (ख)  यदि  हां  तो  उसकी  मुख्य  सिफारिशों
 क्या  हैं  तथा  उनके  बारे  में  सरकार  की  क्‍या
 प्रतिक्रिया  है;  भौर

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्या  काररा
 हैं?

 अम  तथा  पुनर्वास  मंत्री  (भी  हाथी)  :  (क)
 थी  नहीं  1

 (ख)  प्रश्न  नहीं  उठता  t

 (ग)  समिति  के  विचारा्भ  बिययों  की
 परिधि  में,  जिनमें  खातों  शौर  बागानों  सहित
 गैर-सरकारी  व  सरकारी  दोनों  हो  क्षेत्रों  के
 के  प्रतिठानों  में  चल  रही  विभिस्न  सांविधिक
 धौर  प्रसांविधिक  कल्याण  योजनायें  क्षामिल  हैं,
 एक  विस्तृत  क्षत्र  ध्लाता  है।  प्रष्नावली  द्वारा
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 बिस्तुत  प्रांकड़े  एकत्र  करने  के  भ्रतिरिक्त  इस
 समिति  को  स्थान-स्थान  पर  जा  कर  भ्रध्ययन
 करने  भौर  गवाही  दर्ज  करने  के  लिये  विभिन्‍न
 राज्यों  का  दौरा  करना  पड़ा  ।  इसने  कई  बैठकें
 भी  बुलाई  हैं।  इस  समिति  ने  भ्रपनी  सिफारिशों
 का  एक  भाग  तैयार  कर  लिया  है  श्रौर  शेष
 शिफारिश  तंयार  की  जा  रही  हैं  ।

 डबल  रोटो  का  उत्पादन

 335].  श्रो  महाराज  सिंह  सारती:  क्‍या
 खाद्  तथा  कृषि  मन्त्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  डबल  रोटी  बनाने  के  लिये  भ्रास्ट्रे-
 लिया  से  कितने  संयंत्र  प्राप्त  हुए  हैं  तथा  वे  किस
 किस  स्थान  पर  काम  कर  रहे  हैं;  शौर

 (ख)  क्या  सरकार  इतने  बड़े  पैमाने  पर

 प्राधुनिक  संयंत्रों  को  लगाये  जाने  के  बाद  भी
 डबल  रोटी  के  मूल्य  में  कमी  न  की  जा  सकने  के
 के  कारण  बतायेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (भो  झम्लता-
 साहिब  शिम्दे):  (क)  भ्रास्ट्र  लिया  से  भ्रभी  तक  पांच
 संयंत्र  प्राप्त  हुये  हैं  भौर  इन्होंने  प्रहमदाबाद,
 बम्बई,  कोचीन,  दिहली  तथा  मद्रास  के  उत्पादन

 शुरू  कर  दिया  है।  एक  प्रन्य  संयंत्र  के  भागामी
 वर्ष  के  शुरू  में  प्राप्त  होने  की  भ्राशा  है  t  यह
 संयंत्र  कलकत्ता  में  स्थापित  किया  जाना  है

 (ख)  मादन  बेकरीज  (इंडिया)  द्वारा
 तैयार  की  गई  डबल  रोटी  का  मूल्य  बाजार  में
 मिलने  वाली  प्रसिद्ध  ब्रांड  की  डबल  रोटी  के
 स्तर  पर  ही  निर्धारित  किया  गया  है  हालांकि
 इस  कम्पनी  की  इबल  रोटी  झ्ावद्यक  विटामिनों
 शौर  लाइसिन  से  युक्त  है।  कच्चे  माल  की
 लागत  में  वृद्धि  होमे  के  कारण  डबलरोटी  के
 मुल्य  में  कमी  करना  सम्भव  नहीं  है  I
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 झनाल  को  वसूली  तथा  वितरण

 3382.  श्री  सहाशज  सिंह  मारतो  :  क्‍या
 ware  तथा  कृषि  मस्त्री  यह  बताने  की  कृपा

 करंगेकि:

 (क)  देश  में  वसूल  किये  गये  तथा  झायात
 किये  गये  भ्रनाज  की  मात्रा  कितनी-कितनी  है,
 जिसे  चालू  वर्ष  में  वितरित  किये  जाने  की
 सम्भावना  है  ;  भौर

 (ख)  क्‍या  यह  सच  है  कि  वर्षा  के  प्रन्त  में
 रक्षित  भण्डार  बिस्कुल  नगण्य  के  बराबर  रह
 जायेगा  जिसमें  केवल  प्रायातित  प्रनाज  ही
 होगा  ?

 ाद,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  संज्ालय  में  राज्य  संत्री  (ओ  प्रस्ता-

 साहिब  चिन्दें)  :  (क)  भारत  में  968  के  दोरान

 लादयान्नों
 की  सम्भावी  प्रधि-
 प्राप्लि

 भारत  मे  968  के  दौरान  साद्याण्नों
 का  सम्भावी  प्रायात  57  लाख  मीटरी  टन

 भारत  में  968  के  दौरान  सरकारी
 माध्यम  से  खाद्यान्नों  का  सम्भावी

 वितरण  l2  लाख  मीटरी  टन  ny

 (ख)  जी  नहीं  ।  वर्ष  के  अस्त में  बरफ
 स्टाक  न  तो  नाम  मात्र  होगा  भौर  महीं  उसमें

 केवल  भायातित  खाद्यान्न  होंगे  ।

 63  लाख  मीटर  टन  1

 दादे  में  खली  की  सिलाबट

 3353.  शनी  भहाराज  सिह:  क्‍या  ज्ा

 तथा  कृषि  मन्त्री  बताने  की  कृपा  करेंगे  कि  :

 धाटे  में  म ुगफली  की  खली  को  मिलाकर  पोषा-

 हारी  खाद्य  बनाने  की  योजना  के  भन्तगंत  चालू
 व  में  कितनी  मुगफली  की  बली  झाटे  में

 सिलाई  जायेगी  तथा  चौथी  पंचवर्षीय  बोजना
 के  श्रम्तगंत  इसका  कितना  क्य  भिर्वारित  किया
 नया  है  ?
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 are,  कृषि,  सामुदायिक  विकास  तथा

 सहुकार  मग्त्रालय  में  राज्य  मसजी  ो  झब्मा-

 साहिब  चिस्वे)  :  चालू  वर्ष  में  सरकारी  कार्यक्रमों
 में  बाला-  हार  के  उत्पादनके  लिए  लगभग

 4,500  मीटरी  टन  खाने  के  योग्य  मु  गफली  के  झाटे

 प्रयुक्त  होने  की  सम्भावना  है  सौथी  योजना  के
 प्रस्ताव  झभी  सरकार  के  विययाराधीन  हैं

 Written  Answers

 Strike  in  General  Post  Office,  Bombay

 3354.  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  all  emp-
 loyees  of  the  General  Post  Office,  Bombay
 went  on  strike  on  the  I9h  September,
 1968;

 (b)  if  not,  the  actual  number  who
 were  on  strike  and  their  ratio  to  the  total
 number  of  employees;  and

 (c)  the  number  of  employees  who
 have  been  suspended  or  against  whom  any
 other  kind  of  disciplinary  action  has  been
 taken  as  a  results  of  the  strike  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K  GUJRAL)  :  (a)  No.

 (b)  The  actual  number  of  employees
 who  went  on  strike  was  2,029  as  ugainst
 the  total  strength  of  2,420.  The  ratio
 between  the  strikers  and  the  total  strength
 was  5:6  i.e.  84%  of  the  staff  was  on
 Strike.

 (c)  Nil.

 Sale of  Plots  in  Ulhasnagar

 3355.  SHRI  GEORGE  FERNANDES  y
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  tenders  were  invited  for
 the  sale  of  small  residential  plots  in
 Ulhasnagar  in  January,  1968;

 (b)  if  so,  the  number  of  tenders  received
 and  the  tof  mney  received  by  the
 Government  by  way  of  deposite  from  the
 persons  who  gave  tenders;

 (c)  whether  the  plots  have  since  been
 allotted;
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 (d)  If  80,
 individuals;  and

 (e)  if  not,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI

 D.  7.  CHAVAN)  :  (a)  to  (e).  For  the
 Purpose  of  disposal  of  the  remaining  plots
 of  land  in  Uthasnagar  Township,  tenders
 were  invited  by  the  Assistant  Settlement
 Commissioner  Incharge,  Bombay  in  Janua-
 try  1968.  In  response,  493  tenders  were
 received  for  265  plots,  with  deposits  total-
 ling  about  Rs,  +1,63,000/-  on  account  of
 earnest  money,

 In  response  to  a_  request  received  in
 this  regard  from  the  Government  of  Maha-
 rashtra,  it  has  now  been  decided  not  to
 Proceed  further  with  the  acceptance  of
 these  tenders,  and  instructions  have  accor-
 dingly  been  issued  to  the  Assistant  Settle-
 ment  Commissioner  Incharge,  Bombay  to
 refund  the  deposits  to  the  tenders.

 गांधों  शताझदी  पर  स्मृत्रि  में  डाक
 टिकट

 3356.  श्री  यशपाल  हिह  :
 शी  राभगोपाल  शालबाले  :
 थो  रधुवीर  सिंह  शास्त्री  :

 क्या  संचार  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गांधी  दातौब्दी

 के  सम्बन्ध में  जारी  कौ  जाने  बाली  स्मृति
 डाक  टिकटों  को  विदेशों  में  छपबाया  गया  है  ;

 (ल्)  यदि  हाँ, तो  इस  के  क्‍या  कार  हैं  ;
 शौर

 (ग)  दन  की  छपाई  पर  कितनी  विदेशी

 मुद्रा  खर्च  हुई  है  ?

 संसद-कार्थ  जिभत्म  शया  संचार  चिलाय  में
 राज्य  मंत्री  (भी इन ६०  go  गुजराल)  :  (कफ)  जी
 नही  ।

 (स)  तथा  (ग).  प्रश्न  द्दी  नहीं  छकते ।
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 दिल्‍ली  भौर  बुलग्ददाहर  के  बोच
 टेलीफोन  लाइन

 3857.  s  पह्लोंकार  लाल  बेरबा:  क्‍या
 संचार  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  श्रौर

 बुलन्दशहर  के  बीच  की  टेलीफोन  साइत  प्रायः
 खराब  रहती  है  ;  भौर

 (ख)  यदि  हां,  तो  इस  के  क्‍या  कारण  हैं
 तथा  इस  लाइन  को  नियमित  रूप  से  चालू
 रखने  के  लिए  क्‍या  कायंवाही  की  गई  है  ?

 संसद  कार्य  विमाग  तथा  संचार  विभाग  में
 राज्य  मंत्री  (भी  इ०  कु०  गुजराल):  (क)
 जी  नहीं,  साधारणतया  दिल्‍ली  से  बुलन्दशहर
 तक  परिपथों  का  काम  सन्‍्तोषजनक  रहा  हैं

 (ख)  जब  भी  कभी  इन  में  गड़बड़ी  हुई  है,
 यह  हापुड़-बलम्दशहर  सेक्शन  में  तांबे  के  तारों
 की  चोरी  के  कारण  हुई  है  |  तांबे  के  तारों  की
 चोरी  पर  रोक  लगाने  के  लिये  निम्नलिखित
 कदम  उठाये  गये  हैं  :

 (i)  विभागीय  प्रषिकारियों  को  सम्ब-
 न्धित  पुलिस  प्राधिकारियों  से  निकट-
 तक  सम्पर्क  बनाये  रखने  के  लिए
 निदेश  दे  दिये  गये  हैं।

 (ii)  पुलिस  महामिरीक्षक  को  तांबे  के  तारों
 की  चोरी  रोकने  हेतु  कदम  उठाने  के
 निदेश  देने  के  लिए  राज्य  के  मुख्य
 जल्त्री  को  लिखा  मया  है  a

 (iii)  भ्रपराधियों  के  लिए  झधिक  कठोर
 दण्ड  की  व्यवस्था  के  लिए  टेलीग्राफ
 वार  (गैर  कानूनी  स्वामित्व)  प्रधि-
 नियम  950  में  संकझोषन  किया  था
 रहा है ।

 (iv)  "न  ल्थोनों  ब्र  तबि  के  तार  के  स्थान
 तति  से  वला  ह्टीस  की  शारे  संगीयीं
 ा  रहा है।
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 दिल्‍ली  बुग्ब  योजना  हारा  स्टण्डड'

 दूध  को  बजाय  डोन्ड  हृध  की  सप्लाई

 3358,  श्री  हुकम  म्द  कछवाय  :  क्या
 ायूय  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  9  सितम्बर,  968
 से  दिल्ली  दुग्ध  योजना  द्वारा  जनता  को  स्टैंडर्ड
 दूध  कीं  बजाय  टोंड  दूध  की  सप्लाई  की  गई
 है  ;

 (ख)  यदि  हां,  तो  इस  के  क्‍या  कारण  हैं  ;
 झौर

 (ग)  स्टैण्डड  दूध  की  सप्लाई  सुनिदिबत
 करने  के  लिए  सरकार  द्वारा  क्या  काय॑वाही  की
 गई  है  ?

 खादय,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्री  (भी  झम्ना
 साहिब  शिवे)  :  (क)  णी,  हां  |  दिल्‍ली  दुग्ध
 योजना  को  9  सितम्बर  968  से  30  सितम्बर
 938  तक  तथा  I7  प्रक्तुबर,  068  से  23

 झक्‍्तूबर,  968  तक  की  प्रवधि  में  प्रस्थायो
 रूप  से  मानफ्रीकृत  दूध  की  सप्लाई  बन्द  करनी

 पड़ी  शरीर  इस  के  स्थान  पर  टोंड  दूध  दिया
 गया  |

 (ख)  मानकीकृत  दूध  की  सप्लाई  को
 स्थगित  करने  का  कारण  यह्  था  कि  दशहरे  व
 दोपावली  के  त्योहारों  के  कारएा  दूध  को  प्रधि-
 प्राप्ति  में  बहुत  कमी  हो  गई  थी  t

 (ग)  दूध  की  पश्रधिप्राप्ति  को  बढ़ाने  धौर
 डोकन  होह्डरों  के  लिए  मानकीकृत  ह््भ  की
 उपलब्धि  को  नियमित  व  सुनिश्चित  करने  के
 लिए  दिल्‍ली  दुरच  योजना  ने  निम्नलिखित  कदम
 उड्ये  हैं  :

 (t)  योजना  को  निरम्तर  सप्लाई  भारी
 रखने  के  लिये  विशेषकर  गर्मी  के  कमी  के
 बीसम में  योजना को  दूध  की  सप्लाई  करने
 वाले  ठेकेदारों  क ेसाथ  पक्‍के  करार  तय  किये
 गये  है  1  यदि  वर्ष  की  ध्रवधि  में  तय  पाये  कोटे
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 के  प्रनुसार  ठेकेदार  दूध  सप्लाई  न  कर  सके  तो

 उन्हें  जुर्माना  देना  होता  है।

 (2)  उत्तर  प्रदेश  के  मेरठ,  हरियाणा  के

 गुड़गांव  व  करनाल  तथा  राजस्थान  के  बीकामेर
 जिलों  में  दिल्‍ली  दुग्ध  योजना  के  दुग्ध  क्षेत्रों  में
 सघन  पश्ुु  विकास  की  चार  परियोजनायें  शुरू
 की  गई  हैं।  सवन  पद्ु  बिकास  परियोजनायें
 प्रति  योजना  पर  होने  वाले  व्यय  के  लिये  80
 लाख  रुपये  से  प्रधिक  देती  हैं।  सघन  पथ
 विकास  के  भ्राधार  पर  प्रजनन,  जिस  में  कृत्रिम
 गर्भाघान,  दाने-चारे  का  विकास,  पशु  चिकित्सा
 सम्बन्धी  सुविधायें  धौर  दुधारू  पणुप्रों  के  क्रव
 के  लिये  ऋरा  प्रदान  करना  भी  शामिल  है,
 भ्रादि  योजनायें  शुरू  करने  से  दुग्ध  उत्पादन  में

 वृद्धि  होने  की  प्राषा  है।

 (3)  दिल्ली  दुग्ध  योजना  ने  प्रपने  झ्चि-
 प्रात्ति  क्षेत्र  को काफी  विस्तृत  कर  दिया  है।
 प्रपने  परम्परागत  क्षंत्रों  के  भ्रतिरिक्त,  जिन  में
 उत्तर  प्रदेश  के  मेरठ  बलम्दशहर  जिले  धौर

 हरियाणा  का  गुड़  गांव  जिला  शामिल  है,  योजना
 ने  उत्तर  प्रदेश  के  मुजफ्फरनगर,  राजस्थान  के
 प्रलवर  भौर  भरतपुर  तथा  हरियाणा  के  कर-
 नाल  जिलों  से  दूध  प्राप्त  करना  शुक  कर  दिया

 है  t

 (4)  महसामा  (गुजरात)  से  है ध  लाने  की
 सम्भावनाभों  पर  विचार  किया  जा  रहा  है  |

 भारत  में  खे  क ेलिए  लाख  सभा  कृषि
 संगठन  को  विव  बेक  की  सहायता

 3359.  भरी  शो कार  लाल  बैरवा:  क्‍या
 सादा  तथा  कृषि  मन्त्री  यह  बताने  की  कपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  भारत  में  लगा-

 तार  सूखा  पड़ने  के  कारएा  खाद्य  तथा  कृषि
 संगठन  ने  विश्व  बैंक  से  1,000  करोड़  पये की की
 सहायत।  मांगी  हैं  ;  भौर

 (स)  यदि  हां, तो  इस  के  थारे में में  विश्व
 बैंक की  क्‍या  प्रतिक्रिया  है  ?
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 जादय,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  संत्रालय  में  राज्य  संत्री  (क्री  झन्ना

 साहिब  शिदे)  :  (@)  खाद्य  भ्रौर  कृषि  संग-
 ठन  से  कोई  ऐसी  जानकारी  प्राप्त  नहीं  हुई  है।

 (ख)  प्रदन  नहीं  होता  ।

 Supply  of  Coarse  Grains  to  Rajasthan

 3360  DR.  KARANI  SINGH  :  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Rajas-
 than  Government  had  asked  recently  for
 45,000  tons  of  coarse  grains  for  distribution
 in  the  current  famine  stricken  areas  in  that
 State  ;

 (b)  whether  the  whole  quantity  asked
 for  was  allocated;  and

 (c)  if  not,  the  reasons  why  this  mea-
 gre  request  could  not  be  complied  in  view
 of  most  intensive  famine  prevailing  at
 present  in  Rajasthan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  COOPE-
 RATION  (SHRI  ANNASAHIB  SHINDE)  :
 (a)  Yes,  Sir.  The  Rajasthan  Government
 had  asked  for  15,000,  tonnes  of  coarse  grains
 for  September,  1968  and  30,000  tonnes  for
 October,  1968.

 (b)  9,300  tonnes  were  allotted  for
 September  and  20,000  tonnes  were  alloatted
 for  October,  1968,

 (c)  Non-availability  of  enough  stocks
 of  coarse  grains  with  the  Centre  to  meet
 the  demand  from  the  different  deficit
 States  in  full.

 नलकूपों  में  भूमि  में  सिचाई

 3361.  श्री  झोस  प्रकादा  त्यागी:  बया
 साध  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  एक  नलकूप  द्वारा  सामास्यतः  कितनी

 भूमि  की  सिंचाई  की  जा  सकती  है  ;

 (ख)  इस  समय  देश  में  कूल  कितने  मलकूप
 है
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 (a)  इन  नलकूपों  की  सहायता  से  वास्तव
 में  कितनी  भूमि  की  सिंचाई  की  जा  रही  है;
 शौर

 (घ)  यदि  प्रत्याशित  क्षेत्र  स ेकम  भूमि  की
 सिंचाई  की  जा  रही  है  तो  इस  के  क्‍या  कारणरा  हैं  ?

 लाश,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्री  (क्रो  प्न्ता-

 साहिब  दिव) :  (क)  प्रामतौर  पर  एक  नल-

 कूप  कितने  एकड़  भूमि  की  सिंचाई  कर  सकता
 है,  यह  उस  के  श्राकार,  भूमि  गत  पानी  की
 उपलब्धता  सिंचाई  की  जाने  वाली  भूमि  की
 प्रकृति,  टोपोग्राफी,  श्रौर  शास्य  प्रणाली  पर
 निर्मर  करता  है।  फिर  भी  श्रनुमान  लगाया
 गया  है  कि  एक  राजकीय  नलकूप  का  क्षत्र  200
 एकड़  से  300  एकड़  तक  है  जब  कि  निजी

 नलकूपों  का  क्षेत्र  !0  से  30  एकड़  तक  होता  है,
 जो  कि  ग्राकार  में  छोटे  होते  हैं  ।

 (ख)  सन्‌  967-68  %  प्रन्त  तक,  देक्ष  में
 सिचाई  के  कार्य  के  लिए  लगभग  14,2000
 राजकीय  नलकूप  भौर  1,95,000  निजि  नलकूप
 थे।

 (ग)  देश  में  नलकूपों  द्वारा  'सिचित  भूमि
 का  सही  क्षेत्रफल  उपलब्ध  नहीं  है।  फिर  भी,
 यह  प्रनुमान  है  कि  सय  1967-68  &  श्न्त
 तक  नलकूपों  द्वारा  64.75  लाख  एकड़  क्षेत्र  के
 लिए  सिंचाई  संसाधन  जुटाये  गये  ।

 (घ)  नलकूपों  के  द्वारा  सिंचाई  संसाधन  का
 वास्तविक  उपयोग  विभिन्‍न  कारणों  से  जैसे
 पानी  के  प्रपर्याप्त  रास्ते,  रास्ते  में  रिसने  के
 कारण  होने  बाले  नुकसान,  उपयुक्त  दास्य
 प्रणाली  का  प्रभाव,  बिजली  की  सप्लाई  का
 बार-बार  बन्द  होगा  या  फेल  हो  जाना,  बोल्टेख
 का  गिर  जाना,  सामास्यतया  मकीन  का  ट्ट
 जाना  इत्यादि  निर्धारित  लक्ष्यों  से  काफी  कम
 होता  &  tv
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 ted  प्रारणी  एंड  पुलिस  इक्विपमेंट
 सप्लाई  कम्पनी,  कानपुर  द्वारा

 मजूरी  थोडी  की  शिफारिशों  को
 क्रियास्वित  न  किया  जाता

 3862.  थी  मोलहू  प्रसाद  :  कया  भ्रम
 तथा  पु्वास  मन्त्री  l  प्रगस्त,  068  के  भ्रता-
 रांकित  प्रश्न  संख्या  2078  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मैससं  प्रार्मी  एण्ड  पुलिस  इकिवपमेंट
 सप्लाई  कम्पनी,  कानपुर  द्वारा  मजूरी  बोर्ड  की
 सभी  सिफारिशों  को  क्ियान्वित  न  किये  जाने
 के  क्‍या  कारणा  हैं  ;  प्रौर

 (ख)  इन  सिफारिशों  को  क़रियान्वित  कर-
 बाने  के  लिए  सरकार  द्वारा  क्‍या  कार्यवाही  की
 गई  है  ?

 भ्रम  तथा  पुनर्वास  मस्ती  (भी  हाथी):
 (क)  प्रबन्धकः  ने  प्राथिक  कठिनाइयां  व्यक्त
 की  हैँ।

 ख)  इस  मामले  की  पैरवी  उत्तर  प्रदेश
 राज्य  सरकार  कर  रही  है

 Sugar  Factories  in  Cooperative  Sector

 3363.  SHRI  DEORAO  PATIL  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE

 be  pleased  (o  state  :
 (a)  how  many  letters  of  intent  for

 setting  up  sugar  factories  to  parties  in  the
 Cooperative  sector,  who  agreed  to  raise
 their  own  resources,  have  been  issued,  io
 each  state  in  the  years  ‘1967-68,  and  ‘1968-69,
 so  far;  and

 (b)  how  many  applications  from  Maba-
 rashtra  State  were  received  during  the
 said  period  and  how  many  of  them  have
 been  sanctioned  by  the  Central  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Three-2  in  Maharashtra
 and  |  in  Gujarat.

 (b)  During  i967  and  ‘1968,  6  applica-
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 tions  have  been  received  for  the  grant  of
 licences  for  the  establishment  of  new
 cooperative  sugar  factories  in  Maharashtra.
 Of  these  letter  of  intent  has  been  issued
 in  one  case.

 Minor  Irrigation  Works

 3364.  SHRI  RABI  RAY:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Fourth
 Plan  working  group  on  minor  irrigation
 and  rural  electrification  has  made  certain
 recommendations  on  minor  trrigation
 works  like  wells,  pump-sets  and  tube-wells  ;
 and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  A  statement  giviog  the  required
 information  is  attached,  in  so  far  as  the
 Ministry  of  Food,  Agriculture,  Community
 Development  and  Cooperation  is  con-
 cerned.

 STATEMENT

 Part  (6)

 The  ह6 4  Plan  Working  Group  or
 Minor  Irrigation  has  laid  stress  on  develop-
 ing  irrigation  as  means  for  intensive  and
 highly  productive  cultivation,  and  has
 recommended  that  g  priority  should
 be  given  to  wells,  tube-wells,  pump-
 sets  etc,  which  provide  more  assured
 irrigation  and  that  a  clear  policy  directive
 should  be  given  to  encourage  construction
 of  theese  works  in  the  commasd  of  surface
 irrigation  projects  to  provide  supplemental
 ferigation  and  control  water  logging  and
 salinity  hazards.  The  targets  recommended
 for  theese  works  during  the  Fourth  Pian  as
 against  the  achievements  during,  the  Third
 Plan  es  and  the  anticipated  achive-
 meat  for  the  period  1966-09,  are  indicated
 ia  the  following  table  :—
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 Item  Achievement  Anticipated  Target  for
 during’  Third  achievement  Fourth  Plan  ष

 Plan  during
 966—69

 .  Wells  6,36,692  1,86,111  10,00,000
 2,  Private  tube-wells

 including  filter
 points  64,4I9  34,187,  3,75,000

 3.  Pumpsets  :
 (a)  Diesel  2,35,252  60,040  6,00,000
 (b)  Electrical  3,22,465  137,276  12,50,000,

 The  working  Group  has  also  made  the
 following  recommendations  in  regard  to
 financing  and  implementation  of  these
 works  :—

 (a)  In  formulating  minor  irrigation
 proposals  emphasis  should  be
 given  on  selective  compact  area
 approach  and  integrated  planning.
 Subsidy  should,  by  and  large,  be
 limited  to  small  farmers  having
 holdings/total  income  below  a
 certain  level  which  may  be  speci-
 fled  on  regional  basis.
 All  private  works  should,  by  and
 large,  be  financed  through  institu-
 tional  sources  like  Land  Develop-
 ment  Banks,  Agricultural  Re-
 finance  Corporation,  Agro  Indus-
 tries  Corporation,  Central  Co-
 operative  Banks  and  Commercial
 Banks.  Governmental  (taccavi)
 loans  should  be  confined  only  to
 the  small  farmers.
 Existing  Technical  Organisation
 should  be  strengthened  to  handle
 expanded  programme  of  drilling
 and  deepening  and  to  provide
 technical  organisation  in  ground-

 (2

 3

 (4

 water  development  schemes.
 These  organisations  should  be
 equipped  on  urgent  basis  with
 Groundwater  Investigation  Cells.

 (5)  Private/Cooperative  Agencies
 should  be  encouraged  to  provide
 custom  service  in  drilling  work.
 Agro-Industries  Corporations  may
 also  be  involved  in  providing  this
 custom  service.  Commercial  Banks
 should  be  persuaded  to  help  these
 ventures.  Provisions  for  deferred
 payment  facilities  by  the  manu-

 facturing  firms  to  the  prospective
 agencies  by  arriving  at  suitable
 tefinance  arrangements  with
 Commercial  Banks/Industrial
 Development  Bank  may  be  en-
 couraged.

 Procurement  and  Distribution  of  Foodgrains
 by  Food  Corporation  of  India

 3365.  SHRI  M.S.  MURTI:  Will  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  thnt  the  Food
 Corporation  of  India  has  to  obtain  the
 permission  of  the  State  Governments  to
 enter  the  market  for  purchase  of  foodgrains
 either  for  the  State  Government  or  for  the
 Central  Government  ;

 (b)  whether  it  is  also  a  fact  that  in  the
 matter  of  distribution,  the  Food  Corpora-
 tion  has  certain  autonomy  and  it  need  not
 necessarily  honour  the  directions  of  the
 State  Governments  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENr  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  Distribution  of
 geocrally  made  by  the  State  Governments
 concerned.  Even  in  a  few  States  where
 distribution  is  arranged  by  the  Corporation
 this{is  done  under  the  directions  of  the  State
 Governments.

 (c)  Does  not  arise.

 foodgrains  is
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 Report  of  Committee  on  Untonchability

 3366.  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  state  :

 (a)  whether  the  Committee  to  assess
 the  prevalence  of  the  practice  of  untoucha-
 bility  in  the  country  has  submitted  its
 interim  report  ;

 (b)  if  so,  the  main  recommendations
 contained  in  the  report  ;  and

 (c)  the  decisions  taken  by  Government
 thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  A.  statement  giving  the  main
 recommendations  made  by  the  Committee
 in  its  Interim  Report  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT-2540/68).

 (c)  The  recommendations  relating  (to
 the  amendment  of  the  Untouchability
 (Offences)  Act  can  be  considered  only  after
 the  final  report  is  received.

 The  question  of  representation  in
 Services  has  been  further  reviewed  by  the
 Yardi  Working  Group,  and  orders  extend-
 ing  further  facilities  to  the  Scheduled
 Castes  and  Scheduled  Tribes  have  been
 issued.

 As  regards  post-matric  scholarships  and
 the  Backward  Classes  Programme,  recom-
 mendations  made  in  the  interim  report  are
 being  taken  into  account  while  drawing
 up  the  Fourth  Plao.

 गंगा  मगर  में  लिखो  हौर  पर  श्थिक  धनाल
 उपलजाऊ  योजना  के  झम्तगंत  ससकूप  लगाना

 3367.  थनी  To  ला०  बारपाल:  क्‍या
 साख  तथा  कृषि  मस्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गंगानगर  जिले  के  कृषि  क्षंत्रों  में
 व्यक्तियों  द्वारा  "प्रचिक  झनाज  चपयापो'
 योजना  के  अ्म्तर्गत  लघु  सिंचाई  कार्यों  के  लिए
 सलकूप  लगाने  की  योजना  की  रूपरेखा  क्‍या  है  ;
 झौर
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 (ख)  इस  योजना  के  भ्रस्तगंत  किसानों  को
 विक्तीय  सहायता  देमे  के  लिये  केन्द्रीय  शौर
 राज्य  सरकारों  का  किस  प्रकार  से  सहयोग  देने
 का  विचार  है  ?

 ee,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मम्तालव  में  राज्य  मण्त्री  (भो  प्न्तां-

 साहिब  शिन्‍्दे)  :  (क)  भोौर  (ख..  राज्य  सरकार
 से  जानकारी  एकत्रित  की  जा  रही  है  भौर  प्राप्त

 होने  पर  सभा  पटल  पर  रख  दी  जायगी  1

 सहकारी  प्रक्षत्र

 3368.  शी  झोग  प्रकाश  त्यागी  :  क्‍या  Gre
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  वर्ष  1967  &  भ्स्त  में  प्रत्येक  राज्य
 में  कितने-कितने  सहकारी  प्रक्षेत्र  थे  ;

 (=)  इस  वर्ष  सितम्बर,  968  &  धम्त
 तक  प्रत्येक  राज्य  में  कितने-कितने  सहकारी
 प्रकेत्र  स्थापित  किये  गये  ;  पौर

 (ग)  सहकारी  खेती  के  लिये  प्रोत्साहन  देने
 के  लिये  सरकार  ने  क्‍या  योजना  बनाई  हैं  ?

 qa,  चि,  सामुदापिक  विकास  तथा

 सहकार  मस्जालथ  में  राज्य  मस्ती  (भी  एस.
 एस.  गुरपदस्थासो)  (क)  तथा  (ल).  दो  विवरण
 सभा  पटल  पर  रखे  गये  हैं  [पुस्तकालय  में  रखा

 गया  ।  बेखिये  संख्या  ॥ ली  —254/68]

 (ग)  सहकारी  लेती  समितियां  उन  क्षेत्रों  में
 गठित  की  जानी  हैं  जहां  प्रनुकूल  परिस्थितियों
 का  संयोग  तथा  कार्यक्रम  के  विकास  के  लिए
 सम्भावनायें  हों  a  सहकारी  लेती  समितियों  को
 वित्तीय  सहायता  देने  के  प्रतिमान  में  संक्षोधत
 किया  गया  है  भौर  झब  संयुक्त  लेती  समिति
 झधिक  से  अधिक  28,000  हपये  की  शौर

 सामूहिक  लतों  समिति  39,100  रुपये  की  सहा-
 यता  की  पात्र  है|  इसमें  प्रंश  पूजी  ंशदान  के

 2,000  रुपये  ,  गोदाम-एवं-डोरसाला  के  लिए
 ऋणा-एथं-ठउपदान  के  5,000  हपये  भौर  संयुक्त
 खेती  समिति  के  लिए  00  क्पये  प्रति  एकड़  की
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 दर  से  भ्रधिक  से  झषिक  20,000  रुपये  तक  का

 भूमि  विकास  ऋणा  तथा  1,200  रुपये  का
 प्रबन्धकीय्र  ज्पदान  भौर  सासूहिक  लेली  समिति
 के  लिए  50  रुपए  प्रति  एकड़  की  दर  से  झचिक
 से  प्रधिक  30,000  रुपये  का  भूमि  विकास  ऋण
 तथा  2,l00  रुपये  का  प्रबन्धकौय  उपदान
 शामिल  हैं।  झल्प  तथा  मध्यकालीन  ऋण
 केन्द्रीय  सहकारी  बैंकों  भौर  दीघंकालीम  ऋश
 भूमि  विकास  बैंकों  से  मिलने  की  आदा है ।
 1969-70  से  सहकारी  खेती  की  योजना  राज्य
 योजना  स्कीम  होगी  भौर  केन्द्रीय  प्रायोजित
 योजना  नहीं  रहेगी

 दिल्‍ली  दुग्ध  योजना  द्वारा  qu  के  पाऊडर  को
 खरीद

 3369.  शनी  झोग  प्रक्ार  ह्वागी :  क्‍या
 का  तथा  कृषि  मस्ती  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  दिल्‍ली  दुग्ध  योजना  द्वाश  एक  वर्ष
 में  दूध  का  कितना  पाउडर  खरीदा  जाता  है  ;

 (ख)  दूध  का  पाउडर  किस  प्रयोजन  से
 खरीदा  जाता  है  ;  भौर

 (ग)  दिल्‍ली  में  जमता  को  सप्लाई  किये
 जामे  वाले  दूध  में  कित्तने  प्रतिशत  दूध  का
 पाउडर  मिलाया  जा  रहा  है  ?

 बाथ,  कृषि,  सामुबामिक  विकास  तथा
 सरज्ालय  सें  राज्य  मस्री  भो  प्रम्ता-

 सादिय  किले) :  क)  दिल्ली  दुग्ध  वोजना  द्वारा
 बं  1968-69.  में  3479.6l5  मीटरी  टन
 सप्रेड्ा इड  स्क्रिड  बुर्ध  चुरा  खरीदा  गया  है  t

 (*)  स्किम्ड  दुग्ध  है...  मुख्यतया  होन्ड
 तथा  डबल  डोन्ड  दूध  बनाने  के  लिए  प्रयोग  -में
 लाया  जादा  हैं।  टोन्ड  दूध  तथा  शबल  होस

 दूध  की  मर्व है  । परम्तु,  इन  उपभोक्ताप्रों की
 सांय  के  साथ  साथ,  शिली  ga  योजता  को

 दुःँच  प्राप्सि  में भाई  कमी  को  जौ  पूरा  करवा

 पहला.  है  ।  प्रीष्म  से  यह  करी  ौर  भी  धिक

 हो  जाती  है  1  इस  प्रकार  स्विण्श  ह  पूर  के
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 फ़िर  से  दूध  बनाकर,  दिल्ली  gee  योजना  ुग्घ
 सम्भरण  के  नियमित  स्तर  को  बनाए  रखती

 है

 (ग)  स्किम्ड  दुग्ध  ष्ा  स ेबनाए  गये  दूध
 की  विभिल्‍्न  ढिस्मरों  में  स्किम्ड  दुग्ध  चूर्ण  की
 प्रतिशतता  निम्न  प्रकार  है  :--

 मानकी  कृति  दूध  लगभग  =«.98  प्रसिशत

 टोन्ड  दूध  लगभग  4.0  प्रतिशत

 डबल  टोन्ड  दूध  लगभग  06.8  प्रतिशत

 Fodder  Scarcity  Conditions  in  Rajasthan

 3370.  DR.  KARNI  SINGH:  Wit
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  team
 from  the  Centre  was  sent  recently  to  study
 the  fodder  scarcity  conditions  in  the
 Famine  stricken  areas  of  Rajasthan  ;

 (b)  if  so,  which  districts  were  visited
 by  them  ;

 (c)  whether  their  recommendations
 have  since  been  implemented  ;  and

 (d)  if  not,  the  reason  therefore  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  Bikaner,  Jaisalmer,  Barmer  and
 Jodhpur  districts.

 (c)  These  districts  were  affected  by
 severe  drought  conditions  and  there  was
 acute  shortage  of  fooder  and  water.  A
 large  number  of  cattle  breeders  had  left
 there  villages  io  seasch  of  grazing  places
 and  water.  Relief  Department  of  Govern-
 ment  of  Rajasthan  had  drawa  up  cattle
 conservation  plan  for  these  districts  provi-
 ding  for  procurement  and  supply  of  foodsr
 and  arranging  migration  of  cattle.

 (d)  The  following  steps  have  been  taken
 by  the  Central/State  Government  in  respect
 of  recommendstioas  made  by  the  Team  :—

 (!)  The  Goveroment  of  Rajasthan.  bas
 been  delegated  powers  under  the
 essential  Commodities  Act  of
 955  to  control  stocks,  prices  and
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 movement  of  fodder  and  feeds
 within  the  State.

 (2)  The  Government  of  Rajasthan
 has  arranged  for  procurement  of
 fodder  from  within  the  State  and
 also  from  Punjab,  Madhya  Pradesh
 and  Uttar  Pradesh  for  supply  to
 migrating  cattle  and  other  cattle.
 Government  of  Rajasthan  has  set
 up  about  200  fodder  depots  for
 the  purpose.

 (3)  The  following  States  have  agreed
 to  provide  grazing  facilities  for
 cattle  from  Rajasthan  :—
 Madhya  Pradesh  :  1,00,000,

 Nos.  of  cattles.
 Uttar  Pradesh  :  60,000

 Nos.  of  cattles.
 Panjab  :  10,000  do—

 (4)  Government  of  Rajasthan  has  been
 encouraging  voluntary  orgapisa-
 tions  to  establish  cattle  camps  and
 offering  them  subsidy  towards
 maintenance  of  cattle.  Voluntary
 organisations  are  being  extended
 Railway  concessiona!  facilities  for
 transport  of  fodder.

 (5)  The  Government  of  Rajasthan  has
 allotted  forest  birs,  after  cutting  of
 grass,  for  grazing  purposes.

 (6)  Taccavi  for  purchase  of  fodder
 from  Rs.  00  to  500  is  being  given
 by  the  State  Government  to  the
 cattle  beeders  in  scarcity  affected
 areas.

 nm  The  ministry  of  Railways  are
 transporting  fodder  to  drought
 affected  areas  in  Rajasthan  on
 priority  basis  and  have  introduced
 concessional  freight  rates.

 (8)  To  encourage  movement  of  weak
 cattle  by  rail,  Ministry  of  Railways
 have  agreed  to  a  concession  of
 20  percent  in  freight  rates  for
 transport  of  catile  from  these
 areas  to  any  other  station  in
 India.  The  Government  of  Rejas-
 than  aro  further  subsidising  the
 freight  charges.

 (9)  The  Governmeat  of  Punjab,
 Haryana,  Madhya  Pradesh  and
 Uttar  Pradesh  have  been  requested
 to  provide  necessary  facifittes  to
 the  Goveroment  of  Rajasthan  io
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 curement  of  fodder  from  their
 State.

 (10)  The  Government  of  Rajasthan  has
 taken  steps  to  improve  drinking
 water  facitities  by  deepening
 wells,  commissioning  tube-wells
 and  supplying  water  by  tankers  to
 distant  villages.

 A  gcant  of  Rs.  2,75,000  has  been
 teleased  to  the  Central  Council
 of  Gosamvardbana  by  the  Ccotral
 Government  for  cattle  reef  work
 io  drought  affected  areas  of  Rajas-
 than,
 An  amout  of  Rs.  11.50,  lakhs  bes
 been  sanctioned  by  the  Govern-
 meat  of  India  for  provision  of
 tube-wells,  subsidised  supply  of
 feeds  and  purchase  of  a  tracter
 and  a  truck  for  the  Ietensive
 Cattle  Development  area  in  Bike-
 mer  district.

 (९)  Do  not  arise.

 ere)

 (I2)

 Seed  Farm  ip  Paat  Nagar,  U.P.

 337l.  SHRI  R.  K.  SINHA:  Will
 the  Miaister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  any  decision  has  been
 taken  to  set  up  a  targe  seed  farm  near
 Paninagar  in  Uttar  Pradesh  ;

 (b)  whether  any  international  agency
 would  be  giving  technical  and  financial  aid
 for  the  same  ;  and

 (c)  i€  so,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  There  is  no  proposal  to
 set  up  any  large  seed  farm  by  the  Central
 Government  near  Pantnager  in  U.P.

 (७)  and  (c).  Do  not  arise.

 High  Vieldieg  Varieties  of  Seeds

 SHRI  RB.  K.  SINSA  :
 SHRI  VALMAKI

 CHOUDHARY  :
 Wil  the  Minister  of  POOD  AND

 AGRICULTURE  be  pleased  to  evte  :
 (a)  whether  the  Agricattural  Economic

 3372,
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 Research  Centre  of  the  Delhi  University
 has  made  an  evaluation  of  the  performance
 of  the  high-yielding  varieties  of  seeds  ;

 (b)  if  so,  the  findings  of  the  survey  ;
 and

 (c)  the  steps  taken  thereon  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  to  (०),  An  assessment  of
 certain  aspects  of  the  implementation  of
 the  High  Yielding  Varieties  Programme  in
 respect  of  specified  varieties  of  seeds  has
 been  undertaken  by  the  Agro-Economic
 Research  Centre,  Delhi,  in  a  few  selected
 villages  in  the  districts  of  Aligarh  and
 Karnal  during  1966-67,  and  in  the  districts
 of  Amritsar,  Karnal  and  Saharanpur  since
 ‘1967-68.  According  to  these  Studies,  the
 performance  of  Mexican  Wheat  and  Hybrid
 Bajra  in  the  districts  covered  and  that  of
 TN.  !  Paddy  in  Karnal  (Kharif  1966)  and
 Saharanpur  (Kharif  967)  was  on  the  whole
 encouraging.  However,  the  performance
 of  hybrid  maize  in  Aligarh  (Kharif  966)
 and  TN.  |  paddy  in  Amritsar  (Kharif  967)
 was  not  up  to  the  mark.  The  performance
 of  the  high  yielding  varieties  of  seeds  is
 constantly  under  review  and  continuous
 efforts  are  being  made  to  evolve  and  pro-
 pagate  new  high  yielding  varieties  suitable
 for  different  areas.

 Delay  in  Installation  of  New  Telephone
 Connections  in  Dethi

 3373.  SHRIR.  K.  SINHA:  Will  the
 Minister  of  COMMUNICATIONS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  installa-
 tion  of  new  connections  and  shifting  of
 Itelephones  in  Delhi  has  been  taking  unduly
 ong  time  because  of  the  shortage  of  cables
 and  other  equipments  ;  and

 (b)  if  so,  the  steps  taken  to  avoid  the
 delay  ?

 THE.  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.K.  GUJRAL)  (a)  Yes  In
 certain  exchange  areas  tike  Jor  Bagh,
 shortage  of  cable  pairs  is  responsible  for
 delay  in  provision  of  new  telephone  con-
 nections  aad  shifting  of  telephones,  whereas
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 in  certain  other  exchanges  like  Tis  Hazari
 and  Delhi  Cantt.  new  connectiomss  cannot
 be  provided  and  telephones  cannot  be
 shifted  from  other  exchange  areas  to  these
 areas  due  to  shortage  of  exchange  capacity.
 In  certain  areas  however,  like  Karol  Bagh,
 Connaught  Place  and  Delhi  Gate,  no
 appreciable  delays  have  been  reported  in
 the  matter  of  provision  of  new  sanctioned
 connections  or  in  carrying  out  shifts  of
 telephones.
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 (b)  Efforts  are  being  continuously  made
 to  remove  shortages  by  providing  addi-
 tional  exchange  capacity  and  by  laying
 additional  cables  as  per  resources  available.
 It  is  proposed  to  expand  Ghaziabad,
 Faridabad,  Najafgarh,  Bhadarpur  and
 Cantt.  Exchanges  by  Febeurary,  969 .
 Some  capacity  of  Delhi  Gate  Exchange  is
 Proposed  to  be  transferred  in  February  ‘69
 to  Tis  Hazari  Exchange  for  providing  relief
 in  that  area.  Additional  cables  are  being
 Jaid  in  Jor  Bagh  Exchange  area  and  this  is
 expected  to  remove  considerably  the  cable
 shortage  in  this  area  by  March  1969.  New
 exchanges  are  under  installation  in  Janpath,
 Chanakayapuri  and  Okhla.  The  Exchanges
 at  Rajpath  and  Delhi  Gate  are  proposed  to
 be  expanded  in  969  by  2700  lines  and
 2000  lines  respectively.

 Annapoorna  Cafeteria,  New  Delhi
 3374.  SHRI  7२,  K.  SINHA:  Will  the

 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  erst-
 while  employees  of  the  Annapoorna
 Cafeteria,  which  was  closed  recently,  have
 started  a  Restaurant  with  their  owa  contri-
 bution  ;

 (b)  if  so,  whether  Government  have
 offered  them  financial  assistance  and  also
 premises  for  the  restaurant  at  a  reasonable
 reat  ;  and

 (c)  if  so,  the  details  of  the  assistance
 rendered  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Government  have  no
 information  about  the  starting  of  a  Rest-
 aurant  by  the  erstwhile  employees  of
 Annapoorna  Cafeteria.

 (b)  and  (c).  Do  not  arise.
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 Sugar  Mills  in  Bikar

 SHRI  SITARAM  KESRI  :
 SHRI  D.  N.  PATODIA  :
 SHRI  R.  R.  SINGH  DEO:
 SHRI  क्,  K.  SANGHI  :
 SHRI  MRITUNJAY

 PRASAD  :

 3375.

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ६

 (a)  whether  there  is  a  move  to  shift
 some  of  the  sugar  mills  situated  in  Bihar
 to  other  States  ;

 (b)  if  80,  to  which  states  and  the
 reasons  for  such  a  decision  ;  and

 (c)  whether  it  would  not
 affect  the  economy  of  Bihar  ?

 adversely

 THB  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  Three  sugar
 factories  (i)  Dalmianagar,  District  Shahabad
 (ii)  Warisaliganj,  District  Gaya  and  (iii)
 Siwan  (SKG),  District  Saran,  situated  in
 Bihar  have  applied  for  the  grant  of  licences
 for  shifting  to  suitable  sites  in  (i)  Mysore
 States  ;  (ii)  Andhra  Pradesh/Mysore,  and
 (iii)  Goa  respectively.  The  reasons
 advanced  for  the  proposed  shifting  are
 recurrent  losses  due  to  inadequate  cane
 supplies  and  inability  of  the  area  to  pro-
 duce  the  required  quanity  of  sugarcane.

 (c)  The  Government  of  Bihar  have  not
 favoured  the  shifting  of  the  sugar  factories
 at  Dalmianagar  and  Warisaliganj.  The
 State  Government  have,  however,  recom-
 mended  the  sugar  factory  at  Siwan  (SKG)
 on  certain  conditions.  The  State  Govern:
 ment  have  further  reported  that  this  factory
 has  undertaken  to  run  at  the  existing  site
 for  two  seasons  more  i.e.  1968-69  and
 1969-70.  Their  programme  for  shifting  bas,
 therefore,  to  be  treated  as  deferred  for  the
 moment.

 जम्मू  तथा  काइभोर  को  मेड़ों  शौर  बकरियों  की
 नस्ल  सुधारने  के  लिए  सहायता

 3376.  थी  कुसोक  बाकुला:  क्‍या  wre
 तथा  1. इ  मस्त्री  यह  बताने  की  कपा  करेंगे
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 कि  उनके  निर्यात  को  बढ़ाने  हेतु  जम्मू  तथा
 काएमीर  राज्य  को  बड़े  बालों  बाली  बकरियों
 तथा  भेड़ों  की  नस्ल  सुधारने  के  लिए  कितनी
 धनराशि  सहायता  के  रूप  में  दी  गयी  है  ?

 ere,  कृषि,  सांमुधायिक  जिकास  तथा
 सहकार  मम्बाखय  में  राज्य  मलती  (शी  भम्ता-
 साहिब  चिस्वे)  :  ष््धी  गई  जानकारी  इकट्ठटी  की
 जा  रही  है  धौर  यथा  शीघ्र  सभा  के  पटल  पर
 रख  दी  जायेगी  t

 लहास  में  ey  सिचाई  कार्य

 3377.  थी  कुदोक  बाकुला  :  कया  खास
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि
 जम्मू  तथा  काएमीर  राज्य  लहास  जिले  में
 लघु  सिंचाई  कार्यो  का  विकास  करने  के  उद्देष्य
 से  उस  राज्य  के  दूरस्थ  पहाड़ी  क्षत्रों  में  पानी
 की  नालियां  बनाने  के  लिए  भारत  सरकार  ते
 ब  तक  कितनी  प्रौर  क्‍या  सहायता  दी  है  ?

 wre,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  सन्त्रालय  में  wy  मंत्री  (भी  अस्ना-
 साहिब  हिस्वे)  :  (क)  मौजूदा  पद्धति  के  भ्रमुसार
 राज्य  सरकारों  को  केन्द्रीय  सहायता  विकास  के
 बड़े  शीर्षों  भर्षात्‌  गकषि  उत्पादन',  लघु  सिंचाई
 प्रादि  के  प्रस्तगंत  दी  जाती  है,  न  कि  योजना०
 वार  |  4-1967  से,  राज्य  सरकारों  को  लु
 सिचाई!  कार्यक्रम  के लिए  60  प्रतिशत  ऋण
 तथा  5  प्रतिशत  प्रनुदान  दिया  जा  सकता  है
 बचतें  कि  वादिक  समग्र  ब्यय  की  स्वीकृति
 प्राप्त  हो  जाए  ।  पानी  की  नालियों  को  बनाने  के
 लिए  सहायता  के  बारे  में  जहां  तक  ये  लघु
 सिंचाई  योजनाप्ों  के  एक  भाग  के  रुप  में  झाती
 हैं,  म्हं  लघु  सिंचाई  के  बढ़े  शीर्ष  में  शामिल
 किया  गया  है  जिसके  लिये  समग्र  रुप  से  राज्य
 को  केन्द्रीय  सहायता  निमुक्त  की  जाती  है  न
 कि  राज्य  के  किसी  विशेष  जिले  के  लिए  भलग
 से  सहायता  दी  या  सकती  है  |
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 'लहाख  में  डाक  धौर  तार  धर

 3378.  श्री  कुशोक  बाकुला  :  क्‍या  संचार
 मस्त्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  जम्मू  तथा  काइमीर  राज्य  के  सलहाख
 ज़िले  में  कितने  डाक-घर  भौर  तार-षर  हैं;
 _भौर

 ग)  वहां  पर  प्रतिरिक्त  ड|क-धर  भोर

 'तारघर  बनाने  की  योजना  का  ज्यौरा  क्‍या

 है?

 संसद-कार्य  विभाग  तथा  संचार  विभाग  में
 राज्य  सन्तरी  (जी  fo  कु०  गुजराल) ;  (क)
 डाकधर  48

 ऐसे  डाकघर  जिनमें  तार  के  लिए  सुविधाएं
 मौजूद  3

 (ख)  1668-69,  के  दौरान  वारू  और  भारत-
 तिब्बत  सीमा  पुलिस  चौकी  पर  नये  डाकचर
 खोले  जाने  की  संभावना  है।  किसी  भी  नये
 स्थान  के  लिए  तार  सुविधाप्रों  के  विस्तार  का
 कोई  प्रस्ताव  नहीं  हैं।  चोथी  योजना  की  श्रवधि
 के  दौरान  डाक  व  तार  सुविधाओ्रों  के  विस्तार
 के  प्रस्तावों  को  शभी  प्रन्तिम  रूप  दिया  जाना
 है  V

 Heip  for  the  Blind  ia  lodia

 3379.  SHRIMATI  ILA  PALCHAUD-
 HURI:  Will  the  Minister  of  SOCIAL
 WELFARE  be  pleased  to  state  3

 (a)  whether  Government  of  India’s
 attention  has  been  drawn  to  a  news  report
 published  in  the  Calcutta  issue  of  Amrita
 Bazar  Patrika  dated  the  3rd  October,  968
 that  an  Umbrella  factory  in  Addis  Ababa
 (Bthiopia)  is  entirely  manned  by  blind
 workers  ;  and

 (b)  if  so,  whether  Government  of  India
 propose  to  get  details  of  the  factory  aad
 the  manner  in  which  the  biindman  work
 there  with  a  view  to  help  the  blindmen  in
 India  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARB
 DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  and  (०).  Yes,  Sir,  Necessary  details  of
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 the  project  have  been  requested  through
 the  Imperial  Ethiopian  Emabssy  in  New
 Delhi.

 Rehabilitation  Centres  for  Miners

 3380.  SHRIMATI  ILA  PALCHAUDHA-
 RY  :  Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  rehabilitation  Centres
 for  miners  with  their  location  opened  so
 far  in  India  ;

 (b)  the  details  of  facilities  which  these
 centres  provide  for  the  benefit  of  the
 miners  ;

 (c)  the  approximate  number  of  miners
 to  be  benefited  by  these  centres  :  and

 (d)  the  number  and  places  where  such
 centres  are  likely  to  be  established  in
 future  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)
 Under  the  Mica  Mines  Labour  Welfare
 Fund,  one  Rehabilitation  Centre  exist  at
 Tisri  in  Bihar.  Under  the  Coal  Mines
 Labour  Welfare  Fund,  no  indepondent
 Rehabilitation  Centre  has  so  far  been
 opened.  Two  Small  Rehabilitation  Centres
 attached  to  the  Central  Hospitals  at  Dhan-
 bad  and  Asansol,  however,  are  function-
 ing.

 (b)  Facilities  of  tailoring  and  basket
 making  exist  at  the  Centre  at  Tisri.  The
 Centres  attached  to  the  Central  Hospitals
 at  Dhanbad  and  Asanso!  provide  treatmeat
 facilities  like  active  exercises,  infrared  and
 Ultraviolet  rays,  electrical  stimulation,
 massage,  paraffin  bath  and  exercises,  radi-
 um  heat  bath  and  also  occupational
 therapy.

 (c)  At  the  Centre  at  Tisri,  about  48
 miners,  and  at  the  Centres  attached  to  the
 two  Ceatral  Hospitals,  about  8,000  patients,
 are  benefitted  every  year.

 (d)  Three  Rehalibltation  Centres,  one
 each  at  Tisri  ia  Bihar,  at  Sidhabari  io
 West  Bengal  and  at  Chhindwara  in  Madhya
 Pradesh  ate  proposed  to  be  established,
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 बनस्पति  के  मूल्य

 338l.  शी  वाल्मीकि  चौधरों  :

 भी  रामाजतार  शास्त्री  :

 क्या  area  तथा  कृषि  मन्त्री  यह  बताने
 की  कृपा  करंगे  कि  :

 (क)  पिछले  तीन  महीनों  में  वनस्पति  घी
 के  मूल्यों  में  कितनी  बार  वृद्धि  की  गई  भौर  इस
 के  कारण  क्‍या  हैं  |

 (ख)  क्‍या  दिल्‍ली  के  बाजार  में  वनस्पति
 घी  की  कमी  है  शौर  यदि  नहीं,  तो  वनस्पति  घो
 को  राहन  कार्ड  पर  बेचे  जाने  के  कया  कारण  हैं;

 (ग)  क्या  यह  सच  है  कि  इस  समय
 बाजार  में  केवल  रथ,  पनघट  तथा  नम्बर  एक
 वनस्पति  उपलब्ध  है  प्रौर  डालडा  उपलब्ध  नहीं
 है  द्रौर  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 झौर

 (घ)  तीन  महीने  पहले  के  मूल्यों  की

 तुलना  में  इस  समय  के  मूल्य  कितने  प्रतिशत
 अधिक  है  ?

 ara,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  भमत्रालय  सें  राज्य  मस्ती  (भो  प्स्ता-

 साहिब  दिदे)  :  (क)  गत  तीन  महीनों  में

 एक  या  प्रधिक  जोनों  में  वनस्पति  के  मूल्यों  में
 जितनी  बार  किए  गये  संशोधन  भौर  मूल्यों  में
 किस  हद  तक  ज॑सी  भी  स्थिति  हो  प्रत्येक  बार
 की  गई  वृद्धि  भ्रथवा  कमी  बताने  वाला  एक
 विवरण  सभा  पटल  पर  रखा  गया  है।  [पुस्स-
 कालय  में  रखा  गया  है।  [देखिये  t
 LT-2542;68]

 (स्व)  भौर  (ग).  दिल्‍ली  में  वनस्पति  थी
 की  कमी  नहीं  है।  जब  दिल्ली  में  वनस्पति  भी
 की  कमी  अनुमव की  जा  रही  थी  तब  दिल्ली
 प्रक्ासन  ने  राशन  कार्डों  पर  वनस्पति  की  बिक़ी
 की  जो  प्रणाली  लागू  की  थी  उसे  फिलहाल  तो

 एहतायती  उपाय  के  रूप  में  जारी  रखा  जा  रहा
 है  लेकिन  उस  में  उदार्ता  बरती  जाती  है  t

 (घ)  उत्तरी  दक्षिल्ी,  पूर्वी  शौर  परिचमी
 जोनों  में  मौजूदा  मूल्य  तीन  महीने  परब  चल  रहे
 मूल्यों  की  पेक्षा  क्रमशः  0.8  प्रतिशत,  28.2
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 प्रतिशत,  8.6  प्रतिशत  शौर  25.7  प्रतिशत
 भ्रधिक  है  |

 Paradoxical  Situation  in  Fertiliser
 Market

 3382.  SHRID.N.  PATODIA:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  near
 paradoxical  situation  now  prevails  in  the
 fertiliser  market  where  the  farmers  are
 complaining  of  non-availabillty  of  fertiliser
 while  the  fertiliser  companies  are  finding  it
 difficult  to  sell  their  produce  ;

 (b)  whether  it  is  also  a  fact  that  during the  last  two  months  some  of  the  fertiliser
 companies  were  compelled  to  cut  down  or
 suspend  their  production  because  of  the
 non-saleability  of  their  product  ;

 (c)  whether  the  producing  companies
 have  blamed  Government  for  the  uncer-
 tain  policies  adopted  with  regard  to  the
 import  of  fertilisers  ;  and

 (d)  if  so,  what  is  Government's  reaction
 in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Government  have  not
 received  any  complaint  that  fertilisers  have
 not  been  made  available  to  the  farmers.
 There  has  also  not  been  accumulation  of
 stocks  with  those  manufacturers  who  have
 organised  thelr  promotion  and  marketing
 efforts  efficiently.  ह (३  is  often  the  lacke  of
 marketing  sense  and  an  anxiety  to  make  the
 maximum  profit  out  of  the  deal  which
 has  resulted  in  some  factories  accumulating
 stocks.

 (b)  द  is  a  fact  that  some  superphos-
 phate  factories  were  closed  down  due  to
 their  Inability  to  sell  ther  output  on  account
 of  inefficient  promotional  and  marketing
 efforts.

 (c)  Some  superphosph.  prod  8
 have  complained  against  import  of  Di-am-
 monium  phosphate.

 (d)  Goveroment  hat  adjusted  the  im-
 port  programme  of  Di-ammonium  Phos-
 phate  very  early  in  this  year,  and  advised
 the  indige  superphosphate  manufac-
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 turers  to  follow  progressive  marketing  pria-
 ciples,

 Supply  of  Foodgrains  to  States

 3383.  SHRI  INDRAJIT  GUPTA  :
 SHRI  D.  B.  RAJU  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  supply  of  foodgrains  to
 States  has  been  reduced  since  August,
 968  ;

 (b)  if  60,  the  reasons  therefor  ;  and
 (c)  when  the  cut  in  the  supply  is  ex-

 pected  to  be  restored  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Allotments  of  foodgrains
 from  the  Central  Poo!  to  the  various  States
 vary  trom  month  to  month  and  are  made
 on  the  basis  of  the  overall  availability  with
 the  Centre  and  the  requirements  of  each
 State  during  each  month.  It  would  pot  be
 correct  to  say  that  there  has  been  a  general
 reduction  in  the  allotments  to  the  States
 from  Central  Pool  since  August,  1968.

 (b)  and  (c).  Do  not  arise.

 Supply  of  Fertilizers  to  Farmers

 3384.  SHRI  HIMATSINGKA  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  NATHU  RAM

 AHIRWAR  :
 Will  the  Miaister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  whether  at  a  meeting  of  the  agricul-

 tural  officers  from  Centre  and  the  States
 held  in  October  this  yeur  in  New  Delhi,
 some  arrangements  for  supply  of  fertilizers
 to  farmers  for  the  Rabi  season  have  been
 finalised  ;

 (b)  if  so,  the  broad  outlines  of  these
 arrangements  ;

 (0)  the  total  amount  of  fertilizers  of
 different  types  to  be  made  available  to  each
 State  and  Union  Territory  for  the  rabi
 agason  this  year  ;  and
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 (9)  what  will  be  the  per  acre  availabi-
 lity  of  fertilizers  in  each  State  for  the  said
 season  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No  meeting  was  held  be-
 tween  the  officers  of  the  State  Governments
 and  the  Centre  in  New  Delhi  during  the
 month  of  October,  1968,  on  fertiliser  distri-
 bution.

 (b)  Does  not  arise.
 (c)  A.  statement  giving  the  requisite

 information  in  Annexure-I  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—  2543/68).

 (d)  A  statement  giving  the  requisite  in-
 formation  in  Annexure-Il  is  taid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT  (2543/68).

 Supply  of  Foodgrains  to  West  Bengal

 3385.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  total  quantity  of  cereals  in  tonnes
 showing  separately  rice  and  wheat  supplied
 by  the  Central  Government  to  West  Bengal
 month  by  month  from  January  to  Septem-
 ber,  967  and  from  January  to  September,
 968  ;  and

 (b)  total  quantity  of  rice  imported  from
 Nepal  to  West  Bengal  through  the  normal
 trade  chaonel  during  the  first  nine  months
 of  968  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  quantities  of  cereals
 supplied  or  despatched  to  West  Bengal  from
 the  Central  pool  or  aa  State  to  State  basis
 from  surplus  States  against  Central  alloca-
 tlons  during  the  periods  January  to  Sep-
 tember,  967  and  January  to  September,
 were  as  under  :
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 (Qty.  in  '000  tannes)
 3967  4968

 Month  Rice  Wheat  Other  Total  Rice  Wheat  Other  Total
 Cereals  Cereals  Cereals  Cereals

 January  13  33h  6.2  66.4  3.5  3.9  0.2  56
 February  7.2  82.7  99.9  MAL  83.9  8.9  36.9

 March  27.2  87.i  =  14.3  40.8  67.6  23.3  #3I.7

 April  8.6  63.9  82.5  2.8  101.6  4.I  28.5
 May  $.4  59.7  65.I  5.4  28.8  6.7  40.9
 June  9.4  82:3  4.6  96.3  48  09.6  0.9  35.3

 July  7.0  94.5  7.  I09.3  8.4  103,2,  3.8  35.4
 August  4.5  00.I  6.l  20.7  3.3  50.3  4.7  55.3

 September  8.8  92.7  5.8  107.3  24.5  29.4  539

 Total  121.2  7!6.I  24.5  86I.8  95.6  948.3  89.6  233.5

 (b)  About  40,000  tonnes.

 Sinking  of  Tube-Wells  in  West  Bengal

 3386.  SHRI  JYOTIRMOY  BASU:
 Wil  the  Minister  ef  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  total  number  of  tube-wells  for
 irrigation  purpose  sunk  in  West  Bengal  up
 to  date  ;

 (by)  total  expenditure  incurred  in  con-
 nection  with  the  same  ;

 (०)  total  irrigation  potential  created  ;
 (d)  actual  amount  of  land  in  acres

 benefited  ;
 (९)  how  many  of  the  tube-welts  are“in

 working  conditions  and  how  may  are  ac-
 tually  working  ;  and:

 (f)  how  many  of  them  are  oat  of  osder
 at  the  moment  ?

 THE  MIMISTBR  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  1548  Nos.  State  Tube-

 welts.  *
 (७)  Rs,  £460,78(820—incesstd  9  upto

 the  financial  year  1967-68).
 (c)  1,63,600,  acres.
 ह अ  328,00D-acem.
 (०)  250  फेक  ase  im  waskiag  eopdinien,

 Out  of  which  I!58  Nos.  are  actually  work-
 ing.

 (f)  92  Nos.

 Sinking  of  Shallow  Tube-Welle  fer  Irrigation
 in  West  Bengal

 3387.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  the  West  Bengal  Govern:
 ment  Nave  decided  to  siak  shallow  tube-
 wells  for  irrigation  purpose  ;

 State  Government
 consulted  the  experts  of  the  Geological
 Survey  of  India  before  deciding  to  sink
 shallow  tube-wells;  if  not,  the  reasons
 thereof  ;

 (c)  how  many  shallow  tube-wells  have
 been  sunk  in  West  Benga!  upto  date  ;

 (७)  the  number  of  tube-wells  sunk  in
 each  District  of  the  State  ;

 (e)  the  amount  of  area  in  acres
 benefited  district  by  district  ;

 (f)  how  many  of  the  shallow  tebe-wells
 are  in  working  condition  aad:  how  msny
 are  actually  working  ;  and

 (डो.  bow  many  ave  remaining  out  of
 order  at-the  moment  7

 (b)  whether  the
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHR!  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.

 (b)  Not  at  the  initial  stage.  Shallow
 Tube-well  scheme  has  been  taken  up  as  one
 of  the  small  Irrigation  schemes  in  West
 Bengal  since  the  Third  Five  Year  Plan.  As  the
 number  of  such  tubewells  was  expected  to
 be  very  small  in  each  district  it  was  not
 considered  necessary  by  the  State  Govern-
 ment  to  consult  the  experts  of  the  Geologi-
 cal  Survey  of  India  at  that  stage.  How-
 ever,  in  view  of  a  subsequent  decision  taken
 by  the  State  Government  to  sink  shallow
 tubewells  extensively  in  the  State,  the  views
 of  the  Geological  Survey  of  India  were
 obtained.

 (c)  (Four  thousand  three  hundred  and
 seventy-eight)  4,378  such  tubewells  are
 reported  to  have  been  sunk  in  the  State
 upto  date.

 (d)  District-wise  break-up  is  as  under  :
 (i)  Nadia  845  Nos.

 (ii)  Bankura  wy
 (iii)  West  Dinajpur  376  oy
 (iv)  Cooch  Behar  84C(«,

 (v)  Murshidabad  350  oe
 (vi)  Midnoapur  28  SC,

 (vii)  Birbhum  342  Oy
 (viii)  Burdwan  1246,

 (ix)  24-Parganas  649  oe
 (x)  Malda  49  a

 (xi)  Hooghly  54  SC,
 (xii)  Howrah  3  #

 (xiii)  Jalpaiguri  Nil
 (xiv)  Darjeeling  Nil
 (xv)  Purulia  Nil

 Total

 (e)  District-wise  break-up  of  area  bene-
 fited  is  given  below  :

 (i)  Nadia  3,173,  acres.
 (ii)  Bankura  ३0  ,,

 (iil)  West  Dinajpur  1,553  mn
 (iv)  Cooch  Behar  137  oe
 (v)  Murshidabad  ‘1,426  on

 (vi)  Midoapur  1,276  ,,
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 (vii)  Birbhum.  3,4I5  oe
 (viii)  Burdwan  2,440

 (ix)  24-Parganas  2,079  ,,
 10१६  Malda  504  oe

 (xi)  Hooghly  2,310
 (xii)  Howrah  30  oe

 (xiii)  Jalpaiguri  Nil
 (xiv)  Darjeeling  Nil
 (xv)  Purulia  Nil

 Total...  18,653,

 (f)  Four  thousand  and  fifty  four  (4,054)
 shallow  tubewells  are  in  working  condi-
 tion  and  three  thousand  two  hundred  and
 twenty  one  (3,22l)  are  actually  working.

 (g)  Three  hundred  and  twenty  four
 (324)  shallow  tubewells  are  out  of  order,

 केन्द्रीय  सरकार  के  निमष्चराधीन

 चरागाहें

 3388.  श्री  भागेदबर  दिवेदी  :  कया
 खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  नियन्त्रणाधीन
 चरागाहें  कहां-कहां  स्थित  हैं  उनमें  से  प्रत्येक

 चरागाह  का  क्षेत्र  कितना  है  भौर  वहां  पर  पशु
 चराने  के  बारे  में  दी  गई  सुविधाशों  का  ब्यौरा
 क्या  है;  भौर

 (ख)  चौथी  पंचवर्षीय  योजना  में  केन्द्रीय
 स्‍तर  पर  कितनी  नई  चरागाहों  की  व्यवस्था  की
 जा  रही  है  भौर  उन्हें  कहां-कहां  स्थित  करने  का
 प्रस्ताव  है  भौर  उनमें  से  प्रत्येक  का  कितना  क्षेत्र
 होगा  ?

 ere,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  अस्ालय  में  राज्य  मंत्री  (भो  ना-
 साहिब  हिन्‍वे) :  (क)  केन्द्रीय  सरकार  के
 नियश्त्रणाथीन  कोई  चरागाह  नहीं  है  1

 (ल)  केम्द्रीय  स्तर  पर  नई  चरागाहों  की
 व्यवस्था  करने  का  कोई  भ्रस्ताव  नहीं  है  t
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 Strikes,  Lock-onts  and  Closures
 in  West  Bengal

 3389.  SHRI  JYOTIRMOY  BASU  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  number  of  strikes,  lock-outs  and
 closures  in  West  Bengal  from  the  2lst
 February,  1967  to  Sth  October,  968  ;

 (b)  the  number  of  units  affected  and
 the  number  of  persons  affected  due  to
 strike,  lock-outs  and  closures  ;

 (c)  the  units  which  are  still  closed  and
 the  total  number  of  workers  and  other  em-
 ployees  in  these  units  ;  and

 (d)  names  of  the  large  units  and  the
 number  of  persons  employed  in  each  of
 them  which  remain  closed  so  far  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)
 to  (d).  A  statement  is  laid  09  the  Table
 of  the  House.
 LT-2544/68).

 कृषि  विकास  बंर

 3300.  श्री  बाल्मीकि  चौधरी  :  क्‍या
 खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  कृषि  विकास के  क्षेत्र  में  सामु-
 दायिक  विकास  खण्डों  के  झस फल  हो  जाने  के
 फलस्वरूप  इन  के  स्थान  पर  कृषि  विकास  खण्ड
 स्थापित  किये  जाने  के  बारे  में  सरकार  को  कोई
 सुझाव  प्राप्त  हुभा  है  ?

 (ख)  यदि  हां,  तो  कृषि  विकास  खण्डों  की
 स्थापना  के  बारे  में  सरकार  की  प्रतिक्रिया
 क्‍या  है?

 खास,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  भन्‍्त्रालय  में  राज्य  मस्ती  (भी  एम०  एस  ०

 गुनपदस्थामी)  :  (क)  सरकार  को  ऐसा  कोई

 सुमाव  प्राप्त  नहीं  हुभा  है  धौर  सरकार  इस
 बात  से  सहमत  नहीं  है  कि  कृषि  उत्पादन  के
 क्षत्र  में  सामुदायिक  विकास  wee  प्रसफल  रहे
 हैं।

 (@)  श्रदन  नहीं  उठता
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 Introduction  of  Sorting  Machines  to
 Postal  Department

 3391,  SHRI  GADILINGANA
 GOWD:

 SHRI  D.  N.  PATODIA  :
 SHRI  D.  C.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 SHRI  ८.  CHITTYBABU  :

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  introduce  sorting  machine
 in  the  Postal  Department  ;  and

 (b)  if  so,  when  and  the  places  where
 they  are  proposed  to  be  installed  the
 sources  from  where  these  machines  are  to
 be  obtained  and  their  capacity  and  costs  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  This  is  still
 under  examination.

 (b)  Does  not  arise.

 Logs  in  Post  Offices  in  Rural  Areas

 3392.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Post
 Offices  established  in  rural  areas  run  in
 considerable  losses  ;

 (b)  if  so,  whether  the  possibility  of  uti-
 lizing  Extra  Departmental  Agents  like
 school  teachers  to  work  in  such  Post  Offices
 on  a  partetime  basis  in  the  initial  stages was  explored  ;  and

 (c)  if  so,  the  results  achieved  and  steps Proposed  to  be  taken  to  effect  economy  on
 this  account  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 ‘AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  ह  GUJRAL):  (a)  to  (cy.  A
 Statement  is  laid  on  the  Table  of  the
 Sabha.

 STATEMENT
 It  is  the  policy  of  the  Government  of

 India  to  provide  Post  Offices  in  rural  areas
 even  by  incurring  losses  up  to  certain  pres- दिक्:  limits.
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 An  experimental  Post  Office  opened  in
 rural  areas  is  generally  given  the  status  of
 an  Extra  Departmental  Branch  Office  and
 is  under  the  charge  of  a  part-time  agent
 called  Extra  Departmental  Agent.  Extra
 Departmental  Agents  are  also  employed  for
 the  conveyance  and  delivery  of  mails.  The
 Posts  of  Extra  Departmental  Postmasters
 are  filled  up  by  candidates  who  have  inde-
 pendent  source  of  income.  In  making
 appointments  to  these  posts,  preference
 is  given  to  pensioners,  school  teachers,
 shopkeepers  and  agriculturists.

 In  spite  of  the  fact  that  Post  Offices
 in  rural  areas  are  mostly  manned  by  Extra
 Departmental  Agents,  the  loss  in  running
 the  Post  Offices  persist  because  of  the
 policy  of  the  Government  to  open  more
 post  offices  in  rural  areas  by  incurring  losses
 within  oertain  limits  and  also  due  to  in-
 Crease  in  the  wages  of  the  Extra  Depart-
 mental  Agents.  The  financial  working  of
 experimental  post  offices  is  reviewed  every
 year  with  a  view  to  effecting  economies
 in  establishment  and  deciding  their  conti-
 nuance.  In  specific  cases,  the  loss  is  also
 made  good  partly  or  wholly  by  recovering
 non-returnable  contribution  from  interested
 parties  or  State  Governments.  Financial
 safeguards  also  exist  to  ensure  that  there
 is  no  undue  loss  on  the  offices  made  perma-
 nent.  A  maximum  trial  period  of  10  years
 fs  also  fixed  for  experimental  post  offices
 in  rural  areas.  Extra  departmental  post
 offices  are  upgraded  into  departmental  post
 offices  only  if  they  fulfil  the  departmental
 standards  regarding  minimum  work  hours
 and  Gnancial  limits  of  loss.

 Increase  in  Expenditure  on  P  &  T
 during  Third  Plan  Period

 3398.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state

 (6)  whether  ॥ ल  ह! उ  a  fact  tnat  there  has
 been  rise  in  the  percemtage  of  expenditure
 as  compared  to  the  revenue  during  the
 Third  Plan  period  in  all  the  Branches  of
 the  posts  and  Telegraphs  Department  ;

 (b)  If  so,  the  reasons  therefor  ;
 (c)  whether  amy  steps  ave  prepesed  to
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  Yes,  except
 in  the  Radio  branch.

 (b)  The  expenditure  of  the  department
 on  the  allowances  admissible  to  employees
 particularly  dearness  allowance,  overtime
 allowance,  children’s  educational  allowaace
 and  medical  reimbursements  and  on  the
 rents  and  other  contingent  charges,  has
 been  rising  at  a  fast  rate.

 (c)  Yes.
 (d)  Measures  for  controlling  the  num-

 bers  of  staff,  for  rationalising  the  working
 procedures  and  for  raising  additional  re-
 sources  have  becn  constantly  under  s  udy—
 with  the  help  of  the  newly  set  up  Effitciency
 Bureau  and  the  Costing  and  Work  Study
 Units.  The  Tariffs  Enquiry  Committee  ,has
 recommended  principles  for  regulat  ng
 tariffs.  Rates  for  postal  services  and  tcle-
 grams  were  revised  recently.  Tariffs  for
 telephone  and  other  telegraph  services  are
 at  present  under  review.

 Science  of  Philately

 3394.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  science
 of  philately  bas  not  been  effectively  pressed
 into  service  by  the  Posts  aod  Telegraphs
 Department  to  augment  its  revenues  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  whether  it  is  also  a  fact  that  if

 philately  is  given  due  importance  our  cous-
 try  would  earn  substantial  foreign  exchange;
 and

 (d)  if  so,  the  various  steps  being  taken
 to  this  effect  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  L  K.  GUJRAL):  (a)  Na.

 (b)  Dogs  not  arise.
 (०)  and  (d).  There  t  scope  to  caro

 more  foreign  exchange  by  the  sale  of  Indian

 he  talon  to  reduce  the  financiel  burdes
 dusing,  the  Fourth  Five  Year  Pian.;  aad

 (७)  ह 4  80,  the  details  thereof 7

 a.  Muiti-col  print-
 ing  equipment  is  likely  to  be  installed
 shortly  in  the  Security  Printing  Press,  Nasik.
 Multi-colour  stamps  thus  primed  will  be
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 more  attractive  and  will  bring  in  moro
 foreign  exchange.  Efforts  are  atso  afoot
 further  to  strengthern  the  promotional  and
 marketing  activities  in  respect  of  Iadian
 postage  stamps  and  it  is  expected  that  the
 foreign  exchange  earnings  will  go  up  con-
 siderably  when  these  arrangements  are
 finalised.

 प्रल्छालदा  (इटावा)  &  विकट
 अजझोकपुरी  सहकारो  फार्म

 96  श्री  राम  गोपाल  शालवाले  :  क्‍या
 साथ  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  जून  1950  से  952  ध्रौर  2956
 से  3967  तक  भ्रच्छालदा  (इटावा)  के  निकट
 अशोकपुरी  सहकारी  फामं  स्थापित  करने  के
 माम  पर  विभिन्‍न  सरकारी  विभागों  से  कितना
 ऋणा  लिया  गया  ;

 (ख)  उन  पभ्रधिकारियों  के  माम  भौर  पते
 क्या  हैं  जिन्होंने  ऋए  लिया  ध्रौर  इसका  प्रयोग
 किस  प्रयोमन  के  लिये  किया  गया  था  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  यह  ऋण

 भ्रशोकपुरी  सहकारी  फामं के  सब  सदस्यों  से

 गैर-कानूनी  तरीके  से  वसूल  किया  गया  था;
 झौर

 (घ)  क्‍या  सरकार  का  विचार  भूतपूर्व
 जिला  भ्रधिकारियों  से  इस  गैर-कानूनो  ऋण  की

 पूरी  राक्षि  वसूल  करने  का  भौर  इसे  सम्बन्धित
 सदस्यों  को  वापिस  लौटाने  का  है  ?

 बाश,  कृषि,  साशुदायिक  थिकास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्री  (भी  एम०
 एस०  गुरुपदस्थामी)  :  (क)  से  (घ).  जानकारी
 एकन्र  की  जा  रही  है  भ्रौर  सभा-पटल  पर  रल
 दी  जायेगी  ।

 Appotatment  of  Experts  for  Estimat-
 lag  the  Crop  Prospects

 SHRI  SITARAM  KESRI  :
 SHRI  GADILINGANA

 GOWD:
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  whether  Government  have  decided

 3397.
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 to  appoint  a  high-powered  panel  of  experts
 to  estimate  crop  prospects  ;  and

 (b)  ff  80,  the  terms  and  functions  of
 the  panel  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No  such  decision  has
 becn  taken  by  the  Government.

 (b)  Does  not  arise.

 Satellite  Communications

 3398.  SHRI  SITARAM  KESRI  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  the  progress  on  the  work  of  the
 Satellite  Communication  Centres  at  Arvi
 near  Poona  and  Bombay  ;  and

 (b)  the  probable  time  whea  the  Satel-
 lite  Communication  system  would  be  put
 into  use  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  Arvi:  Con-
 struction  of  the  main  technical  buildings
 has  started.  Work  on  antenna  foundation
 is  in  progress.  Construction  of  Staff
 Quarters  is  nearing  completion.

 Orders  have  been  placed  on
 firms  for  :

 (i)  Mechanical  parts  required  for  the
 fabrication  of  the  97  ft.  diameter
 steerable  antenna.

 (it)  Major  Part  of  the  Multipiex  equip-
 ment.

 (lii)  Standby  Generating  Sets.
 Transmit  and  Receive  chains,  Micro-

 wave  link  equipments  and  ancilliaries  ordere
 ed  on  RCA  Victor  Company  of  Canada  are
 expected  to  be  shipped  from  Canada  is
 February,  1969.

 Bombay:  The  super  structure  of  the
 7  stosey  building  at  Bombay  has  been
 completed  upto  the  Ith  Floor,

 Contracts  for  the  airconditioning  of
 the  buildiog  and  the  provision  of  lifts  have
 been  awarded.

 Orders  for  supply  of  the  telepbone/
 telex  switching  equipment  and  ancililarigs

 Indian
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 are  being  placed  on  Indian  Telephone  In-
 dustries  Limited,  Bangalore.

 (b)  The  Earth  Station  is  expected  to
 become  operational  by  the  end  of  October,
 1969,

 Nationalisation  of  Jute  Industry

 3399.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  the  Study  Group  of  the
 National  Labour  Commission  for  Jute  has
 disfavoured  the  nationalisation  of  the  Jute
 Industry  ;  and

 (b)  whetber  Government  have  accepted
 the  recommendations  of  the  Study  Group  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)
 and  (b).  The  Government  understand  that
 the  Study  Group  for  Jute  has  submitted  its
 report  to  the  National  Commission  on
 Labour.  The  Government  are  not  seized
 of  this  matter  now  and  are  awaiting  the
 recommendations  of  the  National  Commis-
 sion.

 Murrah  Buffaro  farm  at  Alamadi  Near
 Madras

 3400.  SHRI  G.  KUCHELAR:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  the  Madras  Government
 have  offered  1,000,  acres  of  land  for  setting
 up  a  farm  for  breeding  of  Murrah  buffaloes
 at  Alamadi  near  Madras  ;  and

 (b)  if  so,  Government's  decision  on  the
 offer  of  land  ?

 THE  MINISTER  GF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.  The  Madras
 Government  have  offered  1133.40,  acres  of
 land  at  Alamadi  for  the  establishment  of
 Murrah  buffalo  farm.

 (b)  The  matter  is  under  consideration.

 Servey  of  Phalban!  District  in  Orissa  for
 Rehabilitation  of  Refagces

 3401.  SARI  A.  DIPA:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  it  Is  a  fact  that  in  the  year
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 965  Dandakaranya  Authority  conducted  a
 survey  of  Phulbani  District  (Orissa)  for
 the  rehabilitation  of  refugees  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  action  taken  by  Government

 thereon  ;  and
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 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MIHISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 D.  R.  CHAVAN):  (a)  Yes.

 (b)  The  survey  of  the  area  indicated
 an  availibility  of  about  62,000  acres  of  land
 in  Balliguda  and  Boudh  Sub-Divisions  in
 Phulbani  District  suitable  for  develop-
 ment.

 (०)  and  (d).  In  June,  1966,  it  was  sug-
 gested  to  the  State  Government  that,  pend-
 ing  finalisation  of  other  details,  the  Depart-
 ment  of  Rehabilitation  might  commence
 land  reclamation  operations  in  the  area.
 The  State  Government  did  not  agree  to
 the  proposal  and  felt  that  preparation  of  a
 Master  Plan  of  Development  was  _neces-
 sary  before  taking  up  any  development
 work  in  Phulbani  District.  This  was
 agreed  to  and  the  State  Government  was

 equested  to  prepare  a  Master  Plan.  A
 Master  Plan  of  development  was  received
 from  the  State  Government  in  February,
 968  which  was  found  deficient  in  certain
 essential  details.  The  State  Government
 was  requested  to  submit  a  revised  plan
 which  is  still  awaited  from  them.

 Bamper  Aman  Paddy  Crop  in  West
 Bengal

 3402  SARI  5.  5  KOTHARI:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  is  a
 bumper  Aman  paddy  crop  in  the  West
 Bengal  this  season  in  areas  not  affected  by
 floods  ;

 (b)  if  so,  what  is  the  estimated  Ppro- duction  ;
 (c)  the  estimate  of  damage  to  crops  by floods  ;
 (d)  deficit  in  rice  estimated  for  West

 Bengal  during  the  next  year  ;  and
 (e)  how  Government  propose  to  mee

 such  deficit  ?  i
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  According  to  present  indi-
 cations,  the  prospects  of  Aman  paddy  crop
 in  West  Bengal  are  considered  to  be  excel-
 lent  and  sizeable  increase  in  production  is
 anticspated  during  968.69  compared  to  the
 fast  year.

 (b)  Final  Production  Estimates  of  Aman
 Paddy  crop  in  West  Bengal  during  1968-69
 are  due  to  become  available  by  the  end  of
 February,  ‘1969,

 (c)  Estimates  of  damage  by  floods  in
 terms  of  production  of  rice  are  not  availa-
 ble.

 (d)  In  the  absence  of  estimates  of  pro-
 duction  and  eonsumption,  it  is  not  possible
 to  indicate  an  estimate  of  the  deficit  of  rice
 for  West  Bengal.

 (e)  No  indication  has  yet  been  received
 from  the  State  Government  as  to  the  ex-
 tent  of  assistance  they  will  required  from
 the  Centre.

 Manufacture  of  Protein  Food

 3403.  SHRI  0.  N.  SATODIA:
 SHRI  R.  K.  AMIN:
 SHRI  SITARAM  KESRI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Food
 Corporation  of  India  propose  to  enter  the
 protein  food  manufacturing  industry  ina
 big  way  ;

 (b)  if  so,  what  are  the  details  of  the
 plan  drawo  up  in  this  regard  ;  and

 (c)  whether  the  Corporation  bas  also
 plans  to  enter  foto  agricultural  operations
 also  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 CO-OPBRATION  (SHRI  ANNASAHIB
 SHINDB)  s  (a)  and  (b).  The  Food  Cor-
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 Production  of  Khandsari

 3404.  SHRI  BISHWANATH  ROY!
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have  an  idea
 about  the  production  of  Khandsari  in  the
 season  of  ‘1967-68  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b)..  It  is  estimated
 that  2.5  lakh  tonnes  of  Khandsari  was  pro-
 duced  in  ‘1967-68.

 Bonus  for  Food  Parchases  in  States

 3405.  SHRI  HEM  RAJ:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  the  amount  of  bonus
 that  was  given  to  different  States  and
 Union  Territories  for  the  purchase  of  food-
 grains  for  the  Central  Pool  duriog  the
 years  ‘1966-67,  ‘1967-68  and  1968-69,  state-
 wise  and  Union  Territory-wise  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DBVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  A  statement  giving  the  amounts
 of  incentive  bonus  paid  by  Government  of
 India  to  the  different  States  for  supply  of
 foodgrains  to  the  Central  Pool  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—2545/68).

 Deliberations  of  Tribal  Conference  at
 Jagdalpur  (Madbya  Pradesh)

 3406.  SHRI  D.  V.  SINGH!  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  state  :

 (a)  whether  the  Government's  attention
 has  been  drawn  to  the  deliberations  of  the
 Tribal  Conference  which  had  a  three-day
 session  at  Jagdalpur  (Madhya  Pradesh)  in
 the  Fourth  week  of  October,  1968,  under

 poration  of  India  are  at  p  ploring
 the  possibilities  of  producting  a  high  pro-
 tein  food  but  no  fiaal  decision  has  so  far
 been  taken.

 (s)  No,  Sir.

 the  pices  of  the  Baster  Kisan  Sabha;
 (b)  if  so,  what  specific  observations

 about  the  difficulties,  sufferings  and  pro-
 blems  of  the  tribals  in  Iodia  in  general  and
 in  Madhya  Pradesh  in  particular,  were
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 made  and  what  suggestions  were  made  for
 improving  their  conditions  ;  and

 (c)  Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA):
 (a)  Brief  reports  have  appeared  in  some
 newspapers.  No  communication  has  been
 received  from  the  Bastar  Kisan  Sabha.

 (b)  and  (c).  Do  not  arise.

 Welfare  of  Tribals  in  Madhya  Pradesh

 3407.  SHRI  D.  V.  SINGH:  Will  the
 Minister  of  SOCIAL  WELFARE  be  plea-
 sed  to  state  :

 (a)  the  details  of
 welfare  of  the  tribals
 for  1968-69;

 the  scheme  for  the
 in  Madhya  Pradesh

 (b)  financial  provisions  asked  for  and
 that  granted  by  the  Central  Government
 for  these  schemes;

 (c)  whether  any  schemes  for  welfare
 and  uplift  of  the  tribals  in  Madhya  Pradesh
 for  1969-70  and/or  for  the  Fourth  Five
 Year  Plan  period  have  also  been  submitted
 by  the  State  Government;

 (d)  if  so,  the  details  and  cost  thereof;
 and

 (९)  Government’s  reaction  thereto  ?
 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA):
 (a)  A  Statement  (Annexure  a  is  laid
 onthe  Tabie  of  the  House.  ([Pleced  in
 Library,  See  No,  LT—  2546/68).

 (Rupees  in  lakhs)

 DECEMBER  $s,  I968

 (b)  Sector  Proposed  Approved
 (tentatively)

 State  Sector  0  0
 Central  Sector  254.70  65.95
 (c)  Yes,  Str.
 (d)  A  Statement  (Annexure  II)  islald  on

 the  Table  of  the  House.  [Placed  in  Library,
 See  No,  LT-2546/68).

 (e)  The  Annual  Plan  1969-70  and  the
 Fourth  Five  Year  Plan  have  not  yet  been
 finalised.
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 Export  of  Sugar

 3408.  SHRI  HEM  RAJ:
 SHRI  VISHWANATH  PANDEY:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  the  quantity  of  sugar  that  was
 exported  during  the  years  1966-67,  ‘1967-68,
 and  proposed  to  be  exported  during  the
 year  1968-69;  and

 (b)  how  far  it  will  affect  the  internal
 Prices  of  sugar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  Sales  of  sugar  for
 export  are  made  on  calendar  year  basis.
 The  quantity  of  sugar  exported  in  1966,
 1967  and  968  is  as  under  :—

 Years  Quantity  (Lakh  tonnes)
 966  44
 967  2.7
 968  0.99
 In  deciding  the  quantity  to  be  exported

 in  1969,  the  country’s  requirements  and
 the  effect  of  exports  on  internal  prices
 will  be  carefully  taken  into  account.

 स्मृति  में  डाक  टिकट

 3409.  श्री  यशबंत  सिंह  कुशवाह:  कया
 संचार  मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  5  अगस्त  947  से  झब  तक
 कितने  व्यक्तियों  को  सम्मान  देने  के  लिए  उनकी

 स्मृति  में  डाक-टिकट  जारी  किए  गये  ;  झौर

 (ख)  भमर  शाहीद  चन्द्रदेखर  भाजाद,
 झमर  शहीद  राम  प्रसाद  विस्मिल,  महाराणा
 प्रताप,  छत्रपति  झ्षिवाजी  धौर  महादाजी
 सिंधिया की  स्मृति  में  डाक  टिकट  जारी  करमे
 के  लिए  किस  प्रकार  को  योजना  तैयार  की  गई
 है?

 संसद-कार्य  विभाग  तथा  संजार  विभाग  में
 राज्य  मंत्री  ी  ६०  go  गुजराल)  :  (क)
 एक  विवरण  सभा  पटल  पर  रखा  गया  है।
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 [पुस्तकालय  में  रखा  थ्या  है।  देखिये  संख्या
 LT-2547/68}

 (a)  छज्रपति  शिवाजी  भोर  राणा  प्रताप
 की  स्मृति  में  पहले  से  ही  क्रमशः  तारीख
 19-4-6!  झौर  1-6-67,  को  डाक-टिकट  जारी
 किये  जा  चुके  हैं।  भ्म्द्र  ऐेखर  प्राजाद  पर  डाक-
 टिकट  जारी  करने  के  प्रस्ताव  पर  डाक-टिकट

 सलाहकार  समिति  द्वारा  विचार  किया  गया  था,
 उस  को  स्वीकार  नहीं  किया  जा  सका  |  महादाजी
 सिंधिया  शौर  रामप्रसाद  विस्सिल  के  सम्बन्ध
 में  कोई  प्रस्ताव  प्राप्स  नहीं  हमा  है  |
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 मू  गफली  के  तेख  का  धायात

 3410.  श्री  यहावम्त  सिंह  कुदाबाह  :  क्‍या
 खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  देदा  में  दस  वर्ष  मूंगफली  के  कम
 उत्पादन  को  ध्यान  में  रखते  हुये  क्या  सरकार
 का  विचार  वेदेशों  से  मूंगफली  के  तेल  का
 झ्ायात  करने  का  है  ;

 (ख)  उक्त  स्थिति  को  ध्यान  में  रखते  हुए
 देश  में  सोयाबीन  के  उत्पादन  में  वृद्धि  करने  के
 लिए  क्या  कायंवाही  की  जा  रही  है;  शौर

 (ग)  यदि  हां,  तो  इस  का  ब्यौरा क्या
 है?

 era,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  संज्ालय  में  राज्य  मंत्री  (भी  प्रस्ता-

 साहिब  शिदे)  :  (#)  जी,  नहीं  |

 (ख)  भौर  (ग).  राष्ट्रीय  बीज  निगम
 तथा  उत्तर  प्रदेश  कृषि  विश्वविद्यालय,  पस्तनगर

 ह्वारा  मरीका  से  चुनी  हुई  किस्मों  के  42  भेट्रिक
 टन  बीज  प्रायात  कर  के  खरीफ  968  मौसम  के
 दौरान  प्रमारित  बोजों  को  बढ़ाते  के  प्रबन्ध
 कर  दिये  गये  हैं।  उत्तर  तथा  दक्षिण  में  बीज
 उत्पादन  का  लाभ  उठाते  हुये,  उत्पादन  काय॑-
 कम  को  बढ़ाना  है।  प्रोष्म  तथा  खरीफ  909
 मौसभों  में  बड़े  क्षत्र  में  इन  की  खेती  करने  का
 प्रस्ताव  है  t
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 House  Rent  to  the  Staff  of  Employ  ces

 Provident  Fuad  Organisation

 34a.  SHRI'S.M,  BANBRJEE  :  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  :

 (a)  whetber  House  Rent  allowance  has
 been  sanctioned  to  the  Staff  of  the  Emplo-
 yoes  Provident  Fund  Organisation;

 (b)  if  not,  the  reason  for  this  abnor-
 mal  delay;  and

 (c)  the  steps  taken  by  Government
 for  its  expeditious  sanction  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 All  employees  of  the  Employees  Provident
 Fund  Organisation  are  paid  House  Rent
 Allowance  as  admissible  to  corresponding
 categories  of  Central  Goveroment  servants.
 Since  however,  they  have  no  pool  accom-
 modation  like  Centra!  Government  emplo-
 yees,  orders  have  been  issued  recently
 sanctioning  additional  House  Rent  Allo-
 wance  at  5%  above  the  Central  Govern-
 Ment  ratos  for  employces  of  the  Organisa-
 tion  stationed  at  Delhi,  Calcutta,  Madras
 and  Bombay  with  effect  from  the  Ist
 November,  ‘1968,  and  till  such  time  asa
 certain  amount  of  residential  accommoda-
 tlon  is  provided  by  the  Organisation
 itself.

 (b)  and  (c).  Do  not  arise.

 Develo  pment  of  Sugarcane

 3412,  SHRI  0.  च,  PATODIA  :
 SHRI  SITA  RAM  KESRI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  p'eased  (o  state:

 (a)  whether  the  Ministry  have  drawn
 up  a  scheme  for  the  development  of  sugar-
 cane  during  the  Fourth  Five  Year  Plan
 period;

 (b)  if  so,  what  is  the  total  outlay  pro-
 posed  with  region-wise  break-up;  and

 (c)  to  what  extent  the  production  Is
 likely  to  go  up  by  the  end  ofthe  Plan
 period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  (a)  Yes,
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 (b)  The  total  outlay  under  the  Plan
 has  not  so  far  been  decided.

 (c)  The  tentative  target  is  1,500  lakh
 tonnes  of  sugarcane  by  the  end  of  the
 Fourth  Five  Year  Plan  period.  But  this
 has  not  been  finalised  yet.

 Quota  of  Maida  for  United  Biscuit  Company

 3413.  SHRI  0.  ९.  KRISHNAN:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  United
 Biscuit  Company,  Ultadange  Road,  Cal-
 cutta  was  licensed  by  the  Director-General,
 Technical  Development  and  was  recom-
 mended  a  quota  of  200  tonnes  of  maida
 per  year;

 (b)  whether  it  is  a  fact  that  far  from
 actually  allotting  this  quota  to  them  even
 the  trial  run  quota  was  not  given  with  the
 result  that  the  entire  plant  is  lying  idle
 and  labour  employed  is  without  any  work;
 and

 (c)  if  so,  the  reasons  for  the  non-allot-
 meot  of  quota  and  the  action  which
 Government  propose  to  take  in  the  matter
 and  prevent  the  loss  of  equipment  and
 production  capacity  and  the  labour  from
 going  out  of  employment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  M/s.  United  Biscuit
 Company,  Ultadange  Main  Road,  Calcutta

 is  registered  with  the  Directorate
 General  of  Technical  Development.  The
 D.G.T.D.  recommended  a  monthly  quota
 of  maida  of  40  tonnes  for  them.

 (b)  and  (c).  No  trial  run  quota  is
 given  by  the  Department  of  Food  to  any
 biscuit  factory.  On  the  basis  of  represen-
 tations  received  in  July,  1967,  a  system
 was  introduced  by  the  Government  of
 India  for  allocation  of  maida  from  selected
 flour  mills  to  such  biscuit  factories  as
 were  either  members  of  the  F.B.M.I.
 atthattime  or  were  registered  with  the
 D.G.T.D,  द  that  time,  The  United  Biscuit
 Company  was  not  in  the  list  supplied  by
 D.G.T.D.  then.  The  Company  should
 therefore,  approach  the  State  Government
 concerned  for  its  requirements,  as  is  being
 dune  by  other  sucb  factories.
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 Bonus  Paid  to  Workers  in  West  Bengal

 3314,  SHRI  BHAGABAN  DAS  :
 SHRI  8.  K.  MODAK:
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  names  of  the  factories  in  West
 Bengal  which  have  paid  bonus  according
 to  the  agreement  arrived  at  between  the
 workers  and  the  management  since  1965:

 (b)  names  of  the  factories  which  have
 violated  the  agreement  and  have  not  paid
 the  bonus;

 (c)  whether  Government  have  taken
 any  action  against  these  factories;

 (d)  if  so,  the  nature  of  action  taken;
 and

 (e)  if  not,  reasons  therefor  ?
 THE  MINISTER  OF  LABOUR  AND

 REHABILITATION  (SHRI  HATHI)  :  (a)
 and  (b).  There  is  no  obligation  on  the
 employers  or  workers  to  report  to  Govern-
 ment  about  the  payment/receipt  of  bonus
 under  the  Bonus  Act.  No  annual  census
 of  employers  is  also  conducted  by  Govern-
 Ment  to  ascertain  such  information.  The
 information  is,  therefore,  not  available
 with  the  Government.

 (c)  to  (e).  Section  a  of  the  Payment
 of  Bonus  Act,  1965,  provides  that  where
 any  money  is  due  to  an  employee  by  way
 of  bonus  from  his  employer  under  a  settle-
 ment  or  an  award  or  agreement,  the  em-
 ployee  himself  or  any  other  person  duly
 authorised  by  him  can  make  an  applica-
 tion  to  the  appropriate  Government  for
 the  recovery  of  the  money  due  to  him.
 Information  regarding  the  no.  of  such
 applications  received  by  the  Government
 of  West  Bengal  and  the  progress  of  action
 on  these  applications  is  being  ascertained
 from  that  Government.

 Wage  Board  for  Beedi  Workers

 3415.  SHRI  P.  GOPALAN  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  ्य,  RAMANI  :
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  minimum  wage  fixed  for  the
 Beodi  workers  in  different  States  ;
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 (b)  whether  Government  sre  consider-
 ing  any  proposal  to  set  up  a  Wage  Board
 for  Beedi  workers  ;

 (c)  if  so,  whea  the  Wage  Board  is  likely
 to  be  set  up  ;  and

 (d)  if  not,  reasons  therefor  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)
 Minimum  wages  for  Beedi  employment  are
 fixed/revised  by  the  State  Governments
 concerned  who  publish  these  rates  in  the
 official  Gazette  The  rates  vary  from  State
 to  state  from  Rs.  0.87  to  Rs.  4.25  for
 rolling  000  bidis  in  different  States.

 (b)  No,  Sir.
 (c)  Does  not  arise.
 (d)  It  is  considered  that  wages  in  this

 Indugtry  can  more  appropriately  be
 regulated  through  the  Minimum  Wages
 Act,  1948,

 Badli  Workers  System  in  Jute  Mills

 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS  :
 SHRI  8.  K.  MODAK  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  since  when  the  Badli  workers  system
 is  prevalent  in  the  Jute  Mills  of  West
 Bengal  ;

 (b)  whether
 getting  same
 workers  ;

 (c)  if  not,  reasons  therefor  ;  and
 (a)  steps  Government  propose  to  take

 to  make  them  permanent  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 The  practice  of  employing  Badli  workers
 in  Jute  Mills  in  West  Bengal  has  been  in
 vogue  for  a  long  time.

 (b)  and  (c).  Facilities  like  leave  with
 wages  and  provident  fund  are  available  to
 workers  who  work  for  a  qualifying  period
 of  240  days  in  a  year.  Badli  workers  who
 are  not  employed  for  240  days  a  year  do
 not  qualify  for  these  benefits.

 (d)  Recommendations  were  made  by
 the  Central  Wage  Board  for  Jute  Industry
 regarding  making  Badili  woskers  permanent.

 3416.

 workers  are
 permanent

 the  Badli
 facilities  as
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 Steps  are  being  taken  to  secure  implemen-
 tation  of  these  recommendations.

 Plant  for  Production  of  Proteia
 from  Soya  Bean

 3417,  SHRI  MANUBHAI  PATEL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  a  plant  for  production
 of  protein  from  soya  bean  is  to  be  set  up
 in  the  Co-operative  sector  near  Baroda  ;
 and

 (0)  if  so,  its  cost  and  total  production
 capacity  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.S.  GURU-
 PADASWAMY)  :  (a)  Yes,  Sir.  A  project
 in  the  cooperative  sector  is  proposed  to  be

 set  up  by  the  Kaira  District  Milk  Producers’
 Union  of  Anand  (Gujarat)  for  production
 of  a  protein  rich  baby  food  incorporating
 soya  protein  as  one  of  the  ingredients.

 (b)  The  capacity  of  the  plaot  when
 fully  developed  will  be  6000  tonnes  of  baby
 food  per  year.  The  cost  of  the  plant  is
 estimated  as  Rs.  85  lakhs.

 Workers  Retrenched  in  Asansol  and  Rasiganj
 Area  Collteries

 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  BHAGABAN  DAS  :
 SHRI  8.  K.  MODAK  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  total  number  of  workers  retren-
 ched  in  the  various  coalfields  in  Asansol
 and  Raniganj  area  of  West  Bengal  since
 the  President's  rule  was  imposed  ;

 (b)  the  number  of  workers  retrenched
 in  each  coalfield  and  names  of  the  firms
 which  are  managing  these  coalfields  ;

 (c)  reason  for  such  large  scale  retrench-
 ment  ;

 (d)  steps  taken  by  Government  to
 Prevent  retrenchment  ;

 (e)  whether  there  is  a  likelihood  of
 further  retrenchment  ;  and

 (f)  the  steps  Government  propose  to
 take  to  prevent  further  retrenchment  ?

 3418,
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  (a)  to
 (c).  A  statement  is  laid  on  the  Table  of
 the  Sabha.  [Placed  in  Library.  See  No.  LT-
 2548/68).

 (d)  The  officers  of  the  Central  Indus-
 trial  Relations  Machinery  intervened
 wherever  industrial  disputes  over  the
 retrenchment  of  workers  were  raised  and
 referred  to  them  by  the  Unions  concerned.

 (e)  No  large-scale  retrenchment  is
 apprehended.

 (f)  Does  not  arise  in  view  of  the  reply
 to  part  (e)  above.

 बिहार  काटन  मिल्स  द्वारा  बोनस  का  न  दिया
 जाना

 ‘B46.  श्री  रामायतार  शास्त्री :  कया  भ्रम
 तथा  पुनर्वास  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  काटन
 मिल्स  लिमिटेड,  फुलवाड़ी  शरोफ  (पटना)  के
 मालिकों  ने  जब  से  बोनस  प्रधिनियम,  964

 लागू  हुभा है  तब  से  कर्मचारियों  को  कोई  बोनस

 नहीं  दिया  है  ;

 (ख)  क्या  सच  है  कि  बिहार  सरकार  ने
 उनके  विरुद्ध  मुकदमा  चलाने  का  निर्णय  किया

 है;

 (ग)  यदि  हां,  तो  उन  व्यक्तियों  के  नाम
 क्या  हैं  जिनके  विरुद्ध  मुकदमा  चलाने  का  प्रस्ताव

 है  ;

 (घ)  इस  बारे  में  बिहार  सरकार  द्वारा  शब

 तक  क्या  कार्यबाही  की  गई  है  ;  शौर

 (ड)  सरकार  द्वारा  मुकदमे  सम्बन्धी  कार्य॑-

 बाही  कब  तक  पूरी  कर  लेने  की  सम्भावना

 है?

 शन  तथा  पुनर्वास  मग्त्री  (भी  हाथी):  (क)
 से  (४).  सूचना  एकभ  की  जा  रही  है  tv
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 कारखानों  के  कर्मचारियों  को  बोनस  का

 भुगतान

 3420.  श्री  रामाबतार  शास्त्री  :  क्‍या
 ह. ल  तथा  पुनर्वास  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बोनस  अ्धि-
 नियम  के  पास  होने  के  चार  वर्ष  बाद  भी  देश
 में  कुल  ऐसे  कारखाने  हैं  जिन्होंने  प्रपने  कर्म-
 चारियों  को  भ्रभी  तक  बोनस  का  भुगत,न  नहीं
 किया  है  ;

 (ख)  यदि  हां.  तो  ऐसे  कारखानों  की
 उद्योगवार  प्रौर  राज्यवार  संख्या  क्‍या  है  ;

 (ग)  वया  सरकार  ने  ऐसा  करने  वाले
 कारखाने  के  मालिकों  के  विरुद्ध  मुकदमे  चलाये
 हैं;

 (घ)  यदि  हां,  तो  उन  कारखानों  की
 राज्यवार  संख्या  क्या  है  ;  ब्रौर

 (ड)  सरकार  द्वारा  इस  बात  को  सुनिश्चित
 करने  के  लिये  कि  कमंचारियों  को  बोनस  का

 भुगतान  हो  क्या  कार्यवाही  करने  का  विचार
 है?

 असम  तथा  पुनर्वास  मन्त्री  पथी  हाथी):  (क)
 झोर  (ख).  बोनस  प्रदायगी  भ्रधिनियम  के
 झधीन  नियोजकों  भौर  श्रमिकों  के लिए  सरकार
 को  प्रधिनियम  के  भ्रन्तगंत  देय  बोनस  की
 प्रदायगी  प्रथवा  गैर-प्रदायगी  के  बारे  में  सूचना
 देना  प्रावश्यक  नहीं  है  झ्त:  सरकार  के  पास
 ऐसे  प्रतिष्ठानों  की  संख्या  के  सम्बन्ध  में  कोई
 व्यापक  जानकारी  नहीं  है,  जिन्होंने  बोनस
 झ्रधिनियम  के  प्रन्तगंत  बोनस  की  श्रदायगी  कर
 दी  है  भ्रथवा  नहीं  की  है  1  भ्रधिनियम  की  धारा
 2  में  वह  व्यवस्था  है  कि  जहां  कहीं  किसी
 समभौते  या  पंचाट  भ्रथवा  करार  के  प्रधीन
 किसी  कर्मचारी  की  कोई  रकम  उसके  नियोजक
 की  भोर  बकाया  हो  तो  वह  कमंचारी  स्वयम्‌
 धबवा  उसके  द्वारा  लिखित  रूप  में  प्राधिकृत
 किया  गया  धझस्य  व्यक्ति  संबंधित  सरकार  से
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 उस  रकम  की  वसूली  कै  लिए  प्रार्थना-पत्र  दे

 सकता  है  भौर  यदि  संबंधित  सरकार  को  इस
 बात  का  यकीन  हो  जाता  है  कि  कुछ  रकम
 बकाया  है  तो  वह  उस  रकम  को  भू-राजस्व  की
 बकाया  रकम  की  तरह  वसूल  करने  के  लिए
 कलेक्टर  को  एक  प्रमाण-पत्र  जारी  करेगी।
 ध्रभी  तक  केन्द्रीय  सरकार  को  ऐसा  कोई  प्रार्थना
 पत्र  प्राप्त  नहीं  हुप  है  ।  राज्य  सरकारों  को
 ऐसे  प्रार्थंना-पत्र  मिले  हैं  या  नहीं  यह  मालुम
 नहीं  है

 (ग)  द्रौर  (घ)  एक  विवश्ण  संग्लन  है,
 जिसमें  उन  प्रतिष्ठानों  के  संबंध  में  सूचना  दी
 गई  है  जिनके  बारे  में  केन्द्रीय  सरकार  संबंधित
 सरकार  है  1

 (ड)  इस  सम्बन्ध  में  प्रधिनियम  में  पर्याप्त
 व्यवस्था  की  गई  है  तथा  ्ागे  भौर  कोई  कार्य-
 वाही  प्रावश्यक  नहीं  समझी  जाती  ।

 Written  Answers

 विवश

 बोनस  भुगतान  अधिनियम,  965  के
 उल्लंघन  के  लिए  केन्द्रीय  सरकार  द्वारा  स्वीकार
 किए  गये  श्रभियोजनों  (राज्यवार)  को  रुख्या  |

 राज्य  का  नाम  स्वीकार  किए  गए
 झ्रभियोजनों  की  संख्या

 श्रासाम  ]
 राध  प्रदेश  2

 बिहार  7
 केरल

 मद्रास  5

 महाराष्ट्र  5
 मध्य  प्रदेश  2

 मैसूर  9

 उड़ीसा  व
 पद्दिचम  बंगाल  29

 गोवा

 योग  88
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 Retrenchement  of  Workers  ia  Jute  Mills
 ia  West  Bengal

 3421.  SHRI  8.  K.  MODAK  :
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state:

 (a)  total  number  of  workers  retrenched
 inthe  last  six  months  in  jute  mills  of
 West  Bengal  ;

 (b)  the  number  of  retrenched  workers
 mill-wise  and  names  of  firms  who  are
 managing  the  mills  ;

 (c)  reasons  for  such  large-scale  retren-
 chment  ;  and

 (d)  steps  taken  by  Government  to
 prevent  retrenchment  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 According  to  the  information  received  from
 West  Bengal  Government  seven  workers
 belonging  to  the  regular  working  force
 have  been  retrenched.

 (b)  Four  workers  were  retrenched  from
 New  Central  Jute  Mill  Company  Ltd.,  Budge-
 Budge,  24-Parganas  ;  one  from  Kamarhati
 Co.  Ltd.  Kamarhati,  24-Parganas  ;  and
 two  from  Howrah  Mills  Co.  Ltd.  Shibpur,
 Howrah.

 (c)  There  has  been  no  large  scale
 retrenchment.  The  seven  workers  referred
 to  under  (a)  and  (0)  above  were  retrenched
 on  grouods  of  uneconomic  working  and  re-
 organisation.

 (d)  Due  to  shortage  of  jute,  jute  mills
 are  adjusting  production  to  availability  of
 raw  materials.  The  problem  of  surplus
 labour  is  being  tackled  by  the  mille  taking
 steps  to  superannuate  workers  who  are
 near  the  retiring  age  on  payment  of  suita-
 ble  compensation.  Leave  facilities  are
 being  [iberalised  and  surplus  workers
 deployed  in  carpet  backing  sections,  where
 possible.  Whenever  any  disputes  regerding
 refusal  of  employement  to  casual  or  ७8011.
 workers  are  brought  to  the  notice  of  the
 State  Government,  the  matter  is  taken  up
 ip  conciliation.
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 Minimam  Wage  for  Landiess  Agricultiral
 Workers

 3422.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  number  of  landless  agricultural
 workers  at  present  in  the  country  ;  and

 (b)  the  minimum  wages  prescribed  for
 them  in  various  States  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 According  to  the  1061,  Census,  the  number
 of  landless  Agricultural  Workers  in  the
 country  was  31S  million.

 (b)  A  Statement  showing  Minimum
 Wages  fixed  under  the  Minimum  Wages
 Act,  1948,  according  to  the  information
 available  as  on  30.I!.68  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No.  LT-2549/68).

 Rice  Supply  to  Kerala

 3423.  SHRI  K.  ANIRUDHAN  :
 SHRI  rom  K  CHAKRAPANI  :
 SHRI  P.  GOPALAN  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  the  quantity  of  rice  allocated  to

 Kerala  during  the  period  from  January
 967  to  October,  968  ;

 (b)  the  total  supply  of  rice  during  the
 same  period  ;  and

 (c)  reason  for  the  shortfall  in  supply  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No  allotments  of  rice
 from  Central  Pool  are  made  to  Kerala
 Government.  Rice  is  allotted  and  des-
 patched  to  the  Food  Corporation  of  India’s
 depots  in  Kerala.  It  is  issued  directly
 from  the  FCI  depots  in  Kerala  to  the  fair
 price  shops  and  other  nominees  of  the
 Kerala  Government.  The  total  quantity
 of  rice  allotted  to  FCI  depots  during  the
 period  January,  1967  to  October,  I968
 amounted  to  12.76  lakh  tonnes.

 (b)  Total  quantity  of  rice  despatched  to
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 FCI  depots  in  Kerala  during  the  same
 period  amounted  to  10.39  lakh  tonnes.

 (c)  Despatches  of  allotted  foodgrains
 depend  on  factors  which  are  not  always
 under  our  control.  The  quantities  offered
 by  surplus  States  are  mainly  from  procure-
 ment  and  quite  often  the  quantities  which
 actually  become  available  from  procure-
 ment  in  these  States  are  less  than  those
 offered  and  allotted.

 Strike  by  the  Workers  of  Messrs  Wings,  Dethi

 3424,  SHRI  GANESH  GHOSH  :
 SHRI  P.  RAMAMURTI  :
 SHRI  K.  RAMANI:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  the  workers  of  Messrs
 Wings,  a  garment  manufacturing  company
 in  Najafgarh  Industrial  area,  Delhi,  went
 on  strike  in  August  1968  ;

 (b)  if  so,  the  demands  of  the  workers  ;
 (c)  the  steps  taken  by  Government  to

 settle  the  dispute  ;
 (d)  whether  the  strike  has  since  been

 settled  ;
 (e)  if  so,  on  what  terms  ;  and
 (t)  if  not,  the  reasons  for  delay  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  (a)
 Of  the  733  workers  of  the  establishment,
 about  80  are  on  strike  since  August  27,
 ‘1968.

 (०)  These  workers  have  gone  on  strike
 demanding  witbdrawal  of  the  order  of
 suspension  passed  against  an_  individual
 worker.  No  demand  for  redress  of  any
 other  grievances  has  come  from  the  Union.

 (c)  Discussions  were  held  immediately
 by  the  Labour  Department  with  the
 representatives  of  the  Management  and  the
 Union.  A  series  of  meetings  were  held
 but  no  settlement  could  be  effected.  The
 Union  was  also  advised  that  in  view  of  the
 pendend  of  a  general  dispute  before  the
 Industrial  Tribunal  and  Additiona  Industrial
 Tribunal,  the  strike  was  illegal  and  that  it
 should  call  it  off,  but  the  strike  continues.
 A  case  under  section  26  of  the  Industrial
 Disputes  Act  has  been  filed  against  the
 striking  workers  and  those  who  had  incited
 them  to  go  on  an  illegal  strike.  Further
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 efforts  to  resolve  the  dispute  are  being
 made  by  the  Labour  Department  of  the
 Delhi  Administration  and  the  last  joint
 meeting  of  the  management  and  the  Union
 was  held  by  the  Labour  Commissioner  on
 18.11.1968.

 (d)  No.
 (e)  The  question  does  not  arise.
 (f)  The  Union  has  persisted  in  demand-

 Ing  the  withdrawal  of  the  order  of  suspan-
 sion.  The  management  on  the  other  hand
 contend  that  they  are  within  their  rights  to
 suspend  any  worker  for  misconduct  as  per
 their  certified  Standing  Orders.

 Right  to  seek  Divorce  on  the  ground  of
 Non.  Cohabitation

 SHRI  D.  ८.  SHARMA  :
 SHRI  BAL  RAJ  MADHOK  }
 SHRI  RANSJIT  SINGH  :
 SHRI  BENI  SHANKER

 SHARMA  3
 Will  the  Minister  of  LAW  be  pleased

 to  state  :
 (a)  whether  Government  are  aware  of

 the  hardship  caused  to  persons  who  are
 denied  conjugal  rights  by  virtue  of  the
 decree  of  separate  maintenance  under
 section  488  of  Criminal  Procedure  Code  ;

 (b)  if  so,  whether  Government  have
 considered  the  desirability  of  granting
 right  to  seek  divorce  on  the  ground  of  non-
 cohabitation  for  a  period  of  years  as  in  the
 case  of  parties  to  judicial  separation;  and

 (c)  if  so,  whether  Government  propose
 to  bring  forward  any  legislation  for  the
 purpose  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW  (SHRI  M.  YUNUS
 SALEEM)  :  (a)  Yes,  Sir.  Certain  Member
 of  Parliament  have  addressed  communica-
 tions  in  this  behalf  to  the  Law  Minister.

 (b)  The  Government  do  not  consider
 it  desirable  to  grant  a  right  to  seek  divorce
 on  the  ground  of  non-cohabitation  in  such
 cases.  An  order  under  section  488  of  the
 Criminal  Procedure  Code  for  separate
 maintenance  can  be  passed  if  a  person
 having  sufficient  means  neglects  or  refuses
 to  maintain  his  wife  or  children.  The
 Proceedings  under  the  said  section  are
 summary  and  quasi-criminal  in  nature.
 Further,  it  is  neither  necessary  to  prove
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 Gnimus  deserendi  vor  is  separation  between
 the  parties  an  essential  pre-requisite  for
 the  passing  of  an  order  under  the  said
 section.  It  will  thus  be  incongruous  to
 equate  an  order  for  separate  maintenance
 with  a  decree  for  judicial  separation.  A
 reference  to  “‘non-cohabitation  for  a  period
 of  years”  is  also  misconceived.

 (c)  Does  not  arise.

 Training  Centres  to  Coach  Scheduled  Castes
 and  Scheduled  Tribes

 3426.  SHRI  SIDDAYYA:  Will  the
 Minister  of  SOCIAL  WELFARE  be  pleased
 to  state:

 (a)  whether  any  States  and  Union
 Territories  have  set  up  special  training
 centres  for  coaching  scheduled  caste  and
 scheduled  tribe  people  to  make  them  suit-
 able  to  joln  Government  service  ;

 (b)  if  so,  the  category  of  posts  for
 which  training  is  given  to  them  ;  and

 (c)  whether  any  central  assistance  is
 given  to  such  States/Union  Territories  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 (a)  Yes,  Sir.

 (b)  I.A.S.,  I.P.S.,  and  other  Central
 Services  Examinations.  State  Civil  Services
 Examinations  Class  II  and  Class  III  (execu-
 tive  and  ministerial)  posts.

 (c)  Yes,  Sir.

 Yardi  Committee’s  Recommendations
 on  Edecation  and  Training  of  Scheduled

 Castes

 3427.  SHRI  P.R.  THAKUR:  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3505  on  the  i2th
 August,  968  and  state  whether  a  statement
 detailing  the  decisions  and  actions  taken  on
 the  remaining  recommendations  made  by
 the  Yardi  Committee  regarding  education
 and  training  of  the  Scheduled  Castes  will
 be  laid  on  the  Table  of  the  House  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA)  :
 A  statement  indicating  the  action  taken  on
 these  recommendations  is  laid  on  the
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 Table  of  the  House.
 See  No.  LT—2550/68).

 [Placed  in  Library.

 Memorandum  Coacerging  Scheduled  Tribes

 3428.  SHRI  P.R.  THAKUR  :  Will
 the  Minister  of  SOCIAL  WELFARE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  5786  on  the  26th
 August,  968  and  state  :

 (a)  whether  Government  will  lay  a  copy
 of  the  Memorandum  concerning  Scheduled
 Tribes  on  the  Table  ;

 (b)  whether  the  Government  have  taken
 any  final  decision  on  the  demands  made  in
 the  Memorandum  ;

 (c)  if  so,  the  details  thereof  ;  and
 (d)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMAT!)  PHULRENU  GUHA)  :
 (a)  A  copy  of  the  Memorandum  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library,
 See  No.  LT—255!/68).

 (b)  to  (d).  The  matter  was  further
 discussed  with  the  Members  concerned.  As
 8  result,  it  was  agreed  that  the  views  of
 the  Members  will  be  communicated  to  the
 Commissjoner.  This  has  been  done.

 Brothels  In  Delhi  Colonies

 3429.  SHRI  RAMACHANDRA
 VEERAPPA  :

 SHRI  R.  R.  SINGH  DEO:
 Will  the  Minister  of  SOCIAL  WEL-

 FARE  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  brothels

 are  being  run  in  some  of  the  colonies  tn
 Delhi  according  to  the  statement  of  Shii-
 mati  Manju  Agarwal,  Secetary,  Nari
 Raksha  Samiti,  which  appeared  in  the
 “Hindustan  Times”  dated  the  l0th  Novem-
 ber,  968  ;  and

 (b)  if  so,  the  steps  Government  are
 taking  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  (SHRIMATI)  PHULRENU  GUHA):
 (a)  and  (b).  No  brothel  run  in  Delhi  has
 come  to  the  notice  of  the  Government.
 Suitab’e  action  is  taken  in  Isolated  cases  of
 yiolation  of  the  Suppression  of  Immoral
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 Traffic  in  Women  and  Grils  Act,  1956,  as
 and  when  they  come  to  light.

 Production  of  Nitrogen  P.  205

 3430.  SHRI  LAKHAN  LAL  GUPTA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  estimated  production  of  nitro-
 gen  P.  205  during  1969-70  ;  and

 (b)  the  quantity  planned  to  be  import-
 ed  and  also  the  estimated  quantity  likely  to
 be  consumed  during  the  above  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).

 (१000  tonnes)

 Nitrogen  P205

 7  Estimated  con-  2,000  650
 sumption

 2  Estimated  indi-  97  380
 genous  produc-
 tion.

 3.  Deficits  (I-2)  1,083  270
 to  be  met  by
 imports.

 a  Imports  tenta-  1,083  200
 lively  planned.

 Actual  programme  of  imports  during
 1969-70.  will,  however,  be  adjusted  keeping
 in  view  the  progress  of  off  take  in  this  year,
 carry-over  stocks  at  the  end  of  the  year  and
 the  progress  of  indigenous  production.

 बाढ़,  में  इमारतो  लकड़ी  और  धम्य  माल  का

 बह  कर  पाकिस्तान  को  चले  आना

 3431.  श्री  क्षारदा  नगद :.  कया  खास  तथा

 कृषि  मन्त्री  यह  बताने  क  कृपा  करंगे  :

 (क)  क्‍या  यह  सच  है  ॥.  भासाम  और
 दाजिलिंग  में  सितम्बर  झौर  भ्क्तूबर,  968  में
 आई  बाढ़  में  भारी  मात्रा  में  हमारती  लकड़ी
 धौर  कुछ  सैनिक  ौर  झ्से निक  ट्रक  बहू  कर

 पाकिस्तान  पहुँच  गये  थे  ;
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 (ख)  इस  इमारती  लकड़ी  धौर  न्य  माल
 का  प्रनुमानित  मूल्य  कितना  है  ;  श्लौर

 (ग)  पाकिस्तान  से  इस  माल  को  वापस
 प्राप्त  करने  के  लिये  सरकार  क्‍या  कार्यवाही  कर
 रही  है  ?

 साख,  कृषि,  सामुदाधिक  विकास  तथा

 सहकार  लग्व्ालय  में  राज्य  मन्त्री  (थी  अस्गा-

 साहिब  चिल्वे):  (क)  से  (7).  संबंधित  स्रोतों
 से  जानकारी  इकट्ठी  को  जा  रही  है  भौर  यथा
 समय  सभा  पटल  पर  रख  दी  जायेगी  I

 Tribal  People  of  Andaman  Islands

 3432.  SHRI  0.  Y.  KRISHNAN?
 Will  the  Minister  of  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  Governmemt  are  aware  that
 the  Tribal  people  of  Andaman  Islands  are
 living  in  pifable  conditions  and  suffer  from
 various  diseases  ;  and

 (b)  if  so,  whether  any  funds  have  been
 provided  for  the  uplift  of  those  tribes  for
 ‘1966-67  and  ‘1968-69  ;  and  if  so,  how  much
 and  how  it  has  been  properly  utillsed  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  SOCIAL  WELFARE
 (DR.  SHRIMATI  PHULRENU  GUHA)  :
 (a)  and  (b).  A  recent  medical  survey  dis-
 closed  the  incidence  of  vitamin-A  defi-
 ciency,  reundworm  aad  hookworm  infec-
 tions,  pulmonary  and  skin  diseases  and  a
 generally  high  rate  of  still-births  caused
 probably  by  a  predisposition  to  venereal
 diseases.  A  further  medical  survey  is  be-
 ing  atranged  through  the  Iodian  Council  of
 Medical  Research.  The  general  welfare
 of  the  Tribal  people  of  Andaman  Isiands
 has,  however,  been  found  to  have  been  im-
 proving,  consequent  upon  the  provision  of
 éducational  facitities,  better  medicat  treat-
 ment.  develop  prow
 housing  and  lonisation  schemes  and,  the
 extension  activities  of  the  commanity  deve-
 fopment  Blocks.  ह. ज  addition  te  the  fuads
 provided  by  the  various  departments  for
 implementiog  their  normat  development
 Programmds,  speciat  fande  were  spoviatly
 provided  im  the  Backward  Classes  Sector.
 Rs.  0.704  lakh  in  1966-67  and  Rs.  0.466  lakh
 in  ‘1967-68  were  speat  in  the  Backward

 AGRAHAYANA  I6,  890  (SAKA)  Written  Answers  66

 Classes  Sector  and  for  1968-69  a  provision
 of  Rs.  0.65  lakhs  has  been  made.  A  bud-
 get  provision  of  Rs.  3.389  lakhs  for  ‘1968-
 69  also  exists  for  the  two  Commumity  Deve-
 lopment  Blocks  at  Car  Nicobar  and  Nanco-
 wry  Islands.

 राजस्थ|भ  म॑  लघु  सिचाई  परियोजना

 3433.  श्री  मीठा  लाज  जीभा:  क्या
 खाद4  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  राजस्थान  में  केन्द्रीय  सहायता  से
 कितनी  भौर  कौन-कौन  सी  लघु  सिंचाई  योज-
 जायें  क्रियान्वित  की  जा  रही  हैं  ;

 (ल)  इन  योजनाप्रों  को  पूरा
 कितनी  सफलता  मिली  है।  द्रौर

 (ग)  चौथो  पंचवर्षीय  योजना  में  इन
 योजनाशों  के  लिए  कितनी  धनरादि  नियत
 करने  का  विचार  है  ?

 बास,  कृषि,  सत्मुदाधिक  विकास  तथा
 सहुकार  मंत्रालय  में  राज्य  मंत्री  (भी  बम्मा-
 साहिब  चिदे) :  (क)  ‘1-4-1967  से  लागू
 संशोधित  सहायता  प्रणाली  के  प्रनुसार  सभी

 राज्य-लघु-सिंचाई  योजनायें,  प्रधिकतप्त  सीमा
 स्वीकृत  होने  पर  60  प्रतिशत  कर्ज  तथा  6
 प्रतिशत  प्रनुदान  के  रूप  में  केन्द्रीय  सहायता
 प्राप्त  करने  के  योग्य  F  ‘1964-65,  से  योजना
 के  प्रनुसार  सहायता  निमुक्त  करने  की  प्रणाली
 समाप्त  कर  दी  गई  है  |  भ्रब  सहायता.  विकास

 के  बुहत  शीर्षकी  के  स्तमत'  मुक्त की  जाती
 है।  परत:  खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकारिता  मस्तालथ  राजस्थान  में  क्रियास्थित
 की  जाने  वाली  लकु-सियाई  योजनाधों  की
 वास्तविक  संख्या  से  प्रवगत  नहीं  है  -  फिर  भी
 लघु  सिंचाई  योचना  कार्यक्षम  के  ्रलर्गत  राज्य
 में  क्रियास्वित  की  खनि  वाली  प्रमुख  लधु
 सिवाई  योजनाप्रों  के  नाम  निम्नलिब्ित  &  :

 ी)  gett  का  निर्माश  |
 (fi)  ऋलियों  का  भिर्माख  t

 (iti)  रहटों  की  स्कपम्  |

 करने  में
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 (iv)  कुएं  खोदना  1
 (५)  कु्ों  को  गहरा  करना  ।

 (vi)  गैर-सरकारी  नलकूप  ।
 (vii)  राजकीय  नलकूप  t

 (viii)  डीजल  भौर  बिजली  के  पम्पिग  सैटों
 का  लगाया  जाना  ।

 (ix)  सतह  पानी  बहाव  सिंचाई  योजनाएं
 जिनमें  प्रत्येक  पर  5  लाख  रुपये  तक
 व्यय  हो  |

 (x)  छोटी  नालियां,  बाढ़  नियन्त्रण  योज-
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 नाएं  जिनमें  प्रत्येक  पर  50000  रु०
 तक  व्यय  हो  ।

 (ख)  केवल  सतह-पानी  बहाव  सिंचाई
 योजनाप्रों  के  श्रतिरिकत,  प्रधिकतर  धन्य  गैर-
 सरकारी  लघु  सिंचाई  योजनाएं  वर्ष-दर-वर्ष  के
 ध्राघार  पर  पूरी  को  जाती  है।  तीसरी  पंच-
 वर्षीय  योजना  के  श्न्त  तक  प्रमुख  लघु  सिंचाई
 योजनाझों  को  पूरा  करने  की  सफ़लता  तथा
 1968-69  के  दौरान  पूरी  होने  को  भादा  को
 जाने  वाली  योजनाएं  निम्न  प्रकार  हैं

 योजना  का  नाम  |  तीसरी  पंचवर्षीय  योजना  |  1968-69  तक  प्राप्ति

 |  के ग्रस्त  तक  |  की  झादा

 |  प्राप्ति  |
 |  (संख्याप्रों  में)

 l.  बुोों  का  निर्माण  5,90,732  6,81,021
 2.  कुझों  को  गहरा  कश्ना  54,703  90,018
 3.  निजी  नलकूपों  की  खुदाई  2i3  447

 4  पम्पसेटों  का  लगाया  जाना  14,214  32,429
 ‘5.  कुझों  की  खुदाई  99  527
 6.  गहरे  नलकूप  2  222

 (जिनमें  ई०  टी०  ल्‍झो०  द्वारा
 खोदे  गये  नलकूप  भी
 सम्मिलित  हैं)

 सतही  पानी  योजनायें  )
 छोटी  नालियां,  बाढ़  नियन्त्रण)  =  387

 योजनाएं  )

 (ग)  राजस्थान  सरकार  की  चौथी  पंचवर्षीय
 पोजना  को  प्रभी  प्रस्तिम  रूप  नहीं  दिया  गया  है।
 फिर  भी  राज्य  में  चौथी  पंचवर्षीय  योजना  के
 दौरान  सथु  सिचाई  योजनाझों  के  कार्यक्रम  के
 लिये  2.26  करोड़  रुपये  की  प्रस्तावित  ( | &  के
 स्थान  पर,  सारा,  कृषि,  सामुदायिक  विकास
 तथा  सहकारिता  मख्जालय  के  केस्ट्रीय
 कार्यकारी  दल  ने  इस  कार्यक्रम  के  लिए  यह

 राहधि  बढ़ा  कर  3.75  करोड़  रुपये  के  व्यय
 की  सिफारिश  की  है  v  ca  के  प्रतिरिक्त  चौथी
 पंचवर्षीय  योजना  के  दौरान  संस्थात्मक  क्षे  ्रीय
 एजेन्सियों  जैसे  भूमि  धरोहर  बेक  कृषि  रिफाई-
 मेंस  निगम,  इत्यादि  से  निजि  लघु  सिंचाई
 योजनाओं  में  पूजी  लगाने  के  लिए  22.80
 करोड  रुपये  उपलब्ध  कराये  जाने  की  झाषा
 है।
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 राजस्थाम  से  लिला  सवाई  साधोपुर
 में  लघु  साई  परियोजनाएं

 3434.  श्री  सीठा  खाल  मोगा :  क्‍या
 wre  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  राजस्थान  में  जिला  सवाई  माधोपुर
 में  केन्द्रीय  सहायता  से  कितनी  द्रौर  कौन-कौन
 सी  लघु  सिंचाई  योजनाएं  क्रियान्वित  की  जा

 रही  है  ;

 (ख)  इन  योजनाधों  क ेकब  तक  पर्ण  हो
 जाने  की  सम्भावना  है  ,

 (ग)  चौथी  पंचवर्षीय  योजना  में,  इन
 योजनाप्ों  के  लिए  कितनी  धनराशि  नियत  करने
 का  विचार  है  ;  भोर

 (घ)  क्‍या  कोई  योजना
 विचाराधीन  है  ?

 खादय,  कृषि,  सामुबायिक्र  विकास  तथा
 सहकार  सन्त्रालय  मे  राज्य  मस्ती  (भी  भन्‍्ना-

 साहिब  िवे) :  (क)  से  (घ).  जानकारी
 राजस्थान  सरकार  से  एकत्रित  की  जा  रही  है
 धौर  प्राप्त  होने  पर  सभा  के  पटल  पर  रख  दी
 जायेगी  ।

 सरकार  के

 राजस्थान  में  मलकूप  लगाना

 3435.  थी  भीठा  लाल  सोना:  क्‍या
 ere  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  में  राजस्थान
 में  कितने  नलकूप  लगाने  का  प्रस्ताव  है  ;  भौर

 (ख)  इन  नलकूपों  के  लिए  राज्य  सरकार
 को  केन्द्रीय  सरकार  का  प्रस्थायो  रूप  से  कितनी
 घनराएि  देने  का  बिचार  है  ?

 ere,  कृषि,  सामुदाधिक  विफास  तथा

 सहफार  भग्त्रालव  में  राज्य  संत्री  (यी  Cen.

 साहिब  ि) :  (5)  राज्य  सरकार  ने  चौथी
 योजना  में  300  राजकीय  नलकूप  झौर  475
 निजी  नलकूप  लगाने  के  लक्ष्य  निर्धारित  किये
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 हैं।  फिर  भी  लघु  सिंचाई  सम्बन्धी  केन्द्रीय
 कार्यकारी  दल  ने  भ्रस्तावित  00  शाजकीय

 नलकूपों  के  स्थान  पर  200  राजकीय  लगाने  का
 समर्थन  किया  है।

 (ख)  चौथी  योजना  में  00  राजकीय

 नलकूपों  के  लिए  राज्य  सरकार  द्वारा  प्रस्तावित
 47  लाख  रु०  के  प्रस्तावित  व्यय  के  स्थान  पर
 केन्द्रीय  कायंकारी  दल  ने  20  राजकीय  नलकूपों
 के  बनाने  के  लिए  i75  लाख  रुपये  के  व्यय  की
 सिफ़ारिश  की  है।  चौथी  योजना  को  प्रभी
 प्रन्तिम  रूप  दिया  जाना  है।  धौर  केन्द्रीय
 सहायता  की  मात्रा  का  झभी  पता  नहीं  है।
 निजी  नलकूप  राजस्थान  भूगत  जल  मण्डल  हारा
 बनाये  जायेंगे  ।  इस  प्रयोजन  के  लिए  कृषकों
 को  ऋणरा  भूमि  विकास  बंकों  द्वारा  भौर  कृषि
 वित्त  निगम  द्वारा  उपलब्ध  किये  जायेंगे  ।

 Transfer  of  Assistant  Settlement
 Officers

 3436.  SHRI  D.N.  DEV:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TIONS  be  pleased  to  state  :

 (a)  whether  the  Assistant  Settlement
 Officers  are  not  allowed  to  remain  in  one
 Region  for  more  than  3  years

 (b)  ifso,  the  number  of  officers  who
 are  serving  inthe  same  region  for  more
 than  three  years  ;

 (c)  the  reasons  for
 and

 (d)  when  they  are  going  to  be  trans-
 ferred  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  EMPLOYMENT
 AND  REHABILITATION  (SHRI  D.  R.
 CHAVAN):  (a)  No.  It  is  not  a  fact
 that  Assistant  Settlement  Officers  are  not
 allowed  to  remain  io  ope  regicn  for  more
 than  3  years.

 (b)  to  (७).

 Retreachment  of  Employees  by  M/S.
 Chatterji  and  Poik  Civil  Ragtnecring

 Consultants,  Calcutta

 their  overstay  ;

 Do  not  arise.

 3437.  SHR!  DEVEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  whether  it  is  a  fect  that  M/s,
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 Chatterjee  and  Polk  Civil  Engineering  Con-
 sultants  of  23,  Brabourne  Road,  Calcutta-!,
 have  terminated  services  of  24  employees
 without  giving  any  reason  in  the  notice  of
 termination  ;

 (b)  whether  in  view  of  the  fact  that
 this  firm  has  been  given  some  contracts  for
 design  both  by  Government  concerns  and
 private  firms  the  said  firm  has  becoming
 prosperous  and  is  expanding  ;  and

 (c)  if  so,  whether  Government  will  take
 steps  for  the  reinstatement  of  those  whose
 services  have  been  terminated  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  =  (a)
 to  (c).  The  information  is  being  collected
 and  will  be  placed  on  the  Tabte  of  the
 House  as  soon  us  possible.

 रासायनिक  उरकों  के  वितरण  को  दरें

 3438,  भ्री  साधू  रास  ग्रहिरवार:  क्या  खाद्य
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  केन्द्रीय  सरकार  विभिन्‍न  राज्य  सर-
 कारों  को  किन  दरों  पर  रासायनिक  उवंरक
 सप्लाई  करती  है  भौर  राज्य  सरकारें  किसानों
 की  किन  दरों  पर  इसकी  सप्लाई  करती  है  ;

 (सख्त)  क्‍या  किसानों  को  सप्लाई  किये  जाने
 बाले  रासायनिक  उर्वरकों  की  दर  सभी  शाज्यों
 में  सामान  हैं;  भोर

 (ग)  यदि  नहीं,  तो  उनकी  दरों  में  झन्तर

 होने  के  क्या  कारण  है  ?

 wre,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  सम्जालय  में  राज्य  मस्त्री  (थी  पस्ता-

 सहिय  छिस्दे)  :  (क)  से  (ग).  केन्द्रीय  उबंरक

 पूल  द्वारा  राज्यों  को  किन  दरों  पर  उर्वरक

 सप्लाई  किया  जाता  है,  उनमें  प्रत्येक  पर  कितना

 वितरण  लाभ  दिया  जाता  है  तथा  किन  खुरदरा
 मूल्यों  पर  इन्हें  किसानों  को  बेचे  जाने  की  भ्राशा

 है,  इनको  ब्रदशित  करमे  आला  एक  विवरण
 सभा  पटल  पर  रखा  गया  है।  [पुस्सकालय  में

 रखा  मैया ।  देखिये  लच्या  ह न  2852/68)
 राज्य  सरकारों  से  भाषा  कौ  जाती  है,  fe
 किसानों  को  उन  मूल्यों  पर  उर्दशछों  की  सप्लाई
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 नियम्त्रित  रखे  जो  प्रत्येक  झबं रक  के  लिये  रसे  गये

 खुरदरा  मूल्य  से  प्भिक  म  हों  t  पूल  ह्वारा  राज्यों
 के  माध्यम  से  किसानों  को  सप्लाई  किये  जाने
 वाले  उवरकों  के  भ्रधिकतम  खुरदरा  मूल्य,
 स्थानीय-कर  जेसे  बिक्री  कर  के  कारण  शाई
 घटा-बड़ी  को  छोड़कर,  समस्त  भारत  में  एक  से
 हैँ  1

 कोमिया  शौर  श्ग्य  वक्षों  से  विस्थापित  मारतोयों
 को  काइमोर  में  बसाना

 Written  Answers

 3439.  श्री  नाथू  राम  भ्रहिरवार  :  क्या  भम
 तमा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  सरकार  कीनिया  श्रौर  प्रन्य  देशों
 से  विस्थापित  हुए  भारतीय  लोगों  को  काश्मीर
 में  बसाने  की  किसी  थोजना  पर  विचार  कर  रहो
 है  ;

 (ख)  यदि  हां,  तो  वहां  पर  कितने  परिवारों
 को  अंसाने  का  विचार  हैं  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारणा  हैं  ?

 असम,  रोजगार  तथा  पुनर्वास  मन्त्रालय  में
 उप-मं  )  (क्री  द०  रा०  चब्हाम)  :  (क)  से  (ग).
 पद्दिचमी  पाकिस्तान  से  श्राये  विस्थापित  व्यक्तियों
 श्रौर/या  वर्मा,  श्रीसंका  तथा  श्रन्य  देशों  से  लौटे
 लोगों  को  काइमीर  में  बसाने  के  लिये  सरकार
 की  कोई  योजना  नहीं  है।  जहां  तक  पहिचमी
 पाकिस्तान  से श्राये  विस्थापित  व्यक्तियों  का
 सम्बन्ध  है,  बहुत  वर्ष  पूर्व  उन्हें  विभिन्‍न  राज्यों
 जैसे  पंजाब,  उत्तर  प्रदेश,  बिहार,  मध्य  प्रदेश,
 राजस्थान,  महाराष्ट्र,  गुजरात  इत्यादि,  में  बसाया
 गया  था  7  पूर्वी  पाकिस्तान  से  जाये  विस्थापित
 व्यक्तियों  को  भी  भ्रपिकांशत:  पूर्वी  राज्यों,  जैसे
 पश्चिम  बंगाल,  प्रसम,  त्रिपुरा,  बिहार,  उत्तर-
 प्रदेश  तथा  उड़ीसा,  में  बसाया  कया  है  a  बर्मा  से
 स्वदेश  लौटे  भारतीयों  को  बसाने  के  लिये  उन
 राज्यों  से  सहायता  प्रदान  की  जाती  है  जहाँ
 कि  बर्मा  जाने  से  पूर्व  उनका  मूल  स्थान  था।
 इव  में  से,  वर्मा  से  स्वदेश  लौटे  भारतीयों  के  लग-
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 भग  4  परिवार,  जिनके  मूल  स्थान  जम्मू  तथा
 काहमीर  राज्य  में  थे,  उन्हें  वहां  बसाने  के  लिये
 सहायता  प्रदान  की  गई  थी  जहां  तक  केनया  से
 ध्राने  वालों  का  सम्बन्ध  है,  किसी  ने  भी  जम्मू
 तथा  काश्मीर  राज्य  में  बसने  के  लिये  पुनर्वास
 सहयता  की  इच्छा  प्रकट  नहीं  की  है  1

 वंडकारण्य  परियोजना

 3440.  शो  नाथू  रास  प्रहिरवार  :  क्‍या
 श्रस  तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दड़कारण्य  परियोजना  को  पूरा  करने
 में  भ्लरौर  कितना  समय  लगने  की  सम्भावना  है  ;

 1  इस  परियोजना  के  ग्रन्तग  त  शब  तक
 कितने  परिवारों  को  बसाया  जा  चुका  है  ;  ध्रौर

 (ग)  प्रब  तक  प्रति  परिवार  कितना  घन

 व्यय  हुआ है ?

 श्रम,  रोजगार  तथे।  पुमर्वास  मन्त्रालय  में
 उप  सन्‍्त्री  ी  To  ररा०  चब्हान)  :  (क)  दण्ड-
 कारण्य  में  पूर्वी  पाकिस्तान  से  आये  विस्थापित
 व्यक्तियों  की  पुनथ्यंवस्थापन  सम्बन्धी  योजनाश्रों
 को  प्रभावी  तथा  दीघ्र  काय  रूप  देने  तथा  स्था-
 नीय  झ्रादिम  जातियों  की  उन्नति  को  विशेष  रूप
 से  ध्यान  में  रखते  हुये,  इस  क्षेत्र  के  पूर्ण  विकास
 के  लिये  958  में  दण्ड का  रण्य  बिकास  प्राधिकररा
 की  स्थापना  की  गई  थी।  पुनथ्य॑वस्थापन  तथा
 जन-जाति  के  कल्याण  को  प्रमावी  बनाने  के
 लिये  यह  प्रावश्यक  है  कि  इस  क्षेत्र  के  सामान्य
 विकास  के  साथ  सम्बद्ध  किया  जाये  जिसके
 प्रन्तगंत  स्थानीय  जन  संख्या,  पुरानी  तथा  नयी,
 के  प्राथिक  उत्थान  के  लिये  मूल  भ्रावश्यकताप्रों
 की  व्यचस्था  करना  तथा  उपलब्ध  साथनतों  को

 प्रयोग  में  लाना  है  1  फलस्वरूप,  कुछ  समय  तक

 परियोजना  को  निरम्तर  प्रक्रिया  चलती

 रहेगी  ।

 (ल)  सितम्थर,  968  के  प्म्त  तक  पूर्वी

 पुकिस्तान  से  भागे  विस्थापित  अ्यक्तियों  के
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 12,252  परिवार  बसाये  जा  चुके  हैं।  भूमिहीन
 झादिवासियों  के  2,456  परिवारों  को  बसाने  के
 लिये  सहावता  दो  गई  थी  ।

 (ग)  जो  घन  राशि  दण्डकारण्य  विकास
 प्राधिकरण  को  सौंपी  जाती  है,  वह  केवल  विस्था-
 पित  परिवारों  के  पुनव्यंवस्थापन  के  प्रयोग  में

 ही  नहीं  लाई  जाती  ध्रपितु  वह  जन  जाति  के
 कल्याण,  तथा  जन  जाति  के  लोगों  भौर,  बसने
 वाले  विवस्थापित  ग्यक्तितयों  दोनों  के  हित  में
 सामान्य  सुख  साधनों  तथा  सुविधाधों  की  ब्यब-
 स्था  करने,  जेसे  कि  स्वास्थ्य,  शिक्षा,  संचार,
 सिचाई,  विस्तार  सेवायें  इत्यादि  जोकि  क्षेत्र  के
 सामान्य  विकास  में  सहायक  है  में  भी  लगाई
 जाती  है।  इस  प्रकार  जो  व्यय  किया  जाता  है,
 उसे  केवल  सीधे  पुनर्वास  कार्य  पर  व्यय  ही  नहीं
 माना  जा  सकता  t  वह  व्यय,  जो  बसने  वाले
 विस्थापित  व्यक्तियों  के  पुनर्वास  पर  किया
 गया  है,  प्रति  परिवार  13,000  रुपये  बनता
 है  t  इन  प्रांकड़ों  में,  काय  स्थान  के  शिविरों  का
 ठ्यय,  भरणापोषणा  सहायता,  गांबों  में  सामास्य

 सुख-साधन  (जैसे  कि  स्थानीय  सड़कें,  प्रस्ताल
 विद्यालय  इत्यादि)  तथा  सामान्य  विकास  तथा
 ऊपर  को  ध्रस्य  मदों  का  प्रनुपातित  स्ार्चे,
 सम्मिलित  है।

 Refusal  of  USSR  Government  to
 Supply  Tractors

 SHRI  NAWAL  KISHORE
 SHARMA  :

 SHRI  3.  K.  TAPURIAH  ;
 SHRI  HIMATSINGKA  ;
 SHRI  D.N.  PATODIA  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  the  USSR
 Government  have  refused  to  supply  Russian
 tractors  in  view  of  Governmest  insistence
 to  sell  the  tractors  through  Agro  Industries
 Corporation  ;  and

 (b)  if  so,  what  steps  Government  pro-
 pose  to  remedy  the  situation  and  to  meet
 the  growing  demand  of  the  agriguiturists
 for  tractors  7

 3441,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ;  (a)  No,  Sir.

 (b)  Does  not  arise.

 National  Trunk  Dialling  Link

 3442.  SHRI  HIMATSINGKA  :
 SHRI  S.  K.  TAPURIAH  :
 SHRI  K.  P.  SINGH  DEO:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleaged  to  state  :

 (a)  whether  any  scheme  has  been  laid
 down  or  is  being  chalked  out  for  creating
 a  National  Trunk  Dialling  Link  which
 would  connect  the  whole  country  by  direct
 dialling  systems  ;

 (b)  if  so,  what  will  be  the  phases  of
 the  programme  and  other  details  of  the
 scheme  including  their  cost  ;  and

 (c)  what  steps  have  been  ‘or  are  being
 taken  to  implement  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THB
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  fAND  COMMUNICATIONS
 (SHRI  I.K.  GUJRAL)  :  (a)  Yes.  Im-
 portant  stations  with  large  Automatic  Tele-
 phone  Exchange  system  are  proposed  to  be
 provided  with  Trunk  dialling  facitities.

 (b)  and  (c).  To  start  with,  equipment
 has  been  imported  for  installing  Trunk
 Automatic  Exchanges  at  Madras,  Delhi,
 Bombay  and  Kanpur.  The  Trunk  Auto-
 matic  Exchange  at  Madras  has  been  cut-
 over  with  Bangalore-Madras  route  in
 December,  ‘1967.  Coimbatore  is  also  pro-
 posed  to  be  connected  to  Madras  TAX
 shortly.  The  Trunk  Automatic  Exchanges
 at  Delhi,  Bombay  and  Kanpur  are  in  ad-
 vanced  stage  of  installation  and  are  likely
 to  be  cut  over  in  I969.  A  number  of  im-
 portant  stations  are  proposed  to  be  connec-
 ted  to  these  Trunk  Automatic  Exchanges
 progressively.  The  schome  envisages  con-
 necting  Bombay,  Ahmedabad,  Poona,  and
 Surat  to  TAX  at  Bombay.  Delhi  TAX
 will  be  connected  to  Agra,  Jaipur,  Jullundur
 Chandigarh  and  Srinagar  apart  from  Delhi,
 Kanpur  TAX  will  be  connected  to  Kanpur,
 Lucknow,  Varanasi  and  Patna.

 In  tbe  next  phase  new  Trunk  Auto-
 matic  Exchanges  have  been  planned  at
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 Calcutta,  Asansol,  Ambala  and  Ernakulam
 and  extensions  have  a'so  been  planned  to
 the  first  four  Trunk  Automatic  Exchanges.
 In  the  4th  plan  we  are  planning  for  a  total
 of  about  32  TAXs  which  would  enable  sub-
 scriber  Trunk  Dialling  facility  to  most  of
 the  important  stations  all  over  the  country.
 This  is,  however,  subject  to  the  availability
 of  financial  and  material  resources  and
 foreign  exchange.

 The  project  cost  of  first  four  Trunk
 Automatic  Exchanges  is  Rs.  Qa  crores,
 including  a  foreign  exchange  component  of
 Rs.  92.8  laks.  The  Coaxial  microwave
 schemes,  planned  to  provide  to  long  dis-
 tance  circuits  for  trunk  dialling,  also  pro-
 vide  long  distance  telephone  and  telegraph
 circuits  for  other  purposes  like  manual
 trunk  exchanges,  telegraph  offices,  Telex
 and  other  users  like  Railways,  Defence  and
 Press  etc.  It  is,  therefore,  not  possible  to
 allocate  the  cost  of  these  schemes  for  sub-
 scribers  Trunk  Dialling  alone.

 Proposal  to  Create  a  Pool  of  Unem-
 ployed  Persons

 3483.  SHRI  P.R.  THAKUR:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  to
 Create  a  pool  of  unemployed  persons  are
 registered  with  the  employment  exchanges
 in  the  country  more  or  less  with  the  same
 objective  and  pattern  of  the  scientists’  and
 technologists  Pool  created  some  years
 back  ;

 (b)  if  so,  the  broad  details  thereof  ;
 (c)  if  not,  the  reasons  therefor  in  view

 of  the  provisions  made  io  Article  4  of  the
 Constitution  ;  and

 (d)  the  alternative  measures  proposed
 to  be  taken  to  resolve  this  burning  problem
 of  the  day  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 S.C.  JAMIR):  (a)  No.

 (b)  Does  not  arise.
 (c)  and  (d).  Within  the  limited  re-

 sources  of  the  country  every  effort  has  been
 made  to  maximise  utilisation  of  available
 manpower.  Various  development  schemes
 included  in  the  Anngual  Plan  for  1968-69,
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 and  those  that  would  be  iacluded  in  the
 Fourth  Plan  in  various  sectors  of  economy
 are  expected  to  generate  more  and  more
 employment  opportunities.

 गूलरधोल  गोसदन  सगोताल

 3445.  श्री  राभगोपाल  शालवाले:  क्‍या
 ete,  तथा  कृषि  मन्त्री  यह  बतानेकी  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  यद्यपि  गूलरभोज
 गोसदन,  नैतीताल  में  पशु  चिकित्सालय  के  लिए
 एक  कमरे  की  व्यवस्था  है,  किन्तु  वहाँ  न  तो
 दवाहयाँ  हैं  शौर  न  ही  कोई  डाक्टर  है;
 झोर

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 झौर  वहां  दवाइयों  का  प्रबन्ध  करने  शौर
 डाक्टर  की  मियुक्ति  करने  के  लिये  क्‍या  काये-

 वाही  की  गई  है  ?

 लाश,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  सम्त्रालय  में  राज्य  मस्ती  (श्री  प्रस्ता-

 साहिध  चिन्वे) :  (क)  गोसदन  के  पशुओं  को

 प्रथम  उपचार  प्रदान  करने  हेतु,  जिसके  लिये

 प्रबन्धक  को  प्रशिक्षित  किया  गया  है,  गोसदन  के
 कार्यालय  भवन  के  एक  कमरे  में  दवाइयों  का

 स्टाक  रखा  रहता  है  |

 (ख)  प्रश्न  ही  नहीं  होता  |

 Construction  of  Houses  for  Displaced
 है  Persons  in  Kalkaji  Koloay,  Delhi

 3446.  SHRJ  DEVEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  ;

 (a)  whether  Government  propose  to
 undertake  the  construction  of  houses
 through  their  own  agencies  or  in  collabo-
 ration  with  local  Administration  for  dis-
 placed  persons  beloging  to  the  middle  and
 low  income  groups  inthe  East  Pakistan
 displaced  Persons  Colony  at  Kalkaji,  Delhi
 fo  view  of  their  @mancial  weakness,  allow-
 ing  recovery  of  tbe  cost  of  house-buildiag
 over  a  period  of  30  years,  as  @  measure  of
 rebabilitation  ;

 (b)  if  pot  whether  Government  consider

 1% Written  Answers

 that  the  desirability  of  extending  adequate
 interest-free  loans  and  building  materials
 at  Goveroment  rate  and  other  allied  faci-
 lites  for  house-building  purposes  through
 their  own  agencies  to  them  ;

 (c)  if  not,  the  measures  proposed  to  be
 adopted  to  help  these  displaced  persons  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 D.  R.  CNAVAN)  :  (a)  No.

 (b)  No.
 (c)  The  provision  of  building  plots  on

 a  “No  profit  No  loss”  basis  is  considered
 to  be  an  adequate  measure  of  assistance,
 considering  that  only  displaced  persons,
 who  have  been  gainfully  employed  in  Delhi
 over  a  considerable  period  of  time,  are
 cligible  for  these  plots.  No  other  meaeures
 of  assistance  are  contemplated.  A  large
 section  of  the  allottees  are  Goversment
 servants  who  should  he  eligible  for  house-
 building  loans  from  their  own  Ministries/
 Departments.  Others  are  likely  to  qualify
 for  loans  either  in  their  individual  capacity
 or  as  members  of  a  co-operative  society,  if
 one  or  more  are  formed  by  them,  under
 various  schemes  for  encouraging  house-
 buildings  by  small  income  aod  middle
 income  groups.

 Grouad  Rent  oa  Plots  allotted  to
 Refugees  in  Delhi

 3447.  SHRI  DBVEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILI.
 TATION  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 lavy  4  token  ground  rent  of  Rs.  t/-  per  piot
 per  annum  on  the  land  leased  out  to  the
 displaced  persons  from  West  Pakistan  and
 East  Pakistan  in  the  Union  Territory  of
 Dethi  as  a  measure  of  rehabilitation  ;
 and

 (b)  if  not,  whether  Government  will
 ider  the  desirability  of  levying  ground

 reat  at  reduced  ratcs  on  the  land  leased
 out  to  the  displaced  persons  from  West
 Pakistan  and  East  Pakistan  in  Delhi  on
 the  basis  of  actual  purchase  price  of  land,
 excludiag  the  cos:  of  litigation  and  deve-
 lopment  charges  as  8  measure  of  rehabilita-
 tlon  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 D.  R.  CHAVAN)  :  (a)  and  (b).  Lands
 in  rehabilitation  colonies  in  Delhi  have
 been  acquired  under  the  Resettlement  of
 Displaced  Persons  (Land  Acquisition)  Act
 1948,  Under  the  rules  framed  under  the
 Act,  ground-rent  is  chargable  at  the  rate
 of  3%  per  annum  on  the  amount  of  pre-
 mium  which  is  calculated  on  the  basis  of
 the  actual!  cost  of  acquisition  and  develo-
 ment  expenditure.  Displaced  Persons  from
 West  Pakistan  have  generally  exercised  the
 option  ro  pay  the  market  price  of  land  ;
 they  have,  in  consideration  of  their  having
 done  so,  been  allowed  to  pay  a  token
 ground-rent  of  Rupee  J/-  per  annum  per
 hundred  sq.  yard  or  part  thereof.  A  simi-
 lar  step  could  be  taken  in  the  case  of  the
 East  Pakistan  Displaced  Persons’  Colony
 near  Kalkaji  but,  in  view  of  the  fact  that
 current  market  value  of  land  in  Delhi  is
 very  high,  it  will  be  against  their  interest
 to  extend  the  scheme  to  them.

 Price  of  Land  Allotted  to  East  Pakistan
 Refugees  in  Kalkaji  Colony,  Delhi

 3448.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  the  principle  and  factors  determin-
 ing  the  cost  of  acquisition  of  land  (i)  allot-
 ted  to  the  displaced  persons  from  West
 Pakistan  and  (ii)  earemarked  for  the  dis-
 placed  persons  from  East  Pakistan  at
 Kalkaji,  Delhi  and  the  adjacent  areas  indi-
 cating  separately  (a)  the  date  of  acquisition
 (b)  purchase  price  thereof  and  also  (c)  the
 amount  of  litigation  charges,  if  any,  in  each
 case  with  reasons  thereof,  in  case  of  diffe-
 rence  and  variation  ;  and

 (b)  the  difference  in  prices  per  square
 yard  of  land  charged  from  the  displaced
 persons  from  West  Pakistan  and  East
 Pakistan  in  Kalkaji  Colony,  Delhi  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 D.  7२.  CHAVAN):  (a)  The  broad  princi-
 ples  for  determining  the  cost  of  acquisition
 of  land  both  for  West  Pakistan  Displaced
 ‘Persons  and  East  Pakistan  Displaced  Per-
 sons  in  Kalkaji  are  embodied  in  Section  7
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 of  the  Resettlement  of  displaced  Persons
 (Land  Acquisition)  Act  ‘1948,

 The  factors  relied  upon  in  individual
 cases  in  determining  the  cost  of  acquisition
 are  stated  in  awards  and  such  other  orders
 as  are  passed  by  ‘arbitrators,  courts,  etc.
 The  number  of  such  cases  is  large,  the
 awards  and  orders  passed  are  not  readily
 available  in  many  cases  after  so  many  years
 and  the  time  and  labour  involved  in  collect-
 ing  them  will  not  be  commensurate  with
 the  results  achieved.  No  account  of  liti-
 gation  expenses  in  respect  of  land  acquired
 for  individual  colonies  is  maintained  and
 the  time  and  labour  involved  in  collecting
 this  information  in  respect  of  Kalkaji
 colony  will  also  not  be  commensurate  with
 the  result  achieved.

 (b)  Land  has  heen  allotted  in  Kalkaji
 colony  for  West  Pakistan  Displaced  Persons
 at  the  rate  of  Rs.  7/50  per  square  yard.
 This  was  based  on  the  estimated  cost  of
 acquisition  of  land  and  development  at  the
 time  of  allotment  in  the  year  1953.  The  rate
 of  premium  provisionally  fixed  for  the  plots
 in  East  Pakistan  Displaced  Persons  Colony
 near  Kalkaji  is  Rs.  30/-  per  square  yard  ;
 this  rate  is  based  on  the  cost  of  acquisition
 of  the  land  and  the  estimated  cost  of
 development  which  has  gone  up  _considera-
 bly  in  recent  times.

 कुमांयू  क्षत्र  (उत्तर  प्रदेश)  के  मूसिहीन  लोगों
 से  लिए  योजना

 3449.  श्री  Wo  ब०  सि०  बिस्ट:  क्‍या
 खाद्य  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  उत्तर  प्रदेश
 के  पहाड़ी  जिलों  के  पिछड़े  क्षेत्रों  में  भूमिहीन
 लोगों  की  गम्भीर  समस्या  के  समाधान  के  लिए
 तुरन्त  एक  योज़ना  बनाने  का  है;  भर,

 (ख)  यदि  हां,  तो  एक  योजना  कब  तक
 कार्यान्वित  की  जायेगी  श्रोर  योजना  का  ब्योरो
 क्‍या  है?

 wre,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मग्त्रावय  में  राज्य  भरजी  (भी  झन्ना+
 साहिब  विस्व):  (क)  जी  नहीं।

 (=)  श्रदन  ही  नहीं  होते  ।
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 कुमायू  क्षत्र  (उत्तर  ब्रबंधा)  में  भूमिहोन
 व्यक्तियों  को  भूमि  का  पंजीयन  धोर  प्लाबंठन

 3450.  श्री  Wo  qo  Fao  fare:  क्‍या
 ere  तथा  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  ऐसे  प्रमाणित  भूमिहीन  व्यक्तियों

 फे,  जो  तराई-भावर  क्षेत्र  में  भूमि  लेना  चाहते
 हैं,  1  मई,  1965,  से  भाज  तक  नाम  दर्ज  करने
 के  बारे  में  सरकार  ने  कोई  निरंय  किया  है  भौर
 यदि  हां,  तो  उनका  पंजीयन  कब  शुरू  हुभा  था
 भौर  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं;

 (ख)  क्‍या  2)  मई,  965  तक  नैनीताल  के
 जिला  मैजिस्ट्रंट  के  कार्यालय  में  दज  प्राथियों

 को  उनकी  पंजीयन  संख्या  के  प्रनुसार  भूमि
 प्रावंटित  करने  लिए  सरकार  शीघ्र  उचित
 प्रबन्ध  कर  रही  है  ;

 (ग)  यदि  हां,  तो  कया  सरकार  कम  वेतन
 पाने  वाले  सरकारी  कर्मचारियों  को  भी  भूमि
 झावंटित  करने  का  प्रबन्ध  करेगी  ;  भौर

 (घ)  यदि  हां,  तो  इस  दिक्षा  में  धब  तक
 कया  प्रगति  हुई  है  भौर  यदि  नहीं,  तो  इसके
 क्या  कारणा  हैं  ?

 साथ,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मस्जाशल्यय  में  राज्य  मंत्री  11. इ  भ्रस्मा-

 साहिब  शिम्दे)  :  (क)  उत्तर  प्रदेश  सरकार  ने
 2]  मई  965  के  पद्चात्‌  ऐसे  प्रमाणित  भूमि-
 हीन  प्राथियों  क ेनाम  जो  तराई-भावर  क्षेत्र  में

 भूमि  लेने  के  इच्छुक  हैं,  रजिस्टर  करने  का
 फंसला  नहीं  किया  है।  तराई-माबर  सरकारी
 सम्पदा  में,  प्राबंटन  के  लिये  खाली  भूमि  का
 क्षेत्र  बहुत  ही  थोड़ा  है।  शत:  नये  भावेदन  पत्रों
 का  पंजीयन  963  में  बन्द  कर  दिया  गया  था  |
 उत्तर  प्रदेश  सरकार  ने  प्रक्तुबर,  967  %
 फैसला  किया  था  कि  इस  क्षेत्र  में  भूमि  का
 प्रावंटन  केवल  कुमायू'  हिवीजन  के  भूमिहीत
 वाधपियों  तक  ही  सीमित  होगा।  नये  पश्रावेदन
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 पत्र  _उप-भायुक्त,  नैनीताल  के  इस  निदेशन  के

 पनुसार  प्राप्त  किये  गए  थे  ।

 (&)  भौर  (ग).  29  मई,  965  तक  पंजी-
 कृत  प्राथियों  को  भूमि  झावंटन  के  लिये  कोई
 व्यवस्था  नहीं  को  गई  है,  क्योंकि  इस  क्षेत्र  में
 झावंटन  के  लिये  पात्र  व्यक्तियों  की  श्रेणी
 भ्रक्तूबर,  967  से  बदल  दी  गई  है।  भूमि  को

 न्यूनता  के  कारण,  उन  श्रेणियों  के  व्यक्तियों
 को,  जो  967  से  पूर्व  भूमि  पाने  के  हकदार  थे,
 लेकिन  अब  पात्र  नहीं  हैं,  भूमि  देना  सम्भव

 नहीं  होगा  ।  इसी  काररणा  से,  कम  वेतन  पाने
 वाले  सरकारी  कमंचारियों  के  लिये  भी  भूमि  का
 प्रावंटन  सम्भव  नहीं  है  |

 ष)  प्रश्न  ही  नहीं  होता  t

 Sugar  Priee

 3451,  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  the  worlds  price  of  sugar  and  the
 average  Indian  price  for  controlled  and  un-
 controlled  sugar  ;

 (b)  the  price  of  sugar-cane  in  the
 principal  countries  growing  it  for  sugar
 Production  and  what  are  the  comparative
 Prices  in  India  in  U.  P.,  Maharashtra  and
 Madras  States  ;  and

 (c)  what  are  the  comparative  produc-
 tion  costs  per  ton  of  sugar  in  three  above
 mentioned  States  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  spot  quotation  of  the
 London  Daily  Price,  which  is  recognised
 index  of  world  price  of  sugar,  on  the  29h
 November,  1968,  was  £29.00  or  Rs.  522  per
 long  ton,  c.i,f.,  U.  K.,  960,  bulk  basis.  The
 future  quotations  are  higher.

 The  ex-factory  levy  price  of  sugar  pro-
 duced  in  1967-68,  and  the  average  sale  price
 of  sugar  in  the  open  masket  ure  us  upder  ;
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 (Rupees  per  quintet)

 Zone  Ex-factory  price  of  Average  sale  Price  of
 60%  of  sugar  sugar  fealised  by

 produced  in  ‘1967-  factories  from  sugar
 68  season  (includ-  sold  upto  30.9.68

 ing  excise  duty  in  the  open
 ete.)  market

 Zone  I  (Maharashtra,  Gujarat,  North  े
 Mysore  and  North  Andhra
 Pradesh)  39.02

 Zone  II  (Orissa,  rest  of  Andhra  Pra-
 desh,  South  Mysore,  Madras,
 Pondicherry  and  Kerala)  53.85

 Zone  JII  (Meerut,  Muzaffarnagar,  Bu-
 Jandshahr  Districts  of  West
 U.  P.,  Punjab,  Haryana,

 |

 358.83
 Rajasthan  and  Madhya  Pra-
 desh)  55.65

 Zone  ]V  (Central  and  rest  of  West
 U.  P.)  54.70

 Zone  ५  (East  U.  P.,  Bihar  and  West
 Bengal)  56  22

 Assam  65.72  |

 (b)  The  minimum  price  of  sugarcane
 fixed  for  factories  in  Uttar  Pradesh,  Maha-
 rashtra  and  Madras  States  for  ‘1968-69  are
 as  under  :—-

 (Rs.  per  quintal)
 Uttar  Pradesh  7.37  to  8.22
 Maharashtra  7.37  to  9.35
 Madras  7.37  to  7.96

 information  in  respect  of  price  of  cane  in
 other  countries  is  not  available.

 (c)  The  cost  of  production  of  sugar
 depends  on  several  factors,  like  cost  of
 sugarcane,  actual  recovery,  duration  of
 crushing,  cost  of  stores,  salaries  and  wages,
 depreciation,  mai  and  repairs,  other
 overheads  and  retutn  on  capital  employed.
 As  different  factories  and  zones  paid  diffe-
 rent  prices  for  sugarcane,  the  cost  of  pro-
 duction  may  vary  from  zone  to  zone.  The
 last  study  was  done  by  the  Sugat  Enquiry
 Commission  in  1963-64,  In  ‘1967-68,  howe-
 ver,  Governinent  fixed  ex-factory  prices  for
 only  vA  of  the  production  requisitioned
 by  it  for  controlled  distribution.  Price  of

 sugar  is  not  fixed  on  State-wise  basis,  but
 on  the  basis  of  the  5  zones  recommended
 by  the  Sugar  Enquiry  Commission,  after
 taking  into  account  the  minimum  price  of
 sugarcane  fixed  by  Government,  the  average
 actual  recovery  and  duration  of  the  season
 obtained  by  sugar  factories  in  the  respec-
 tive  zones.  The  prices  fixed  are  as  given
 ia  reply  to  part  (a)  above.

 Strike  in  Tyre  Factories

 3452.  SHR!  LOBO  PRABHU:  Wit
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  the  duration  of  strike  in  the  tyre
 factories  ;

 (b)  considesiag  the  shortage  of  tyres
 created  by  the  strike  whether  Government
 are  contemplating  to  refer  the  dispute  to
 adjudication  ;  aad

 (c)  whether  the  Centre  has  drawn  the
 attention  of  State  Government  to  the  neces-
 silty  of  promptly  passing  orders  for  adjudi-
 catjon  2
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 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):  =  (a)
 to  (c).  The  matter  falls  in  the  State
 Sphere.

 Growing  of  Vegetables  tbroegh  Hydrophonic
 Methods

 3453.  SHRI  LOBO  PRABHU:  Wil
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  Government  have  examined
 the  claims  of  Mrs.  Shroff  of  Bombav  in
 respect  of  growing  vegetables  through  the
 Hydrophonic  methods  ;

 (b)  if  so,  whether  Government  have
 considered  the  possibility  af  generalising
 Hydrophonic  cultivation  ;  and

 (c)  if  not,  whether  Government  pro-
 pose  to  undertake  an  investigation  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Government  is  not  aware
 of  any  such  claims  of  Mrs.  Shroff.

 (b)  Does  not  arise.

 (c)  Government  will  be  prepared  to
 examine  the  claims  of  Mrs.  Shroff  if
 brought  to  their  notice.

 Procurement  of  Paddy  in  Manipar

 3454.  SHRI  M.  MEGHACHANDRA:
 Will  the  Minister  of  FOOD  AND  AGRE
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  Government  of  Mani-
 pur  have  announced  the:  methods  and  mode
 ef  procurement  of  paddy  for  the  season  as
 to  be  in  the  same  line  as  that  of  the  pre-
 vious  season  ;

 (b)  whether  the  said  method  insposes
 restrictions  on  the  people  in  many  ways  ;

 (९)  है ह  so,  matuse  ef  euch  sesisictions  ;
 and

 (d)  the  reason  for  comtinuing  the  same
 method  while  not  resorting  to  voluntary
 purchase  ह  dentribatien  from  the
 people  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Manipur  Administra-
 tion  have  decided  to  entrust  procurement
 to  the  Revenue  Agency  in  place  of  a
 monopoly  procurement  system  through
 private  agency  last  year.  The  Revenue
 agency  will  work  through  Pradhans.

 (b)  and  (c).  The  restrictions  involved
 relate  to  holding  of  undeclared  stooks  of
 more  than  25  quintals  of  paddy  by  the
 producers  and  more  than  1S  quintals  in
 respect  of  non  producers.

 (d)  This  mode  of  procurement  has  been
 adopted  with  a  view  to  maximise  procure-
 ment.  Voluntary  purchases  and  contribu-
 tions  from  people  through  Pradhans  will
 also  be  resorted  to  as  fur  as  possible.

 बध्य  प्रवेश  में  मत्स्य  रालन  का  जिकास

 3455.  श्री  गं०  Wo  दीक्षित  :  क्या  ee
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  कया  मध्य  प्रदेश  सरकार  ने  चौथी
 पंचवर्षीय  योजना  के  भ्रन्तर्गत  मत्स्य  पालन
 उद्योग  के  विकास  सम्बन्धी  कोई  योजना  भेजी
 थी;

 ु)  पदि  हाँ,  तो  इसका  अ्यौरा  क्या  है
 झौर  उस  पर  कितनी  लागढ़  प्रायेगी  ;  धौर

 (ग)  इस  बारे  में  सरकार  ने  क्‍या  निर्णय
 किया  है  ?

 साख,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  लग्यासय  में  राज्य  कजी  (सी  झल्ना-

 साहिब  किल्‍वे)  :  (क)  प्ौर  (ल).  जी  हां।
 मध्य  प्रदेश  में  मछली  पालन  के  विकास  के  लिये

 तुर  पंचवर्षीय  योजना  में  शामिल  करने  के  हेतु
 प्रस्तावित  योजनाएं  नीचे  दी  गई  हैं  :--



 189  Wrinen  Answers  DECEMBER  5,  968  Written  Answers  88

 क़्म  योजना  का  नाम  राज्य  सरकार  द्वारा  प्रस्तावित

 संश्या  व्यय  (रुपये  लाखों  में)

 l  2  3

 l  बीज  मछली  का  उत्पादन  0.00
 2  जलागार  मछलियों  का  विकास  68.00
 3  मछली  'भन्डारण  एवं  विपणन  सुविधाश्रों  की

 व्यवस्था  5.00
 4  ठहरे  जलों  का  सुधार  5.60

 5  मछली  प्रशिक्षण  एवं  शिक्षा  3.50
 6  जलयान  भौर  रस्से  शौर  जल  जीव  शाला  9.95
 द  समुदाय  विकास  प्रखंडों  के  मछली

 क्षेत्रों  का  विस्तार  5.6
 8  सहकारी  समितियां  एवं  निगमों  के  लिये

 संगठन  एबं  प्रण  0.00
 9  प्रशासकीय  शझौर  तकनीकी  स्टाफ  4.65
 0  प्रकाशन  शौर  प्रचार  .20
 ll  नदी  मात्स्की  का  विकास  3.50
 2  दाहरी  केन्द्रों  का मछली  विपणन  3.45
 3  पंचायत  तथा  भ्रन्य  एजेन्सियों  के  द्वारा  बीज

 मछली  का  उत्पादन  5.00
 4  मत्स्य  संवर्धन  के  लिये  प्राम-तालाबों

 के  सुधार  20.00

 कुल  265.00

 (ग)  राज्य  सरकार  के  परामर्श  से  योज-
 नाभों  की  जांच  कर  ली  गई  है  शौर  सामान्य
 छप  से  स्वीकृत  है  |  राज्य  योजना  में  व्यवस्था
 को  जाने  वाली  राशि  निश्चित  नहीं  की  गई
 है  1

 at  प्रदेदा  में  छोडो  सिचाई  योजनायें

 3456.  श्री  to  qo  दौकिते:  कया
 खाद्य  तय  कृषि  मन्नी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  ‘1968-69  दौरान
 मध्य  प्रदेश  में  छोटी  सिंचाई  योजनायें

 चालू  करने  के  लिए  कोई  राद  मंजूर  की  है  ;
 भौर

 (ख)  यदि  हां,  तो  वह  राष्षि  कितनी  है  ;

 (ग)  क्‍या  राज्य  सरकार  ने  ‘1967-68  में  इस

 उद्देश्य  के  लिए  भ्रतिरिक्त  राशि  के  लिए
 प्राथंना  की  है  भौर  क्‍या  इसे  स्वीकार  किया
 गया  है  Y

 बासा,  कृषि,  सामुदाधिक  विकास  तथा  सहु-
 कार  मंत्रालय  में  राल्य  मंत्री  (भी  झम्ना  साहिब
 दिये) :  (क)  धौर  (ल).  राज्यों  के  लघु
 सिंचाई  कार्यक्रमों  कौ  वित्तीय  सहायता  प्रदान
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 करने  के  लिए  ‘1-4-67  से  प्रपनायी  गई  प्रणाली
 के  प्रनुसार  राज्य  सरकारें  ब्यय  की  स्वीकृत
 झधिकतम  राशि  के  भ्रन्तगंत  किये  गये  कुल  व्यय

 का  00  प्रतिशत  ऋण  प्रौर  5  प्रतिशत  प्रनुदान
 के  रूप  में  प्राप्त  कर  सकती  हैं  t  राज्य  के  ‘1968-
 69  के  लघु  सिंचाई  कार्यक्रम  के  लिए  630.00
 लाख  रु०  की  राहि  स्वीकृत  की  गई  है।  उप-

 युक्त  प्रणाली  के  प्राधार  पर  ही  केन्द्रीय  सहा-
 यता  वित्तीय  वर्ष  के  झन्त  में  निमुक्त  की
 जायगी  ।

 (ग)  967-68  के  दौरान  राज्य  सरकार  ने
 4.50  करोड़  रुपये  को  ग्रतिरिक्त  राशि  के
 श्रावण्टन  की  प्राथंना  की  थी।  हसमें  3  करोड़
 रुपये  की  गर-सरकारी  लघु  सिंचाई  कार्यक्रम  में
 तीब्रता  लाने  के  लिए  शौर  .50  करोड़  रुपये
 राज्य  क्षेत्र  की  योजनाझ्रों  के  लिये  थे  जिसमें
 गहरे  श्लौर  उथले  कुझों के  लिए  राष्षि  भी
 सम्मिलित  थी।  किन्तु  संसाधनों  की  कठिन
 परिस्थितियों  के  कारण  1967-68  में  किसी
 भी  राज्य  को  जिसमें  मध्य  प्रदेश  भी  सम्मिलित
 है,  प्रतिरिक्त  प्रावण्टन  नहीं  किया  जा  सका  |

 मध्य  प्रदेश  में  967  के  झाम  चुनावों
 पर  न्यय  की  गई  राशि

 3457.  शी ग ०  qo  दीक्षित:  क्‍या

 विधि  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  ने  मध्य  प्रदेश  में  गत  श्राम

 चुनावों  पर  कुल  कितनी  राहि  व्यय  की  ;
 धौर

 (ख)  राज्य  विधान  सभा  के  उम्मीदवारों
 ने,  उनके  द्वारा  दिये  गये  चुनाव  ब्यौरों  के  प्रनु-
 सार,  झाम  चुनावों  में  कुल  कितनी  राशि  व्यय
 की?

 विधि  संजालय  में  उपलंजी  (भी  go  शूनूस
 सलीम)  :  (क)  52,00,000  रुपये  (बाबन
 लाख  रुपये)  ।

 (सर)  विधान  सभा  निर्वाचन  के  खिए.
 3345  भम्पथियों  द्वारा  (जिनके  प्रन्तमंव  ऐसे
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 दो  प्रम्यर्थी  भी  हैं  जिन्होंने  “कुछ  नहीं”  विवरण
 दिये  हैं)  फाइल  किये  गए  विवरणों  के  प्नुसार
 29,68,718.00  (उन्तीस  लाख,  झ्डसठ  हजार,
 सात  सौ  श्रठारह  रुपये)  खर्च  किये  गए।  निर्वा-
 चन  लड़ने  वाले  कुल  553  श्रम्यथियों  में  से
 202  श्रम्यथियों  ने  निर्बाचन  व्यय  का  कोई  लेखा
 नहीं  दिया  है  भौर  छः  भ्रम्यरथियों  के  सम्बन्ध
 में,  जिन्होंने  पने  लेखा  दिये  हैं,  जानकारी
 भासानी  से  उपलब्ध  नहीं  है  t

 Applicants  on  waiting  list  for  Telephone
 Connections

 3458.  SHRI  B.N.  SHASTRI:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  the  total  number  of  applicants  on
 the  waiting  list  upto  the  3lst  March,  968
 for  telephone  connections  :

 (b)  how  many  of  them  are  expected  to
 be  provided  with  telephone  connections
 during  the  current  year  including  those
 who  were  already  provided  connections  ;
 and

 (c)  whether  Government  will  consider
 the  setting  up  of  new  factories  to  produce
 telephone  equipments  in  view  of  the
 increasing  demand  for  telephone  connec:
 tions  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  Approxi-
 mately  4,30,000.

 (b)  About  75,000.

 (c)  Apart  from  the  existing  telephone
 factory  at  Bangalore,  it  is  proposed  to  set
 up  a  new  factory  for  the  manufacture  of
 long  distance  Transmission  equipment  and
 an  Aocillary  Unit  for  the  manufacture  of
 cords,  fuses  etc.  The  need  for  setting  up
 any  more  factories  for  the  manufacture  of
 tele  is  linked  up
 with  the  size  of  the  4th  Five  Year  Plan
 and  the  financial  provision  available.  This
 is  under  exami  e  ee  a



 191  PW  ritien  Answers

 संचार  वियाग  में  हिंदी  का  प्रयोग

 3459.  श्री  शिज  चरण  लाल:  कया
 खंखार  मम्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राख भाषा  प्रधिनियम  तथा  उस  के  प्रन्त-
 मंत  मृहन्काय  मन्त्रालय  द्वारा  जारी  किये  गए
 धादेशों  के  अनुसार  उन  के  विभाग  ने  (1)  भपने
 प्रकाशन  हिंदी  में  प्रकाशित  करने,  (2)  चतुर्थ
 श्रेणी  के  कमंचारियों  की  सेवा  सम्बन्धी  पुस्तक
 हिंदी  में  तैयार  करने,  (3)  बढ़ते  हुये  भ्रनुबाद
 कार्य  को  देखते  हुये  भ्रतिरिक्त  प्रनुवादकों  तथा

 हिंदी  टाइपराइटरों  के  लिए  वित्त  मन्त्रालय  से
 धन  प्राप्त  करने,  (4)  |  जनवरी,  96]  को
 46  वर्ष  से  कम  झायु  वाले  श्रधिकारियों  तथा
 कर्मचारियों  को  हिंदी  प्रशिक्षण  योजना  के
 प्रस्तर्गत  हिंदी  पढ़ाने  के  लिए  कार्यक्रम  तैयार
 करने,  (5)  हिंदी  जानने  वाले  ठयक्तियों  को

 हिंदी  में  कार्य  करने  के  लिए  बाध्य  करने  शौर

 (6)  हिंदी  को  लागू  करने  की  योजना  को  चलाने
 के  लिए  शंयुक्त  सचिव,  उप-सबविव  तथा  भ्रबर
 सचिव  के  स्तर  पर  हिंदी  जानने  वाले  ब्यक्ति

 नियुक्त  करने  के  लिए  क्‍या  कार्यवाही  की  गई
 है;  भौर

 ख)  उक्त  कार्यबाहियां  किन-किन  तिथियों

 म्फ्ौ
 गई  प्लौर  उसके  ष्या  परिणाम  निकले

 संसद-कार्य  विभाग  तथा  संचार  विभाग  में
 राज्य  मंत्री  दुम  fo  go  गुजराल)  :  (क)
 तथा  (#).

 (i)  इस  विभाग  तथा  इस  के  भ्रधीनस्थ  दो
 साबंजनिक  उपक्रमों  अर्थात  इंडियन
 टेलीफोन  दृण्डस्ट्रीज  लिमिटेड  तथा

 हिदुस्तात  टेलीपिट्स  लिमिटेड  की
 बाधिक  रिपोर्ट  अंप्रेजी  के  प्रतिरिक्त

 हिंदी  में  भी  प्रकाशित  की  जाती  हैं
 “जनरल  इस्फार्मेदान  एण्ड  इंस्ट्रक्सम्स
 गवर्तिंग  लाइसेंसेश  फार  बाय  रलेस
 टेलीग्राफ  इन  इण्डिया  नामक  प्रकाशन
 को  भी  हिंदी  में  प्रकाशित  करने  के
 लिए  कार्यवाही  की  या  रही  है।
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 (ii)  vat  sat  कमंत्रारियों  की

 सेवा-पुस्तक  हिंदी  में  रसने  संबंधी
 निदेशों  को  लागू  किया  जा  रहा  है।

 (iii)  इस  बिभाग  के  बजट  प्रस्तावों  में  एक
 प्रनुवाद  के  पद  के  निर्माण  तथा  प्रति-
 रिक्त  हिंदी  टाइपराइटरों  की  खरीद
 के  लिए  राशि  की  व्यवस्था  शामिल
 कर  ली  गई  है।

 (iv)  हिंदी  पढ़ाने  के  लिए  भ्रावश्यक  कार्य-

 वाही  की  जा  चुकी  है  ।

 (५)  इस  विभाग  (मुख्य)  के  हिन्दी  जानने
 वाले  कमंचारियों  को  हिंदी  में  काम
 करने  का  विकल्प  प्राप्त  है  |

 (vi)  इस  विभाग  (मुख्य)  में  संयुक्त  सचिव
 का  पद  न  होने  के  कारण  उप-सचिव
 को  हिंदी  के  प्रागामी  प्रयोग  तथा
 हिंदी  शिक्षण  योजना  का  दायित्व
 सौँपा  गया  है।  इस  विभाग  (पुब्य)
 के  लिए  हिंदी  छिक्षण  योजना  के
 वास्ते  एक  भवर  सबिव  को  सम्पर्क
 प्रधिकारी  बनाया  गया  है।  ये  प्रादेशा
 कमरा:  24  सितम्बर,  968  तथा  12
 भगस्त  968  को  जारी  किये  गये  थे  |

 विधि  लस्त्रालय  में  हिंदो  का  प्रयोग

 3460.8  शिवचररा  लाल  शध्व्या  विधि  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  ;

 (क)  राजभाषा  प्रधिनियम  तथा  उसके
 पन्‍्तगंत  यूह-कार्य  मन्त्रालय  द्वारा  जारी  किये
 गये  भ्रादेशों  के  घ्नुसार  उनके  मन्त्रालय  में  (i)
 ara  प्रकाशन  हिर्दी  में  प्रकाक्षित  करने,  (2)
 चतुर्थ  शशी  के  कमंचारियों  की  सेवा  सम्बन्धी
 पुस्तक  हिम्दी  में  तैयार  करने,  (3)  बढ़ते  हुए
 धनुवाद  कार्य  को  देखते  हुए  भ्रतिरिक्त  प्रमुवादकों
 तथा  हिन्दी  टाइपिस्टों  के  लिये  वित्त  मस्जाजय
 से  धन  प्राप्स  करने,  (4)  जनबरी,  को
 45  बर्ष  से  कम  झायु  वाले  लषिकारियों  तथा
 कृमंचारियों  को  हिन्दी  प्रशिक्षण  बोजना  के
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 नन्तर्गत  हिन्दी  पढ़ने  के  लिए  कार्यक्रम  तैयार

 करने,  (5)  हिन्दी  आनने  वाले  व्यक्तियों  को
 हिम्दी  में  काम  करने  पर  बाध्य  करने  झौर  (6)
 हिन्दी  को  लागू  करने  की  योजना  तथा  हिन्दी
 प्रशिक्षण  योजना  को  चलाने  के  लिए  संयुक्त
 सचिव,  उप  सचिव  तथा  भवर  सचिव  के  स्तर
 पर  हिन्दी  जानने  वाले  व्यक्ति  नियुक्त  करने  के
 लिये  क्‍या  कार्यवाही  की  गई  है  ;  भ्ौर

 (ख)  उक्त  कायंवाहियाँ  किन-किन  तिथियों
 पर  की  गई  और  उसके  क्या  परिणाम  निकले

 है?

 विधि  अन्‍्त्रालय  में  उपमंत्रो  थनी  qo
 यूसुस  सलीम)  :  (क)  (ह  विधि  मन्‍्त्रालय  के

 का  यंकलाप  के  बारे  में  बाषिक  प्रशासनिक  रिपोर्ट
 जो  बजट  मांगों  पर  चर्चा  के  समय  में  संसद
 सदस्यों  में  परिचालित  की  जाने  के  लिए  तंयार
 की  जाती  है,  प्रंग्र जी  श्रौर  हिन्दी  दोनों  में  ही
 प्रकाशित  की  जाती  है।  उच्चतम  न्यायालय  के
 रिपोर्ट-योग्य  निरंय  प्रंतविष्ट  करने  वाली  'उच्च-
 तम  न्यायालय  निर्णाय  पत्रिका”  नामक  एक
 हिन्दी  मासिक  विधि  रिपोर्ट  पर्पल,  968  से
 इस  मंत्रालय  द्वारा  हिन्दी  में  प्रकाशित  की  जा
 रही  है  |  उच्च  न्यायालपों  के  रिपोर्ट-योग्य  निरंय
 झ्रंशविष्ट  करने  वाली  “उच्च  ध्यायालय  निर्णय
 पत्रिका”  नामक  इसी  प्रकार  की  एक  मासिक
 विधि  रिपोर्ट  जनवरी,  969  से  हिन्दी  में  प्रका-
 हित  की  जाने  वाली  है।  इसके  प्रतिरिक्त,
 संविधान  के  प्रनुच्छेद  344  के  खण्ड  (6)  के
 धीन  राष्ट्रपति  द्वारा  तारीख  27  प्रप्रैल,  960
 को  प्रपने  प्रादेश  में  दिए  गए  निदेशों  के  प्रनु-
 सररा  में  विधि  मन्त्रालय  के  विधायी  विभाग  में
 गठित  राजभाषा  (विधायी)  भायोग  द्वारा  तैयार
 किए  गए  केन्द्रीय  प्रधिनियमों  के  हिम्दी  भ्रनु-
 बाद,  राजभाषा  प्रधिनियम,  963  की  थारा
 की  उपधारा  (1)  के  ave  (क)  के  अधीन

 शुष्ट्रपति  के  प्राधिकार  के  धीन  भारत  सरकार
 के  राजपत्र  में  प्रकाशित  किए  जाते  हैं  t  केन्द्रीय
 क्धिनियमों  के  हिन्दी  में  ऐसे  प्रामारिक  पाठों
 की  प्रतियां  प्रवस्थक,  भारत  सरकार  प्रकाशन
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 errer  'शिचिल  लाइन्स,  दिल्‍्ली-6  से  खरीदी  जा
 सकती  हैं।

 (ii)  द्विभाषिक  (हिन्दी  प्रोर  प्रंग्र जी)  प्ररुष
 में  सेवा-पुस्तिकाए  कलकत्ता  स्थित  केन्द्रीय  प्ररुप
 भण्डार  से  प्राप्त  करने  के लिए  कायंबाही  की
 गई  है।  ज्योंही  वे  प्राप्त  हो  जाएगी,  वर्ग  कम-

 चारिवन्द  की  सेवा-पुस्तिकाए  हिन्दी  में  भी  रखी
 जाएंगी  ।

 (in)  इस  मंत्रालय  के  हिन्दी  प्रनुबाद  कार्य
 के  लिए  यथायोग्य  इंतजाम  कर  दिए  गए  हैं।
 पर्याप्त  हिन्दी  टाइप  राइटर  प्राप्त  करने  के
 लिए  कार्यवाई  भी  कर  दी  गई  है

 (iv)  गृह  मंत्रालय  की  हिन्दी  प्रशिक्षरा
 स्कीम  के  भ्रधीन  उपलम्य  सुविधाशों  का  इस
 मन्त्रालय  द्वारा  उपयोग  उन  अ्रनुदेशों  के  भ्रनुसार
 पूरी  तरह  किया  जा  रहा  है  जो  उस  मंत्रालय
 द्वारा  दिए  गए  हैं

 (५)  जहां  तक  हिन्दी  जानने  वाले  ब्यक्तियों
 द्वारा  हिन्दी  में  कार्य  करने  का  प्रश्न  है,  यह
 उल्लेखनीय  है  कि  विधि  मन्त्रालय  के  मुख्य
 कृत्य  विधिक  सलाह  देना  भौर  विधान  का  प्रारू-
 पण  है।  विधिक  सलाह  प्रायः  भारत  सरकार  के
 विभिन्‍न  मंत्रालयों/बिभागों  हारा  इस  मंभालय
 को  भेजी  गई  फाइलों  पर  वी  जाती  है।  ऐसे
 मामलों  में  भ्राफिसरों  शौर  कर्मचारिवश्द  द्वारा

 हिर्दी  में  टिप्पणा  भौर  प्रारू्पण  की  गुज़ाइश
 नहीं  रहती  |  जहां  तक  विधेयकों  का  सम्बन्ध  है,
 उनके  हिस्दी  भ्रभुबाद  संसद  को  ब्ाव:  दिये  आते
 हैं।  विधि  मंत्रालय  हारा  सभी  संकल्प,  भ्रणिसूच-
 माएं  और  प्रशासमिक  रिपोर्ट  अंप्रणी  श्लौर

 हिन्दी में  साथ-साथ  निकाली  जा  रही  हैं  q

 हिन्दी  भाषी  राज्यों  था  जनता  से  प्राप्त  हिम्दी
 क्त्र  के  उत्तर  सथा  ही  हिन्दी  में  दिए  आते  हैं
 था  उनके  साथ  उनका  हिन्दी  प्रभुबाद  होता  है  t

 हिन्दी  जानने  बाले  कर्मचारियों  हारा  पने  कार्य
 में  हिन्दी  के  प्रयोग  पर  कोई  निर्वश्चम  नहीं  है  t

 यह  मंत्रालय  हिन्दी  के  प्रगामी  प्रयोग  के  संबंध
 में  शह  मंत्रालय  के  भ्रादेशों  का  यावत्संगव  भनु-
 वालनग  भी  करता  है।
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 गृह  मंत्रालय  द्वारा  जारी  किए  गये  भ्रनुदेषों
 के  प्रनुसार  हिन्दी  कार्यान्वयन  स्कीम  भौर  हिन्दी
 शिक्षण  स्कीम  की  प्रगति  का  ध्यान  रखने  के

 लिए  इस  मंत्रालय  के  विधायी  विभाग  में  एक

 संयुक्त  सचिव  तथा  एक  उप  सचिव  श्ौर  विधि

 कार्य  विभाग  में  एक  संयुक्त  सचिव  तथा  एक
 भवर  सचिव  को  नामनिदिष्ट  कर  दिया  है।  ऐसे
 प्रफसरों  को  इस  निमित्त  अपने  कतंथ्यों  के  निव॑-

 हन  में  समर्थ  होने  के  लिए  स्वयं  हिन्दी  जानना
 भावइयक  नहीं  समझा  जाता  है  1

 (ख)  सरकारी  कामक!ज  के  संव्यवहार  में

 हिन्दी  के  प्रगामी  प्रयोग  के  लिए  किए  जाने  वाले
 विभिन्‍न  उपायों  के लिए  कोई  तारीख  विनि-
 दिष्ट  नहीं  की  गई  है  ।  यह  सतत  प्रक्निया  है
 झौर  इस  विषय  में  सरकार  के  प्ननुदेशों  के
 कार्यान्वयन  के  लिए  भप्रविलम्ब  हर  प्रयास  किया

 जाता  है।

 संस  द-कार्य  बिभाग  में  हिस्दों  का  प्रयोग

 3461.  श्री  शिबलररणा  लाल  :  कया  संसद-
 कार्य  मंत्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  राजभाषा  प्रधिनियम  तथा  उसके
 अन्तर्गत  एह-कार्य  मंत्रालय  द्वारा  जारी  किये

 गये  भादेशों  के  भ्रनुसार  उनके  विभाग  में  (!)
 पपने  प्रकाशन  हिन्दी  में  प्रकाशित  करने,  (2)

 अतुर्थ  शरणी  के  कमंचारियों  की  सेवा  सम्बन्धी

 पुस्तक  हिन्दी  में  तैयार  करने,  (2)  बढ़ते  हुए

 प्रभुबाद  कार्य  को  देखते  हुए  प्रतिरिक्त  धनुवा-
 दकों  तथा  हिस्दी  टाइपिस्टों  के  लिये  वित्त  मंत्रा

 लग  से  थम  प्राप्त  करने,  (4)  )  जनवरी,  96)

 को  45  वर्ष  से  कम  झायु  बाले  भ्रधिकारियों  तथा

 कर्मचारियों  को  हिम्दी  प्रशिक्षण  योजना  के  प्रन्तगंत

 हिन्दी  पढ़ाने  के  लिये  कार्यक्रम  तैयार  करने  (5)

 हिस्ती  जानने  बाले  व्यक्तियों  को  हिन्दो  में  कार्य

 करने  के  लिये  बाध्य  करने  (6)  हिन्दी  को  लागू
 करने  की  योजना  तथा  हिन्दी  प्रक्षक्षण  योजना

 को  चलाने  के  लिये  संयुक्त  सचिव,  उप  सचिव

 तथा  झवर  सविव  के  स्तर  पर  ह्स्दी  जानने
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 वाले  व्यक्ति  नियुक्त  करने  के  लिये  क्‍या  कार्यवाही
 की  गई  है;  दौर

 (ख)  उक्त  कार्यवाहियां  किन-किन  तिथियों
 पर  की  गई  श्रौर  उसके  क्या  परिणाम  निकले
 हैं  ?

 संसद  कार्य  मम्त्री  (डा०  रास  सुमग  सिह)  :

 (क)  प्रौर  (व).  (!)  962  से  विभाग  का
 वाषिक  प्रतिवेदन  हिन्दी  तथा  प्रंग्रेजी  दोनों  में
 प्रकाशित  होती  है  ।

 (2)  चतुर्थ  शरणी  कर्ंचारियों  की  सविस
 पुस्तिका  हिन्दी  में  रखने  के  लिए  श्रगस्त,  968
 में  गृह  मंत्रालय  ने  प्रनुदेश  जारी  किये  हैं।  प्रनु-
 देशों  के  पालन  के  लिये  कार्य  किया  जा  रहा  है।

 (3)  कार्य  भार  के  प्रनुसार  प्रपेक्षित  पदों
 का  सृजन  किया  तथा  हिन्दी  टाईपराईटर  उपल-
 ब्ध  कराये।

 (4)  करमंचारियों  को समय-सयय  पर  हिन्दी
 शिक्षा/प्रशिक्षण  योजना  के  भ्रन्तर्गत  प्रशिक्षण  के
 लिए  भेजा  गया  ।

 (5)  कार्य  भार  को  दृष्टिगत  रख  कर  यह
 किया  जा  रहा  है|

 (6)  संशोधित  राजभाषा  प्रधिनियम,  968
 के  भ्न्तगंत  गृह  मंत्रालय  द्वारा  जारी  किये  गये
 अनुदेशों  के  क्रियान्वयन  के  लिए  उचित  स्तर  पर
 हिन्दी  जानने  वाले  भ्रधिकारी  मनोनीत  कर  दिये
 गये  हैं  t

 संचरालय  के  काम  में  हिंदी  का  प्रयोग

 3462.  थ्भी  शिव  चररा  लाल:  क्या
 qe  तथा  कृषि  मन्‍्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  राजभाषा  प्रधिनियम  तथा  उस  के
 झन्तगंत  गृह-कार्य  मन्त्रालय  द्वाशा  जारी  किये  गये
 भादेक्षों  के  प्रनुसार  उन  के  मन्‍्जालय  में  (।)
 झपने  प्रकाशन  हिंदी  में  प्रकाशित  करने,  (2)
 चतु  श्र  f  के  कर्मचारियों  की  सेवा  सम्बस्धी

 पुस्तक  हिंदी  में  तैयार  करने,  (3)  बढ़ते  हुए  भनु-
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 are  कार्य  को  देखते  हुए  भ्रतिरिक्‍्त  भ्नुवादकों  तथा
 हिंदी  टाइपराइटरों  के  लिए  वित्त  मम्त्रालय  से
 धन  प्राप्त  करने,  (4)  ]  जनवरी,  96]  को  45

 वर्ष  से  कम  आयु  वाले  श्रधिकारियों  तथा  कर्मे-
 चारियों  को  हिंदी  प्रशिक्षण  योजना  के  प्रन्तर्गत
 हिंदी  पढ़ाने  के  लिए  कार्यक्रम  तैयार  करने,  (5)
 हिंदी  जानने  वाले  व्यक्तियों  को  हिंदी  में  काम
 करने  के  लिए  बाध्य  करने  झौर  (6)  हिंदी  को

 लागू  करने  की  योजना  तथा  हिंदी  प्रशिक्षण
 योजना  को  चलाने  के  लिए  संयुक्त  सचिव,  उप
 सचिव  तथा  भ्रवर  सचिव  के  स्तर  पर  हिंदी
 जानने  वाले  व्यक्ति  नियुक्त  करने  के  लिए  क्‍या
 काययवाही  की  गई  है  ;  भौर

 (ख)  उक्त  कार्यबाहियां  .  किन-किन
 तिथियों  पर  की  गई  शौर  उसके  क्या  परिणाम
 निकले  हैं  ?

 खादूय,  कृषि,  सामुराथिक  बिकास  तथा

 सहुकार  मंत्रालय  मे  राज्य  संत्री  (भो  प््ग्ना
 साहिब  किवे) :  (क)  ())  महत्वपूर्णा  प्रका-

 दान,  जिनमें  वाधिक  रिपोर्ट  भी  शामिल  हैं,
 पहले  ही  हिंदी  में  निकाले  जा  रहे  हैं  v

 (2)  जहां  तक  कृषि  तथा  सामुदायिक
 विकास  श्ौर  सहकारिता  विभागों  का  सम्बध

 है,  चतुर्थ  श्रेरिियों  के  कमंचारियों  की  सेवा-

 पुस्तिकायें  हिंदी  में  रखी  जा  रही  हैं।  खाद्य

 विभाग  भी  चतुर्थ  श्रृंणी  के  कर्मचारियों  की

 सेवा-पुस्तिकायें  हिंदी  में  रखने  का  प्रयास  कर

 रहा  है  ny

 (3)  हिंदी  प्रनुवादकों  &  झ्षिक  पदों  के

 सूजन  करने  भौर  टाइपराइटरों  के  क्रय  करने  के

 विषय  में  कार्यवाही  को  जा  रही  है
 (4)  जिन  अ्रषिकारियों  भौर  कमंच्रारियों

 को  हिंदी  में  प्रशिक्षित  करने  की  प्रावश्क्कता

 है,  उन  में  से  20  प्रतिक्षत  को  प्रति  वष  हिंदी
 प्रक्षिक्षण  के  लिए  भेजा  जाता  है  t

 (5)  ऐसे  निर्देश  पहले  ही  मौज़द  हैं  कि

 हिंदी  जानने  वाले  समस्त  भ्रथिकारी  तथा  कर्म-
 जारी  सरकारी  टिप्पणियां  झौर  प्रारूप  लिखते

 समय  यथा  सम्भव  हिंदी  का  प्रयोग  करें
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 (6)  इस  मन्त्रालय  के  प्रत्येक  विभाग  में
 झवर  सचिव  तथा  संयुक्त  सचिव  के  पद  के  हिंदी
 जानने  बाले  प्रधिकारियों  को  पहिले  ही  निय-

 न्त्रण  भ्रधिकारी  मनोनीत  किया  गया  है।  प्रशा-
 सम  से  सम्बन्ध  रखने  वाले  उप-सचियों  को
 प्रत्येक  विभाग  में  सम्पर्क  झधिकारी  मनोनीत
 किया  गया  गया  है।  सामुदायिक  बिकास  तथा

 सहकारिता  विभाग  को  छोड़  कर  प्रत्येक  विभाग
 में  हिंदी  जानने  वाले  वर  सचिवों  को  हिंदी
 प्रशिक्षण  योजना  प्रौर  हिंदी  क्रियान्बिति  योजना
 के  लिए  शाखा  स्‍भ्रधिकारी  नियुक्त  किया  गया

 है।
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 (ख)  उपरोक्त  कदम  जुलाई  l9608  में
 गृह  मन्जालय  के  निदेश  प्राप्त  होने  के  पश्चात
 उठाये  गये  हैं।  भ्रमी  इस  बात  का  धनुमान
 लगाना  सम्भव  नहीं  है  कि  इस  में  कितनी  प्रगति
 हुई  है।

 सम्जालय  में  हिन्दी  का  प्रयोग

 3463.  श्री  शिक्ष  अरण  लाल  :  क्या  बन
 तथा  पुलर्थास  मन्त्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  राजभाषा  प्रधितिषम  तथा  उसके
 ऑम्तर्गत  गृह-कार्य  मल्वालय  हारा  जारी  किए
 गए  प्रादेशों  के  प्रमुसार  उनके  मम्त्राशय  ह ड  (!)
 अपने  प्रकाशन  हिन्दी  में  प्रकाशित  करने,  (2)
 चतुर्थ  क्षेणी  के  कर्ंचारियों  की  सेवा  सम्बस्धी

 पुस्तक  हिन्दी  में  तैयार  करने,  (3)  बढ़ते  हुए
 अनुवाद  कार्य  को  देखते  हुए  प्रतिरिक्त  भ्रनुवादकों
 तथा  हिस्दी  टाइपिस्टों  के  लिये  वित्त  मस्त्रालय
 से  धन  प्राप्त  करने,  (4)  |  जनवरी,  96)  को
 45  बच  से  कम  भायु  वाले  प्रधिकारियों  तथा
 कमंचारियों  को  हिम्दी  प्रशिक्षण  योजना  के
 अस्तगत  हिम्दी  पढ़ाने  के  लिये  कार्यक्रम  तंयार
 करने,,  (5)  हिन्दी  जानने  बाले  व्यक्तियों  को
 हिन्दी  में  काम  करने  के  लिये  धाध्य  करने  झौर
 (6)  हिन्दी  शाबू  करमे  की  योजना  तथा
 हिंदी  प्रशिक्षण  योजना  को  चलाने  के  लिए
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 संयुक्त  सचिव,  उप-सचिव  तथा  भवर  सचिव  के
 स्‍तर  पर  हिंदी  जानने  वाले  व्यक्ति  नियुक्त
 करने  के  लिये  क्‍या  कायेबाही  की  गई  है;
 धौर

 (ख)  उक्त  कार्यंवाहियां  किन-किन  तिथियों
 पर  की  गई  और  उसके  क्‍या  परिणाम  निकले

 हैं?
 श्रम  तथा  पुनर्वास  संत्रो  ी  हाथो)  :  (क)

 झौर  (ख).  एक  विवरण  सभा  की  मेज  पर  रख
 दिया  गया  है।  [पुस्तकालय  में  रखा  थया
 देखिये  संर्या  LT  2653/68] ]

 Sugarcane  Price

 3464.  SHRI  VALMIKI
 CHOUDHURY  :

 SHRI  8.  K.  TAPURIAH  ;
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  FOOD  AND
 ARGICULTURE  be  pleased  to  state  :

 (a)  whether  sugar  mills  in  North  Bihar
 and  Eastern  U.  P.  have  asked  for  an
 increase  in  the  statutory  price  of  sugarcane
 and  for  the  consequent  increase  in  the
 retail  price  of  sugar  ;

 (b)  if  so,  the  extent  of  the  increase  in
 the  cane  and  sugar  prices  demanded  and
 the  grounds  for  their  demands  ;  and

 (c)  Government’s
 demands  ?

 reaction  to  these

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  Some  factories  in
 North  Bihar  and  East  U.  ह  have  asked  for
 an  increase  in  the  minimum  price  of  sugar-
 cane  from  Rs.  7.37  per  quintal  to  Rs.  0.00
 per  quiantal.  As  levy  price  of  sugar  is
 based  on  the  minimum  price  of  sugarcane,
 increase  in  the  price  of  sugarcane  will
 result  in  a  corresponding  increase  in  the
 Jevy  price  of  sugar  und  thus  in  its  retail
 price.

 (०)  It  should  be  possible  for  sugar  fac~
 tories  to  pay  prices  higher  than  the  mini-
 muo  price  in  view  of  the  fact  that  30%  of
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 the  production  will
 market.

 be  sold  in  the  open

 Central  Workiag  Group  on  Labour
 Administration

 3465.  SHRI  NARENDRA  SINGH
 MAHIDA  :

 SHRI  5.  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  Pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Central
 Working  Group  on  Labour  Administration
 constituted  by  the  National  Commission  on
 Labour  has  submitted  its  report  ;

 (b)  if  so,  the  main  recommendations
 mady  by  it  ;  and

 (c)  the  decition  taken  by  Government
 thereon  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 (a)  The  Study  Group  has  submitted  its
 teport  to  the  National  Commission  on
 Labour  and  not  to  the  Government.

 (b)  and  (c).  The  Government  are  not
 at  present  seized  of  this  matter  and  will
 consider  it  only  after  the  ‘Commission's
 report  {is  received.

 Bonds  for  New  Telephone
 Connections

 3466.  SHRI  K.N.  PANDEY:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a)  whether  Government  have  decided  to
 issue  Bonds  for  new  telephone  conneciions  ;
 and

 (७)  ifso,  what  are  the  details  of  the
 same  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  हैं.  GUJRAL):  (a)  No.  A
 decision  in  the  matter  has  aot  been  tpkes
 as  yet.

 (b)  Does  mai  arise.
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 Import  of  Tractors  and  Power
 Tillers

 3467.  SHRI  K.N.  PANDEY:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  4800  on  the
 22nd  August,  1968  and  state  :

 (a)  whether  the  question  of  import  of
 Tractors  and  Power  Tillers  has  since  been
 considered  by  Government  ;  and

 (b)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  It  has  been  decid-
 ed  to  import  15,000  wheeled  tractors,  1075
 Crawler  Tractors  and  4,000  Power  Tillers,
 as  indicated  below  :

 AGRAHAYANA  is,  890  (SAKA)

 Wheeled  Tractors  Nos.
 U.S.S.R.

 DT-I4B  6,000
 Byelarus  500

 Czechostovakia
 Zetor  2011  5,000

 Rumania
 Super  UTOs  500

 G.D.R.
 RS-09  3,000

 Total  :  15,000
 Crawler  Tractors
 Bulgaria

 TL-30A  200
 Yugostavia

 BNT-60  50
 Crawler  Tractors  of
 US  origin  250

 Total  :  600
 The  question  with  regard  to  import  of

 the  balance  Crawler  Tractors  is  under  con-
 sideration.
 Power  Tillers

 4,000

 Target  of  Sugar  Production  for  the
 Fourth  क

 3468.  SHRI  JUGAL  MONDAL:
 Will  the  Ministers  of  FOOD  AND  AGRI-
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 CULTURE  be  plealed  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  900  ०४9
 the  25th  July,  4968  and  state  :

 (a)  whether  Government  have  since
 considered  the  tentative  ‘target  for  sugar
 production  for  the  Fourth  Five  Year  Plan  ;
 and

 (b)  if  so,
 taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).  The  matter  is  stilt
 under  consideration.

 the  nature  of  the  decision

 Strike  by  Workers  of  Foreign
 Oli  COS.

 SHRI  A.  SREEDHARAN  :
 SHRI  VALMIKI

 CHOUDHURY  :
 SHRI  P.  C.  ADICHAN  ;
 SHRI  K.  ्,  SINGH  DEO:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  workers
 of  the  three  Foreign  Oi!  Companies  have
 been  on  stricks  ;

 (b)  if  so,  the  circumstances  which  cul-
 minated  in  to  the  strike  ;

 (c)  the  loss  in  production  on  account
 of  this  strike  ;

 (d)  the  stops  taken  by  Government  to
 ensure  that  the  strike  is  expeditiously  called
 off  and  how  far  these  efforts  were  successful  :

 (e)  whether  it  is  also  a  fact  that  some
 of  the  lodusiries  particularly  the  jute  indus-
 try  was  hit  on  account  of  non-supply  of  oil
 products  particularly  batchiug  oll  ;  and

 (f)  if  so,  to  what  extent  the  industries
 were  hit  by  the  strike  and  what  steps  had
 been  taken  to  minimise  the  adverse  effect
 of  these  strikes  on  other  industries  im  the
 country  ?

 THE  MINISTER  OF  LAOUR  AND
 REHABILITATION  (SHRI  HATH!)  :  (a)
 Workers  of  Burmah  Shell  and  Caltex  struck
 work  in  Catcuita  op  Novembes  7,  1968,
 aad  those  of  5880  and  L  8.  ह,  resorted
 to  a  sympathetic  stzike  from  November  8,

 While  the  employes  of  ६530
 and  |.B.P.  resumed  work  ७७  November  I5,

 3469.
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 the  stricke  in  BurmaheShall  and  Caltex
 was  called  off  on  November  1968  and
 the  work  was  resumed  on  the  next  day.

 (b)  The  workers  of  Burmah-Shell
 struck  work  to  protect  against  the  retrench-
 ment  of  304  workers  by  the  management
 and  those  of  Caltex  to  protest  against  the
 closure  of  the  Callcutta  Office  of  the  Com-
 pany.

 (c)  There  was  no  loss  of  production.
 Government  have  no  information  about  the
 sales  losses  suffered  by  the  Companies.

 (d)  A  series  of  conciliation  meetings
 were  held  by  the  Conciliation  Machinery,
 Government  of  West  Bengal.  A  tripartite
 meeting  was  also  convened  in  New  Delhi
 on  November  !6—!7,  1968,  Asa  result  of
 the  discussions  at  this  meeting  the
 management  of  Burmah-Shell  agreed  to
 keep  the  retrenchment  action  in  aveyance
 till  December  5,  1968,  and  the  workers
 called  off  the  strike  on  November  I8,  1968.
 Both  sides  are  also  having  further  discus-
 sions  with  a  wiew  to  resolving  the  dispute.
 The  management  of  Caltex  and  the  con-
 cerned  union  have  also  arrived  at  a  settle-
 ment  over  the  dispute  regarding  the  closure
 of  office.

 (e)  The  jute  and  rubber  industries  were
 affected  to  some  extent.

 (f)  The  adverse  effect  on  the  industries
 was  minimised  by  the  Indiad  Oil  Corpora-
 tion  opening  a  number  of  distribution
 centres.

 Black  Marketing  of  Tractors
 3470.  SHRIMATI  TARAKESHWARI

 SINHA  :
 SHRI  P.  N.  SOLANKI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  tractors  are  being  sold  in
 the  black-market  on  a  large  scale  to  the
 farmers  ;

 (b)  whether  there  has  been  great  shor-
 tage  of  tractors  due  to  the  deadlock  in  the
 import  of  Russian  Tractors  ;  and

 (c)  if  so,  what  Government  propose  to
 do  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPBRATION  (SHRI  ANNASAHIB
 SHINDE):  (७)  A  few  complaints  about
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 black-marketing  in  tractors  have  been
 received  and  ure  under  investigation.

 (b)  and  (c).  There  was  never  a  deadlock
 in  the  import  of  Russian  tractors—only
 there  have  been  protected  negotiations  on
 the  terms  and  conditions  of  import  and  the
 shortage  cannot  be  attributed  merely  to
 this.  With  a  view  to  easing  the  supply
 position  of  tractors  in  the  country,  import
 of  the  following  tractors  has  now  been
 agreed  to:

 Wheeled  tractors  Nos.
 dL  Russia—  DT.  4B  6,000

 Bye  larus  500
 2  Czechoslovakia—

 Zetor  20II  5,090
 3.  GDR_  RS-09  3,000
 4  Romania.  UTOS  500

 15,000

 Besides  the  above  import  of  1,075
 crawler  tractors  has  also  been  decided  upon.

 Import  of  all  these  tractors  from  coun-
 tries  including  Russia  is  expected  to  mate-
 rialise  in  the  near  future.

 Agricultural  Universitics

 347I-  SHRI  VIRENDRA  KUMAR
 SHAH:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  basis  for  allocating  funds  to
 State  Governments  for  establishment  and
 maintenance  of  Agricultural  Universities  ;

 (b)  what  amount  would  be  available  to
 Gujarat  for  establishment  and  maintenance
 of  Agricultural  Universities,  yearwise,  for
 5  years  thereafter  ;

 (c)  the  precautions  taken  by  the  Centre
 to  see  that  the  funds  are  utilised  to  get  the
 best  returns  ;

 (d)  to  what  extent  ¢he  selection  of  a
 site  is  examined  by  the  Centre  from  the
 above  viewpoint  ;  and

 (७)  whether  a  State  Government  can
 establish  more  than  one  Agricultural  Uni-
 versity  or  have  an  almost  autonomous
 campus  of  Agricaltural  educational  com-
 plex  affiliated  to  a  local  University  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Indian  Council  of
 Agricultural  Research  out  of  the  graots-in-
 aid  received  from  the  Government  of  India
 gives  financial  assistance  to  Agricultural
 Universities  after  their  establishment,  and
 not  to  State  Governments,  under  the  Cent-
 raily  Sponsored  Scheme  for  establishment
 and  development  of  Agricultural  Universi-
 ties  only  for  specific  items  of  development
 on  an  approved  pattern  of  assistance.

 (b)  No  request  for  Central  assistance
 for  specific  items  of  development  has  yet
 been  reccived  from  the  Government  of
 Gujarat  as  no  Agricultural  University  has
 yet  been  established  there.  The  quantum
 of  assistance  likely  tu  be  made  available  to
 Gujarat  University  for  5  years  when  esta-
 blished  has  not  yet  been  determined.

 (c)  The  funds  are  allotted  for  specific
 items  of  development.  Universities  furnish
 utilisation  and  audit  certificates  for  the
 funds  made  available.  In  addition,  Visit-
 ing  Teams  of  experts  are  sent  by  the  Coun-
 cil  annually  to  the  Universities  to  scruti-
 nise  proper  utilisation  of  development
 funds.

 (d)  The  Universities  are  established
 under  enactments  of  the  State  Legislatures
 and  the  locations  of  their  Headquarters  are
 decided  by  the  State  Governments.  In  case
 the  State  Governments  like  to  assisoclate
 the  Council  in  selection  of  site,  necessary
 advice  is  given  to  them.  The  Council,
 through  Visiting  Team  inspections  ensure
 that  po  infructuous  expenditure  on  develop-
 mentalitems  is  made  at  the  selected  site.

 (e)  As  per  recommendation  of  the
 tion  Commission  it  has  been  accept-

 ed  as  a  national  policy  to  establish  at  least
 one  Agricultural  University  per  State.
 Based  on  the  pow  qui  of
 the  State,  the  availability  of  resources  and
 the  experience  gained  in  the  new  concept
 of  establishment  of  Agricultural  Universit-
 jes,  the  State  Governments  may  consider
 the  desirability  of  having  more  than  one
 Agrkultura!  University  ia  their  State.

 Under  the  Agricultural  University  con-
 cept  there  is  no  scope  for  affiliated  colleges.
 The  constituent  colleges  of  Agricultural
 Universities  away  from  central  campus  con-

 Ed
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 duct  their  own  examinations  and  thus  have
 almost  the  status  of  autonomous  colleges
 with  the  added  benefit  of  integration  of
 research,  teaching  and  extension  education
 to  make  the  education  so  imparted  really
 effective.

 Import  of  Rice

 SHRI  P.  GOPALAN  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  ८.  K.  CHAKRAPANI  :

 Will  tbe  Minister  of  FOOD
 AND AGRICULTURE  be  pleased  to  state  :

 (a)  whether  Government  will  consider
 to  send  a  team  including  the  Centre-State
 representatives  to  explore  the  possibility  of
 getting  rice  from  abroad  ;

 (b)  whether  the  Kerala  Government
 have  made  such  a  proposal  ;  and

 (c)  if  so,  the  reaction  of  Government  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No.  Sir.

 (b)  No  such  propasal  has  been  received
 by  Government.

 (c)  Does  not  arise.

 3472.

 Death  of  children  due  to  starvation
 in  Rajasthan

 SHRI  D.  N.  PATODIA  :
 SHRI  N.  K.  SANGHI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whethor  it  isa  fact  that  more  than
 00  children  died  of  starvation/malnutrition
 in  Jaisalmer  District  recently  ;

 (b)  whether  the  Central  Government
 have  been  informed  about  the  circumstances
 leading  to  the  death  of  such  a  large  num-
 ber  of  children  ;

 (c)  if  so,  the  causes  for  the  same  ;  and
 (d)  the  remedial  measures  since  taken

 in  the  matter  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,

 3474,

 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No,  Sir.

 (०)  to  (d).  Do  not  arise,
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 Postal  Life  Insarance  for  Public  Sector
 undertakings  employees

 3475,  SHRI  १.  ्.  SINGH  DEO:
 SHRI  LOBO  PRABHU  :
 SHRI  KANWAR  LAL

 GUPTA  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  COMMUNICA-

 TIONS  be  pleased  to  state  :
 (a)  whether  it  has  been  proposed  to

 expand  the  Postal  Life  Insurance  to  cover
 employees  of  the  public  sector  undertakings;
 and

 (b)  if  so,  whether  the  proposal  has  been
 considered  and,  if  so,  with  what  result  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  and  (b).  Yes,
 the  proposal  was  dropped  after  thorough
 examination.

 Surptus  Staff  in  Food  Department

 3476.  SHRI  RAMAVTAR  SHARMA:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  with  the
 gradual  transfer  of  the  activities  of  the
 Food  Department  to  the  Food  Corpo-
 ration  of  India,  quite  a  large  number  of
 the  employees  at  the  Headquarters  Office
 of  the  Department  are  likely  to  be
 rendered  surplus  ;

 (b)  if  so,  what  steps  are  proposed  to
 be  taken  to  protect  the  service  interests  of
 these  employees,  most  of  whom  have  put  in
 long  years  of  service  in  the  Food  Depart-
 ment  ;  and

 (c)  whether  there  are  proposals  under
 the  consideration  of  Government  to  make
 suitable  provisions  in  the  proposed  Food
 Corporation  of  India  (Amondment)  Bill  to
 transfer  the  services  of  these  employees
 also  to  the  Corporation  along  with  the
 work  and  protect  their  rights  and  interests  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  ‘SHRI  ANNASAHIB
 SHINDE):  (a)  There  is  no  surplus  at
 the  Headquarters  of  the  Food  Department
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 at  present.  Wi:h  the  transfer  of  more
 field  work  to  the  ्,  C.  I  there  is  a  posst-
 bility  of  some  surplus  resulting  at  the  Head-
 quarters.  An  exact  assessment  is  not
 Possible  at  this  stage.

 (b)  The  surplus,  if  any,  will  be  absorb-
 ed  in  other  vacancies  in  the  Department  or
 elsewhere.  Some  people  may  also  be  sent
 on  deputation  to  the  F.C.  I.  whenever
 they  may  require  such  people.

 (c)  No,  Sir.

 Sinking  of  Tubewells  in  Andhra  Pradesh

 3477.  SHRI  D.  8.  RAJU:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  the  number  of  tubewells  proposed
 to  be  installed  in  Andhra  Pradesh  during
 1968-69  ;

 (b)  whether  all  the  tube-wells  would  be
 installed  by  Government  or  on  the  basis  of
 individual  capital  ;  and

 (c)  the  details  of  financial  assistance
 and  other  facilities  proposed  to  be  given
 to  farmers  by  Government  for  installing
 tube-wells  individually  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  to  (c).  During  the  visit
 of  Central  Team  to  Andhra  Pradesh  in  May,
 1968,  it  was  gathered  that  the  State  Govern-
 ment  proposed  Installing  about  750  private
 tubewells  during  ‘1968-69.  Loan  assistance
 for  the  construction  of  these  tubewells  is
 proposed  to  be  provided  by  the  institutio-
 nal  credit  agencies  like  the  Agricultural
 Refinance  Corporation  and  Land  Develop-
 ment  Banks.  However,  subsidy  is  propos-
 ed  to  be  made  available  by  the  State
 Government  for  the  fuiled  tubewells.  The
 State  Government  has  also  decided  that
 the  drilling  facilities  for  the  construction  of
 private  tubewells  would  be  provided  by  the
 Agro-Industries  Corporation,  which  is
 being  equipped  for  the  purpose.

 Farming  Universities  in  Maharashtra
 3478.  SHRI  ८.  CHITTYBABU  :  Will

 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  four  farm-
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 ing  Universities  are  proposed  to  be
 established  in  Maharashtra  ;

 (b)  if  so,  the  exact  location  of  the
 Universites  ;

 (c)  what  will  be  the  total  expenditure
 on  them  ;  and

 (d)  when
 established  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes.  The  Government  of
 Maharashtra  have  intimated  that  in  all  they
 intend  to  establish  four  farming  Universities
 in  their  State.

 (b)  The  location  of  one  of  the  Univer-
 sities  already  established  is  at  Rahuri.  The
 second  is  proposed  to  be  established  for
 Vidarbha  and  Marathwada  regions  with
 two  sub-campuses,  one  in  Konkan  region
 and  the  other  in  Marathwada.  The  exact
 location  of  the  later  three  is  yet  to  be
 decided.

 (c)  As  communicated  by  the  Govern-
 ment  of  Maharashtra,  the  total  estimated
 expenditure  in  Fourth  Plan  on  one  Univer-
 sity  already  established  at  Rahuri  would  be
 Rs.  9.22  crores.  The  estimated  expenditure
 on  the  rest  would  be  Rs.  10.71  crores.

 (d)  One  University  has  been  established
 in  1968.  According  to  the  report  of  the
 Maharashtra  Government  the  second  will
 be  established  during  the  Fourth  Plan  and
 the  remaining  two  during  the  next  ten
 years  depending  upon  the  availability  of
 funds.

 they  are  going  to  be

 दिल्‍ली  में  & ५६  का  मूल्य

 3479.  थी  रामावतार  क्षर्मा:  कया  नो
 तथा  कृषि,  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  कया  यह  सच  है  कि  दिल्ली  के  निजी
 दुग्षाक्मालाभों में  व  के  मूल्य  कम  हो  गये  हैं;

 (ल)  क्‍या  यह  भी  सच  है  कि  दिल्‍ली  डुग्ब
 योजना  का  दूध  के  मूल्य  बढ़ाने  का  बिचार है  ;
 भौर

 (4)  दि  हां,  तो  उसके  क्‍या  कारण  हैं  ?
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 साथ,  कृषि,  सासुदायिक  विकास  तथा
 सहकार  मस्त्रालय  में  राज्य-मस्त्री  (भी  झनम"

 साहिब  छिन्दे):  (क)  नवम्बर,  968  में  दूध  के

 मूल्य  में  गिरावट  भ्रायी।  दिल्ली  प्रशासन  के
 न्य  तथा  संख्यिकी  ब्यरों  ने  दिल्ली  में  दूध  के

 मूल्यों  के  बारे  में  निम्न  जानकारी  दी  है  im

 माह,  968  झौसतत  दूध  का

 खुदरा  मूल्य
 रपये

 जनवरी  1.25

 फरवरी  3.25

 मार्च  .25

 भ्रप्रेल  .28

 मई  .48

 जून  1.50

 जुलाई  .50

 पझगस्त  .60

 सितम्बर  .50

 भ्रकतुबर  .50

 नवम्बर  1,38

 (@)  मामले  पर  विचार  किया  जा  रहा
 है

 (ग)  दिल्‍ली  दुग्ध  योजना  को  काफी  हानि
 होती  है  1  लागत  मूल्य  को  दृष्टि  में  रखते  हुए
 जिसमें  भ्रषिप्राप्ति,  प्रक्रिया  तथा  वितरण  के
 ललच  कषामिल  हैं  दूध  का  विक्रय  मूल्य  निश्चित
 किया  जाता  है।

 Subscriber  Trask  Dialling  Scheme  for
 Gwalior

 3480.  SHRI  RAMAVTAR  SHARMA:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  there  is  soy  proposs!  uader
 Government’s  consideration  to  connect
 Gwalior  in  Madhya  Pradesh  to  other
 cities  by  Subscribers’  Trunk  Dialling
 System  ;  and

 (b)  if  so,  when  it  will  be  impleayent-
 2?
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 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMBNTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  J.  K.  GUJRAL):  (a)  and  (b).  It
 is  proposed  to  provide  Gwalior  with  Subs-
 criber  Trunk  Dialling  facility  in  the  4th
 Plan,  subject  to  the  availability  of  neces-
 sary  financial  resources  and  foreign
 exchange.

 Automatic  Telephooe  Exchange  at
 Ernakulam

 3481.  SHRI  VISWANATHA  MENON:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  when  the  Automatic  Telephone
 Exchange  at  Ernakulam  will  begin  to  work;
 and

 (b)  the  reasons  for  delay,  if  any  In  its
 working  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFFAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  The  automa-
 tic  telephone  exchange  at  Ernakulam  is
 likely  to  be  commissioned  by  April,
 1969.

 (b)  There  have  been  some  delays  in  the
 receipt  of  equipment.  Also  certain  impro-
 vements  have  to  be  carried  out  based  on
 experience  with  similar  equipment  else-
 where.

 Staff  Quarters  at  Ernakulam,  Trichur  aod
 Kottayam

 3482.  SHRI  VISWANATHA  MENON:
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  Government  have  begun
 the  construction  work  of  the  staff  quarters
 at  Ernakulam,  Trichur  and  Kottayam  ;
 and

 (b)  if  so,  at  what  stage  the  construc-
 tion  is  now  at  the  above  mentioned  places
 in  Kerala  State  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENTS  OF  PARLIAMENTARY
 AFPAIRS  AND  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  No.

 (b)  The  present  position  of  each  of
 these  works  is  given  below  :

 Frnakulam  The  detailed  estimate  and
 notice  inviting  tender  for  pile  foundation
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 are  being  finalised  and  the  tenders  are
 expected  to  be  called  during  this  financial
 year.

 Trichur.  The  detailed  estimate  for
 these  quarters  is  under  finalisation  and
 tenders  are  likely  to  be  called  before  the
 end  of  the  current  financial  year.

 Kottayam.  Sanction  to  the  work  at  a
 cost  of  Rs.  5.4  lakhs  has  been  issued  on
 27.11.68.

 The  work  is  likely  to  be  taken  up  dur-
 ing  1969-70,  subject  to  availability  of
 funds.

 Allotment  of  Land  to  Refugees  from
 West  Pakistan

 3483.  SHRIMATI  NIRLEP  KAUR  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleasd  to  state  :

 (a)  the  total  area  of  agricultural  land
 allotted  in  Punjab  ;  to  the  refugees  from
 West  Pakistan  ;

 (b)  whether  all  the  refugees  have  been
 allotted  the  same  area  of  land  as  left  by
 them  in  West  Pakistan  ;  and

 (c)  if  not,  the  reasons  therefor  ;
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  D.R.
 CHAVAN):  (a)  564,9I0  standard  acres
 of  agricultural  land  have  been  permanently
 allotted  to  1,58,642  Displaced  Persons  in
 Punjab.

 (b)  No.
 (c)  Since  the  area  abandoned  in  West

 Punjab  by  the  displaced  persons  was  more
 than  the  area  left  by  evacuees  in  East
 Punjab  and  Pepsu,  in  order  to  meet  the
 gap,  a  graded  cut  was  applied  to  the  hold-
 ing  of  each  individual  allottee  as  set  out  in
 Appendix  XIV  of  the  Displaced  Persons
 (Compensation  and  Rehabilitation)  Rules,
 1955,

 Allotment  of  Land  to  Harijans  in
 Punjab

 3484.  SHRIMATI  NIRLEP  KAUR  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  the  area  of  agricultural  land  allote:
 ed  Harijans  in  Punjab  during  the  last  five
 years  ;
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 (b)  whether  it  is  a  fact  that  in  certain
 cases  allotment  of  agricultural  land  has
 been  made  at  the  cost  of  refugees  from
 West  Pakistan  ;  and

 (c)  if  so,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 D.R.CHAVAN):  (a)  Presumably,  the
 Honorable  Member  has  the  alintment  of
 evacuee  agricultural  land  in  mind.

 25,532  standard  acres  of  cultivated  area
 and  30,393  ordinary  acres  of  banjar  and
 ghairmumkin  areas  have  so  far  been  trans-
 ferred  or  sold  to  Harijans  in  Punjab  during
 the  last  five  years.

 (b)  No.
 (c)  Does  not  arise.

 Spectal  Committee’s  Recommendations
 on  Pesticide  Combinations

 3486.  SHRI  CHENGALRAYA
 NAIDU:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 Stale  :

 (a)  whether  it  is  a  fact  that  a  Special
 Committee  of  experts  has  recommended  the
 seplacement  of  some  of  the  existing  pesticide
 combinations  used  in  agricultural  practices
 to  reduce  health  hazards  ;

 (b)  what  are  the  other  recommenda-
 tions  made  by  the  expert  Committee  ;
 and

 (c)  how  far  suggestions  made  by  the
 Committee  have  been  accepted  by  Govern-
 ment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Special  Committee
 on  Harmful  Effects  of  Pesticides  appointed
 by  the  tndian  Council  of  Agricultural
 Research,  under  the  Chairmanship  of  Prof.
 M.  5.  Thacker  observed  that  some  insecti-
 cides,  though  effective,  are  dangerous  if
 used  without  adequate  precaution.
 However,  in  view  of  the  need  to
 protect  our  food  crops  the  Committee  has
 considered  any  drastic  reduction  in  their
 wee  at  the  present  stage  as  unjustifable,
 and  has  recommended  their  gradual  seplace-
 ment  by  other  alternate  chemicals,  as  soon
 as  it  is  economically  practicable.
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 (b)  The  other  important  recommenda-
 tions  made  by  the  Committee  are  :

 l.  A  comprehensive,  coordinated
 legal  system  for  supervision  and
 control  be  set  up  to  prescribe  the
 Precautions  to  be  taken  and  the
 manner  of  use  of  pest  control
 substances  now  used  in  India  and
 to  regulate  the  introduction  of
 new  chemicals.

 2  A_  Registration  Committee,  com-
 posed  of  biologists,  chemists,
 medical  toxicologists  and  other
 officials  of  concened  departments
 of  the  Government,  may  be  set  up
 to  advise  on  the  precautions  to  be
 taken  in  manufacture  and  formu-
 lation  packing,  lebelling,  storage
 and  conditions  of  sale  and  use  of
 insecticides.

 3.  Analytical  units  may  be  establish-
 ed  and  equipped  to  undertake
 extensive  testing  Of  the  chemicals.

 (c)  All  the  recommendations  made  by
 the  Committee  have  since  been  incorporat-
 ed  in  the  Insecticides  Bill  passed  by  Parlia-
 ment  in  its  lest  session

 All  India  Soll  and  Land  Use  Survey
 Orgaaleation

 3487.  SHRI  A.  DIPA:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  referto  the  reply  given  to
 Unstarred  Question  No.  TOIL  on  the  !ith
 April,  4968  and  state  ;

 (a)  whether  the  All  India  Soil  and  Land
 Use  Survey  Organisation  has  since  been
 bifurcated  ;

 (b)  what  items  of  work  and  how  many
 posts  (scientific  and  ministerial)  have  been
 traosferred  to  Indian  Couacl!  of  Agricul-
 tural  Research  ;

 (c)  whether  the  members  of  stuff  of
 the  Organisation  (scientific  and  ministerial)
 were  given  any  option  to  join  the  Indian
 Council  of  Agricultural  Research  ;  and

 (d)  if  the  reply  to  part  (c)  above  be  in
 negative,  the  reosons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHI®B
 SHINDS):  (a)  Na,  Sir.

 (०)  ध््0  (a.  Does  not  arise.
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 Cevelopment  of  Sundrabans  Area

 3488.  SHRI  K.  HALDER:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  Government  have  any  Plan
 to  develop  Sundrabans  area  with  a  view
 to  provide  employment  to  the  people  there;
 and

 (b)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Government  of  West
 Bengal  have  drawn  up  a  scheme  for  accele-
 rated  development  of  the  Sundrabans  area.
 The  State  Government  are  still  considering
 the  techno-economic  feasibility  of  the
 scheme.

 (b)  Does  not  arise.

 गायों  की  मसल  सुधारने  की  योजना

 3489.  श्री  नागेदबर  हिवेदी  :  कया  लाश
 तथा  कृषि  मन्त्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  देस  में  दूध  को  भ्रस्यधिक  कमी
 को  ध्यान  में  रखते  हुए  गायों  की  नस्ल  को  तेजी
 से  सुधारने  की  कोई  योजना  सरकार  के  विचारा-
 धीन  हैं  ;  शौर

 (ख)  यदि  हां,  तो  उसकी  मोटे  रूप  से  रूप
 रेखा  क्‍या  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  शन्त्रालय  भ॑  राज््य-लन्शो  (की  प्रस्ता-

 साहिब  शिम्दे)
 :  (क)  जी  हां  ।

 (सर)  भारतीय  कृषि  भ्नुसंघान  परिषद  का
 प्रस्ताव  है  कि  चतुर्थ  पंचवर्षीय  योजना  को
 झवधि  में  (l)  होलस्टिन  (2)  जर्सी  (3)  ब्राऊ
 स्विस  भौर  (4)  रंड  डेन  जसी  विदेशी  नस्लों
 के  प्रयोग  से  विभिन्‍न  महस्वपूर्णा  भारतीय  मरस्तों
 के  सुधार  के  लिए  एक  बृहत  समस्थित  भ्रनुसंघान
 परियोजना  को  शुरू  किया  जाये,  ताकि  भ्धिक
 दूध  देने  की  क्षमता  बालो  तथा  देश  के  विभिन्‍न
 कृषि  जलवायु  क्षेत्रों  के  भ्नुकूल  सिद्ध  होने  वाली
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 गायों  का  विकास  किया  जा  सके  |  सबसे
 प्रधिक  उत्पादन  शौर  जनन  सूचक  प्राप्त  करने
 के  लिए  विदेशी  द्रौर  स्थानीय  नस्‍्लों  के
 संभिश्रण  का  निर्धारण  करने  के  लिये  विभिन्‍न
 झाथिक  पहलुझ्ों  पर  ध्रष्यय  किये  जायेंगे  ।

 Fish  Hauled  in  967

 3490.  SHRI  BENI  SHANKAR
 SHARMA  :

 SHRI  0.  C.  SHARMA  :
 Will  the  Minister  of  FOOD

 AGRICULTURE  be  pleased  to  state  :
 (a)  the  quantity  of  fish  hauled  during

 967  in  country  ;
 (b)  the  quantity  consumed  during  the

 period  in  the  conutry  ;  and

 AND

 (c)  the  quantity  exported  during  the
 period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  quantity  of  fish  haul-
 ed  inthe  country  in  967  was  14.00  lakh
 tonnes.

 (b)  The  gross  quantity  of  fish  available
 for  internal  consumption  during  1967  was
 approximately  13.4  lakh  tonnes.

 (c)  The  quantity  exported  during  967
 in  terms  of  processed  weight  was  9,9I!
 tonnes.

 Recommendations  of  Semizar  on  Agricultural
 Finance

 3491,  SHRI  0.  ८,  SHARMA  :
 SHRI  BENI  SHANKAR

 SHARMA  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :
 (a)  whether  a  seminar  on  agricultural

 finance  held  in  Delhi  recently  sponsored  by
 the  marketing  and  research  bareau  has
 suggested  that  the  floor  price  of  important
 crops  should  be’announced  after  assess-
 ment  of  cost  of  production  of  each  crop
 well  in  advance  of  showing  to  help  the
 farmers  to  plan  their  crop  patterns  and  the
 bankers  to  gauge  the  repaying  capacity  of
 the  farmer  ;

 (b)  whether  they  9४२७  also  recommend-
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 ed  that  Government  should  treat  them  at
 par  with  co-operatives  in  the  matter  of
 stamp  duty,  mortgage  of  land  and  ceilings  ;

 (b)  whether  the  suggestions  have  been
 examined  ;  and

 (d)  if  so,  with  what  results  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  (b).  Yes,  Sir.  First
 and  Second  recommendation  of  the  Seminar
 on  Agricultural  Finance  in  India,  organised
 by  the  Marketing  and  Research  Bureau
 held  in  New  Delhi  on  5th-!7th  November,
 ‘1968,  refer  to  the  announcement  of  the
 floor  price  of  important  crops  and  the
 treatment  of  the  commercial  banks  at  par
 with  co-operatives  respectively.

 (c)  Not  yet.
 (d)  Does  not  arise.

 Terai  Integrated  Agricultura]  Development
 Project

 3492.  SHRI  MAHANT  DIGVIJAI
 NATH  :

 SHRI  0.  N.  PATODIA  :
 Will  the  Minister  of  FOOD  AND

 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Vice-
 Chancellor  of  U.  P.  Agricultural  Univer-
 sity,  Pant  Nagar  has  requested  the  Central
 Government  for  launching  the  Rs.  20  crores
 Terai  Integrated  Agricultural  Development
 Project  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  when  Government  and  the  World
 Bank  are  expected  to  provide  the  necessary
 monetary  assistance  for  the  project  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  “ANNASAHIB
 SHINDE):  (a)  to  (c).  A  project  for  the
 production  of  quality  seeds  of  hybride  and
 other  high  yielding  varieties  has  been  for-
 mulated  for  the  Terai  area  of  U.  P.  in  co-
 operation  with  the  U.  P.  Agricultural  Uni-
 versity,  Pant  Nager  (Distt.  Nainital)  and
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 the  State  Government.  The  object  of  the
 Project  iS  to  increase  agricultural  produc-
 tion  by  expending  the  availability  of  im-
 proved  seeds  of  foodgrains.  Tne  Govern-
 ment  of  India  have  requested  the  World
 Bank  to  provide  loan  assistance  for  the
 implementation  of  the  project.

 The  project  envisages  development  of
 ao  area  of  about  32,000  acres  on  which,
 with  double  cropping,  40,000  acres  seeds
 would  be  grown  per  annum  at  project
 completion.  The  production  is  estimated
 at  56,000  tons  of  seeds  per  annum  at  pro-
 ject  completion.

 The  total  cost  of  the  project  has  been
 estimated  at  Rs.  200  million  over  a  5  year
 period.

 The  project  also  envisages  setting  up  of
 of  a  Terai  Development  Corporation  with
 the  participation  of  the  U.  P.  Agricultural
 University.  National  Seeds  Corporation,
 seed  growers  and  some  private  Inputs  dis-
 tributors.  It  would  be  incorporated  under
 the  Indian  Companies  Act,  956  and  would
 be  run  on  commercial  lines.  Its  main
 functions  would  be  organisation  of  produc-
 tion  of  quality  seeds,  processing,  storage
 and  marketing  of  seeds  ;  organization  of
 supplies  and  inputs  and  provision  of  faci-
 lities  to  seed  growers  for  land  development
 and  irrigation.  The  Terai  Development
 Corporation  would  have  an  authorised
 capital  of  Rs.  2  crores.

 Under  the  Project,  credit  would  be  pro-
 vided  to  participating  farmers  for  develop-
 ment  of  their  farms,  iucluding  irrigation,
 purchase  of  farm  machinery  and  farm  in-
 puts.  The  loans  would  be  advanced  and
 recovered  by  the  State  Bank  of  India  in
 accordance  with  its  normal  procedure.
 The  co-ordination  in  the  implementation
 of  the  Project  would  be  achieved  through
 an  Advisory  Committee  to  be  set  up  by
 the  Government  of  India.

 An  Appraisal  Mission  from  the  World
 Bank  visited  this  country  in  April-May,
 1968.  Negotiations  are  currently  being
 held  with  the  World  Bank  authorities  in
 Washington.
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 2.20  brs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC
 IMPORTANCE

 Situation  Arising  out  cf  Demands  of  School
 Teachers  In  U.  P.

 SHRIMATI  TARKESHWARI  SINHA
 (Barh)  :  I  call  the  attention  of  the  Minister
 of  Education  to  the  following  matter  of
 urgent  public  importance  and  I  request
 that  he  may  make  a  statement  thereon,
 namely  :—

 “The  situation  arising  out  of  the
 demands  of  teachers  of  higher  second-
 ary  schools  in  U.P.  resulting  in  closure
 of  the  schools.”
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  EDUCATION  (SHRI
 BHAGWAT  JHA  AZAD)  The  U.  P.
 Madhyamlk  Shikshak  Sangh,  which  is  an
 association  of  teachers  of  aided  higher
 secondary  schools  in  the  State,  have  press-
 ed  the  State  Government  to  accept  the
 following  demands  :—

 (i)  Payment  of  arrears
 of  the  school  teachers

 (il)  Salaries  of  teachers  in
 schools  to  be  disbursed  from
 State  Treasury

 (iil)  Parity  in  the  pay-scales  and  dear-
 ness  allowance  to  teachers  and
 ministerial  staff  of  aided  schools
 and  Government  Institutions
 Implementation  of  pay  scales
 recemmended  by  Kothari!  Commi-
 ssion;  and

 (v)  Sanction  of  C.T.  grade
 and  BTC  teachers.

 Some  complaints  have,  no  doubt  been
 received  about  delay  in  payment  of  salaries
 of  te  rs  by  the  gements  of  private
 institutions.  The  District  Education  autho-
 rities  in  the  State  have  instruction  to  attend
 to  any  such  case  most  promptly  and  to
 pay  the  salaries  directly  to  the  teachers
 after  deducting  the  amount  from  the  main-
 tenance  grant,  if  necessary.

 On  administrative  and  financial
 grounds,  the  State  Government  is  not  in  a
 position  to  accept  the  demands  that  the

 of  salaries
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 to  JTC
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 As  regards  parity  in  salary  scales  and
 dearness  allowance,  continuous  efforts  have
 been  made  since  947  to  increase  the
 emoluments  of  teachers  in  aided  schools
 and  to  bring  them  nearer  those  working  in
 Government  schools.  In  view  of  the  dis-
 Parity  in  the  service  and  other  conditions
 of  the  employees  of  aided  schools  as  also
 the  inadequacy  of  resources,  it  has  not  yet
 been  possible  to  establish  complete  parity.
 In  view  of  financial  stringency,  it  has  not
 been  possible  for  the  State  Government
 to  fully  implement  the  recommendations
 of  Kothari  Commissions  regarding  the  pay-
 scales  of  either  the  Government  or  the
 aided  school  teachers  as  also  the  sanction
 of  C.T.  grade  automatically  to  J.T.C.  and
 B.T.C.  teachers.

 A  deputation  of  the  Madhyamik  Shik-
 shak  Sangh  waited  on  the  Governor  of
 U.P.  on  October  29,  968  to  press  their
 demands.  Although  the  position  was
 fully  explained  to  them,  the  Sangh  did  not
 feel  satisfied  and  they  served  a  notice  on
 the  State  Government  Indicating  that  the
 Secondary  school  teachers  will  go  on  an
 indefinite  strike  from  December  2,  68  for
 the  fulfilment  of  their  demands.

 Apprehending  that  the  strike  will  effect
 the  studies  of  the  students  whose  examin-
 ations  were  coming  near  the  State  Govern-
 ment  prohibited  strikes  from  November  27,
 968  by  issuing  an  order  under  the  U.  ्,
 Essential  Services  Maintenance  Act,  ‘1966.
 The  order  is  to  be  operative  for  6  months
 and  is  to  cover  all  services  under  recogni-
 sed  educational  institutions  in  U.P.  and
 universities  incorporated  by  or  under  an
 U.P.  Act.

 The  secondary  school  teachers  launched
 the  agitation  oo  Novemher  25,  968  by
 picketing  the  gates  of  the  Council  House,
 Lucknow  thereby  preventing  the  Govern-
 ment  servants  from  entering  the  Council
 House.  When  all  attempts  to  persuade
 them  to  permit  the  Secretariat  employees
 to  attend  their  offices  failed  the  police  had
 to  be  called.  When  further  persuation
 also  failed,  the  teachers  were  taken  away
 from  the  scene  and  ail,  except  a  few,
 released.  Next  day,  the  teachers  came
 again  to  the  Secretariat  in  groups  and  the
 events  of  the  eartier  day  were  repeated.
 Till  yesterday  evening  643  secondary  school

 ealaries  of  non-Government  teachers  should
 be  paid  through  the  Government
 aa

 Trea-
 hers  and  22  stude  ‘were  arrested  for

 ‘preventing  Government  servants  80008  to
 duty.



 at  U.P.  Schoot

 As  a  result  of  State-wide  strike  by  the
 aided  secondary  school  teachers,  institu-
 tions  in  /4  districts  were  closed  by  the
 District  Magistrates.  Institutions  in  2
 districts  remained  closed  on  203  and  3rd
 December,  968  on  account  of  the  regional
 rallies.  In  other  28  districts,  about  haif
 the  institutions  were  affected  because  of
 Strike.

 Ina  telephone  message  received  just
 now,  the  State  Government  has  said  that
 in  response  to  the  Governor's  appeal  on
 the  A.I.R.  last  night  the  President  of  the
 Sangh  has  offered  to  sit  in  a  round  table
 with  Government  representatives  to  discuss
 the  matter  and  resolve  it.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  What  is  he  going  to  do  ?

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 1,000,  men  have  been  put  behind  bars.

 श्रीमती  ताश्केदवरी  सिन्हा  :  क्‍या  यह  सही
 है  कि  उत्तर  प्रदेश  में  बहुत  ज्यादा  संख्या  में  जो

 स्कूल  हैं  वे  गर-सरकारी  स्कूल  हैं  भौर  वे सरकार
 द्वारा  दिये  जाने  वाले  झनुदानों  से  चलते  हैं  ?
 क्या  यह  भी  सही  है  कि  बहुत  हद  तक  उत्तर
 प्रदेश  में  प्राथमिक  और  माध्यमिक  शिक्षा  जो
 बच्चों  को  दी  जा  रही  है,  उसमें  से  उन  लोगों

 ने,  बसे  स्कूलों  ने बहुत  सहायता  दी  है  कया
 यह  भी  सही  है  कि झगर  वे  ऐसा  न  करते  तो
 सरकार  को  स्वयं  अपने  स्कूल  खोलने  पड़ते  ?
 ऐसी  हालत  में  क्या  सरकार  इस  बात  को  उचित

 समभकती  है  कि  इन  दोनों  प्रकार  के  स्कूलों  में

 इतना  फर्क  हो,  जो  सरकारी  शिक्षक  हैं  और
 जो  गैर  सरकारी  शिक्षक  हैं  उनकी  तनख्वादों
 में  इतना  अधिक  झन्तर  हो  ?

 ब्या  यह  सही  है  कि  उत्तर  प्रदेश  में  भ्रन्य

 राज्यों  में  जो  वेतन  शिक्षकों  को  मिलते  हैं  उनसे

 कहीं  कम  वेतन  वहां  के  दिक्षकों  को  मिलते  हैं  ?

 इसके  विरुद्ध  क्‍या  यह  सही  है  कि  उन्होंने  हमेशा
 झ्रावाज़  उठाई  है  ?  पिछले  साल  मैंने  ऐसा  सुना
 था  कि  उनको  बीस  रुपया  ऐड  हाक  प्रमुदान
 के  रूप  में  मिला  था  इसो  बात  पर  कि  बहाँ
 बेतन  बहुत  कस  मिलते  है  a  eer  ag  सही  है  ?
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 क्या  यह  झाप  ससभते  हैं  कि  उनके  शेड  झाफ  पे
 में  कुछ  बढ़ोस री  होनी  चाहिये,  उनकी  तनस्वाह
 ऊपर  जानी  चाहिये  चूंकि  वहां  के  शिक्षकों  को
 चपड़ासियों  से  भी  कम  तनख्वाह  मिलती  है  ?

 बहुत  दिनों  से  हम  यह  सुनते  भा  रहे  हैं  कि
 उत्तर  प्रदेश  में  पैसै  की  कमी  है।  परन्तु  जो
 शिक्षक  हैं  और  जितना  महत्वपू्ों  काम  वे  कर
 रहे  हैं,  भौर  जिस  तरह  से  उनके  भच्छे  गाडियन-
 शिप  के  बिना  भ्रनुशासनहीनता  विद्यार्थियों  में
 बढ़ती  जा  रही  है  क्या  सरकार  जिस  का  शासन
 भ्रभी  उत्तर  प्रदेश  में  है  य  समझती  है  कि
 उत्तर  प्रदेश  की सरकार  को  मदद  प्रदान  की
 जाए,  उसको  अनुदान  दे  कर  दिक्षेकों  की
 समस्या  का  समाधान  किया  जाए  ?  मैं  यह
 इसलिए  कहना  चाहती  हूँ  क्‍योंकि  भ्रभी  मंत्री
 महोदय  ने  कहा  है  कि  प्रध्यापक  संष  के  जो  नेता
 हैं  व ेसरकार  से  मिल  कर  बात  करने  वाले  हैं।
 परन्तु  बात  करने  में  जो  बुनियादी  बात  है  उस
 पर  सरकार  अगर  गौर  नहीं  करती  है,  प्रगर
 सरकार  यह  कहती  है  कि  प्रभी  छुनाव  होने  वाले
 हैं,  इसलिए  अभी  वह  कुछ  फंसला  नहीं  कर
 सकती  है  तो  यह  कोई  तकंसंगत  बात  नहीं  हैं
 wat  सरकार  इस  पर  गौर  करे  कि  हां  उनके
 साथ  ज्यादती  हो  रही  है  भौर  प्रागे  इसका  कोई
 उपाय  करे  |  प्रगर  उनको  इस  बात  का  विश्वास
 सरकार  दिलाये  कि  उनकी  मांगें  सही  हैं,  जायज
 हैं  तो फिर  उसके  बाद  भागे  चल  कर  बातचीत

 हो  सकती  है।  ऐसी  परिस्थिति  में  सरकार  क्या
 करने  वाली  है,  यह  मैं  जानना  चाहती  हूँ।

 कोठारी  कमिशन  बहाल  करने  से  पहले
 सरकार  को  सोचना  चाहिये  था  कि  चा

 बढ़ेगा  कोठारी  कमिशन  के  जो  सुझाव  झाए

 हैं  उनको  क्‍या  सरकार  रही  की  टोकरी  में  फेंक
 देने  का  विचार  कर  रही  है  7  जो  इन  सुझावों
 को  प्रंगीकार  नहीं  करेंगे  सरकार  क्‍या  उनके
 ऊपर  कोई  कारंवाई  नहीं  करेगी  शौर  कोठारी
 कमिशन  की  रिपोर्ट को  भी  भौर  लब  रिपोर्टों
 की  तरह  से  रही  की  टोकरी  में  फेंक  विया
 जाएगा  ?
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 sit  सागवत का  झालाद :  यह  बात  सही
 है  कि  उत्तर  प्रदेश  में  गेर  सरकारी  स्कूल  बहुत
 भ्रधिक  हैं।  यह  भी  सही  है  कि  गर-सरकारी
 जझौर  सरकारी  स्कूलों  के  भ्रध्यापकों  के  वेतन-
 मानों  में  बहुत  फक  है  1  यह  बात  भी  सही  है
 जैसा  माननीय  सदस्य  ने  वहा  है  कि  उत्तर
 प्रदेश  में  हिन्दुस्तान  के  सभी  प्रान्तों  की  तुलना
 में  शिक्षकों  को कम  वेतन  मिलता  है।  भी  जो
 हमको  सूचना  मिली  है,  उसके  श्रनुसार  ये  शिक्षक
 सरकार  के  प्रतिनिधियों  से  मिलेंगे  श्रौर  वहाँ
 पर  इस  प्रश्न  का  कोई  हल  निकालेंगे।  यह
 भी  स्वंबिदित  है  कि  उत्तर  प्रदेश  की  सरकार
 ने  कहा  है  कि  कोठारी  कमिष्ठान  के  स्कैल्ज़  को,
 वेतनमानों  को  कार्यान्वित  करने  के  लिए  बहुत
 भ्रधिक  वैसा  चाहिये  ।  माननीय  सदस्य  ने  कहा
 है  कि  केन्द्रीय  सरकार  यह  प्रनुदान  क्‍यों  नहीं
 देती  है  |  यह  प्रध्न  सम्पूर्ग  देश  के  विभिन्‍न
 राज्यों  का  है  भौर  केन्द्रीय  सरकार  ने  सब  राज्यों
 पर  यह  प्रभाव  डाला  है  कि  कोठारी  कमीशन  के
 बेतनमानों  का  कार्यान्वियन  किया  जाये।  कुछ
 राज्यों  ने  ऐसा  किया  है।  उत्तर  प्रदेश  की
 कठिनाई  यह  है  कि  वहां  पर  सब  से  अधिक

 स्कूल  हैं,  सब  से  ्रधिक  शिक्षक  हैं  द्ौर  उस  को
 सब  से  प्रधिक  पैसा  चाहिए।  इसलिए  जब  तक
 बहा  पर  चुनी  हुई  सरकार  नहीं  शा  जाती  है
 झौर  वह  एडीशनल  रीसोसिज्ञ  की  व्यवस्था

 नहीं  करती  है,  तब  तक  इस  बारे  में  कुछ  करना
 सम्भव  नहीं  है  ।

 कली  सरजू  पाण्डेय  (गाजीपुर)  :  भश्रभी  मंत्री
 महोदय  ने  जो  बयान  दिया  है,  उस  से  कोई
 रास्ता  नहीं  निकला  है।  इस  सरकार  की  यह
 नीति  है  कि  जब  भगड़ा  हो  जाता  है,  तब  वह
 बातचीत  करना  शुरू  करती  है।  मैं  यह  जानना

 चाहता  हैँ  कि  भव  जो  बातचीत  हो  रही  है,  वह
 पहले  क्‍यों  नहीं  हुई  |  मुझे  यह  भी  सूचना  मिली
 है  कि  उत्तर  प्रदेश  कांग्रेस  कमेटी  के  प्रेजिडेंट,
 श्री  कमलापति  त्रिपाठी,  प्रधान  नबी  से  मिले
 थे  झौर  उन्होंने  इस  बात  का  भ्राष्यासन  दिया  है
 कि  क्षिक्षकों  की  मार्गे  पूरी  की  जायेंगी।  मैं  यह
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 जानना  चाहता  हैँ  कि  क्‍या  केरद्रीय  सरकार
 अ्रपने  पास  से  रुपया  दे  कर  शिक्षकों  को  कम  से
 कम  वे  सुविधायें  प्रदान  करने  के  लिए  तैयार  है,
 जो  संविद  सरकार  ने झपने  ज़माने  में  देने  का

 झाश्वासन  दिया  था|

 श्री  भागवल  भा  भाजाद  :  यह  बात  नहीं
 है  कि  बातचीत  अभी  ही  हुई  1  बातचीत  पहले
 भी  हुई  थी  भ्रौर  जिन  बातों  का  मैंने  श्रभी

 हवाला  दिया  है,  वे  शिक्षक  संघ  के  प्रतिनिधियों
 को  पहले  भी  कही  गई  थीं।  पिछली  रात  उत्तर
 प्रदेश  के  राज्यपाल  ने  भ्राकाशवाणी  से  भ्रपना
 वक्तव्य  प्रसारित  किया  ।  उसके  बाद  शिक्षकों  ने

 कहा  कि  वे  उनसे  मिलना  चाहेंगे।  जहाँ  तक
 केन्द्रीय  सरकार  द्वारा  श्रनुदान  देने  का  प्रहन  है,
 मैंने  स्‍्पप्ट  कर  दिया  है  कि  केवल  राज्य  सरकारें
 ही  सिफं  उत्तर  प्रदेश  की  ही  राज्य  सरकार
 नहीं,  बल्कि  हिन्दुस्तान  की  श्रन्य  राज्य  सरकारें
 हो--प्राइमरी,  मिडल  या  हायर  संकंडरी  स्कूलों
 के  छिक्षकों  के  वेतनमानों  को  कार्यान्वित  कर
 सकती  हैं  ।  उत्तर  प्रदेश  में  सिर्फ  प्राईमरी  स्कूलों
 के  शिक्षक  एक  लाख  हैं  ।  अगर  उन्हें  60  रुपये
 का  न्यूनतम  वेतन  दिया  जाये,  तो  उसके  लिए
 सात  करोड़  रुपये  चाहियें।  जब  तक  वहां  की
 चुनी  हुई  सरकार  श्रतिरिक्त  साधनों  की  व्यवस्था
 नहीं  करती  है,  तब  तक  हमारे  लिए  कुछ  देना
 सम्भव  नहीं  है  ।

 शी  प्रकाशवीर  शास्त्री  (हापुड़):  प्रध्यक्ष
 महोदय,  ऐसा  लगता  है  कि  केन्द्रीय  सरकार
 उत्तर  प्रदेश  में  परिस्थिति  की  गम्भीरता  को  नहीं
 झांक  रही  है  wal  तक  तो  ऐसा  होता  रहा  है
 कि  भगर  कहीं  पर  छात्रों  में  भान्दोलन  होता  था,
 तो  वहाँ  के  भ्रध्यापक  शान्त  रहते  थे  भौर  प्रगर
 अ्रध्यापक  कोई  आन्दोलन  करते  थे,  तो  छात्र
 शान्त  रहते  थे।  लेकिन  दुर्भाग्य  से  इस  समय
 उत्तर  प्रदेश  में  भ्रध्यापक  झौर  छात्र  दोनों
 प्रान्दोलन  कर  रहे  हैं,  जो  कभी  भी  एक  विषम
 रूप  धारण  कर  सकता  है।  केन्द्रीय  सरकार  ने
 परिस्थिति  की  गम्भीरता  को  इस  दृष्टि  से  नहीं
 देखा  है  ny

 दूसरी  बात्त  में  यह  कहना  चाहता  हूँ  कि
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 छोट,  छोटी  बातों  पर  प्राडिनेंस  लागू  करने  का
 परिणाम  यह  होगा  कि  भझाडिमेंस  का  महत्व  ही
 समाप्त  हो  जायेगा।  जब  सरकार  के  पास  भौर
 साधन  तथा  भ्रधिकार  उपलब्ध  हैं,  तो  क्‍्राडिनेंस
 लागू  कर  के  उस  की  धज्जियां  उड़ाने  की  परंपरा
 इस  देश  में  नहीं  डालनी  चाहिए  1  क्योंकि  झागे
 चल  कर  कई  और  गम्भीर  विषयों  के  बारे  में
 आडिनेंस  लागू  करने  की  प्रावश्यकता  पड़  सकती
 है।

 मुझे  यह  भी  लगता  है  कि  उत्तर  प्रदेश  की
 सरकार  कुछ  विषयों  में  केन्द्रीय  सरकार  को
 प्रन्धेरे  में  रखे  हुए  है।  प्रभी  मंत्री  महोदय  ने
 अपने  वक्तव्य  में  कहा  है  चूंकि  हमारे  पास  साधनों
 का भ्रभाव  है,  इस  लिए  हम  गवर्नमेंट  स्कूलों
 भर  प्राइवेट  स्कूलों  के  वेतनमानों  को  समान
 नहीं  कर  सकते  हैं।  मेरे  हाथ  में  श्री  राजेन्द्र
 वर्मा,  उपसचिव,  उत्तर  प्रदेश  शासन,  द्वारा
 15  नवम्बर,  ‘1967  को  जारी  किये  गये  भादेश
 की  प्रतिलिपि  है,  जिस  में  से  कुछ  शब्द  मैं  भ्राप
 को  पढ़  कर  सुनाना  चाहता  हूँ  :  “इस  माँग  के
 सभी  पक्षों  पर  गम्भीरता  पूबंक  विचार  करने  के
 उपरान्त  राज्यपाल  महोदय  ने  यह  श्राज्ञा  प्रदान
 की  है  कि  सहायता  प्राप्त  उश्चतर  माध्यमिक
 विद्यालय  तथा  जूनियर  हाई  स्कूल  के  शिक्षकों
 को 1  भ्रगस्त,  967%  उसी  दर  से  महंगाई
 भत्ता  दिया  जाये,  जिस  दर  से  उसी  स्तर  के
 राजकीय  शिक्षा  संस्थाप्रों  के  शिक्षकों  को
 महंगाई  भत्ता  दिया  जाता  है  |  एक  शोर  उत्तर
 प्रदेश  माध्यमिक  शिक्षक  संघ  की  यह  मांग  है
 कि  गेर-सरकारी  सहायता-प्राप्त  माध्यमिक
 दिक्षा  संस्थाशों  के  भध्यापकों  को  राजकीय
 छ्िक्षण  संस्थाभों  के  भ्रध्यापकों  के  समान  बेतन
 झौर  महंगाई  भत्ता  दिया  जाये  शौर  प्रदेश
 सरकार  द्वारा  इस  बारे  में  भ्रादेश  भी  जारी  हो
 चुका  है  भोर  दूसरी  झोर  मंत्री  महोदय  कहते  हैं
 कि  साधनों  के  भ्रभाव  के  कारण  ऐसा  करना
 सम्भव  नहीं  है।  इस  का  भयं  यह  है  कि  उत्तर
 प्रदेश  की  सरकार  केन्द्रीय  सरकार  को  पूरी

 सूचना  नहीं  दे  रही  है  ।

 शिक्षकों  की  पहली  मांग  यह  है  कि  उम्हें
 पिछला  वेतन  दिया  जाये  शौर  उस  के  साथ  ही
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 साथ  सन्हें  बेतन  सरकारी  खज़ाने  से  दिया  जाये।
 भध्यक्ष  महोदय,  ाप  को  यह  सुन  कर  कष्ट
 होगा  कि  उत्तर  प्रदेश  में,  जहां  सब  से  कम  बेतस
 हैं,  निजी  विद्यालयों  में  प्रध्यापकों  से  हस्ताक्षर
 तो  20  रुपये  शौर  60  रुपये  के  करा  लिये
 जाते  हैं  श्लौर  वास्तव  में  उन्हें  केवल  00  रुपये
 दिये  जाते  हैं।  इसके  बावजूद  वे  लोग  भपनी
 झाधिक  कठिनाइयों  के  कारएणा  मन  मार  कर  भी
 काम  कर  रहे  हैं।  संविद  सरकार  ने  उनकी  इस
 मांग  को  स्वीकार  कर  लिया  था  कि  प्रध्यापकों
 को  सीधे  राजकोय  कोष  से  वेतन  दिया  जायेगा
 मैनेजमेंट  की  ओर  से  वेतन-वितरण  नहीं  किया
 जायेगा  |  मैं  यह  जानना  चाहता  है  कि  इस
 निरणंय  को  कार्यान्वित  क्यों  नहीं  किया  गया
 है  1

 उत्तर  प्रदेश  में  हायर  सेकंडरी  स्कूल  के
 प्रिसीपल  का  न्यूनतम  वेतन  348  रुपये  भौर
 प्रधिकतम  वेतन  78  रुपये  है,  जबकि  हरियाणा
 में  वे  वेतन  क्रमशः  800  रुपये  भौर  200  रुपये
 हैं।  इसी  तरह  से  उत्तर  प्रदेश  में  ट्रेन्ड  टीचर
 का  न्यूनतम  वेतन  182  रुपये  और  भ्रधिकतम
 वेतन  303  रुपये  हैं,  जबकि  हरियाणा  में  वे
 बैतन  क्रमश:  6)5  रुपये  झौर  68  रुपये  हैं।
 अध्यापकों  के  वेतनों  के  सम्बन्ध  में  भ्राज  देश  में
 यह  विषमता  चल  रही  है।  कोठारी  कमीशन
 झपना  प्रतिवेदन  दे  चुका  है।  इस  स्थिति  में
 सरकार  उत्तर  प्रदेश  के  साथ  यह  बेहन्साफ़ी  कब
 तक  जारी  रखना  चाहती  है  ?  परसों  मैंने  एक
 नारा  सुना  कि  “जब  तक  शिक्षक  भूसा  है,  शान
 का  सागर  सूखा  है|”  ध्ाज  प्रध्यापकों  में  जो
 सन्तोष  है,  इस  नारे  से  उसकी  एक  भलक
 मिलती  है  शौर  हमें  इस  को  बड़ी  गम्भीरता  से
 देखना  भाहिए।  मुझे;  विश्वास  है  कि  श्री  भागवत
 भा  भाजाद  धौर  डा०  त्रिगुणा  सेन,  जो  स्वयं  एक
 छिक्षा  क्षास्त्री  हैं,  देश  के  सब  से  बड़े  भौर  शिक्षा
 में  सब  से  पिछड़े  हुए  राज्य  के  सम्बन्ध  में  ऐसा

 निर्देश  देंगे,  जिस  से  यह  श्रान्दोलन,  जो  एक  भयंकर
 प  लेता  जा  रहा  है,  किसी  प्रकार  शान्त  हो  सके  t

 THE  MINISTER  OF  EDUCATION
 (DR.  TRIGUNA  SEN):  I  think  all  his
 questions  have  been  replied  by  my  colle-
 ague,  Mr.  Bhagwant  Jha  Azad.  I  do  ह...
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 that  the  salary  scales  of  U.  P.  teachers  are
 the  lowest  in  the  whole  of  the  country.
 Their  demand  is  that  the  scale  of  primary
 school  teachers  should  be  raised.  Their
 second  demand  is  that  they  do  not  get  their
 salary  even  after  one  year.  Their  third
 demand  is  that  on  1.8.67,  they  were  given
 the  dearness  allowance  increase  as  other
 officials,  but  when  it  has  been  subsequent-
 ly  raised,  they  were  denied  the  increase.

 I  have  been  Inclined  to  support  their
 demands.  At  our  request,  the  pay  scale
 of  the  primary  teachers  of  U.  P.  who  were
 getting  only  Rs.  00  88  their  mioimum
 salary  has  been  increased  in  last  September
 to  Rs.  110.  That  too  is  jnsufficlent.  That
 is  what  I  feel.  There  must  be  some
 machinery  to  see  that  tho  teachers  get  their

 pay  every  month.  But,  unfortunately,  I
 am  told  that  the  management  pay  thelr
 salary  after  one  year.  Something  should
 be  done  to  see  that  this  paltry  salary  is

 given  on  the  first  day  of  every  month.  {  do

 agree  that  the  dearness  allowance  increase
 has  been  given  on  1.8.67.  Since  this  dear-
 ness  allowance  has  been  raised,  that  also
 should  be  given  to  the  teachers.  I  am  always
 in  contact  with  the  Governor  of  U.P.  By
 raising  from  Rs.  l00to  |  i0,  they  say  they
 have  to  (incur  an  additional  expenditure  of
 about  Rs.  3  crores.  If  they  want  to  raise
 it  further,  naturally  they  want  more  money.
 But  J  am  trying  to  find  a  way  out  and  [

 hope  something  will  be  done  about  ft.

 SHRI  KANWAR  LAL  GUPTA
 These  are  pious  wishes.

 DR.  TRIGUNA  SEN  !  I  do  not  want

 to  express  any  pious  wish.  But  I  can  only

 say  that  we  are  trying  our  best.  But  at

 the  same  time,  I  must  say  that  the  path
 they  have  chosen  to  realise  thelr  demands

 by  going  on  &  atrike  is  not  a  correct  one.

 I  met  the  representatives  of  the  primary
 teachers  as  also  of  tho  secondary  teachers.

 T  appeal  to  them  ‘You  are  to  mould  the

 character  of  the  students  end  if  you  go  ००

 strike,  it  is  setting  &  very  dangerous
 example  before  the  students’.  They  know

 what  we  are  doing.  We  discussed  with

 them.

 SHRI  KANWAR  LAL  GUPTA  :  What

 Js  the  other  way  out  2
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 DR.  TRIGUNA  SEN:  We  are  at  it,
 and  I  do  hope  that  we  will  be  able  to  do
 something  in  this  regard.

 SHRI  S.M.  BANERJEE  Today,
 when  the  hon.  Minister  of  Education  is
 answering  this  Call  Attention  Notice,  in
 my  State,  more  than  a  thousand  teachers
 who  are  supposed  to  be  the  builders  of  the
 nation,  and  students,  are  behind  the  bars.
 They  should  have  been  released  when  they
 have  now  agreed  that  we  should  have  a
 discussion  with  the  Governor.

 Now,  what  is  the  pay  of  the  teacher
 today  ?  Whereas  in  the  Government,  a
 peon  gets  Rs  105,  a  trained  under-graduate
 teacher  gets  Rs.  104,  and  an  untrained
 under-graduuie  teacher  gets  Rs.  84  only.
 The  Kothari  Commission  has  recommended

 a  aational  minimum  wage-sca'e  for  teachers.
 the  Bducation  Minlster  In

 the  other  House  stated  that  it  has  been
 implemented  by  the  Haryana,  Punjab  and
 Bihar  Governments.  In  both  the  States,
 whether  it  is  Bihar  or  Punjab,  there  is  now
 the  President’s  rute,  and  unfortunately  in
 Uttar  Pradesh  also,  there  is  President’s
 rule,  and  I  want  the  Mialster  to  intervene
 in  the  matter  ;  the  Governor  should
 intervene  in  the  matter.

 Now,  the  Minister  has  said  that  the
 teachers  have  chosen  the  wrong  way.  !
 shall  read  from  a  otemorandum  submitted
 to  us  by  Shri  Harihar  Pandey,  convener  of
 the  action  committee  of  the  Uttar  Pradesh
 Madbyamik  Shikshah  Sangh,  in  which  it
 has  been  said  :

 “The  U.P.  Madhyamik  Shikshah
 Sangh  has  tried  all  possible  means  of
 a  negotiated  settlement  of  our  aforesaid
 demands.  We  wrote  letters,  presented
 a  memorandum,  met  in  deputation,  and
 staged  mass  demonstration  to  prove  our
 demands  but  could  not  elicit  any  assur-
 ance  from  the  Government.  We  rather
 received  a  treatment  of  indifferance.
 The  Government  has  thus  exbausted
 our  patience  and  in  a  way  forced  this:
 movement  upon  us,  but  now  since  we
 have  come  out,  we  have  resolved  tc
 fight  it  to  the  last  in  epite  of  all  pro
 vocations,  and  harassments  inside  anc
 ootside  the  jail,  and  actual  and  threaten

 Pee)
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 It  was  kuown  to  the  Governor  that  the

 teachers  wanted  parity  in  DA  and  they
 simply  wanted  the  implementation  of  the
 Kothari  Commission’s  recommendations.
 They  wanted  that  the  concession  granted
 during  the  SVD  government  should  not  be
 withdrawn.  With  your  permission,  |  will
 send  the  document  to  you  ;  it  will  show
 that  the  concession  which  was  given  by  the
 SVD  government  has  been  withdrawn.  But
 the  Governor  has  chosen  to  prohibit  the
 strike  instead  of  solving  this  problem.  and
 our  brave  teachers  are  going  ahead  and
 courting  arrest,  and  even  the  oldest  teachers
 are  courting  arrest.

 Now  the  Minister  has  said  that  the
 teachers  have  chosen  the  wrong  path  and
 they  should  not  have  done  so.  I  would
 only  request  him  to  kindly  intervene  in  the
 matter  of  release  of  the  teachers  so  that  a
 favourable  condition  may  be  created  for  a
 peaceful,  negotiated  settiement.  If  he
 supports  the  demands  of  the  teachers  and
 if  he  feels  that  they  are  legitimate  and
 justifisd,  and  if  it  is  not  possible  for  the
 Governor  or  for  the  Government  to  concede
 them,  |  would  appeal  to  him  to  resign  his
 seat  and  lead  the  teachers’  movement  us  a
 teacher,

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  Order,  order.

 SHRI  S.M.  BANERJEE  :  Sir,  my
 question  is  whether,  in  view  of  these
 negotiations,  he  would  see  that  all  the
 teachers  are  released  so  that  a  favourable
 condition  may  be  created  and  whether  the
 Centre  will  intervene  in  the  matter  finan-
 clally,  physically,  mentally  and  morally.

 MR.  SPEAKER  :  So,  you  do  not  want
 him  to  resign  ;  you  withdraw  that  request
 then.

 SHRI  BHAGWAT  JHA  AZAD:  As  I
 have  stated,  according  to  a  telephonic
 Message  just  now  received,  on  the  appeal
 by  the  Governor,  the  teachers  have  agreed
 to  sit  round  the  table  and  resolve  the  issue.
 We  would  request  the  State  Goverament
 40  create  a  good  climate  around  the  table
 by  telephone.

 SHRI  S.  M.  BANERJEE  :  They  should
 release  all  the  teachers.  (laterruption)  The
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 Home  Minister  should  reply  whether  he  is
 going  to  release  the  teachers.

 SHRI  SHEO  NARAIN  rove—

 MR.  SPEAKER  :  Order,  order.  I  am
 on  my  legs.  Your  name  is  not  there.
 Otherwise,  I  would  have  allowed  you  also  to
 shout.  What  do  I  lose  ?  (/aterruption)

 SHR!  HEM  BARUA  (Mangaldai)  :
 Ask  the  Minister  to  release  the  teuchers.

 2.4S  hrs.

 PAPERS  LAID  ON  THE  TABLE

 U.P.  Krishi  Utpadan  Mapdi  (Second  Amend-
 ment)  Niyamayali,  West  Bengal  Markets

 Reguajation  Act,  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  I  beg  to  lay  on  the  Tuble—

 (i)  A  copy  of  the  Uttar  Pradesh
 Krishi  Utpadan  Mandi  (Second
 Amendment)  Niyamavali,  1968,
 (Hindi  and  English  versions)
 published  in  Notificat‘on  No.
 H-599/XIIB-3/4-68  in  Uttar
 Pradesh  Gazette  dated  the  4th
 November,  1968,  under  sub-section
 (3)  of  section  40  of  the  Uctar
 Pradesh  Krishi  Utpadan  Mandi
 Adhiniyam,  1964,  read  with  clause
 (e)  (iv)  of  the  Proclamation  dated
 the  25th  February,  1968,  as  varied
 by  Proclamation  dated  the  ISth
 April,  1968,  issued  by  the  Presid-
 ent  in  relation  to  the  State  of
 ‘Unar  Pradesh.  [Placed  in  Library.
 See  No.  LT-2523/68.)
 A  copy  of  the  West  Bengul
 Markets  Regulation  Act,  1968,
 (President's  Act  No.  28  of  3968)
 published  in  Gazette  of  India  dated
 the  Ist  November,  1968,  under  sub-
 section  (3)  of  section  3  of  the
 West  Bengal  State  Legislature
 (Delegation  of  Powers)  Act,  1968.
 {Placed  in  Library.  See  No.  LT-
 25i2/68.)

 Q)
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 (3)

 (4)

 (i

 (ii)

 (5)

 (i)

 (ii)

 iii)
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 A  copy  of  the  Annual  Report  of
 the  Maharashtra  Agro-Industries
 Development  Corporation  Limited
 Bombay,  for  the  year  1966-67,
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General  there-
 on,  under  sub-section  (2)  of  section
 6I9A  of  the  Companies  Act,  1956.
 [Placed  in  Librury  See  No.  LT-
 2524/68.)
 A  copy  each  of  the  following
 Notifications  under  section  !2A  of
 the  Essential  Commodities  Act,
 955  :—
 G.S.R.  577  published  in  Gazette
 of  India  dated  the  3lst  August.
 1968,  containing  corrigendum  to
 G.S.R.  4327  dated  the  I3th  July,
 1968.  [Placed  in  Library.  See
 No.  LT-252/68.]
 G.S.R.  940  published  in  Gazette
 of  India  dated  the  2nd  November,
 968  making  certain  amendments
 to  Notification  No.  G.S.R.  ‘1842
 datad  the  24th  December,  1964.
 (Placed  in  Library.  See  No.  LT-
 2516/68.)
 A  copy  each  of  the  following
 Notifications  under  sub-section  (6)
 of  section  3  of  the  Essential
 Commodities  Act,  955  :
 GS.R.  685  published  in  Gazette
 of  India  dated  the  l4th  September,
 1968,  containing  corrigendum  to
 G.S.R.  629  dated  the  28th  March,
 ‘1968.  [Placed  in  Library,  See
 No.  LT-2520/68).
 The  Delhi  Specified  Food  Article
 (Movement  Contro!)  Third  Amend-
 ment  Order,  ‘1968,  published  in
 Notification  No.  G.S.R.  736  in
 Gazetto  of  India  dated  the  2Ist:
 September,  1968.  |  Placed  in  Library.
 See  No.  LT-259/68).
 The  Rajastan  Food  grains  (Res-
 trictions  on  Border  Movement)
 Second  Amendment  Order,  1968,
 published  in  Notification  No.  G.
 S.R.  ‘1808,  in  Gazettee  of  India
 dated  the  I7th  October,  ‘1968.
 [Placed  in  Library.  See  No.  LT-
 2517/68.)

 (iv)  The  Punjab  and  Haryana  Paddy
 (Regulation  of  Movement)  Order,

 +1968,  published  in  Notification  No.
 G.S.R.  899  in  Gazette  of  India
 dated  the  {7th  October,  ‘1968.
 {Placed  in  Library  See  No.  LT-
 2518/68  ]

 (v)  The  Foodgrains  Movement  Restric-
 tions  (Exemption  of  Certified
 Seeds)  Third  Amendment  Order,
 1968,  published  in  Notification  No.
 G.S.R.  2022  in  Gazette  of  India
 dated  the  Ilth  November,  1968.
 {Placed  in  Library.  Sce  No.  LT-
 2515/68.)

 (vi)  GS.R.  2052  published  in  Gazette
 of  India  dated  the  23rd  Novem-
 ber,  1968,  containing  corrigendum
 to  GSR.  898  dated  the  !7th
 October,  1968.  [Placed  in  Licrary.
 See  No.  LT-25:4/68.]

 (vii)  G.S.R.  2067  published  in  Gazette
 of  India  dated  the  22nd  November,
 1968.  [Placed in  Library.  See  No.
 LT-25!3/68.]

 Notifications  under  All  India  Services  Act

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  I  beg  to
 re-lay  on  the  Table  a  copy  each  of  the
 foliowing  Notifications  under  sub-section
 (2)  of  section  3  of  the  All  India  Services
 Act,  I95I  :

 (i)  The  Indian  Police  Service  (Proba-
 tion)  Amendment  Rules,  1968,
 published  in  Notification  No.  G.
 S.R.  4426  in  Gazette  of  India
 dated  the  3rd  August,  ‘1968.
 [Placed  in  Library.  See  No.  LT-
 1815/68.)

 (ii)  The  Indian  Administrative  Service
 (Probation)  Amendment  Rules,
 1968,  published  in  Notification  No.
 G.S.R.  1427,  in  Gazette  of  India
 dated  3rd  August,  ‘1968.  [Placed  in
 Library.  See  No.  LT-85/68,]

 (iii)  G.S.R.  428  published  in  Gazette
 of  India  dated  the  3rd  August,
 1968,  contuining  corrigendum  to
 G.S.R.  590  dated  the  30th  March,
 1968,

 (iv)  G.S.R.  476  published  in  Gazette
 of  India  dated  the  !0th  August,
 1968,  making  certain  amendment
 to  the  Indian  Police  Service  (Fiza-
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 tion  of  Cadre  Strength)  Regulations
 1955.
 G.S.R.  477  published  in  Cazette
 of  India  dated  the  l0th  August,
 1968,  making  certain  in  amend-
 ment  to  the  Indian  Administrative
 Service  (Fixation  of  Cadre  Streng-
 th)  Regulations  1955.
 G.S.R.  478  published  in  Gazette
 of  India  dated  the  l0th  August,
 ‘1968,  making  certain  amendment
 to  Schedule  HII  to  the  Indian
 Police  Service  (Pay)  Rules;  954

 (vii)  G.S.R.  479  published  in  Gazette
 of  India  dated  the  l0th  August,
 1968,  making  certain  amendments
 to  Schedule  III  to  the  Indian
 Administrative  Service  (Pay)  Rules,
 ‘1954,  [Placed  in  Library.  See  No.
 LT-84I/68}
 G.S.R.  480  published  in  Gazette
 of  India  dated  the  !0th  August,
 1968,  making  certain  amendments

 to  Schedule  II  to  the  Indian
 Police  Service  (Pay)  Rules,  1954,
 |  Placed  in  Library.  See  No.  LT-
 1977/68.)

 (४  po

 (vi)

 (vili)

 dations Action  on  Conve  and  R
 of  I.L.O.  Conference

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  S.  C.
 JAMIR):  I  beg  to  Jay  on  the  Table  a
 copy  of  the  Statement  on  the  action  taken
 or  proposed  to  be  taken  on  the  Conventions
 and  Recommendations  adopted  at  the
 Fifty-first  Session  of  the  International
 Labour  Conference  held  at  Geneva  in  June,
 ‘1967.  [Placed  in  Library.  See  No.  LT-
 2525/68.)

 12.45  ॥ ज
 STATEMENT  BY  MEMBER  AND

 MINISTER'S  REPLY  THERETO

 क्री  ह  लिभये  (मु  गेर)  :  प्रभ्यक्ष  महोदय,
 2]  गस्त,  968  को  उपन्‍स्वास्थ्य  मंत्री
 मे  एक  धल्प-सूचना  प्रदन पर  पूछे  गये  पूरक
 प्रदनों  का  जवाब  दिया  ।  ये  प्रश्न  मु  गेर  के  पास

 के  एक  प्राम  में  हुए  विष  प्रयोग के  सम्बन्ध में
 थे
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 मैंने  मंत्री  महोदय  से  पूछा  कि  क्‍या  सरकार
 को  राय  में  इसके  पीछे  कोई  षडयंत्र  था  भौर
 क्या  कुछ  मुलजिम  भाग  गये  हैं  ?  मंत्री  जी  ने
 इसका  कोई  उत्तर  नहीं  दिया,  उस  पर  प्रध्यक्ष
 महोदय,  श्राप  ने  उन  से  पूछा  कि  क्‍या  मुलजिम
 भाग  गये  हैं  ?  उप-मंत्री  ने  स्पष्ट  शब्दों  में  कहा
 कि  कोई  नहीं  भागा  है।  यह  बिल्कुल  साफ
 दिखाई  दे  रहा  था  कि  मंत्री  महोदय  का  यह
 निवेदन  सत्य  नहीं  है।  फिर  भी  उन्होंने  इस
 तरह  की  गलतबयानो  की  झौर  सदन  के  सामने
 मृत  लोगों  के  बारे  में  भी  सही  भांकड़े  नहीं  दिये  tv

 इस  सन्दर्भ  में  मैं  झाप  का  ध्यान  पटना  के
 दैनिक  'सचंलाइट'  के  22  प्रगस्त,  968  के
 झंक  में  प्रकाशित  निम्न  समाचार  की  शोर
 दिलाना  चाहता  हूँ  :

 Monghyr  food  poisoning  case

 “HOST  SURRENDERS
 CUTTACK  MAGISTRATE

 BEFORE

 From  our  Correspondent

 MONGHYR.,  Aug  WD:  Mr.  Ekramul
 Huque,  the  host  of  the  poisoning  case
 involving  the  lives  of  about  56  childern  and
 a  few  growo  ups  in  village  Vijay  Nagar
 (Suturkhana)  who  was  absconding  till  then
 and  a  warrant  for  the  attachment  of  his
 properties  was  already  issued  by  the  SDI,
 Sadar,  Monghyr,  is  now  reported  to  have
 surrendered  himself  before  the  court  of  a
 magistrate,  Ist  class,  in  Cuttack  in  Orissa
 the  day  before  yestrady,  according  toa
 message  received  here  at  the  district  head-
 quarters.””

 इस  खबर  की  रोहनी  में  मुझे  उम्मीद  है
 कि  मंत्री  महोदय  स्थिति  को  साफ  करेंगे  भौर
 झगर  उन्होंने  कोई  गलत  बयान  दिया  है  तो  छस
 को  सुधारने  का  सौजन्य  दिलायेंगे।

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.S  MURTHY):  During
 the  course  of  Supplementaries  to  Short
 Notice  Question  No.  8  in  the  Lok  Sabha
 on  the  2ist  August,  ‘1968,  |  bad  made  the
 following  siatemeais  ;
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 (Shri  8.  8.  Murthy)
 The  original  replies  given  by  me  were

 as  follows  :—
 Wy  As  far  as  the  information  received

 by  us  indicates,  4  have  died  so  far.
 (2)  No  body  has  run  away.
 (3)  4l  persons  died  before  they  were

 taken  to  the  hospital.
 The  correct  information  on  these  poiots

 is  as  follows  :—
 (!)  As  far  as  the  information  received

 by  us  indicates,  47  have  died  so
 far.

 (2)  Two  suspected  persons  were  abscon-
 ding.

 (3)  47  persons  died  before  they  were
 taken  to  hospital.

 Essential  Services

 2.48.  brs.

 ESSENTIAL  SERVICES  MAINTENANCE
 BILL*

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  ४.  8.  CHAVAN)  :  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for  the
 maintenance  of  certain  essential  services
 and  the  normal  life  of  the  community.

 MR.  SPEAKER  :  Motion  moved  :
 “That  leave  be  granted  to  introduce

 a  bill  to  provide  for  the  maintenance
 of  certain  essential  services  and  the
 normal  life  of  the  community.”

 SOME  HON.  MEMBERS  Rose—

 MR.  SPEAKER  :  |  will  allow  you  one
 after  the  other.

 tt  ह । उ  फरनेम्डोज  (बम्बई  दक्षिण)  :

 इन्हें  बोलने  से  रोका  जाय  ।

 क्री  कंबर  लाल  गुप्त  (दिल्ली  सदर):
 भ्रध्यक्ष  महोदय,  इस  सदन  की  प्रथा  यह  है
 ॥,  जब  कोई  विधेयक  इल्ट्रोड्यूस  होता  है  तो
 उसकी  मुखालिफत  नहीं  की  जाती  परन्तु  जो
 विषेयक  प्राज  माननीय  गृह  मंत्री  महोदय  ने  इस
 सदन  के  सामने  रखा  है  बह  एक  काला  बिल  है
 शौर  प्रजातंत्र  पर  एक  जबरदस्त  चोट  है।  मैं
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 समभता  हूँ  इस  के  कारण  से  जो  एक  फंडामेंटल
 राइट  है  ट्रेड  यूनियन  का,  हड़ताल  करने  का,
 श्रपनी  तकलीफों  को  निवारण  करने  का  और
 जेसा  कल  मंत्री  महोदय,  ला  मिनिस्टर  साहब  ने
 कहा  कि  कलेक्टिव  डिफेंस  का  राइट  है,  वह  जो
 केरल  में  प्रचार  करते  हैं,  क्या  वह  कलेक्टिव
 डिफेंस  का  राइट  जब  मजदूरों  पर  चोट  होती  है
 तो  उसको  ले  लेना  चाहते  हैं।  यह  डबल  स्टेण्डड्ड
 जब  यह  . सरकार  करती  है  तो  मुझे  झाइचर्य
 होता  है  1

 अध्यक्ष  महोदय,  अगर  सरकार  यह  चाहती
 थी  कि  सरकारी  कमंचारी  हड़ताल  पर  न  जायें,
 तो  उसके  लिए  कोई  व्यवस्था  इस  बिल  में  करनी
 चाहिये  थी  i  लेकिन  कया  ब्यवस्था  की  ?  उन्होंने
 बगर  किसी  व्यवस्था  के  फण्डामेन्टल-राइट्स
 को  ले  लिया  ।  मैं  समझता  हूं  कि  यह  जम्हूरियत
 का  गला  घोटने  के  बराबर  है  श्रगर  आप  उन
 का  हहताल  करने  का  श्रधिकार  ले  लेते  हैं  तो
 उन  के  पास  रहता  क्या  है  ?  क्‍या  श्राउटलेट
 है  ?  नतीजा  यह  होगा  कि  वे  वायलेंस  की  तरफ
 जायेंगे,  ्रनलाफुल  काम  करेंगे।  एक  तरह  से
 झाप  लोगों  को  वायलेंस  करने  के  लिए  धकेल
 रहे  हैं।  यह  देश  में  भ्रमन  भौर  प्रजातन्त्र  बेदा
 करने  का  तरीका  नहीं  है।  श्राप  देश  में  एक
 बहुत  गलत  प्रथा  पैदा  कर  रहे  हैं,  ज्ञिसके  कारण
 जम्हूरियत  को  धक्का  लगेगा  |

 मैं  श्रापके  ज़रिये  माननीय  मंत्री  महोदय  से

 कहूँगा  कि  वे  इस  के  बारे  में  पुनः  विचार  करें,
 क्योंकि  इंगलैंड  में  भी  यह  भ्रधिकार  है,  दूसरे
 सभी  प्रजातन्त्र  देशों  में  यह  भधिकार  दे  रखा  है,
 लेकिन  अगर  श्राप  इस  तरीके  से  देश  को  चलाना
 चाहेंगे  तो  देश  टोटलीटेरियनिज़्म  की  तरफ
 जायेगा,  जिसकी  कल्पना  हमारे  इस  विधान  में
 नहीं  की  है।  मैं  चाहूँगा  कि  श्राप  इस  काले
 विधेयक  को  कापस  लें  झौर  इस  देश  के  माथे  पर
 जो  कलंक  का  टीका  लगने  जा  रहा  है,  कृपा  कर
 उस  को  हटा  दें

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 Sir,  I  rise  to  oppose  this  Bill  even  at  the

 *Publisbed  in  Gazette  of  lodia  Extra-ordinary,  Pact  I!,  section  2,  dated  5.i2.68.
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 introduction  stage  on  constitutional,  logical
 and  Moral  grounds,

 May  I  invite  your  kind  attention  to
 articles  19,  23,  23(l)  3X%e)  and  43  of  the
 Constitution  ?

 Article  19,  which  is  a  fundamental
 right,  says  :—

 “All  citizens  shall  have  the  right—
 to  freedon  of  speech  and  expression  ;
 to  assemble  peaceably  and  without
 arms  ;  to  from  associations  or
 unions  ड
 After  this  nefarious  and  pernicious

 Bill  becomes  an  Act,  this  fundamental  right
 guaranteed  to  all  citizens,  who  are  also
 workers,  whether  Government  employees
 or  non-Government  employees,  Is  going  to
 be  taken  away  from  them.  We  feel  that
 after  the  withdrawal  "of  the  emergency
 fundamental  rights,  which  were  taken
 away  temporarily,  should  have  been  estab-
 lished.  This  particular  legislation  cannot
 taken  away  the  fundamental  rights  since
 the  emergency  is  over  and  there  is  no
 immediate  reason  for  their  limitation.

 Then,  if  you  kindly  read  the  Bill,  you
 will  find  that  on  page  2  under  (b)  it
 says  :—

 a  “strike”  means  the  cessation  of
 work  by  a  body  of  persons  employed
 in  any  essential  service  acting  in  com-
 bination  or  a  concerted  refusal  or  a
 refusal  under  a  common  understanding
 of  any  number  of  persons  who  are  or
 have  been  so  employed  to  continue  to
 work  or  to  accept  employment,  and  ;

 (i)  refusal  to  work  overtime  where
 such  work  is  necessary  for  the
 maintenance  of  any  essential
 service  ;”.

 I  emphasize  the  words  :
 “refusal  to  work  overtime”.

 Suppose,  I  am  a  Government  employee.
 There  is  a  contract  with  the  Government
 that  I  shall  work  from  8  o'clock  to  4
 o'clock  or  from  0  o'clock  to  6  o'clock  with
 some  interval  and  so  on.  I  should  not
 be  forced  to  work  overtime.

 May  I  invite  your  kiad  attention  to
 article  23)?  It  says  :—

 “Right  against  Exploitation
 Traffic  in  human  beings  and  begar

 and  other  similar  forms  of  forced
 \sbour  ste  ‘probibited  and  any  costra-
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 vention  of  this  provision  shall  be  an
 offence  punishable  in  accordance  with
 law”.
 The  moment  this  is  passed  the  Home

 Minister  should  be  the  first  persoa  to  be
 convicted  and  prosecuted  under  this,
 because  [  do  not  want  to  work  overtime.

 MR.  SPEAKER  :  How  does  the  forced
 labour  come  in  ?

 Malatenance  Bill

 SHRI  5.  M.  BANERJEE  :  |  am  compar
 ing  compulsory  overtime  with  the  forced
 labour  or  begar  which,  according  to  the
 Constitution,  under  article  23(t),  is  prohibi-
 ted  and  any  contravention  of  the  provision
 shall  be  an  offence  punishable  according
 to  law.

 Then,  I  invite  your  kind  attention  to
 clause  7  of  the  proposed  legislation.  It
 says  ;

 “Not  withstanding  anything  contai-
 ned  in  the  Code  of  Criminal  Procedure,
 ‘1898,  any  police  officer  may  arrest
 without  warrant  any  person  who  is
 reasonably  suspected  to  having  commit-
 ted  any  offence  under  this  Act.”
 What  are  the  provisions  in  the  Consti-

 tution  knew  that  such  things  may  happen
 in  this  country  and  they  provided  the
 safeguards.  They  knew  that  mini-dictators
 may  lead  the  country  to  fascism.  What
 sifeguards  have  been  provided  in  the
 Constitution  ?  Article  22(l)  says  :

 “No  person  who  is  arrested  shall  be
 detained  in  custody  without  being  in-
 formed,  as  soon  as  may  be;  of  the
 grounds  for  such  arrest  nor  shall  he  be
 denied  the  right  to  consult,  and  to  be
 defended  by,  a  legal  practitioner  of  his
 choice.”
 Then,  sub-section  (2)  says  :

 “Every  person  who  is  arrested  and
 detained  in  custody  shall  be  produced
 before  the  nearest  magistrate  within  a
 period  of  twenty-four  hours  of  such
 arrest...”
 What  Is  happening  here  ?  Any  police

 officer  can  arrest  any  employee  without
 sbowing  any  warrant  or  anything.  An
 Assistant  Sub-Inspector  is  also  a  police
 officer  and  even  a  Class  ह 2  employee  is  a
 Class  IV  officer.  Any  officer,  even  a
 constable  on  the  street  or  on  the  road
 controiiing  traffic,  can  arrest  an  employee
 without  any  warrant  or  anything.  I  say
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 [shri  S.  M.  Banerjee]
 that  this  is  against  article  22()  and  2  of
 the  Constitution.

 Then,  Sir,  I  read  for  your  information
 the  provisions  of  the  Industrial  Disputes
 Act

 SHRI  RANGA  (Srikakulam)  :  This  is
 not  the  time  to  make  long  speeches  on  the
 merits  of  the  Bill.

 SHRI  5.  M.  BANERJEE  :  I  am  raising
 the  constitutional  points.

 MR.  SPEAKER:  Only  constitutional
 points  at  this  stage,  not  the  merits  of  the
 Bill.

 SHRI  5.  M.  BANERJEE  Kindly  read
 clause  8  of  the  proposed  legislation.  It
 8898  :

 “The  provisions  of  this  Act  and  of
 any  Order  issued  thereunder  shall  have
 effect  not  withstanding  anything  ine
 consistent  therewith  contained  in  the
 Industrial  Disputes  Act,  1947,  or  in
 any  other  law  for  the  time  being  in
 force.”

 Sir,  the  Industrial  Disputes  Act  is  also
 an  Act  of  this  Parliament.  This  was  dis-
 cussed  for  hours  together—I  was  nota
 Member  of  the  House  at  that  time—and
 men  like  Mr.  N.M.  Joshi,  the  father  of
 the  trade  union  movement,  discussed  at
 length  the  right  of  strike.  What  is  the
 right  of  strike  ?  Any  body  who  wants  to  go
 on  strike  will  have  to  give  a  notice  of  4
 days,  etc.  This  is  the  provision  in  the  Indus
 trial  Disputes  Act.  It  says  :

 “No  person  employed  in  a  public
 utility  service  shall  be  on  strike  in
 breach  of  contract.
 (a)  without  giving  to  the  employer  a

 notice  “of  strike,  as  hereinafter  provided,
 within  six  weeks  before  striking  ;  or

 (b)  within
 Notice  ;  or

 4  days  of  giving  such

 (c)  before  the  expiry  of  the  date  of
 strike  specified  in  any  such  notice  as
 aforesaid

 Supposing  a  matter  is  referred  to  arbi-
 tration  or  adjudication  in  accordance  with
 Section  10  of  the  Industrial  Disputes  Act,
 the  strike,  automatically,  becomes  illegal.
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 In  this  industrial  Disputes  Act,  there  are
 punishments  provided  for  going  on  an
 illegal  strike.  Still  the  Essential  Services
 Maintenance  Bill  is  being  brought  forward
 before  the  House.  I  say,  in  all  humility,
 this  bill  is  superfluous,  illegal,  unnecessary
 and  should  be  withdrawn.

 MR.  SPEAKER  :  There  are  other  hon.
 Members  also  who  want  to  oppose  the
 introduction  of  this  Bill,  Shri  Madhu
 Limaye,  Shri  Goyal,  Shri  V.  Krishna-
 moorthi,  Shri  Nambiar,  Shri  George
 Fernandes,  Shri  Atal  Bihari  Vajpayee  and
 Shri  Hem  Barua  also.  Only  these  Members
 will  be  allowed.  I  would  only  constitutional
 points  may  be  raised  in  opposing  it.  They
 have  a  right  to  do  it.

 At  this  stage  the  merits  of  the  Bill
 should  not  be  gone  into  ;  merits  could  be
 discussed  later  on  when  we  discuss  the
 Bill.  Here,  at  the  introduction  stags,  the
 objection  can  only  be  Constitutional,  pure
 and  simple,

 Now,  we  adjourn  for  Lunch.

 3.00  hrs.

 The  Lok  Sabh  adjourne:!  for  Lunch  ¢ill
 Fourteen  of  the  Clock.

 The  Lok  Sabha  reassembled  after  lunch
 at  four  minutes  Past—Fourteen  of  the  Clock.

 {Mr.  Deputy  Speaker  in  the  Chair)

 ESSENTIAL  SERVICES  MAINTENA-
 NCE  BILL—Conrd.

 MR.  DEPUTY-SPEAKER
 M.  Banerjec...

 Shri  S.

 SHRI
 (Visakhapatoam)  :
 name  also  to  the  list.

 TENNETI
 Sir,

 VISWANATHAM
 please  add  my

 MR.  DEPUTY-SPEAKER  :
 prior  notice  ४  anyway  I  shall  see.

 It  requires

 SHRI  S.  KUNDU  (Balasore):  In
 place  of  Shri  Hem  Barua  I  will  speak.

 MR.  DEPUTY-SPBAKER  :
 him  conclude.

 First,  let
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 SHRI  S.  M.  BANERJEE  :  I  was  re-
 ferring,  Sir,  to  Clause  8  of  the  Bill  where
 it  says  :

 “The  provisions  of  this  Act  and  of
 any  Order  issued  thereunder  shall  have
 effect  not  withstanding  anything  incon-
 sistent  therewith  contained  in  the  In-
 dustrial  Disputes  Act,  1947,  or  in  any
 other  taw  for  the  time  being  in  force.”
 T  submitted  that  in  the  Indusirial  Dis-

 putes  Act  it  is  already  mentioned  that  if
 anybody  or  any  organisation  wants  to  go
 on  strike  they  will  give  a  notice.

 The  provision  reads  thus  :
 “No  person  employed  ina_  public

 utility  service  shall  be  on  strike  in
 breach  of  contract  :—
 (a)  without  giving  to  the  employer  a

 a  notice  of  strike  as  hereinafter
 provided  within  six  weeks  before
 striking  ;  or

 (b)  within  fourteen  days  of  giving
 such  notice  ;  or

 (c)  before  the  expiry  of  the  date  of
 strike  specified  in  any  such  notice
 as  aforesaid.”

 My  contention  is  that  if  this  Bill  {fs
 passed  with  the  brute  majority  of  the  rul-
 ing  party,  in  spite  of  the  unconstitutional,
 illegal  and  pernicious  character  of  it,  then

 the  Industrial  Disputes  Act,  947  which  was
 applicable  ro  lakhs  and  lakhs  of  Central
 or  State  Government  employees  or  other
 employees  will  become  superfluous.

 You  will  recall  that  recently  the  in-
 surance  employees  wanted  to  go  on  strike,
 but  the  matter  was  referred  to  adjudica-
 tion  by  the  Labour  Minister  and  those
 employees  had  deferred  the  strike.

 Yesterday,  Shri  8.  R.  Bhagat  was  re-
 plying  to  a  question  which  was  raised  by
 my  hon.  friend  Shri  George  Fernanades
 on  fundamental  rights.  I  had  put  this
 question  :

 “The  right  to  strike  is  also  a  human
 right.  Strike  is  resorted  to  only  by
 human  beings.  I  would  like  to  know,
 before  bringing  any  legislation  to  ban
 any  strike,  whether  this  aspect  of  the
 question  will  also  be  taken  into  consi-
 deration  that  the  human  right  is  not
 taken  away  so  easily.”
 Shri  8.  R.  Bhagat  replied  as  follows  ;

 I  em  reading  out  his  answer  ;  it  is  uncor-
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 rected  ;  I  hope  he  has  not  corrected  it  to
 the  advantage  of  Government.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  He  is  on  a  weaker  ground  there;
 therefore,  his  voice  is  also  weak.

 SHRI  S.  M.  BANERJEE  :  I  do  not
 want  to  raise  my  volce  where  I  am  _  strong.
 This  was  what  Shri  B.  R.  Bhagat  said  :

 “Our  country  provides  this  right  to
 strike.  In  the  Human  Rights  as  dec-
 lared  inthe  United  Nations  there  is
 the  right  to  work;  that  includes  the
 right  to  strike.”

 MR.  DEPUTY-SPEAKER  :
 not  used  the  word  ‘fuodamental’.

 He  had

 SHRI  5.  M.  BANERJEE  :
 talking  of  fundamental  rights.
 fundamental  right  to  strike.

 Iam  not
 There  is  no

 SHRI  MADHU  LIMAYE  (Monghyr)  :
 There  is.

 SHRI  S.  M.  BANERJEE:  Even  asa
 human  right,  this  right  is  sought  to  be
 taken  away  from  a  section  of  human  beings
 in  this  country,  by  the  inhuman  behaviour
 of  this  Government.

 Clause  |  (3)  of  this  Bill  says  ;

 “St  shall  cease  to  have  effect  on  the
 expiry  of  five  years  from  the  date  of
 commencement  of  this  Act  except  as
 respects  things  done...”,
 This  Government  may  continue  or  may

 not  continue  after  1972,  and  they  want  this
 Bill  to  be  passed  so  that  it  may  be  in  force
 for  five  years.

 SHRI  CHENGALRAYA  NAIDU  (Chit-
 toor):  Perhaps,  he  may  not  be  here  after
 the  elections.

 SHRI  GEORGE  FERNANADES  :
 This  Government  will  not  continue  ‘after
 ‘1972.

 SHRI  3.  M.  BANERJBB:  I  am  con-
 testing  right  from  I957  and  I  challenge  the
 Home  Minister  to  resign  on  this  issue  and
 contest  from  Kanpur  or  anywhere  else...
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 SHRI  NAMBIAR  (Tiruchfrappalli)  :
 Both  should  resiga  on  this  issue:

 MR.  DEPUTY-SPBAKER  :  The  rules
 permit  a  debate,  but  the  hon.  Member  will
 have  to  point  out  how  it  is  outside  the
 legislative  competence  of  this  House.  That
 {s  the  only  Ilmted  issue  before  us  now.

 SHRI  S.  M.  BANERJEE:  That  will
 be  may  last  point.  The  Bill  also  says  :

 “Provided  that  it  shall  not  apply  to
 the  State  of  Jammu  and  Kashmir  except
 to  the  extent  to  which  the  provisions  of
 this  Act  relate  to  Union  employees,”
 When  this  black  piece  of  legislation

 becomes  an  Act  it  will  apply  to  the  Unioa
 employees  In  the  State  of  Jammu  and  Kash-
 mir;  other  employees  will  not  be  affected
 by  this.  So,  there  {sa  clear  discrimina-
 ‘toa  which  {s  against  the  spirit  of  the  Cons-
 titution.

 Clause  9  (2)  of  the  Bill  reads  thus  :
 “Notwithstanding  such  repeal,  any-

 thing  done  or  any  actlou  taken  under
 the  said  Ordinance  shall  be  deemed  to
 have  been  done  or  taken  under  this
 Act,  as  if  this  Act  had  come  into  force
 on  the  i3th  day  of  September,  1968."
 All  the  illegal  actions  taken  against  so

 many  Government  employees,  42000  of
 whom  are  still  on  the  streets,  are  sought  to
 be  legalised  and  covered  by  passing  this
 Bill  and  providing  that  it  would  have  been
 deemed  to  have  come  into  force  on  J3th
 September,  1968,

 So,  |  submit  that  clause  8,  clause  7,  and
 clause  a(t)  (b)  (i)  (which  deals  with  refusal
 to  work  overtime  where  such  work  is  neces-
 sary  for  the  maintenance  of  any  essential
 service)  are  all  against  articles  9  and  23
 which  I  have  quoted  already  and  which
 refers  to  beggar  or  traffic  in  human  beings.
 ह (ह  says  :

 “Traffic  in  human  beings  and  beggar
 and  other  similar  forms  of  forced  lab.
 our  are  prohibited  and  any  contraven-
 tion  of  this  provision  shall  bs  as  offe.
 nce  punishable  in  accordance  with
 law."
 This  means  that  if  anybody  does  not

 want  to  work  overtime,  46  cannot  be  forced.
 But  once  this  Bill  becomes’  an.  Act,  he  ‘will
 be  forced  to  work:  overtime:  According
 to  me,.  that  is  beggor  or  forced  jabour  and
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 as  such  it  would  violate  article  23  of  the
 Constitution.  This  is  also  against  the
 Industrial  Disputes  Act  and  its  provisions.

 The  hon.  Minister  may  say  that  a  strike
 can  be  declared  illegal  if  it  is  against  the
 community.  I  do  not  know  whether  he  is
 trying  to  develop  the  community.  But  I
 know  that  these  Ministers  have  not  develop-
 ed  the  community.  Under  the  Industrial
 Disputes  Act,  once  a  dispute  is  referred  to
 arbitration......

 MR.  DEPUTY-SPBAKER  :  The  hon.
 Member  should  bear  in  mind  that  it  is  be-
 yond  the  scope  of  the  debate  at  at  this
 stage.

 SHRI  5.  M.  BANERJEE:  Am  I  re-
 peating  ?

 MR.  DEPUTY-SPEAKER:  No,...

 SHRI  5.  M.  BANERJEE:  I  am  only
 referring  to  the  clauses  of  the  Bill.

 MR.  DEPUTY-SPEAKER  :  Now,  the
 only  question  is  whether  this  House  has
 legislative  competence  to  consider  this  Bill.
 That  is  the  only  limited  issue.  |  am  pre-
 pared  to  give  him  ample  opportunity  but  be
 should  restrict  himself  to  that  limited
 issue.

 SHRI  S.  M.  BANERJEE:  That  is
 my  last  point.  Once  a  dispute  is  referred
 to  arbitration  under  the  Industrial  Disputes
 Act,  under  section  10  of  that  Act,  the  con-
 sequences  of  an  illegal  strike  will  follow,
 and  therefore,  it  is  not  necessary  to  have
 this  Bill  for  that  purpose.

 When  12,000,  people  are  just  on  the
 streets,  and  the  Home  Minister  has  not
 been  able  to  take  a  lenient  view  of  the
 matter  or  take  them  back,  if  in  spite  of
 our  repeated  objections,  constitutional  and
 moral  and  logical,  he  seeks  to  have  this
 Bill  introduced  and  also  passed,  I  would
 submit  that it  will  be  passed  only  on  our
 dead  bodies,  not  as  long  as  we  are  alive  io
 this  House.

 MR.  DEPUTY-SPEAKER  :  Now,  Shri
 V.  Krishna  moorthi.  I  would  request  hon.
 Members  to  confine  their  remarks  only  to
 ond'péini,  nathely  whether  this  House  is
 competent  frday  the  legttiativg  point’  of
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 view  or  not.  Op  that  issue  only  we  can
 have  a  debate  now.

 भी  ध - द  लिलये  :  मैं  बहुत  बुनियादी  सबाल
 उठा  रहा  हूँ।  मैंने  अपना  नाम  दिया  है  ।

 SHRI  ve  KRISHNAMOORTHI  (Cod-
 dalore):  I  had  given  notice  earlier.

 झो  सध  लिखये  :  मैं  बाद  में  बोल  सकता
 हैं,  इस  में  मुझे  झापत्ति  नहीं  है।

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 Some  Members  from  the  Congress  side  also
 should  be  called.

 हम  कोई  भेड  बकरी  थोड़  ही  हैं।  यह  तो  मैं
 मान  सकता  हूँ  कि  पांच  मेम्बर  भ्रपोजीए्चन  के
 बोलें  श्रौर  दो  मेम्बर  इधर  के  बोलें  ।

 MR.  DEPUTY-SPEAKER:  He  will
 get  an  opportunity.  There  are  about  ten
 names  in  the  list  before  me  After  giving
 them  chance,  |  shall  permit  him  also

 att  भ्रटल  बिहारी  वाजपेयी  (बलरामपुर)  :
 झगर  माननीय  सदस्य  बिल  का  समर्थन  कर  रहे
 हैं  तो  वह  कैसे मौका  पा  सकते  हैं  -  विरोध
 करना  चाहें  तो  दूसरी  बात  है  ।

 श्री  रशाधीर  सिंह  :  भ्रगर  श्राप  गलत
 बात  कहेंगे  तो  हम  विरोध  करेंगे  ।  यहाँ  पर  जो
 लेजिस्लेटिव  काम्पिटेंस  की  बात  उठाई  गई  है,
 हम  उस  पर  बोलना  चाहते  हैं  1

 MR.  DEPUTY-SPEAKER  :  Wf  the
 hon.  Member  wants  to  oppose  the  intro-
 duction,  be  will  also  get  an  opportunity.

 st  क०  ना०  तिवारी  (बेतिया)  :  जो  बात
 माननीय  सदस्य  कह  चुके  हैं  झगर  उस  का
 रिपिटीधान  होगा  तब  टाइम  ज्यादा  लग
 जायेगा  ny  उगर  किसी  को  नया  प्वाइंट  रखना  हैं,
 तब  जैसा  झाप  ने  कहा  है,  उस  को  सुना  जाता
 चाहिये  ।

 MR.  DEPUTY-SPEAKER  :  I  shall  be
 quite  watchful.

 SHRI  RANDHIR  SINGH:  I  have
 also  something  important  to  say.

 AGRAHAYANA  14,  4890  (SAKA)  Matatenance  Bill  246

 MR.  DEPUTY-SPEAKER:  If  he
 wants  to  oppose  the  iatroduction  he  will
 get  an  opportunity.  If  he  can  throw  some
 light  on  the  legal  point  then  he  can  do  so.

 SHRI  RANDHIR  SINGH  :  I  also
 want  to  throw  some  light  on  some  impor-
 tant  matters.

 SHRI  V.  KRISHNAMOORTHI,:  I
 am  opposing  this  Bill  because  it  violates
 articles  14,  I9(I)  (४)  and  I9  (2)(g).

 This  law  abridges  the  right  of  Govern-
 ment  servants  to  go  on  strike,  whereas  the
 same  right  is  given  to  other  workers  in
 State  Governments  as  well  as  in  industrial
 establishments.  On  this  score,  it  is
 discriminatory  in  nature  and  =  attracts
 art.  14 ;.

 “The  State  shall  not  deny  to  any
 Person  equality  before  the  law  or  the
 equal  protection  of  the  Jaws  within  the
 territory  of  India”.
 Workers,  whether  employed  in  any

 undertaking,  State  Government  under-
 taking  or  public  sector  undertaking  or
 private  industrial  undertaking  or  apy
 government  concern,  are  all  workers.

 SHRI  K.N.  TIWARY  :  Government
 servants  are  not  workers.

 SHRI  २५.  KRISHNAMOORTHI  :
 People  employed  in  the  railways  are
 workers.  But  a  worker  employed  in  rail-
 ways  300  a  worker  employed  in  ४  public
 sector  undertaking  are  treated  differently
 under  this  Bill.  So  it  violates  art.  I4.

 Secondly,  it  violates  art.  9  (1)  (a)  :
 “All  citizens  shall  have  the  right

 to  freedom  of  speech  and  expres-
 sion’.
 Expression  denotes  a  protest  when

 there  is  a  grievance.  People  have  got  the
 fundamental  right  to  protest  against  a
 grievance  But  people  employed  in
 Government  have  this  right  curtailed  by
 means  of  this  Bill.  When  they  havea
 grievance  against  their  masters,  they  have
 gota  fundamental  right  to  express  their
 resentment  to  authority.  That  fundamental
 right  of  expression  is  vouchsafed  to  all
 citizens  including  employees  in  govern-
 ment  undertakings.  But  employees  in
 government  in  the  postal  as  well  as  tele-



 247  Essential  Scrvices

 (Shri  V.  Krishnamoorthi]
 graph  services,  railways  and  others  are
 brought  within  the  purview  of  this  Bill
 which  denies  them  this  right  of  protest.

 I  concede  that  the  State  has  got  every
 right  to  place  reasonable  restrictions.  I
 do  not  question  that  right.  After  the  ver-
 dict  of  the  Supreme  Court  in  the  Golak
 Nath  case,  Parliament  has  been  deprived
 of  any  right  to  amend  fundamental  rights
 already  enjoyed  by  the  citizens  with  a  view
 to  abridge  them.

 aft  सीताराम  केसरी  (कटिहार):  ऐसा
 मत  कहिये  ।

 SHRI  ve
 He  does  not  understand  these  things.
 him  not  interrupt.

 KRISHNAMOORTHI  :
 Let

 Parliament  does  not  have  any  authority
 to  amend  Chapter  II]  of  the  Constitution.
 This  Bill  virtually  curbs  the  rights
 guaranteed  under  art.  I9  (I)  (a).  The
 workers  employed  in  railways  or  posts  or
 telegraphs  do  not  have  the  freedom  to
 express  their  grievance  and  are  not  even
 allowed  to  go  out  of  their  working  under-
 takings  to  signify  their  protest,  because
 such  action  attracts  the  provisions  of  this
 Bill.  So  it  offends  art.  9  (I)  (a).

 This  Bi)l  also  violates  art.  9  (L)  (c)—
 right  to  form  associations  or  unions  al-
 ready  registered  under  the  appropriate
 Act.  People  who  have  been  given  the
 fundamental  right  to  work  as  well  as  to
 agitate,  the  right  to  strike,  are  deprived  of
 the  exercise  of  that  right  by  this  Bill  which
 virtually  takes  away  that  fundamental
 right.  Government  can  have  reasonable
 restrictions.  But  this  Bill  completely  and
 totally  deprives  them  of  this  right.  If
 they  want,  they  can  curtail  it  to  a  certain
 extent  ;  they  can  say  that  in  an  establish-
 ment  employing  more  than  1,000  workers,
 all  of  them  should  not  go  on  strike,  they
 will  allow  l0  or  20  to  go  op  strike.  But
 they  cannot  prohibit  by  law  all  of  them
 from  exercising  this  right  and  taking  part
 in  a  strike.

 Of  course,  this  Bill  does  not  have  a
 financial  memorandum.  I  do  not  want  to
 raise  this  objection  at  this  stage  ;  I  reserve
 it  to  the  time  when  it  is  brought  in  for
 consideration.  At  tbat  stage,  I  shall  press
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 that  on  this  ground  it  should  be  thrown
 out.  [  am  now  confirming  my  remarks
 and  arguments  to  this  point  that  this
 Bill  violates  articles  I4,  19 (1)  (a)  and
 I9  (I)  (०).

 So,  this  law  is  illegal,  after  the  Supreme
 Court  judgment  in  Golaknath’s  case  laying
 down  that  Parliament  has  no  right  to
 amend  the  fundamental  rights  or  to  take
 away  the  existing  rights  of  the  citizens  of
 India,  we  do  not  have  any  right,  this
 Parliament  does  not  have  any  right,  to
 pass  this  Bill.  With  these  words  |  oppose
 this  Bill.

 MR.  DEPUTY-SPEAKER  Shri
 Limaye.

 SHRI  २.  D.  BHANDARE:  What
 about  this  side  ?

 MR.  DEPUTY-SPEAKER:  I  am
 calling  those  who  have  given  notice  for
 opposing  the  Bill.  On  legal  points  ]  will
 permit  you.

 SHRU  R.  D.  BHANDARE:  That
 is  not  the  position.  May  |  read  the
 rule  ?

 MR.  DEPUTY-SPEAKER  As  I
 have  already  said,  |  will  permit  you  to
 make  your  submission.

 SHRI  R.  D.  BHANDARE:  There  is
 no  question  of  notice  under  the  rule.

 SHRI  NAMBIAR  :  Is  it  a  debate  ?

 SHRI  RANDHIR-  SINGH:  One
 from  this  side  and  one  from  that
 side.

 MR.  DEPUTY-SPEAKER  This  is
 not  a  debate.  If  we  make  it  a  general
 debate,  we  will  have  to  continue  for  three
 or  four  hours.

 SHRI  CHENGALRAYA  NAIDU:
 They  can  oppose  the  iatroduction  of  the
 Bill,  but  now  this  has  become  a  discussion.
 When  they  are  getting  a  chance  we  must
 also  get  a  chance.
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 MR.  DEPUTY-SPEAKER  :  Under  our
 rules,  if  competency  to  legislate  is  chal-
 laned,  a  full  discussion  is  allowed.

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  Please  see  rule  72.

 MR.  DEPUTY-SPEAKER  :  The  first
 Part  does  not  upply  bese.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 The  proviso  seads  :

 “Provided  that  where  a  motion  is
 opposed  on  the  ground  that  the  Bill
 initiates  legislation  outside  the  legis-
 lative  competence  of  the  House,  the
 Speaker  may  permit  a  full  discussion
 thereon.”
 How  can  there  be  discussion  if  only

 one  side  speaks  ?
 Discussion  means  discussion  by  both

 sides,

 MR.  DEPUTY-SPEAKER  :  As  I  have
 already  said,  I  will  permit  those  who
 want  to  speak  on  this  limited  point.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 Then  you  have  to  call  from  both  sides  one
 after  the  other.

 श्री  मधु  लिसये  (मुंगेर):  सबसे  पहले
 सवाल  हमारे  नियमों  का  और  प्रक्रिया  का  है  ।
 अब  तक  सिर्फ  नियम  72  के  भ्र्तगंत  हम  लोग
 काम  करते  श्राए.  हैं।  हर  एक  सदस्य  को  किसी
 भी  विधेयक  का  विरोध  करने  का  भ्रधिकार  है।
 लेकिन  विरोध  झगर  साधारगा  विरोध  है,
 सिद्धान्त  को  लेकर  है,  यानी  बिल  के  श्रादयय को
 लेकर  है  तो  प्रथा  यह  है  कि  एक  सदस्य  जिसका
 नोटिस  पहले  झाता  है  वही  केवल  विरोध  करता

 है,  दूसरा  नहीं  करता  है  1  लेकिन  अगर  भाषत्ति
 संविधान  को  लेकर  उठाई  जाती  है  कि  पालिया-
 मैंट  को  इस  तरह  का  विधेयक  पास  करने  का
 भ्रधिकार  नहीं  है  तो  यहां  पर  यह  प्रथा  है  कि
 धाप  उस  पर  पूरी  बहस  करबाते  हैं  ताकि  सारे
 उसके  पहलू  सदन  के  सामने  ग्रार्ये  |  -  नियम  को
 बदसने  की  बात  मैं  नहीं  कर  रहा  हूँ  क्योंकि
 नियम  के  बाहर  जा  कर  मैं  नहीं  बोल  सकता।
 सेकिन  भगर  मैं  जो  सुझाव  देने  वाला  हूं  उसके
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 ऊपर  कोई  रोक  या  प्रतिबन्ध  नहीं  है  भौर  हमारे
 संविधान  को  देखते  हुए  झगर  इस  रिवाज  में  परि-
 धर्सन  करने  की  भ्रावश्यकता  है  तो  दूसरे  साधारण
 नियमों  को  महेनजर  रखते  हुए--यह  नियमों  में
 परिवर्तन  भी  नहीं  है,  एक  प्रथा  में  थोड़ी  तबदीली
 हो  रही  है  शौर  वह  प्रापको  करनी  चाहिये  ।  ब
 तक  यह  रिवाज  रहा  है  कि  जब  किसी  भी
 विधेयक  या  प्रस्ताव  को  पेश  करने  की  प्रनुमति
 मांगी  जाती  है.  यह  प्रस्ताव  है  इस  वक्‍त--तो
 उस  पर  कभी  तरमीम  नहीं  दी  जाती,  संशोधन
 नहीं  दिया  जाता  ।  लेकिन  श्रब  मेरी  यह  निष्चित
 राय  हो  गई  है  कि  यठ  जो  हंग्लैंड  की  परम्परा
 हम  लोगों  ने  यहाँ  पर  श्रपनाई  है  वह  यहां  चल
 नहीं  पाएगी  और  उसका  कारण  यह  है  कि
 इंग्लैंड  में  कोई  लिखित  संविधान  नहीं  है।  वहां
 पर  पालियामेंट  के  किसी  भी  कानून  को  इस
 बिना  पर  कभी  प्रदालत  में  चुनौती  नहीं  दी
 जाती  है--ब्रिटेन  की  पालियामेंट  को  यह
 प्रधिकार  नहीं  है  कि  वह  इस  तरह  का  बिल
 पास  न  करे  यह  बिलकुल  साधारण  सी  बात  है
 जिसके  बारे  में  कोई  विवाद  नहीं  हो  सकता
 है  |  इंग्लैंड  में  पालियामेंट  सावंभोम  है।  बहू  जो
 कानून  चाहें  पास  कर  सकती  है  1  उसके  द्वारा
 पास  किये  गये  कानून  को  प्रदालत  में  चुनौती
 नहीं  दी  जा  सकती  है  प्रौर  प्रगर  दी  भी  जाती
 है  तो  ग्रदालत  उनकी  बात  भी  नहीं  सुनेगी  t

 लेकिन  चूंकि  हिन्दुस्तान  में  लिखित  संवि-
 धान  है  भ्रौर  पालियामेंट  के  भ्रधिकार  सीमित  है,
 दो  तरह  से,  एक  तो  भ्रधिकारों  का  बटवारा
 हुआ  है,  245  द्रौर  240  इत्यादि  में  भौर  दूसरा
 प्रतिबंध  है  कि  हम  कोई  कानून  पास  नहीं  कर
 सकते  हैं  जो  संविधान  के  तीसरे  हिस्से  के  साथ
 यानी  बुनियादी  प्रधिकारों  के  साथ  टकराये।
 उसको  देखते  हुए  हमारे  देश  में  झौर  भ्रमरीका
 में  भ्रदालतों  को  यह  भ्रधिकार  प्राप्त  है  कि  वे
 इस  मामले  की  जांच  करें  कि  क्‍या  पालियामेंट
 को  इस  तरह  का  कानून  बनाने  का  श्रधिकार
 याया  नहीं  था।  इसीलिए  भापने  इस  में  यह
 प्राविसो  --किस्तु  जोड़ा  है

 “Provided  that  where  a  motion  ts
 opposed  on  the  ground  that  the  Bill
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 [श्री  मध्‌  लिमये]
 initiates  legislation  outside  the  legis-
 lative  competence  of  the  House,  the
 Speaker  may  permit  a  full  discussion
 thereon.”

 लेकिन  उसके  बाद  मैं  यह  चाहता  हूँ  कि
 इस  सदन  का  गर  कोई  सदस्य  यह  चाहता  है
 झौर  उसकी  राय  में  संविधान  की  भ्रवहेलना  इस
 विधेयक  के  द्वारा  होती  है  तो  जो  प्रस्ताव  झाता
 है  उस  पर  वह  स्थानापनन  प्रस्ताव  या  तरमीम
 दे  सकता  है  भौर  तरमीम  पर  विभाजन  मांगने
 का  उसका  प्रधिकार  है  ताकि  इस  बात  का  पता
 चले  कि  उसने  या  मैंने  जो  मुह्दा  उपस्थित  किया
 है--  संशोधन  के  द्वारा  उसके  ऊपर  विचार  किया
 गया  है,  गौर  फरमाया  गया  है  शौर  गौर  फरमाने
 के  बाद,  विचार  करने  के  बाद  ;  सदन  इस  नतीजे
 पर  पहुंचा  है  कि  उस  संशोधन  में  दम  नही  है
 ant  दम  है  तो  वह  तरमीम  पास  हो  जायेगी
 झ्रौर  प्रगर  सदन  का  बहुमत  यह  राय  रखता  है
 कि  मेरे  शाक्षेप  में  कोई  तथ्य  नहीं  है  तो  सदन
 मेरी  तरमीम  को  ठुकरा  देगा  शर  उसके  बाद
 उनका  जो  प्रस्ताव  है  वह  पास  हो  जाएगा  ।

 मैं  यह  क्‍यों  कह  रहा  हूँ  ?  यह  जो  नियम

 है  हमारा  72  यह  कंसे  झाया है  मैंने  मेज
 पालियामेंटरी  प्रेक्टिस  में  देखा  है  ।  उस
 को  मैं  पहले  पढ़गा  भौर  जो  फर्क  है  वह  मैं
 बताऊंगा  ।  यह  मेज  पालियामेंटरी  प्रेक्टिस  का
 गवां  एडीशन  है।  इसके  Gl  पृष्ठ  हैं  उसी  के
 ऊपर  हमारा  नियम  प्राधारित  हैं  श्रौर  प्राविसो

 किन्तु  जोड़  फर  थोड़ा  फर्क  किया  गया
 है।  यह  इस  प्रकार  है  ad

 “Under  the  provisions  of  this  stand-
 ing  order,  notices  of  motions  for  leave
 to  bring  in  Bills  may  be  set  down  for
 sqnsideration  at  the  commencement  of
 public  business  on  Tuesdays  and
 Wednesdays,  and,  if  given  by  a  Minister
 of  the  Crown,  on  Mondays  and  Thurs-
 Gays  also.  After  the  mover  has  given
 a  brief  explanatory  statement  of  the
 objects  of  the  Bill  and  the  Speaker  has
 proposed  the  question,  another  Mem-
 ber  is  permitted  to  make  a  short  speech,
 but  only  if  he  rises  to  oppose  the
 metion  ;  he  is  pot,  however,  obliged

 Essgntial  Services  ©  DECEMBER  5,  968  Maimenoncs  Bill  252

 to  divide  the  House  upon  the  ques-
 tion.”

 यह  इंग्लैंड  में  प्रथा  है  कि उस  पर  विभाजन

 नहीं  होता  है।  लेकिन  मेरी  राय  में  हिन्दुस्तान
 में  श्रगर  कोई  सदस्य  चाहे  कि  उस  पर  बिभाजन

 होना  चाहिये  तो  उसको  रोकना  नहीं  चाहिए।
 मगर  विभाजन  तभी  होंगा  जब  संशोधन  या
 स्थानापन्न  प्रस्ताव  भ्राप  सदन  के  सामने  रखेंगे  |

 श्री  प्टल  बिहारी  वाजपेयी  :  उनके  प्रस्ताव
 पर  विभाजन  हो  सकता  है  ?

 श्री  मघु  लिमये  :  नहीं  ।  उसमें  यह  नहीं
 लिखा  है  1  इतनी  जल्दी  उताबले  न  हों  ।

 शो  झटल  बिहारो  वाजपेयो  :  उतावलेपन
 की  बात  कही  है  तो  मैं  एक  व्यवस्था  का  प्रश्न
 उठाना  चाहता  हूँ।  ऑझ्ाप  मुझे  झपनी  बात  कहने
 दीजिए  |  मेरा  व्यवस्था  का  प्रदन  यह  है  कि
 क्या  इस  समय  हम  सदन  में  नियमों  में  परिवर्तन
 करने  पर  चर्चा  कर  रहे  हैं  ?  नियमों  में  कौन
 सा  संशोधन  होना  चाहिये  जौर  कौन  सा  नहीं
 होना  चाहिये,  यह  चर्चा  का  विषय  नहीं  है  ।
 श्री  मधु  लिमये  अगर  उस  बारे  में  प्रदन  उठाना
 चाहते  हैं  तो  वह  कमेटी  में  उठा  सकते  हैं,  भ्रलग
 संशोधन  दे  सकते  हैं  -  लेकिन  झभी  तक  का  जो
 उनका  भाषण  है  वह  मुख्य  विषय  से  सम्बन्धित
 नहीं  है  1  भाप  उनको  निर्देश  दें  कि  जो  विधेयक
 सामने  हैं  शौर  जिसके  पेश  किये  जाने  का  वह
 विरोध  कर  रहे  हैं,  उस  तक  ही  श्रपने  को
 सीमित  रखें  ।

 शी  मच  लिमये :  मैं  प्रभी  बताता  हूँ  कि
 साधारण  नियम  है  एमेंडमेंट  के  बारे  में  7  उसी
 के भ्रन्तर्गत  मैं  बोल  रहा  हूँ

 MR.  DEPUTY-SPEAKER  :  Mr.  Vaj-
 payee,  he  is  trying  to  build  up  a  case  be-
 cause  he  has  submitted  a  motignp.

 aft  waw  बिहारी  बाजपेयो  :  कया  हम  यहू
 चर्चा  कर  रहे  हैं  कि  नियमों  में  कौन  सा  संशोषन
 किया  जाये  ?
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 stag  लिखये  :  संशोधन  करने  के  लिए
 कौन  कह  रहा  है  ?

 MR.  DEPUTY-SPEAKER  :  He  should
 build  up  a  case  on  which  it  is  to  be  seen
 whether  the  House  should  take-up  the
 motion  on  this  subject  and  divide.  That
 is  the  only  question.

 झी  अहल  बिहारी  वाजपेयी  :  अभी  तक
 माननीय  सदस्य  का  सारा  भाषण  यह  हुभा  है
 कि  हाउस  श्राफ  कामन्स  के  भाधार  पर  हमारे
 नियम  हैं,  लेकिन  उन  नियमों  में  परिवर्तन  होना
 चाहिये।  यह  समय  नहीं  है  यह  बात  कहने
 का।

 MR.  DEPUTY-SPEAKER  :  That  will
 come  before  the  Rules  Committee,  If  he  is
 seeking  to  introduce  a  fundamental  change.
 But  the  question  is  a  limited  one,  and
 therefore  |  said  that  he  had  better  read
 his  motion.

 att  मध  लिसये  :  मेरी  समभ  में  नहीं  झाता
 कि  माननीय  सदस्य  को  इतना  गुस्सा  क्‍यों
 झाया  |

 भी  झल  बिहारी  बालजपेयी:  माननीय
 सदस्य  उतावलेपन  की  बात  कह  रहे  थे  ।

 श्री  मधु  लिमये  :  माननीय  सदस्य  ने  मुझे
 टोका  t

 उपाध्यक्ष  महोदय,  मेरी  हस  एमेंडमेंट  के
 बारे  में  दो  नियम  हैं;  एक  साधारण  नियम  है
 झौर  एक  विदेष  नियम  है  1  जहाँ  विधेष  नियम
 रहता  है,  वहां  साधारण  नियम  नहीं
 चलता  है,  लेकिन  जहां  कोई  खास  नियम  नहीं
 है,  वहाँ  साधारण  नियम  ही  चलता  है।  इस
 लिए  यह  साधारण  नियम  तो  है  ही  यह  मैं
 श्री  वाजपेयी  की  जानकारी  के  लिए  कहना
 चाहता  है  ny

 मेरा  संशोधन  यह  है  :
 “That  it  is  the  sense  of  the  House

 that  since  the  Bill  is  violative  of  the
 directive  principles  enumerated  in
 ticles  37,  39,  42,  43  and  47  as  also  the

 fundamental  rights  medtioned  {fn  arti-
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 cles  i4,!9  and  23  and  is  beyond  the
 logtslative  competence  of  Parliament,
 the  House  requests  the  Government  to
 re-examine  the  Bill.”
 waft  वाजपेयी  को  पता  चलेगा  कि  इंस

 वक्‍त  जो  विचार  का  विषय  है,  मैं  उसी  के  बारे
 में  कह  रहा  हूं  1  मैं  चाहता  हैँ  कि  मेरे  इस
 संशोधन  पर  सदन  गौर  फरमाये  शौर  गौर
 फरफाने  के  बाद  प्रगर  सदन  की  बहुमत  से  राय
 है  कि  मेरे  संशोधन  में  कोई  तथ्य  नहीं  है,  तो
 वह  उस  को  फेंक  दे  और  उसके  बाद  मंत्री
 महोदय  का  प्रस्ताव  शाये  मेरे  संशोधन  पर
 रोक  लगाने  वाला  इस  वक्‍त  फोई  सियम  नहीं
 है  ।  बल्कि  साधारण  नियमों  में  मुझे  संशोधन
 रखने  का  प्रधिकार  है

 मैं  इस  संशोधन  को  क्‍यों  रखना  चाहता
 हैं  ?  उपाध्यक्ष  महोदय,  श्राप  वकील  हैं,  संविधान
 श्रौर  कानून  के  जानकार  हैं  |  '

 कूलीज  कॉस्टी-
 ट्यूशनल  लिमिटेशन्ज'  में  कूली  ने लिखा  है  कि
 जब  कभी  कांग्रेस  के  द्वारा  पास  किया  हुभा  कानून
 सुप्रीम  कोर्ट  के  सामने  जाता  है,  तो  वह  भ्रदालत
 साधारण  तौर  पर  किसी  कानून  को  संविधान
 के  बरखिलाफ  करार  देने  के  लिए  तैयार  नहीं
 होती  है।  हमारे  यहां  भी  श्रदालतों  का  यही
 नियम  है  1  क्‍यों  ?  इसलिए  कि  सुप्रीम  कोर्ट  यह
 मान  कर  चलती  है  कि  काँग्रेस  में--  भौर  यहाँ
 पालियामेंट  में  समझदार  लोग  हैं  भ्रौर  वे
 समझदार  लोग  पहले  विवेकपूर्ण  ढंग  ने  सोचेंगे
 कि  उन्हें  वह  कानून  बनाने  का  प्रषिकार  है  या
 नहीं  शौर  जब  वे  इस  नतीजे  पर  पहुंचेंमे  कि
 उन्हें  प्रधिकार  है,  तभी  वे  वह  कानून  बनायेंगे।
 इसी  लिए,  जैसा  कि  मैंने  प्रभी  कहा  है,  सुप्रीम
 कोर्ट  यह  सोचती  है  कि  साधारण  तौर  पर
 किसी  भी  कानून  को  प्रबंध  करार  नहीं  देता
 चाहिये  ।  हां,  अगर  कोई  विशेष  कारण  बताये,
 संविधान  के  तीसरे  हिस्से  के  अझन्तर्मत  बरुमि-
 यादी  भ्रषिकारी  या  केस्द्र  राज्यों  के  बीच
 झधिकारों  के  बंटवारे  के  बारे  में  प्रश्न

 उठाये,
 व  बहुत

 मजबूर  हो  कर  यह  इस  बारे
 में  फैसला

 इसलिए  पार्लियामेंट  पर  यह  जिम्मेदारी
 पाती  है:कि  पहले  हम  झपने  विवेक  के  इस  प्रदनों

 Mattenaitce  a
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 [श्री  मधु  लिमये  ]
 पर  सोचे  |  चूंकि  अदालत  साधारण  तौर  पर
 किसी  भी  कानून  को  प्रसाँविधानिक,  प्रनकांस्टी-
 ट्यूडनल,  घोषित  करने  के  लिए  तैयार  नहीं
 होती  है  यंह  सोच  कर  कि  हमने--पालियामेंट
 ने---विवेक  से  काम  किया  है,  इसलिए  हमारे
 लिए  यह  जरूरी  हो  जाता  है  कि  जब  इस  प्रकार
 किसी  कानून  के  बारे  में  श्रापत्ति  उठाई  जाती
 है,  तो  सदन  उस  पर  गौर  फरमाये  |

 मैं  कूली  से  एक  उद्धरण  देना  चाहता  है:
 cooley’s  constitutional  I{mitations.

 “The  constitutionality  of  a  law  then
 is  to  be  presumed  because  the  legislature
 which  was  first  required  to  pass  upon
 the  question  acting  as  they  must  be
 deemed  to  have  acted  with  integrity  and
 with  a  just  desire  to  keep  withio  the
 restrictions,  laid  by  the  Constitution
 upon  their  action  have  adjudged  that  it
 isso.  They  area  co-ordinate  depart-
 ment  of  the  Government  with  the
 judiciary  invested  with  very  high  and
 responsible  duties  as  to  some  of  which
 their  acts  are  not  subject  to  judicial
 scrutiny  as  they  legislate  under  the
 solemnity  of  an  official  oath  which,
 it  is  not  supposed,  they  will  dis-
 regard.”

 “It  must,  therefore  be  supposed  that
 their  own  doubts  of  the  constitu-
 tionality  of  their  action  have  been  del-
 berately  solved  in  its  favour,  so  that
 the  courts  may,  with  some  confidence,
 repose  upon  their  conclusion  as  one
 based  upon  their  best  judgment.
 Although  it  is  plain  upon  the  authori-
 tles  that  the  courts  should  sustain
 legislative  action  when  not  clearly
 satisfied  of  its  invalidity,  it  is  equally
 plain  in  reason  that  the  legislature
 should  abstain  from  adopting  such
 actiun  if  not  fully  assured  of  their
 authority  to  do  so.  Respect  for  the
 instrument—/.e.  Constitution—under
 which  they  exercise  their  power  should
 impel  the  legislature  in  every  case  to
 solve  their  doubts  in  its  favour  and  it
 is  only  because  we  are  to  presume  that
 they  do  so  that  courts  are  warranted
 in  giving  weight  in  any  case  to  their
 decision.  If  it  were  understood  that
 legislators  refrain  from  using  theif
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 judgment  or  that  in  cases  of  doubt,
 they  allowed  themselves  to  lean  in
 favour  of  the  action  they  desire  to
 accomplish,  the  foundation  for  the
 cases  we  have  cited  would  be  alto-
 gether  taken  away.”  [pp.  374—75,Vol.  I
 Eighteen  edition]
 इसमें  में  इतना  बढ़िया  विवेचन  किया  गया

 है  कि  इन  बारे  में  प्रधिक  भाष्य  करने  की
 आवश्यकता  नहीं  है  ।

 MR.  DEPUTY-SPEAKER  :  He  has
 summarised  the  constitutional  limitations
 of  a  legislature.  You  will  have  to  show
 that  we  are  transgressing  those  limi-
 tations.

 att  मघ  लिसये  :  ठीक  है।  मैं  चाहता  हैं
 कि  मेरे  इस  संशोधन  के  बारे  में  मत-विभाजन
 होना  चाहिए,  क्‍योंकि  मैं  यह  प्रस्थापित  करना
 चाहता  हूँ  कि  मेरे  मुद्दों  पर  शर  मेरे  संशोधन  पर
 सदन  ने  गौर  फरमाया  श्रौर  गौर  फरफाने  के
 पश्चात्‌  वह  इस  नतीजे  पर  पहुंचा  कि  मेरे
 श्राक्षेप  में  कोई  तथ्य  नहीं  है

 माननीय  सदस्य,  श्री  बनर्जी,  ने  कहा  है  कि
 संविधान  के  भ्रनुच्छेद  23  का  उलंघन  हुमा  है  ।
 प्रनुच्छेद  23  इस  प्रकार  है  :

 23  (t)  Traffic  in  human  beings  and
 begar  and  other  similar  forms
 of  forced  labour  are  prohibited
 and  any  contravention  of  this
 Provision  shall  be  an  offence
 punishable  in  accordance  with
 law.

 लेकिन  कया  इस  सम्बन्ध  में  कोई  एक्सेप्शन,
 भ्रपवाद,  रखा  गया  है  ?

 (2)  में  हमें  यह  भ्रपवाद  मिलता  है  :
 (2)  Nothing  in  this  article  shall

 Prevent  the  State  from  impos-
 ing  compulsory  service  for  pub- lic  purposes,  and  in  imposing such  service,  the  State  shall
 not  muke  any  discrimination  on
 grounds  only  of  religion,  race,
 caste  or  class  or  any  of
 them.

 यह  बिल्कुल  साफ  है  कि  इस  में  जो  जबर-
 दस्ती  प्लोबर-टाइम  लेने  की  बात  कही  गई  है,
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 वह  तो  कम्प्लसरी  पब्लिक  सविस  में  नहीं  भश्राता
 है  dq

 MR.  DEPUTY-SPEAKER  :
 to  the  individual.  You  must
 distinction.

 It  applies
 make  a

 oft  सधु  लिसये  :  प्रनिवायं  सेवा  या  सैनिक
 भरती  का  मामला  बिल्कुल  भ्लग  है  1  भगर  एक
 भ्रादमी  भ्रदालत  के  सामने  जायेगा  कि  मुझ  से
 जबदंस्ती  प्रोवर-टाइम  करबाया  जा  रहा  है,  तो
 झ्रदालत  को  फैसला  करना  पड़ेंगा।  भ्रदालत  तो
 फंसला  करेगी,  लेकिन  क्‍या  हमने  भ्रपना  विवेक
 खो  दिया  है,  छोड़  दिया  है  ?  ऐसी  बात  नहीं  है।
 पहले  हम  प्रपने  विवेक  से  काम  करेंगे  श्रौर  भ्रगर
 हमारे  बिवेक  के  प्ननुसार  कोई  काम  अच्छा  है,
 तो  वह  हो  जायेगा

 इसके  बारे  में  बहुत  ढूढने  पर  मुझे  कलकत्ता
 हाई  कोर्ट  का  एक  निगांय  मिला  है।  उससे  एक
 मिनट  में  फंसला  हो  जायेगा  ।  इसमें  नकारात्मक
 ढंग  से  एक  बात  कही  गई  है  ।  लेकिन  इस  विधेयक
 में  नकारात्मक  ढंग  से  लागू  नहीं  होती  है।  श्राप
 इसको  सकारात्मक  रूप  में  ले  लीजिये,  तब
 फंसला  हो  जायेगा  ।  यह  केस  To  शाई ०  झ्लार०
 1962,  कलकत्ता,  496  है।  उपाध्यक्ष  महोदय,
 श्राप  यह  नम्बर  लिख  लीजिये,  क्‍यों  कि  इस
 बारे  में  श्रापको  फैसला  करना  है।  कुछ  रेल
 मजदूरों  के  दो  घंटे  प्रतिरिक्त  काम  करने  की
 बात  थी।  तो  इन  लोगों  ने  यह  नहीं  बताया
 था  कि  उसके  लिए  उन  को  पैसा  मिलता  हैया
 नहीं,  यह  जबद॑ंस्ती  है  या  नहीं,  इसके  बारे  में
 इन्होंने  फाइंडिग्स  दी  हैं  गककारात्मक  रूप  में  :
 Paragraph  10:

 “Coming  now  to  the  question  whet-
 her  the  work  done  by  the  petitioners
 can  be  regarded  as  Begar  or  forced
 labour  within  the  meaning  of  Article
 23  (l)  of  the  Constitution,  it  appears
 to  me  that  upon  the  facts  of  this  case
 it  cannot  be  said  that  the  petitioners
 are  doing  Begar  or  forced  labour.  As
 I  have  pointed  out  already,  the  very
 idea  that  the  petitioners  had  volun-
 tarily  agreed  to  do  this  extra  work  by
 entering  into  a  contract  to  that  effect
 repels  of  idea  of  their  work  being  a
 forced  labour,”
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 यह  प्रगर  भ्रपनी  सम्मति  से  या  स्वेल्छा  से  किए
 हैं  तो  पभ्रदालत  ने  कहा  हैं  कि  वह  बेगार  नहीं
 है  या  झदर  फार्म्स  झाफ  फोस्ड  लेबर  नहीं
 है।  लेकिन  इसमें  झगर  स्वेच्छा  से  झोवर
 टाईम  करते  की  बात  होती  तो  यह  करने
 की  ही  जरूरत  नहीं  पड़ती  चूकि  स्वेच्छा
 से  झोवर  टाइम  करने  के  लिग  तैयार

 नहीं  हैं  इसीलिए  यह  जबदंस्‍्ती  कानून  उनके
 ऊपर  लाद  कर  प्रनिच्छा  से  उनसे  ाप  काम
 लेना  चाहने  हैं  -  भाप  देखिये  :

 Refusal  to  work  over-time  where  such
 work  is  necessary  for  the  maintenance  of
 any  essential  service.

 ब्रध्यक्ष  महोदय,  रिफ्यूजल  का  मतलब  ही
 साफ  है  कि  स्मेच्छा  से  वह  काम  करने  के  लिए
 तैयार  नहीं  है  ।  उनकी  भ्रनिच्छा  है  लेकिन  भाष
 उनको  धमका  कर  कह  रहे  हैं  कि  काम  करो  ?
 श्र्ब  23  का  उलंघन  कसे  होता  है  यह  बात  साफ
 है  ।  23  में  रीजनेबल  रेस्ट्रिकशन  की  बात  नहीं
 है  ।  23(2)  में  जो  भ्रपवाद  बताया  गया  है  उसके
 लिए  जहां  तक  जबदंस्ती  काम  लेने  का  सवाल
 है,  कोई  रीजनेबल  रेस्ट्रिक्शन  का  सवाल  नहीं
 है।  इसलिए  यह  नम्बर  |  कारण  है  जिसको
 लेकर  मैं  कहना  चाहता  हूँ  कि  हम  यह  कानून
 पास  नहीं  कर  सकते  ।

 ब  दूसरे  मुद्दे  पर  श्राइये  ।  खण्ड  3
 देखिये  :

 गू  the  Central  Government  is  satis-
 fied  that  in  the  public  interest  it  is

 ry  or  pedient  so  to  do  it
 may  be  general  or  special  order
 prohibit  strikes  in  any  essential  service
 specified  in  the  Order.”
 ore  मेरा  प्राक्षेप  यह  है  कि  पब्जिक  इंटेरेस्ट

 शब्द  है।  प्रगर  पब्लिक  शार  शब्द  होता  तो

 बहू  बात  प्रलग  थी  1  संविधान  की  98  धारा
 में  जो  विभिस्त  प्रधिकार  दिए  गये  हैं  3  फार्म
 एसोशिएशंस  एंड  यूनियत्स  जिस  में  से  सामुदा-
 यिक  सोदे  कश्ना,  'समभीते  करना,  हड़ताल  करना,

 यह  सब  भ्रधिकार  निकलता  हैं  भौर  हड़ताल  के
 बारे  में  मैं  स्वयं  कबूल  करता  हूँ  कि

 स बुनियादी  झधिकार  से  यह  निकलता  है,
 पब्लिक  भार्डर  में  झगर  यह  प्रतिबन्ध  लगाना  है
 तो  किया  ां  सकतीं  हैं  1
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 [श्री  मधु  लिमये]
 भ्रव  0  का  (4)  आप  को  देखना  पड़ेगा:

 “Nothing  in  subclause  (3)  of  the  said
 clause  shall  affect  the  operation  of  any
 existing  law  in  so  far  as  it  imposes,  or
 prevent  the  State  from  making  aoy
 law  imposing,  in  the  interests  of  the
 sovereignty  and  integrity  of  India  or
 public  order  or  morality.  reasonable
 restrictions  on  the  exercise  of  the  right
 conferred  by  the  said  subclause.”

 ग्रध्यक्ष  महोदय,  साबरेन्टी  एंड  इन्टेग्रिटी,
 प्रक्षुष्ण्ता  भौर  प्रमुसत्ता  नहीं  है  इस  विधेयक  में  ।

 पब्लिक  प्रार्डर  शरार  मोरेलिटी  नहीं  है।  रीजनेबल

 रैस्ट्रिवशन  इस  के  ऊपर  लग  सकता  हैं......

 (ब्यषधान)  ...पब्लिक  भ्रार्डर  पर  भी  सुप्रीम
 कोर्ट  ने  भाष्य  कर  के  डा०  लोहिया  को  छोड़ा
 था। तो  मैं  यह  कह  रहा  था  कि  इसमें  फर्क

 है  पब्लिक  प्रार्डर  शौर  पब्लिक  इंटटेस्ट  में,

 जमीन  प्रासमान  का  फर्क  है।  पब्लिक  इंटरेस्ट

 में  बहुत  सारी  बातें  शा  सकती  हैं।  लेकिन  यह
 ज़रूरी  नहीं  है  कि  पब्लिक  शाइर  के  लिए  यह
 सारी  बातें  जरूरी  हों।  पब्लिक  भा्र  एक

 सीमित  कल्पना  है  प्रौर  पब्लिक  इंटरेस्ट  भसीमित
 कल्पना  है  [

 क्रो  रराधीर  सिंह  :  भाप  को  भंग्र जी  नहीं

 झाती  &  |

 थ्री  मधु  लिसये  :  हां,  नहीं  झाती  है।  मैं

 कबूल  करता  हैँ।  स्टेट्समेन  में  यह  खबर  छपी

 है  कि  कौन-कौन  जज  प्रादेशिक  भाषा  नहीं

 जानते  ।  तो  मैं  कबूल  करता  हू  कि  मैं  भंग्र जी
 नहीं  जानता  ।

 श्री  रशधीर  सिह  :  जानते  बहुत  हो,  खान-

 बुककर  नहीं  जानते  ।

 श्री  मधु  लिमये :  तो  पब्लिक  प्ाइईर  या

 मोरैलिटी,  इंटेप्रिटी  भौर  सावरेन्टी,  इन्ही  को

 लेकर  निर्बेस्ध  भा  सकता  है।  पब्लिक  इंटरेस्ट

 को  लेकर  नहीं  भा  सकता  |  इस  बात  को  नोट

 किया  जाय  |
 झब  मेरा  एक  सवाल  है  तियमों  को  लेकर

 शौर  इसी  से  संबंधित  है।  वह  हैं  देलीगेशन  के
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 बारे  में  ;  भ्रौर  कोई  बात  भाप  नहीं  कबूल
 करेंगे  तो  डेलीगेशन  वाले  मुद्दे  को  लेकर  तो
 स्वयं  इस  बिल  को  बिलकुल  खत्म  कर  देंगे।

 यह  नियम  we:
 “A  Bill  involving  proposals  for  the
 delegation  of  legislative  power  shall
 further  be  accompanied  by  a  memo-
 randum  explaining  such  proposals  aod
 drawing  attention  to  their  scope  and
 stating  also  whether  they  are  of  nor-
 mal  or  exceptional  character.”

 ध्ब  श्राप  पूरा  डेलीगेशन  का  भेमोरेंडम
 देखियेगा  (व्यवधान)  ..कम्पलीट  क्‍या  इस  में
 बताया  ही  नहीं  गया  है  सही  तौर  पर  कि  यह
 साधारण  है  या  श्रसाधारण  है।  कोई  बात  नहीं
 है  इसमें  ।  इसे  मुझे  पूरा  पढ़ना  पड़ेगा  :

 “MEMORANDUM  REGARDING
 DEILEGATED  LEGISLATION

 Item  (a)  of  clause  2  (1)  of  the  Bill
 seeks  to  define  ‘‘essential  service.’’
 Sub-items  (i)  to  (vii)  of  this  item
 enumerate  certain  essential  services.
 As  itis  not  possible  to  enumerate  all
 essential  services,  sub-item  (ix)  of  this
 item  empowers  the  Central  Goverg-
 ment  to  declare  by  notification  in  the
 Official  Gazette  certain  other  services
 also  to  be  essential  services  for  the
 purposes  of  the  proposed  legislation.
 The  sub-item  clearly  brings  out  the
 criteria  on  the  basis  of  which  any
 service  may  be  declared  thereunder  to
 be  an  essential  service.  Thus  a  service
 cannot  be  declared  to  be  an  essential
 service  under  the  said  sub-item  (ix),
 unless  the  service  is  connected  with
 matters  with  respect  to  which  Parlia-
 ment  has  power  to  make  laws  and
 unless  the  Central  Government  is  of
 opinion  that  strikes  therein  would
 prejudicially  affect  the  maintenance  of
 any  public  utility  service,  the  public
 safety  or  the  maintenance  of  supplies
 and  services  necessary  for  the  life  of
 the  community  or  would  result  in  the
 infliction  of  grave  hardship  on  the
 community.  Under  clause  2  (2)  of  the
 Bill,  any  notification  under  the  said  sub-
 item  (ix)  has  to  be  laid  before  Parila-
 ment  in  the  same  way  as  rules  made
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 under  an  enactment.  In  the  circum-
 Stances,  the  delegation  of  legistative
 Power  is  of  a  normal  character.”
 भ्रष्यक्ष  महोदय,  ाप  देखिएगा  कि  यह

 जो  सेक्शन  है  यह  इतना  जनरल  है शौर  इस
 को  झापने  माना  है  कि  यह  एक्स्ट्रा-प्राडिनरी
 है  क्योंकि  इसमें  जो  क्राइटीरिया  है,  जो  कसौ-
 टियां  दी  गई  हैं  इन  को  कोई  प्रकट  करके  नहीं

 रखा  गया  है।  यह  कोई  ऐसा  क्राइटीरिया  नहीं  है
 कि  जिस  के  बारे  में  पालियामेंट  को  कानून
 बनाने  का  भश्रधिकार  है,  यह  तो  एक  इतनी
 साधारण  चीज  है  कि  इसके  बाहर  जा  कर  यह
 कोई  काम  करेंगे  तो  चलेगा  ही  नहीं  ।
 इसलिए  मेरा  निवेदन  है  कि  डेलीगेशन  वाली
 बात  को  लेकर  इन  का  यह  कहना  कि  यह
 साधारण  डेलीगेशन  है  यह  सही  बात  नहीं  है
 यह  अवैध है  या  बंध  है  इसका  फैसला  तो
 भ्दालत  करेगी,  इस  में  मैं  जाना  नहीं  चाहता
 ाप  को  यह  फंसला  करना  है  कि  क्‍या  यह
 साधारण  डेलीगेशन  है  या  नहीं  ?  श्रगर  श्राप
 इस  नतीजे  पर  पहुंचते  हैं  कि  यह  ग्रसाधारण
 है  तो  फिर  इसमें  जो  नियम  70  हमारा  है,  उस
 का  उलंधन  ह्प्रा  है।  अव मैं  श्रौर  श्राप  का
 समय  नहीं  लेना  चाहता  हूँ  n

 सिर्फ  डायरेक्टिव  प्रिंसिपल  के  बारे  में  एक
 बात  कह  कर  खत्म  करता  हूँ  ।  यह  बात  सही  है
 कि  डायरेक्टिव  प्रिंसिस्स  को  लेकर  कोई
 भ्रदालत  में  नहीं  जा  सकता  लेकिन  इस  वक्त

 हम  भ्र दालत  के  सामने  नहीं  हैं।  इस  वक्त  हम
 पालियामेंट  में  हैं।  कोई  भी  यह  नहीं  कह
 सकता  कि  कानून  बनाते  समय,  पालियामेंट
 डायरेक्टिव  प्रिसिपल्स  के  बारे  में  नहीं  सोचे  ।

 शुरू  में  ही  इसके  बारे  में  37  में  दिया  हुभा
 है

 “37,  The  provisions  contained  in
 this  Part  shall  not  be  enforceable  by
 809  court,  but  the  principles  therein
 laid  down  are  nevertheless  fundamental
 in  the  governance  of  the  country  and
 it  shall  be  the  duty  of  the  State  to
 apply  these  principles  in  making
 laws.”

 ez  की  जो  बाख्या  संविधान  के  धारा
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 3%  है,  उसमें  पालियामेंट  झाता  है।  मैं
 निवेदन  करना  चाहता  हूं  कि  हो  सकता  है  कि
 सुप्रीम  कोर्ट  इन  सिद्धान्तों  पर  न  सोचे
 और  उनके  उलंघन  को  लेकर  कोई  जायेगा  तो
 न्याय  नहीं  मिलेगा  ।  लेकिन  जहां  पालियामेंड  है,
 पालियामेंट  राज्य  में  भाता  है  शौर  पालियामेंट
 का  यह  प्रथम  कतंव्य  है  कि  कोई  भी  कानून
 बनाते  समय  देखे  कि  इस  धारा  का  उलंघन  हो
 रहा  है  या  नहीं  कसे  उलंघन  हो  रहा  है।

 मैंने  इस  विधेयक  की  धाराश्ों  पर  भ्रपने
 संशोधन  दिये  हैं,  मैं  उनके  बारे  में  नहीं  कहना
 चाहता  हैँ  --जीवन  का  स्तर  बढ़ाने,  लिविंग  बेज,
 झ्रादि  के  बारे  में,  यह  संधर्ष  था,  इन  सभी  बातों
 को  लेकर  हड़ताल  की  बात  चली  थी,  प्राण्जेक्ट्स
 एण्ड  रीजन्ज  में  स्वयं  सरकार  ने  कहा  कि  इन्हीं
 को  लेकर  है,  इसलिए  मेरा  नम्न  निवेदन  है  कि
 पालियामेंट  को  जो  ये  निदेशक  सिद्धांत  हैं,  उन
 सिद्धांतों  का  उलंघन  करके,  प्रवहेलना  करके
 कोई  कानून  बनाने  का  पभ्रधिकार  नहीं  है  भौर
 न  इसमें  कोई  ग्रौचित्य  है।  श्राप  सब  की  राय
 सुनने  के  बाद,  इस  पर  वोट  करवाइये  ताकि  मेरे
 मन  को  तसलली  हो  कि  मेरे  मुहों  पर  गौर
 फरमाया  गया  श्रौर  विवेक  से  फंसला  किया
 गया  कि  इन  मुद्दों  में  तथ्य  नहीं  है  1
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 MR.  DEPUTY-SPEAKER  :  Shri  Bhan-
 dare.

 SHRI  SHRI  CHAND  GOYAL  fose—

 MR.  DEPUTY-SPEAKER  :
 get  ap  opportunity.

 You  will

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  Why  notin  time?  You  always
 by  pass  me.  That  is  very  unfortunate,

 MR.  DEPUTY-SPEAKER  :  The  order
 is  there.  I  want  to  give  an  opportunity  to
 some  of  the  friends  on  this  side  also.

 SHRI  RANDHIR  SINGH  :
 this  side  and  one  from  that  side.

 One  from

 MR.  DEPUTY-SPEAKER  :  This  ॥
 will  not  follow.  This  is  not  an  ordinary
 debate.  |  will  give  an  opputunity  to  those
 who  want  to  make  certain  constitutional
 points.
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 oft  पग्रटल  बिहारी  वाजपैयी  :  उपाध्यक्ष
 महोदय,  एक  गड़बड़  हो  रही  है,  जब  बोलने  के
 लिए  सदस्यों  को  बुलाया  गया,  तब  यह  कल्पना
 थी  कि  जिन्होंने  पहले  लिख  कर  दिया  है,
 जिनका  नाम  पहले  बैलेट  में  श्राया  है,  उनको
 पहले  बुलाया  जायेगा  श्रौर  इस  दृष्टि  से  कुछ
 लोगों  को  बुलाया  गया  |  शब  यह  कहा  जा  रहा
 है  कि  चर्चा  होगी,  इसलिए  कुछ  को  नहीं  बुलाया
 जायगा  an  श्राप  पहले  यह  बतलाइये  कि  जिन्होंने
 लिखकर  आपत्ति  दी  है,  पहले  बही  बुलाये
 जायेंगे  या  चर्चा  हो  रही  है।  चर्चा  हो  रही  है
 तो  सब  सदस्यों  को  मौका  देना  होगा  ।

 MR.  DEPUTY-SPEAKER
 debate  is  permissible.

 A  full

 SHRI  ATAL  BIHARI  VRJPAYEE  :
 But  it  was  not  permitted  at  the  first  in-
 stance.  Only  the  Members  who  informed
 the  Speaker  were  to  speak.

 MR  DEPUTY-SPEAKER  :
 the  usual  practice.

 That  is

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 That  is  not  the  usual  practice.  When
 there  is  a  full  discussion,  then  you  are  to
 go  by  parties.

 SHRI  RANDHIR  SINGH:  It  has
 taken  a  form  of  full  debate  now.  Let  us
 meet  them  fully.

 MR.  DEPUTY-SPEAKER  :  May  I
 fead  the  rule?  Don’t  get  excited.

 ही  झटल  बिहारी  बाजपेयी  :  उपाध्यक्ष
 महोदय,  दो  स्थितियां  हैं.  (feces

 SHRI  SHRI  CHAND  GOYAL:
 you  make  up  your  mind.
 situations...

 First
 There  are  two

 MR.  DEPUTY-SPEAKER:  Your  name
 is  there.  Only  one  exception  I  made  by
 mistake  in  calling  Shri  V.  Krishoamoorthi.
 Otherwise,  |  am  following  the  order.  I
 will  give  you  an  opportunity.  Here  it
 says:

 “The  Speaker  may  permit  a  full  dis-
 cussion  thereon....”
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 A  full  discussion  on  what?  It  is  on  con-
 stitutional  and  legislative  competence.  If
 somebody  from  this  side  says  that  the  argu-
 ment  advanced  by  a  member  is  wrong,  am
 T  not  entitled  to  give  him  an  opportunity
 or  is  he  not  entitled  to  have  his  say  ?
 Shri  Bhandare.

 SHRI  SHRI  CHAND  GOYAL  :  When
 you  have  allowed  others  from  this  side,
 why  not  allow  mealso?  They  can  also
 reply  to  the  points  I  am  going  to  raise.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  The  legislative  competence  of
 this  Bill  is  challenged  under  rule  172.
 Therefore,  the  first  question  is  whether  this
 Government  has  a  right  to  issue  on  Ordi-
 nance...(Interruptions).  When  |  have  heard
 them  very  patiently  without  disturbing
 them,  they  should  also  be  patient  when  f
 speak.  The  second  question  which  I  would
 like  to  raise  is  whether  this  Parliament  has
 the  right  to  convert  this  Ordinance  into  a
 law.  Therefore,  the  main  question  is
 whether  this  House  has  the  right  to  pass
 this  Bill  which  is  based  on  the  Ordinance.

 When  this  Bill  was  sought  to  be  moved,
 objection  was  taken.  Objection  has  been
 taken  on  the  ground  that  it  militates,  in
 the  first  instance  against  article  14,  in  the
 second  instance  it  militates  against  article
 19,  and  inthe  third  instance  it  militates
 against  the  Directive  Principles

 The  first  point  which  they  have  raised
 is  that  it  discriminates  between  a  worker
 and  worker,  between  an  employee  and  an
 employee.  The  second  question  which
 they  have  raised  is  that  it  takes  away  the
 right  to  strike  because,  according  to  them—
 and  they  have  advanced  arguments  for
 this—the  right  to  strike  is  a  Fundamental
 Right.  But  there  |  beg  to  differ  with
 them...

 MR.  DEPUTY-SPEAKER  :  I  want  to
 correct  you.  By  implication,  they  are
 deriving  that

 SHRI  R.  D.  BHANDARE:  Not  only
 by  implication,  the  right  to  strike  is  a  re-
 coganised  right  of  the  worker,  but  that  is  a
 conditional  right.  Therefore,  |  wanted  to
 draw  the  attention  of  the  House  to  the
 difference  between  the  Fundamental  Rights
 and  the  other  rights.  The  Puadamental
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 Rights  are  not  dependent  on  the  mercies  or
 suffrance  of  any  other  person  or  any  other
 political  party;  it  is  my  Fundamental
 Right  to  exercise  it.  But  what  happens  to
 the  other  rights?  The  other  rights  are
 conditional  rights.  Take,  for  instance,  the
 right  to  strike  under  the  I.D.A.  14  days’
 Notice  must  be  given.  Unless  the  I4  days’
 Notice  is  given—the  procedure  is  laid
 down  ;  the  condition  is  laid  down—  there
 can  be  no  right  to  strike.  Even  if  the
 Notice  is  given,  when  the  matter  is  referred
 to  conciliation,  then  the  right  to  strike  is
 taken  away  when  the  conciliatory  proceed-
 ings  are  going  on.  Therefore,  I  submit
 very  respectfully  that  the  right  to  strike  is
 a  conditional  right,  recognised  undoubted-
 ly  but  depedent,  for  being  exercised,  on  the
 procedure.  It  is  a  conditional  right......
 (Interruptions).

 MR.  DEPUTY-SPEAKER  :  12  all  the
 conditions  are  satisfied—notice  and  the
 other  things  which  are  laid  down  under
 the  Industrial  Disputes  Act—,  how  will
 you  define  it?  In  what  category  does  that
 right  come  ?

 5.00  hrs.

 SHRI  R.  D.  BHANDARE:  It  isa
 very  simple  proposition.  It  is  a  condi-
 tional  right.  All  the  conditions  are  to  be
 fulfilled.  It  is  a  hypothetical  question  ;
 what  are  the  conditions  (Interruptions).  ¥f
 the  right  to  strike  isto  be  enjoyed,  that
 right  to  strike  should  not  violate  this  piece
 of  legislation.  Here  is  the  Essential
 Services  Maintenance  Bill  which  we  are
 trying  to  pass  I  am  not  dealing  with
 that  Bill  now  because  it  would  be  going
 into  the  merits  or  demerits  of  it  which  is
 not  permissible  now.  My  point  is  this.
 Suppose  a  conditional  right  is  made  more
 conditional  by  a  piece  of  legislation  im-
 posing  further  conditions,  such  legislation
 cannot  be  set  at  naughtby  the  right  to
 strike.

 That  is  the  point,  Sir.  Coming  to  this
 particular  question  I  made  the  point  here
 because  they  have  raised  it.  Coming  to
 Article  19,  there  isa  long  list  of  rights
 given.  (interruption).  Sir,  |  take  the  side
 of  the  Constitution  and  not  the  side  of  my
 hon.  friends  there.  I  am  taking  the  side
 of  the  Constitution  and  the  constitutional
 provisions  mentioned  therein.  Now,  I
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 come  to  the  question  whether  any  of  these
 things  mantioned  in  the  Bill  militate
 against  Article  14,  Now,  here  is  a  Bill,
 which  under  clause  2  can  specify  what
 service  should  be  treated  as_  essential
 service.  By  an  order  under  clause  3  pro-
 hibiting  the  strike  under  that  essential
 service.  What  is  an  essential  service  ?
 If  a  particular  service  is  so  essential  to  the
 life  of  the  community,  that  is,  if  the
 service  is  stopped  the  life  of  the  commu.
 nity  will  be  stopped,  that  is  an  essential
 service.  Take  for  an  illustration  the  case
 of  the  Bombay  Municipal  Corporation
 when  those  people  had  gone  on  strike  and
 certain  points  were  argued  in  the  High
 Court.  They  suid:  ‘‘Well  right  to  strike,
 to  stop  water  is  not  the  right  of  the
 workers  at  all”,  Right  to  stop  the  scavan-
 Ber's  service  is  not  essential  by  a  right,  and
 therefore,  it  is  not  an  essential  right,  und
 therefore  Government  has  evey  right  to  say
 under  clause  3  as  to  which  service  is  to  be
 treated  us  essential  service.  As  soon  as
 the  Government  comes  to  the  conclusion
 that  a  particular  service  is  essential  that
 service,  becomes  a  class.  And,  if  under
 that  service,  within  the  class  itself,
 if  some  workers  are  discriminated  against,
 then,  article  4  steps  in,  because  there
 should  not  discrimination  between  one
 class  and  the  other.  Article  14  speaks  in
 simple  language,  and  it  is  based  on  simpte
 principles.  Likes  should  be  treated  alike.
 All  the  employees  are  not  alike,  because
 there  are  employees  who  come  under  the
 essential  services  and  they  do  not  come
 under  the  other  class  and  therefore  there
 cannot  be  any  discrimination  at  all.  Likes
 should  be  treated  alike.  This  should  always
 be  remembered  as  a  principle  ;  and  this
 really  is  the  foundation-stone  of  Articles
 14,  15,  and  16  Therefore,  so  long  us  one
 class  of  employees  who  come  under  the
 essential  service  are  treated  alike  Article  I4
 does  not  come  in,  but  if  there  is  discrimi-
 nation  among  them,  then  Article  व  steps
 in  Distinction  has  to  be  made  between
 class  and  class  and  a  worker  and  worker
 within  the  class  itself.  ह)  discrimination
 is  made,  if  distinction  is  made,  as  between
 individual  and  individual,  then  Article  4
 comes  in.
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 SHRI  V.  KRISHNAMOORTHI:  A
 worker  employed  in  a  public  sector  under-
 taking  bas  got  the  right  to  go  on  strike,



 267  Essential  Services

 (Shri  V.  Krishnamoorthi)
 but  a  worker  employed  ion  the  railways
 does  not  have  the  same  right.  So,  there  is
 discrimination  and  it  violates  article  4  of
 the  Constitution.

 SHRI  R.  0.  BHANDARE  :
 is  making  a  mistake.  !
 a  class  of  employees.  Within  a  class  there
 could  be  categories.  I  am  not  dealing
 with  the  categories  of  workers  in  a  parti-
 cular  class.  I  am  dealing  with  a  class  of
 workers  who  could  come  under  services
 essential  to  the  community.

 Again,  he
 was  dealing  with

 SHRI  SEZHIYAN  (Kumbakonam)
 Government  can  declare  anything  as  essen-
 tial  at  any  time.

 SHRI  V.  KRISHNAMOORTHI
 Government  can  declare  Shri  Bhandare  as
 non-  essential.

 SHRI  7२.  0.  BHANDARE:  The  point
 has  been  made  that  Government  can
 declare  any  person  to  come  under  essential
 services  at  any  time.  I  would  submit  that
 it  is  not  so  simple  as  that.  This  Bill  is
 not  so  simple.  If  this  power  has  to  be
 exercised  by  Government,  than  the  exercise
 of  that  power  is  also  conditional  under
 clause  3.  Moreover,  it  is  not  a  permanent
 measure.  If  an  order  is  made  declaring  a
 particular  service  as  an  essential  service,
 that  is  not  a  permanent  one.  It  can  conti-
 nue  only  for  a  particular  period.

 SHRI  NAMBIAR  :  Five  years.

 SHRI  R.  0.  BHANDARE:  This
 legislation  is  for  five  years.  But  the  order
 declaring  a  particular  service  as  essential
 service  is  only  for  six  months.

 SHR!  NAMBIAR  :  That  can  also  be
 for  five  years  bene

 SHRI]  R.  D.  BHANDARE  :  It  can  be
 in  force  for  not  more  than  six  months.

 SHRI  NAMBIAR  :  It  can  be  in  force
 up  to  five  years.

 SHRI  R.  D.  BHANDARE  :  I  would
 like  to  point  out  that  this  measure  does
 not  offend  against  any  article  of  the  Conse
 tituuen  at  all.  (Usterraptiens).  Am  |  not
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 entitled  to  deal  with  the  points  which  have
 been  raised  ?

 SHRI  NAMBIRA  :  We  shall  give  him
 some  more  points  presently  to  answer.

 MR.  DEPUTY-SPEAKER  :  Now,  the
 hon.  Member  should  try  to  conclude.  !
 think  he  has  made  his  point.

 SHRI  7२.  0.  BHANDARE:  I  have
 made  the  points  very  clear  including  the
 one  relating  to  the  Directive  Principles  ;  if
 you  are  satisfied  that  I  have  made  them
 clear  then  I  shall  sit  down

 MR.  DEPUTY-SPEAKER  :  He  has
 made  them  clear.  That  does  not  mean  that
 1  am  satisfied  with  it.  He  has  made  his
 point  clear  so  far  as  he  is  concerned.

 SHRI  7२.  0.  BHANDARE:  Itis  my
 duty  to  satisfy  you.  Therefore,  1  am  say-
 ing  this.

 MR.  DEPUTY-SPEAKER  :  I  must
 tell  him  very  plainly  that  there  are  very
 distinguished  lawyers  here  who  have
 their  own  views.  This  is  a  piece  of  leg!s-
 Jation  which  has  many  facets  to  it  and
 Many  complicated  things.  If  I  were  to  say
 that  I  am  satisfied  on  a  particular  point.  it
 would  not  be  doing  justice  to  it.

 SHR!  R.  D.  BHANDARE  :
 be  very  clear  to  you.

 I  should

 SHRI  V.  KRISHNAMOORTHI  :  We
 have  a  right  to  call  the  Attorney-General
 to  come  here  so  that  we  can  have  our
 doubts  cleared.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh):  I  shall  confine  my  argu-
 ments  to  the  constitutional  validity  and  the
 legal  validity  of  this  piece  of  legislation.
 I  build  up  my  case  under  article  3  (2)
 which  says  that  a  law  to  the  extent  to
 which  it  abridges  or  abrogates  the  funda-
 mental  rights  will  be  declared  illegal  by  all
 courts  in  India.  My  hon,  friend  Shri  R.  D.
 Bhandare  had  tried  to  take  thi  out  of  the
 ptrview  of  article  “Me  But  I  fee!  that  this
 clause  is  fully  covered  by  article  4  which
 says  that  the  State  sball  not  deny  to  any
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 person  equality  before  law  or  equal  protec-
 tion  of  law  withio  the  territory  of  India.

 My  hon.  friend  tried  to  make  a  dis-
 tiction  between  essential  services  and  non-
 essential  services.  I  would  like  to  draw
 his  attention  to  clause  2  (])  (a)  (viii)  which
 reads  thus  :

 “any  service  in  connection  with  the
 affairs  of  the  Union,  not  being  a  service
 specified  in  any  of  the  foregoing  sub-
 clauses  ;  oe

 And  the  foregoing  clauses  relate  to
 posts  and  telegraphs,  telephne  service  or
 transport  service  or  aerodromes  and  air-
 ports  or  mint,  or  defencc  estaNishments
 etc.  I  could  understand  if  the  Bill  had
 stopped  at  item  (vii)  and  had  not  exceeded
 that  and  had  not  incorporated  items  (viii)
 and  (ix).  You  will  observe  that  item  (viii)
 aboslutely  removes  the  distinction  which
 is  sought  to  be  maintained  in  the  first  six
 items,  because  those  relate  to  only  certain
 departments  which  have  been  clearly  speci-
 fied  as  relating  to  essential  services.

 So  far  as  2  ()  (a)  (viil)  is  concerned,  it
 is  a  blanket  provision  covering  all  services
 of  the  Union  Government.  Now  the  dis-
 tinction  which  was  sought  to  be  created  in
 the  first  six  sub-clause  has  been  obliterated
 in  this  sub-clause,  and  now  we  are  not
 left  with  any  distinction  between  essential
 and  non-essential  services.  All  have  been
 covered  within  the  purview  of  (viil).

 MR.  DEPUTY-SPEAKER  :  This  is  a
 sort  of  blanket  provision.

 SHRI  SHRI  CHAND  GOYAL:  All
 services  of  the  Union  have  been  covered
 in  it.

 Then  (ii)  is  equally  wide  and  danger-
 ous  ;

 “Any  other  service  connected  with
 matters  with  respect  to  which  Parlia-
 ment  has  power  to  make  laws  and
 which  the  Central  Government  being  of
 opinion  that  strikes  therein  would
 prejudicially  affect  the  maintenance  of
 any  public  utility  service,  the  public
 safety  or  the  mainteaasuce  of  supplies
 and  services  necessary  for  the  life  of
 the  community  or  would  result  in  the
 infliction  of  grave  hardship  on  the  com-
 munity,  may,  by  notification  in  the
 official  gazetig...”
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 SHRI  5.  M.  BANERJEE:
 under  the  sky.

 SHRI  SHRI  CHAND  GOYAL:  The
 only  criteria  prescribed  and  which  serves  as
 a  rider  on  this  are  two:  first,  that  Parlia-
 ment  must  have  the  competence  to  frame  a
 legislation.  That  means  all  matters  which
 are  covered  either  by  List  I  or  List  1  of
 the  Seventh  Schedule  have  been  brought  io
 under  this  piece  of  legislation.

 What  has  been  done  ?  Discretion  has
 been  left  to  the  Government  without  pres.
 cribing  any  guiding  principle,  without  pres-
 cribing  any  channel,  without  denoting  any
 definition.  The  entire  discretion  is  being
 lift  to  the  Central  Government  to  declare
 any  service  as  i  service  covered  by  the
 provisions  of  this  Bill.  I  would  appeal  to
 your  legal  acumen  to  see  that  (viii)  and  (ix)
 wholly  remove  the  distinction  between
 essential  and  non-essential  services  and
 cover  all  services.

 The  second  distinction  would  be  the
 one  that  Shri  Bhandure  avoided  dealing
 with.  A  distinction  is  being  made  between
 an  employee  and  another  employee.  What
 about  an  employee  serving  any  State
 Government  ?  What  about  an  employee
 serving  any  corporation,  employees  serving in  other  departments  which  are  not  govern-
 Ment-owned  departments  ?  He  says
 that  no  distinction  is  being  made
 between  cilizen  and  citizen.  But  J
 would  build  up  my  case  that  even
 from  another  aspect,  distinction  is  being Created,  that  government  employees  are
 being  put  at  a  disadvantage  and  a  restric-
 tion,  which  by  no  means  can  be  called  a
 reasonable  restriction,  is  being  provided  by this  legislation.  To  that  extent,  it  will  be
 unable  to  stand  scrutiny  in  law  courts  and
 is  likely  to  be  declared  illegal  and  ultra
 vires  the  Constituion,  because  a  distinction
 is  sought  to  be  created  which  the  law  does
 not  warrant  and  which  is  against  the  funda-
 mental  rights  vouchsafed  to  us,  and  will
 be  struck  down  under  art.  iB  (2)  है) ह  abridg-
 ing  or  abrogating  those  rights.

 Then  I  would  like  to  say  a  few  words
 because  those  preceding  me  have  dealt
 with  this  elaborately—with  regard  to  19  (1)
 (०)  and  (c),  to  assemble  peaceably  and
 without  arms  and  to  form  associations  or
 unions.  There  are  number  of  cases
 which  must  have  come  to  your  knowledge as  a  practisiog  lawyer  which  show  that  the
 right  to  strike  is  a  genuine  trade  ugion
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 activity.  Under  the  objects  and  reasons  in
 para  2,  the  Bill  clearly  authorises  the  Cen-
 tral  Government  to  prohibit  strikes  in
 essential  services.  Government  are  not
 concealing  their  objective  of  prohibiting
 these  strikes.  Now  the  question  is  :  if  we
 consider  strikes  as  a  legal  and  genuine  and
 well-recognised  trade  union  activity,  then
 it  is  taking  away  that  right  granted  to  us
 by  article  9  (b)  and  (c)  to  form  associa:
 tions,  because  it  is  the  right  of  the  Govern-
 ment  employees  to  form  the'r  own  unions
 and  to  take  important  decions  and  even  the
 right  of  strike  or  the  right  of  demonstration
 has  been  recognised  to  be  a  genuine  and
 legitimate  trade  unions  activity.  So,  from
 that  aspect  also  I  feel  that  this  will  be  hit.

 Mr.  Madhu  Limaye  only  touched  the
 point  with  regeard  to  delegated  legislation,
 but  that  is  a  very  important  point.  This
 piece  of  legistation  certainly  suffers
 from  excessive  délegation,  because
 unguided  and  uncanalised  power  is
 being  invested  in  the  State  Govern-
 ments  to  determine’  which  ©  service
 wilt  be  an  essential  service.  which  will  be
 8  non-essential  service  and  which  services
 Government  will  have  the  right  to  prohibit
 strikes.  My  humble  submission  is  this  that
 by  this  Parliament  is  abdicating  its  autho-
 rity,  its  legislative  functions  and  arming
 the  executive  with  powers  to  make  laws
 because  the  crucial  point  is  whether  service
 is  covered  by  the  definition  of  ‘“‘essential
 service’.  By  entrusting  the  power  to  the
 executive  Government  to  declare  a  partlcu-
 lar  service  to  be  an  essential  service,
 Parliament  is  giving  the  right  of  framing
 legislation  to  the  executive  Government.
 This  is  nota  ordina:y  matter.  This
 is  taking  away  the  liberty  of  the
 employees,  this  is  placing  a  very
 serious  curb  on  their  trade  union  activities
 and  to  that  extent  this  piece  of  legislation
 suffers  from  excessive  delegation,  and  !
 submit  it  would  not  be  safe  to  do  this.

 This  piece  of  legislation  is  being  passed
 for  a  period  of  five  years.  Even  a  state
 of  emergency  hardly  lasts  for  a  year  or
 two  Where  has  the  Government  built  up
 acase  for  having  such  powers  in  its
 armoury  ?  Is  not  the  law  that  is  prevalent
 sufficient  to  deal  with  any  contingent
 situation  ?  It  is  said  that  this  law  is  for
 preventing  attempts  as  were  made  on  the
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 occasion  of  the  strike  on  I9th  September.
 There  is  no  guarantee  that  even  this
 Government  will  remaia  in  power  for  five
 years,  and  they  are  going  to  pass  this
 legislation  for  posterity.  I  can  understand
 if  they  wanted  to  deal  with  a  particular
 contingency  which  had  arisea.  Pur  that
 they  hid  passed  an  ordinance.  But  now
 to  give  them  this  power  for  five  years  to
 curb  any  trade  un‘on  activity  is  a  very
 serious  mitter  and  I  agree  with  my  hon.
 friend  Mr.  Krishnamoorthi  that  on  this
 crucial  and  importaat  legal  matter  we  must
 seek,  the  opinion,  advice  and  guidance
 of  the  Attorney  General  so  that  the  court

 Parliament  before  fram-
 ing  such  a  piece  of  legislation  did  not  look
 into  its  validity.

 They  do  not  look  to  the  constitutional
 provision.  It  also  will  bring  us  dishonour  if
 it  is  struck  down  by  the  courts  of  India.
 Therefore  it  will  be  adviseable  to  summon
 the  Attorney-General.

 MR.  DEPUTY  SPEAKER  i  would
 now  request  the  hon.  Memoers  to  confine
 their  remarks  to  5  minutes.  What  is  hap-
 pening  is  that  all  the  points  that  have  been
 raised  are  repeated.  It  is  enough  if  they
 are  just  mentioned.  We  have  taken  already
 one  hour  and  20  minutes.

 sh  झल  विहारी  वाजपेयी  :  उपाध्यक्ष
 महोदय,  इस  पर  खुली  चचा  की  इजाजत
 दीजिये।  यह  विधेयक  इस  तरह  से  पास  नहीं
 होने  दिया  जायेगा  ।  कया  श्राप  बोलने  भी  नहीं
 देंगे  वह  हमारा  गला  दबा  रहे  हैं  भौर  प्राप
 हम  को  बोलने  भी  नहीं  देंगे  ?

 MR.  DEPUTY  SPEAKER  :  |  will  per-
 mit  but  there  must  be  some  time  limit.  I
 will  call  you  a  little  later.

 wit  एस  एस०  जोशी  (पूना)  :  यह  बहुत
 महत्वपूर्ण  बात  है  ।  वह  हमारी  जान  ले  रहे  हैं
 झौर  धाप  टाइम  की  बात  कर  रहे  हैं  ?

 MR.  DEPUTY  SPBAKER
 must  be  some  time  limit.

 aft  org  लिखले  :  झगर  मुद्दों  की  पुनराषत्ति
 हो  तो  झाप  रोकिये  ।  नये  पहलू  भा  रहे  हैं।

 There
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 his  name,  be  should  be  allowed  first.
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 MR.  DEPUTY-SPEAKER  :  With  your
 concurrence  I  will  fix  a  time  limit.  (/ater-
 ruptions)  What  happens  is  that  more  or
 less  s@me  points  are  further  stressed.  I
 know  the  importance  of  it,  but  it  need
 not  be  elucidated  further.

 SHRI  S.  M.  BANERJEE  :  The  Minis-
 ter  who  pilots  the  Bill  should  be  here.
 The  Home  Minister  has  gone  home  and
 this  Bill  is  being  discussed.  *(/nterruptions)

 SHRI  7.  0.  BHANDARE :  The  Law
 Minister  is  here.  They  should  be  satisfied.

 at  met  फरनेन्डीज  :  गृह  मंत्री  हाजिर
 नहीं  हैं  जो  कि बिल  को  पाइलट  करने  वाले
 हैं।  कौन  इस  बिल  को  पाइलट  कर  रहा  है  ?

 MR.  DEPUTY-SPEAKER  :  I  have
 told  them.  The  Home  Mlanister  will  be
 Present.

 श्री  जास  फरनेग्डीज  :  बहस  को  स्थगित
 कीजिये  ।

 SHRI  Vv.  KRISHNAMOORTHY  3  The
 Home  Minister  should  authorise  him  or
 he  should  seek  the  permission  of  the
 Speaker.

 MR.  DEPUTY  SPEAKER  :  I  agree.
 The  bone  of  contention  is  constitutional
 compatibility  and  legal  compatibility.  The
 Law  Minister  is  here  for  the  time  being.
 The  Home  Minister  will  come.

 SHRI  S.  M.  BANERJEE  :  There  are
 three  Mioisters—Mr.  Ramaswamy,  Mr.
 Vidya  Charan  Shukla  and  Mr’  ४.  8.
 Chavan.  All  the  three  Ministers  are  not
 here.  I  do  not  know  where  they  are.
 They  are  not  required  to  remain  at  home.
 They  should  be  here.

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  There  are  3  or  4  constitutional
 questions.  One  is  regarding  Article  19.
 That  going  the  right  to  form  an  associa-
 tion.  The  right  is  limited.  If  you  read
 article  9  (4),  you  will  see  that  in  public
 interest  there  can  be  imposed  reasonable
 restrictions.
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 SHRI  S.  M.  BANERJEE  :  He  Is  read-
 ing  the  mini  constitution.

 SHRI  VIKRAM  CHAND  MAHAJAN:
 The  question  is  what  is  public  order.  lL
 you  stop  the  drinking  water  supply  to  a
 particular  town  in  the  month  of  June  at
 3  O'clock,  it  is  causing  a  lot  of  IncOnveni-
 ence  to  the  public.  If  in  such  an  essential
 service  the  strike  is  prohibited,  is  it  not
 in  the  interest  of  public?  Take  the  case
 of  the  railways.  If  the  train  is  abandoned
 between  two  railway  stations,  is  not  the
 public  inconvenienced.  If  you  prohibit
 strike,  my  submission  is,  in  such  services
 which  affect  the  public  that  will  be  cove-
 red  by  Art.  19,

 MR.  DEPUTY  SPEAKER  Your
 point  is  followed.  In  the  Bill  what  is  an
 essential  service  is  not  mentioned.  If
 enumeration  is  there  I  can  understand.

 SHRI  VIKRAM  CHAND  MAHAJAN:
 What  are  the  essential  services  under  the
 Bill.  Essential  Services  is  a  term  in
 common  use.

 If  a  particular  service  which  has  been
 declared  by  the  Government  as  an  essential
 service,  but  in  fact.  under  the  common
 usage,  does  not  fall  within  the  term
 “essential  service’,  then  the  courts  will
 automatically  strike  it  down,  But  what
 I  submit  is  that  the  policy  is  laid  down  io
 the  Bill,  and  the  policy  is  that  this  measure
 will  apply  to  essential  services.  If  a
 particular  service  is  not  an  _  essential
 service,  then  it  will  not  come  witbin  the
 purview  of  this  Bill  and  that  particular
 service  will  be  out  of  it;  the  law  to  that
 case  will  become  and  void.  I!
 therefore  submit  that  the  policy  is  laid
 down.

 Another  argument  is  that  clauses  8
 and  9  are  a  blanket  provision.  They  are
 not  blanket  provisions.  and  they  are
 governed  by  the  earlier  provisions,  the
 earlier  provisions  being  that  essential
 services  are  those  which  are  enumerated
 in  the  Bill.  If  under  clauses  8  and  9,  any
 service  is  not  an  essential  service,  you  can
 strike  it  down,  but  you  cannot  strike  down
 the  power  to  declare  a  service  as  an
 essential  service.

 The  next  point  is  that  article  !4  is
 hit;  the  argument  is  raised  by  quoting
 article  4;  that  you  are  excluding  a  class
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 of  employees  and  not  excluding  certain
 other  classes  of  employees.  I  submit  that
 what  article  4  envisages  in  this:  if  the
 Government  says  that  water  supply
 service  In  Delhi,  for  example,  is  covered
 by  essential  service,  it  is  a  class  by  itself;
 but  if  it  says  that  only  a  particular  area,
 say,  Karolbagh,  is  included  in  the  essential
 service  and  not  other  areas,  then  it  will
 be  discriminatory  infer  se  the  other  areas,
 and  that  article  will  be  hit.  Therefore,
 the  class  of  service  is  covered  by  article
 14.

 Finally,  one  of  the  points  touched  by
 Shri  Madhu  Limaye  is  that  he  can  raise
 the  point  and  move  an  amendment  at
 the  introduction  stag.

 MR.  DBEPUTY-SPEAKER  :  I  have  to
 decide  that  point.  That  is  a  procedura)
 point.  You  need  not  deal  with  ft.

 SHRI  VIKRAM  CHAND  MAHAJAN:
 The  point  is,  wherever  the  legislature  has
 wanted  to  give  a  particular  power  of
 amendment,  it  has  given  Jt,  but  wherever
 it  does  not  want,  it  has  not.  Therefore,
 I  submit  that  the  points  raised  have  no
 validity.

 SHRI  NAMBIAR  (Tiruchirappalli)  ;
 Ido  hot  want  to  repeat  any  point.  My
 point  is  that  apart  from  the  article  quoted
 by  my  hon.  friends  on  this  side,  article
 20  (l)  and  articles  i,  39  (e)  and  42  are
 being  violated  by  pursuing  this  piece  of
 legislation.  Article  4  has  been  well
 explained,  but  I  would  deal  with  only  one
 other  aspect  of  the  question.  Article  t4
 says  :

 “The  State  shall  not  deny  to  any
 person  equality  before  the  law  or  the
 equal  protection  of  the  laws  within
 the  territory  of  India.”

 Here,  it  is  stated  that  certain  sections
 of  employees,  called  the  Central  Govern-
 ment  employees—they  are  classified  like
 this—should  not  go  on  strike,  and  it  will
 be  declared  illegal.  That  means  a  discri-
 mination  and  equality  is  denied.

 Further,  you  will  kindly  see  the  defial-
 tion  of  astrike.  On  page  2  of  the  Bill,
 “strike”  has  been  defined  as  “refusal  to
 work  overtime  where  such  work  {s  neces

 DECEMBER  5,  968  Maintenoace  Bill  276

 sary  for  the  maintenance  of  any  essential
 service;  and  any  other  conduct  which  is
 likely  to  result  in,  or  results  in,  cessation
 or  substantial  retardation  of  work  in  any
 essential  service.”  This  is  not  only  a
 stoppage  of  work  by  a  strike.  This  is
 about  the  conduct  of  the  employees  which
 will  result  in  substantial  retardation  of
 work.  Supposte  an  employee  produces  a
 thousand  bolts  and  nuts  a  day  as  pres-
 cribed,  and  he  could  not  produce  the  same
 quantity  but  produces  only  800  on  a
 particular  day,—because  of  some  defects
 in  the  machine  and  so  the  production  is
 reduced  to  800—-this  clause  is  violated
 since  it  js  retardation  of  work.  Therefore,
 equality  before  the  law  is  not  only  denied
 but  it  is  taken  to  such  a  dirty  extent  that
 it  goes  down  the  ditch;  the  definition  is
 such  that  anybody  can  define  it  in  any
 manner  he  likes.  Therefore,  it  has  become
 absurd  and  nonsensical,  and  hence  it  is
 all  the  more  emphatically  violating  article
 14.

 SHRI  PILOO  MODY  (Godhra)  :  Nuts
 and  bolts  are  certainly  missing.

 SHRI  NAMBIAR  ;  Then,  Jet  me  come
 to  article  20  (I).

 “No  person  shall  be  convicted  of
 any  offence  except  for  violation  of  a
 law  in  force  at  the  time  of  the  commis-
 sion  of  the  act  charged  as  an  offence
 nor  be  subjected  to  a  penalty  greater
 than  that  which  might  have  been  in-
 flicted  under  the  law  in  force  at  the
 time  of  the  commission  of  the  offence.”
 Section  9(2)  of  the  Bill  says  :

 “Notwithstanding  any  such  repeal,
 anything  done  or  any  action  taken
 under  the  said  Ordinance  shall  be
 deemed  to  have  been  done  or  taken
 under  this  Act,  as  if  this  Act  had  come
 into  force  on  the  I3th  day  of  Septem-
 ber,  1968."
 This  is  retrospective  legislation  with

 regard  to  penal  action.  The  so-called
 offence  was  committed  before  the  Act
 comes  into  force.  There  was  no  law  in
 force  on  the  I3th  September.  Penal  pro- visions  cannot  be  made  with  retrospective
 effect.  You  can  punish  a  person  for  com-
 mitttag  an  offence  after  the  Act  comes  inta
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 force,  not  retrospectively.  If  the  ordinance
 is  valid  today,  you  can  convict  him  under
 that,  even  though  in  my  view,  the  ordi-
 Nance  is  illegal.  But  that  point  I  will  raise
 in  the  court.  You  are  prosecuting  5000
 People  in  the  court  and  they  will  give  the
 answer  there.  This  retrospective  effect  to
 the  penal  provision  violates  article  20(1).

 Article  2]  says  :
 “No  person  shall  be  deprived  of  his

 life  or  personal  liberty  except  accord-
 ing  to  procedure  established  by  law.”
 What  is  the  procedure  established  by

 law?  The  passing  of  this  Bill  is  proce-
 dure  established  by  law.  But  the  Bill  con-
 tradicts  various  provisions  of  the  Constitu-
 tion.  Therefore,  it  violates  article  2)
 also.

 Article  39  (e)  says  :
 “The  States  shall,  in  particular,  direct

 its  policy  towards  securing
 (6)  that  the  health  and  strength  of

 workers,  men  and  women,  and  the  ten-
 der  age  of  children  are  not  abused  and
 that  citizens  are  not  forced  by  econo-
 mic  necessity  to  enter  avovcations  un-
 suited  to  their  age  or  strength.”’
 Here  comes  the  question  of  overtime.

 The  Bill  says  that  refusal  to  work  overtime
 where  such  work  is  necessary  for  maintain-
 ing  essential  service,  is  an  offence.  This
 clause  violates  article  39(e).  Even  the
 the  Wanchov  Committee  has  said  that
 railway  people  are  made  to  work  20  hours
 a  day  and  they  cannot  be  asked  tu  work
 more  than  12  hours  a  day.  Under  this
 Bill,  if  they  refuse  to  work  for  20  hours,  it
 will  be  an  offence.

 Article  42  says  :
 “The  State  shall  make  provision  for

 securiog  just  and  humane  conditions  of
 work  and  for  maternity  relief.”
 All  humane  conditions  are  being  denied

 to  the  workers.  Under  all  these  sections,
 this  is  against  the  law  of  the  land.  We
 should  not  wait  for  the  court  to  decide.

 But,  we  ourselves,  this  Legislature  it-
 self,  should  throw  it  out  and  the  Govern-
 ment  should  aot  p  this  matt  With
 regard  (o  punishment,  victimisation  of
 20,000  workers,  etc.,  ]  am  not  bringing  them
 now  and  I  reserve  that  for  the  next  occa-
 sian.

 [  am  very  much  opposed  to  all  that  is
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 being  done  in  the  name  of  this  legislation.
 (ends)

 oh  रखधोर  सिह  (रोहतक)  :  डिपुटी
 स्पीकर  महोदय,  मुझे  हैरत  होती  है  इस  बात
 पर  कि  बेकार  बातों  में  इस  हाउस  का  बहुत
 वक्त  ज्ञाया  किया  जाता  है|

 SHRI  Ss.  M.  BANERJEE:  I  rise  ona
 point  of  order.  ॥  take  very  strong  excep-
 tion  to  this.

 MR.  DEPUTY-SPEAKER  :  If  I  con-
 sider  that  certain  points  are  irrelevant,  I
 will  stop  him.  Mr.  Raodhir  Singh,  you
 speak  in  English.

 sit  रणधीर  सिंह:  मैं  जब  प्रंग्रेज़ी  में
 बोलता  हूँ,  तो  ये  मुझे  बोलने  नहीं  देते  हैं  भौर
 जब  दद्  समभता  हूँ,  तो  समभते  नहीं  हैं  ।

 शी  ao  मो  बनर्जी  :  उपाध्यक्ष  महोदय
 मुझे  प्रपने  दोस्त  से  कोई  जाती  भगड़ा  नहीं  है
 लेकिन  मुझे  उत  की  इस  बात  पर  एतराज  है  कि
 बेकार  बातों  में  हाउस  का  वक्त  जाया  किया
 जाता  है  1  जो  भी  सदस्य  इस  वक्त  बोले  हैं,  वे
 भाप  की  इजाजत  से  बोले  हैं।  झगर  उन्होंने
 कोई  बेकार  बात  कही  होती,  तो  झाप  उन्हें  रोक
 सकते  थे  |  इस  लिए  उन्हें  यह  कहने  का  हक
 नहीं  है  कि  यहाँ  पर  बेकार  बातें  कही  जाती
 हैं

 ft  रणधोर  सिह  :  भ्राप  ने  रूलिंग  दे  दिया
 है  कि  इरेलिवेंट  बातें  नहीं  कहनी  चाहिए।

 SHRI  5.  M.  BANERJEE:  11  Is  a  re-
 flection  on  the  Chair,  Sir.  When  you  pvint out  that  certain  irrelevant  points  have  been
 made  by  anyone  of  us  on  this  side  of  the
 House  and  you  ask  us  to  sit  down,  we  sit
 down  and  the  discussion  is  discontinued.
 The  behaviour  of  Sbri  Randhir  Singh  is
 the  high  water-mark  of  blunder,

 थी  रखधोर  सिंह  :  प्रगर  प्रानरेवल  मेम्बर
 एक  बात  कहू  सकते  हैं,  तो  मैं  सौ  बातों  में  उस
 का  जवाब  दे  सकता  हैँ।  (व्यवधान)  चार  ताल
 मंडी  वालों  को  ले  कर  यह  एक  किसान  को
 डराते  हैं।  (व्यवथान)
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 श्री  Mo  Wo  बनजों  :  यह  हमेशा  हारते
 रहे  है।

 श्री  रणधीर  सिंह  :  हम  करोड़ों  के  नुमायंदे
 हैं  -  यह  ्वन्द  मुट्ठी  भर  झादमियों  के  नुमायंदा
 हैं  -  यह  हमेशा  हाउस  को  तंग  करते  रहते  हैं  1

 मैं  समझता  हैं  कि  यह  कहना  इस  हाउस
 की  तौहीन  है  कि  हमें  इस  बिल  पर  बहस  करने
 झौर  इस  को  पास  करने  का  अख्त्यार  नहीं  है
 प्रसल  में  क़,शल  पायंट  ही  यही  है  कि  क्या  हम
 में  इस  बिल  पर  बहस  करने  श्रौर  इस  को  पास
 करने  की  कम्पीटेंस  है  या  नहीं।  इन  लोगों  ने
 कहीं  की  ईट  और  कहीं  का  रोड़ा  ले  कर  पता
 नहीं  कैसी  बहस  कर  दी  है।  जो  लोग  कहते  हैं
 कि  हम  इस  बिल  पर  बहस  नहीं  कर  सकते  हैं,
 उनका  वही  हाल  है,  जो  हर  एक  मुकदमे  में
 कमज़ोर  वकील  का  होता  है,  जो  कहता  है  कि
 दि  कोर्ट  हेज  नो  जूरिसडिबशम  झोर  फिर
 प्रिलिमिनरी  इस्यू  में  हो  हार  जाता  है।  ये  भी
 कमज़ोर  वकील  हैं  भौर  ये  श्रभी  हारने  वाले
 हैं

 मैं  भ्राप  की  माफंत  श्री  बनर्जी  से  पूछना
 चाहता  हूँ  कि  श्रगर  हम  इस  बिल  पर  बहस
 करने  भौर  इस  को  पास  करने  के  काम्पीटेंट  नहीं
 हैं,  तो  कौन  है।  झगर  ला  मेकिंग  के  लिए
 हिन्दुस्तान  के  पचास  करोड़  लोगों  के  नुमायंदे
 काम्पीटेट  नहीं  हैं,  तो  फिर  शौर  कौन  काम्पीटेंट
 हैं  ?  क्या  हमारे  ऊपर  कोई  ध्ौर  सुपर-पालिया-
 मेंट  है  ?  (व्यवधान)

 MR.  DEPUTY-SPEAKER  :
 oot  the  question.

 That  is
 The  question  is  whether

 within  the  framework  of  the  Constitution,
 this  House  or  this  Legislature  can  pass  this
 law.

 sit  रणभीर  सिह  :  जहां  तक  लेजिस्लेशन
 का  स  वाल  है,  यह  पालियामेंट  सुप्रीम  है।  जैसे
 सुप्रीम  कोर्ट  जूडिशियरी  में  सुप्रीम  है,  हम  सिर
 ुकाते  हैं,  ऐसे  ही  सुप्रीम  कोर्ट  भौर  तमाम
 भाइयों  को  सिर  भुकाना  चाहिए,  हम  लेजिस्ले-
 दान  में  सुप्रीम  हैं।  एक  तो  मेरा  प्वाइंट  यह  है।

 दूसरा  प्याइंट  यह  है  कि  जो  बार-बार,

 DECEMBER  5,  968  260

 स्ट्राइक  है,  स्ट्राइक  है,  यह  हम  सुनते  हैं,  यह
 सुनते-सुनते  हमारे  कान  बहरे  हो  गए।  क्‍या

 मुसीबत  है  ?  झाटिकल  3]  को  पढ़िए--राइट
 आफ  प्रापर्टी  ।  अटिकिल  3l  चेप्टर  ३,  फंडा-
 मेंटल  राइट्स  आफ  दि  कांस्टीट्यूशन  ।  जब
 राइट  श्राफ  प्रापर्टी  जो  फंडामेंटल  राइट  है  उस
 पर  रेस्ट्रिकशन  हो  सकता  है  तो  राइट  प्राफ

 स्ट्राइक  जो  फंडामेंटल  राइट  नहीं  है,  उस  पर

 रेस्ट्रिकशन  क्यों  नहीं  हो  सकता  ?  यह  नोट
 फरमाएं  मधु  लिमये  साहब  |  राइट  आफ  प्रापर्टी
 फंडामेंटल  राइट  है  लेकिन  पालियामेंट  उस  को
 कब  कर  सकती  है,  ला  बना  सकती  है  उस  के
 लिए  और  एक  नहीं  सेकड़ों  बना  सकती  हैं  ।
 उस  के  अमेंडमेंट  एक  नहीं,  दो  नहीं,  कई  बार

 हो  चुके  हैं।  पालियामेंट  श्रमेंड  कर  चुकी  है  तो  जो
 फंडामेंटल  राइट  नहीं  है  उस  के  सिलसिले  में
 लेज़िस्लेशन  नहीं  ला  सकते  यह  कसी  मजाक  की
 बात  करते  हैं,  समभ  में  नहीं  श्राता।  एक  मेरा
 यह  प्वाइंट  है  ।

 दूसरी  बात  जो  मेरे  भाइयों  ने  कही,  मुझे
 प्रफसोस  भी  होता  है  इन  की  अकल  पर,  सारे
 झाटिकिल  २१,२०  और  ३६  सब  को  मिसकोट
 किया  1  वह  कोई  अ्रप्लाई  नही  करता।  एक  दफ़ा
 श्राप  उस  को  फिर  पढ़  कर  रखें,  आटिकिल  ३६
 या  २१५या  २०  कैसे  यहां  कोट  होता  है?
 श्राटिकिल  २३  मधु  लिमये  ने  कोट  किया।
 लेकिन  थोड़ा  सा  भ्रकल  में  झाने  की  बात  थी।

 उन्होंने  23  (I)  पढ़ा,  23  (2)  नहीं  पढ़ा  ।

 श्री  सध्‌  लिमये  :  मैं  ने  पढ़ा  है  !

 शी  रणधीर  सिह  :  कहां  पढ़ा  है  ?  उस  में
 सारा  मामला  साफ  हो  जाता  है  |  भ्राटिकिल  9
 के  क्‍्लाज़  2,3,4,5,6  इन  में  जाने  की...
 (ब्यवधान )  ...यह  तो  कब  हैं।  भ्रगर  यह  लोग
 कल  को  भाग  लगाना  शुरू  करेंगे  नई  दिल्‍ली  को
 या  किसी  ट्रेन  को  फू  कना  शुरू  करेंगे  भौर  कहेंगे
 कि  यह  हमारा  राइट  है,  कल  फ्रांस  की  तरह  से

 कूप  करना  चाहेंगे,  तख्ता  उलटना  चाहेंगे  तो
 क्या  हम  देखते  रहेंगे  ?  यह  हम  नहीं  होने  देंगे  ?
 इस्टेम्रिटी  धाफ  दि  स्टेट,  सावरेन्टी  झाफ  दि  स्टेट
 के  नाम  पर  हम  इस  को  रेस्ट्रिक्ट  करेंगे।  सारी

 Maintenance  Bill



 2Bi  Essential  Services

 बात  पिन  प्वाइंट  होती  है  पब्लिक  भाडंर  पर  1

 ट्रेन  का  फू  कना,  कांस्टीट्यूशन  का  जलाना,  भंडे
 को  जलाना,  गवनंमेंट  का  तख्ता  उलटने  की
 कोशिश  करना,  यह  सब  पब्लिक  प्रार्डर  है।
 झगर  यह  लोग  यह  चीज  करना  चाहते  हैं  तो
 हम  नहीं  होने  देंगे  i होम  मिनिस्टर  उस  बात
 को  होने  नहीं  देंगे।  यह  श्राटिकल  23  (2)  पढ़
 लीजिए  ।  उस  को  पढ़ने  के  वाद  दिमाग  साफ  हो
 जायगा  |

 “Nothing  in  this  article  shall  prevent
 the  State”
 the  State  of  Shri  Chavan,

 Government
 “from  imposing  compulsory  service

 for  public  purposes  !

 यही  श्राटिकिल  23  (2)  सेंट्रल  गवरनंमेंट
 को  एलाऊ  करता  है  पब्लिक  परपज्ञ  के  लिए  इस
 प्रकार  का  कानून  बनाने  के  लिए  i...
 (व्यवधान)  ...भौर  क्‍या  पब्लिक  इन्टरेस्ट  है  ?
 यही  पब्लिक  परपज्ञ  है,  पब्लिक  इन्टरेस्ट  है।
 यह  लोग  कल  जा  कर  देश  को  झाग  लगाना
 चाहें  तो  हम  लगाने  देंगे  ?  तो  एक  बात  तो
 मुझे  यह  कहनी  थी  झाटिकिल  23  (2)  की  ।

 दूसरी  बात  जो  मैं  झाप  ककी  नोटिस  में  लाना
 चाहता  हूँ  वह  है  श्राटकिल  9  (2)  g  (6)।
 यह  लोग  मिस  कोट  कर  रहे  हैं  ला  को  यह
 थोड़ा  सा  दिमाग  पर  जोर  डालें  तो  समभ  में
 झा  जायगा  |  भ्राटिकिल  39  (I)  (2)  (3)  हम
 भी  समभते  हैं।  लेकिन  जहां  राइट  झाफ  एक्स-
 प्रेशन  है,  राइट  झाफ  एसोशिएसन  है,  राइट
 आफ  मूबेबल  प्रापर्टी  का  सवाल  है,  राइट  दु
 रिज़ाइड  इन  एनी  पार्ट  प्राफ  इंडिया  का  सवाल
 है,  वह  तो  सभी  मानते  हैं।  लेकिन  इन  पर  भी

 कब्‌ स  हैं।  वह  हैं  (2),  (3),  (),  (5)  भौर

 (0)...

 SHRI  च  KRISHANAMOORTHY  1
 Only  reasonable  restrictions,  not  unreason-
 able  restrictions.

 थ्री  रखधीर  सिंह:  कहां  से  निकलोगे  ?

 एक  से  नही,  दूसरे  से  नहीं  तीसरे  से,  तीसरे  से

 नहीं  चौथे  से,  कहीं  न  कहीं  पक़़  में  प्रा

 the  Central
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 जाझोगे  ।  यह  जो  इतने  सारे  रेस्ट्रिक्शंस  हैं  इन
 में  स ेकिधर  से  निकलोगे  ?

 This  Constitution  is  ull  brakes.

 कहां  भागोगे  जाकर  ?  एक  भपार्टिकल  नहीं,
 पचासों  आर्टिकिल  मैं  गिन  कर  भ्रभी  श्राप  को
 दे  दुगा  कि इस  के  ऊपर  ला  मेकिंग  पावर
 पालियामेंट  को  है।  तो  हर  रोज  की  यह  बहस
 शौर  इस  में  इतना  समय  जाया  होना,  यह
 श्राप  की  भी  तौहीन  है,  यह  नेरे  इन  भाइयों  की
 भी  तौहीन  है,  इस  में  देश  का  वक्त  जाया  होता
 है।  यह  डेढ़  घन्टे  वक्त  बच  सकता  था।  बड़े
 प्रच्छे-प्रच्छे  भाषण  होते,  च्हाण  साहब  भी

 सुनते,  कुछ  उस  में  एकमोडेशन  हो  जाता,  कुछ
 प्रमेंडमेंट्स  मंजूर  हो  जाते,  गरीबों  का  भी
 फायदा  होता,  मजदूरों  का  भी  फायदा  होता
 शौर  हाउस  का  भी  फायदा  होता,  देश  का
 फायदा  होता  |

 5.45  hrs.

 (Shri  Vasadevan  Nair  in  she  Chair)

 SHRI  5.  KUNDU  (Balasore):  Mr.
 Chairman,  Sir,  |  oppose  the  introduction
 of  this  Bill,  For  some  time  the  past,  we
 have  been  seeing  various  Bills,  such  as,  the
 Industrial  Security  Bill,  the  Railway  (Amen-
 dment)  Bill  and  also  the  Banking  Law
 (Amendment)  Bill,  are  coming  before  the
 House  which  directly  restrict  the  rights  of
 workers.  This  goes  to  show  that  the
 Government  is  going  to  take  the  posture
 of  a  dictator  and  is,  gradually,  turning  to
 be  a  totalitarian  State.

 Somebody  said  that  this  House  has  no
 power  to  decide  about  the  legislative  com-
 petence  of  the  Bill  It  is  too  late  in  the
 day  to  raise  such  questions.  Can  anybody
 bring  forward  a  Bill  saying  that  the  Prime
 Minister  of  India  should  not  be  a  lady  and
 that  only  a  male  should  be  the  Prime
 Minister  of  India  and  get  it  passed  here  ?
 Certainly  not.  Where  it  is  Prima  facie  un-
 constitutional,  its  competence  has  to  be
 decided  hers.  Once  it  is  found  that  it
 violates  the  Constitution,  it  is  Prima  fusle
 unconstitutional,  it  has  to  be  thrown  out.

 Most  of  the  points  have  been  raised
 here.  I  would  not  repeat  them.  I  would
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 (Sbri  S.  Kundu)
 just  point  out  one  or  two  points.  ॥  this
 Bill  an  attempt  has  been  made  to  usurp  the
 rights  workers.  They  have  said  that
 only  the  law-making  powers  of  the  Central
 Government  are  transgressed.  I  feel—I
 have  genuine  fear—that  it  also  transgresses
 List  I],  State  List,  which  is  the  law-making
 power  of  the  States.  For  instance,  in
 cluuse  2,  where  it  defines  “essential  service.”
 it  says  :

 “(il)  any  railway  service  or  any
 other  transport  service  for  the  carriage
 of  passengers  or  goods  by  land,  water
 or  air  ;”
 Now,  “any  other  transport  service”

 also  comes  under  List  II,  item  13  which
 Rays  :

 “Communications,  that  is  to  say,
 roads,  bridges,  ferries  and  other  means
 of  communication  not  specified  in  List
 ¥;  municipal  tramways  ;  ropeways  ;
 inland  waterways  and  traffic  thereon  ..”
 ह (अ  transgresses  the  law-making  power  of

 the  States.
 There  are  many  other  things  which  also

 directly  encroach  upon  List  II.  Various
 things  have  been  said.  I  do  not  want  to
 repeat  them.  I  want  to  point  out  one
 thing  here.  It  is  for  the  Law  Minister  to
 reply.  I  want  to  ask:  Can  we  enact  a
 Jaw  where  we  would  not  definitely  point
 out  who  has  the  right  to  notify,  what  are
 the  circumstances  and  when  we  are  going
 to  prohibit  strike  2  What  docs  clause  3
 say  ?  It  says:

 “(iy  If  the  Central  Government  is
 satisfied  that  in  the  public  interest  It  is
 necessary  or  expedient  so  to  do,  it  may
 by  general  or  special  Order,  prohibit
 strikes  in  any  essential  service  specified
 in  the  Order.”
 Then,  sub-section  (2)  says  :

 (2)  An  Order  made  under  sub-sec-
 tion  (I)  shall  be  published  in  such  man.
 per  as  the  Central  Government  con-
 siders  best  calculated  to  bring  it  to  the
 notice  of  the  persons  affected  by  the
 Order.”
 i  fee!  this  is  ia  violation  of  the  princi-

 ples  of  natural  justice.  You  cannot  make
 a  law  which  abrogates  the  right  of  the  people
 against  whom  you  makea  law—how  and
 when  it  is  made.  They  would  not  know  any-
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 thing,  how  the  law  is  made,  when  you  are
 going  to  prohibit  strikes  and  all  that.  The
 executive  has  been  given  the  power  to  decide
 time  and  the  circumstances  of  publishing
 such  an  Order.  This  is  highly  arbitrary.
 This  violates  the  principles  of  natural  jus-
 tice.  Therefore,  the  entire  Bill  be  declar-
 ed  ultra  vires  of  the  Constitution  because
 as  it  violates  the  principles  of  natural,
 justice.

 Another  point  is  this.  I  would  say  that
 this  is  a  colourable  piece  of  legislation
 because  in  the  Industrial  Disputes  Act  the
 right  to  strike  has  been  provided  ;  it  is
 has  been  said  that,  in  so  far  as  public
 utility  services  are  concerned,  it  will  be
 illegal  unless  notice  is  given  and  certain
 other  things  are  done.  You  give  the  right
 to  strike  by  one  Act  of  Parliament  and  by
 another  Act  you  are  surreptitiously  taking
 away  that  right  without  repealing  the  right
 to  strike  from  that  Act.  This  compels
 me  to  say  that  this  is  a  colourable  piece  of
 legislation.  The  right  which  has  been
 given  by  one  Act  cannot  be  taken  away  by
 another  Act  indirectly.

 T  will  not  go  to  the  other  points  which
 have  already  been  dealt  with  in  this
 connection.  |  associate  myself  with  most
 of  the  Constitutional  points  that  have  been
 raised.  I  would  just  like  to  point  out
 only  one  thing.

 5.52  hrs,

 [Mr.  Deputy  Speaker  in  the  Chair.)
 In  clause  7  of  this  Bill  it  is  said  ;

 “Notwithstanding  anything  contained
 in  the  Code  of  Criminal  Procedure, officer  1898,  any  police  may  arrest  with-
 Out  warrant  any  person  who  is  reasons-
 bly  suspected  of  having  committed  apy offence...”
 Mr.  Chavan  and  the  Law  Minister  must be  knowing  how  obnoxious  are  sections 151,  07  and  09  of  Cr.P.C.  In  the struggle  for  freedom  days  when  people were  arrested  they  were  arrested  under section  107  and  they  were  told  that  it  was because  they  were  moving  life  vagabonds. Theee  things  किरक  bean  -Objected  to  all  along by  the  jurists.  This  is  a  black  piece  of taw  which  has  to  be  abrogated.  What  does
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 section  151,  Cr.  P.C.  say?  It  says  that  if
 there  is  any  suspicion  or  apprehension  of
 committing  any  cognizable  offence,  tbe
 Person  can  be  arrested.  Here  in  this  Bill,
 it  is  said  :

 “...who  is  reasonably  suspected  of
 having  committed  any  offence...”
 Under  the  Municipal  Act,  to  spit  is  an

 offence,  and  the  police  can  say  that  ‘to  spit’
 is  an  offence  and  arrest  the  person  whose
 spat  and  put  him  in  Jail.  So,  this  is  a
 black  piece  of  legislation.  This  is  unconsti-
 tutional  and  it  should  not  be  allowed  to
 be  passed.

 Lastly,  Clause  6  reads  :
 “Any  person  who  knowingly  expends

 or  supplies  any  money  in  furtherance
 or  support  of  a  strike...”
 “any  money”  will  also  mean  donation.

 To  forbid  donation  is  violating  article  9
 of  the  Constitution.  Article  19  guarantees
 the  right  to  organize  a  union;  it  guaran-
 tees  the  freedom  of  movement.  Once  you
 form  a  union,  you  are  called  upon  to  give
 donation.  If  donation  is  forbidded,  then
 it  takes  away  the  right  to  form  a  union
 which  is  guaranteed  under  article  I9.

 Therefore,  on  al]  these  grounds,  |
 strongly  object  to  the  introduction  of  this
 Bill.  I  feel  that  no  more  we  are  going  to
 live  in  a  democratic  form  of  Government  :
 I  think,  the  ‘ballot  raj’  is  being  replaced
 gradually  by  the  ‘dandq  raj’  which  Mr.
 Chavan  is  spearheading  through  every  piece
 of  legislation  of  this  kind.  I  hope,  he  will
 be  wise  enough  to  withdraw  this  Bill  and
 Not  press  for  its  introduction.

 SHRI  H.  N.  MUKERJEE  (Calcutta
 North-East):  Mr.  Deputy-Speaker,  Sir,  |
 shall  be  brief.  I  am  glad  to  see  you  back
 because  |  was  getting  a  little  bewildered
 that  since  you  had  heard  the  arguments
 earlier,  it  would  be  rather  unreal  to  be
 arguing  to  the  Chairman  who  did  not
 happen  to  be  you.  I  am  glad  you  are  back
 to  listen  to  whatever  we  have  to  say.  |
 shall  be  brief.

 We  all  know  that  we  in  this  House
 puesure  this  salutary  principle  that  the
 Chair  does  not  usually  intervene  where
 the  question  of  constitutionality  comes  up.

 But  on  this  occasion  what  |  feel  is  thet
 pot  only  is  the  constitutionality  of  the
 matter  In  question  ;  but  it  is  alsp  bappen-
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 ing  in  juxtaposition  with  what  I  consider
 to  be  an  attack  on  the  ways  of  work  which
 we  have  developed  in  what  we  consider  to
 be  a  parliamentary  system.  So,  those  two
 things  are  juxtaposed,  which  is  why  I  was
 expecting  from  the  Chair  that  it  would  put
 its  foot  down  on  the  kind  of  !egislation
 which  is  proposed.

 Now,  Sir,  my  friend  over  there,  said  in
 his  airy  fashion  that  just  because  we  happen

 to  be  Parliament  we  can  consider  this  matter
 and  the  Chair  need  not  have  any  say.  But
 the  point  is  this.  Apart  from  the  fact  that
 in  the  constitution  we  have  the  chapter  on
 Fundamental  Rights,  which  has  been
 supplemented  by  judicial  decisions  of  all
 sorts,  we  have  also  the  corpus  of  rights
 accruing  to  our  people,  and  in  this  case
 our  working  people  have  gone  through  a
 long  process  of  stern  struggle  as  in  every
 country  in  order  to  achieve  that  corpus  of
 rights  which  is  incorporated  mainly  in  the
 Industrial  Disputes  Act  and  similar  legisla-
 tions.  Even  though  they  do  not  come
 under  the  provisions  of  the  Fundamental
 Rights  chapter,  because  that  Fundamental
 Rights  Chapter  has  certain  lacunae,  as  a
 matter  of  fact,  this  particular  convention
 has  grown  in  this  country,  and  it  has
 become  part  of  the  accepted  norms  of
 social  living.  That  is  why,  the  word  ‘shall’
 has  been  used  in  the  constitution,  that  the
 State  sha//  take  into  consideration  the
 directive  principles  ;  and  Partiament  being
 part  of  the  State,  and  a  very  important  part
 of  the  State,  has  got  to  guide  itself  in
 conformity  with  the  Directive  Principles.
 That  is  why  I  wish  you  to  please
 apply  your  mind  more  perhaps  than
 normally  you  would  have  done.  You
 could  have  got  away  by  saying  that
 this  is  purely  a  constitutional  matter  which
 only  the  Supre:ne  Court  can  take  cogni-
 sance  of.  But,  Sir,  we  have  a  feeling  that
 the  emergency  is  returning  ;  and  it  has
 already  returned  by  the  back  door.  And
 my  hon.  friend  Mr.  Kundu  spoke  a  little
 while  ago  about  what  any  lawyer  worth  his
 salt  knows  the  legal  maxim  that,  you  can-
 not  do  indirectly  something  which  you
 canoot  do  directly.  Well,  at  this  present
 posture  of  time,  we  are  almost  in  the
 process  of  doing  something,  putting  to  a
 final  decision,  something  about  the  unaltera-
 bility  of  the  Fundamental  Right  Chapter.

 Government  is  doing  stealthily  what  smeunts
 to  abrogation  of  Fundamental  Rights  a,
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 [Shri  H.  N.  Mukerjee}
 generally  understood  in  this  country,  on
 account  of,  as  I  have  said,  the  juxtaposi-
 tion  of  the  technical  aspect  of  the  letter  of
 the  law,  and  the  spirlt  of  the  law,  as  it
 has  functioned  so  far.  Because  of  that  we
 say  that  the  Government  is  trying  to  do
 indirectly  what  it  cannot  do  directly.

 Then,  Sir,  there  is  anothher  point  men-
 tioned  by  my  hon.  friend  Mr.  Nambiar  and
 earlier  by  my  hon.  friend  Mr.  Krishna-
 moorthi,  which  to  my  mind  is  very  impor-
 tant.  Clause  9  (2)  gives  retrospective
 immunity  to  actions  committed
 as  from  the  I3th  day  of  September,  1968.
 If  it  is  a  normul  piece  of  legislation  I  can
 understand,  but  this  is  a  very  abnormal
 piece  of  legislation.  But  some  of  us  happen
 to  be  now  working  on  a  piece  of  legislation
 introduced  in  this  House  by  Government,
 that  is,  the  Liability  in  Torts  Bill  and  this
 is  being  considered  now  by  the  Joint  Com-
 mittee.  In  that  Committee  we  are  pursuing
 this  matter  and  we  have  heard  the  evidece
 of  Mr.  Setalwad,  Mr.  Daphtary  and  such
 other  eminent  people  in  regard  to  the  kind
 of  immunity  being  offered  to  Government
 servants  who  might  be  committing  tort
 or  might  not  be  committing  tort.  But  this
 kind  of  offering  immunity  retrospectively
 to  the  Government  action  militates  against
 the  entire  process  of  Parliamentary  func-
 tioning  as  I  understand  it.  Some  of  us,  at
 this  present  moment  of  time,  are  working
 in  the  Joint  Committee  which  has  very
 nearly  come  to  the  reporting  stage  of  a
 piece  of  legislation  where  the  liability  in
 tort  of  Government  servants  in  particular  is
 the  subject  of  discussion,  and  now  we  get
 this  kind  af  legislation.

 My  hon.  friend  Mr.  Randhir  Singh
 seems  to  have  an  idea  that  we  live  in  such
 troubled  times  that  water  supply  can  be
 stopped  or  something  may  happen.  No.
 Is  it  Government's  contemplation  that  we
 live  in  times  of  such  terrific  disorder  that
 nothing  but  the  harshest  emergency  mea-
 sures  can  do  the  trick  ?  That  is  why  Sir,
 the  whole  matter  is  nauseating.  Till  about
 the  9th  of  September,  Purliament  was  slit-
 ing,  but  on  the  !ith  of  September,  this
 ordinance  was  issued,  as  if  this  was  not
 anticipated  when  Parliament  was  sitting.
 Aad,  once  an  ordinance,  it  is  premanently
 a  legislative  measure,  Is  that  the  kind  of
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 tradition  which  we  are  going  to  build  for
 ourselves  find  for  posterity  ?

 It  cannot  happen  on  any  reasonable
 computation  of  fundamental  rights,  on  any
 interpretation  which  would  square  with
 our  idea  of  a  libertarian  form  the  society.
 This  kind  of  thing  does  not  pass  muster
 and,  therefore  I,  would  like  you  to  apply
 your  mind  not  in  a  technical  legal-logoma-
 chic  fashion,  but  in  a  fashion  which  would
 take  into  account  the  working  of  our
 parliamentary  system.

 6.00  hrs.

 As  [have  said,  apart  from  the  vul-
 nerability  from  the  purely  constitutional
 aspect  of  this  legislation,  there  is  the  ques-
 tion  of  liability  of  torts,  which  is  the  sub-
 ject  matter  of  legislation  very  nearly  com-
 plete,  and  I  consider  that  this  whole  thing
 is  so  bad  that  it  suggests  as  if  Government
 are  out  to  establish  something  like  a  neo-
 fascistic  order  in  this  country.  And  that
 is  why  they  are  going  to  rush  through
 this  kind  of  legislation,  and  even  discussion
 regarding  its  constitutionality  or  otherwise
 is  being  resisted  by  some  of  the  over
 enthusiastic  friends  on  the  other  side.

 Therefore,  these  are  my  submissions
 which  I  do  hope  will  attract  your  atten-
 tion.

 sh  जाज  फरनेग्डीज  (बम्बई  दक्षिण)  :
 अध्यक्ष  महोदय,  काफी  बहस  इस  मसले  पर  हो
 चुकी  है  भौर  संविधान  की  कई  धाराभों  को
 यहां  पर  पेश  किया  गया  है।  मैं  श्रापका  ध्यान
 खासतौर  पर  धारा  246  शौर  309  की  तरफ़
 झाक्षित  करना  चाहता  हैँ।  धारा  246,  झाप
 जानते  हैं  कि  यूनियन  लिस्ट,  स्टेट  लिस्ट  शौर
 कानकरन्‍्ट  लिस्ट  को  साफ  तौर  पर  बताती  है।
 इस  विधेयक  को  भ्रगर  झाप  पढ़ेंगे  तो  इसकी
 डिफनीशन्स  की  बलाज़  (2)  में  दिया  हुभा है :

 “In  this  Act,  ‘essential  service’  means
 any  railway  service  or...”

 प्रव  चू  कि  यह  बहुत  महत्व  का  प्रषन  है
 इसलिए  मैं  चाहूँगा  कि  श्राप  भी  इस  पर
 झपनी  राय  दें।  ‘any  other  transpor) service  for  the  carriage  of  passengers
 or  goods"by  land,  water  or  air..."
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 मेरा  विचार  है  कि  गृह  मंत्री  जी  को  हस  रूप  में
 इस  विधेयक  को  यहां  लाने  का  कोई  अधिकार
 नहीं  है,  संविधान  के  न्तर्गत  उनको  ऐसा
 भ्रधिकार  नहीं  मिलता  है।  जब  आप  any  other
 transport  service  for  the  carriage  of  passn-
 gers  or  goods  शकी  बात  करते  हैं  तो
 २४६  में,  सेविन्थ  शेड्यूल  में  जो  लिस्ट  नम्बर  एक
 है  उससे  तत्काल  श्राप  बाहर  जाते  हैं  क्योंकि  लिस्ट
 नं०  एक  में  “carriage  of  passengers  by  land
 by  any  other  transport  service  इसके  ऊपर
 लेजिस्लेट  करने  या  किसी  किस्म  का  बंधन  लगाने
 का  आपको  कोई  अ्रधिकार  नहीं  है।

 श्रब  आप  यूनियन  लिस्ट  को  देखें  ।  उसको
 मैं ग्रापके  सामने  रखना  चाहता  हूँ।  यूनियन
 लिस्ट  नं ०,  30  :

 “Carriage  of  passengers  and  goods
 by  railway,  sea  or  air  or  by  national
 waterways  in  mechanically  propelled
 vessels”

 इसमें  रोड्स  की  बात  नहीं  श्राती  है।  प्रव
 श्राप  प्रागे  बढ़कर  स्टेट  लिस्ट  को  देखिए।

 MR.  DEPUTY-SPEAKER  :
 transport  —that  is  very  clear.

 श्री  जाज  फरनेग्डीज:  जी  हा,  कतई  नहीं
 भ्राता  है  1  लेकिन  इसमें  मैं  श्रौर  बातें  आपके
 सामने  रखना  चाहता  हूँ  ।  भाष  स्टेट  लिस्ट  को
 देखें  ।  नं०  में  श्राप  के  सामने  रखता  हूँ  :

 “Local  Government,  that  is  to  say,
 the  constitution  and  powers  of  munici-
 pal  corporations,  improvement  trusts,
 district  boards,  mining  settlement
 authorities  and  other  local  authorities
 forthe  purpose  of  local  self-govern-
 ment  or  village  administration.

 wa  जहां  तक  लोकल  गवनंमेन्ट  की  बात
 है,  ाप  जानते  हैं  कि  कांस्टीट्यूशन  में  पावर
 झाफ  म्युनिसिपल  कारपोरेशस्स  की  बात  श्राती

 है  भौर  हिन्दुस्तान  के  कई  शहरों  में  नगरपालि-
 काथों  और  महानगर  पालिकाझ्ों  के  पास
 रोड  ट्रान्सपोर्ट  का  अ्रधिकार  देखने  में  झाता

 ।  बाम्बे,  पूना,  कोल्हापुर  तथा  हिन्दुस्तान
 उ  धन्य  दाहरों  में  वहां  की  लोकल
 आाड़ीज़  के  पास  ट्रान्सपोर्ट  की  प्रलग  व्यवस्था
 है।  तो  जब  रोड  ट्रान्सपोर्ट  वाली  बात  झाती

 Road
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 है,  हम  वेखते  हैं  कि  राज्य  सरकारों  के  द्वारा
 भी  राज्य  परिवहन  संस्थाप्रों  को  चलाया  जा

 रहा  है।  स्टेट  लिस्ट  (5)  में  राज्य  सरकार  का

 एक्सक्लूसिव  प्रधिकार  होता  है  कि  अगर  वह
 खुद  रोड  ट्रान्सपोर्ट  को  चलाना  भाहे  तो
 चलावे  श्रेन्यवा  किसी  न्य  स्थानीय  संस्थेभों  को
 मौका  दे  श्रौर  वह  चलावें  ।  म्युनिसिपल  ट्राम्बेज
 श्राज  भी  कई  शहरों  में  देखने  को  मिलती  हैं
 जोकि  मुसाफिरों  को  ले  जाती  हैं  जोकि  बाई  रोड
 पसेन्जर  ट्रान्सपोर्ट  हैं

 MR.  DEPUTY-SPEAKER  :  You  need
 not  dilate  on  that.  I  have  followed  your
 point.

 श्रो  जाओ  फरनेग्डीज  :  लिस्ट  नं०  3  में
 लिखा  हुआ  है  :

 “Communications,  that  is  to  say,
 roads,...not  specified  in  List  |;  munici-
 pal  tramways,  ropeways  ;  inland  water-
 ways  and  traffic  thereon  subject  to  the
 provisions  of  List  I  and  List  INI  with
 regard  to  such  waterways;  vehicles
 other  than  mechanically  propelled
 vehicles.”

 यहां  भी  मामला  बिल्कुल  साफ  है।  यह
 कलाज  जिसमें  कहा  गया  है:  87४  other
 transport  service  for  the  carriage
 of  passengers  or  goods  by  land  water  or
 air,

 इसके  बिल्कुल  विपरीत  जाता  है।  भ्रव  मैं
 मानता  हूँ  कि  गृह  मन्त्री  जी  शायद  कानकरेन्ट
 लिस्ट  की  बातों  को  -उठाबेंगे,  खासकर
 Trade  Unions  ;  industrial  labour
 disputes  को  उठायेंगे,
 Shipping  and  navigation  on  inland  water-
 ways  as  regards  mechanically  propelled
 vessels...  को  उठायेंगे  भौर  हो  सकता  है

 any

 Ports  other  than  those  declared  by  or  under
 law  made  by  Parliament  or  existing  law  to
 be  major  ports.

 को  उठायेंगे।  लेकिन  एक  बात  मैं  साफ
 कर  दूं  कि  इन  तीनों  में  जहाँ  तक  रोड  ट्रान्सपोर्ट
 वाली  बात,  है  उसका  कहीं  जिक्रे  नहीं  है।  यह
 तो  सीधे-सीधे  राज्य  सरकार  का  भ्रणिकार  है
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 जोकि  भ्रापकी  लेजिस्लेटिव  काम्पीटेन्स  के  बिल्कुल
 बाहर  है।

 शब मैं  झापके  सामने  बसु  की  किताब
 Joint  Parliamentary  Committee  on  Indian
 Constitutional  Reforms,  Vol.  IV,  page  167,
 से  कुछ  रखना  चाहता  हैं।  इसके  भाधार  पर

 ही  तीनों  लिस्‍्टें  बनी  हैं।  इसमें  कहा  गया  है:
 “Need  for  a  Concurrent  List:  The

 object  of  a  Concurrent  List  of  Subjects
 over  which  the  Centre  and  the  units
 have  concurrent  powers..."*

 MR.  DEPUTY-SPEAKER  :  _  I  have
 followed  your  point.  You  need  not  provide
 apy  commentary  or  authority.  You  may
 go  to  the  next  point.

 क्री  जाज॑  फरनेग्डीज  :  मैं  कोई  कमेन्टरी

 नहीं  पेश  कर  रहा  है  बल्कि  ज्वाइन्ट  पाल॑मेन्‍्ट्री
 कमेटी  की  रपट  पेश  कर  रहा  हैं  |  उसमें  बताया
 गया  है  कि  क्‍यों  कानकरेन्ट  लिस्ट  रखी  है।  मैं

 यह  बताना  चाहता  हूँ  कि  अगर  सरकार  कानक-
 रेन्ट  लिस्ट  का  भी  सहारा  लेना  चाहे  तो  वह
 भी  गलत  होगा,  कांस्टीट्यूशन  बनाने  वालों  के
 मन  में  जो  कल्पना  थी  उसके  विपरीत  होगा  1
 मैं  उस  रपट  को भापके  सामने  पढ़कर  सुनाना
 चाहता  है  :

 “Experience  has  shown  both  in  India
 and  elsewhere  that  there  are  certain
 matters  which  cannot  be  allocated  ex-
 clusively  either  to  a  Central  or  toa
 provincial  legislature,  and  for  which,
 though  it  is  often  desirable  that  provin-
 cial  legislation  should  make  provision,
 it  is  equally  necessary  that  the  Central
 legislature  should  also  have  a  legisla-
 tive  jurisdiction  to  enable  it  in  some
 cases  to  secure  uniformity  in  the  main
 principles  of  law  throughout  the
 country.”

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member  is  asking  why  the  Concurrent  List
 was  necessary.  That  is  not  the  point  at
 issue.  I  have  got  your  point  so  far  as
 Lists  are  concerned.  Now  the  hon.  Member
 should  conclud¢.
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 भी  लाज  फरनेस्टीज  :  मैं  झभी  भाटिकिल
 309  पर  हूँ  जिसमें  यह  कहा  गया  है:

 Recruitment  and  conditions  of  service
 of  persons  serving  the  Union  or  a  State.

 “Subject  to  the  provisions  of  this
 Constitution,  Acts  of  the  appropriate
 Legislature  may  regulate  the  recruit-
 Ment,  and  conditions  of  service  of
 Persons  appointed,  to  public  services
 and  posts  in  connection  with  the  affairs
 of  the  Union  or  of  any  State.”

 उपाध्यक्ष  महोदय,  झ्ब  3ll  की  बात  श्राप
 ने  सुनी  है।  यह  ३०६  उस  के  पहले  श्र  जाता
 है  ।  भ्रपनी  स्टेट  में  ज॑से  स्टेट  ट्रान्सपोर्ट  अ्रंडर-
 टेकिग्स  हैं  उन  के  बारे  में  नियम  बनाने  का
 अधिकार  किस  को  है  ?  जाहिर  है  कि  यह  तो
 राज्य  सरकार  का  भ्रधिकार  है।  राज्य  सरकार
 उन  की  कंडिशंस  झाफ़  सविस  बगैरह  के
 बारे  में  नियम  भ्रादि  बना  सकती  है  जिस  पर
 कि  श्राज  गृह  मन्त्री  महोदय  यह  विधेयक  लाकर

 कुछ  रुकावट  डालना  चाहते  हैं  श्रौर  उन  के
 अ्रधिकारों  को  छीन  लेना  चाहते  हैं  ।  मेरा  भ्राप
 से  यह  प्राग्रह  है  कि  246  जितनी  मजबूती  से
 केन्द्रीय  सरकार  को  यह  अ्रधिकार  नहीं  देता  है
 कि  वह  राज्य  सरकारों  के  भ्रधिकारों  में  हस्तक्षेप
 करे  वैसे  ही  यह  309  सिर्फ  राज्य  सरकारों  को
 ही  इस  का  भ्रधिकार  देता  है  कि  प्रपने  कर्मचा-
 रियों  के  बारे  में  वह  नियम  बनायें।  यह  दो

 मुख्य  बातें  मैं  श्राप  के  सामने  पेश  करना  चाहता
 था  1  इस  के  भ्रलावा  जो  प्नलग-प्रलग  14,19,
 22  या  23  की  चचा  की  गई  शौर  उस  सिल-
 सिले  में  जो  तमाम  बातें  यहां  पर  कही  गई  उन
 सब  का  समर्थन  करते  हुए  मैं  गृह  मन्त्री  महोदय
 से  निवेदन  करना  चाहता  हूँ  कि  जैसे  उन्होंने
 पहले  राष्ट्र  पति  को  उस  तरह  का  एक  प्रध्यादेश
 जारी  करने  की  सलाह  दी  थी  उसी  तरह  श्राप
 पुनः  राष्ट्रपति  को  जाकर  सलाह  दीजिये  भौर
 मैं  कहूँगा  कि  उन  को  राष्ट्रपति  को  यह  सलाह
 देने  का  भ्रधिकार  है  कि  जो  प्रध्यादेश  उन्होंने
 जारी  किया  था  भौर  उस  से  जो  काम  उन्हें
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 करना  था  वह  काम  उन्होंने  कर  लिया  है,  जितने
 लोगों  को  मार  डालना  था  उन्हें  मार  दिया  -है
 शौर  जितने  लोगों  को  बंद  करना  था  उतने  लोगों
 को  बंद  कर  दिया  है।  भर  भब  उस  श्रध्यादेश
 की  कोई  भ्रावहयकता  नहीं  है  शौर  राष्ट्रपति
 महोदय  उस  भ्रध्यादेश  को  वापिस  ले  लें।

 MR.  DEPUTY-SPEAKER  :  Mr.  Ss.  M.
 Joshi.

 SHRI  CHENGALRAYA  NAIDU  :
 Mr.  Deputy  Speaker,  how  many  people  are
 you  going  to  allow  to  speak  in  one
 Party  ?

 MR.  DEPUTY-SPEAKER  :  I  am  not
 looking  at  this  question  from  a  Party
 angle.  Fundamental  constitutional  issues
 are  raised.

 eft  एस०  एस०  जोशी  (पूना)  :  उपाध्यक्ष
 महोदय,  मैं  एक  मिनट  से  एक  सेकेंड  भी  इस
 पर  ज्यादा  समय  नहीं  लूंगा  1  मैं  श्राप  का  ध्यान

 यह  जो  विधेयक  सामने  है  उस  में  जो  लाज
 9  (2)  है  उस  की  ओर  दिलाना  चाहूँगा  7  उस  के
 बारे  में  हमारे  माननीय  मित्र  भरी  कुण्दू  ने  प्रभी
 बतलाया  है  कि  जो  काम  भौर  जो  बक्ताव  हम
 ने  इस  बिल  के  या  इस  कानून  के  होने  से  पहले
 किया  है  उस  को  लेकर  है।  भ्रब  यहां  यह
 बतलाया  जाता  है  कि  उस  वक्‍त  आडिनेंस  था

 इसलिए  वह  है,  श्रगर  मैं  यह  पूछना  चाहता
 हैं  कि  जब  भाडिनेंस  निकला  मेरे  जैसा  झ्ादमी
 ग्रगर  यह  समझ  लेता  है  कि  वह  प्रा्डिनेंस
 गलत  है  और  मैं  कोर्ट  में  जाकर  फंसला  ले

 सकता  हूं  तो  झन  तो  इस  विधेयक  से  वह  भी

 दरवाज़ा  बंद  हो  जायगा  क्‍योंकि  कोर्ट  ने  श्रगर

 यह  कहा  भी  कि  प्राडिनेंस  गलत  है  फिर  भी

 इस  कानून  से  जो  हमारा  बर्साव  रहा  वह  फिर

 गुनाह  हो  जायगा  तो  इस  के  लिए  भी
 मैं  सफाई

 चाहूँगा  |

 THE  MINISTER  OF  LAW  (SHRI
 GOVINDA  MENON):  Mr.  Deputy
 Speaker,  Sir.  the  questions  raised  by  several
 friends  on  the  opposite  side  being  import-
 apt  questions,  I  attended  to  them  with  very

 AGRAHAYANA  14,  1890  (SAKA)  Maintenance  Bill  294

 interesting  questions  and  |  should  particu-
 larly  refer  to  the  points  raised  by  Mr.
 Madhu  Limaye  who  exhibited  a  fund  of
 learning  and  research  in  the  matter  which
 may  well  cause  jealousy  in  the  mind  of  a
 constitutional  lawyer.  There  are  others
 also  other  lawyer  friends  here  who  raised
 various  other  points.

 Were  Ion  virgin  grounds,  that  is  to
 say,  on  fresh  grounds,  on  grounds  which
 have  not  been  covered  previously  by  the
 Supreme  Court  and  other  courts,  I  would
 have  taken  a  Jong  time  to  answer  these
 Points.  But  fortunately  for  you,  and  for
 this  House,  the  questions  raised  here—all
 of  them—have  come  before  the  courts
 Particularly  because  there  had  been  issued
 in  ‘1960  an  ordinance  of  a  similar  character.
 The  Essential  Services  Maintenance  Ordi-
 ance  was  issued  in  ‘1960,

 SHRI  S.  M  Banerjee  :
 ent.

 It  was  differ-

 SHRI  GOVINDA  MENON  :  In  con-
 nection  with  that  ordinance,  almost  all  the
 points  raised  here  by  friends  on  the  oppo-
 site  side  were  raised  before  the  Supreme
 Court  and  before  the  high  courts.

 AN  HON,  MEMBER:  It  was  an
 emergency.

 SHRI  GOVINDA  MENON:  960  —it
 was  not  an  emergency  matter.  What  I
 consider  the  most  important  argument
 raised  is  this.  Article  19  concedes,  guar-
 antees,  certain  fundamental  rights.  And
 those  are  enumerated  in  article  9  which  is
 a  very  Jong  article.  The  most  important
 among  them  which  is  relevant  for  the
 Present  purpose  is  the  right  to  form  unions
 200  the  right  of  the  freedom  of  speech,  etc.
 The  argument  raised  by  many  learned
 friends  on  the  other  side  amounted  to  this:
 when  these  rights  have  been  conceded  or
 guaranteed  by  article  19,  does  it  not
 follow  that  a  concomitant  right,  if  I  may
 use  that  word,  in  order  to  establish  the
 rights  guaranteed  under  article  19,  would
 also  be  implied  ?  [  You  also  once  put  that
 question  as  the  debate  was  going  on.

 This  question  was  raised  before  the
 Supreme  Court,  that  is  to  say,  this  article
 being  there,  does  it  not  follow  that  a  right
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 sees

 at  abo  2  noon  today  that  my
 esteemed  league  asked  me  to  look  up
 the  questions  connected  with  this  matter

 aoe

 so,  in  the  short  time  at  my  dis-

 >
 I  could  come  across  at  least  four

 cal  f  the  Supreme  Court  in  which  this
 matter  was  discussed  and  conclusions
 reached  The  Supreme  Court  having  pro-
 nounced  upon  the  matter,  it  is  not  perhaps
 necessary  for  us  to  go  into  first  principles
 and  argue  the  point.  I  would,  therefore,
 draw  your  attention  to  what  the  Constitu-
 tion  Bench  of  the  Supreme  Court  said
 about  the  right  to  strike  as  fotowing  from
 the  guaranteed  rights  under  article  19,

 lam  referring  to  AIR  962  Supreme
 Court  ut  page  7!  and  this  is  what  the
 Constitution  Bench  lays  down.

 SHRI  S.M.  BANERJEE  :
 study  more  and  speak  tommorrow.

 Let  him

 SHRI  GOVINDA  MENON  :  I  shall
 speak  today.

 MR  DEPUTY-SPEAKER  :  You  must
 appreciate  that  they  have  taken  all  the
 points.

 SHRI  GOVINDA  MENON:  This  is
 what  the  Constitution  Bench  of  Five  judges
 unanimously  held.

 SHRI  5.  M.  BANERJEE  :  Which
 month  was  that  ?

 SHRI  GOVINDA  MENON  :  It  says  :
 “Applying  what  has  been  stated  ear-

 lier  to  the  case  of  a  labour  union,  the
 position  would  be  this.  While  the
 right  to  form  unions  is  guaranteed  by
 sub-clause  (c),  the  right  of  the  mem-
 bers  of  the  association  to  meet  would
 be  guaranteed  by  sub-clause  (b),  their
 right  to  move  from  place  to  place  with:
 in  India  by  sub-clause  (d),  their  right
 to  discuss  their  problems  and  to  pro-
 pagate  their  views  by  sub-clause  (a),
 their  right  to  hold  property  would  be
 that  g  '७  by  sub-cl  (f)  and  so
 on,  cach  of  these  freedoms  being  sub-
 ject  to  such  restrictions  as  might  pro-
 perly  be  imposed  by  clauses  2to  6  of
 article  19,  as  might  be  appropriate  in
 the  context  ;  it  is  one  thing  to  interpret
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 each  of  the  freedoms  guaranteed  by  the
 several  articles  in  Part  ६116  in  a  fair  and
 liberal  sense  ;

 “Tt  is  quite  another  to  read  each
 guaranteed  right  as  involving  or  includ-
 ing  a  concomitment  right  necessary  to
 achieve  the  object  which  might  be
 supposed  to  underline  the  grant  of  each
 of  those  rights.  The  right  to  form
 unions,  guaranteed  by  sub‘clause  (c)  of
 clause  (I)  of  article  19  thus,  does  not
 carry  with  it  the  fundamental  right  in
 the  unions  so  formed  to  achieve  every
 object  for  which  it  was  formed.  Even
 uvery  liberal  interpretation  of  sub-
 clause”  (c)  of  clause  (1)  of  article  19°
 cannot  lead  to  the  conclusion  that  the
 trade  unions  have  a  guaranteed  right—
 i.e.  a  fundamental  right—to  effective
 collective  bargaining  or  to  strike  either
 as  part  of  collective  bargaining  or  other-
 wise.  The  right  to  strike  or  right  to
 declare  a  lock-out  may  be  controlled  or
 testricted  by  apprepriate  industrial
 legislation—not  by  the  Constitution—
 and  the  validity  of  such  legislation
 would  have  been  tested  not  with  refer-
 ence  to  the  criteria  laid  down  in  article
 19,  but  by  totally  different  considera-
 tions.”

 T  refer  to  this  dicision  because  it  is  a
 direct  answer  to  the  points  raised  by  my
 learned  friends  on  the  opposite  side  that
 the  right  to  collective  bargaining,  the  right
 to  form  associations,  the  right  of  freedom
 of  speech,  etc.  being  guarnteed  rights  under
 article  19,  it  logically  follows  that  there  is
 a  concomitant  right  to  go  on  strike  as  a
 fundamental  right  ?  That  was  the  question
 raised  in  the  above  case  and  was  _negatived
 by  the  Supreme  Court.

 With  respect  to  the  ordinance  issued
 in  1960,  regarding  the  right  to  strike  by
 Government  Servants,  etc.  there  is  a  direct
 decision  by  the  Supreme  Court  in  the  case
 Radhe  Shyam  versus  the  Union  of  India,
 reported  in  965  Supreme  Court  at  page
 3l!.  That  also  was  decided  not  because
 of  the  emergency  but  based  on  the  articles
 of  the  Constitution.  During  the  emergency,
 article  9  is  not  there.  The  Supreme  Court
 said  in  that  case  :

 “The  constitutionlity  of  these  ७०९०
 tlons—prohibiting  strike,  etc.—is
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 attacked  on  the  ground  that  they
 violate  the  fundamental  rights  guaran-
 teed  by  clauses  (a)  and  (b)  of  article
 9  ().  Under  clause  (I)  (a),  all  citizens
 have  the  fundamental  right  of  freedom
 of  speech  and  expression,  under  clause
 }  (b),  to  assemble  peaceably  and  with-
 out  arms.  Reasonable  restrictions  on
 these  fundamental  rights  can  be  placed
 under  the  conditions  provided  in
 clauses  (2)  and  (3)  of  article  19.  We
 are  of  opinion  that  there  is  no  force  in
 the  contention  that  these  pravisions  of
 the  ordinance  violate  the  fundamental
 rights  enshrined  in  sub-clauses  (a)  and
 (b)  of  article  9(I).  #  perusal  of
 article  9(I)  shows  that  there  is  no
 fundamental  right  to  strike  and  all  that
 this  ordinance  provide  is  with  respect
 to  an  illegal  strike,  as  provided  by  the
 ordinance.”
 I  do  not  want  to  take  up  your  time  by

 referring  to  other  decisions.
 A  reference  was  also  made  to  article

 2  Iwasa  bit  surprised  that  there  has
 been  reference  to  that  article.  The  article
 has  not  been  properly  read.  But  fortunately
 for  me  and  for  you  too,  that  question  also
 came  up  for  consideration  in  the  High
 Court  of  Bombay  with  respect  to  the  960
 ordinance.

 SHRI  5.  M.  BANERJEE  :  What  about
 Calcutta  High  Court  ?

 SHRI  GOVINDA  MENON:  The
 case  I  have  got  was  decided  by  the  Bombay
 High  Court.

 This  is  a  constitutional  question.  Why
 don't  my  good  friends  have  the  patience
 to  hear  what  I  have  to  say?  I  will  read
 the  decision  also.  Traffic  in  human  beings
 and  Begar  and  other  similar  forced
 labour  are  well  known  to  all  of  us.
 What  is  prohibited  in  Article  23  ts  (ragic
 in  human  beings  and  Seger  and  other
 similar  forms  of  forced  labour.

 Now,  after  having  prohibited  Begar,
 the  Constituent  Assembly  thought  that  it
 may  be  that  there  are  other  forms  of
 forced  labour  also  afd  they  wanted  to
 provide  against  that.  In  sub-article  (2)
 you  fad  this  :

 “Nothing  in  this  article  shall  prevent
 the  State  from  imposing  compulsory

 _  service  for  public  purposes,  aad  in
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 imposing  such  service  the  State  shall
 not  make  any  discrimination  on
 grounds  only  of  religion,  race,  caste
 or  class  or  any  of  them.”

 So,  even  in  the  sub-article  it  is  stated
 that  the  State  is  not  prevented  for  public
 reasons  from  saying  that  there  shall  be
 forced  labour,  but  it  shall  not  belong  to
 the  category  of  Begar  and  other  forms  of
 such  forced  labour.  The  only  constitu-
 tional  restriction  is  that  there  sball  be  no
 distinction  between  caste  etc,  and  the
 argument  against  overtime  would  have
 been  valid  if  there  was  an  attempt  to  say
 that  Mohammedans  shall  do  overtime,
 Hindus  shall  not  do,  etc.  The  case  which
 T  have  in  mind  is..

 MR.  DEPUTY-SPEAKER  :  There  are
 several  points  raised,  but  the  fundamental
 issue  on  which  we  can  apply  our  mind  at
 this  stage  is  —other  points  will  follow—
 banning  strike.  That  is  the  main  thing.
 I  have  followed  your  argument.  What  [
 want  to  know  from  you  is  this.  While
 laying  down  our  industrial  policy  it  is
 inherent  in  the  scheme  of  things  that  when
 you  ban  strike,  then  you  provide  an  alter-
 native  remedy  also.  The  scheme  of  our
 Constitution  is  like  that.  This  fundament-
 al  issue  must  be  clarified.  Once  you
 declare  arbitration  or  adjudication,  you
 ban  strike.  In  this  scheme  of  things
 I  don’t  find  any  alternative  remedy  and
 you  are  restricting  the  right.  This  is  a
 fundamental  right.

 SHRI  GOVINDA  MENON  :  I  am
 aware  of  that.  We  are  discussing  under
 Rule  nl.  The  actual  question  is  whether
 there  is  any  constitutional  or  legislative
 incompetence  on  the  part  of  this  House.
 Now,  the  question  of  legislative  incompe-
 tence  might  arise  either  because  the
 Parliament  seeks  to  legislate  on  a  matter
 which  is  in  the  State  list  only  or  when  it
 proposes  to  (ransgress  one  of  the  funda-
 mental  rights  given  in  Part  11.  What
 you  stated  just  now  is,  no  doubt,  very
 foportant.

 MR.  DEPUTY-SPEAKER  :  I  want  a
 clarification  from  you  on  this.  Putting  a
 restriction  or  a  limitation  one  right  with-
 out  providiag  an  alternative  remedy,  _
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 SHRI  RANDHIR  SINGH  :  When  you
 acquire  the  land  of  somebody,  what  is
 the  alternative  remedy  ?
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 MR.  DEPUTY-SPEAKER  :  Another
 point  is  this,  You  have  very  rightly  poin-
 ted  out  the  decision  of  the  Supreme  Court
 after  the  issue  of  the  960  ‘Ordinance
 which  was  allowed  later  on  to  lapse.  That
 question  is  also  very  relevant  here.  l
 have  also  gone  through  the  judgments  of
 some  High  Courts.  Looking  to  the  scheme
 of  industrial  legislation,  they  presume  that
 the  right  to  strike  is  inherent  more  or  less
 and  there  is  also  no  unanimity  on  that
 issue.  Evenif  the  right  to  strike  is  not
 fundamental,  it  has  assumed  the  proportion
 of  a  fundamental  right  because  of  certain
 social  objectives  which  we  have  followed
 in  laying  down  our  industrial  policy.  On
 this  point  also  I  want  a  clarification.

 SHRI  GOVINDA  MENON  :  I  am  one
 with  you  that  the  right  to  strike  is  impor-
 tant;  but,  what  I  say  is  that  the  right  to
 to  strike  is  not  fundamental.

 If  itis  important,  it  is  for  us  at  the
 next  stage,  when  we  are  discussing  the
 Bill,  to  consider  whether  it  should  be  in
 this  form  or  not.  Here  the  discussion  is
 under  rule  72.

 Il  also  want  to  draw  your  attention
 to  the  fact  that  the  Home  Minister  has
 brought  forward  this  Bill  in  order  to
 replace  an  Ordinance.  We  are  not  doing
 anything  new.  The  Ordinance  itself  has
 been  questioned  in  the  Supreme  Court  and
 in  two  High  Courts.

 SHRI  S.M.  BANERJBE  :  The  Supreme
 Court  has  not  pronounced  its  judgment
 on  it  (Interruption)

 SHRI  GOVINDA  MENON  :  That  is
 why  I  have  said,  “It  has  been  questioned.”
 In  one  of  the  High  Courts  the  writ  peti-
 tion  has  been  dismissed.  The  Ordinance

 is  there.

 MR.  DERUTY-SPEAKER  :  When  we
 are  not  in  session  the  executive  autority  has
 a  right  to  issue  an  Ordinance.  Once  it  comes
 before  this  House,  it  is  open  to  qnestion
 because  it  is  in  a  way  an  emergency  legis-
 lation.  That  emergency  is  over  and  now
 when  we  are  auictly  debating  the  issue,
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 I  want  further  light  to  be  thrown  on  this
 fundamental  issue  whether  without  provid-
 ing  an  alternative  remedy  you  can  restrict
 the  right  to  strike.

 SHRI  RANDHIR  SINGH  :  My  ques-
 tion  should  be  answered.  What  remedy
 do  you  provide  to  the  owner  of  a  property
 when  his  property  is  acquired  ?  Why
 should  Professor  Ranga  not  speak  now  ?
 He  should  speak,

 SHRI  GOVINDA  MENON  :  Liberal
 social  philosophers,  like  many  of  us  in
 this  House  including  you,  might  consider
 that  it  may  be  bad  to  take  away  the  right
 to  strike,  but  the  question  under  rule  72
 is  whether  it  is  beyond  the  legislative
 competence  of  the  House.

 AN  HON.  MEMBER ;  It  is  illegal.

 SHRI  GOVINDA  MENON:  There  is
 nothing  like  illegality  for  this  Parliament.
 This  Parliament  can  legislate  on  any  matter
 provided  there  is  no  legislative  incompe-
 tence.  Legislatlve  incompetence  will  arise
 ifthe  matter  is  in  the  State  List  or  is
 prohibited  by  the  Fundamental  Rights.
 What  you  raise  is  a  matter  about  which
 the  Home  Minister  will  say  something  at
 the  appropriate  stage.  This  House  will
 have  to  consider  such  details  at  the  time
 of  consideration  of  the  Bill.  Today  the
 question  is  whether  there  is  legislative
 competence.

 i  heard  Shri  Madhu  Limaye  read  from
 the  famous  texbook  of  Cooley.  What  is  it
 that  Cooley  has  said?  I  have  read  that
 passage  before.  It  says  that  before  the
 Congress  in  the  United  States  proceeds  to
 legislate  on  a  matter,  Congress  should
 consider  whether  it  is  within  the  legislative
 competence  of  Congress  under  the  Consti-
 tution  of  the  United  States.  Here  rule
 72  has  been  enacted  so  that  the  Home
 Minister,  who  is  the  Mover  of  the  Bill,
 myself  who  is  the  Law  Minister,  and  other

 bers  in  the  ९४४७  and  others  may
 be  put  on  their  guard  whether  it  is  valid
 under  the  Constitution  or  not.  If  the
 arguments  made  here  make  us  doubt  in
 that  matter,  rule  72  has  been  enacted  to
 afford  an  opportunity  to  the  Mover  to
 withdraw  tbe  Bill.  But  we  have  no  doubt
 in  this  matter  because  of  the  rulings  of
 the  Supreme  Court.  ‘Therefirra

 all  ghat  de...
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 needed  is  to  improve  the  Bill  at  the  time
 of  consideration  of  the  Bill  keeping  in
 view  what  you  have  stated  All  that  we
 have  to  decide  now  is  whether  there  is
 legislative  competence.

 Other  minor  questions  were  raised.

 MR.  DEPUTY-SPEAKER  :  Those  we
 will  take  up  during  the  clause-by-clause
 consideration.

 SHRI  GOVINDA  MENON  :  During
 clause-by-clause  consideration  we  can
 consider  them.  My  .submission  is  that
 rule  72  has  been  enacted,  in  the  manner
 in  which  it  has  been  enacted,  so  that  while
 Parliament  should  be  put  on  its  guard
 regarding  constitutionality  of  a  शा,
 Parliament  will  not  decide  that  matter  and
 it  will  be  left  to  the  courts.

 SHRI  MADHU  LIMAYE  :  No.

 SHRI  GOVINDA  MENON :  You  are
 aware  of  the  latest  decision  of  the  Supreme
 Court  regarding  the  Punjab  case,  the
 Ordinance  issued  by  the  Governor
 with  respect  to  the  Punjab  matter.
 What  is  it  that  the  Supreme  Court
 said  ie  The  Supreme  Court  said  that  it
 is  the  courts  and  the  courts  alone  who
 can  pronounce  upon  the  constitutionality of  a  law.

 What  Mr.  Madhu  Limaye  and  others
 have  said  should  make  us  think  whether
 it  is  constitutional  or  not.  But  in  the
 face  of  the  Supreme  Court  decision  deli-
 vered  by  four  Constitution  Benches  of  the
 Supreme  Court  and  having  considered
 this  matter,  I  personally,  as  the  Law  Ad-
 viser  to  the  Government  of  India,  have
 absolutely  no  doubt  in  my  mind  that
 legislative  competence  is  there.-  It  may
 be  that  you  may  differ  on  this  thing  or
 that  thing.  For  example,  somebody  said,
 whether  a  police  officer  should  be  allowed
 to  arrest  without  warrant,  that  is  to  say
 in  legal  language,  whether  an  offence
 under  this  should  be  made  a  cognizable
 offence  or  not.  These  are  matters  of  detail
 which  should  be  discussed  at  the  consi-
 deration  stage.

 Mr.  Madhu  Limaye  said  that  because
 of  what  Cooley  has  said,  his  substijute
 motion  should  be  put  to  yote.  The  same
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 if  Mr.  Chavan’s
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 result  will  be  achieved
 motion  is  put  to  vote.

 SOME  HON  MEMBERS  :  rose—

 MR.  DEPUTY  SPEAKER  :  Do  you
 want  any  clarification  on  other  points  ?
 We  will  have  it  at  clause-by-clause  consi-
 deration  stage.  Let  me  give  my  ruling
 now.

 ft  we  लिसये  :  भाप  रूलिंग  दीजिए,  लेकिन
 एक  बात  की  सफ़ाई  तो  होनी  चाहिए  |  att
 मंत्री  महोदय  ने  कहा  कि  हमारे  नियमों  के  तहत
 अ्रगर  लोग  इस  बिल  के  इन्ट्रोडक्शन  का  विरोध
 करेंगे,  तो  वे  लोग--केबिनेट  के  सदस्य--
 सोचेंगे  कि  क्‍या  सन्देह  के  लिए  कोई  जगह  है।
 उपाध्यक्ष  महोदय,  यह  केबिनेट  को  नहीं  सोचना
 है,  श्राप  को  भी  नहीं  सोचना  है,  यह  तो  पालिया-
 मेंट  को  सोचना  है।  इस  लिए  मेरे  प्रस्ताव  पर
 विभाजन  होना  ज़रूरी  है।

 MR.  DEPUTY-SPEAKER:  I  have
 your  motion  before  me.  (/nterruptions).  |
 want  to  finish  it.

 SHRI  SHRI  CHAND  GOYAL:  You
 yourself  were  convinced  about  two  points.
 Firstly,  the  distinction  between  “essential”
 and  “‘non-essential”  has  been  obliterated  in
 sub-clauses  (viii)  and  (ix).  He  has  not
 said  anything  about  that.  Secondly,  about
 the  delegated  legislation—this  suffers  from
 excessive  delegation—he  has  not  said  any-
 thing.

 MR.  DEPUTY-SPEAKER:  At  this
 stage,  under  the  Rules,  a  question  whether
 this  House  is  competent  or  not  to  legislate
 or  to  undertake  this  legislation  has  been
 raised,  Several  important  issues  regarding
 essential  service,  delegation  of  powers  and
 other  things  have  been  raised.  As  |  said,
 at  this  stage,  I  only  wanted  a  clarification
 about  competence.  I  am  glad  he  has
 made  it  very  clear.  Though  keeping  in
 view  the  letter  of  the  Constitution,  I  feel,
 while  interpreting  the  Constitution  in  this
 House,  we  cannot  brush  aside  the  social
 objectives  of  a  policy,  he  has  given  an
 assurance  on  that.  Without  providing  an
 alternative  remedy  can  we  train  the  right  ?
 Qn  that,  he  has  given  an  assurance.  Onco
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 (Mr.  Dupty-Speaper]
 that  is  accepted,  I  think,  all  the  points
 raised...  (Interruptions).

 SHRI  S.  M.  BANERJEE  :  Kindly  here
 me.

 MR.  DEPUTY-SPEAKER  :  Not  a
 word  now.  We  have  nearly  taken  3  hours.
 Please  resume  your  seat.  I  have  listened
 to  you  very  patiently  for  3  hours.  On  that
 point,  he  has  kept  his  mind  open  and  on
 behalf  of  Government  also,  on  behalf  of
 Home  Minister,  he  has  said  that  they  will
 apply  their  mind.  On  other  points,  at
 this  juncture.  I  cannot  pronounce  my  deci-
 sion.

 ft  सधु  लिमये  :  हाउस  को  फंसला  करने
 दीजिए  इस  बिल  कौ  कांस्टीट्यूशनेलिटी  के
 बारे  में  मेजारिटी  से  फैसला  हो  जाये  ।

 SHRI  ५.  KRISHNAMOORTHI  :  Let
 the  Supreme  Court  certify  that  this  Bill  is
 in  conformity  with  the  fundamental  right.
 Than,  we  can  pass  the  Bill  even  without
 discussin.  Let  it  be  referred  to  the  Supreme
 Court  for  its  approval.

 SHRI  NAMBIAR  :
 Attorney-General.

 We  can  call  the

 MR.  DEPUTY-SPEAKER:  Mr.  Madhu
 Limaye,  your  motion  is  there.  Your  sug-
 gestion  is  that  we  should  follow  a  different
 practice  now  from  what  we  have  been
 following  and  we  should  put  a  substitute
 motion  or  an  amendment  at  the  introduc-
 tion  stage.

 SHRI  MADHU  LIMAYE:  The  objec-
 tion  is  on  the  ground  that  it  is  beyond  the
 legislative  competence.

 MR.  DEPUTY-SPEAKER  ;  This  is
 the  stage  of  introduction.  We  have  to
 keep  in  view  the  practice  that  we  have
 been  following.  Your  point  should  be
 ralsed  in  the  Rules  Committee.  At  this
 stage,  when  I  put  the  motion  for  grant  of
 leave  to  the  vote  of  the  House,  you  have
 aright  to  reject  it.  I  would  not  accept
 your  suggestion  now.

 aft  wy  लिमये
 नहीं  देगा  भाहिए  प्स्थीकृत  के  लिए  ?

 कारण  देना  चाहिए  या

 +
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 MR.  DEPUTY-SPEAKER  :  I  would
 not  accept  your  motion.

 भी  द  लिमये :  :  भाप  एक  मिनट  मेरी
 बात  सुनेंगे  ?

 MR.  DEPUTY-SPEAKER  When
 the  motion  for  grant  of  leave  to  introduce
 the  Bill  is  put  to  the  vote  of  the  House,
 you  have  a  right  to  reject  it.

 भी  मधु  लिसये  :  मैं  बोलना  नहीं  चाहता,
 मैं  वोट  चाहता  हैँ  लेकिन  वह  मेरे  प्रस्ताव  पर
 होना  चाहिए।  तब  मेरी  तसलली  होगी  कि
 हाउस  ने  फँंसला  किया  ।

 MR.  DEPUTY-SPEAKER  :  I
 given  three  hours.

 have

 श्री  मधु  लिमये :  मैं  श्रपने  प्रस्ताव  पर
 वोटिंग  चाहता  हूँ  L

 MR.  DEPUTY-SPEAKER  ;  I  have
 given  my  ruling...  (/nterruptions).

 SHRI  S.  M.  BANERJEE;  Ona  point
 of  order.

 MR.  DEPUTY-SPEAKER:  On  my
 ruling  ?  I  have  give  my  ruling.

 SHRI  S.  M.  BANERJEE:  Not  about
 that.

 MR.  DEPUTY-SPEAKER  :  Please  re-
 sume  your  seat  (/aterruption).  I  heve
 heared  for  three  hours.  Mr.  Limaye  has
 built  up  a  case  for  following  a  different
 procedure  There  is  some  valid  point.
 But  on  this  occassion,  on  the  spur  of  the
 moment,  we  cannot  make  any  deviation
 from  the  accepted  practice...

 sit  मघु  लिसये  :  डेविएशन  नहीं  है  1

 MR.  DEPUTY-SPEAKER  :
 proper.  It  should  go
 Committee.

 aft  भु  लिसये  :

 ह उ  is  not
 to  the  Rules

 मेरा  व्यवस्था  का  प्रष्न
 है  1
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 MR.  DEPUTY-SPEAKER  :  I  will
 Dow  put  the  motion  to  the  vote  of  the
 House,

 SHRI  5.  M.  BANERJEE:  Ona  point
 of  order.

 MR.  DEPUTY-SPEAKER  :  I  will  not
 listen  to  anything  now.  I  am  now  putting
 it  to  the  vote...

 SHRI  5.  M.  BANERJEE  :
 of  order.

 On  a  point

 MR.  DEPUTY-SPEAKER  i  Show  me
 the  rule.  I  have  heard  for  three  hours.
 Under  what  rule  are  you  raising  the  point
 of  order  ?

 SHRI  S.  M.  BANERJEE:  I  would
 only  request  you  to  hear  my  point  of  order
 without  any  anger.

 MR.  DEPUTY-SPEAKER  :  I  have
 heared  for  three  hours.  I  have  given  my
 ruling.

 SHRI  5.  M.  BANERJEE:  You  have
 heared  only  for  three  hours,  but  we  are
 going  to  suffer  for  five  years.

 MR.  DEPUTY-SPEAKER  :  Show  me
 the  rule  under  which  you  are  raising  the
 point  of  order.

 SHRI  5.  M.  BANERJEE  :  Under  rule
 376.

 “A  point  of  order  may  be  raised  in
 relation  to  the  business  before  the
 House  at  the  moment.”

 A  motion  has  been  made  by  the  hon.
 Home  Minister  that  leave  be  granted  to
 introduce  this  Bill.  (Jnrerruption).  \f  you
 are  angry.  then  I  will  not  speak.

 MR.  DEPUTY-SPEAKER  :
 to  know  the  rule.

 ]  wanted

 SHRI  5.  M.  BANERJEE:  Rule  376.

 DIVISION  No.  22
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 MR.  DEPUTY-SPEAKER  :
 no  substance  here...

 There  is

 SHRI  S.  M.  BANERJEE:  I  iavite
 your  attention  to  rule  340,  which  reads
 thus  :

 “At  any  time  after  a  motion  has
 been  made,  a  member  may  move  that
 the  debate  on  the  motion  be  adjourn-
 ed.”

 I  have  reason  to  raise  this.  Certain  Con-
 stitutional  points  have  been  raised.  The
 Law  Minister  has  replied  only  to  certain
 points.

 We  are  only  referring  to  certain  points,
 Sir,  wnich  were  raised  under  Article  I9...
 (Interruption).

 MR.  DEPUTY-SPEAKER  Order,
 order.  When  the  debate  was  serious,  |
 have  given  so  much  latitude.  What  does
 Rule  ‘341(1)  say  ?  It  is  like  this...

 ot  ay  लिमये  :  मेरा  प्वाइंट  प्राफ  भाईर
 प्रोसीजर  पर  है  t

 श्री  जार  फरनेश्डीज  :  व्यवस्था  के  प्रदन
 पर  मैं  खड़ा  हूं।  344  पर  मेरा  व्यवस्था  का
 प्रश्न  है

 MR.  DEPUTY-SPEAKER  :
 says  :

 “If  the  Speaker  is  of  opinion  that  a
 motion  for  the  adjournment  of  a  debate
 is  an  abuse  of  the  rules  of  the  House,
 he  may  either  forthwith  put  the  ques-
 tion  thereon  or  decline  to  propose  the
 question.”
 Now,  if  I  think  of  daclining,  I  can

 straightway  put  the  question  just  now......
 Unterrupsion).  The  question  is:

 “That  leave  granted  to  introduce  a
 Bill  to  provide  for  the  maintenance  of

 The  rule

 certain  essential  services  and  the
 normal  life  of  the  community.”

 The  Lok  Sabha  divided.

 AYES  6.52  brs

 Ahmed,  Shri  क्  A.
 Bajpai,  Shri  Vidya  Dhar
 Barus.  Shri  Bedabrata



 307  Essential  Services
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 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
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 Partap  Singh,  Shri

 Abraham,  Shri  K.  M.
 Banerjee,  Shri  S.  M.
 Dar,  Shri  Abdul  Ghani
 Deiveekan,  Shri
 Fernandes,  Shri  George
 Gopalan,  Shri  P.
 Goyal,  Shri  Shri  Chand
 Haldar,  Shri  K.
 Jha,  Shri  Shiva  Chandra
 Joshi,  Shri  $.  M,
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 Parthasarathy,  Shri
 Patil,  Shri  S.  D.
 Poonacha,  Shri  C.  M.
 Prasad,  Shri  Y.  A.
 Qureshi,  Shri  Mohd.  Shaffi
 Raj  Deo  Singh,  Shri
 Rajasekharan,  Shri
 Ram  Dhan,  Shri
 Ram  Subhag  Singh,  Dr.
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Thirumala
 Reddl,  Snri  G.  S.
 Reddy,  Shri  M.  N.
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saleem,  Shri  M.  Yunus
 Salve,  Shri  N.  K.  P.
 Sambasivam,  Shri
 Sapre,  Shrimati  Tara
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Dwaipayan
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Shankaranand,  Shri
 Sharma,  Shri  Naval  Kishore
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Singh,  Shri  0.  N.
 Sonar,  Dr.  A.  G.
 Supakar,  Shri  Sradhakar
 Sursingh,  Shri
 Swaran  Singh,  Shri
 Tarodekar,  Shri  Y.  B.
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  N.

 Kalita,  Shri  Dhireswar
 Kameshwar  Singh,  Sbri
 Kapoor,  Shri  Lakhan  Lal
 Kisku,  Shri  A.  K.
 Kothari.  Shri  S.  S.
 Krishnanmoorthi,  Shri  V.
 Kundu,  Shri  S.
 Kunte,  Shri  Dattatraya
 Limaye,  Shri  Madhu
 Madhuker,  Shri  K.  M.
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 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Namblar,  Shri
 Nihal)  Singh,  Shri
 Pandey,  Shri  Sarjoo
 Patil,  Shri  N.  R.
 Ramabadran,  Shri  T.  D.
 Ramani,  Shri  K.
 MR.  DEPUTY-SPEAKER  The

 result*  of  the  division  is:  Ayes:  93;
 Noes  :  36.  The  ‘Ayes’  have  it  ;  the  ‘Ayes’
 have  it.  The  Motion  is  carried.

 The  Motion  was  adopted.

 lnsurahte

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  ९.  8.  CHAVAN)  :  I  introduce  the
 Bill.

 SHRI  NAMBIAR:  This  is  a  nail  io
 the  coffin  of  the  Congress.  (/aterruptions)

 SHRI  VASUDEVAN  NAIR  (Peermade):
 As  a  protest.  we  walk  out.  —  (/aterruprions)

 Shri  Nambiar,  Shri  Vasudevan  Nair  ond
 some  other  hon.  Members  then  left  the

 House

 STATEMENT  RE.  ESSENTIAL  SERVJCES
 MAINTENANCE  ORDINANCE

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  :  I  lay  on  the
 Table  a  copy  of  the  explanatory  statement
 giving  reasons  for  immediate  legislation  by
 the  Essential  Services  Maintenance  Ordin-
 ance,  1968,  under  rule  7!  ()  of  the  Rules
 of  Procedure  and  Conduct  of  Business  in
 Lok  Sabha.  [Placed  in  Library.  See  No.
 LT-2522/68  J

 6.53  brs.

 INSURANCE  (AMENDMENT)  BILL—
 Contd.

 MR.  DEPUTY-SPEAKER  :  Further
 consideration  of  the  motion  for  considera-
 tion  of  the  Insurance  (Amendment)  Bill
 moved  by  Shri  K.  C.  Pant  on  4th  Decem-

 ‘ber,  along  with  amendments  moved.
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 Samanta,  Shri  S.  C.
 Sen,  Shri  Deven
 Sharma,  Shri  Beni  Shanker
 Sharma,  Shri  Yogendra
 Singh,  Shri  J.  B.
 Suraj  Bhan,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Viswambharan,  Shri  P.
 Shri  Bedabrata  Barua  may  now  continue

 his  speech.
 SHRI  BEDABRATA  BARUA  (Kali-

 abor):  While  this  was  discussed  yester-
 day,  ]  was  saying  that  the  question  of
 mobilisation  of  resources  and  other  vital
 issues  are  involved  in  this  matter,  but  so
 far  as  the  limited  objectives  placed  before
 the  country  are  concerned,  social  control
 would  certainly  achieve  those  limited
 objectives.

 The  question  of  high  premium  rates
 charge  should  be  gone  into.  The  rates  of
 premium  may  be  high.  Particularly  when
 the  policyholders’  interests  are  involved,
 we  have  to  realise  that  the  bulk  of  the
 policyholders  are  those  people  who  are  not
 only  the  common  people,  but  also  under
 the  recent  regulations  and  requirements  of
 insurance,  the  bulk  of  policyholders  happen
 to  be  quite  a  sizeable  number  of  policy-
 holders  in  regard  to  fire  insurance  and  all
 that—public  insitutions,  government  and
 other  people.  These  policyholders  happen
 to  be  people  who  generally  do  not  have
 much  claims  against  insurance  :  and  when
 claims  are  paid,  as  for  example,  in  the  case
 of  motor  vehicles,  they  are  paid  to  people
 who  have  got  a  certain  understanding  with
 those  inspecting  staff  and  other  people.
 Naturally,  therefore,  when  the  public  pays
 alot  of  the  premium  to  these  insurance
 companies,  it  is  essential  that  these  rates
 should  be  brought  down.  The  aim  of
 social  control  in  that  direction  cao  certainly
 be  achieved.

 Secondly,  the  other  alm  is  to  control
 malpractices.  There  have  been  lots  of
 these  brought  out  in  the  inquiry;  they  were
 brought  out  at  the  Joint  Committee  stage,
 There  were  allegations  that  some  compunies
 used  to  purchase  shares  worth  Rs.  6  at
 Rs.  1,50,  and  then  sell  them  at  Rs.  6.  It
 is  very  dangerous  to  allow  them  to  indulge
 in  these  practices.

 *The  following  Members  also —*7he  following  Members  also  recorded  their  vot
 Noes:  Sarvasbri  8.  M.  Krisbna  and

 their  votes  :
 Swami  Brahmanandjl.”
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 There  were  other  forms  of  malpractices

 brought  to  notice.  Sinecure  posts  are
 created  and  it  has  been  alleged  that  these
 Posts  are  created  to  berth  the  relatives  and
 others  connected  with  directors,  and  these
 Posts  take  away  a  lot  of  profits.  If  at  any
 time,  Government  seek  to  nationalise  these
 companies,  these  sinecure-post  holders  may
 be  a  great  burden  on  the  common  people.

 Therefore,  we  have  to  see  whether  the
 powers  given  to  the  Controller  of  Insu-
 rance  will  be  really  effective  to  achieve
 the  objects  in  view.

 6  56  hrs.

 (Shri  Thirumala  Rao  in  the  Chair]

 In  the  original  Bill)  the  Controller  was
 given  enough  powers,  but  now  it  appears
 that  a  sort  of  consultative  committee  will
 be  formed  in  regard  to  the  management
 with  people  of  experience  and  knowledge
 in  the  insurance  line.  When  we  say
 people  with  experience  and  knowledge  we
 mean  naturally  people  who  have  been
 in  some  way  or  other  connected  with  the
 Insurance  business.  We  should  try  to
 enlarge  it  in  such  a  way  that  we  are  able

 to  take  in  others,  for  example  the  employees
 of  insurance  companies  who  know  the
 other  side  of  the  business,  who  would  like
 to  expose  malpractices  and  advise  how  to
 correct  things.  There  will  be  four  mem-
 bers  in  this  consultative  committee  with
 knowledge  and  experience  of  insurance.
 Knowledge  and  experience  should  not  mean
 service  in  the  insurance  line  itself,  because
 we  ure  aiming  at  not  merely  the  regulation
 of  insurance,  but  we  have  the  larger  and
 wider  objective  of  using  the  resources  that
 ure  available  in  this  period  when  there
 isa  lot  of  scarcity  of  resources  for  our
 planned  development.

 The  biggest  bottleneck  in  regard  to  the
 Fourth  Plan  has  been  lack  of  resources.
 We  are  even  thinking  of  whittling  down
 the  Fourth  Plan  when  resources  amounting
 to  Rs.  80  crores  are  controlled  by  people
 who-  may  not  have  even  Rs.  2  crores
 worth  of  shures  in  those  institutions.  The
 question  is  how  to  mobilise  resources.  If
 we  want  to  mobilise  resources,  it  wiil  not
 be  fulfilled  by  this  social  control  unless  it
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 seeks  to  advance  in  certain  directions.  I
 can  say  negatively  that  resources  cannot
 be  mobilised  saying  that  these  are  not
 approved  securities,  but  as  a  film  cannot  by
 itself  produce  a  picture  on  Rabindranath
 Tagore,  but  can  only  prevent  a  mini  skirt
 from,  becoming  smaller,  this  negative
 statement  will  not  do.  What  is  necessary
 is  that  this  national  objective  of  mobilising
 resources  should  receive  greater  emphasis
 and  for  that  we  should  try  to  bring  insu-
 rance  not  only  under  more  social  control
 but  national  control  consistent  with  the
 objectives  that  the  whole  country  has  laid
 before  itself  in  terms  of  resources  and  in
 terms  of  increasing  concentration  of
 wealth.  General  insurance,  banking,  and
 life  insurance,  which  we  have  fortunately
 nationalised,  are  examples  where  vast
 economic  power  of  the  common  people
 is  concentrated  in  a  few  hands.  This
 concentration  can  be  done  away  with  only
 when  we  not  only  give  powers  to  the
 Controller  but  see  that  we  ure  able  to
 ulilise  the  economic  power  not  for  the
 benefit  of  a  few  individuals  but  for  the
 benefit  of  the  whole  country.

 Any  |  satisfactory  regulation  of  the
 insurance  system  ‘nvolves  a  question  of
 control  and  relation  of  foreign  insurance
 companies  or  the  drain  of  foreign  exchange
 resources  In  this  insurance  business
 Rs.  20  crores,  that  is  the  latest  figure,  is
 the  premium  income  of  the  foreign  insu-
 france  company.  That  is  a_  fairly  big
 amount.

 MR.  CHAIRMAN  :  He  may  continue
 tomorrow.

 7.00  hrs,

 DISCUSSION  RE.  SUGAR  POLICY

 MR.  CHAIRMAN  :
 the  discussion  under  Rule  193.  Shri
 Kashi  Nath  Pandey  and  Shri  N.  ए.  0.
 Naidu  to  raise  a  discussion  on  the  sugar
 policy  declared  by  the  Government  on  the
 28th  September,  968  for  the  coming season.  The  time  allotted  is  one  hour.

 Now  we  take  up

 SEVERAL  HON.  MEMBERS  rose—
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 SHRI  S.M.  BANERJEE  (Kanpur)  :

 Iam  moving  a  motion  that  the  time  be
 extended  by  another  2  hours.

 SHRI  SHEO  NARAIN  (Basti)  :  80%
 of  this  country  are  kisans.  We  should  be
 given  more  time  to  discuss  this  matter.

 MR.  CHAIRMAN  :  Will  you  please
 allow  me  to  say?  Here  is  Rule  93
 which  says  :

 “Any  member  desirous  of  raising
 discussion  on  a  matter  of  urgent  public
 importance  may  give  notice  in  writing
 to  the  Secretary  specifying  clearly  and
 precisely  the  matter  to  be  raised  :

 Provided  that  the  notice  shall  be
 accompanied  by  an  explanatory  note
 Stating  reasons  for  raising  discussion
 on  the  matter  in  question  :

 Provided  further  that  the  notice
 shall  be  supported  by  the  signatures  of
 at  least  two  other  members.”
 The  time  allotted  by  the  Busigess

 Advisory  Committee  is  one  hour.  =  It  is
 not  in  my  hands  to  extend  it.

 SEVERAL  HON.  MEMBERS  rose—

 MR.  CHAIRMAN:  Will  you  please
 resume  your  seat?  J  have  not  completed
 my  say.  There  is  no  use  interrupting.  I
 do  not  know  how  long  J  will  be  sitting  here.
 After  the  Speaker  comes,  you  can  raise
 that  matter.  Let  us  proceed  now  and  see
 what  happens.

 SHRI  BIBHUTI  MISHRA  (Motihari)  :
 The  Speaker  was  of  the  opinion  that  the
 time  should  be  extended.

 MR.  CHAIRMAN:  Mr.  Kashi  Nath
 Pandey.

 SHRI  K.N.  PANDEY  (Padrauna)  :
 The  history  of  the  sugar  industry  has  been
 so  far  that  when  there  was  a  shortage  of
 sugar,  higher  price  for  cane  was  offered
 and  when  they  found  that  the  area  under
 sugar  cane  was  more  and  they  are  likely  to
 produce  more  sugar,  the  price  of  sugar
 cane  was  reduced.  This  became  the  cause
 of  the  crisis  in  the  sugar  industry.  Sir,  in
 ‘1965-66  the  production  of  the  country  was
 35,32,359  tons.  But  in  ‘1966-67  it  went
 down  to  2i,58,946  tons.  Now  you  see
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 that  the  production  has  fallen.  Naturally
 it  created  an  alarming  situation  and  the
 Government  thought  of  revising  its  policy
 and  they  came  forward  with  a  proposal  so
 that  the  area  under  sugar  cane  may  go  up
 and  the  production  of  sugar  could  be
 increased.

 When  the  Government  revised.  jjs
 policy  what  was  the  result?  This  policy
 was  adopted  noi  only  to  increuse  the  cane
 price  but  to  find  a  way  as  to  how  4a  stable
 price  of  cane  could  be  fixed  in  the  sugar
 industry.  This  policy  was  adopted  also
 with  a  view  (o  stabilise  the  indusiry.  But
 when  the  policy  was  announced  the  same
 chain  of  reactions  started  to  come  again.
 What  was  the  underlying  idea  behind  this
 policy  of  Government?  The  idea  under
 this  policy  was  that  the  cane  cultivator
 should  be  induced  to  get  more  price,  and
 the  factory  should  be  enabled  to  give  more
 price  to  the  cultivators.  Then  some  relief
 in  excise  duty  was  also  proposed  ;  whut
 did  they  propose  ?  They  proposed  that  if
 there  is  production  over  and  above  a
 particular  level,  that  is  to  say,  if  the  pro-
 duction  in  ‘1967-68.  reached  up  to  80  per
 cent  of  the  production  of  ‘1966-67,  beyond
 that,  out  of  the  excess  production  beyond
 80  per  cent,  50  per  cent  of  the  excise  duty
 will  be  remitted  in  favour  of  the  factory-
 owners.  This  relief  came  to  Rs  4.32
 per  quintal.

 Then  again  they  brought  a  policy  of
 partial  decontrol.  The  idea  of  partial
 decontrol  was  that  sugar  which  was  (0  be
 sold  in  the  free  market  should  fetch  more
 price  so  that  the  factory-owners  may  pay
 to  the  cultivators  a  higher  amount  for  the
 cane.  Last  year  it  worked  well  ;  there  is
 no  doubt  about  it.  But  inherently,  it  had
 some  defects  which  are  now  coming  into
 the  picture  und  the  effect  is  that  the  indus-
 try  has  fallen  again  in  an  uncertain  condi-
 tion

 Last  year,  when  the  policy  of  partial
 To!  was  4  d,  what  happe:

 First,  nobody  knew  as  to  what  was  going
 to  happen  in  the  future  on  account  of  this
 policy.  So,  they  started  cautiously  so  that
 they  may  not  be  put  to  a  loss.  First,  they
 started  West  U.  P.  from  Rs.  16,  and  when
 the  free  sugar  was  sold  at  the  rate  of
 Rs.  500  per  quintal  in  the  market,  they
 paid  to  the  cultivator  at  the  rate  of  Re.  M7
 per  quiatal.  Similarly,  in  Uttar  Pradesh
 from  Rs.  ‘B40. it  went  to  Rs.  I5,  46  and  so

 d
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 (Shri  K.  N.  Pandey]
 on  in  East  Uttar  Pradesh.  In  Bihar  it  that  even  during  this  period  when  the  ratio
 was  Rs.  2  to  Rs.  12.73 5  in  North  Bihar,
 it  rose  from  Rs.  0.72  to  Rs.  12.73.  In
 South  Bihar,  it  was  Rs.  10.72 5  Punjab,
 Rs.  125  Haryana,  Rs.  12  to  Rs.  I5;
 Assam,  Rs.  8.36;  West  Bengal,  Rs.  9  to
 Rs.  16;  Orissa,  Rs.  8  to  Rs.  4;  Madhya
 Pradesh,  Rs.  0  to  14;  Rajasthan,  Rs.  I2
 5  ;  Gujarat,  Rs.  7.37  to  I!;  Andhra  Pradesh,
 Rs.  0  to  If;  Madras,  Rs.  8.I5  to  IC;
 Mysore,  Rs.  J!  to  AS;  Kerala,  Rs.  7  to
 9.50  ;  and  Pondicherry,  Rs.  9  These  are
 the  payments  made  to  the  cultivators.

 AN  HON.  MEMBER:  What  about
 Mabarashtra  ?

 SHRI  K.N.  PANDEY:  In  Maha-
 rashtra,  it  was  Rs.  7.50  to  16.  Now,  you
 will  find  that  when  the  Government  fixed
 7.37  per  quintal  as  the  national  price,  the
 idea  behind  the  Government's  policy  was
 that  no  cultivator  should  get  less  than
 Rs.  7.37.

 No  cultivator  was  willing  to  supply
 cane  at  that  price.  Why  was  the  national
 price  fixed  so  low  ?_  I  cannot  understand.

 Now,  when  the  idea  came  into  opera-
 tion  it  produced  good  results.  Cane  area
 increased  by  25  per  cent.  Government
 thought  that  now  there  will  be  a  bumper
 crop  and  therefore,  they  again  started  fixing
 a  low  price  for  cane.  When  the  free  sale
 was  started,  the  price  of  sugar  was  Rs.  500
 per  quintal  but  it  went  on  coming  down
 and  in  the  end,  after  the  close  of  the
 season,  it  reached  Rs  255.  This  falling
 trend  in  prices  caused  a  suspicion’  in  the
 minds  of  the  factory  owners.

 This  year  the  concession  given  by  the
 Finance  Ministry  was  withdrawn.  The
 ratio  of  levy  sugar  rose  to  70  per  cent  and
 that  of  free  sugar  came  down  to  30  per
 cent.  This  treatment  was  given  to  this
 industry  because  the  ministry  thought  that
 there  was  a  bumber  crop  and  growers  are
 bound  to  supply  cane  at  any  price  we  like.
 That  was  the  idea.  But  what  was  the  re-
 sult?  There  was  a  steep  fall  in  price.  The
 factory-owners  have  no  confidence  in  partial
 decontrol  and  they  are  not  prepared  to  pay
 attractive  price  to  the  cultivators.

 Now,  what  is  the  levy  price  and  what
 is  the  free  price?  The  ministry  thought

 was  70  and  30,  and  there  was  no  concession
 from  the  Finance  Ministry,  the  factory  can
 pay  Rs.  10,  per  quintal  for  the  cane.  Levy
 price  is  calcolated  on  the  basis  of  payment

 of  a  cane  price  of  Rs.  7.37  per  quintal  where-
 as  the  cultivators  have  got  Rs.  5  to  Rs.  7  per
 maund.  This  policy  has  created  discrimi-
 nation  between  the  urban  and  rural  areas.
 Out  of  the  total  population  of  52  crores,  0
 crores  live  in  urban  areas  and  42  crores
 live  in  rural  areas.  The  free  sale  of  sugar
 to  the  extent  of  60  per  cent  or  70  per  cent
 is  going  to  be  distributed  in  urban  areas  for
 the  sake  of  10,  crores  of  people,  whereas  42
 crores  living  in  rural  areas  have  to  purchase
 sugar  from  free  quota  costing  Rs.  3  to
 Rs.  4  3  kilogram.

 At  present,  in  the  market,  the  consumer
 is  getting  sugar  from  levy  quota  at  the  rate
 of  Rs.  .79  per  kilo.  But  in  the  rural
 areas,  the  man  who  produces  the  cane,  has
 to  pay  Rs.  3.50  or  Rs.  4  per  kilo  for
 the  sugar  he  requires  on  the  occasion  of
 his  daughter’s  marriage  or  for  some  other
 occasion.  How  long  can  this  discrimina-
 tion  be  continued?  The  House  has  to
 consider  this  matter  seriously.

 If  you  control  the  entire  sugar,  the
 result  will  be  that  a  consumer  has  to  pay  a
 bit  higher  price  at  the  ration  shop.  If  you
 pay  Rs.  l0  per  quintal  of  cane  the  cost
 price  will  go  upto  Rs.  190.  The  figures
 have  been  given  here.  It  may  vary—it  may
 be  a  little  less  or  a  little  more.  I  will  give
 you  one  example  here.

 1715,  brs.

 [Shri  R.  0.  Bhandare  in  the  Chair)
 The  Government  have  fixed  the  levy

 price  for  East  U.  P.  at  Rs.  ‘156.22.  If  the
 factory  pays  Rs.  10,  they  have  to  pay  not
 only  for  free  sugar  but  also  for  levy  sugar.
 Then,  the  cost  will  come  upto  Rs.  I90.
 What  is  the  gain  to  the  factory?  It  is
 very  easy  to  calculate  also.  Take  10  quin-
 tals  of  sugar  and  multiply  10  by  190.  It
 comes  to  Rs.  1900.  If  you  multiply  56.22
 by  7,  that  comes  to  Rs.  1063.  So  they  have
 to  sell  3  quiotals  of  sugar  for  Rs.  837  ;  that
 comes  to  Rs.  279  per  quintal  of  free  sugar.
 Where  is  it  going  to  be  sold  at  this  rate  ?
 Last  year.  it  started  falling.  From  500  is
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 came  down  to  255.  When  there  is  more
 sugar  production  in  the  country,  who  is
 going  to  purchase  sugar  at  the  rate  of
 Rs.  279?  Some  people  said  that  there  is
 consumers’  resistance.  But  there  is  a  limit
 to  the  capacity  of  anyone  to  buy  sugar  at
 Rs.  4  per  kilo.  All  are  not  capable  of
 purchasing  sugar  at  Rs.  4per  kilo  or  Rs.  3.50
 per  kilo.  Nobody  was  prepared  to  pur-
 chase  sugar  at  that  rate  and  the  price
 started  falling.  I  can  tell  Shri  Jagjivan
 Ram  that  nobody  can  give  an  assurance
 that  the  sugar  wil!  sell  at  the  rate  Rs.  250
 per  quintal.  If  there  is  a  real  shortage  of
 sugar  in  the  market  and  the  price  of  sugar
 goes  up  is  it  possible  for  the  Government
 to  hold  up  sugar  ?  Will  the  Minister  not
 order  the  release  of  sugar  in  order  to  bring
 down  the  price?  Naturally  the  prices  are
 not  going  to  be  always  at  279.  One  will
 be  a  loser  if  one  continues  to  pay  cane
 price  on  the  basis  of  free  sugar  at  Rs.  279.
 This  thing  has  affected  the  whole  atmo-
 sphere  in  such  a  manner  that  the  workers
 who  used  to  come  in  the  first  week  of
 November  have  not  come  so  far  to  the
 factory.  Out  of  205  factories  only  90
 factories  have  started  functioning.

 Iwas  told  that  Madras  factories  are
 opposing  very  much  the  increase  in  cane
 price.  After  all,  this  policy  has  been
 decided  by  the  Centre.  How  can  it  be
 justifiable  that  in  one  part  of  the  country
 the  cultivator  got  Rs.  6  to  Rs.  ह ह  per
 quintal  and  in  Madras  they  got  Rs.  8  per
 quintal.  I  don't  know  whst  the  Govern-
 ment  is  goingto  do  in  this  matter.  In
 Kerala  from  whero  the  Left  Communists
 are  coming,  the  cane  price  was  7.37  to  9.
 This  {s  the  condition  in  the  country.  Ifa
 uniform  price  cannot  be  maintained  in  the
 whole  of  the  country  what  is  the  meaning
 of  a  uniform  national  price.  The  meaning
 of  the  uniform  policy  was  that  every  culti-
 vator  who  put  in  labour  could  get  proper
 and  the  same  returns.  If  you  want  that
 the  factories  should  solve  the  problem,  we
 all  know  that  they  have  failed  to  solve  it  and
 when  people  are  losing  employment  oppor-
 tunities.  What  is  going  to  be  the  result  of
 all  this.

 Only  44,000  tonnes  of  free  sugar  is
 available  with  the  factories.  Some  is  lying
 with  the  traders  who  got  their  quota  pre-
 viously  when  tbe  rate  of  sugar  was  falling.
 Now  ft  has  gone  up  because  no  factory  fs
 working  and  they  can  charge  any  price.

 Sugar  Policy  (Dis)

 Many  people  have  said  that  the  price  of
 sugar  has  gone  up.  Which  sugar?  Sugar
 that  was  produced  last  year  from  cane  for
 which  Rs.  7  and  Rs.  I5  a  quintal  has  been
 paid.  If  you  produce  new  sugar  and  main-
 tain  the  same  price,  then  you  are  justified.
 But  taking  into  consideration  this  position,
 this  type  of  sugar  policy  ignoring  the  inte-
 rests  of  the  cultivators  and  also  the  workers
 is  not  justified.  My  request  to  you  is  that
 you  control  the  sugar  industry  and  sugar
 production.  If  you  control  it  fully,  I  can
 tell  you  that  inthe  whole  of  the  country
 sugar  will  sell  at  not  more  than  Rs.  2  a
 kilo.  But  now  inthe  villages  they  have
 to  purchase  at  the  rate  of  Rs.  4  a  kilo.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 (Parbhani)  :  If  you  decontrol  it,  it  will
 sell  at  Rs.  I/50  a  kilo.

 SHRI  K.  N.  PANDEY:  May  be,  so.

 SHRI  K.  N.  TIWARY  (Bettiah)  :  What
 will  be  the  price  of  sugarcane  ?

 SHRI  K.N.  PANDEY:  I  am  com-
 ing  to  that.

 What  I  have  just  now  told  you  is  on
 the  basis  of  calculation  of  the  Ministry.  The
 price  of  cane  is  Rs.  10/-  per  quintal  so  fur
 as  my  demand  is  concerned  I  demand  that
 the  cultivators  should  be  paid  the  same
 rate  at  which  they  were  paid  last  year.
 This  is  my  demand.  You  make  such  a
 scheme  so  that  the  cultivators  may  get  such
 price  which  may  induce  them  to  produce
 cane  in  future  also.  This  is  the  problem
 and  I  think  a  proper  solution  will  be  found
 out.

 MR.  CHAIRMAN  :  Professor  Ranga.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor):  Mr.  Chairman,  my  name  is
 second.

 MR.  CHAIRMAN  :  I  am  sorry.

 SHRI  RANGA  (Srikakulam)  s+  Mr.
 Chairman,  I  wish  to  thank  my  hon.  friend,
 Shri  Kashi  Nath  Pandey,  for  having  raised
 this  debate.  I  agree  with  him  that  at  least
 Rs.  ought  to  be  paid  to  the  kisan.

 SHRI  SHIVAJIRAO  3.  DESHMURH  1
 Rs.  i2.
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 SHRI  RANGA:  Who  is  going  to  pay
 how  is  it  to  be  assured  to  him  ;  how  is  it
 to  be  paid  ;  what  are  all  the  manoeuvres
 that  have  got  to  be  made  by  the  Govern-
 ment  of  India  in  order  to  assure  our  kisans
 this  particular  price  of  Rs.  10  is  a  complica-
 ted  matter,  the  solution  of  which  I  leave  to
 my  hon.  friend,  the  Food  and  Agriculture
 Minister.

 The  manufacturers  themselves  have
 stated  befure  the  Tariff  Commission  that
 they  want  no  controls  at  all,  that  all  controls
 should  be  removed.  My  hon.  friend,  Shri
 Kashi  Nath  Pandey,  who  represents  labour,
 also  wants  all  the  controls  to  go.  I  for  one
 do  not  want  these  controls  in  this  manner.

 SHRI  V.  KRISHNAMOORTHY  (Cud-
 dalore):  We  also  do  not  want  them.

 SHRI  RANGA:  But  I  certainly  stand
 for  a  minimum  price  to  be  assured  to  our
 kisans  and  to  the  extent  that  this  minimum
 price  is  assured  to  them,  I  want  the  rest  of
 the  controls  to  go.  How  is  it  justifiable
 that  the  kisan  in  Kerala  should  be  capable
 of  getting  only  Rs.  7  or  Rs.  8  a  quintal
 and  Rs.  IS  in  UP?  How  is  it  justifiable
 that  our  kisans,  who  insist  upon  a  proper
 price  being  paid  for  their  cane,  should  be
 forced  to  hand  over  their  cane  to  the  sugar
 mills  at  an  arbitrarily  fixed  price  by  the
 local  goverament  and  when  they  refuse  to
 do  so  they  should  be  sent  to  jail?
 Hundreds  of  them  have  been  sent,  as
 admitted  by  Shri  Pandey,  and  are  being
 sent  to  jail.  Till  now  we  had  been  discuss-
 ing  the  right  of  workers  to  go  on  strike,
 Government  employees  to  go  on  strike  and
 Secretariat  employees  also  to  go  on  sstrike.
 Are  the  kisans  the  only  people  who  are  to
 be  denied  the  right  to  refuse  to  supply
 their  cane  when  the  price  offered  to  them
 js  not  reasonable  ?  Therefore  I  raise  my
 voice  of  protest  against  the  policies  of
 those  State  Governments  who  are  responsi-
 ble  for  taking  our  késans  to  jail  just
 because  they  have  been  exercising  their
 elementary  right,  the  right  which  they  have
 not  been  exercising  for  such  a  long  time,
 the  right  to  refuse  to  supply  their  cane  to
 the  mills  unless  they  are  paid  a  proper
 price.

 The  South  Indian  mill-owners  as  well
 as  the  All-India  mill-owners  have  supplied
 ys  with  two  memorands.
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 They  have  also  made  thelr  statement
 before  the  Tariff  Commission.  They  want

 to  be  assured  of  a  return  of  i2  per  cent  profit.
 They  are  not  satisfied  with  it.  They  want
 more.  I  have  no  objection  if  the  country
 is  capable  of  assuring  them  even  more
 than  I2  per  cent.  Is  the  country  in  a  posi-
 tion  to  assure  them  more  than  !2  per  cent
 is  the  question  that  has  got  to  be  answered
 by  everybody.

 Sugar  Policy  (Dis.)

 My  hon.  friend,  Shri  Kashi  Nath
 Pandey  as  well  as  everyone  of  us,  wants
 the  price  of  sugar  to  come  down.  We
 want  the  consumers  to  be  benefited  :  we
 want  also  the  producers  of  sugarcane  to  be
 Protected  and,  in  between,  comes  a  very
 well-organised  mill-owners  sector  who  have
 got  plenty  of  capital  at  their  disposal.  All
 of  them  are  not  private  mill-owners.  More
 than  one-third  of  them  today  are  supposed
 to  be  cooperative  mill-owners.  They  want
 more  than  12,  per  cent  according  to  their
 own  statement  before  the  Tariff  Commiss-
 fon,  Let  everybody  make  their  own
 demand.  [  have  no  objection.  Let  the

 consumers  themselves  go  on  askiog  for
 more  and  more  of  it.  Is  it  not  the  duty
 of  the  Government  to  see  that  justice  is
 done  as  between  these  various  forces  ?

 Here  are  these  workers,  about  1,37,000,
 for  whom  my  hon,  friend,  Shri  Kashi  Nath
 Pandey,  Is  a  special  representative.  I  am
 glad  he  works  for  them.  But  how  many
 kivans  are  there?  Most  of  them  do  not
 owa  more  than  an  acre  of  land—some  do
 own  more  than  2  acres—under  sugarcane
 and  that  is  their  main  means  of  commer-
 cial  income  or  caah  income.  If  that  goes,
 they  are  finished.  Even  in  Maharashtra,
 it  must  be  the  same  position.  In  fact,  the

 per  capita  \and  that  is  available  in  Mahara-
 shtra  is  not  very  much  more  than  I!  acre,
 Dot  to  speak  of  area  under  sugarcane.  6
 million  and  287  acres  of  land  are  under
 sugarcane.  Supposing  we  set  apart  |
 million  and  287  acres  of  land  which  are
 being  owned  by  cooperative  sugar  mills
 and  these  bigger  land-holders  and  other
 people,  5  million  acres  of  land  under  cane
 are  owned  by  the  smaller  people.  It  fs  the
 smaller  people  who  are  interested  in  it  ;
 $  million  families  are  interested  in  {t.  Are
 their  interests  not  to  be  protected  pro-
 perly  ?  Are  their  interests  being  sufficien-
 tly  and  satisfactorily  protected  ?  When
 Government  is  satisfied  with  fixing  only
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 Rs.  7.37  as  a  kind  of  national  figure,  is  it
 not  high  time  they  should  raises  the
 national  figure  from  Rs.  7.37  to  Rs.  9.37  or
 Rs.  9  at  least  ?

 Last  year,  so  many  sugar  mills  lost
 who  paid  Rs.  15.  That  may  be  so.  Have
 they  taken  into  consideration  the  kind  of
 prices  that  are  being  paid  to  our  own
 growers  in  the  first  six  weeks  ?  Later  on,
 when  the  peak  supply  goes  on,  what  are
 the  prices  that  are  paid?  Again,  in  the
 last  two  or  three  weeks,  in  May  and  June
 also,  lower  prices  are  being  paid.  If  they
 were  to  take  all  that  into  consideration,
 would  it  be  reasonable  for  them  to  say
 that  kions  are  being  dealt  with  froperly
 even  within  the  same  place,  same  area,  of
 sugar  mill?  Who  are  the  kisans  who
 supply  cane  in  the  earliest  stage  ?  It  is  the
 weakest  of  them,  the  poorest  of  them,
 because  they  cannot  hold  on.  They  must
 necessarily  cut  the  crop  and  they  cannot
 go  on  spending  money  on  power  and  then
 supply,  keep  the  sucrose  content  within  the

 cane  and  wait  until  a  proper  price  is  offered
 by  the  mill-owner  Therefore,  the  poorest,
 of  them  supply  at  the  very  beginning,  in
 the  first  three  weeks,  and  they  suffer
 because  during  these  three  weeks,  the  price
 pald  is  very  low.

 Why  is  it  all  this  speculation  has  come
 about  ?  It  is  because  of  the  ‘policy  of  the
 Government.  What  is  the  policy  of  the
 Government  ?  It  is  a  confusing  policy,  it
 is  a  contradictory  policy,  a  self-contradic-
 tory  policy,  and  it  is  a  very  complicated
 policy  also.  They  want  the  country  to
 sacrifice  in  order  to  enable  them  to  export
 sugar  at  less  than  the  cost  price.  Millions
 and  millions  of  rupees  are  being  lost.
 From  whom  are  they  getting  ?  They  do  not
 want  to  contribute  from  the  General
 Revenues.  They  have  given  up  the  earlier
 concession  also  in  regard  to  excise  duty.
 Why  have  they  done  it  now?  Mr.  Kashi
 Noth  Pandey  has  given  the  reason  They
 know  that  the  kisans,  under  the  induce-
 ment  of  a  higher  price,  have  placed  more
 of  their  land  under  sugarcsne  and  they
 have  been  good  enough  to  answer  the  call
 of  the  nation  and  produce  more  and
 more  cane.  Therefore,  they  want  them  to
 suffer  !  Will  they  make  any  kind  of  sacrifice
 at  all  ?  Will  they  get  any  kind  of  sacrifice
 from  the  millowners  ?  Millowners  go  on
 saying,  “Last  year,  we  were  made  to  pay

 Sugar  Policy  (Dis.)  322

 Rs.  78  per  tonne  towards  the  subsidy  ;  we
 do  not  know  how  much  we  are  going  to
 be  made  to  pay  next  year  a iia  Iam  spsak-
 ing  subject  to  correction.  Why  should  the
 millowners  be  made  to  pay  ?  Government
 says,  “No.  ;  we  have  allowed  you  to  sell
 in  free  market  to  the  extent  of  40  per  cent
 and  therefore,  you  must  be  making  some
 profit  from  out  of  which  you  pay.”  Do  they
 keep  any  accounts  at  all?  Do  they  main-
 tain  any  honour  between  themselves  and
 the  millowners  and  see  that  the  millowners
 do  not  lose  by  this  transaction,  do  not
 suffer  by  this.  Why  should  the  millowners
 be  made  to  suffer  in  this  manner  ?  If  the
 millowners  are  to  be  allowed  to  suffer  at
 all,  then  necessarily  the  workers  are  going
 to  be  made  to  suffer;  then  the  mills
 will  not  function.  The  mills  will  anyhow
 function,  our  friend  Mr.  Pandey  says,
 because  the  Government  is  powerful
 enough  to  see  that  the  mills  are  made  to
 work  in  order  to  provide  employment  for
 these  1,37,000  workers.  So,  mills  will  work.
 Then  who  are  the  people  who  are  going  to
 suffer  ?  The  krsans.  They  are  being  made  to
 suffer  the  most.  About  the  millowners  they
 are  highly  educated  people  ;  they  have  got
 very  good  public  relations  and  everything  ;
 they  produce  wonderful  documents  which
 are  capable  of  confusing  even  the  Ministry
 and  the  Minister.  These  workers  are  also
 very  powerful  with  their  strike  weapon.

 Therefore,  the  only  people  who  cannot
 make  a  case  for  themselves  are  the  poor
 kisans.  Out  of  exasperation,  they  go  on
 strike  and  then  they  are  put  into  jail.

 I  wish  to  give  this  challenge  to  the
 Government.  |  am  not  going  to  recognise
 any  party  differences  or  party  loyalties
 here.  If  these  kisans  are  not  going  to  be
 Protected  properly,  I  would  once  again
 come  into  the  field  and  lead  the  Kisan
 Satyagraha  against  the  factory  owners  and
 against  this  Government.  Let  the  Govern-
 meant  and  the  millowners  take  this  warning.
 We  have  no  quarrel  with  the  millowners.
 We  want  the  mills,  sugar  or  whatever  it  is,
 to  make  a  decent  profit  because  otherwise
 there  would  not  be  enough  production.
 We  want  our  workers  to  be  employed  in
 these  mills.  But  at  the  same  time  we  want
 the  kisans  to  get  a  fair  dea!.  I!  like  Mr.
 Jagjiwan  Ram  as  Mr.  Jasjiwan  Ram,  but
 as  a  Minister  I  am  aot  prepared  to  like
 him.  I  want  Mr,  Jagjiwan  Ram  to  take
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 (Shri  Ranga]
 courage  in  both  his  hands  aad  tackle  the
 situation  in  such  a  manner  that  the  Finance
 Minister  would  be  able  to  play  the  game
 fairly  by  the  kisans,  by  the  millowners  and
 by  the  workers  and  also  by  the  consumers.
 It  is  for  the  General  Revenues  to  make  the
 necessary  sacrifice.  Let  there  be  some
 concession  made  in  regard  to  the  excise
 duty.  Let  there  be  this  kind  of  propor-
 tion  that  70  per  cent  be  given  over  to  the
 Government  at  their  procurement  price  and
 30  per  cent  to  the  free  market  ;  and  let
 them  come  back  to  40  per  cent  if  they  find
 it  uneconomical  for  the  country  as  a  whole.
 Let  them  reduce  the  excise  duty.  Let  them
 help  the  people  in  every  possible  manner
 80  that  our  kisans  would  be  assured  of  at
 least  Rs.  10/-  per  quintal  and,  in  addition
 to  that,  I  want  something  more  also.  A
 kind  of  scientific  formula  has  to  be  develo-
 ped.  There  is  what  is  known  as  the
 ‘Seisma’  formula.  But  my  fear  is  this.
 Till  now  there  is  no  automatic  control  in
 regard  to  the  discovery  of  this  sucrose
 content  ;  it  may  be  manipulated,  I  do  pot
 know.  I  speak  subject  to  correction.
 Therefore,  I  want  a  technique  to  be  develo-
 ped,  80  that  no  mischief  could  be  played.
 Let  them  come  to  some  kind  of  an  agree-
 ment  with  the  millowners,  with  the  concur-
 rence  of  the  peasants  and  their  leaders,  and
 let  them  say  that  upto  this  particular
 sucrose  content,  i.e,  8.5  or  whatever  it  is,
 Rs.  0  would  be  paid  and  for  anything
 more,  for  every  decimal  point,  so  much
 more  would  be  paid.  If  they  were  to
 arrange  a  system  like  this  and  ensure  that
 the  millowners  do  not  suffer  at  all  and  at
 the  same  time  do  not  profiteer  either  at
 the  cost  of  the  consumers  or  at  the  cost  of
 the  cane  growers,  there  would  be  some
 justice  done.

 But  it  is  easier  said  than  done.  It  is  a
 very  complicated  matter.  I  wish  my  hon.
 friend  will  go  into  conference  with  the
 experts,  with  the  representatives  of  the
 various  interests  and  think  of  devising  some
 scheme  which  would  be  less  complicated
 than  what  it  is  today,  so  that  it  would  be
 possible  for  him  to  give  the  maximum

 satisfactton  to  the  non-Xisan  interests  and
 complete  satisfaction  to  the  Kisan’s
 interests.

 SHRI  CMENGALRAYA  NAIDU  :
 Jn  respect  of  sugar,  the  total  production
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 in  1964-65,  was  32.58  lakh  tons.  In
 ‘1965-66  it  was  35.0  lakh  tons.  In  ‘1966-67
 suddenly  the  production  has  come  down
 to  2Il  lakh  tons.  From  1965-66,  when  the
 production  was  35.10  lakh  tons,  the  pro-
 duction  has  decreased  so  much  that  in
 ‘1966-67  we  find  that  there  is  total  produc-
 tion  of  only  2  lakh  tons.  Sir,  the  reason
 is  this  ;  and  everybody  knows  the  reason.
 The  cost  of  production  has  gone  up.  The
 cost  of  labour  has  gone  up.  The  cost  of
 Manure  has  gone  up.  The  cost  of  mach-
 inery  has  gone  up.  The  land  revenue  has
 gone  up.  The  charge  for  electricity  rates
 has  gone  up,  every  year.  Like  this,  every
 year  the  cost  has  bsen  going  up  and  so  the
 agriculturists  were  not  able  to  produce  the
 sugar-cane  and  they  discontinued  to
 produce  sugar-cane.  So,  in  the  year  ‘1966-
 67,  the  figure  of  production  has  come
 down  to  such  a  low  figure  as  2!  lakhs.  In
 1967-68,  after  seeing  the  trouble  which  has
 been  felt  all  round,  the  Minister  came
 forward  with  a  new  proposal  —that  is  a
 good  proposal—-and  he  said  that  40%  of
 sugar  can  be  sold  in  the  open  market  and
 60%  can  be  sold  at  controlled  price.  60%
 uf  controlled  sugar  {is  meant  for  the  low
 income  group,  to  be  distributed  to  the  low
 income  group  people  ;  and  40%  is  for  the
 rich  people  and  they  bave  to  purchase  it
 in  the  open  market.  That  was  the  under-
 standing,  I  think,  which  Government
 arrived  at  in  this  matter.  But  last  year,
 when  this  scheme  was  successful,  when
 people  began  to  think  that  Government  is
 fair  and  reasonable,  they  have  increased
 the  acreage  of  sugar-cane  cultivation.  So,
 in  this  year,  the  approximate  total  produc-
 tion  will  be  between  28  and  30  lakh  tons.
 But  what  has  happened  ?_  This  year,  when
 they  get  the  increase,  the  Government
 wants  to  bring  down  the  cost  of  sugar.
 Suddenly,  without  any  fore-warning,  the
 Government  announces  that  70%  of  the
 sugar  will  be  sold  in  the  controlled  market
 and  30%  only  will  be  allowed  for  free  sale.
 Last  year,  when  the  production  went  down,
 the  Government  announced  rebate  on
 excise  duty  on  sugar  at  Rs.  !!  per  quintal,
 on  the  total  production  of  80%  of  excess
 production  of  last  year.  Sir,  the  Govern-
 ment  said  that  40%  of  sugar  can  be  sold
 in  open  market  and  again  the  Government
 said,  the  price  would  be  Rs.  161  per
 quintal.  As.  againet.jast  ह...  suddenly,  jt
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 bas  been  announced  that  this  year  they
 have  reduced  the  price  They  have  reduced
 the  price  to  Rs.  ‘153-85,  per  quintal.

 THE  MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  य  has  not  been  announced.

 SHRI  CHENGALRAYA  NAIDU
 In  Andhra  it  has  been  announced.  “Interrup”
 tion)  Another  phenomena  is  this.  Ia
 Andhra  State  there  are  some  sugar  factories
 like  Nizam  sugar  factory  and  Bodam  sugar
 factory  where  they  have  fixed  at  Rs.  139.
 Why  should  there  is  this  fifteen  rupees
 difference  _  I  cannot  understand  that.  Is
 the  sweetness  in  the  sugar  less  ?  Not  at
 all.  But  something  is  wrong  with  Govern-
 ment.

 There  is  an  Agricultural  Price  Fixation
 Committee.  In  that  committee,  consumers
 are  represented  ,  not  the  agriculturists.
 When  consumers  preside  over  the  fate
 of  agriculturists,  what  justice  can  the
 agriculturists  expect  ?  If  this  is  going  to
 be  the  fate  of  the  agriculturists,  if  Govern-
 ment  are  going  to  do  like  this,  we  are  not
 going  10.  co-operate  with  them  Next  year
 we  are  not  going  to  raises  any  sugarcane
 and  Government  are  going  to  face  crisis.  I
 am  warning  them.  11 ल  you  think  that  you
 can  put  out  agriculturists,  we  can  face  you
 and  put  you  down.  We  constitute  82  per
 cent  of  the  population.  The  others  are
 only  8  per  cent.

 SHRI  S.  M.  JOSHI  (Poona):  They
 will  bring  an  Ordinance  for  him.

 SHRI  VASUDEVAN  NAIR  (Peermade):
 Is  he  an  extremist  revolutionary  ?

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 He  is  a  Naxalite  among  Congressmen.

 SHRI  CHENGALRAYA  NAIDU
 When  there  was  no  cane,  when  people  were
 not  coming  forward  with  cane  to  factories,
 Government  came  forward  with  the  Sugar-
 cape  Control  Order  of  ‘1966.  Under  that
 Order,  they  restricted  the  movement  of
 cane,  they  restricted  the  supply  of  cane,
 they  forced  the  agriculturists  to  supply
 cane  to  factories.  Now  when  the  factory
 people  are  not  willing  to  pay  the  price
 fixed:  by  the  State  Government,  tbe  Central
 Government  are  not  coming  forward  to
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 force  them.  Are  they  afraid  of  the  factory-
 owners  ?  What  is  this?  When  they  had
 the  audacity  to  force  agriculturists  to
 supply  cane  to  the  factories,  they  had  the
 power  to  do  so.  But  what  happened  to
 that  power  now  ?  Can  it  not  be  used  to
 force  the  factory  owners  to  pay  a  certain
 price  fixed  by  the  State  Government  to  the
 Growers  ?  I  cannot  understand  this  attitude.

 We  have  got  high  hopes  in  our  Agri-
 culture  Minister.  When  we  sit  with  him,
 he  is  very  nice  and  has  all  sympathy  for
 the  agriculturists.  But  when  he  sits  with
 the  officers  and  when  he  hears  the  consu-
 mers,  we  are  gone.  We  are  forgotten.  This
 is  our  fate.  I  only  plead  with  him-not  to
 forget  that  he  is  Agriculture  Minister
 before  he  is  Food  Minister.  He  is  Food
 Minister  after  production,  not  before.  But
 now  he  is  Food  Minister  before  production.

 What  is  happening  ?  In  Andhra
 Pradesh,  last  year  Government  fixed  the
 price  at  Rs.  JI0.  We  were  demanding
 Rs.  I25.  The  cane  grower  could  convert
 it  into  jaggery  and  be  able  to  get  Rs.  200
 Per  tonne.  But  Government  forced  the
 Cane  growers  to  supply  cane  to  the  factories
 at  Rs.  /i0.  In  Maharashtra,  they  were
 gentlemen.  Their  co-operatives  paid
 Rs.  160-200  per  tonne.  When  Maharashtra
 co-operatives  could  do  that,  why  not  the
 same  price  be  made  available  to  growers
 in  other  States  ?

 They  may  say  the  sucrose  content  is
 more  in  Maharashtra.  If  so,  let  the  price
 be  fixed  according  to  that.  But  they  are
 not  coming  forward  with  that  proposition.

 I  will  tell  you  oe  instance.  In  Madras,
 they  have  a  consumers’  Government.
 There  the  price  was  Rs.  85  last  year
 because  it  is  controlled  by  consumers.
 Agriculturists  are  not  in  the  Government
 there.  The  consumers  are  there.  In  the
 next  elections,  if  the  agriculturists  have  any
 salt  in  their  blood,  they  will  teach  them  a
 lesson  in  Madras.

 In  Kerala  we  know  there  are  mostly
 consumers.  Even  for  the  few  producers
 they  have  reduced  the  price.  The  agri-
 culturists  wii  teach  them  a  lesson  next
 year.

 SHRI  VADUDEVAN  NAIR:  Why
 should  you  speak  about  Kerala  ?  You  are
 thoroughly  ignorane.  Speak  about  some-
 thing  else.
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 SHRI  CHENGALRAYA  NAIDU  ;  I
 am  not  speaking  of  China  or  Russia,  I  am
 talking  of  India.

 Does  the  Minister  of  Agriculture  want
 that  the  agriculturists  should  suffer  at  the
 hands  of  other  people?  Is  he  not  going
 to  protect  the  agriculturists  i  When  he
 wanted  to  protect  the  factory  owner  last
 year,  why  is  he  not  coming  forward  to
 protect  the  agriculturists  this  year  ?  I  may
 be  a  Congress  member,  I  may  belong  to
 any  party,  but  as  Prof.  Ranga  siad,  on  this
 agricultural  issue  we  are  all  one,  agricul-
 turists  are  all  one.  If  they  are  going  to
 help  us  we  are  going  to  try,  otherwise  next
 year  we  are  not  going  to  produce  any
 sugarcane.

 Last  year  in  Chittoor  district  cases  were
 filed  against  53  people  for  not  supplying
 cane  to  sugar  factories.

 SHRI  JAGJIWAN  RAM:
 tives.

 Co-opera-

 SHRI  CHENGALRAYA  NAIDU
 May  be  anything.  They  were  arrested  and
 kept  in  jail,  When  you  have  got  so  much
 powers  to  harass  the  agriculturists,  do  you
 not  have  powers  to  harass  these  factory
 owners  ?  |  am  not  talking  of  co-operatives,
 but  of  private  co-operatives.

 If  the  Government  is  going  to  fix  the
 price  op  sucrose  content,  I  request  them
 not  to  rely  on  these  factory  owners.  I
 know  what  is  happening  in  these  private
 factories.  If  they  pugchase  00  tonnes
 they  wiil  write  an  account  that  they  have
 purchased  20  tonnes.  With  the  connivance
 of  excise  people,  they  show  accounts  for
 00  bags,  but  they  sell  20  bags,  20  bags
 without  account.  When  these  people  are
 able  to  write  false  accounts,  how  can  we
 get  the  correct  sucrose  content  from  them  ?
 So  |  want  the  Central  Government  to  send
 their  scientists,  to  get  the  cane  crushed  in
 some  place,  find  out  the  sucrose  content
 and  fix  the  price  according  to  that,  and
 noton  the  figures  given  by  these  factory
 owners.  1  this  is  not  done,  |  am  afraid
 things  will  become  very  serious.

 In  Harayana,  Punjab  and  other  places
 mapy  people  have  been  arrested.  If  the
 Government  is  not  going  to  come  forward
 to  help  the  agriculturists,  if  they  are  not
 going  to  be  reasonable,  f  do  not  know  what
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 will  happen  to  next  year’s  sugarcane  crop.
 Government  might  be  forced  to  import
 sugar  from  other  countries.  This  will  be
 the  fate  next  year.  I  only  request  the  hon.
 Minister  of  Agriculture  to  see  reason  and
 help  the  agriculturists  to  get  at  least  a
 minimum  price  of  Rs.  125,  for  cane.

 SHRI  V.  KRISHNAMOORTHI
 (Cuddalore)  :  After  listening  to  the  speech
 of  the  leader  of  the  Opposition,  Prof.

 Ranga.  I  have  no  other  go  except  agree  with
 all  the  suggestions  sponsored  by  that  great
 kisan  leader.

 I  do  not  want  the  Government  to
 interfere  too  much  in  this  particular  indus-
 try.  When  the  Government  says  that  by
 assuming  more  and  more  power  it  is  going
 to  step  up  production,  I  do  not  believe  it,
 because  by  their  mismanagement,  by  their
 bungling  in  sugar  policy,  the  production  of
 sugar  which  was  35  lakh  tonnes  in  ‘1965-66
 has  been  brought  down  to  22  lakh  tonnes
 in  ‘1966-67.  This  is  enough  evidence  to
 show  that  there  has  been  a  failure  of  policy
 on  the  part  of  the  Food  Ministry,
 on  the  part  of  the  officials  functioning
 in  the  Food  Ministry.  There  has  been  a
 failure  on  the  part  of  the  officials  function-
 ing  in  the  Sugar  Directorate  to  protect  this
 industry  both  in  the  industrial  side  and  io
 the  agrarian  side.

 I  would  lke  to  say  that  the  Govern-
 mental  machinery  should  not  be  misused
 by  the  industrialists  and  the  additional
 income  or  the  windfall  income,  whatever
 it  may  be,  cannot  be  exploited  by  the
 Government,  by  the  industry  in  connivance
 with  the  Government.  Mr.  Naidu  just  a
 little  earlier  was  saying  that  in  Andhra
 Pradesh  they  paid  Rs.  MO  or  Rs.  20
 whereas  in  Madras  they  paid  only  Rs.  85.
 The  answer  to  this  !  can  give.  Mr.
 Brahmananda  Reddy  has  already  given
 the  answer.  The  moment  you  take  up  the
 responsibility  of  sugar  industry,  sugar  cane
 control  order  and’  all  the  laws  which  were
 prevalent  in  the  State  Government  till
 about  949  come  into  operation  and  every-
 thing  was  good  till  1949.  Afterwards  the
 Central  Government  has  taken  the  power.
 The  State  Governments  have  become  only
 a  side-watcher  or  municipalities.  The
 State  Chief  Ministers  have  no  power  at
 all.  When  Mr.  Brahmananda  Reddy  as
 Congress  Chief  Minister  of  Andhra  Pradesh
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 wanted  that  the  agriculturists  should  be
 given  a  minimum  of  Rs.  100,  the  private
 industrialists  refused  to  budge  and  he  has
 no  power  and  he  is  appealing  to  the  hon.
 Food  Minister  and  that  matter  awaits  a
 a  decision.  I  do  not  know  what  is  going
 to  happen.  Our  Food  Minister,  Mr.
 Mathialagan,  has  already  demanded  that
 the  power  on  production  of  cane  and  fixing
 of  prices  should  be  given  tothe  States
 as  it  was  given  to  the  States  before.  You
 control]  the  production  of  sugar  ond
 whatever  is  produced  in  the  factory,  you
 absorb  {t  in  the  Food  Corporation  of
 India  and  you  fix  the  price.  It  may  be
 said  that  the  industrialists  will  suffer  by
 the  interference  of  the  governmental
 policy.  The  Government  of  India  consti-
 tuted  Gopalakrishnan  Committee  {n  957
 or  !959—I  do  not  remember  exactly.  It
 visited  the  factories  all  over  India,  studied
 the  cost  of  pronuction  of  sugar  aad  the
 taxation  prevalent  then  and  it  has  given  a
 finding  which  has  not  been  accepted  by
 the  Ministry  here.  The  Gopalakrishnan
 Committee  recommended  that  the  sugar
 cane  growers  should  get  55%  of  the  selling
 price  of  sugar  and  the  factory  should  be
 given  only  45%.  There  has  been  a  fight
 between  the  sugar  industrialists  and  the
 sugar  cane  growers.  It  helped  the  indus-
 trialists.  We  even  agreed  that  we  will
 have  50%  of  the  selling  price  and  if  the
 Price  of  sugar  is  Rs.  200  per  quintal  we
 will  receive  Rs.  100,  The  entire  question
 has  been  gone  into  by  the  Gopalakrishnan
 Committee.

 My  friend,  Mr.  Shinde,  who  is  also  a
 Sugar  cane  grower  io  Satara  district,  let
 him  take  time  to  kindly  go  through  the
 Price  policy  of  sugar.  As  was  suggested
 by  my  hon.  friend,  Mr.  Pande,  people
 can  purchase  sugar  at  Rs.  2  or  Rs.  2.25
 provided  the  Government  does  not  interfere
 too  much  in  the  industry.  {  would  like
 to  appeal  here  that  this  industrial  power
 which  is  controlled  by  the  Government  of
 India  should  be  given  to  the  States.  The
 production  of  sugar  cane  and  fixing  of  the
 sugar  cane  price  should  be  given  to  the
 State  Governments.  You  conirol  the
 price  of  sugar,  you  control  the  distribu-
 tion  of  sugar.  As  has  been  demanded  by  the
 Andhra  Pradesh  Government,  as  has  been
 demanded  by  the  Madras  Government,
 these  powers  should  be  delegated  to  the
 States.  We  are  heipicss.  He  thinks  that
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 Madras  has  got  all  the  powers.  That  is
 why  we  do  not  have  power  to  deal  with
 it.

 One  more  suggestion.  In  North  India
 during  the  last  year  the  sugar  cane  growers
 got  Rs.  ‘150,  and  or  Rs.  160  also.  But  we
 got  only  Rs.  90  in  the  whole  of  Madras.
 In  our  State  there  are  about  10,  factories,
 The  Madras  Government  brought  about  a
 settlement  between  these  agriculturists
 and  the  factory  owners  to  the  effect  that
 they  will  give  a  minimum  of  Rs.  90  and
 the  Government  will  guarantee  Rs.  350
 per  bag  of  sugar.

 By  this  process,  the  factories  in  the
 south—Andhra  Pradesh,  Madras,  Mysore
 and  Maharashtra  —uaod  other  places  have
 earned  more  than  Rs.  20  crores  which  is
 unearned  income.  I  made  all  the  calcu-
 lations  and  I  laid  it  before  the  Minister
 of  Agriculture  and  I  requested  him  saying,
 let  this  Rs,  20  crores  of  uneurned  income
 which  was  due  to  the  policy  adopted  by
 this  Government,  not  by  any  anditional
 capital  being  put  into  the  industry  by  the
 industrialists,  be  distributed  accordingly
 to  the  growers,  one-third  to  them,  one-
 third  to  tne  workers  and  one-third  to  the
 industrialists,  [  suggested  it  to  the  Food
 Minister  but  he  has  written  to  mea  latter
 after  much  delay,  after  consulting  all  the
 people  in  his  department.  He  has  sugges-
 ted  that  the  income-tax  department  will
 take  into  account  this  unearned  income,
 the  additional  income.  As  you  know,
 how  much  per  cent  does  the  income-tax
 department  take  from  this  ?  They  will
 take  only  20  to  30  per  ccot  from  this,
 What  about  the  rest?  The  rest  goes  to
 the  industrialists.  Why?  Because.  when
 you  adopt  a  bad  policy,  when  your  policy
 gives  an  unearned  income  to  the  industry,
 why  not  distribute  it  to  the  growers  ?
 Why  not  you  distribute  it  to  the  workers
 and  are  you  not  having  power  to  legislate  ?
 You  are  having  the  price  fixation  authority
 functioning  in  that  defunct  office  there.
 They  have  all  the  power.  But  there  Is
 no  mind,  there  is  no  intention  on  the
 part  of  the  Food  Minister  here  to  distri-
 bute  this  unearned  income  to  the  growers,
 to  the  workers  and  to  the  iodustrialists.

 I  really  concede  that  by  this  policy
 the  production  has  increased  from  22  lakhs
 to  25  lakhs  or  even*26  lakhs,  but  I  make
 bold  to  say  that  our  growers  are  prepared
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 (Shri  V.  Krishnamoorthi]
 to  produce  even  40  to  45  lakh  tonnes  and
 we  can  even  export  0  lakhs  to  foreign
 countries  and  earn  foreign  exchange,  pro-
 vided  the  Government  of  India

 SHRI  CHENGALRAYA  NAIDU  :
 What  is  the  production  and  what  is  the
 consumption  here  ?

 SHRI  च्  KRISHNAMOORTHI  :  The
 consumption  in  India  is  25  to  30  lakh
 tonnes.  You  do  not  know;  I  know.  The
 home  consumption  has  not  exceeded  more
 than  30  lakh  tonnes  for  the  past  four  to
 five  years,  whereas  the  production  has
 increased  today;  in  1965-66,  there  was  a
 production  of  35  lakh  tonnes.  There  has
 been  a  carry-over  of  7  to  8  lakh  tonnes
 next  year.  I  say  that  if  the  sugar  policy
 pursued  by  the  Government  is  correct,  the
 country  can  produce  more  than  40  to  45
 lakh  tonnes.

 So,  |  demand  that  the  Government  of
 India  should  decentralise  this  power  and
 give  it  to  the  State  Governments.  Or
 else,  let.  the  Government  of  India  fix  a
 minimum  price  of  at  least  Rs.  00  per
 tonne  of  cane  to  the  grower.  Secondly,
 let  then  implement  the  Gopalkrishnan
 Committee’s  report  so  that  the  consumer
 may  also  get  the  benefit  and  get  sugar  at
 Rs.  2  or  Rs.  2.05  per  kilo.

 Iam  glad  that  at  least  now  we  have
 had  the  opportunity  of  discussing  this
 after  such  a  long  time.  I  was  thinking
 that  the  Food  Minister  himself  will  take
 the  initiative  to  discuss  this  vital  matter.
 At  least  now,  there  has  been  an  opport-
 unity.  With  these  observations,  |  suggest
 let  the  Food  Minister  act  to  protect  the
 agriculturists,  let  him  not  be  slow  in  his
 action;  let  him  act  to  protect  the  industry,
 let  him  act  to  protect  the  agriculturists
 and  let  him  act  to  protect  the  workers
 employed  in  the  industry.

 SOME  HON.  MEMBERS  :  rose—

 MR.  CHAIRMAN
 Members  wanting  to  speak.

 There  are  20

 SHRI  M.N.  REDDY  (Nizamabad)  :
 Qn  behalf  of  the  Government,  the  Minister
 will  be  speaking;  so,  it  is  better  only  one
 or  two  more  Members  speak  now.
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 SHRI  S.  M.  BANERJEE  :  I  move  that
 the  time  be  extended  by  two  hours.
 (Interruptions.

 MR.  CHAIRMAN  :  Let  us  see.  Shri
 Randhir  Singh.

 SHRI  RANDHIR  SINGH  (Rohtak)  :
 Let  me  speak,  I  have  to  go  away  with
 Shri  Krishnamoorthi.

 wast  महोदय,  मैं  बड़ा  मशकूर  हूँ  श्राप
 का  श्रौर  खास  कर  श्री  देशमुख  का  कि  आपने
 मेरा  नम्बर  पहले  लिया  है  जब  कि  बाद  में  मेरा
 नम्बर  प्राता  था  ।

 8.00  hrs.

 at  बात  यह  है  कि  छ्यादा  भ्रफसोस  हमें
 दाम  का  नहीं  है,  दाम  ठीक  मिलें  या  न  मिलें,
 लेकिन  अफसोस  यह  है  कि  विधान  की  धज्जियां
 उड़ाई  जा  रही  हैं।  प्रियेम्बल  में  लिखा  हुआ  है
 कि  ए  और  बी  में  इम्तियाज्ञ  नहीं  किया  जायेगा,
 जब  कि  इस  देश  में  ग्राज  किसान  श्रौर  गर-
 किसान  के  दरमियान  डिस्क़िमिनेशन  किया  जा
 रहा  है।  किस  से  किया  जा  रहा  है  श्रौर  किस
 से  नहीं,  इस  को  छोड़  दीजिए,  लेकिन  श्राज
 किसान  यह  महसूस  करता  है  कि  जो  जिन्स  वह
 पैदा  करता  है,  गन्ना,  भ्रनाज,  मिर्च  या  कामशंल-
 क्राप्स,  उस  का  पैदा  करने  वाला  तो  वह  है
 लेकिन  उस  की  कीमत  पर  उस  का  कोई  बस
 नहीं  है।  श्राप  मोटरकार  लेंगे  तो  दुकानदार
 फहेगा  कि  यह  एम्बेसेडर  कार  2)  हज़ार  से  एक
 झाना  कम  में  भी  नहीं  मिलेगी  ।  श्राप  फाउन्टेन
 पेन  लेने  जायेगे  तो  दुकानदार  कहेगा  कि  तेरी
 मर्जी  ले  या  न  ले  मैं  तो  दस  रुपये  का  ही  दूंगा  tT
 मिठाईवाला  भी  यही  कहेगा  कि  श्राठ  रुपये  में
 एक  किलो  मिठाई  लेनी  हो  तो  लो,  वरना  चले
 जाझो  ।  गर्जेकि  हर  भादमी  जो  कि  गेर-किसान
 है,  चाहे  बेंकर  है,  दुकानदार  है,  कारखानेदार  है,
 वकील  है  या  कोई  झौर  पेदा  करने  वाला  है,
 उस  को  भ्पनो  फीमत  पर  कब्जा  है,  जो  चाहे  ले
 ले,  लेकिन  किसान  प्रपनी  कीमत  नहीं  ले
 सकता  ।

 झाज  वह  लकड़ी  जी  कि  जलाने  के  फाम



 333  Sugar  Poltey  (Dis.)

 भ्राती  है  25  रुपये  क्विटल  के  भाव  बिकती  है,
 लेकिन  किसान  प्रपने  गन्ने  का  दाम  7  ₹०  75
 पैसे  से  ज्यादा  नहीं  ले  सकता  है।  इस  से  बड़े
 जुल्म  की  मिसाल  झौर  क्‍या  हो  सकती  है  ?
 किसान  बोने  के  लिये  गन्ने  का  बीज  6  रु०
 क्विटल  पर  खरीदता  है।  भाज  कार  बनाने
 वाले  को  कई  गुना  फायदा  है,  फाउस्टेन  पेन
 बनाने  बाले  को  कई  गुना  मुनाफा  है,  लेकिन
 किसान  को  अपनी  खेती  में  नुकसान  है,  बल्कि
 कई  गुना  नुकसान  है,  उसको  कोस्ट  भी  नहीं
 मिलती  है।  मैं  यह  बात  बड़े  दुखी  दिल  से  कह
 रहा  हूं--

 गाना  इसे  समझ  कर
 न  खुश  हों  सुनने  वाले,

 दुख्खे  हुए  दिलों  की
 फरियाद  है  यह।

 यह  किसानों  के  दिलों  की  फरियाद  है  1
 किसान  जब  गन्ने  की  फसल  बोता  है  तो  उस  की

 * बहु,  उस  का  लड़का,  उस  की  बेटी  और  उस  का

 बूढ़ा  बाप,  सारे  खेत  में  लगते  हैं-  क्या  निराई,
 वया  हराई,  क्‍या  पानी,  सुबह  से  शाम  तक  सारे
 लोग  लगे  रहते  हैं  श्रौर  साल  में  गन्ने  की  सिर्फ
 एक  फसल  होती  है।  एक  बिवटल  ईख  को  पैदा
 करने  के  लिए,  किसान  के  कम  से  कम  तीस
 चालीस  रुपये  खर्च  होते  हैं  -  इस  बात  को  मंत्री
 महोदय  नोट  कर  लें।  हमारी  बदकिस्मती  यह
 है  कि  इस  देश  के  जो  एक्सपर्ट  हैं,  वे  गैर-किसान
 हैं  भौर  हमारे  फूड-मिनिस्ट्री  के  जो  इन्वाजं  हैं,
 ना-खुदा  हैं,  मल्लाह  हैं,  सौ  फीसदी  नहीं  बल्कि
 200  सौ  फीसदी  ८क्साली  किसाम  हैं।  लेकिन
 बदकिस्मती  यह  है  कि  वह  अंधे  हुए  हैं।  भाखिर
 क्यों  बंधे  हुए  हैं  ?  कैबिनेट  में  श्राप  मामले  को
 ले  जाइये,  हम  80  फीसदी  एम०  पीज़०  झापके
 साथ  हैं।  रंगा  साहब  ने  जो  बात  कही,  वह
 गलत  नहीं  है।  भ्रपोज्ञीशन  के  00  फीसदी
 एम०  पीज़०  भी  भाप  के  साथ  हैं  t  भ्राप  के  साथ
 इस  मुल्क  के  चालीस  करोड़  श्रादमियों  की
 झावाज़  है।  बाबू  जगजीवन  राम  जी  चालीस
 करोड़  भांदमियों  के  जज़बात  भौर  श्यालात  की

 तर्जुमानी  करते  हैं।  इसी  लिए  मैं  कहता  हूँ  कि

 यह  कोई  गाता  नहीं  है,  लेक्चर  नहीं  है,  बल्कि
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 किसान  के  बेटे  का  जो  खून  सबलता  है,  वह  है।
 मैं  कहता  हैँ  कि  ब  भी  आपकों  मौका  है।  हम
 चाहते  हैं  कि  जो  हम  कमायें,  उस  को  दूसरे
 भाई  भी  खायें।  लेकिन  ऐसा  हम  को  महसूस
 न  करने  दो  कि  फिर  हम  उस  चीज़  को  बोना
 ही  बन्द  कर  दें  ।  नायडू  साहब  ने  सही  बात  कही
 कि  झगले  साल  कोई  भी  ख  नहीं  बोयेगा  और
 किसान  भी  बनिया  बन  जायेगा।  हम  नहीं
 चाहते  कि  वह  बनिया  बने  ।  लेकिन  श्राप  ऐसे
 हालात  मत  पैदा  कीजिये  कि  वह  गेहूँ,  चना,
 मिचें  श्रौर  वरसीम,  जिसमें  कि  उस  को  मुनाफ़ा
 हो  वही  बोना  शुरू  कर  दे  ।  जिसमें  उस  को  टोटे
 का  सौदा  होगा,  वह  काम  वह  क्‍यों  करेगा  ?
 इस  लिए  मैं  श्राप  की  मारफत  अपने  किसान-नेता
 मंत्री  महोदय  से  कहना  चाहता  हूँ  कि  वह  हिम्मत
 कर  1  सारे  किसान  उन  के  पीछे  हैं।  जब  प्राज
 लकड़ी  का  भाव  26  रुपये  है  तो  श्राप  25  रुपये
 न  सही,  20  रु०,  I8  र०,  5  रु०  दे  दो,  लेकिन
 कुछ  तो  दो  ।  हम  तो  लकड़ी  से  भी  कम  दाम
 मांगते  हैं।  इस  से  ज्यादा  झाप  हमले  क्‍या
 उम्मीद  करते  हैं।  ...(व्यवधाम)...

 SHRI  M.  N.  REDDY  ;  You  are  doing
 a  disservice  to  the  kisan.  Say  Rs.  1S/~

 aft  wo  ato  तिबारी  :  यह  कया  कह  रहे
 हो  ?  (ब्यबधान)

 श्री  रणधीर  सिह:  कम  से  कम  5  २०
 मैं  कहता  हूँ  a  लकड़ी  के  25  रु०  बतलाये  हैं,  26
 न  सही  20,  18,  ॥7  कुछ  तो  दो  ।

 एक  बात  शौर  कहना  भाहता  हूँ  कि
 हरियाणा  में  ' एजीटेझन  चल  रहा  है।  मैंने  बाक-
 झ्राउट  भी  किया  था।  बाबू  जी  से  मिला  भी
 हूं।  वहां  किसान  जेलों  में  जामे  लग  गये  हैं।
 जिसका  मतलब  यह  है  कि  हम  गन्ना  मिलों  को
 नहीं  देंगे  ।  वहां  जो  यह  तहरीक  फंली  है,  यह
 बहुत  बुरी  तहरीक  है।  इस  से  देश  का  धौर
 कन्जयूमर  का  नुकसान  होता  है।  हम  इस  को

 नहीं  चाहते  हैं।  लेकिन  हरियाणा  में  इस  की
 पहल  हुई  है  ध्रौर  हरियाणा  में  जिस  चीख  की
 पहल  होती  है  बह  चरहे  भच्ची  हो  बुरी,  सारे
 देश  में  फैयती  है।  इस  लिए  मैं  श्राप  की  मारफत
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 [श्री  रणभीर  सिंह]
 मिनिस्टर  साहब  से  कहना  चाहता  हूँ  कि  सब
 किसान  के  हित  में  यह  बात  है  कि  हरियाणा  में
 जो  एटीटेशन  च्चल  रहा  है,  उस  को  वापस  कराने
 का  श्राप  इन्तिज्ञाम  करें  गौर  किसान  जो  दाम
 मांगता  है  वह  दाम  किसान  को  दें  शौर  जो
 किसान  वहां  पर  गिरफ्तार  हुए  हैं  उन  को  छोड़ा
 जाय  श्रौर  उन  के  मुकदमें  वापस  लिए  जायें।  मैं
 बड़ा  मशकूर  हूँ  कि  शाप  ने  मुझे  टाइम  दिया

 oft  ae  बिहारी  वाजपेयी  (बलरामपुर):
 सभापति  जी,  चीनी  उद्योग  इस  समय  एक  संकट
 की  स्थिति  में  से  गुजर  रहा है ।  मिले  बन्द  हैं
 झौर  किसान  गन्ना  नहीं  दे  रहा  है  क्योंकि  उन्हें
 गन्ने  का  उचित  मूल्य  नहीं  मिल  रहा  है।  मिलें
 बन्द  होने  से  मजदूर  वेकार  हैं  श्र  यह  उद्योग
 संकट  में  है  श्रोर  सरकार  भी  घाटे  में है।
 आझावध्यक  है  कि  चीनी  उद्योग  के  इस  संकट  को
 खत्म  करने  के  लिए  सरकार  प्रभावी  नीति
 भ्रपनाये.।  मेरा  निवेदन  है  कि  सरकार  की  चीनी
 नीति  इस  समय  न  तो  गन्ना  उत्पादकों  के  हित  में
 है,  न  चीनी  मिल  में  काम  करने  वाले  मजदूरों
 के  हित  में  है,  न  उपभोक्ताश्नों  के  हित  में  है  भौर
 न  कुल  मिला  कर  चीनी  उद्योग  के  हित  में  है  1
 मेरा  सुकाव  है  कि  सरकार  को  मिल  मालिकों
 पर  दबाव  डालना  चाहिए,  जिस  से  वे  गन्ने  का
 दाम  बढ़ायें।  मंत्री  महोदय  कहते  हैं  कि  उन्होंने
 गन्ने  के  कम  से  कम  दाम  तय  किये  हैं  भ्रौर  मिल
 मालिक  उसे  बढ़ा  सकते  हैं।  लेकिन  बिना
 किसानों  के  संघर्ष  के  कोई  बढ़ाता  नहीं  है  ।
 संघर्ष  में  दिन  बीत  रहे  हैं  शौर  चीनी  का
 उत्पादन  कम  होने  की  भ्राषंका  है  भौर  इस  लिए
 साद  भौर  कृषि  मंत्री  महोदय  से  मैं  यह  निवेदन
 करू गा  कि  वह  मिल  मालिकों  को  बुलायें  भौर
 उन  पर  हस  बात  के  लिए  दबाव  डालें  कि  गन्ने
 का  दाम  बढ़ाया  जाना  चाहिए।  किसानों  के
 प्रतिनिधियों  के  साथ  बेठ  कर  के  भ्रापस  में  बात-
 चीत कर  के  इस  प्रदन  को  हल  करना  प्रावश्यक
 है।  किसान  भाज  गला  नही  दे  रहे  हैं।  वह
 असन्तुष्ट  हैं  झझौर  रुष्ट  हैं।  इस  के  झलावा  मिलों
 के  क्षेत्र  में  वह  खंडसारी  तहीं  बना  सकते  हैं  a

 गुड़  बनाने  की  भी  एक  सीमा  है।  उस  में  गस्ने
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 का  नुकसान  भी  ज्यादा  होता  है।  किसान  भ्रधिफक
 दिनों  तक  संघर्ष  कर  सकें  इस  बात  की  संभावना
 भी  नहीं  दिखाई  देती  है  इस  लिए  सरकार  को
 हस्तक्षेप  करना  चाहिए  श्रौर  मिल  मालिकों  पर
 दबाव  डालना  चाहिए  कि  वह  गना  उत्पादकों  के
 साथ  न्याय  करें  |

 दूसरी  बात  यह  है  कि  मिलमालिकों  से  यह
 भी  कहा  जाय  कि  किसानों  का  जितना  बकाय।

 है  वह  सब  वापिस  दें  ।  उत्तर  प्रदेश  शौर  बिहार
 में,  मैं  वहाँ  की  स्थिति  बखूबी  जानता  हूँ,
 किसानों  का  लाखों  रुपया  मिलों  पर  बकाया  है।
 मिल  मालिक  न  किसान  का  रुपया  देते  हैं  न
 सरकार  का  टैक्स  देते  हैं  श्रौर न  उस  का  सेस
 देते  हैं।  भ्रभी  तक  कोई  सुनने  में  नहीं  श्राया  कि
 किसी  मिल  मालिक  को,  मिल  को  इस  लिए  ले
 लिया  गया  कि  उस  ने गन्ना  उत्पादकों  को  जो
 पैसा  देना  था  या  सरकार  को  जो  देना  था  वह
 नहीं  दिया  1  मालग्रुजारी  न  देने  पर  किसान  की
 ज़मीन  हस्तगत  की  जा  सकती  है  मगर  प्रभी
 तक  मिल  को  लेने  का  कोई  उदाहरण  हमारे
 सामने  नहीं  श्राया  है।  इस  बात  के  लिए  मिल
 मालिकों  पर  दबाव  डालना  चाहिए  कि  किसानों
 के  रुपयों  का  भुगतान  तुरन्त  करें  जिस  से  बहू
 रुपया  लगा  कर  उत्पादन  बढ़ा  सकें  झौर  गन्ने
 की  क़िस्म  श्रच्छी  कर  सके  I

 तीसरी  बात  यह  है  कि  उपभोक्ता  के  हित
 में  यह  नहीं  है  कि  चीनी  पर  लगा  हुधा  नियन्त्रण
 खत्म  कर  दिया  जाय  मैं  जानता  हूँ  कि  इस
 भादय  की  मांग  हो  रही  है  लेकिन  मंत्री  महोदय
 को  उस  दबाव  का  सफलता  के  साथ  सामना
 करना  चाहिए  |  हम  उपभोक्ताझ्ों  के  हितों  की
 उपेक्षा  नहीं  कर  सकते  t  भ्रब  चीनी  का  उपयोग
 कोई  ऐश्वयं  की  वस्तु  नहीं  है  a  चीनी  छाहरों  में
 एक  प्रावश्यक  चीज़  बन  गयी  है।  कम  भादमी
 वाले  वर्गों  को  चीनी  थोड़ी  मात्रा  में  भले  ही
 क्यों  न  हो  लेकिन  वह  चीनी  उन्हें  उचित  दाम
 पर  मिले  ।  इसलिए  चीनी  पर  नियन्त्रण  रखना
 होगा  शौर  उस  के  विनियंत्रीकरण  की  मांग  का

 /हढ़तापूवंक  विरोध  करने  की  झावदयकता  है।
 ब्रौथी  बात  यह  है  कि  उत्तर.  प्रदेश  बौर
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 बिहार  का  चीनी  उद्योग  एक  प्रमुख  उद्योग  है।
 सारी  भ्रर्थ  व्यवस्था  इस  उद्योग  पर  निर्भर  है।
 मैं  मंत्री  महोदय  से  झाग्रहू  कर ूगा  कि  वह  चीनो
 को  समस्या  को  भौर  चीनी  मिलों  की  समस्या
 को  सम्पूर्ण  देश  के  नकशे  में  रख  कर  देखें  1  मैं
 यह  समभकने  में  भ्रसमर्थ  हैं  कि एक  ओर  उत्तर
 प्रदेश  भऔर  बिहार  की  चीनी  मिलें  बन्द  हो
 जायेंगीं  यह  खतरा  पैदा  हो  रहा  है  दूसरी  शोर
 चीनी  मिलों  के  नये  लाइसैंस  दिये  जा  रहे  हैं।
 भ्रगर  चीनी  के  उत्पादन  को  बढ़ाने  के  वास्ते  नई
 मिलें  खोलते  हैं  श्र  उन  में  C  जी  लगाते  हैं  तो
 मेरी  समभ  में  उस  से  कम  पूजी  लगा  कर  जो
 मिलें  आज  चल  रहो  हैं  उन  से  चीनी  के  उत्पादन
 की  कमी  की  पृति  की  जा  सकती  है।  मैं
 समभता  हैं  कि  नई  चीनी  मिलों  के  लाइसेंस
 देना  इस  समय  देश  के  हित  में  नहीं  होगा  1
 हमारे  जांघ  ब्रौर  मद्रास  के  सदस्य  मेरी  बात  का
 गलत  श्रर्थ  न  लगायें।  हम  इस  देश  की  भ्रर्थ
 व्यवस्था  को  टुकड़ों  में  नहीं  देख  सकते  हैं  ।

 में  यह  भी  मानता  हैँ  कि  इस  चीनी  के  बारे
 में  सम्बन्धित  क्षेत्रों  में  कार्यक्षमता  भी  बढ़ाये
 जाने  की  झ्रावश्यकता  है  |  श्रब॒  इस  में  न  तो
 सरकार  ने  ही  भ्रपनी  भूमिका  ठीक  तरह  से  श्रदा
 की  है  भौर  न  ही  मिल  मालिकों  ने  भ्रदा  की  है।
 नई  पूजी  लगा  कर  नई  मिलें  खोलने  के  बज़ाय
 झाज  जो  चीनी  मिलें  पहले  से  चल  रही  हैं,  उन
 में  एफिश्येंसी  लाई  जाय  और  वहाँ  पर  गन्ने  की
 किस्म  सुधार  सकें  भौर  उस  से  उत्पन्न  होने
 वाली  हर्करा  की  मात्रा  में  वृद्धि  कर  सकें  व
 मिल  मालिकों  पर  दबाय  डाल  सकें  कि  वह
 किसानों  के  लिए  समुचित  सिंचाई  का  प्रबन्ध
 करें  तो  चीनी  की  भावश्यकता  पूरी  हो  सकती
 है  हमारे  महाराष्ट्र  भौर  शभ्ान्घ्र  के  परिश्रमी
 लोग  अपनी  पू  जी,  भ्रपना  सरमाया  कुछ  उद्योग
 में  लगा  सकते  हैं,  मगर  उत्तर  भौर  दक्षिण  में
 इस  संबंध  में  संघर्ष  नहीं  होना  भाहिए  ौर  देश
 के  सीमित  साधनों  का  इस  बारे  में  दुरुपयोग
 नहीं  होना  चाहिए  ।

 एक  बात  कह  कर  मैं  खत्म  करू  गा।  चीनी
 के  सम्बन्ध  में  नीति  निर्धारित  करते  समय  हमें
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 सभी  स्वार्थों  का,  सभी  हितों  का  समन्वय  करना
 जरूरी  है  मैं  जानता  हैं  कि  यह  काम  सरल
 नहीं  है।  यह  काम  कठिनाइयों  से  भरा  हभा  है  |
 स्वार्थ  झापस  में  टकराते  हैं।  शौर  उन  से  रास्ता
 निकालना  कठिन  होता  है।  लेकिन  एक  संतुलित
 नीति  का  निर्धारण  भौर  हढ़ता  के  साथ  उस  का

 कार्या  न्‍्वयन  भ्रसम्भव  नहीं  होना  चाहिए
 मन्त्री  महोदय  क्ष  मता  रखते  हैं,  शक्ति  रखते
 हैं,  प्रभाव  रखते  हैं  भौर  वह  उत्पादकों,
 उपभोक्‍्ताझों  शौर  इस  उद्योग  इन  तीनों  के  हित
 में  ऐसा  योग  बिठा  सकते  हैं  जिस  से  कि  इस
 चीनी  उद्योग  का  विकास  हो  भ्रौर  साथ  ही
 उत्पादकों  के  साथ  शौर  उपभोक्‍्ताप्रों  के  साथ
 झन्याय  भी  न  होने  पाये  ।

 मैं  एक  बात  फिर  कह  दू  कि  मैं  ने  उत्तर
 प्रदेश  भौर  बिहार  की  चीनी  मिलों  की  चर्चा
 की  है।  चूकि  मैं  उस  क्षेत्र  से  झाता  हूँ,  मुझे
 कठिनाइयों  का  पता  है  1  प्राज  यह  उद्योग  गहरे
 संकट  में  पड़ा  हुआ  है  1  भ्रगर  उत्तर  प्रदेश  झौर
 बिहार  में  चीनी  उद्योग  संकट  में  पड़  गया  तो
 वहां  फिर  जनता  को  काम  देने  के  लिए  शझौर  कोई
 उद्योग  नहीं  है।  मैं  उन  कारणों  में  नहीं  जाना
 चाहता  लेकिन  मैं  सरकार  से  इस  बात  का  भाप्रहू
 करू गा  कि  उसे  इस  क्षेत्र  का  विशेष  ध्यान  रख
 कर  भ्रपनी  नीति  का  निर्धारणा  करना  होगा।

 MR.  CHAIRMAN  :  4  have  two
 announcements  to  make.  One  is  that  the
 26th  Report  of  the  Business  Advisory
 Committee  would  be  presented  now.  The
 second  is  that  this  debate  will  go  upto
 6.30  P.M.  and  then  it  will  be  postponed
 for  a  day  to  be  fixed.

 Dr.  Ram  Subhag  Singh.

 18.15  brs,

 BUSINESS  ADVISORY  COMMITTBB

 Twenty-Tixth  Report

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (DR.  RAM  SUBHAG  SINGH)  :
 I  beg  to  present  the  twenty-sixth  Report
 of  the  Business  Advisory  Committee.
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 MOTION  RE  :  SUGAR  POLICY—Contd.
 SHRI  SHIVAJIRAO  S.  DESHMUKH

 (Parbhanl)  :  The  bitterest  comments  that
 the  hon.  Minister  is  faced  with  in  this
 debate  from  both  the  Movers  of  the
 Motion  and  all  speakers  who  have  so  far
 participated  In  this  debate,  including  the
 milk  and  water  pleas  advanced  by  Shri
 Vajpayee,  are  proof  of  the  fact  that  the
 sugar  policy  of  the  Government  has  so  far
 not  suceeded,  there  are  no  prospects  of  any
 success  in  the  near  future,  and  unless  dra-
 stically  modifled  and  remedied,  can  have
 no  hope  of  success  in  future.  Therefore,  I
 wish  to  plead  this  with  the  hon.  Minister
 who  is  not  only  a  Minister  in  the  Central
 Government  but  who,  as  the  leader  of  the
 downtrodden  masses  of  the  country,  is  also
 the  source  of  iospiration  and  also  hope
 for  the  cultivator  throughout  the  country.
 Let  him  not  prove  himself  unworthy  of  the
 cause  which  he  has  so  far  upheld.  My
 fear  is  that  when  the  Ministry  {s  presided
 over  by  the  champion  of  the  cause  of
 downtrodden  people,  the  cultivators  who
 grow  sugar  cane  are  today  threatened  with
 the  most  imminent  danger  of  survival.  I
 only  hope  that  the  Food  Minister  would  be
 in  a  position  to  accord  shelter  to  the  oft-
 repeated  pleas  of  consumer  interests  ;  not
 to  the  most  powerful  lobbies  of  sugar
 factories  and  sugar  industrialists,  but  to
 the  poorest  of  the  poor,  namely,  the  culti-
 vators  who  grow  sugarcane.

 For  the  past  several  years,  the  plight  of
 the  sugar  policy  has  been  a  policy  oscillat-
 ing  between  complete  control  and  complete
 decontrol,  and  between  partial  control  and
 partial  decontro!.  The  Ministry  of  Food
 and  Agriculture  is  like  a  matrimonial  court
 which,  when  somebody  approaches  them
 with  a  petition  for  divorce,  passed  an  order
 for  judicial  separation,  with  the  rider  that
 there  shall  be  judicial  separation  for  one-
 third  of  the  day,  and  for  the  two-third  of
 the  day  there  shall  be  communion.  This
 sort  of  policy  cannot  succeed.  There  should
 be  either  complete  control  or  complete
 decontrol.  If  complete  control  has  failed,
 about  which  there  be  two  opinions,
 the  only  thing  is  to  resort  to  complete  de-

 contro!  and  deticensing  of  the  sugar  industry.
 Many  people  shout  from  house-tops

 that  complete  decontrol  Wilt  not  be  ia  the
 consumers’  interests.  ह  f  may  say  so,  they
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 have  never  known  what  are  the  consumers’
 interests.  Consumers’  interests  are  certain-
 ly  that  they  should  get  sugar  at  a  reasona-
 ble  price,  but  the  reasonableness  of  the
 price  should  be  left  to  the  market  proces-
 ses.  When  they  are  ina  position  to  give
 sugar  cheapest  to  the  consumers,  the  plea
 is  advanced  that  the  sugar  industry  of
 North  Bihar  and  eastern  U.  P.  would  be
 wiped  out  if  there  is  complete  decontrol.
 This  fear  of  the  sugar  industry  in  North
 Bihar  and  eastern  U.P.  being  wiped  out  is
 not  true.  If  it  were  true,  |  make  the  most
 solemn  affirmation  in  this  House  that  the
 hudred  distinguished  co-opcrators  from
 Gujarat  and  Maharashtra  would  take
 cudgels  in  their  hands  and  devote  their
 service  to  every  single  factory  in  North
 Bihar  and  eastern  U.  P.  and  see  to  it  that
 the  factory  is  not  stopped  even  fora
 minute  for  which  it  should  work  and  also
 see  to  it  that  the  factory  pays  through
 the  nose  to  the  efforts  of  the  cultivators  in
 north  Bihar  and  eastern  U.  P.,  for  every
 single  paise  spent  by  them  on  purchase  of
 water  machinery  some  hundred  years
 back.

 Let  the  hon.  Minister  entrust  to  the
 sugar  iodustry  of  North  Bihar  and  U.  P.
 these  things  as  on  the  lines  of  the  co-
 operatives  of  Maharashtra.  Every  single
 naya  paise  of  the  investment  which  has  been
 invested  100,  years  back  would  be  made  out
 and  the  entire  co-operative  movement  of
 the  country  is  today  prepared  to  take  up
 the  responsibility  if  the  Government  so
 desire.  Let  not  the  Government  make  a
 plea  of  wiping  out  the  sugar  industry  of
 North  Bengal  and  U.  P.  and  let  it  not
 staud  in  the  way  of  evolving  a  national
 policy  which  should  be  in  the  interests  of
 the  nation.  Here  is  an  industry  which
 does  not  pay  60  crores  of  rupees  to  the
 gtowers  by  way  of  sugar-cane  price,  in
 spite  of  whatever  action  has  been  taken  by
 the  Government.  The  Government  says,
 if  this  policy  is  mot  "adopted  they  will  have
 to  suffer.  No  single  individual  will  be
 allowed  to  suffer  and  this  country  is  strong
 enough  and  powerful  enough  to  see  that
 eastern  U.  P.  and  North  Bihar  are  placed
 on  equal  lavel.  But  let  the  Minister  mike
 bold  to  say  that  he  will  completely  de-
 control  the  sugar  industry.

 Sir,  |  wish,  ia  this  connection  to  refer,
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 to  the  policy  announcement  made  by  the
 Minister  of  Industry.  He  said  that  in  res-
 pect  of  any  industry  in  which  no  foreign
 exchange  fs  involved  either  for  the  import
 of  machinery  or  for  new  material  and
 components,  the  industry  will  be  delicen-
 sed.  The  sugar  industry  meets  this  require-
 ment.  If  it  meets  the  requirement,  then,
 what  is  the  reason  for  not  de-licensing  the
 sugar  industry  ?  They  say  that  if  the  sugar
 industry  is  de-licensed  there  will  be  mass  of
 sugar  in  the  country.  I  would  say,  let
 them  export  it  to  the  world  market.  Our
 country  is  a  member  of  the  sugar  Export-
 ing  Organisation.  But  what  we  find  is,
 whenever  there  is  slight  increase,  the
 Minister  comes  down  with  awarding  10%
 cut  In  production.  The  only  interest  of
 the  Food  Minister  in  sugar  policy  for  years
 to  come  is  to  see  that  sugar  scarcity  is  per-
 petuated  in  the  country.  He  has  to  explain
 to  this  House  whether  he  has  come  to  the
 decision  that  sugar  scarcity  shall  be  once
 for  all  ended,  if  it  cannot  be  mended.  If
 the  scarcity  is  to  be  ended  the  only  way  to
 do  it  is  to  de-license  the  sugar  industry...
 (Interruption).

 SHRI  S.M.  BANERJEE  :
 supporting  de-control  ?

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Yes.  My  hon.  friend  is  worried  of
 decontrol.  But  partial  decontrol  has
 resulted  only  in  this  situation.  When
 you  go  to  any  fair  price  shop  they
 will  say,  sugar  quota  is  not  there,  But  the
 owner  or  the  labourer  or  the  employee  of
 the  same  shop  gives  you  free  market  sugar.
 We  do  not  have  different  labels  for  control-
 led  sugar  and  free  sugar.  If  we  don’t  have
 that,  this  policy  of  32%  or  40%  or  50%  of
 control  is  meaningless.  The  Sen  Com-
 mittee  was  appointed  and  they  said  that
 the  sugar  Industry  has  to  be  guided  on
 ideal  lines.  They  have  recommended  that
 whatever  minimum  price  of  sugar  is  arriv-
 ed  at,  then,  for  ever  0.I%  increase  in  the
 sacrose  content  the  increase  should  be  pro-
 portional.  Under  the  policy  which  the
 hon.  Minister  has  a:  d,  the  i
 is  not  proportional.  I  would  like  to  make
 areference  to  the  Sen  Committee  report,
 which  in  page  95,  (para  417)  says  as
 follows  :

 “The  Commission  feels  that  there
 is  a  strong  case-for  fixing  the  price  of
 sugarcane  for  1965-66  at  Rs.  4.96  per

 Are  you
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 quintal  (Rs.  .85  per  md.)  for  9.4  per
 cent  recovery,  subject  to  an  increase  of
 4.0  paise  per  quiotal  (I.5  paise  per  md.)
 for  every  OL  point  increase  in  recovery
 above  this  level,  especially  for  prevent-
 iog  diversion  of  land  and  other  inputs
 from  foodgrains  to  sugarcane  in  the
 Present  emergency.  If  that  is  found
 difficult,  the  principle  of  proportionality
 in  fixing  the  premium  should  be  follow-
 ed  in  any  case  from  1966-67  when  the
 minimum  price  of  sugarcane  should  be
 fixed  at  Rs.  4.82  per  quintal  (Rs.  4.80
 per  md.)  for  9.0  per  cent  recovery  sub-
 ject  to  an  increase  of  5.30  paise  per
 quintal  (2  paise  per  md.)  for  every  0.I
 point  increase  in  recovery  above  this
 level.  This  announcement  of  the  mini-
 mum  price  for  ‘1966 67  should  be  made
 by  December,  1965."
 The  Sen  Commission  had  recomended

 a  price  on  the  principle  of  proportionality.
 On  that  basis  they  had  recommended  a
 minimum  price  for  sugarcane.  Did  we
 adhere  to  it?  The  result  is  that  when
 there  is  a  disproportionate  increase  for  the
 proportionate  increase  in  the  sucrose  con-
 tent,  nobody  bothers  to  look  into  how  the
 cultivators  have  lost.

 In  the  same  Report  at  page  10,  isa
 table  giving  of  the  number  of  working  days
 on  the  basis  22  crushing  hours  and  the
 number  ranges  from  I!0to  ‘180,  For  a
 factory  crushing  for  10  days,  the  calcula
 tion  for  manufacturing  cost  excluding  the
 cost  of  sugarcane  has  been  placed  at  Rs.
 39.49  ;  for  50  days,  it  is  Rs.  27.88.  The
 Commission  further  go  on  to  say...

 MR.  CHAIRMAN;  Do  not  exhaust
 the  Report.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 Only  a  line  from  a  Report.

 At  page  I8  of  the  same  Report,  cal-
 culations  have  been  given  at  144  recovery
 and  for  a  factory  working  for  56  days,
 the  figure  is  28.85  ;  with  the  result  that  in
 the  case  of  a  factory  where  Rs.  2  minimum
 per  quintal  sugarcane  at  9  per  cent  reco-
 very  were  to  be  paid,  the  return  on  capital
 has  been  reduced  from  8.74  to  8.59.  So
 not  only  is  there  of  reduction  in  the  retura
 on  capital,  but  this  results  in  a  most  ano-
 malous  situation  of  dfsparity  of  sugar  prices
 from  region  to  region.
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 {Shri  Shivaji  Rao  S.  Deshmukh]
 Only  two  years  back,  the  prices  then

 announced  were  Rs.  132  for  the  southern
 zone  and  Rs.  ‘187,  for  the  northern  zone.
 The  result  was  that  if  the  prices  minus
 tax  are  taken  into  consideration,  per
 quintal  it  would  be  Rs.  100,  in  the
 southern  zone  and  Rs.  55  in  the  northern
 zone.  This  disparity  of  Rs.  55—Shri
 Naidu  was  talking  of  a  difference  of  only
 Rs.  1S  50  per  cent  is  sought  to  be  perpe-
 tuated  as  a  result  of  the  policies  followed
 by  the  Central  Government.  This  is  done
 at  the  instance  of  the  most  powerfu!  lobby,
 the  Indian  Sugar  Mills  Association.

 ]  shall  now  quote  from  a  communi-
 cation  from  the  Hindustan  Sugar  Mills
 Ltd.  to  the  Secretary,  Indian  Sugar  Mills
 Association  :

 “IT  shall  thank  you  to  place  this
 matter  before  the  next  Committee
 meeting  of  the  Association  to  be  held
 on  30th  October,  968  at  Bombay,  so
 that  suitable  representation  may  be
 made  to  the  Centre  before  a  decision  is
 taken  by  it.  This  matter  has  assumed
 special  urgency  in  view  of  the  above
 speech  of  the  Union  Minister  for
 Industries.”

 This  is  how  sugar  policies  are  modified
 in  favour  of  and  in  the  interest  of  private
 industrialists.  This  is  done  at  the  cost  of
 the  unity  of  the  country,

 We  speak  of  one  nation.  But  here  is
 the  anomalous  situation  where  for  the
 same  commodity  there  is  one  price  in  one
 part  of  the  country  and  another  price  in
 another  part  of  the  country.  This  is  how
 the  cultivator's  interests  are  ignored,

 SHRI  M.  N.  REDDY  (Nizamabad)  :
 The  present  sugar  policy  of  the  Govern-
 ment  of  India  is  another  instance  which
 conclusively  proves  that  our  Ministers  are
 adepts  at  creating  a  crisis  where  there  is
 none.  This  policy—I  do  not  call  it  one  ;
 it  is  a  sort  of  muddle  of  Government's  own
 making—has  landed  the  cane-growers  all
 over  the  country  into  trouble.  After
 deciding  on  partial  decontrol  for  this  year
 and  also  reducing  free  sugar  from  40  per
 cent  to  30  per  cent,  they  have  not  evolved
 any  machinery  to  persuade  factorles  to
 pay  proportionate  price  to  the  cane
 growers  all  over  the  country.

 What  bappened  last  year?  In  Maha-
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 rashtra,  co-operative  sugar  factories  were
 able  to  pay  as  high  as  Rs.  209  in  a  parti-
 cular  factory  —which  would  be  a  record  for
 the  next  50  years.

 That  isa  tribute  that  I  should  pay  to
 the  Maharashtra  co-operative  sector,  but  at
 the  same  time  in  other  States  it  was  less,
 in  Madras  it  was  Rs.  85  and  in  Andhra
 Rs.  110.  That  is  to  say  there  was  abso-
 lutely  no  machinery  or  agency  of  the
 Government  to  force  the  factories  to  adopt
 a  uniform  policy  in  regard  to  the  payment
 of  price  from  the  benefits  and  profits  de-
 rived  from  this  free  sugar,  although  time
 and  again  in  August,  1967  and  again  this
 year  the  hon.  Minister  and  the  Govern-
 ment  are  committed  to  this  policy  that  the
 only  objective  was  that  the  extra  profits
 would  go  to  the  farmers,  in  order  to  in-
 crease  sugar  production.

 In  Andhra  there  is  a  strike  going  on.
 In  all  there  are  9  factories,  out  of  which
 8  co-operatives  and  one  Government
 factory  have  accepted  the  price  fixed  by
 the  State  Government  on  50  November
 of  Rs.  100  per  tonne.  Out  of  the  ten
 private  factories,  I  am  glad  to  say  that  the
 Raja  of  Challapalli  who  is  here,  Shri
 Akineedu  Prasad,  who  owns  a  factory,
 accepted  the  price  fixed  by  the  Andhra
 Government  of  Rs.  100,  while  the  other  nine
 have  not  accepted.  They  are  adament,
 refusing  to  pay  the  price.  And  _  these
 factories  last  year,  after  paying  Rs.  110,
 crushing  half  the  capacity,  made  crores,
 twice  or  four  times  the  investment.  The

 Nizam  Sugar  Factory,  which  is  Government-
 owned,  whose  total  capacity  is  650,000
 tonnes  per  season,  crushed  only  28i,000
 tonnes,  and  made  a  profit  of  Rs.  244  lakhs
 last  year,  i.e.,  after  crushing  only  a  little
 more  than  one-third  of  its  capacity.  The
 K.  C.  P.  Sugar  Factory,  Wuyur,  owned  by
 an  ex-ICS_  officer,  Mr.  Ramakrishna,
 crushed  381,000  tonnes.  You  can  imagine
 how  many  crores  it  must  have  made  as
 profit,  how  many  times  the  original  invest-
 ment.  Similarly,  the  Andhra  Sugars  Limit-
 ed  crushed  280,000  tonnes  and  made  a  pro-
 fit  of  more  than  Rs.  2}  crores.  When  they
 were  allowed  only  12  per  cent,  they  have
 made  a  profit  of  crores,  they  have  become
 Kuberas  overnight  due  to  the  grace  of  our
 hon.  Minister  who,  though  intending  well  by
 the  farmers,  has  not  evolved  any  machinery
 for  giving  a  just  price  to  the  farmers.
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 In  this  regard,  we  have  not  made  a  pro-
 per  appraisal  of  the  Sugarcane  Price  fixed
 under  the  Essential  Commodities  Act  read
 with  the  Sugar  Control  Order,  1966.  In
 Clause  3  of  this  Order  there  are  a  number
 of  sub-clauses  under  which  the  price  is
 fixed.  It  is  not  as  if  the  Government  bas
 no  power.  It  is  not  necessary  for  Govern-
 ment,  as  Mr.  Vajpayee  said,  to  bring  them
 round,  persuade  them,  cajole  them.  The
 hon.  Minister  and  the  Central  Government
 have  the  power  under  the  Essential  Com-
 modities  Act  read  with  the  Sugar  Control
 Order.  They  can  also  delegate  this  power
 to  the  State  Government  to  regulate
 the  Prices  in  their  own  =  State,
 Actually,  it  was  demanded  by  the  Chief
 Minister  of  Andhra  who  had  talks  for
 two  days  with  the  hon.  Minister.  He
 Stated  inthe  Assembly  he  was  prepared
 to  take  up  this  issue  with  the  factories  if
 the  power  was  gelegated  to  the  State
 Government  under  th:  Sugar  Control  Order
 but  they  have  not  done  so.

 On  8th  May,  968  there  was  an  amend-
 ment  of  the  Sugar  Control  Order  saying
 that  either  the  minimum  price  or  the  price
 agreed  to  between  the  factories  and  the
 growers  could  be  paid.  I  donot  know
 whether  the  hon.  Ministers  are  aware  of
 this,  because  normally  these  things  are
 done  by  the  officers  against  whom  there  are
 charges  that  they  are  hand  in  glove  with  the
 industry.  Apparently  this  amendment  was
 brought  to  favour  the  factories,  because  if
 they  can  persuade  the  farmers  to  agree  to  a
 lesser  price,  there  Is  no  offence  committed.
 It  is  an  absurd  and  purpose  less  amend-
 ment  which  goes  against  the  Sugar  Control
 Order.  Tomorrow  another  amendment  can
 be  brought  to  say  that  the  price  fixation
 shall  depend  upon  the  price  that  is  got  by
 the  factories  by  the  sale  of  free  sugar  under
 the  Statutory  Order,  and  they  can  append  a
 table,  whether  it  is  30  percent  or  40  per
 cent.  It  has  been  calculated  that  if  Rs.  247
 per  quintal  is  the  sugar  price  for  this  30
 per  cent,  then  they  can  pay  Rs.  100.

 Now  I  have  got  figures  of  all  the  lead-
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 ies  are  closed  and  there  is  a  strike  and  it
 has  created  a  law  and  order  problem  for
 the  various  State  Governments.  I!  do  not
 know  why  the  Ministry  is  shirking  where
 the  State  Governments  have  taken  up  this
 matter  with  all  courage.  When  the  co-
 operative  factories  and  the  Government
 factories  can  pay  Rs.  100,  how  is  it  that.
 the  private  factories  cannot  pay  the  same
 Price?  Ido  not  see  any  reason  unless
 they  want  toexpjoit  the  situation  in  the
 absence  of  any  rule.  Every  effort  should
 be  made  to  fix  a  reasonable  price  or  im-
 mediate  amendment  may  be  brought.
 Otherwise  if  the  strike  which  is  going  on—
 it  is  not  a  mere  strike  or  lock  out  or  clos
 sure  of  the  factory—the  sugar  cane  will
 wither  away.  It  will  be  diminished  in  its
 value.

 SHRI  S.  M.  JOSHI:
 weakness.
 ing.

 That  is  your
 That  is  why  they  are  exploit-

 SHRI  M.  N.  REDDY:  Exactly.  They
 are  exploiting  our  weakness.  According  to
 the  Sen  Commission  25  million  people  de-
 pend  on  sugar  cane  cultivation.  It  Js  un-
 fortunate  that  such  an  important  debate
 is  fixed  at  this  hour  where  we  find  almost
 anempty  house.  What  I  submit  is  that
 the  sugar  industry  which  is  the  second
 biggest  industry  in  our  country  has  been
 given  protection  during  the  last  32-35  years,
 Pampared  and  patronised  by  the  Govern-
 ment.  What  is  the  result?  It  has  became
 Not  only  complacent  but  inefficient  and
 corrupt.  They  are  not  able  to  increose
 anything.  Therefore  I  say  that  policy,  this
 ad  hoc  policy  from  year  to  year  like  hand
 to  mouth  living  is  bad  for  the  country.
 There  should  be  a  long  term  policy  at  least
 for  3  or  4  years.  We  should  eviolve  a
 policy  which  js  in  the  interest  of  growers,
 which  is  in  national  interests.  We  should
 only  be  self-sufficient  in  sugar  but  also  pay
 8  just  price.  There  is  a  statutory  power
 vested  in  the  Central  Government.  It
 should  be  used  immediately  with  an  amend-

 delegati ing  markets,  viz,  Bombay,  Kanpur,  Madra
 and  Calcutta.  During  the  last  25  days  the
 sugar  in  the  open  market  is  being  sold  at
 more  than  Rs.  300:  It  will  not  go  down
 because  the  anticipated  production  of  30
 lakh  tons  would  not  be  there.  I  am  again
 say  that  it  will  not  be  oven  25  lakhs  when
 the  25  days  season  is  gone  and  the  factor-

 meat  once  for  all  the  powers  to
 the  State  Governments  to  use  them  accord-
 ing  to  the  situation.  In  every  Ssate  there
 is  @  sugarcane  jaw  end  so  many  other
 orders  so  that  they  can  exercise  those
 powers  according  (०  the  exigencies  of  the
 situation.  Otherwise  ghe  Chief  Minister
 of  Andhra  Pradesh  peed  not  give  a  tele
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 (Shri  M.  N.  Reddy]
 gram,  need  not  come  here  and  depute  a
 Minister  and  send  a  memorandum  signed
 by  00  Members.  With  all  that  they  are
 not  able  to  do  anything.  I  appeal  to  the
 hon.  Minister  to  consider  seriously.  5
 Commissions  were  appointed  since  1931,
 You  will  be  surprised  to  know  that  4  Com-
 missions  were  appointed  for  the  purpose  of
 sugar  industry.  Only  one  Commission  was
 appointed  for  the  purpose  of  enquiring  the
 cost  of  sugar  cane.  Itis  high  time  that
 8  statutory  commission  was  appointed  to
 find  out  the  cost  of  sugar  cane.  We  do
 not  want  a  national  price,  we  do  not  want
 afancy  price,  we  do  not  want  some  im-
 aginary  price.  Let  it  be  found  out  area
 wise.  It  need  not  be  a  uniform  price
 throughout  the  country  as  there  is  no  uni-
 form  price  for  sugar  which  is  being  fixed
 zone  wise.  Similarly  the  cane  price  also
 can  be  fixed  area  wise  and  a  price  formula
 may  be  evolved.  In  the  absence  of  such  a
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 policy  not  only  sugar  cane  grower  are
 suffering  but  we  will  be  deficient  in  sugar
 Production  with  the  result  that  we  will  not
 receive  much  money  by  way  of  excise  dut-
 ies.  It  should  be  dealt  with  on  a  war
 footing.  I  thank  you,  Sir.

 st  gto  ना०  तिवारी  (गोपालगंज)  :
 सभापति  महोदय,  श्राज  जो  बहस  चल  रही
 है,...

 MR.  CHAIRMAN  :  Now  we  adjourn.
 The  hon.  Member  may  continue  his  speech
 on  the  next  occasion.

 8.40  hrs.

 The  Lok  Subha  then  adjourned  till  Eleven
 of  the  Clock  on  Friday,  Becember,  6,  968

 Agrahayana  1S,  1890  (Saka)


